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LOK SABHA DEBATES 

LOK SABHA 

The Lok Sabha mst at EIsVt!lf1 of the Qbck. 

[MR. SPEAKER in ~ Ch8ir) 

[English} 

MR. SPEAKER: Question No. 202, Shri Adhir 
Choudhary. 

... (Inttlnuptions) 

[Translation} 

PROF. VIJAY KUMAR MALHOTRA (South Delhi): A 
crucial situation has come up in the country. 
... (Interruptions) 

(English} 

MR. SPEAKER: You have not given any notice. 

(Transla/ion} 

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker, Sir, 
has Palna High Court sent you a letter stating that 
warrants have been issued against a Cabinet Minister? I 
have read this news in two-three newspapers 
... (Interruph'ons). What decision you have taken on that 
letter? 

MR. SPEAKER: Please take your seat. What is the 
need of getting of much excited right from morning itself. 

[English} 

It is Question Hour. Questions are to be put to the 
Minister and not to Ihe Chair. You know that very well. 
You are asking me questions. What can I do? 

... (Interruptions) 

MR. SPEAKER: Please sit down. 

... (InltJrruptions) 

MR. SPEAKER: Do not toHow the bad example of 
your leader. 

. .. (Inmnuptions) 

PROF. VIJAY KUMAR MALHOTRA: I have no 
objection. . .. (Inmnupti0n8) 

[Translation} 

MR. SPEAKER: It is good to be a little humorous. 

/English} 

PROF. VIJAY KUMAR MALHOTRA: I am following 
you. 

MR. SPEAKER: You are one of the most illustrious 
Members of this House. I know that. I am only saying 
that if I had an; announcement to make, I would have 
made it. Therefore, please allow the Question Hour. 

PROF. VIJAY KUMAR MALHOTRA: We are asking 
for information. . .. (InftJmJptions) 

MR. SPEAKER: Personally, I have not got any 
information. 

[Translation} 

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker, Sir 
continuance of Shri Shibu Soren as a Minister, though 
arrest warrant has been i&8ued against him, is a matter 
of shame for the country . ... (Inmrruptions) The image of 
our country is getting tamished within the country and 
abroad also. . .. (Inhlnuptions) 

/English} 

MR. SPEAKER: It has gone on record. 

... (Interruptions) 

MR. SPEAKER: I have allowed Prof. Vijay Kumar 
Malhotra to say. The statement of others will not be 
recorded. Only the observation of Prof. Vijay Kumar 
Malhotra will be recorded. 

. .. (Interruptions) • 

MR. SPEAKER: Please be brief, so that the Question 
Hour can be taken up. 

. .. (Interruptions) 

"Not recorded. 
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{Tl1Inslalion} 

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker, Sir, 
I would like to know what message wHl go to the people 
when police takes a Mlnllt.r Into custody and carries 
him from here as warrant for arrest hu been i81ued 
against him and h. is ablcondlng and the police are on 
a look out for him wh...... neither the Prime Minister 
nor the Leader of the House have made the polltlon 
clear in this regard. ... (/nltlmJplion8) 

{English} 

MR. SPEAKER: Pie... lit down. You have made 
your point. 

PROF. VIJAY KUMAR MALHOTRA: Th. question is 
not of making the point. We would like to know what Is 
happening. 

{Translation} 

Mr. Speaker, Sir can such a pereon continue to be 
a Minister? '" (/nltJt7Uptlons) 

SHRI RAGHUNATH JHA (Bettlah): Mr. Speaker, Sir. 
it is 20 years old case . ... (/nftll1'lJpllon6) 

/English} 

MR. SPEAKER: Nothing will be recorded. 

... (/nlMUpllon6)· 

MR. SPEAKER: Unle8a the Chair allows lome han. 
Member to sp.ak, nobody'l statement will be recorded. 

... (/IIItIntJpI/tJM) 

MR. SPEAKER: No, I would not allow thl •. Please 
do not do this. Do not show any document. It Is not 
permitted. You cannot take this House for granted. 

... (/nltlnuptlons) 

MR. SPEAKER: Prof. Malhotra. you have made your 
point. It has gone on record. I have allowed It to be 
recorded. I cannot compel the hon. Prime Minister to 
remove or appoint any Mlnlater. 

... (InMnuptIons) 

'Not recorded. 

11.08 hr .. 

(AI this SIIlg6 Dr. SstpMl1Iysn JIlIiys II17d SOmtl 
olhBr lion. MtIITIbtIlS CIImtI and slood 

on IhtJ IIoor ntJIJr thtJ TabItJ) 

... (InltJnuptIons) 

MR. SPEAKER: Now you go to your seats, I will 
give you chance during Zero-hour. 

... (InltJnuptions) 

[Eng//$h} 

MR. SPEAKER: Only the hon. Ministers are happy 
because they do not have to answer Questions. I am 
appealing to you all. They are happy that they do not 
have to answer Questions. Please go back to your seats. 
Pleae allow the House to run. 

... (/nltlnuptions) 

MR. SPEAKER: Hon. Members, please go back to 
your seats. I am not going to adjourn the House. 

... (/nItNTUpIions) 

/Translation} 

MR. SPEAKER: Please go to your seats, I will give 
you chance during Zero-Hour. 

. .. (/nltlnuplions) 

[Eng/f$h} 

MR. SPEAKER: You have made your point very 
forcefully. Now, please go back to your 88ats. 

... (InltJnupHons) 

MR. SPEAKER: Nothing will be recorded. I have laid 
It already. 

... (InlSrrupIIonsr 

MR. SPEAKER: Okay, I will now go to the Question 
Hour . 

... (In/MnJpllon8) 

·Not recorded. 
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MR. SPEAKER: Shri Ramdas Athawal., pl .... go 
to your seat. 

'" (Interruptions) 

MR. SPEAKER: Now go to your seats. You have 
made your point. 

... (Intenvpllons) 

(Transllltion} 

MR. SPEAKER: Now you go to your seats. 

... (Inltlnuptlons) 

MR. SPEAKER: Now 15 minutes are over and time 
has come to raise your pOint. Now you go to your seats. 

'" (IntemJp/ions) 

MR. SPEAKER: It Is enough. Now aU of you go to 
your seats. 

.. , (InltlmJptlons) 

(English} 

MR. SPEAKER: I am not going to adjoum the House. 

... (IntemJptions) 

[Translation} 

MR. SPEAKER: You have raised your point 

... (IntemJptions) 

(English} 

MR. SPEAKER: I am .njoying all the new slogans 
made by you. 

... (IntemJpllons) 

(Translation} 

MR. SPEAKER: You have been speaking for the 
last half an hour. For how long you would keep speaking. 

... (IntemJpb"ons) 

MR. SPEAKER: You have raised your point and I 
have noted it. 

... (InttlfTUptions) 

MR. SPEAKER: All of you go to your seat. You 
aekad for five minutes whereas you have taken half-on-
hour. Now go to your aeats. 

... (InltlfTUptions) 

SHRI RAMDAS BANDU ATHAWALE (Pandharpur): 
Mr. Speaker, Sir, please start Question-hour . 
... (Inltlnuptlons) 

11.28 hr •• 

ORAL ANSWERS TO QUESTIONS 

/English} 

New Ma.ter Plan for Deihl 
+ 

*202. SHRI ADHIR CHOWDHARY: 
SHRI RAWI LAL SUMAN: 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the Union Govemment proposes to 
introduce a new master plan for Deihl; 

(b) If so, the details thereof along with the date by 
which the new master plan is likely to be introduced; 

(c) the changes incorporated in the new master plan; 

(d) whether the Union Government has also 
constituted a Committee to prepare a comprehensive 
Master Plan to make the capital slum free along with the 
terms of reference thereof; and 

(e) if so, the details in this regard? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRr 
GHUlAM NABI AZAD): <a) to <e) A Statement is laid on 
the Table of the Sabha . 

(a> to (c) The Master Plan for Deihl is a 
comprehentive document for the development· of the city 
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which is notified in accordance with the provisions of the 
Delhi Development Act, 1957. It regulates the development 
of building activity in different urban sectors of Deihl. 

The first Master Plan of Delhi was notified In the 
year 1962, which was extensively modified by the Master 
Plan for Delhj.2oo1, notified in August, 1990. This Master 
Plan for Deihl 2001 is presently in operation. 

The Delhi Development Authority has initiated the 
process of revising the Master Plan for Delhi-2001, with 
a perspective upto the year 2021, in consultation with 
the concerned experts and professionals in different fields, 
various service providers and representatives of the 
departments of Government of Delhi, non-governmental 
organizations and local bodies etc. The Delhi Development 
Authority has been advised to submit the draft of the 
Master Plan for Delhi 2021 for consideration of the 
Govemment, by the end of this year. 

(d) and (e) The Government has separately 
constituted on June 24, 2004, a Committee under the 
Chairmanship of the Vice Chairman, Delhi Development 
Authority to prepare an Action Plan for making Delhi slum 
free by way of relocation/rehabilitation of slum dwellers 
within the existing policy frame-work and within a time 
frame of 5 years. 

SHRI ADHIR CHOWDHARY: Sir, the city of Delhi 
which has been designated as the National Capital 
Territory has been widely recognised as the political capital 
of India . ... (Interruptions) It is analogous to the commercial 
capital Mumbai, and cultural capital Kolkata. Since 
Independence, fresh waves of population have been 
pouring into this city resulting in an inexplicable burden 
on the existing infrastructure. ... (Interruptions) 

May I ask the hon. Minister whether the New Master 
Plan has proposed Delhi to be converted into an urban 
zone? If 60, the villagers with no income other than their 
agricultural produce will not be able to contribute in terms 
of taxes and other user charges . ... (Intenuptions) Part (b) 
of my question l&-how many Industrial units have been 
shifted from the city's non-conforming areas and how 
many industrial areas from the capital region have been 
proposed to be reallocated? ... (Interruptions) 

SHRI GHULAM NABI AZAD: Sir, the whole of Delhi 
is not expected to be declared 'as an urban zone. The 
total area 1)f Delhi is 148300 ~res out of which the 

built up urban area in 2001 had been 70000 hectares. 
The proposed urban area up to 2021 is going to be an 
additional 27000 hectares . ... (Interruptions) So, a total of 
97000 hectares will be urbanised by 2021. The remaining 
area of 51300 hectares will still remain green out of which 
32300 hectares will be rural area and about 19000 
hectares will be in the ridge etc. ... (Intsrruptions) 

MR. SPEAKER: Half an hour has already passed. 
You have made your pOint. Go back to your seats. 

... (Interruptions) 

SHRI GHULAM NABI AZAD: Sir, insofar as the 
second part of the question is concerned, the total number 
of plots allotted is 17176; the total number of industrial 
units which are supposed to be shifted is 40000. 
According to the Supreme Court direction, the last date 
for shifting the Industrial units is 7th of September this 
year. The Delhi Govemment Is closely monitoring the 
shifting of industrial units . ... (Interruptions) 

SHRI ADHIR CHOWDHARY: Sir, for the last three 
years the New Master Plan has been a boiling 
controversy. A stern administrator, the former Urban 
Development Minister, has been removed from the post 
because he did not bow down to the pressures and pulls 
of the land sharks and the land mafia in Delhi and illegal 
constructions have been going on unabated in the city. 
... (Interruptions) 

May I ask the hon. Minister as to whether the existing 
building by-laws are enough to prevent the land mafia 
from constructing illegal buildings, etc.? ... (Interroptions) 

What is the Disaster Management Plan? Has any 
Disaster Management Plan been prepared In the new 
Master Plan in view of the location of Delhi which is 
situated in the earthquake-prone zone? 

{Trsnsletionj 

SHRI GHULAM NABI AZAD: So far as the issue of 
land Mafia raised by hon. Member is concerned, I would 
like to say that the Government are not going to be 
under pressure of such mafia. Whatever the Government 
consider right in public Interests viz. for re-Iocatlon of 
slums or constructing flyovers for development of Delhi, 
will be done. Wherever, the need for land acquisition 
arises, the Government would take appropriate steps and 
will not bow to any boy's pre6Sure. ... (Interruptions) 



9 Oml Answer.s to Ouestions ASADHA 29, 1926 (Saki} Wn7ten AnsWiNS to Ousslions 10 

[English} 

MR. SPEAKER: Shri Ramji Lal Suman. 

... (Inlsnvpfions) 

MR. SPEAKER: Shri Alok Kumar Mehta. 

(Tmnslslion} 

SHRI ALOK KUMAR MEHTA: Mr. Speaker, Sir, 
through you, I would like to know whether Muter Plan 
of Delhi and big cities like it provide for resettlement of 
people staying in slums, before their removal. If so, 
whether the Government have conducted any survey in 
this regard and whether the facilities aDd altematlve land 
to be provided to them will be adequate. For example, 
hon. V.P. Singh led Government had made a provision 
for allotting 25 or 35 feet land to such people for 
resettlement whereas NDA Govt. made provision of 
121/2 feet land which is even inadequate for constructing 
a toilet. Whether the Government propose to allot them 
more land and provide more facilities . ... (Intsrruplions) 

SHRI GHULAM NABI AZAD: Mr. Speaker, Sir, the 
alternative site likely to be provided by the Government 
for resettlement of such people, will have all the facilities 
like electricity, water and roads. The Govemment policy 
is that affected persons prior to 1990 will be allotted a 
plot of 18 meters and those prior to 1998 will be allotted 
121/2 meters land. 90 per cent expenses on it will be 
borne by the Central Government and State Government 
and allottees will have to pay only Rs. 5000 
... (Interruptions) 

SHRI RAMJI LAL SUMAN: Mr. Speaker. only two 
Master Plans have been prepared since our 
independence. One in 1962 and the other one in 1990 
and the responsibility for preparing next Master Plan has 
been handed over to DDA. As per an estimate, 40 per 
cent people in Delhi live in slums, 40 per cent In non-
regularised colonies and 15-20 per cent in regularised 
colonies. The population of Delhi is increasing constantly. 
I would like to ask the hon. Minister about the average 
annual increase in the population of Delhi. How much 
pressure Delhi is going to face in the years to come and 
it would take how many years for the Delhi Government 
for making arrangements for potable water. Mr. Speaker, 
Sir, in view of increasing pressure of population In Delhi, 
whether any guidelines have been issued for preparing 
Master Plan? .. .(Intsnvptions) 

[English} 

SHRI· GHULAM NAB! AZAD: Sir, It is true that since 
inception we had two Master Plans. One in 1962 and 
the other In 2001. The hon. Member has asked 88 to 
what were our achievements and what we wanted to 
achieve. I would like to say that our major achievements 
are: shelter facilities to over one million families in the 
fonn of wider variety of housing types have been provided; 
integrated projects, such as Rohini with 8.5 lakhs 
population, Dwarka with 1 0 lakhs population and Narela 
have been developed; more than 2.8 lakh families of 
squatters were provided with reasonable accommodation 
in the fonn of plots and built-up houses; 21 district centres 
have been planned; 2592 hectares of industrial area has 
been developed; approximately 5050 hectares of greens 
were developed at various levels, that Is, regional parks, 
district parks and neighbourhood parks; landfill sites were 
converted into large greens, such as millennium parks. 
... (Intsrruptions) 

MR. SPEAKER: If there is any additional Infonnation, 
please supply the same to the hon. Member. 

... (IntsHUpIionS) 

WRITTEN ANSWERS TO QUESTIONS 

[English} 

landi... Tribal. 

'203. SHRI N.N. KRISHNADAS: Will the Minister of 
TRIBAL AFFAIRS be pleased to state: 

(a) whether there Is any project under consideration 
to provide land to landless tribals in the country; 

(b) if so, the details thereof; and 

(c) the number of landless trlbals Identified in the 
country, State-wise as on date? 

THE MINISTER OF TRIBAL AFFAIRS AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI P.R. KYNDIAH): (a) and (b) There Is no 
specific project/scheme to provide land to landless tribals 
under this Ministry. However, the State Governments are 
free to utilize the Tribal Sub Plan (TSP) funds and funds 
release to them under Special Central Assistance to Tribal 
Sub-Plan by this Ministry for purchasing land for Income 
generating projects. 
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(c) 'land' being a State subject, It's management 
and related aspects are the responsibility of the respective 
State Governments as provided under Entry No. 1 B of 
List II (State list) to VII Schedule to the Constitution of 
India. 

Talks with NeIghbouring Countri •• on Terrorl.m 

*204. SHRI RAYAPATI SAMBAS IVA RAO: 
SHRI SURESH KURUP: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Government has held any official 
level talks with the neighbouring countries to prevent the 
terrorists and their activities against India from their 
territory; 

(b) if so, the facts in this regard; 

(c) the reaction of each of the countries in this regard; 

(d) the steps taken by them to check terrorism against 
India; and 

(e) the extent to which It has helped India in tackling 
terrorism? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) Yes, Sir. 

(b) and (c) Government has established an 
institutional mechanism with Bangladesh, Myanmar, Bhutan 
and Nepal for sharing of security related iaaU81 Including 
cross border terrorism. Talks on Confidence Building 
Measures (CBMs) between India and Pakistan are 
(:ontinuing. India has also established a dialogue 
mechanism with China on counter terrorism. Regular 
meetings with various countries are held from time to 
time. 

(d) Most of our neighbouring countries during the 
meetings have assured that they will not allow any antl-
India activities from their soil. Royal Bhutan Government 
had recently carried out operations ageinst Indian 
Insurgent Groups (IIGs) based in Bhutan. In these 
operations, 30 camps of the IIGs were destroyed, besides 
a large number of insurgents were either captured or 
otherwise neutralised. 

(e) The institutional mechani8rh with the neighbouring 
country provides a forum "for shating Information on Cfoes 

border terrorism and expressing India's concerns, and 
has been found useful. 

Uniform Policy for Small Hydro Power ProJ8Cta 

*205. SHRI M. SREENIVASULU REDDY: Will the 
Minister of NON-CONVENTIONAL ENERGY SOURCES 
be pleased to state: 

(a) whether the Government proposes to bring a 
uniform po/lc:y for the development of Small Hydro Power 
Projects In the country; 

(b) if so, the details thereof; 

(c) whether some State Governments have shown 
their reservations towards the said policy; 

(d) if so, the details and the reasons therefor; and 

(e) the steps taken by the Government to resolve 
the issue? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES (SHRI VILAS 
MUTTEMWAR): (a) to (e) Power is a concurrent subject 
and the Ministry of Power is responsible for making the 
General Policy In the electric power sector for the country. 
Under the Electricity Act, 2003, the Central Government, 
from time to time, is responsible for preparing the national 
electricity policy and tariff policy, in consultation, among 
others, with the State Governments for the optimal 
utilisation of all resources, including renewable sources 
of energy that cover Small Hydro Power (SHP) projects 
upto 25 MW station capacity. These two pOlicies will 
contain the broad principle of action. Further, these 
policies will have to be given effect by State Electricity 
Regulatory Commissions (SERCs) for announcing tariffs, 
charges for wheeling and banking etc., within the 
respective States. Since the conditions and risk 
perceptions vary considerably across States, the decisions 
of SERCs for tariffs etc. may not be uniform. 

Ministry of Non-Conventional Energy Sources Is 
Implementing incentive schemes for the development of 
SHP sector in the country. Subsidies are given for 
Detailed Project Report (DPR) preparation, Government 
and commerctal projecl8, renovation and modernisation 
of oldSHP projects, completion of languishing SHP 
projects and for development & upgradation of watermilla. 
The quantum of subsidy under theae schemes Is given 
in the enclosed statement. 
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Different levels of subsidies are provided under the 
SHP incentive schemea for three distinct geographical 
classifications. namely special category States. notified 
hilly areas of other States & Islands and plain areas of 
all other States. These classifications and quantum of 
subsidy have been arrived at after taking into 
consideration facts such as remoteness, backwardneas, 
size & relative cost of setting up SHP projects. financial 
risk perceptions and availability of funds. 

Some Stales. notably Bihar. Sikklm, Meghalaya have 
requested for higher levels of subsidy for projects 
implemented by them. Their request could not be acceded 
to because of fund limitations. However. a major portion 
of capacity addition in SHP sector is coming through 
investment being made by the commercial sector. who 
have not reiHd any issue regarding upward revision of 
subsidy rate. 

Subsidy Undtlr MNES SchfHntIs for SHP PlOjtIcI$ t.pIo 25 MW S/JIIion CIIpIICiIy 

SI.No. Schemes tw. IncenIi¥eIISubI 
2 3 4 5 6 

Capacity 01 Projeds Uplo lMW Above 1 aM & Above 10 MW & uplo 
uplo 10 tIN 25MW 

Detailed Project Report NE Region, SIIddm, J&K, H.P. Rs. 1.75 IIkhs Rs. 3.00 IIIdIs AI. 5.00 IIktIB 
& IJttarInchaI (SpeQatf CIIIgoIy StaIea) 

Nottfied 1liiy regions 01 II Ra. 1.50 IIIIIh Rs. 2.50 tIIIhs Rs. 4.00 IaIchs 
oilier Slates & IaIanda 

PIMI & othenagions 01 all As. 1.25 IIIIIhs As. 2.00 IaIchs As. 3.00 IIIIhI 
oilier SIIIIs 

Capac:iIy of project UI*I tOO KW FIIIm 101 KW FIIIm 1 MW 
to 999 KW to 25 KW 

II. Government sector NE Region, SIckin, J&K. H.P. 90 " of the p!Oject cost I4l1o-
SHP projecIs & UtIaJWlChaI AI. 80,000 IIIr KW As. 80 IIIChI 1M As. 4.5 CI'OIII ptua 

AI. 43,2I01(W AI. 7S IIkIwIMW 

NotIfied hI1y regions 01 II 60% 01 fie prajIct cost .. 
othaf States & IIIInds Ra, ~,OOO per KW As. ~ IIkhs pM AI. 3.0 CIOI8I plus 

As.28,85(M(W AI. 50 IaiIhIo¥N 

Plein • allier regions 01 II 40'% 01 the proj8d cost I4lIo-
other Stales AI. 20,000 1* KW AI. 20 IIIdIs pM As. 1.5 CI'OIII pIua 

AI. 14,42M(W AI. 25 ·1IIddW 

III. Private, Joint sector NE Region, Sikkim, .11K, H.P. 45% of the pIGjIct cost _ 
& Other SHP projecI8 & Uttaranchal . As. 3Q,OOO 1* KW As. 30 IIIdII pluI As. 2.25 crom ,.. 

As. 21,82M<W As. 37.5 IIkIII/W 

NotIIId hilly regions 01 II 30% 01 the pnIjICt cost I4lIo-
other StaIea • IUIdI AI. 20,000 1* KW R1. 20 IIkha pM As. 1.5 CI'OIII pIuI 

As. 14,~ R1. 25 IIkhIIMW 

PIIIn & ..... 01 II GIIer IIIIIeI 2CWo 01 the poJect COlI I4l1O-
AI. 10.000 PI!' KW AI. 10 IIIIhs pIuI As. 0.75 CIIIrII pIuI 

As.7$X)IKW As. 12.5 IIIIhI.W 
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2 3 

IV. RanMIIon & HE FIIgIon, SIcIdrn, JIK, H.P. 
ModemIsaUon of old & I.IIIIIInchII 
SHP projects 

NoIIIed 1liiy IIgIons 01 II 
other 8IIIIa & IIIIndI 

PlaIn & other ragIons 01 II 
n S1IIe8 

V. l.M\gI.iIting SHP PfajIda HE AIgIon; SIcIdrn, .11K. HI. 
& UIIIIn:haI 

NoIIIad Illy I8gIanI 01 II 
oIhtr SIaIea I ... 

PIIin I ahr raglans 01 II 
other SIIIII 

VI. DMopment & IlP1Iradation AI CMIr the COIIIIIy 
01 Water Mills 

NOOa Under WeD Prognlmm. 

*206. SHRI ABDUL RASHID SHAHEEN: 
SHRI KASHIRAM RANA: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pl •• ed to state: 

(a) the details of Government agencies and NGOa 
engaged in the implementation of women and child 
development programmes; 

(b) the funds allocated/released to each such agency 
during the last three years along with the task assigned, 
State-wise; 

(c) whether the Government has received reports of 
misuse, misappropriation of grants and non-perfonnance 
by many of these agencies; 

(d) if so, the details of such C88e8 and action taken 
against these defaulting agencies; 

(e) whether the Goyemment propose to aet up a 
committee to monitor the activities of these agencies; 
and 

4 5 6 

75% 01 the RIM COlI upto. 
As. 30,000 per KW As. 30 IIkI'8 plus RI. 2.25 CIOI8S pU 

As. 21,82M<Vi As. 37.5 IakhsIMW 

75% 01 hi RIM COlI _ 
As. 20,000 per KW As. 20 IIIdIs 1M As. 1.5 CIOII8 plus 

RI. 14,4OOIKW As. 25 IaIcbIIMW 

75% 01 the RIM cost upt0-
As. 10,000 per KW As. 10 IIIkhs pIu& As. 0.75 CIOII8 pU 

As. 7).OON,W As. 12.5 IIkIlIIW 

75% 01 the bIIance pIOjed coat _ 
Rs. 30,000 1* KW As. 30 IaIIh8 plus Rs. 2.25 CI1IIII phil 

As. 21,82M(W AI. 37.5 IaIdIIIMW 

75% 01 the balance project COlI upfO. 
As. 20,000 per KW As. 20 IIkhI plus RI. 1.5 croraa plus 

As. 14,4OOIKW As. 25 IakhsIMW 

75% 01 the balance project cost upto. 
AI. 10,000 per KW As. 10 Iakhs pIua Rs. 0.75 CI'OI8& plus 

Rs.7$JON..W As. 12.5 IakhIIMW 

75'ft 01 pIIljacI coat upIO As. 3O,000/WM lor mechanIcII appbllon. 
75% 01 pIOjed COlI upIo As. 1.00 ~ lor mec:II8IicaI & 
.., IIIPbtionI or aecIricII appIicaMcrls only. 

(f) if so, the details thereof? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH): (a) and (b) The 
details of voluntary organizations (NGOs) engaged in the 
implementation of women and child development 
programmes and the funds rei eased to them agency-
wise, task-wise and year-Wise for the last three years, 
namely, 2000-01, 2001-02 and 2002-03 are available in 
the respective Annual Reports of the Department which 
are available In the Lok Sabha Library. The Annual Report 
for the year 2003-04 is being processed for laying on 
the Table of the House. The details of Government 
agencies engaged in implementing OWeD Programmes 
for the above-mentioned years are given in the Statement-
I enclosed. 

(c) and (d) As and when specific Instances of misusel 
misappropriation of grants and non-performance of 
organizations are brought to the notice of the Department, 
necessary action is taken to recover the money sanctioned 
to them besides blacklisting such organizations. The 
number of organizations blacklisted State-wise is given in 
the Statement-II enclosed. 
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(e) and (f) A system exists to review the pelionnance 
of various organizations through periodical reports from 

State Governments, by monitoring agencies, review 
meetings and field visits by the concemed Area Officers. 

Details of funds l'fJ/eassd to GoWJl77l11tH1t 8IIfIncitI8 lor impltHnsntlng OWeD pmgtammtlS 

(Rs. in lakhs) 

SI,No, Name of the Scheme Name f11he State Name f1 the Go¥I. agency FIIlds .-sed 

~1 2001.()2 2002-03 2003.()4 
(0) 

2 3 4 5 8 7 8 

1. Support to T rainilg Assam AMn Apex WtMr& 153.8 216 247,1 
and Employment ArtIaana Cooperative 
Programme for Fedelllion lid., GuwahaIi 
Women (STEP) 

Chhattiagalt1 Raipur DugcI1a $ql Shakari 40.87 49,725 24.85 

Haryana HaIyana Oairy Oev. 75.41 38.083 
Corporation lid., CIwIdigaJt1 

Himachal PIIdesh H.P. Slate H4w1d1oom & 72.88 5.86 38.371 
Hardcraft WIIV8II Ape •. 
Coop. Fed. lid., KUIu 

KamaIaka Kamataka MIlk ProcNcars' 235.12 444.92 12.97 207.22 
Fed. Ud. (KMF). BangaIoIe 

Kllraia Kerala State PWlry Dev. 4.82 142.84 33.75 
Corp, LId. 

Kerala State Coop. Fed. for 11.8 
Flshertn DMIopment lid. 

Keraia SIaIe Women'. 5.87 
DewIopment Corp. ltd. 

Maharashlra Maharuhtll 8tIdI 0uIIl 100.17 40.02 82.35 
t.Wlasan;t, MIharaIhIra 

Macllya Pradesh Wya PradIIh State 93,54 
Coop. Oairy Fed. LId., 
8hopII 

Meghalaya Meplaya Apex HaIdoom 9.03 
Coop. Ftdnon 

Mizoram MizOl'llll MIA Commodity 84.56 11.855 
ProIb:eI'8 Coop. l.mn Ud. 
Aim 

Nagaland NagIIand SIIII OIly . 57.015 
Coop. Fed. Ltd. 
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2 3 4 5 6 7 8 

The Kohima 0iIIrIct Coop. 21.18 2.55 
.. ~UnionUd. 
DinIpIw 

0riI8I 0riaIa CooperatIve Milk 81.84 138.09 105.06 74.726 
Fedelllion Ud. (OMFED) 

0tIsaa PiscicI*n Dev. 53.94 31.2 
Corp. Ltd. 

0riI8I State Pdy Coop. 126.39 
Federation 

PIqab \P\qIb Coop. MIlt Producers 113.49 
Fed. lid. 

RajasIhan RajaIIhIn Coop. DIiy Fed. lid. 157.n 22.101 

Sikkim Sikkim Uveatock Proceaaing 39.43 
& DeveIopmeIt Corporation 

Tn Nedu Tamil Nadu Coop. Mik 132.48 
Producers' Fed. ltd. 

T~ Ti1lUIB Apex WIMIS 18.52 13.98 
Coop. Society, AgartaIa 

T.,.. HIIdoom nI 30.517 
HInIcraIII Dev. Corp. lid. , AgartaIa 

uaar Pradesh Prade8hik CooperaM Dairy 330.95 284.89 337.91 188.823 
Fed. lid. (PCDF), LucImow 

UP Export Corp. lid. 41.21 

lJtIarancIIaI UDaranchaI Coop. Dairy 121.44 10.83 
Fed. lid. (UCDF), lid. 

Will Bengal Will BqaI Coop ... 110.08 14.27 89.38 
ProduoeIs Fed. Ud. 

2. Swawtamban AndIra Pradeeh AncllII Pradeah Women 353.22 447.62 
FIIW1C8 Oev. Corp. lid., 
HyderDI 

Delhi IETE. Delhi 74.55 37.27 8.87 

~ GujaIIt Women Economic 30.21 
CorporatIon, AhrnedIbad 

Jammu & Kaahmir J&K State woe 4.8 

KamaIaka KarYIIIIka SIIIe EIIc:Irorics 43.2 38.3 107.1 89.25 
Oev. Corpordon (KEONICS) 
BqIkn 

KElTRON, KeraII 41.92 8.875 41.94 

KeIIIa be WonIMOev. 30.57 0.5 
Corpnion, TrivInImn 
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2 3 .. 5 6 7 8 

Malllya Pradesh MdIya PnIdaIh ·MIIU 30.26 
AI1hik Vlkas Nigam. BhopII 

MahnIhIra MIHa AI1hik 52.76 
Vikaa Malta Mandal, MIJnbai 

Manipur Manipur Stale woe 0.67 

Uttar Pradesh UP Industrial Condart Ltd., KaIw 20.89 

West Bengal West Bengal ElecIronica 78.65 
lmotmatics Ud., KobIa 

West Bengel WDC,KoIkaIa 3.39 

3. Swashakti Bihar BIhar Slate Women'a 34 130 75 
OMIopment Corporation 

ChhatIisgarh Incira Mahia Kosh, 30 75 50 
ChhatIisgarh 

Gujarat GI4arat Women's Economic 225 200 250 
Dewlopmenl CoJpOrllion 

Haryana Haryn Women's 86 200 20 
Development CoJpOrllion 

Jhalkhand .JiIaJkM1cI Women's 100 175 75 
De¥eIopment SodeIy 

Karnataka Kamataka Stale Women's 23S 535 500 
Development Corporation 

MacIlya Pradesh Macllya Pradesh MahIa 350 425 400 
Villa Evam Vikas Nigam 

Uttar Pradesh Uttar Pradesh Bhoorni 125 392 50 
SIdIar Nigam 

Uttaranchal Uttaranchal Women & Child 30 105 145 
Development Society 

Central Project Support lIM (CPSU) 205 352 155 

4. World Bank assisted U\Iar Pradesh Sal Vtkas Pariyojanas 2500 3256 
ICDS Projects Parishad, Uttar Pradesh 

5. Swadhar Ancllra Pradesh Govt. of AncI1ra Pradesh 32.83 

Maharashtra GoYt. of MaharasI'dra 50 

Rajllllhan Go'II. of RajasIhan 3.99 

Tamil Nadu Deptt. 01 Social Defence, 4.35 
Chennai, Tamil NaclI 
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2 3 4 5 6 7 8 

U\Iar Pradesh UP MahiIa ~ Nigam ltd. 8.13 

Gov\. of U\Iar Pradesh 82.87 

Depl!. 01 Social Welfare 2.14 
Gov!. of NCT of Delli 

CSWB, New 0eIti 63.52 30.56 

6. WOIking Women's HosIeIs Anltlra P!adesh Sri Krishna Devaraya Univ. 55.35 
Anardpur 

AP Women's Cooperative 30 
Finance Corp. ltd. 

Kerala KeraIa Stale Hou8ing Board, 87.605 
TrNandNm 

r-Infonnation incomplete for certain organisations) 

$/I.",.", H 
2 3 

Number of Non-GovemlTltJflfll! OrgNIizations blackllstsd 
by OWeD 12. Meghalaya 323 

SI.No. Name of the State Number of 13. Nagaland 78 
blacklisted NGOs 14. Orissa 120 

2 3 15. Punjab 223 

1. Andhra Pradesh 287 16. Rajasthan 89 

2. Assam 151 17. Sikkim 2 

3. Bihar 153 18. Tamil Nadu 304 

4. Gujarat 115 19. Tripura 69 

20. Uttar Pradesh 332 
5. Haryana 150 

21. West Bengal 96 
6. Himachal Pradesh 53 

22. Chandigarh 4 
7. Karnataka 170 

23. Delhi 15 
8. Kerala 135 

24. Goa 24 
9. Madhya Pradesh 55 

25. Lakshadweep 3 
10. Maharashtra 128 

26. Pondicherry 140 
11. Manipur 197 

Total 3416 
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Delayed execution of Projects 

"207. SHRI ADHALRAO PATIL SHIVAJI: Will the 
Minister of URBAN DEVELOPMENT be pleased to state: 

(a) whether the Government is aware that 
Government agencies functioning in metro cities are facing 
lot of problems in the tirnely execution of their projects 
due to non-availability of steel and cement In sufficient 
quantity; 

(b) if so, the details of the projects lagging behind 
schedule on account of these factors; 

(c) the likely cost escalation thereby; and 

(d) the remedial steps being taken by the Government 
in this direction? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NABI AZAD): (8) to (d) Various agencies of 
the Ministry of Urban Development, viz. Central Public 
Works Department (CPWD), National Building Construction 
Corporation Ltd. (NBCC), Delhi Development Authority 
(DDA) and Delhi Metro Rail Corporation (DMRC) have 
informed that the execution of projects has not been 
affected due to non-availability of cement and steel in 
the market in sufficient quantity. However, DDA and 
CPWD have reported that there have been instances 
where main producers of steel were not able to supply 
the required quantity of steel, for which orders were placed 
on them. To meet the situation, they have resorted to 
procurement of steel through secondary producers, 
besides liaisoning with the main steel producers to 
expedite the supply. 

(Transla/ion} 

Devetopment of Counter Magnet City 

'208. SHRI SANTOSH GANGWAR: Will the Minister 
of URBAN DEVELOPMENT be pleased to state: 

(a) whether the Union Government had taken a 
decision some time back to develop 'Counter Magnet 
City' in some parts of the country; and 

(b) if so, the details thereof alongwith the progress 
made therein, so far? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NABI AZAD): (a) and (b) The National Capital 
Region Planning Board (NCRPB) had identified the 
foHowing cities to function as Counter Magnet Areas In 
the Regional Plan 2001: 

(i) Kola (Rajasthan) 

(ii) Hissar (Haryana) 

(iii) Bareilly (Uttar Pradesh) 

(iv) Patlala (Punjab) 

(v) Gwalior (Madhya Pradesh) 

The NCRPB provides loan assistance to the State 
Governments for development of various projects in the 
National Capital Region and in the Counter Magnet Areas. 
It has sanctioned 10 projects in the Counter Magnet Areas 
which includes 5 residential and 5 infrastructure projects 
at an estimated cost of Rs. 646.73 crores, involving a 
loan amount of Rs. 212.27 crores. 

[English} 

National Commlnlon for Women 

·209. DR. RAMKRISHNA KUSMARIA: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
'pleased to state: 

(a) the number of complaints received by the National 
Commission for Women pertaining to dowry harassment 
and atrocities against women during 9ach of the last two 
years and current year till date; 

(b) the number of complaints on which the action 
has been taken so far; and 

(c) the steps taken by the Government to protect 
women and redress their grievances? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH): (a) and (b) Ag 
per the information furnished by the National Commission 
for Women (NeW), it has received the foliowing number 
of complaints about dowry harassment and other cases 
of atrocities against women during the years 2002, 2003 
and 2004 (till 30th June, 2004). 

t' 



27 Wrilft1n Answers JULY 20, 2004 to OlJ6StIons 28 

SI.No. Nature of complaint 

1. Dowry harassment 

2. Other cases of atrocities against women 

Total 

Details of the number of complaints disposed of by 
the commission from the above referred complaints is 8$ 

follows: 

SI.No. Year 

1. 2002 

2. 2003 

3. 2004 (Upto 30-6-04) 

(c) The Government has taken steps in the following 
areas to ensure protection of women and to redress their 
grievances: 

• setting up of helplines for women in distress. 

• support services to victims of violence through 
schemes such as Short Stay Homes and 
Swadhar under which shelter, maintenance, 
counselling, capacity building, occupational 
training, medical aid and other services are 
provided. 

• grant-in-aid schemes providing assistance for 
rescue and rehabilitation of trafficked victims as 
well as prevention through special schemes in 
source areas to trafficking. 

• redressal of grievances through interventions of 
National and State Commissions for Women. 

• organizing legal Literacy and Legal Awareness 
Camps. 

Number of complaints received during 

1-1-2002 to 1-1-2003 to 1·1-2004 to 
30-12·2002 31·12·2003 30-6·2004 

1074 895 453 

5926 4805 1933 

7000 5700 2386 

Total No. of 
complaints 
received 

Complaints 
disposed of 

through 

Sent to State 
Governments, 
State Women 

7000 

5700 

2386 

counselling, Commissions 
police reports etc. for action 

by them 

2081 4325 

990 3348 

48 515 

• Implementation of schemes for (i) awareness 
generation and advocacy and (Ii) economic 
empowerment of women through the 
programmes of Rashtriya Mahila Kosh, 
Swashakti project, Swayamsidha Project, 
Swawlamban programme and Support to Training 
& Employment Programme (STEP). 

• review of laws with a view to remove provisions 
which may be discriminatory to women and to 
enhance punishments for crimes against women. 

• sensitisation of judiciary and police and civil 
administration or gender issues. 

• follow up of reports of cases of atrocities against 
women received from various sources, including 
NCW, with concemed authorities in the Central 
and the State Governments. 

'Public order' and 'police' are State subjects as per 
the Seventh Schedule to the Constitution of India and as 
such registration, investigation, detection and prevention 
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of crime are primarily the responsibility of the State 
Govemments. However, the Govemment of India has 
been advising the State Govemments, from time to time, 
to give more focused attention to improving the 
administration of criminal justice system and to take such 
measures as are necessary for the prevention of crime 
against women and other vulnerable sections of society. 
The measures suggested include: 

• sensitizing of police officials charged with the 
responsibility of protecting the women. 

• vigorously enforce the existing legislation relating 
to dowry violence. 

• set up women police cells in police stations and 
exclusive women police stations. 

• provide institutional support to the victims of 
violence. 

• provide counselling to victims of rape. 

• take measures to eliminate trafficking in women. 
States have also been advised to constitute 
State Advisory Committees to advise on 
trafficking matters 

• ensure wider recruitment of women police 
officers. 

• train police personnel in special laws dealing 
with atrocities against women. 

• setting up of Fast Track Courts. 

• setting up of Family Courts. 

• appointment of Dowry ProhibitJon Officers and 
notification of Rules under the Dowry Prohibition 
Act, 1961 by the State Govemments. 

[Translation} 

NGOs Assisting Terrorlat Groupe In North EIIat 

"210. SHRI RAMDAS BANDU ATHAWALE: 
SHRI BRAJA KISHORE TRIPATHY: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether some Non-govemmental Organizationa 
are assisting terrorist groups in the North-Eastem Region; 

(b) if so, whether the Govemment has made any 
investigation in the matter; 

(c) if so, the findings/outcome thereof; 

(d) the action taken by the Govemment against such 
organizations; and 

(e) the names of the organizations out of them which 
are getting financial assistance from the Govemment? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) to (e) 
According to available reports, some Non-Govemmental 
Organizations (NGOs) have links with terrorists 
organizations in the North East Region. These NGOs 
have not reportedly engaged themselves openly in 
supporting or promoting terrorist activities but have 
maintained discreet inks with the terrorist organizations. 
A close watch is being kept on such NGOs. They are 
not getting any financial assistance from the Govemment 
of India. 

{English} 

Integrated Child Cevelopment Scheme 

"211. SHRI SHIVRAJ SINGH CHOUHAN: 
SHRI PRABODH PANDA: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Integrated ChHd Development Scheme 
(ICDS) and other related schemes have performed poorly 
in several States; 

(b) if so, the target set and achieved during the /aet 
three years, State-wise and scheme-wise; 

(c) the funds allocated/released/utilized under the 
schemes during the said period so far, State-wise; 

(d) the number of beneficiaries under these schemes 
at present, State-wise; 

(e) whether ICDS and Early Childhood Care and Pre-
School Education (ECCE) have not achieved the desired 
result; 

(f) if so, whether the Government proposes to review 
these schemes and make them more attractive; and 

(g) if 80, the details thereof and the steps taken by 
the Government in this regard? 
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THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH): (a) and (b) The 
Integrated Child Development Services (ICDS) Scheme 
is a nationwide child development programme, which aims 
at holistic development of children (0-6 years) and 
expectant & nursing mothers from disadvantaged sections 
by providing a package of services comprising 
supplementary nutrition, immunization, health check-up, 
referral services, pre-school non-formal education and 
nutrition & health education. It is a centrally sponsored 
Scheme in which Central Government is responsible for 
programme planning and operating costs and State 
Governments are responsible for its implementation and 
for providing supplementary nutrition out of States' 
resources. Out of 5652 sanctioned Projects, 5267 projects 
have become operational as on 31.3.2004. State-wise 
number of ICDS projects sanctioned, targeted for 
ope rationalisation and made operational during the last 
three years is given in the Statement-I enclosed. 

(c) State-wise details of funds released by the 
Govemment of India and expenditure reported by the 
States during the last three years are given in the 
Statement-II enclosed. 

(d) State-wise number of beneflciaries under the ICDS 
Scheme. as on 31.3.04, is given In the statement-III 
enclosed. 

(e) to (g) The impact of the Scheme has been 
significant in the field of health, nutrition and educational 
status of the beneficiaries as brought out by the National 
Evaluation on ICDS Scheme (National Institute of Public 
Cooperation and Child Development-1992); ICOS Sulvay, 
Evaluation and Research (Central Technical Committee 
on Integrated Mother and Child Development-1996); 
National Evaluation of ICOS Scheme (National Council of 
Applied Economic Research 2000-01). Number of 
beneficiaries of supplementary nutrition component has 
increased from 2.27 crore at the end of VIII Plan to 
about 4.15 crore as on 31.3.2004 and no. of Pre-school 
education beneficiaries has increased from 1.07 crore at 
the end of VIII Plan to 2.04 crore as on 31.3.2004. 

The steps taken to improve the Impact of the Scheme 
include, . expanding coverage of the Scheme; substantial 
Increase in the honoraria of Anganwadi Workers and 
Helpers with effect from 1.4.2002; introduction of 
MAnganwadi Karyakarti Bima Yojana" for Anganwadi 
Workers and Helpers; better coordination with the Ministry 
of Health and Family Welfare for further improvement in 
the delivery of health services under the Scheme; 
Common Minlmum Programme of the Govemment also 
envisages universalisation of the ICDS Scheme. 

StlItemllfll I 

2001~ 2002-00 2003-04 

No. 01 ICDS Projects No. 01 ICDS projects No. 01 ICOS Projects 

SI.No. SlaleNT Sanctioned T argeIed lor Operational SancIia1ed Targeted for Operalionel Sanctioned Targeted lor Operational 
oparaIIonaIiaaton operatlonaltsalion oparaUOIIIIIaaIlon 

2 3 .. 5 6 7 8 9 10 11 

1. Andhra Pradesh 363 286 251 363 352 350 363 354 351 

2. Arunachal Pradesh 58 56 49 58 56 56 68 56 57 
" . 

3. Assam 196 196 107 196 196 151 196 165 196 

4. Bihar 394 203 171 394 233 171 394 239 183 

5. Chhattisgarh 152 144 152 152 152 152 152 152 152 

6. Goa 11 11 11 11 11 11 11 11 11 

7. Guiarat 227 203 218 227 227 227 227 227 227 

8. Haryana 116 116 116 116 116 116 116 116 116 

9. Himachal Pradesh 72 72 72 72 72 72 72 72 72 
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10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

2 

Jammu & Kashmir 

Jharkhand 

Kamataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Sfkklm 

Tamil Nadu 

Tripura 

Uttar Pradesh 

Uttaranchal 

West Bengal 

Andaman & Nicobar Islands 

Chandigarh 

Delhi 

Oadra & Nagar Haveli 

Daman & Diu 

Lakshadweep 

Pondicherry 

All India 

3 

121 

204 

185 

163 

336 

370 

34 

32 

21 

54 

326 

142 

257 

5 

434 

40 

836 

99 

358 

5 

3 

29 

2 

5 

ASADHA 29, 1926 (Saka) 

121 

152 

185 

163 

315 

310 

34 

32 

21 

54 

308 

142 

257 

5 

431 

40 

561 

54 

336 

5 

3 

28 

1 

2 

5 

5 

113 

152 

185 

163 

332 

268 

34 

32 

21 

52 

308 

142 

257 

5 

431 

31 

518 

54 

318 

5 

3 

28 

2 

5 

6 

121 

204 

185 

163 

336 

370 

34 

32 

21 

54 

326 

142 

257 

5 

434 

40 

836 

99 

358 

5 

3 

·29 

2 

1 

5 

7 

121 

152 

185 

163 

336 

370 

34 

32 

21 

54 

326 

142 

257 

5 

431 

40 

568 

54 

336 

5 

3 

28 

2 

5 

8 

120 

152 

185 

163 

336 

363 

34 

32 

21 

52 

308 

142 

257 

5 

431 

39 

518 

54 

340 

5 

3 

28 

2 

5 

9 

121 

204 

185 

163 

336 

370 

34 

32 

21 

54 

326 

142 

267 

5 

434 

40 

836 

99 

358 

5 

3 

29 

2 

5 

10 

120 

168 

185 

163 

336 

385 

34 

32 

21 

53 

314 

142 

267 

5 

432 

40 

§14 

68 

346 

5 

3 

28 

2 

1 

5 

34 

11 

120 

152 

185 

163 

336 

368 

34 

32 

21 

54 

326 

142 

257 

5 

434 

39 

742 

96 

352 

5 

3 

28 

1 

2 

5 

5652 4913 4608 5652 5087 4903 5652 5132 5267 
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SIIIttlmtlnt /I 

State-wise funds rtJlesssd to the Statn SlId rtJpOrted expenditurtJ under ICOS SchBme dunng Isst three yealS 

(Rs. In lakh) 

SI.No. State/UT -wise 2001-02 2002-03 2003-04 

Released Expenditure Released expenditure Released 

2 3 4 5 6 7 

1. Andhra Pradesh 12530.61 9963.65 14884.25 14957.36 11135.88 

2. Arunachal Pradesh 1970.39 1782.54 2530.72 1542.43 1552.73 

3. Assam 6243.61 4593.31 8121.08 3988.72 4489.45 

4. Bihar 3145.11 4629.05 7833.94 5292.44 5354.59 

5. Goa 344.35 340.67 435.75 348.71 420.70 

6. Gujarat 8170.09 4541.43 7055.28 8015.86 9894.54 

7. Haryana 3730.50 3330.50 4349.41 3924.83 4446.88 

8. Himachal Pradesh 2029.42 1651.32 2194.40 1808.93 1603.66 

9. Jammu & Kashmir 2824.16 2283.11 3728.75 2268.15 2415.88 

10. Karnataka 7710.68 7618.84 10699.29 9980.14 11341.87 

11. Kerala 6666.30 5534.15 6621.08 8135.28 9585.50 

12. Madhya Pradesh 10346.08 9397.33 15528.51 15994.53 16002.77 

13. Maharashtra 10643.48 11780.48 18935.09 18149.71 19598.87 

14. Manipur 961.07 1132.64 2360.06 1441.33 1453.55 

15. Meghalaya 1105.15 729.13 1181.87 755.40 881.52 

16. Mizoram 617.95 765.26 1149.44 914.30 852.63 

17. Nagaland 1957.00 1707.00 2416.47 1961.56 1509.28 

18. Orissa 7131.86 7098.23 8726.42 7211.66 11523.81 

19. Punjab 3730.77 3036.98 3777.09 4099.56 4943.21 

20. Rajasthan 9997.07 8978.51 11625.54 12057.91 11727.65 

21. Sikkim 192.35 180.26 280.97 187.19 173.69 

22. Tamil Nadu 9289.80 8770.36 13459.18 11477.34 10855.27 

23. Tripura 1521.36 786.33 1403.95 1113.93 1822.82 

24. Uttar Pradesh 15972.42 14530.85 13659.04 16269.52 19095.23 
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2 3 4 5 6 7 

25. West Bengal 12800.02 10024.47 16629.63 15075.42 15873.69 

26. Chhattisgarh 2700.79 3924.90 7294.93 5370.05 6581.19 

27. Uttaranchal 1246.76 856.20 947.15 1272.75 1862.83 

28. Jharkhand 2381.66 4926.42 6495.63 2012.24 3081.25 

Union Territories 

29. Delhi 821.41 838.46 1014.18 1103.45 1172.42 

30. Pondicherry 159.85 183.81 241.05 232.35 205.54 

31. Andaman & Nlcobar Islands 154.85 138.11 164.32 149.08 193.18 

32. Chandigarh 97.35 97.35 121.50 123.50 142.54 

33. Dadra & Nagar Haveli 33.85 31.19 42.00 41.61 48.50 

34. Daman & Diu 37.45 35.00 43.24 38.70 41.41 

35. Lakshadweep 33.12 27.78 30.83 30.95 39.64 

Total 149298.69 136145.62 195982.03 177346.89 191924.17 

SIIIItI",.,,1 HI 

No. of Supplementary Nutrition Beneficiaries· No. of Pre-school Education Beneficiaries· 

SI.No. StatelUT Children below 6 pregnant & Total (Children 3-6 years) 
years lactating Boys Girls Total 

Women 

2 3 4 5 6 7 8 

1. Andhra Pradesh 2536035 642244 3178279 787440 803539 1590979 

2. Arunachal Pradesh 59049 9822 68871 12559 12396 24955 

3. Assam# 1235299 170565 1405864 410160 403544 813704 

4. Bihar 1307231 824095 2131328 521109 370771 891880 

5. Chhattisgarh 1398938 335476 1734414 350040 359833 709873 

6. Goa 39986 9221 49207 9875 9481 19356 

7. Gujarat 1560731 256199 1816930 708876 672648 1381524 

8. Haryana 896907 232474 1129381 219816 193218 413034 

9. Himachal Pradesh 309590 68898 378488 59457 57947 117404 

10. Jammu & Kashmir 132206 27921 160127 56812 52045 108857 



39 Wl'IIMn AnsW(NS JUL Y 20, 2004 /(J Quss/bns 40 

2 3 4 5 6 7 8 

11. Jharkhand 458954 188670 647624 180296 200372 380668 

12. Kamataka 2587430 494029 3081459 653325 640753 1294078 

13. Kerala 939966 153137 1093103 267101 268946 536047 

14. Madhya Pradesh 2265041 623804 2888845 724255 712904 1437159 

15. Maharashtra 4055941 609237 4665178 1264261 1198306 2462567 

16. Manipur 51538 8954 60492 55312 54918 110230 

17. MeghaJaya 183839 33401 217240 43177 43938 87115 

18. Mizoram 106042 26296 132338 23382 23125 46507 

19. Nagaland 229829 37918 267747 51828 41949 93777 

20. Orissa 3689078 671587 4360665 468773 451174 919947 

21. Punjab 421575 106801 528376 222975 199941 422916 

22. Rajasthan 2600195 575368 3175563 674395 647335 1321730 

23. Sikkim 34353 6091 40444 6014 5896 11910 

24. Tamil Nadu 1440075 444180 1864255 436707 421898 858605 

25. Trlpura 121707 17348 139055 44028 42527 86555 

26. Uttar Pradesh 1951204 155104 2106308 1086011 978940 2064951 

27. Uttaranchal 118122 28682 146804 78198 76027 154225 

28. West Bengal 2893506 491961 3385467 952077 935759 1887836 

29. Andaman & Nicobar Islands 23734 4817 28551 6624 6126 12749 

30. Chandigam 31095 7184 38279 6615 6629 13244 

31. Delhi 418405 82208 500613 69204 72609 141713 

32. Dadra & Nagar Haveli 11381 1804 13185 2623 2711 5334 

33. Daman & Diu 6977 1898 8875 2083 2130 4213 

34. Lakshadweep 3877 986 4863 2023 2001 4024 

35. Pondicherry 31341 9121 40462 3999 4337 8336 

All India 34151177 7357501 41508678 10461430 9976572 20438002 

'Uunder Integrated Child Development Servlces (ICDS) Scheme as on 31.3.2004. 

#As on 30.11.2003. 

Note: Based on reports sent by State GovernmentIUT Administration. 
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Fir. Accident. In Steel Plante 

*212. SHRI B. MAHTAB: Will the Minister of STEEL 
be pleased to state: 

(8) whether the Govemment is aware of a number 
of fire accidents in various steel plants during the last 
three years and the current year; 

(b) if so, the details thereof. plant-wisei 

(c) whether any inquiry has been conducted to probe 
repeated accidents in the Steel Plants; 

Plant 

2001 

Bhilai Steel Plant (BSP) 

Durgapur Steel Plant (DSP) 

Rourke!a Steel Plant (RSP) 

Bokaro Steel Plant (BSL) 

Alloy Steel Plant (ASP) 

Salem Steel Plant (SSP) 

Visvesvaraya Iron & Steel Plant (VISP) 

Indian Iron & Steel Co. (liSCO) 

Vishakhapatnam Steel Plant (VSP) 

As per record available In this Ministry no fire accident 
has been reported by private sector at", plants to the 
Ministry during the last three years and the current year. 

(c) to (e) All incidents of major fire are investigated 
by internal enquiry committees to find out causes of fire 
and suggest preventive measures. Based on 
recommendations of the enquiry committees, various 
measures have been taken by the plants, to avoid 
recurrence of these accidents in future. such as: 

(i) Regular inspection of fire prone areas like cable 
galleries, conveyor belts. coal yards, oil cellars, 
motor room, gas holders etc. 

(ii) Checking of electrical earthing on a regular 
basis. 

5 

5 

(d) If 80, the findings and recommendations made by 
the enquiry committee; and 

(e) the steps taken by the Govemment to avoid 
recurrence of such accidents in future? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) and (b) Plant-wise major fire accidents In 
public sector steel plants during last three years and 
current year are as under: 

2002 

3 

2 

3 

2 

Year 

2003 2004 
(upto June) 

2 

2 

(iii) Inspection of gas pipelines and their replacement 
as per requirement. 

(Iv) Regular inspection and maintenance of fixed fire 
fighting system, including pump houses. 

(v) Ensuring round the clock availability of fire 
hydrants, fire extinguishers throughout the plant 
by regular check up, maintenance and refilling. 

(vi) Maintain proper house keeping in fire prone 
areas like underground galleries, coal galleries, 
oil cellars etc. 

(vii) Creating awareness among employees through 
first aid and fire fighting training on the shop 
floor and classroom programmes. 
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(viii) Fire Detection and Alarm Systems have been 
provided at vulnerable points. 

(ix) Sprinkling and detection system are provided for 
all fire prone material handling conveyors. 

Abolition of Death Sentence 

·213. SHRI SHRINIWAS PATIL: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether the Govemment is contemplating to bring 
a legislation banning death sentence; 

(b) if so, the details thereof; 

(c) the number of prisoners in various jails in the 
country awaiting execution of death sentence; 

(d) whether the Government has received 
suggestions/representations from various quarters for 
abolition of capital punishment; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) No, Sir. 

(b) Does not arise in view of (a) above. 

(c) The information is being collected and will be 
laid on the Table of the House. 

(d) Yes, Sir. 

(e) Non-governmental organizations like Amnesty 
International, Campaign Against Death Penalty, Peoples 
Union for Democratic Rights etc. and various individuals, 
while appealing for commutation of death sentence on 
behalf of condemned prisoners, represent that the death 
penalty may be abolished mainly on the ground that it is 
immoral, inhuman, irrevocable and morbid, and leads to 
injustice. 

Setting up of Bureau of Energy Efficiency 

·214. SHRIMATI NIVEDITA MANE: 
SHRI KIRl"1 VARDHAN SINGH: 

Will the Minister of POWER be pleased to state: 

(a) the steps taken by the Government to achieve a 
broad consensus on the need for reforms in power sector; 

(b) whether Energy Conservation Act, 2001 was 
enacted to provide efficient use of energy and its 
conservation; 

(c) if so, the detailS thereof; 

(d) whether the Govemment has also set up the 
Bureau of Energy Efficiency for the purpose; and 

(e) if so, the salient features thereof? 

THE MINISTER OF POWER (SHRI P.M. SAYEED): 
(a) Through Conferences of Chief Ministers' and of Power 
Ministers' as also through a Committee set up by the 
National Development Council (NDC), efforts were made 
a evolve consensus on power sector reforms. 

The focus of power sector reforms is on metering of 
all consumers, energy audit, improvement of billing and 
collection efficiency, reduction of technical and commercial 
losses, reduction and elimination of theft of power, 
constitution and operationalisation of State ElectriCity 
Regulatory Commission, achievement of commercial 
viability in a time bound manner and on improving 
reliability and quality of power supply. 

(b) Yes, Sir. 

(c) The Government of India has enacted the Energy 
Conservation Act, 2001 to provide for efficient use of 
energy and Its conservation and for matters connected 
therewith or incidental thereafter. The Act provides the 
mach needed legal framework, lnatltutlonal arrangement 
and proper regulatory mechanism at the centre and stale 
level to embark upon energy efficiency measures in the 
country. 

(d) Yes, Sir. 

(e) The Central Government set up the Bureau of 
Energy Efficiency on 1 st March, 2002 as a statutory 
body under section 3 of the Energy Conservation Act, 
2001. 

The Bureau is responsible to develop policy and 
strategies with the primary objective of effecting energy 
efficient use through various regulatory and promotional 
measures. 
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Supply of Fertlllzer to Farmerl 

*215. DR. M. JAGANNATH: 
SHRI HARISHCHANDRA CHAVAN: 

Will the Minister of CHEMICALS AND FERTIUZERS 
be pleased to state: 

(a) whether there is acute shortage of fertilizers in 
the country; 

(b) if so, the details and reasons therefor; 

(e) whether the Government is aware that due to 
delay in timely supply of fertilizers, the farmers are facing 
hardship; and 

(d) if so, the steps taken or proposed to be taken by 
the Government' to ensure smooth distribution and 
marketing of quality fertilizers in the country? 

THE MlNISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) No, Sir. 

(b) Question does not arise. 

(c) and (d) There is adequate availability of major 
fertilizers namely Urea and Oi-Ammonium Phosphate 
(OAP) in the country. However, in case of Muriate of 
Potash (MOP), some of the States reported inadequate 
supplies and additional quantities have been moved to 
those States. 

[Translalion} 

Dowry Prohibition Act 

*216. SHRI SURESH CHANDEL: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether dowry-death cases pertaining to young 
brides are continuing unabated despite implementation of 
the Dowry Prohibition Act, 1961; 

(b) if so, the number of cases reported during each 
of the last three years; 

(e) whether there is any proposal to amend the law 
on the subject with a view to making it more stringent; 
and 

(d) if 80, the details thereof? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH): (a) and (b) As 
per the data compiled by the National Crime Records 
Bureau, Ministry of Home Affairs, dowry deaths in the 
country have shown an overall decline In the last three 
years. The number of such inCidents, as reported, was 
6851 in 2001, 6822 in 2002 and 6285 in 2003 
(Provisional). 

(c) and (d) There is no immediate proposal to amend 
the Dowry Prohibition Act, 1961. 

(English} 

Madras .. 1 Education 

-217. SHRI KAILASH MEGHWAL: 
SHRI K.S. RAO: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether a conference of educationist was held 
recently to discuss the issue of bringing madrassas 
-teaching at par with mainstream educational system; 

(b) If so, the outcome thereof and the reaction of 
the Govemment thereto; and 

(c) the follow-up steps being taken by the Government 
in that direction? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH): (a) to (c) A 
Dialogue on Minority Welfare and Education was held on 
3-4 July, 2004 in which a full range of concerns affecting 
education, including the running of minority Institutions, 
promotion of minority languages and Madrasa education 
were discussed. Various persons associated with 
Minorities' welfare and education including educationists 
took part in the Dialogue. 

Their views on all issues were heard by the 
Govemment enabling it to take necessary action. 

Integrated Rural Energy Programme 

~18. SHRI SUKDEO PASWAN: Will the Minister of 
NON-CONVENTIONAL ENERGY SOURCES be pleased 
to state: 

(a) whether the Government propose to include 
several new villages under IREP in the 10th Five Year 
Plan; 
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(b) if so, the details thereof. State-wise; 

(c) the number of villages already taken up under 
Micro Level Energy Plan in the country under the 
Integrated Rural Energy Programme, State-wise; and 

(d) the budget allocation for the current financial year 
for the Micro Level Energy Plan, State-wise? 

THE MiNISTER OF STATE OF THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES (SHRI VILAS 
MUTTEMWAR): (a) Yes Sir. 

(b) Integrated Rural Energy Programme (IREP) is an 
ongoing plan programme, under which one or more 
cluster(s) of villages are taken up in selected districts in 
different States to prepare micro level energy plans and 
to set up model integrated rural energy projects. IREP is 
being implemented as a Centrally sponsored Scheme on 
a 50:50 cost-sharing basis between the Centre and States. 
Selection of districts and villages is done by the States 
in accordance with the guidelines provided by the Ministry. 
States have been asked to submit their proposal for 
progressively covering more districts and villages under 
IREP during the Tenth Five Year Plan. 

(c) During 2003-04, IREP covered 867 villages In 
245 clusters of villages in 253 districts fOl micro /evel 
energy plans. State-wise break up is given in the 
statement enClosed. 

(d) The budgetary allocation for IREP for the current 
financial year is Rs. 10.00 crore. Separate State-wise 
allocations are not made under this programme. States 
are provided funds based on the proposals received, 
progress made in implementation of the programme and 
matching funds provided by the State Governments. The 
counterpart funds provided by the State Governments and 
the allocations made under other ongoing plan 
programmes of the Ministry complement the budget of 
IREP for implementation of the micro level energy plans 
by the States. 

Stili.",.", 

Stete-wise Number 01 Villllges taken up lor Prepanilg 
Micro Level EMtgy PlIII7$ undtN Inftlgmted. Ruml 

Enetgy Programme (IREP), dufing the ytJllr 2003-04 

SI.No. State 

2 

1 . Andhra Pradesh 

2. Arunachal Pradesh 

Number of Villages 

3 

71 

10 

2 3 

3. Haryana 188 

4. Himachal Pradesh 12 

5. Jharkhand 7 

6. Kerala 14 

7. Madhya Pradesh 30 

8. Manipur 9 

9. MeghaJaya 12 

10. Mlzoram 6 

11. Nagaland 6 

12. Punjab 170 

13. Uttaranchal 90 

14. Uttar Pradesh 242 

Total 867 

Primitive Tribes 

*219. SHRI PARSURAM MAJH/: 
SHRI DUSHYANT SINGH: 

Will the Minister of TRIBAL AFFAIRS be pleased to 
state: 

(a) the name of the States in the country where a 
large number of primitive tribes are living; 

(b) whether any scheme has been sponsored by the 
Union Govemment for the Integrated development of those 
primitive tribes; 

(c) if so, the details thereof; 

(d) the steps taken for the upliftment of those primitive 
tribes and panioularly Shaharia tribes of Rajasthan during 
the last three years: and 

(e) the funds earmarked for thE. welfare of primitive 
tribes in the country during the Tenth Five Year Plan? 

THE MINISTER OF TRIBAL AFFAIRS AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI P.R. KYNDIAH): (a) The States having 
large number of Primitive Tribes are Madhya Pradesh, 
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Chhattisgarh, Jharkhand, Maharashtra, Andhra Pradesh, 
Tamil Nadu, Tripura and Gujarat. 

(b) and (c) Yes, Sir. The Central Sector Scheme of 
"Development of Primitive Tribal Groups' has been under 
implementation since 1998-99 for integrated development 
of primitive tribes. The scheme is implemented through 
State Governments as well as Non-Governmental 
Organizations. The scheme is very flexible and it provides 
for financial assistance for taking up all those activities 
which are very crucial for the survival, protection and 
socio-economic and educational development of primitive 
tribes. 

(d) The Ministry have sanctioned large number of 
projects to State Governments and NGOs for land 
development, agriculture, irrigation, housing, drinking water, 
promotion of education and health services and many 
other programmes for skill upgradation of primitive tribes. 
The details of expenditure under the scheme during the 
last three years and the amount released for the 
development of 'Shaharia' tribe in Rajasthan are as 
indicated below: 

(Rs. in crores) 

SI.No. Year Amount AmOIIII released lor 
released development 01 

Shaharia in Rajasthan 

1. 2001-02 14.18 

2. 2002-03 13.75 1.14 

3. 2003-04 16.13 0.10 

(e) The approved allocation under the Scheme of 
Development of Primitive Tribal Groups during the Tenth 
Five Year Plan is As. 111.87 crores. The year-wise 
breakup of approved outlay and actual estimates are given 
belOW: 

(As. in crore) 

Year Approved Outlay Actual Allocation 
(Tenth plan) 

2002-03 20.00 13.75 (RE) 

2003-04 21.00 16.13 (AE) 
2004-05 22.41 21.50 (BE) 

2005-06 23.90 
2006-07 23.90 

foreign Funda to MlUtanta 

·220. SHAI MILIND OEORA: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether the Govemment is aware that certain 
countries are indulging in funding terrorist activities in 
India; 

(b) if so, the facts thereof; 

(c) whether the Government Ie contemplating to 
strengthen the existing Foreign Contribution Regulation 
Act; 

(d) if 80, the detalls thereof; 

(e) whether the Government has intercepted any 
communication from terrorist groups or the funding agency; 

(f) if so, the details thereof; and 

(g) the action taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHAI SHRIPRAKASH JAISWAL): (a) 
and (b) As per available reports, Pakistan has not so far 
dismantled the Infrastructure of support to terrorism, 
including the funding of terrorist activities in India. 

(c) and (d) The Govemment has initiated action to 
streamline and strengthen the present law governing the 
receipt and utilization of foreign contributions by voluntary 
organizations. 

(e) to (g) On the buis of intelligence inputs, a 
number of terrorist financing modules have been busted 
In many parts of the country. 

Acquisition of Land 

"221. SHAI KISHAN SINGH SANGWAN: Will the 
Minister of URBAN DEVELOPMENT be pleased to state: 

(a) whether the Union Government has directed all 
the States whose parts constitute the NCA to acquire 
land for easing the habitation problem in Delhi; 

(b) if so, whether some of the States have issued 
notifications to this effect; 

(c) if so, the details thereof; 
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(d) whether the Union Government has made any 
efforts to ensure that farmers are paid compensation for 
their lands at the mar1<et value or at the rate at which 
the compensation Is being given In Deihl; 

(e) if so, the details thereof; and 

(1) if not. the reasons therefor? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NABI AZAD): (a) to (f) The acquisition of land 
for habitation purposes, as well as payment of 
compensation for land, is the subject maHer of the 
concerned State Governments. Union Government does 
not intervene or give any direction in the maHer. 

[Trans/ation} 

Closure of Units of Kota Thermal Power Plant 

1736. SHRI JASWANT SINGH BISHNOI: Will the 
Minister of POWER be pleased to state: 

(a) the period of which each unit of Kota Thermal 
Power Plant remained closed during the last five years; 

(b) whether the Government has spent huge amount 
for revival of these closed units; and 

(c) if so, the total amount spent for the purpose 
during the above period? 

THE MINISTER OF POWER (SHRI P.M. SAYEED): 
(a) The details of Kota Thermal Power Station units that 
remained under shutdown/closure (other than annual 
shutdowns) due to force majeure during the last five years 
are as under: 

S.No. 

1 . 

2. 

3. 

4. 

Unit No. 

II 

IV 

VI 

Period 

23.1.2000 to 31.01.2000 

23.12.2003 to 03.01.2004 

13.12.2001 to 16.01.2002 

25.09.2003 to 31.12.2003 

(b) No major expenditure was incurred on these 
shutdowns except for Unit No.6. 

(c) A sum of Rs. 891.00 lakhs has been spent for 
shutdown of these units for the period. 

Fund. for Preparing the ST Youths for 
Competitive examinations 

1737. SHRI DALPAT SINGH PARSTE: Will the 
Minister of TRIBAL AFFAIRS be pleased to state: 

(a) whether the Government of Madhya Pradesh has 
sent a proposal to the Union Government worth Rs. 45.00 
lacs sharing 50 percent each by the Union Government 
and the State Government for the year 2003-04 for 
preparing the youths of Scheduled Tribes for competitive 
examinations in State level Civil Services; 

(b) if so, whether the Union Government are making 
delay in providing the amount of Rs. 22.50 lakhs to the 
State; and 

(c) if not, the time by which this amount is likely to 
be provided to the Govemment of Madhya Pradesh? 

THE MINISTER OF TRIBAL AFFAIRS AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI P.R. KYNDIAH): (a) No Sir. However, a 
proposal of the State Govt. of Madhya Pradesh involving 
Rs. 48.12 lakhs for imparting coaching to 600 students 
for medical and another 600 students for engineering in 
, 9 coaching centers to be set up in 17 tribal dominated 
districts has been received in April, 2004 i.e. financial 
year 2004-05. 

(b) and (c) No, Sir. The proposal received under the 
scheme are placed before the CommiHee constituted for 
the purpose which meets every year. The proposal of 
the State Govt. would be considered in the next meeting 
of the Committee, on merit. 

{English} 

Implementation of NSLRS 

1738. SHRI SUSHIL KUMAR MODI: Will the Minister 
of URBAN EMPLOYMENT AND POVERTY ALLEVIATION 
be pleased to state: 

(8) whether even after a decade of implementation 
of the National Scheme of liberation and Rehabilitation 
of Scavengers and their Dependents (NSLRS), more than 
40% of the estimated beneficiaries remain unrehabilitated; 

(b) if so, the reasons therefor; 

(c) whether a large number of loan applications under 
this scheme were rejected by banks for the reasons of 
non-viability; 
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(d) if so, the facts In this regard and corrective 
measures taken by the Govemment In this regard; 

(e) the funds allocated for liberation and rehabilitation 
of conservancy workers under the National Scheme of 
Liberation and Rehabilitation of Scavengers during the 
current financial year, State-wise; 

(f) whether the Govemment Is considering to enhance 
the amount paid as stipend to rehabilitated scavengers; 
and 

(g) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
URBAN EMPLOYMENT AND POVERTY AllEVIATION 
(KUMARI SEWA): (a) As per the information provided by 
the States/UTs, upto 2002-03, out of 6.76 Iakhs estimated 
scavengers, 4.28 lakhs of them or 63.3% have been 
rehabilitated. 

(b) The liberation and rehabilitation of scavengers Is 
a continuing process, the Govemment has prepared a 
National Action Plan for Total Eradication of Manual 
Scavenging by 2007. 

(c) No such instances have been brought to the 
notice of the Ministry. 

(d) Does not arise. 

(e) There is a provision of As. 20.00 crore during 
the current financial year under the NSLRS. There Is no 
State-wise allocation of funds made under the scheme. 

(f) There is no proposal at present. 

(g) Does not arise. 

Inmate In Tlhar Jail 

1739. SHRI DALPAT SINGH PARSTE: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether there are cases in which the high court 
had granted bail but the inmate in Tihar Jail could not 
be freed within the stipulated time due to non fumlshing 
of the surety money; 

(b) if so, the details thereof; and 

(c) the steps taken by the Government In this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S.REGUPATHY): <a) and (b) 
On 15th July, 2004, there were 118 convicts/under trials 
lodged in the Central Jail, Tihar who had been granted 
bail by the High Court of Delhi but could not be released 
because of their inability to fumish requisite surety bonds. 
However, the Hon'ble High Court normally does not 
stipulate any time limit for release of such prisoners. 

(c) The cases of such prisoners, on their request, 
are taken up for waiving or reducing the amount of surety 
attached with the bail orders. The Delhi Legal Services 
Authority has also constituted a panel of advocates to 
represent the cases of such prisoners as cannot afford 
to hire their own lawyers. 

Fake Sliver Coin 

1740. SHRIMATI JAYABEN B. THAKKAR: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether It is a fact that Deihl Crfme Branch has 
unearthed a fake silver coin manufact\IrtnQ unit in Deihl; 

(b) if so, the details in this regard; and 

(c) the measures taken or proposed to be taken to 
curb such anti social activities? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) and (b) 
Yes, Sir. The Crime Branch of Deihl Police on 23rd 
October, 2003 conducted as search at a premises located 
in village Ghondli under Police Station, Krishna Nagar, 
East Delhi and seized 1 082 spurious/fake silver coins 
alongwlth dyes, chemicals and other accessories. The 
owner of the premises, who was engaged In manufacture 
of these fake silver coins, was arrested. 

(c) The steps taken by Delhi Police to check such 
anti-social activities include keeping a watch on the 
persons suspected to be Involved in manufacture of fake 
coina or those who have been previously involved in 
such activities; deployment of police personnel in plain 
clothes for collecting Intelligence; and sensitizing the beat 
staff to keep a watch on such activities. 

Dlacrlmlnatlon Agalnat Women at Workplace 

1741. SHRIMATI D. PURANDESWARI: 
SHRI GURUDAS DASGUPTA: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 
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(a) whether the Govemment is aware of growing 
complaints of women harassment at working place; 

(b) whether National Commission for Women has 
complained that a majority of women especially joumalists 
experience gender discrimination at their work place; 

(c) the steps taken by the Government to protect the 
dignity of women at working places; 

(d) whether the National Commission for Women has 
drafted a Bill on the subject; and 

(e) if so, the time by which it is likely to be submitted 
to the Govemment? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI 
SINGH): (8) The Govemment does not receive complaints 
directly. Under the guidelines laid down by the Supreme 
Court ~n its judgement of 1997 for prevention of sexual 
harassment of women at workplace, the Complaints are 
to be dealt with by Complaints Committeea constituted 
by the employers in the respective workplaces. 

(b) No, Sir. However, the Preas Inetitute of India has 
carried out a study for the National Commission for 
Women on the subject 'Status of Women Journalists In 
India'. The study notes the Increasing opportunities 
available to women in the print media in recent years, 
and also mentions the handicap they suffer in their career 
progression, the sexual harassment and discrimination that 
adversely affect women joumalists in their work and the 
non-availability of certain facilities required by women 
employees at the workplace. 

(c) The Government has taken a number of initiatives 
to give effect to the guidelines laid down by the Supreme 
Court relating to prevention of sexual harassment at 
workplace. The details are given in the statement 
enclosed. 

(d) and (e) The National Commission for Women is 
in the process of drafting a Bill on prevention of sexual 
harassment at workplace. 

The steps taken by the GOWlmfT1tN7t 10 giWl tJlf«;/ 10 
thtJ guldtJllf1tJS laid down by thtJ SUPlfH11tJ Coutf In 

Vislulk8 C8StJ 

• The Government has requested all the Central 
Ministries/Departments, Chief Secretaries of all 
the State Governments/Union Territory 

Administration., Universiti88llnstitutiona, Central 
Board of Secondary Education, AI India Council 
of Technical Education to constitute complaints 
committees and to ensure that the guidelines 
are Implemented. 

• The National Commission for Women (NCW) 
formulated a Code of Conduct for Workplace; 
putting down the Supreme Court's guidelines in 
a simple manner. This has been circulated to 
State Commissions for Women, Non-
Governmental Organisations, the apex bodies of 
the Corporate Sector, Media and all Ministries! 
Departments. 

• The NCW has instituted a series of interactive 
meetings with Public Sector UndertakingslBanksl 
UniversitieslEducational InstitutionsIHosteIslMedla 
etc. to· assess the extent of' implementation of 
the guidelines. 

• A Central Committee headed by Secretary. 
Department of Women and ChHd Development 
has been constituted In the Department of 
Women and Child Development to review the 
implementation of the guidelines. 

• The Central Civil Services (Conduct) Rules have 
been amended to include sexual harassment as 
a misconduct. 

• Amendments have been made to the Industrial 
Employment (Standing Orders) Act, 1946 so that 
the sexual harassment of women at workplace 
In the private sector could constitute an offence 
for which a workman is liable for disciplinary 
action. 

Security of VVIP 

1742. SHRI S. AJAYA KUMAR: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) the total number of police, security personnel 
engaged for the security of WIP in Deihl during each of 
the last three years; 

(b) whether the Government is considering to reduce 
the force and give much stress for the security of Dehl 
citizens since there is a spate of Incident of robberies 
and murders ever since the large chunk of police force 
was diverted for the security of WIPs; 

(c) If so, the details thereof; and 
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(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
to (d) The security arrangements for WIPs in Delhi are 
made on the basis of the exlatlng threat perception 
assessed by central security agencies from time to time. 
As the threat perception keeps on changing, the security 
arrangements for the WIPs in Delhi including deployment 
of man power also continue to vary as per local threat 
perception. 

The Delhi Police has been taking necessary measures 
required for ensuring the security of Deihl citizens. 
Services to Central Police Forces have alao been made 
available to Deihl Police to augment their resources. 

{Transilltion} 

Promotion of Hindi Language 

1743. PROF. RASA SINGH RAWAT: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) the details of 888Istance provided to various Stat. 
for the teaching and promotion of Hindi language In each 
year during the last three years, State-wise; and 

(b) the future action plan of the Govemment for 
spreading and popularising Hindi? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN AESOUACE DEVELOPMENT (SHAI M.A.A. 
FATMI): <a) Aaslstance is provided to States for the 
teaching and promotion of Hindi language under 
the Central Scheme of Financial Assistance for 
"Appointment of Language Teachers- and through "Central 
Hindi Directorate- and ·Commisslon for Scientific & 
Technical Terminology". A statement showing the details 
of funds released in the last three years, State-wise Is 
encloeed. 

(b) Some of the steps Includes training of Hindi 
Language Teachers by Kendriya Hindi Sansthan through 
its centres all over the country, release of grants to 
voluntary Hindi organisations by Central Hindi Directorate 
and evo,lution of technical terminology by Commission for 
Scientific and Technical Terminology. The Govemment 
intends to enhance the budget allocation in these spheres 
to strengthen these efforts further. 

(As. In Lakhs) 

SI.No. Name of the States Funds Aeleased for Appointment of Hindi Teachers, 
Central Hindi Directorate & Commission for 

Scientific and Technical Terminology 

2001-2002 2002·2003 2003·2004 

2 3 4 5 

1. Arunachal Pradesh 151.86 172.14 128.93 

2. Assam 57.28 344.38 42.22 

3. Manlpur 145.91 146.75 89.15 

4. Meghalaya 2.09 2.78 2.88 

5. Mizoram 338.68 285.58 395.37 

6. Nagaland 2.37 3.16 165.42 

7. Andhra Pradesh 35.80 60.50 146.48 

8. Kamataka 474.47 268.97 391.15 
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9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

2 

Kerela 

Tamilnadu 

West Bengal 

Oriasa 

Maharaahtra 

Goa 

Gujarat 

Punjab 

Delhi 

Uttar Pradeeh 

Bihar/Jhar1<hand 

Rajasthan 

Madhya Pradesh 

Tripura 

Pondicherry 

Lakshadweep 

Jammu & Kashmir 

Haryana 

Total 

3 

35.19 

67.63 

8.03 

5.55 

32.41 

4.99 

3.37 

0.34 

18.47 

10.18 

14.66 

6.34 

6.40 

0.40 

0.99 

1423.41 

Houelng Scheme for Public Sector StHl Plants 

1744. SHRI ANANTA NAYAK: Will the Minister of 
STEEL be pleased to state: 

(a) whether the public sector steel plants have 
introduced any ·own your house- scheme for its 
employees; 

(b) if so, the details thereof and the number of 
employees of each steel plant benefited under the scheme 
so far; and 

(c) the time by which r.,st of the employees are 
likely to be provided with the houses? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) No Sir. 

4 

128.40 

101.46 

8.78 

4.40 

32.46 

5.40 

2.91 

26.25 

20.06 

19.66 

6.30 

15.40 

0.52 

1.43 

0.46 

8.00 

1666.14 

(b) and (c) Do not rise. 

5 

38.37 

88.89 

13.92 

11.52 

49.76 

5.71 

6.04 

0.43 

30.25 

10.25 

21.77 

11.49 

14.00 

1.43 

0.78 

1.22 

8.00 

1675.79 

Generation of Power Through Mini Hydro Power 
Project. 

1745. DR. SATYANARAYAN JATIYA: WID the Minister 
of NON-CONVENTIONAL ENERGY SOURCES be 
pleased to state: 

(a) the latest position of power generation in the 
country from various non-conventional sources, source-
wise and State-wise; 

(b) the measures taken by the Government to set 
up small hydro power projects in the country during the 
current financial year; and 
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(e) the quantum of power likely to be generated (b) The Mlniltry of Non-Conventional Energy Sources 
therefrom during 2004-2005, river-wise and State-wise? is implementing scheme. for the development of Small 

Hydro Power (SHP) projects (upto 25 MW) in the oountry, 
THE MINISTER OF STATE OF THE MINISTRY OF details of which are given in the Statement-II enclosed. 

NON-CONVENTIONAL ENERGY SOURCES (SHRI VILAS 
MUTTEMWAR): (a) State-wise installed capacity of non- (e) State-wise estimated power generation from SHP 
c.:)Oventional grid interactive power generating projects, projects during 20()4..05 Is given in the Statement-III 
source-wise is given in the Statement-I enclosed. enclosed. 

s.t.mM71 I 

Slats-wiss and Soun:s-wiss InslalltKJ C8pac1ly of Non-Con1lfNl1ions1 Gfid InltmlclivrJ PoWBr 
GlnwtlIing ProjtICIs .. on 31.03.2OOtI 

Cumulative Installed Capacity 

SI.No. StateslUTs Solar Wind Small Biomass BiolTlU8 Energy Total 
Power Power Hydro Power GasIfier from lnetalled 

Power Wastes Capacity 
(kWP (MW) (MW) (MW) (kW) (MW) (MW) 

2 3 4 5 6 1 8 9 

1. Andhra Pradesh 215 98.80 164.26 191.15 15384 22.10 498.51 

2. Arunachal Pradesh 0 0.00 32.50 0.00 180 32.68 

3. Assam 0 0.00 2.11 0.00 123 2.23 

4. Bihar 0 0.00 45.90 0.00 20 45.92 

5. Chhattisgarh 6.00 11.00 500 11.50 

6. Goa 0 0.00 0.05 0.00 22 0.01 

7. Gujarat 0 202.00 7.00 O.SO 11361 2.95 223.81 

8. Haryana 0 0.00 12.10 4.00 964 11.66 

9. Himachal Pradesh 0 0.00 102.04 0.00 1 102.05 

10. Jammu & Kashmir 0 0.00 102.24 0.00 120 102.36 

11. Jharkhand 4.06 0.00 0 4.05 

12. Karnataka 30 209.18 203.38 135.38 4499 1.00 553.41 

13. Kerala 25 2.00 84.62 1.00 125 88.31 

14. Madhya Pradesh 339 22.60 38.96 0.00 4529 2.13 69.16 

15. Maharashtra 185 401.55 201.08 24.50 3823 1.90 645.04 

16. Manipur 0 0.00 5.45 0.00 0 5.45 

11. Megh$laya 0 0.00 30.11 0.00 0 30.11 
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2 3 4 5 6 7 8 9 

18. Mlzoram 0 0.00 14.76 0.00 200 14.96 

19. Nagaland 0 0.00 20.47 0.00 0 20.47 

20. Orissa 0 0.00 7.30 0.00 72 0.03 7.40 

21. Punjab 250 0.00 108.40 22.00 700 0.75 132.10 

22. Rajasthan 50 178.48 23.85 7.80 218 210.40 

23. Sikkim 0 0.00 35.60 0.00 0 35.60 

24. Tamil Nadu 211 1361.49 76.40 150.50 2653 1.98 1593.23 

25. Tripura 0 0.00 16.01 0.00 1000 17.01 

26. Uttar Pradesh 325 0.00 21.50 59.00 2748 8.00 91.57 

27. Uttaranchal 72.46 0.00 0 72.46 

28. West Bengal 50 1.10 92.28 0.00 2965 96.39 

29. Andaman & Nicobar Islands 50 0.00 5.25 0.00 167 5.47 

30. Chandigartt 50 0.00 0.00 0.00 0 0.05 

31. oadra & Nagar HaveN 0 0.00 0.00 0.00 0 0.00 

32. Daman & Diu 0 0.00 0.00 0.00 0 0.00 

33. Delhi 0 0.00 0.00 0.00 74 0.07 

34. Lakshadweep 650 0.00 0.00 0.00 0 0.65 

35. Pondicheny 0 0.00 0.00 0.00 0 0.00 

Total 2540 2483.20 1603.31 613.43 60200 41.44 4802.22 

KWpooKl1o watt peak 
MW-Mega Watt 
kW=kllo watt 
100kW-1 MW 

SItIltllHnt H 

SchemtJs for Oevslopment of SHP Proj6ctB lIPlO 25 MW SI6Iion C8pscity 

51.No. Schemes Areas ~ 

2 3 4 5 6 

Capacity 01 Projeds lJpto 1MW Allow 1 UW & AboYe 10 UW & upIO 
~10MW 25MW 

Detailed Project Report NE ~, SIIdcin, J&K. H.P. As. 1.75 Iakhs As. 3.00 Iakhs As. 5.00 Iakhs 
& UtIn1chaI (Spedily CIIegoty S1at_j 

Notified lily .. 01 II As. 1.50 IIkh As. 2.50 Iakhs As. 4.00 Iakhs 
oItI8r States l IIIMdI 
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2 3 4 5 6 

Plain & other regions a ... AI.1.2SIa1dw As. 2.00 IIIdl8 As. 3.00 IaIdw 
oIher Slates 

capay 01 Projed Upto 100 KW From 101 KW From 1 MW 
to 999 KW to 2S KW 

II. ~aac:tor NE RegIon, SIdcift, J&K, H.P. 90 % 01 the pIUjed COlt 14110-
SHP projects & UIIIranchaI AI. 60,000 per KW AI. 60 Iakhs plus RI. 4.5 CIOI8I plus 

RI.43,25()'KW AI. 75 IaIchWMW 

Nodied hilly regions 01 II 60% 01 Ihe project COlt upIO-
other States & Iatm RI, 40,000 per KW As. 40 Iakhs plus As. 3.0 CfOI8S plus 

As. 2B,85CIKW As. 50~ 

PIIin & other ragiona 01 II 40% 01 Ihe p!Ojed cost _ 

other Stales RI. 20,000 per KW AI. 20 IaIchs plus As. 1.5 CfOIII plus 
As. 14,425IKW As. 25 IIkhrMW 

III. Private, Joint I8CIor NE RegIon, SiIdIin, J&K. H.P. 45% 01 the ptojed cost upIo-

& OIlIer SHP projects & UIIaianch.I RI. 30,000 per KW As. 30 IIIdIs plus As. 2.25 crores plus 
As. 21,625IKW RI. 37.5 IIIchsIMW 

NoIMIed hilly regions 01 11\ 30% 01 the prajecI cost upIo-
other States & Islands RI. 20,000 per KW As. 20 IaIdIs plus As. 1.5 CI'OIII plus 

RI. 14,4OQIKW RI.2S~ 

PIIin & other ragIons 01 II 
other Stales 20% 01 the pIOjec:I cost upIo-

As. 10,000 per KW As. 10 IaIchs plus As. 075 era-. plus 
As.7$tJ/KW AI. 12.5 IIkhIIMW 

IV. Renovation & NE Region. SiIdcIm, J&K, HP. 75% 01 \he R&M cost 14110-
ModemiaIIicn 01 old & UtIIIanchaI As. 30,000 per KW RI. 30 IaIdw plus As. 225 CIOI8I plus 

SHP projects RI. 21,625IKW As. 31.5 IIkhIIMW 

NotIiId hilly ragion8 01 all 75% 01 the R&M cost 14110-
other Stalls & IeIIr1dI RI. 20,000 per KW RI. 20 IaIdIs plus RI."I.5 CfOI8S plus 

As. 14,4OM(W RI. 2S IaIfIINW 

Plain & oilier .. 01 II 75% 01 hi R&M COlt I4l1o-
other SIIIII As. 10,000 per KW As. 10 IaIdIs plus As. 0 75 CIOI8I plus 

As.7$tJ/KW As. 12.5 JakhrJMW 

V. LanguiIIW1g SHP pmjecls NE Region. SiIdcIm, J&K. H.P. 75% 01 !he bIIne projec:t cost upIo-

& UIInIdIaI As. :.1,000 par KW As. :.I Iakhs pkIB Rs. 2.25 c:rOItS plus 
RI. 21,825n<W RI. 37.5 IaIdII.W 

NoIied Illy .. 01 II 75% 01 the baincI ptojed COlt III*>-
other StIles & IIIInII As. 20,000 per KW As. 20 IaIchs plus As. 1.5 CI'OI8I plus 

As. 14,4OM(W As. 25 IaIIht\tW 
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VI. 

WtiII8n AnswtllS 

2 3 

Plain & other regions of II 
other States 

Development & up-gradation All over the COIIIIIy 
01 Water MlNs 

SflMmtm1-l1l 

JUL Y 20, 2004 10 OUflSlionl 88 

4 5 6 

75% 01 the bIIInce project C08I upto-
Rs. 10,000 per KW As. 10 Iakhs plus As. 0.75 crorea plus 

As. 7 $IJ/KW As. 12.5 IIIIhs.VN 

75% 01 project coal ~ As. 3O,QOOM'M for mechanical appkaIion. 
75% 01 project coat upIO As. 1.00 IakhtWM for medlanicaI & 

eIecIricaI appIc8Iions or eI8c:bicaI appIIcation& only. 

2 3 

Slaf8-wiStJ EslilT18lsd Powtlr GBnlJrslion from SHP 
ProjIJclS (Uplo 25 MW) During 2004-05 19. Nagaland 40 

SI.No. State/UT Estimated 
20. Orissa 14 

power 21. Punjab 216 
generation 

22. Rajasthan 47 During 2004-05 
(in million units) 23. Sikklm 71 

2 3 24. Tamil Nadu 152 

25. Trlpura 32 
1. Andhra Pradesh 328 

26. Uttar Pradesh 43 
2. Arunachal Pradesh 65 

27. Uttaranchal 144 
3. Assam 4 

28. West Bengal 184 
4. Bihar 91 

29. Andaman & Nicobar Islands 10 
5. Chhattisgarh 12 

6. Goa 0.1 Total 3195.1 

7. Gujarat 14 1 unlt-.1 kilowatt hour. 

8. Haryana 125 {English} 

9. Himachal Pradesh 204 Illegal Constructions 
10. Jammu & Kashmir 204 

1746. SHRI VIJOY KRISHNA: Will the Minister of 
11. Jharkhand 8 URBAN DEVELOPMENT be pleased to refer to the reply 

426 
given to Unstarred Queetlon No. 2040 dated December 

12. Karnataka 16, 2003 and state: 

13. Kerala 169 
(a) the details of the illegal constructions identified 

14. Madhya Pradesh 78 so far for removal; and 

15. Maharashtra 414 (b) the number of illegal structures removed till date? 

16. Manipur 10 
THE MINISTER OF PARLIAMENTARY AFFAIRS 

17. Meghalaya 61 AND MINISTER OF URBAN DEVELOPMENT (SHRI 

Mizoram ::!9 
GHULAM NABI AZAD): (a) and (b) The Information is 

18. being collected and will be laid on the Table of the Sabha. 
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(Translation} 

Special Pollee OffIcer. Working with Deihl Pollee 

1747. SHRI SITA RAM SINGH: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) the number of special police officers wor1dng in 
various police stations in Delhi at present and since when 
they have been working; and 

(b) the terms and conditions for appointing Special 
Police Officers in the police stations along with the amount 
of honorarium, conveyance allowance and emoluments 
they are drawing? 

THE MINISTER OF STATE IN THE MINiSTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) The 
requisite information is given in the statement enclosed. 

(b) The terms and conditions 'or appointment of a 
person as Special Police Officer are indicated below: 

(i) He should be an able bodied person not below 
the age of 18; 

5'1111t1fm1n1 

(ii) He should have good reputation to assist police 
In maintaining law and order in the capital; 

(iii) He should not have any criminal recordl 
background; 

(iv) The person who volunteers for appointment as 
Special Police Officer should be subjected to 
mandatory police vertflcatlon; 

(v) Every Special Police Officer will be given a 
certificate on appointment; 

(vi) He will have the same powers, privileges and 
immunities and perform the same duties as 
envisaged in Section 43 of Cr.P.C.; 

(vii) No honorarium, conveyance allowance or any 
other remuneration will be admissible to him; 
and 

(viii) The duration of appointment of Special Police 
Officer will be one year which can be curtailed 
or extended depending on his performance. 

Period for which working as special police officer 

SI.No. No. of Police Station No. of Less Less Less Less Less Less Less 
SPOs than than than than than than than 

one two three four Five ten twenty 
year years years years years years years 

2 3 4 5 6 7 B 9 10 

EAST DISTRICT 

1. Kalyan Purl 4 2 1 0 0 0 0 

2. New Ashok Nagar 3 0 0 2 0 0 0 

3. Pandav Nagar 1 0 0 0 0 0 0 

4. Mayur Vlhar 7 0 3 0 2 0 

5. Mandawali 3 0 2 0 0 0 0 

6. Vivek Vihar 11 0 2 2 3 3 0 

7. Farsh Bazar 21 5 7 5 0 2 2 0 

B. Anand Vihar 6 0 2 1 0 
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2 3 4 5 6 7 8 9 10 

9. Preet Vihar 5 0 0 

10. Shakar Pur 0 0 0 0 0 0 0 0 

11. Gandhi Nagar 4 0 0 0 1 1 

12. Krishna Nagar 18 0 3 2 2 3 8 0 

13. Geeta Colony 7 0 0 0 3 3 0 

Total 90 7 23 15 11 13 20 

NEW DELHI DISTRICT 

14. Parliament Street 0 0 0 0 0 0 

15. Mandir Marg 3 0 1 0 0 0 

16. Chanakya Puri 4 0 2 0 0 0 2 0 

17. Tughlak Road 2 0 0 0 0 0 

18. Connaught Place 11 0 5 2 2 0 2 0 

19. Tilak Marg 2 2 0 0 0 0 0 0 

Total 23 3 9 3 3 0 5 0 

NORTH EAST DISTRICT 

20. Seelam Pur 6 3 1 1 0 0 0 

21. New Uamanpur 0 0 0 0 0 0 0 0 

22. Bhajan Pura 0 0 0 0 0 0 

23. Gokal Puri 0 0 0 0 0 0 0 0 

24. Khajuri Khas 0 0 0 0 0 0 

25. Shahdara 0 0 0 0 0 0 

28. Welcome 0 0 0 0 0 0 0 

27. M.S. Park 0 0 0 0 0 0 0 0 

28. Seema Puri 0 0 0 0 0 0 0 0 

29. Nand Nagri 1 0 0 0 0 0 0 

30. Dllahad Garden 0 0 0 0 0 0 0 0 

Total 10 4 2 1 1 1 0 
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2 

CENTRAL DISTRICT 

31. 

32. 

33. 

34. 

35. 

36. 

37. 

38. 

39. 

40. 

41. 

42. 

Darya Ganj 

Ch. Mahal 

Jama Masjid 

Kamla Market 

Hauz Qazi 

LP. Estate 

Pahar Ganj 

Nabi Karim 

D.B.G. Road 

Karol Bagh 

Parsad Nagar 

Rajinder Nagar 

Total 

NORTH DISTRICT 

43. 

44. 

45. 

46. 

47. 

48. 

49. 

SO. 

51. 

52. 

53. 

54. 

55. 

Civil Lines 

Timar Pur 

Roop Nagar 

Maurice Nagar 

Subzi Mandi 

Gulab! Bagh 

Sara! Rohilla 

Sadar Bazar 

Bara Htndu Rao 

Kashmere Gate 

Kotwali 

Lahorl Gate 

Chandn! Chowk 

Total 

3 

4 

7 

16 

3 

19 

1 

7 

12 

9 

11 

6 

10 

105 

02 

03 

13 

03 

09 

05 

07 

05 

03 

01 

16 

27 

40 

134 
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15 
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3 

1 

1 

o 
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8 

21 

9 

o 
1 

5 

3 

9 

o 
o 
4 

o 
5 

3 

2 

32 

o 
o 
3 

o 

2 

1 

3 

o 
1 

o 
2 

6 

8 

26 

10 

4 

o 
6 

o 
6 

o 
o 
8 

4 

3 

1 

5 

37 

o 
4 

2 

2 

2 

4 

o 
5 

9 

8 

39 
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2 3 4 5 6 7 8 9 10 

NORTH WEST DISTRICT 

56. Ashok Vihar 11 0 3 0 5 

57. Keshav Puram 7 0 2 0 0 0 0 5 

58. Saraswatl Vlhar 13 0 6 0 5 0 

59. Model Town 4 0 1 0 0 2 0 

60. Adarsh Nagar 7 0 0 0 4 

61. Mukherjee Nagar 9 0 9 0 0 0 0 0 

62. Narela Ind. Area 13 0 2 6 2 2 0 

63. Ali Pur 11 0 2 0 0 8 0 

64. S.P. Badli 6 0 1 5 0 0 0 0 

65. Bawan 0 0 0 0 0 0 

e6. Jahangir Puri 7 0 2 0 3 0 

67. Shalimar Bagh 16 10 0 3 0 

68. Rohinl 10 0 6 0 

69. Prashant Vihar 13 0 1 12 0 0 0 0 

70. Sultan Purl 3 0 0 0 0 

71. Mangol Puri 5 2 2 0 0 0 0 

72. Kanjhawla 0 0 0 0 0 0 

Total 137 13 32 35 6 19 15 17 

SOUTH DISTRICT 

73. Hauz Khas 57 6 7 8 10 20 4 2 

74. Malviya Nagar 74 14 11 13 9 18 6 3 

75. Mehrauli 18 4 5 3 3 3 0 0 

76. Defence Colony 55 10 6 10 9 5 14 

77. Lodhi Colony 14 2 3 0 8 0 0 

78. Kotla Mubarak Pur 21 2 2 5 3 3 6 0 

79. lajpat Nagar 73 12 16 12 10 6 17 0 

80. Sri Niwas Purl 7 2 1 0 

81. Hazret Nizamuddin 39 5 6 8 6 3 9 2 



n 

82. 

83. 

84. 

85. 

86. 

87. 

88. 

89. 

90. 

2 

New Friends Colony 

Greater Kailash 

Chittranjan Park 

Ambedkar Nagar 

Sangam Vihar 

Kalkaji 

Badar Pur 

Okhla 

Sarita Vihar 

Total 

SOUTH WEST DISTRICT 

91. Vasant Vihar 

92. R.K. Puram 

93. Sarojini Nagar 

94. Delhi Cantt. 

95. Vasant Kunj 

96. Naraina 

97. Maya Puri 

98. Indar Puri 

99. Najafgarh 

100. Kapaa Hera 

101. Dabri 

102. Jaffarpur Kalan 

103. Dwarka 

Total 

WEST DISTRICT 

104. Patel Nagar 

105. Anand Parbat 

106. Moti Nagar 

3 

30 

26 

43 

36 

21 

19 

14 

4 

23 

574 

13 

5 

6 

2 

9 

9 

5 

9 

2 

o 

17 

5 

4 
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10 
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2 

107. THai< Nagar 

108. Janak Puri 

109. Vikas Puri 

110. Uttam Nagar 

111. Punjabl Bagh 

112. Paschlm Vlhar 

113. Nanglol 

114. Rajouri Garden 

115. Harl Nagar 

116. Kirti Nagar 

Total 

Grand Total 

{English} 

3 

21 

11 

8 

9 

30 

21 

4 

16 

25 

19 

197 

1355 

4 

o 
2 

o 
2 

o 
o 
o 
o 
o 

8 

148 

u .. of B ....... "t. for Commercial ActIvitie. 

1748. SHRI PRABHUNATH SINGH: Win the Minister 
of URBAN DEVELOPMENT be pleaeed to state: 

(a) whether it Is a fact that basements in residential 
colonies in Delhi are being used Illegally fori commercial 
activities on large scale causing problems of congestion, 
parking, security and cleanliness of the area; 

(b) if 80, the facts thereof; 

(c) the use of a basement can be put to as per the 
Master Plan of Delhi 2001, MCD Act, etc.; and 

(d) if so, the facts thereof? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRt 
GHULAM NABI AZAD): (a) and (b) Yes, Sir. Local Boc:Ies 
have reported that complaints have been reoelved In this 
regard from time to time. As and when any such misuse 
of the ba8ement is noticed, action is taken under the 
respective lawJ. 

(c) and (d) As per the provisIonS of Master Plan for 
Delhi-2oo1 read with unified BuIldIng Byelaws for Delhi 

5 6 7 8 9 10 

4 0 1 12 3 0 

2 0 3 5 0 

1 0 0 2 3 0 

3 0 1 4 1 0 

5 7 4 2 10 0 

5 1 2 10 2 1 

0 0 0 0 2 2 

7 7 0 2 0 0 

5 7 4 5 4 0 

7 2 0 5 5 0 

43 25 14 59 42 6 

283 208 147 233 246 110 

1983, basement can be used (i) for household storage 
and other goods of non-flammable material and parking 
in residential buildings and (ii) for storage of non-
flammable material, dark rooms, strong rooms, bank 
cellars etc., air conditioning equipment and other machines 
used for services and utilities of the buildings, parking 
places and garages, stacking rooms of Hbrartes and office8 
of commercial purpose provided it is air conditioned, in 
commerclaVlnstltutional Buildings. 

[Trsns/sIionJ 

Rural Electrification 

1749. SHRIMATI KIRAN MAHESHWARI: Will the 
Minister of NON-CONVENTIONAL ENERGY SOURCES 
be plaased to state: 

(a) whether the Government propose to fonnulate 
any scheme to supply electricity through non-conventlonal 
sources to the people living in vUlages surrounded by 
forests; 

(b) if so, the details thereof; and 

(c) the funds allocated by the Government to 
each State during the current financial year for the 
purpose? 
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THE MINISTER OF STATE OF THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES (SHRI VILAS 
MUTTEMWAR): (a) and (b) The Ministry of Non-
Conventional Energy Sources is implementing a Scheme 
for electrification through Non-Conventional Energy 
Sources of remote vlHages, including forest village.. which 
cannot be electrified by the conventional grid. About 1700 
remote villages in 10 States have so far been electrified 
and projects are under implementation in about 1400 
villages in 17 States. 

(c) State-wise aUocation of funds is not made. Projects 
are sanctioned in. terms of the provisions of the Scheme 
on the basis of proposals received from the States. 

(Englishj 

Durgawatl Mini Hydel Power Project 

1750. SHRI SANAT KUMAR MANDAL: Will the 
Minister of NON-CONVENTIONAL ENERGY SOURCES 
be pleased to state: 

(a) the present status of Durgawati mini hydel power 
project proposed to be set up In West Bengal; 

(b) the estimated cost and the amount of subsidy 
proposed to be provided by the Union Government to 
the State Government for the purpose; and 

(c) the time by which the project Is likely to be 
completed? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES (SHRI VILAS 
MUTTEMWAR): <a) So far no proposal has been received 
to setup the Durgawati mini hydel power project In West 
Bengal. 

(b) and (e) Does not arise. 

Integrated Child Development Servlcn Scheme 

1751. SHRI SUNIL KHAN: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

<a) number of Integrated ChIld Development Services 
Scheme Projects sanctioned and operational as on April 
30, 2004. State-wise; 

(b) number of Anganwadl centers In each project 
aIongwIth the number of beneficiaries under these centers. 
State-wlae and Group-wise at present; 

(c) number of post of CDPOs. ACOPOs, Supervisors, 
workers and helpers sanctioned and vacant as on date; 
and 

(d) steps being taken to fill up the vacancies? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI 
SINGH): <a) and (b) As on 30.4.2004, out of 5652 
sanctioned ICDS projects and 744873 Anganwadl Cent,.., 
5267 projects and 649725 Anganwadl Centres become 
operational. Services under the scheme were provided to 
about 4.39 crore beneficiaries. State-wise details are given 
In the Statement-I enclosed. 

(c) The Information Is given in the atatement-II 
enclOlSed. 

(d) Responsibility for filling up the post of ICDS 
functlonarle. lie. with the State Govemments. The 
vacancy position is regularly monitored by the Department 
also through repor18 received from the StateslUTa and 
review rneetingI. The StatesIUTs ant reminded, from time 
to time, to fill up all vacant posts of ICDS functionaries. 

SlllIIImtInI I 

S/8/e-wiH numbtlr 01 S8nc1ion«/ & optII'IIlioMIlCOS Proj«;tsINpnWlld CsnI1w 8nd IJI'OIIP-.... numNr of 
b8nfNici8rit18 for supp!gtnllnl4ty nuhllion lIS on 30th Apti/ 2O{)tI 

No. 01 !COS PIIIjecII No. 01"" ,... 01 •• , .... , tUItIIon bInIIc:inI 
SI.No. SIaIeIlJT SIncIkNd 0pIrIIiaIW SRIind 0pnIi0nII O*hn CI*IrIn TaIII ~& TaIII 

by 001 byGOl 4,.. W,.. CHIdrIn ~ 
WonwI 

2 3 " 5 8 7 8 II 10 11 

1. Andhra Pradesh 383 351 54312 53835 977240 1501061 2478301 648395 3126696 

2. Arunachal Pradesh 58 57 2359 2288 48513 45276 93789 18488 110275 
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3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

2 

Assaml 

BIhar 

Chhattisgam 

Goa 

Gujaral 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Jharkhand 

Kamalaka 

Kerala 

Madhya Pradesh 

Maharashtra 

Manipur 

MeghaJaya 

Mizoram 

Nagaiand 

Orissa 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

Uttaranchal 

west Bengal 

3 

196 

394 

152 

11 

227 

118 

72 

121 

204 

185 

163 

336 

370 

34 

32 

21 

54 

326 

142 

257 

5 

434 

40 

836 

99 

358 

4 

195 

183 

152 

11 

'n7 

116 

72 

120 

152 

185 

183 

336 

368 

34 

S2 

21 

54 

326 

142 

257 

5 

434 

39 

742 

98 

3S2 
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5 

25416 

60813 

20289 

1012 

37961 

13546 

7354 

11821 

15SOS 

40301 

25393 

49784 

62716 

4501 

2218 

1361 

2770 

34201 

15829 

35821 

500 

42377 

3788 

103104 

6378 

57540 

6 

25302 

24965 

20279 

1012 

35490 

7 

638352 

966325 

760879 

20545 

788517 

13546 481886 

7354 183690 

10227 72940 

14967 177418 

8 9 

596947 1235299 

800143 1766468 

800178 1361057 

18015 38560 

832584 1621101 

407882 

130280 

59266 

185494 

889568 

293970 

132208 

362912 

40301 1163999 1251917 2415916 

24417 375821 521201 897022 

49016 1318535 1183013 2501548 

58109 1799612 2373594 4173206 

4499 

'n18 

1341 

2770 

34201 

14016 

35686 

500 

21896 

83482 

29642 51538 

99512 182994 

61596 44446 106042 

137785 102208 239993 

1817483 1841339 3658802 

28249 383837 410086 

1291441 

19589 

1253210 2544651 

13051 32640 

30059 616043 890729 1506772 

3692 82369 81046 143415 

75005 1870638 1430500 3301138 

5924 
65754 

52368 

10 

170565 

916791 

325793 

8936 

270239 

11 

1405864 

2683259 

1688850 

47495 

1891340 

229923 1119491 

66351 360321 

27921 160127 

160389 523301 

455589 2871505 

147036 1044057 

581703 3083251 

624732 4797938 

8954 60492 

33433 216427 

26296 132338 

38164 278157 

655392 4314194 

105311 515397 

564130 3108781 

5856 38496 

471297 1978069 

20388 163803 

589384 3890522 

118122 28682 146804 

53361 140843S 1805517 3213952 341875 3655827 
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32. 

33. 

34. 

35. 

2 

Dadra & Nagar Haveli 

Daman & Diu 

Lakshadwaep 

Pondicheny 

All India 

#As on 30.11.2003. 

3 

2 

5 

5652 

ASAOHA 29, 1926 (S6k~ 

4 

2 

5 

5 

138 

87 

74 

677 

8 

138 

87 

74 

m 

7 

5883 

3400 

2023 
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State-wise number of post of COPOS, ACOPOs, SuptNVisofS, IIngllnWildl workefB lind htIIpem as on 30th Apnl 2004 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

Stat8/\JT 

2 

Andhra Pradesh 

Arunachal Pradesh 

Assam# 

Bihar 

Chhattisgam 

Goa 

Gujara! 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Jharkhancl 

Kamataka 

Karela 

Madhya Pradesh 

Maharashtra 

~r 

Meghalaya 

Mizoram 

No. 0/ COPOtIACDPOs 

3 

622 

58 

279 

394 

255 

14 

466 

121 

103 

140 

188 

404 

243 

462 

654 

44 

36 

21 

486 

46 

235 

155 

150 

10 

273 

87 

77 

115 

93 

359 

203 

340 

501 

41 

32 

21 

5 6 7 

156 2664 1587 

12 120 117 

44 

239 

105 

4 

1143 

2492 

1031 

57 

775 

211 

699 

41 

193 1893 1031 

34 673 499 

26 372 93 

25 510 300 

95 797 310 

45 1876 1726 

40 1158 1008 

122 2063 1880 

153 2825 2484 

3 173 164 

4 124 122 

o 77 77 

8 9 10 

1077 54312 53360 

3 2359 2286 

368 25416 24905 

11 12 13 

952 54312 53526 

73 2359 1806 

14 

786 

553 

511 25416 21329 4087 

2281 60813 27745 33068 60813 26431 34382 

332 20289 20110 179 20289 20043 246 

16 1012 1006 6 1012 992 20 

862 37961 34044 

174 13546 13446 

279 7354 7315 

210 11821 10227 

487 15505 14130 

150 40301 38831 

150 25393 24363 

383 41784 47824 

341 62716 57233 

9 4501 4496 

2 2218 2218 

o 1361 1341 

3917 37961 34352 3809 

100 13548 13528 20 

39 7354 7323 31 

1594 11821 10292 1529 

1375 15505 13801 1704 

670 40301 40246 55 

1030 25393 24149 1244 

2160 49784 47093 2691 

5483 62716 56462 8284 

5 4501 4495 6 

o 2218 2218 0 

20 1381 1341 20 



87 wnWsn AnswsfS JULY 20, 2004 to OVtJSllons BB 

2 3 4 5 6 7 8 9 10 11 12 13 14 

19. Nagaland 54 4 117 91 26 2no 2437 333 2770 2437 

20. Orissa 326 

151 

50 

274 

139 

52 1742 1064 678 34201 32604 1597 34201 33439 

333 

762 

21. 

22. 

23. 

Punjab 

Rajasthan 

Sikkim 

395 164 

12 723 670 

231 1735 1357 

o 25 24 

53 15829 13m 2652 15829 13724 2105 

378 35821 35525 

500 497 

296 35821 35475 

3 500 491 

346 

9 

24. Tamil Nadu 

5 

434 

5 

373 61 1534 1060 474 423n 30016 12361 423n 13044 29333 

Tripura 39 31 8 166 98 68 3786 3687 99 3786 3684 102 25. 

26. Uttar Pradesh 815 539 

69 

276 4n3 2707 2066 10.3104 72875 30229 103104 69381 33723 

27. Uttaranchal 30 300 198 102 6378 5674 704 6378 5507 871 

28. West Bengal 

99 

582 

5 

395 

5 

187 2672 2549 123 58540 52357 5183 57540 51804 5736 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

Andaman & Nicobar 
Islands 

Chandigarh 

Delhi 

Dadra & Nagar Haveli 

Daman & Diu 

Lakshadweep 

Pondicherry 

3 

28 

2 

o 
5 

3 

24 

2 

o 
4 

o 

o 
4 

o 
o 
o 

25 

12 

147 

8 

5 

4 

32 

25 

12 

141 

5 

5 

4 

32 

o 527 429 

o 300 297 

6 3902 3842 

3 

o 
o 
o 

138 

87 

74 

6n 

138 

87 

74 

6n 

98 527 429 

3 300 300 

60 3902 3842 

o 
o 
o 
o 

138 

87 

74 

6n 

138 

87 

74 

677 

98 

o 
60 

o 

o 

o 
o 

All India 7448 5282 2166 34068 22966 11102 744673 639873 104800 744673 613948 130725 

#As on 30.11.2003. 

(Translation} 

computer EducatIon 

1752. SHRI ASADUDDIN OWAISI: WiH the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether 11th Finance Commission hal 
recommended huge sum for development of computer 
education in the country; 

(b) if so, the details th~reof; 

(c) whether it is a fact that Union Govemment have 
not released even haH of the amount sanctioned by the 

Finance Commission to the States during the last three 
years; 

(d) if so, the reasons therefor; and 

(e) the steps takenlbeing taken by the Government 
to release the amount without further delay to promote 
computer education at school level? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (e) As per Information roceived from 
Finance Commission Division, Ministry of Finance, the 
Eleventh Finance Commission (EFC) has recommended 
grants amounting to Rs. 245.63 crores for all the States 
during 2000-01 to 2004-05 for Computer Training for 
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school children. A Statement Indicating grants 
recommended by EFC. grants released during 2000-2005 
(till 15.7.2004) and utilization reported by States is 
enclosed. 

For implementation of the grant scheme 
recommended by EFC the Government has issued 
guidelines to States. In terms of the guidelines the States 
are required to submit (i) action plan duty approved by 
State level empowered Committee, (ii) copies of the 

administrative approvals issued by State for execution of 
the scheme and (iii) utilization reports In reepect of grants 
released eartler by the Union Govemment. 

Several States have not reported any utilization of 
computer training grant. The balance grants is to be 
released to States on receipt of utilization certificates. 
The grants recommended by EFC has to be utilized by 
the States upto 31st March. 20&. 

Position as on 15.07.2004 
(Amount in lakhs) 

SI.No. State Grants recommended Grants released Utilization 
by 11th FC during 2000-05 reported by States 

2 3 4 5 

1. Andhra Pradesh 989.00 890.10 890.10 

2. Arunachal Pradesh 559.00 503.10 203.01 

3. Assam 989.00 890.10 494.50 

4. Bihar 1591.00 873.17 460.76 

5. Chhattisgarh 688.00 619.20 68.80 

6. Goa 86.00 34.59 45.54 

7. Gujarat 1075.00 432.36 0.00 

8. Haryana 817.00 500.60 328.60 

9. Himachal Pradesh 516.00 207.54 0.00 

10. Jammu & Kashmir 602.00 121.06 0.00 

11. Jharkhand 774.00 77.83 0.00 

12. Karnataka 1161.00 870.75 223.51 

13. Keraia 602.00 451.50 121.06 

14. Madhya Pradesh 1935.00 1741.50 1403.00 

15. Maharashtra 1505.00 605.31 0.00 

16. Manipur 387.00 348.30 0.00 

17. Meghalaya 301.00 30.27 0.00 

18. Mizoram 344.00 138.36 48.00 

19. Nagatand 344.00 309.60 344.00 
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2 3 

20. Orissa 1290.00 

21. Punjab 731.00 

22. Rajasthan 1376.00 

23. Sikkim 172.00 • 
24. Tamil Nadu 1247.00 

25. Tripura 172.00 

26. Uttar Pradesh 3010.00 

27. Uttaranchal 559.00 

28. West Bengal 731.00 

Total 24553.00 

/Englishj 

Funds for the Expansion of Thermal Power Plants 
In Bihar 

1753. SHRI RAGHUNATH JHA: Will the Minister of 
POWER be pleased to state: 

(a) whether the Union Government has sanctioned 
Rs. 350 crores to Bihar for the expansion of Kahalgaon 
and Kanmti Thermal Power Stations, for rural electrification 
and strengthening the transmission and distribution of 
power system in the State; 

(b) if so, the details thereof; and 

(c) the time by which this work is likely to be 
completed? 

THE MINISTER OF POWER (SHRI P.M. SAYEED): 
(a) to (c) Planning Commission under Rastriya Samvikas 
Yojana has sanctioned Rs. 365 crores to implement a 
scheme for improvement of Sub-transmission and 
Distribution system in Bihar. POWERGRID, a Central 
Public Sector Undertaking (CPSU) under Ministry of Power, 
is executing this scheme on behalf of Bihar State Electricity 
Board (BSEB). POWERGRID is expected to complete the 
work within 18 months depending on the releases made 
and on the availability of land.by State Govemment. 

Under Accelerated Power Development and Reforms 
Programme (APDRP), the Govemment has sanctioned 

4 5 

518.84 9.90 

147.00 0.00 

553.43 178.53 

154.80 43.93 

1247.00 1247.00 

154.80 172.00 

1210.62 413.84 

~37.63 0.00 

294.01 137.47 

14163.37 6833.57 

Rs. 768.25 crore out of which APDRP component is Rs. 
384.13 crore to improve the sub-transmission and 
Distribution System in Bihar. This scheme is executed by 
State Government. The usual period of completion is two 
years, however, the utilization of funds depends on the 
State Governments Bnd the ability of the State ElectriCity 
Boards to initiate action to float tenders, evaluate and 
award the same. 

National Thermal Power Corporation (NTPC) has 
taken up the expansion of Kahalgaon Thermal Power 
Station in two stages namoly Kahalgaon Super Thermal 
Power Station Stage-II, Phase-I (2x5oo MW) and Phase-
II (1x500 MW) with an approved outlay of Rs. 4002.28 
crores (as of 4th Quarter 2002 price level) and Rs. 
1866.10 crores (as of 1 at Quarter 2003 price level) 
respectively. Anticipated completion of the project Is 
scheduled in 2006-07 and 2007-08 respectively. 

Expansion of another Thermal Power Project at 
Kanmti, Muzaffarpur (2x250 MW) in Bihar, to be developed 
by aihar State Electricity Board, was sanctioned in 1995 
by Planning Commission, which howaver, was not taken 
up, as financial tie-up could not be finalized. RequiSite 
tie-ups will facilitate implementation of this project. 

Approved outlays for Rural Electrification works in 
Bihar under Minimum Needs Programma (MNP) and 
Prime Minister Gramodaya Yojana (PMGY) are Rs. 68 
Crores and Rs. 24.17 Crores respectively during the year 
2003-04. The utHization of funds by the State Government 
depends on ability of the State Electricity Board to identify 
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the villages, prepare detailed project reports. procure 
material and award contracts. 

Posting 01 Officials to Daman and Diu 

1754. SHRI DAHYABHAI VALLABHBHAI PATEL: Will 
the Minister of HOME AFFAIRS be pleased to state: 

(a) the details of the officials posted in the Union 
Territory of Daman and Diu in class I, II and III category 
who have been posted at the same station for more 
than 5 years; 

(b) the reasons for not effecting the transfer of such 
officials by the Union Territory administration; 

(c) the details of the guidelines issued by the Union 
Government to the Union Territory administration In this 
regard; and 

(d) the steps takenlbeing taken by the Government 
to transfer all such officials with a view to streamline the 
administration? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) There were 
as on 30th June, 2004, 42 Group 'A' Officers; 24 Group 
'S' Officers; and 548 Group 'C' Officers who were holding 
the same posts for the last more than five years under 
the Daman & Diu Administration. 

(b) The various reasons because of which these 
officers have not been transferred include the 
disproportionately large number of posts sanctioned for 
Daman District as compared to those sanctioned for Diu 
District; the large distance between the two districts which 
adversely impacts especially the low paid employees if 
transferred from one district to the other; the absence of 
similar posts in other departments; and the need to retain 
those who have acquired speCialized technical 
qualification. 

(c) There are standing instructions of the Central 
Government for periodic rotation of staff. The Daman and 
Diu Administration has also issued suitable guidelines for 
such periodic transfers. 

(d) The Daman and Diu Administration has 
undertaken an exercise to consider transfer of all such 
employees as have remained in the same post for more 
than three years subject to the aforesaid constraints. 

Encroachments In Connivance with 
OffIcials In Deihl 

1756. SHRI RAGHURAJ SINGH SHAKYA: Will the 
Minister of URBAN DEVELOPMENT be pleased to state: 

(a) whether large scale encroachments taking place 
along road side in Delhi in connivance with officials 
thereby causing lnoonvenience to the smooth flow of traffic 
particularly in Tilak Nagar; 

(b) if 80, the reasons therefor; 

(c) the action taken against such erring officials along 
with steps taken to remove such encroachments; 

(d) whether it Is also a fact that Illegal cycle-rickshaws 
plying on roads In Delhi are causing hurdles In the smooth 
flow of traffic; 

(e) If 80, whether the Govemment has any proposal 
to impose ban on plying of such cycle-rickshaws; and 

(I) if not, the reasons therefor? 

THE MINISTER OF PARLIAMENTARY ArFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NABI AZAD): (a) to (c) The Municipal 
Corporation of Delhi and the Police Authorities have 
informed that while it is true that encroachment takes 
place alongside the road causing inconvonience to the 
traffic and pedestrians, no connivance on the part of MCD 
or Delhi Police Traffic officials has come to notice. The 
Enforcement Department of MCD has been taking actions 
regularly for removal of encroachments. During the last 
one year about 20 such actions were carried out in and 
around Tifak Nagar by MCD. Delhi Traffic Police have 
intimated that they have registered about 200 cases 
against encroachers in TUak Nagar area alone during the 
last three years. 

(d) to (f) The MCD has reported that while it is true 
that large of illegal cycle rickshaw are plying on the roads 
in Delhi including the West Zone of MCD which are 
causing hurdles in the smooth flow of traffic, action is 
taken by MCD by impounding such unlicensed cycle 
rickshaws on a regular basis. About 720 unlicensed cycle 
rickshaws have been impounded in West Zone during 
the month of June, 2004. 

The MCD has fixed a ceiling of 99,000 licences to 
be granted for cycle-rickshaws in the jurisdiction of MCD 
and fixed Zone-wise quota of licences to be granted and 
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different colour scheme for each of the municipal zone. 
A total of 73,072 licences have already been granted 
and for the remaining 25,928 licences, public notice has 
been published inviting applications at the zonal level. 

Plying of unlicensed cycle-rickshaws are not allowed 
and raids are regularly conducted 'or impounding illegal 
cycle-rickshaws. During the last three years more than 
58,000 unlicensed cycle rickshaws were impounded by 
MCD. 

Overstay of BSF/CRPF/CISFIITBP In NCR 

1756. DR. PRASANNA KUMAR PATASANI: Will the 
Minister of HOME AFFAIRS be pleased to &tate: 

(a) whether the Government is aware that officers of 
BSF/CRPF/CISF/ITBP are staying in National Capital 
Region for more than three year. tenure; 

(b) if so, the reasons for their long stay In NCR 
areas; 

(c) the policy adopted by BSF/CRPF/CISF/ITBP for 
transfer in case of officers of the rank of Deputy SP and 
above and the plan of the Government to rectify the 
faulty transfer policy adopted by these organizations; 

(d) whether the officers are enjoying patronage of 
higher officers at the cost of other officers; and 

(e) if so, the reasons of discrimination? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
and (b) Yes Sir. Only a few officers in BSF, CRPF, CISF 
and ITBP have been allowed to continue beyond the 
prescribed tenure owing to the following reasons: 

(i) Operational and administrative exigencies. 

(ii) Medical grounds. 

(iii) Compassionate grounds. 

(iv) Terminal posting (approaching superannuation). 

(c) Each Force has its own well defined, transparent 
and time tested transfer policy. No change is contemplated 
at this juncture. 

(d) No Sir. 

(e) Does not arise. 

{Translation} 

Inclusion ot Mandl Caste In ST. Uet 

1757. SHRI GANESH SINGH: Will the Minister of 
TRIBAL AFFAIRS be pleased to state: 

(a) whether the Mandi caste in Madhya Pradesh Is 
included in the List of Scheduled Tribes; 

(b) if not, whether the Government of Madhya 
Pradesh has sent any proposal to the Union Government 
for including Mandl caste in the list of Scheduled Tribes; 

(c) if so, the steps being taken by the Union 
Government in this regard; and 

(d) the percentage of tribal families in the country 
who have improved their social and educational condition? 

THE MINISTER OF TRIBAL AFFAIRS AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI P.R. KYNDIAH): (a) and (b) No, Sir. 

(c) Does not arise. 

(d) No such data is maintained in this Ministry. 
However, under 11 (b) 20 points programme, 7.66 lakhs 
and 8.27 lakhs families were economically assisted under 
different sector during the year 2002-03 and 2003·04 
respectively in order to improved their economic condition. 
Ministry has also been implementing different educational 
schemes to improve the literacy rate of the Scheduled 
Tribe families in the country. 

The percentage of Scheduled Tribes population living 
below poverty line out of the total population of Scheduled 
Tribes has come down from 50.8% in 1993-94 to 44.6% 
in 1999·2000. The literacy rate has also improved from 
16.35% in 1981 to 46.48% in 2001. 

/English} 

Setting up ot Technical Inltltutlons 

1758. SHRI TAPIR GAO: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state: 

{a) the number of Technical Institutions set up by 
the Government In Arunachal Pradesh during the last 
three years; 



97 Wliltsn AnsWfNS ASAOHA 29, 1926 (SIlk'" to Questions 98 

(b) whether the Government propose to set up any 
new technical institutions in the State during the current 
year; 

(c) if so, the details thereof, location-wile; and 

(d) the time by which the above institutions in the 
State are likely to be set up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIM.A.A. 
ASHRAF FATMI): (a) As per the information fumlshed by 
All India Council for Technical Education (AICTE), one 
Polytechnic was set up in the State of Arunachal Pradesh 
in 2002. 

(b) to (d) During the current year, no application has 
been received by AICTE either from private or government 
agencies for establishment of new technical institute in 
the State of Arunachal Pradesh. Also, at present, there 
is no proposal In this Ministry to set up any new centrally 
funded technical institute in the State of Arunachal 
Pradesh. 

(Translation! 

Opening of KendrlYI Vldyallyas 

1759. SHRI CHANDRA SHEKHAR DUBEY: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether a plan was made by the Kendriya 
Vidyalaya Sangathan in 2003-04 to raise As. 120 crore 
from the parents on account of the school development 
fund and to use that amount of opening new ac:hools In 
order to improve the overall condition of Kendriya 
Vidyalayas; 

(b) if so, the names of places in Jharkhand and 
Bihar where Kendriya Vldyalayas are proposed to be 
opened with the said amount; 

(c) whether the State Government has made proper 
and adequate land available for this purpose; 

(d) if so, the time by which the said Vidyalayas are 
likely to be started; and 

(e) if not, the reasons for delay? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHAI M.A.A. 

FATMI): (a) No, Sir. The School Development fund was 
merged with other Kendriya Vidyalaya level funds to form 
Vidyalaya Vlkas Nidhi (WN) w.e.f. 01.04.2000. Vidyalaya 
Vikas Nidhl is collected in each Kendriya Vidyalaya over 
a financial year in quarterly instalments. It is to be used 
for expenditure at VidyaJaya level for meeting expenditure 
on account of various academic activities, maintenance 
of Vidyalaya8, horticulture, payment of contractual 
teachers, purchase of fumiture, lab. Equipments, payment 
of water/electricity bills etc. over a period of one financial 
year. In some of the Kendriya Vidyalayas, this fund could 
not be fully used during particular financial year for which 
it was collected and the unspent balance got accumulated 
in VVN. Keeping in view the demands from various 
quarters, a plan for expansion of Kendriya Vidyalayas 
was made by K.V.S. from the year 2003-04 by utilizing 
its own internal savings. For financing one time 
expenditure on landltemporary· buildingslfumlture etc. for 
the new schools, the unspent balance of V.V.N. amounting 
to As. 52.82 crores for the year 2000-01 and 2001-02 
was initially transferred to Regional Offices in January, 
2003 and then to K V.S. (HQ) In November, 2003. 

(b) to (e) Under the above scheme of expansion of 
K.V.S. new Kendriya Vidyalayas were opened in Bihar 
and Jharkhand in 2003-04 and 2004-05. The details of 
these Kendriya Vidyalayas and status in respect of 
allotment of land for these KVs etc. are given in the 
statement enclosed. 

Os/ai/s of Nsw KVs Opened During 2003-04 and 
2004-05 in Ihs Stilts of Bihar and Jhatkhand and 

Status in Rsspect 01 Lllnd 

State 

Bihar 

Name of Kendriya 
Vidyalaya 

2 

1. Buxar 

2. Bettiah 

3. Hazipur 

4. Mashrakh 

Status of Land 

3 

Concerned D.M. has 
taken up the matter 
with the State Revenue 
Department for transfer 
of land. 

-do-

do-

do-
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5. Motihari do-

6. Nawada do-

7. Chhapra do-

e. Gopal Ganj do-

9. Dharbhanga do-

10. Barauni Land & building made 
available. 

Jharkhand 1. Dhanbad No. 2 Land not acquired from 
State Govt. and 
Vidyalaya Is running in 
State Govt. Bungalow. 

(English! 

2. HEC Ranchi The matter is under 
process with the HEC 
authorities. 

3. Surda Ghatshila MOU is in process 
between HCL and 
KVS. 

4. Bhurkunda Land & building is 
available. 

Development of New Satellite CHI.. Around 
Metropolitan Cltlea 

1760. SHRI ANIRUDH PRASAD AUAS SADHU 
YADAV: 

SHRI VIJOY KRISHNA: 
SHRIMATI NIVEDITA MANE: 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the Union Govemment has formulated 
any plan to develop new satellite cities around the 
metropolitan cities during the current plan period; 

(b) if so, the details in this regard; 

(c) the details of funds allocated and disbursed for 
the purpose during the said period and progress made in 
various States, State-wise; 

(d) whether the said plan was .so implemented 
during the Ninth Five Year Plan; and 

<e) if so, the targets and achievements thereof? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NAB I AZAD): (a) No, Sir. 

(b) and (c) Does not arise. 

(d) and (e) No such plan was implemented during 
the Ninth Five Year Plan. 

Setting up of Economic Growth Clu.t .... 

1761. SHRI S.D. MANDLlK: 
SHRI KIRTI VARDHAN SINGH: 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the Union Govemment proposes to set 
up economic growth clusters for making improvement in 
the growth of urban areas for the next five years; 

(b) if so, the details in this regard; 

(c) whether poor quality of infrastructure Is acting as 
impediment to growth of urban areas; and 

(d) if so, the steps taken/proposed to be taken to 
improve the growth of urban areas with good quality 
infrastructure? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NABI AZAD): (a) and (b) No, Sir. No specific 
scheme to set up economic growth clusters for making 
improvement in the growth of urban areas exist. However, 
Planning Commission has reported following schemes 
which promote industrial/economic growth clusters 
development: 

1. Growth Centres Scheme being implemented by 
Department of Industrial Policy & Promotion. 

2. Industry Infrastructure Upgradation Scheme being 
implemented by Department of Industrial Policy 
& Promotion. 

3. ASSistance to States for Infrastructure 
Development for Exports (ASIDE) being 
Implemented by Department of Industrial PoKcy 
& Promotion. 
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4. Special Economic Zones Scheme being 
implemented by Department of Commerce. 

5. Apparel Parks for Exports Scheme being 
implemented by Ministry of Textiles. 

6. Textile Centres Infrastructure Development 
Scheme being Implemented by Ministry of 
Textiles. 

(c) The urban infrastructure is continuously being 
upgraded by improving water supply, power supply, solid 
waste management, housing, poor transport network etc. 

(d) The development of infrastructure in urban areas 
comes within the purview of State Govemment. However, 
in order to provide good quality infrastructure the centrally 
sponsored scheme of Integrated Development of Small 
and Medium Town (IDSMT) is in operation since 1979-
80 with one of the objectives to improve and provide 
infrastructure facilities and services as well as create 
employment opportunities in towns with a population upto 
5 lakhs. In 1993-94, Centrally sponsored Scheme for 
Infrastructural Development in Mega Cities was launched 
in 5 cities viz. Mumbai, Kolkata, Bangalore, Hyderabad 
and ChennaL Under the Scheme sharing between Central 
& State Governments is in the ratio of 25:25 and balance 
50% is mobilized by nodal/implementing agencies. Intemal 
resources of implementing agencies could substitute 
institutional finance. Funds from Central & State 
Governments flow as grant to nodal agencies. Nodal 
agencies sanction loan at variable rate of Interest for 
urban infrastructures including water supply, sewerage, 
drainage. sanitation, city transport networks, land 
development, slum improvement, solid waste management 
etc. Moreover, to provide safe & adequate water supply 
facilities scheme of AUWSP (Augmented Urban Water 
Supply Programme) was launched in 1993-94. 

It is also proposed to expand the coverage of the 
above mentioned Schemes by including larger expanse 
of Urban population. 

{Translation] 

Neglect of Hindi Language 

1762. DR. COL. (RETD.) DHANI RAM SHANDIL: Will 
the Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Government are aware of the fact 
that Hindi language is being neglected due to the 
increasing influence of public school and the increasing 

tendency of mental slavery as a result of which talented 
students remain deprived of higher education and research 
etc.; and 

(b) if so, the details of the concrete steps taken by 
the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) and (b) Study of Hindi is not being neglected 
in Central Board of Secondary Education (CBS E) and 
Council for the Indian Sohool Certificate Examinations 
(CISCE) affiliated schools. Facility for teaching Hindi at 
all levels is available in all affiliated schools and large 
number of students are offering Hindi as a subject both 
at class X as well as class XII level. 

Rehabilitation Package for Trlbals 

1763. SHRI PUNNU LAL MOHALE: Will the Minister 
of TRIBAL AFFAIRS be pleased to state: 

(a) whether the Government proposes to extend the 
benefit of the rehabilitation package to the tribals in the 
forest areas of Chhattisgarh; and 

(b) if so, the details thereof? 

THE MINISTER OF TRIBAL AFFAIRS AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI P.R. KYNDIAH): (a) and (b) The 
rehabilitation package to the tribals, including those living 
in forest areas, is available as per the provisions of the 
National Policy on Resettlement and Rehabilitation, as 
brought out by the Ministry of Rural Development. 

KUling of Women 

1764. PROF. VIJAY KUMAR MALHOTRA: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) the number of women killed during each of the 
last four years after branding them as witches; and 

(b) the steps taken by the Govemment to do away 
with the said evil practice? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI 
SINGH): (a) The National Crime Records Bureau under 
Ministry of Home Affairs has furnished information 
maintained by it relating to incidence of murder due to 
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witchcraft, according to which the number of murders 
during 2000 to 2003 are as follows: 

SI.No. 

1. 

2. 

3. 

4. 

Year 

2000 

2001 

2002 

2003 

'Figure for 2003 Is provisional. 

No. of cases 

126 

126 

151 

129* 

(b) Combating this evil practice is mainly an aspect 
of maintenance of law and order and prevention of crime, 
which is the responsibility of the States. Some of the 
States, namely Bihar and Jharkhand, where this practice 
has been prevalent have adopted their own laws to deal 
with it. The State of Chhattlsgarh which has not adopted 
any special law in this regard Is of the view that the 
menace has to be dealt with through awareness 
generation and spread of education. 

[English} 

Infiltration of Insurgent to Bangladesh 

1765. SHRI AJOY CHAKRABORTY: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether it is a fact that large number of wanted 
insurgent activities from India's restive North-Eastern 
States are being infiltrated to Bangladesh and are carrying 
on their operations from the soil of Bangladesh; and 

(b) if so, the steps taken to prevent such infiltration 
of insurgents to Bangladesh and to convince the 
Bangladesh Government of their presence in that country 
and need to check such operations? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) Yes, Sir. 
The porous Indo-Bangladesh border provides easy ac:cess 
and safa routes for Infiltratlonlexflltratlon to the North 
Eastern militants for their trans-border movements for 
conducting subversive activities from the soli of 
Bangladesh. 

(b) The Government has taken various measures to 
check such Infiltration/movements, which Includes raising 
of additional Battalions of Border Security Force; reduction 
of gaps between the border outposts; intensification of 

patrOlling, both on the land and the riverine border, 
accelerated programme of construction of border roads 
and fencing; increase in the number of outposts, towers, 
provision of surveillance equipments, etc. 

The Government has also taken up the matter with 
the Government of Bangladesh on several fora at the 
highest level. The Bangladesh Government have reiterated 
that they do not provide sanctuary to elements prejudicial 
to the interest of India and have denied the existence of 
Indian Insurgents or their camps In Bangladesh. 

[Trans/a/ion} 

Attack on Parliament House 

1766. YOGI ADITYA NATH: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) the names of militant organisations and separatists 
involved In the attack on the Parliament House; and 

(b) the action taken by the Government against those 
organisations and militants? 

THE MINISTER OF STATE IN THE MINiSTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) Two militant 
organisations, namely, Lashker-e-Toiba and Jaish-e-
Mohammed were involved In the attack on the Parliament 
House on 13th December, 2001. 

(b) The Central Government has consistently a 
strategy to counter terrorism which, besides giving primacy 
to dialogue, democratic processes and the rule of law, 
includes measures like strengthening of border 
management to check infiltration, gearing up of intelligence 
machinery, providing improved technOlogy, weaponry and 
equipment for security forces, action as per law against 
terrorists and bilateral and multilateral cooperation to 
combat global terrorism. 

Import of Iron and Steel 

1767. SHRI SUBHASH SURESHCHANDRA 
DESHMUKH: 

SHRI SUSHIL KUMAR MODI: 

Will the Minister of STEEL be pleased to state: 

(a) the quantum of iron and steel imported during 
the last three years and the current year, separately; 
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(b) the countries from which these are Imported and 
amount of foreign exchange spent by the Govemment; 
and 

(c) the steps taken by the Govemment to make the 
country seH-sufficient in production of Iron and Steel? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) The quantum of Anished (Carbon) Steel 
imported by India during the last three years and the 
current year is given below: 

(in mHllon tonnes) 

Imports 2001.()2 2002003 2003-2004 AprI-.kN 2004 
(PIO'IIIionII) (PloviIionaI) 

Finilhad (Carbon) Steel 1.271 1.510 1.650 . 350 

(Source: JPC) 

(b) Major countries from where steel has been 
imported during the last three years include 
Commonwealth of Independent States. Japan, Korea, 
South Africa, United Kingdom, Germany, United Arab 
Emirates and Australia. The country wise details of value 
of imports of iron and steel during the last year is given 
in the Statement enclosed. 

(c) The country Is self sufficient in the production of 
iron and steel except for certain special grades of steel 
required In small quantities. The sma/I requirements do 
not justify setting up of domestic capacity for such grades 
through heavy investments. 

In a deregulated and IlberaJlsed environment. the 
Government plays the role of a fac::Ultator and provicte. 
an enabling environment through policy Initiatives to foster 
growth of the steel industry. The Govemment through Its 
policy Initiatives has taken several steps to Increase 
production of Iron and steel in the country which inter-
alia include the following: 

(i) allowing private entrepreneurs to setup steel 
plants. 

(Ii) allowing foreign collaborations in steel projects . 

(iii) modemlzation and expansion of public sector 
steel plants and adoption of various policy 
measures to encourage creation of additional 
steel production capacity in the private sector. 
Indian steel producers have also taken steps to 
meet the domestic requirement of steel including 
upgradation of technology. Improvement in 
productivity. improvement In quality of products 
and adoption of an appropriate product mix to 
meet the requirement of the consumers. 

Country-wise Import of Iron & Ststll Through Major Indisn Potts During Apr'03-Msn:h'04 

(Rs. Crores) 

..... 8l1li 1iIUIII ........ '11 
CMy - e..& hi. ~. _ ItA" NIl CfIW CR CfIW GI'IOC EIId._ iii 111l'1li111"- TtIII ,.. 

"" & ... '" ..... Ie .. r- Ille. GIIIi 

I"''''''''''' IIodo 
... .. SIIIIII c... SIIIIII ,. II1II 8l1li .... .. -.. .. MIll ... TtIII 

10 11 12 11 U 11 11 17 11 1. • n 12 D 14 • 
AIgInh - OJXI - OJXI 

AuIIIIII 310 0.52 - 56.00 0.05 0.45 3." 11.8& 0.75 - 7.51 U2 023 85.12 0.44 - lB.OO - 1.28 1.82 118. .. 

AllIIN - 0.15 - 0.50 - 023 ().IJ - 0.0& - 0.10 0.12 1,44 3.51 - 1.81 - .. 0.45 lU. 

BeIoUn 721 1.08 1.52 - 70.00 &.35 2.17 6.32 0.90 5.41 - 2.39 UI 1.51 108.11 30.33 0.34 7.fT - OJI 11.00 1 •. 11 

BrIll - 0.14 - 057 2.10 - 17.&1 0.13 351 M. U2 - 0.40 - 10.42 - 41.40 

Canada 0.33 9,03 0.34 - 224 4.:11 U2 1.00 0.86 - 0.50 0.28 0.81 35.21 1.31 0.19 11.88 - 0.38 2.13 51.28 

Olila - 1.53 - 66.00 1.11 0.10 0~7 G.22 0.33 - 0.28 - 81.85 6.81 2.91 090 - 18.21) 2.82 M»a 

CIS 20.52 8.39 0.32 - 235.00 l.n 263.90 lUO 557 4704 - 58&.18 0.40 - 14.86 - 18.12 3.90 132m 

Dnwk - 2.29 - 0.31 - 2JO - 50R - 6U1 
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Korea 

U.~E. 

U.K. 
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10 fl12 1114 15 1117 1. 1.202122 13 24 25 

- 0.10 - 0.10 0.10 

- 0.00 0.00 

- 027 - 027 5.67 0.08 8.02 

- 3.31 0.13 - 5.14 0.03 5.10 lUI UO 4.02 - 0.41 0.11 0.11 32.81 «1.:1 0.22 1.14 t.. t18 IOJ3 

6.20 t5.83 6.95 - 20.87 3107 21.90 3121 9.14 21.12 - 2.17 6.85 14.75 208.16 25.32 0.12 31.48 0.11 &.17 277.23 

- 0.00 - 0.80 

- 0.00 1.67 0.37 27.41 - 29.52 

- •. 39 0.15 - US 0.18 3J9 2.44 0.19 121 0.25 0.41 0.. 0.38 13.31 3.01 1.71 2.49 0.10 4.26 24.88 

7.20 8.32 - 3.95 3.65 25.10 15.31 105.21 .... - 9.90 2.eo 21.01 352.S0. IU2 t12 0.18 5.13 428.8Ii 

0.06 3.98 3.24 - 0.«1 4.01 21.00 172.71 45.21 8.25 - Il82 - 0.41 213.29 55.00 21.115 1.53 0.02 7.50 374.21 

312 - 3.12 - 0.14 43.10 - 48.38 

0.60 0.13 - U6 0.54 4.00 1.55 0.48 - 0.74 0.33 0.05 8.38 0.48 0.07 Il11 tiM 27.18 

5.66 - 14.40 5.88 18.75 42.00 1.41 0.33 - 1Il53 3.14 0.07 3.93 0.01 83.75 

8.14 1.50 1.01 - 1.08 0J8 1.42 14.00 0.51 0.12 - 0.1' 0.01 - 27.48 4.78 G.31 110.65 0.14 1.71 146.85 

0.03 - 0.11 - 0.14 - 2.40 2.54 

0.05 2.14 2.14 lO 2.10 - 0.11 - G.24 - lUI 18.58 0.95 38.14 3.14 W o.e7 15.12 

- O.SS 0.24 - 0.21 1.53 0.12 - 0.10 0.20 0.13 3.01 31.12 2.89 1.60 0.16 1.15 40.10 

0.85 - 0.18 - 0.01 - 0.70 1.03 0.16 - 0.21 1.29 - 4.54 - 9.61 0.07 14.22 

0.19 0.03 - 1.01 0.79 1.05 0.70 3.00 1.01 - G.41 - 9.18 21... 0.43 37.50 2.09 10." 

- 0.11 - 1.18 0.52 - 0.18 - 1.88 0.04 - 0.15 0.08 2.27 

47.78 29.38 0.13 - 29.14 12.83 3.20 ~7O 424 1.48 0.02 1." 0.46 1.03 137.01 3.45 3.85 151.75 0.71 0.38 287.23 

5.41 1.17 6.78 - 2lI.00 1.11 1.71 7.63 8.04 10.'1 - G.111i 3.38 1.38 278.54 44,32 0.93 205.31 0.78 6.37 538.23 

0.58 4.03 0.04 - 0.47 0.18 0.30 9.69 5.09 33.115 - 4.72 7.74 •. 11 73.86 27.10 1.91 85.73 0.21 2.39 101.01 

- 0.00 - 0.00 

35.87 38.41J 12.91 - 152.41 9.17 221.05 92.74 19.81 51.71 - 13.00 •. 54 86O.5l 401.15 195.114 585.18 - 80.10 199.70 2123.11 

Circulation of Fake Currency Notel 

1768. SHRI MOHAN RAWALE: 

(b) the number of cases registered and value of fake 
currency recovered during each of the last three years 
till date, State-wise; and 

SHRI ADHALRAO PATIL SHIVAJI: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(c) the concrete steps taken by the Govemment to 
check the circulation of fake currency notes in the 
country? 

(a) the denomination of fake currency notea which 
are in circulation in the country at present; 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVlT): 
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(a) and (b) As per available Information, the denomination 
of As. 1000, 500, 100, SO, 20 and 10 of fake currency 
notes are in circulation in the country at present. The 
State-wise details of the cases registered and value of 
fake currency recovered during the years 2001, 2002 and 
2003 are given in the Statement enclosed. 

(c) The Govemment of India has taken a number of 
steps to check circulation of FICN in the country· which 
include stepping up of vigilance by BSF/Cuatoma 

authorities to prevent &mugging of fake currency, setting. 
up of a SpeciaJ Unit in the CSI exclusively for investigation 
of counterfeit currency notes, incorporation of special 
security features In high denomination notes, dissemination 
of Information on security features through print and 
electronic media for the benefit of the public. A High 
Level Committee has also recommended addition security 
features for Incorporation in the Indian bank notes which 
would maks counterfeiting extremely difftcult. 

SI.No. 

1. 

2 

3. 

5. 

6. 

7. 

B. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

StateJUT 

2 

States: 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Chhatlisgarh 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Jharkhand 

Kamataka 

Kerala 

Madhya Pradesh 

MaharaIIItra 

Manipur 

Mizoram 

Nagaland 

Orissa 

SllitllMnt 

(Staltlll/T-wi-, Val"" If No. of c.s.) 

2001 No. of 
Value in As. Cases 

2002 
Value In Rs. 

(A) (S) (A+S) 

3 4 5 

1721200 2468235 4189435 

o 
292660 611150 903810 

1539010 o 1539010 

o o o 
o 6000 6000 

3118270 2142170 5258440 

o 334351 334351 

o 80100 80100 

124450 1199950 1324400 

o o o 
1052990 979830 2032820 

568020 385900 953920 

142510 20000 182510 

6530490 3820230 104S0720 

o 258720 258720 

17400 17401 

o 159200 159200 

o 209150 209150 

412291 36850 449141 

(R) (S) (R+S) 

6 7 8 9 

134 236n20 3399950 5767670 

4 o 13450 13450 

45 871480 585990 1457450 

o 2483030 o 2493030 

o o 
o 

o 
2200 

o 
2200 

51 3122430 3868460 .1890 

51 5500 2mJ11 283007 

3 000 

17 246300 3735700 3882000 

o o o 
110 2630lIO 2851150 4914210 

69 586810 1388740 1955550 

2 77890 328920 406810 

98 4307010 3831830 8138840 

18 o 418300 418300 

2 o 40900 40900 

11 o 118500 118500 

o 7400 7400 

207411 51875 2S8288 

No. of 2003 No. of 
Ca888 Value in As. Cases 

(R) (S) (R+S) 

10 11 12 13 

120 1729120 3785485 5514i05 

6 o 13000 13000 

52 1265200 1736400 3001600 

1 3580770 231540 3812310 

o 500 189600 170100 

3 11250 18900 30150 

39 2131810 4320810 8452620 

29 o 383000 383000 

o o 11600 11600 

18 278130 8111KlO 889930 

o o 33550 33550 

121 991200 1181085 2172285 

68 401300 1159225 1360525 

45 345080 119110 444170 

92 4191570 2803505 6795075 

11 

6 

15 

5 

o 211500 211500 

o 30800 30800 

1400 2tI4OO 2MOO 

o 127300 127300 

10 348720 130310 4771130 

14 

243 

7 

67 

12 

3 

237 

29 

2 

24 

14 

107 

59 

19 

183 

7 

6 

12 

5 

9 
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21. Punjab 

22. Rajaslhan 

23. Sikkim 

24. TamU Nadu 

25. Tripula 

26. Uttar Pradesh 

27. UItalanChaI 

28. Wes1 Bengal 

Total (Slales) 

Union Terrilories 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

Oadra & Nagar Haveli 

DamM & Diu 

DeIhl 

Lakshldweep 

Pondicheny 

Total (UTs) 

T alai (AII.Jndia) 

3 4 5 

o 12826S0 1262650 

1685510 3603080 5288180 

o 800 800 

1329650 802lI61 2132e01 

o 67200 67200 

2428875 11638430 9067305 

o o o 
18491180 23050 1872710 

22783657 25216737 48010394 

o 750 750 

14640S0 1 sao 14855S0 

o o o 
o o o 

3284830 2+4000 3S2883O 

o o o 
o 3850 3850 

4748880 250100 4988980 

27542537 25466837 53G08374 

1. (R) Recovered (No. of Pleoes Detected at aanks) 

2. (5) Seized (No. of pieces eelzed by police) 

3. Figures are provisional. 

2001 

Rs. 10090/-denomlnatlon: Recovered II, seized 97 

Total Value In Rupeei0053009374+108000 

2003 

6 7 8 9 10 11 12 13 14 

o 2302100 2D100 18 38 

47 1908820 12120 1920940 11 1787710 532370 2320080 22 

4 o o o o o 342000 342000 

65 1421Il00 28Q2245 422~ 87 1503710 1741560 3245270 

5 o 46460 46460 4 o 113100 113100 10 

116 6560620 560120 7120740 69 3179450 31149110 6294430 157 

o o o o o o 7200 7200 7 

13 2844124 16000 2880124 5 3229010 695150 3924160 57 

924 29083985 26640907 55724892 817 24974110 27511m S2~ 1431 

2 o o o o 4550 200 4750 

2 8872SO 392120 1078370 6 n1450 1800 773OSO 2 

o o o o o 9900 9900 

o o o o o 1800 1800 3 

2 9456670 4800 9461270 3S86680 2989SO 3886840 11 

o o o o o o o o o 
3 o 2800 2600 3 o 200 200 

10 10143920 399S2O 10543440 12 4362690 313650 4676340 19 

829 29336600 27825380 57162180 1450 

(a) the number of fertilizer plants which have been 
recognised by the Govemment in Maharashtra. location-
wise; 

(b) whether chemical fertilizers and being produced 
even in those factories which have not been recognised; 

(c) whether any complaints have been received by 
the Govemment In this regard; 

Chhattllgam-october & November Not Available 

Madhya Pradesh-Oc;tober & December Not Available 

(d) whether air pollution caused by these private 
chemical factories have made the agricultural lands of 
farmers barren in the course of three years; 

Recognition of Chemical FertIUar Pienta 

1769. PROF. MAHADEORAO SHIWANKAA: Will the 
Minister of CHEMICALS AND FERTILIZERS be pfeased 
to state: 

(e) whether advance subsidy has been given to these 
factories during the last three years to four years; 

(1) if so. the amount of subsidy given during the said 
period. year-wise; 
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(g) whether any inquiry has been conducted or is 
proposed to be conducted by the Govemment in this 
regard; and 

(h) if not, other corrective measures likely to be taken 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI K. RAHMAN 
KHAN): (a) to (c) The chemical fertilizers fall in the 
category of de-licensed items and therefore no licence 
for manufacture thereof is required. However, for 
manufacture of chemical fertilizers, including manufacture 
of fertilizer mixtures, there is a requirement of obtaining 
registration from the concemed State Govemment for 
carrying out manufacture and sale of chemical fertilizers 
under the Fertilizer (Control) Order, 1985 (FCO). The 
information on units registered under FCO is not 
maintained by the Govemment and is available with the 
concerned State Government only. The Government of 
India has no information on chemical fertilizers being 

produced even in those factories In Maharaahtra, which 
have not obtained the required registration under FCO. 

(d) A manufacturer, before the commencement of 
production of chemical fertilizer, has to obtain clearance 
from pollution control angle from the Ministry of 
Environment as also site clearance from the concemed 
State Govemment. The concerned State Pollution Control 
Board monitors implementation of pollution control 
measures. The Govemment of India has not received 
any complaint from pollution angle In respect of chemical 
fertilizer units operating in Maharashtra. 

(e) and (f) There is no provision for payment of 
advance subsidy on fertilizers. The details of subsidy paid 
to manufacturers of chemical fertilizers located in the Slate 
of Maharaahtra for laat three years beginning 2001-02 
onwards is given in the Statement enclosed. 

(g) and (h) The Government of India does not 
propose to conduct any inquiry on non-implementation of 
pollution control measures against any chemical fertilizer 
unit located in the State of Maharashtra. 

Subsidy paid 10 chemical fertilizer manufsclufil'1g IJI1iIs during 1M luI Ihnltl yH/$ 

(excepl for UflIII. subsidy paid on P&K fsrlilizlNS is sl.lbjtJCI /0 vanalion on 8CCOUnl of 
adjtJstmsnl on fflCS/Pt of sales vtlrlfication from StalBS) 

(Rs. In crore) 

SI.No. Company Product 2001-02 2oo2..()3 2003..()4 

2 3 4 5 6 

1. Rashtriya Chemicals & Fertilizers (ThaI & Trombay) 15:15:15: 85.940 47.200 50.780 

20:20:00 67.830 21.260 29.060 

Urea 598.440 415.760 670.990 

2. Deepak Fertilizers (TaJoja) 23:23:00 43.830 16.970 19.420 

3. Dharamsi Mora~1 Chemicals' (Ambernath) SSP 7.710 6.480 4.420 

4. Shillai Engg. Corpn. (Pulgaon) SSP 1.010 2.530 3.210 

5. Jairam Phosphate (Gadchiroli) SSP 0.960 2.320 2.960 

6. Rama Krishi Rasayan Ltd. (Pune) SSP 6.040 4.300 5.060 

7. Shiva Fertilizers Ltd. (Nanded) SSP 3.560 3.980 3.390 

a. Shri Bhawani Mishra Fertilizer (Nanded) SSP 0.120 0.690 0.660 

9. Bharat Fertilizers (Thane) SSP 1.110 1.340 0.740 
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10. Basant Agro (Akola) 

11. Rajlaxmi (Jalna) 

12. Balaii Fertilizers (Nanded) 

13. Raashi Fertilizers (Nasik) 

14. Maharashtra Agro Ind. Dev. Corpn. (Raigarh) 

15. Ganga Fertilizers Pvt. Ltd. (Yavatmal) 

Total 

'For the company as a whole, unlt-w\ae break up not av.Uabie. 

/English] 

Deihl Fire Services 

1770. DR. P.P. KOYA: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether the Connaught Place and other major 
markets do not come under the purview of the Delhi Fire 
Service and that no fire safety norms are adhered to by 
these markets; 

(b) if so, the reasons therefor; 

(c) whether the Government has considered the 
desirability of bringing the city markets under the purview 
of a regulatory body to stipulate fire safety norms and 
also to ensure implementation with a view to avoid any 
tragedy that might be caused due to fire; 

(d) if so, the steps taken by the Govemment in this 
direction; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) and (b) In 
so far as responding to fire calls and extinguishing fire is 
concerned, all markets, buildings and other structures in 
the Union Territory of Delhi come under the preview of 
the Delhi Fire Service. The fire safety norms are enforced 
by Delhi Fire Service under the provisions of the Delhi 
Fire Prevention and Fire Safety Act. 1986 and the Delhi 
Fire Safety and Prevention Rules, 1987 which provide 
for installation of fire safety measures in buildings the 

3 4 5 6 

SSP 3.690 3.120 3.480 

SSP 0.600 0.140 0.000 

SSP 0.000 0.000 0.340 

SSP 0.860 0.110 0.000 

SSP 0.000 0.000 0.000 

SSP 0.000 0.000 0.000 

.811.690 526.200 794.490 

minimum height of which is 15 metres. However, the 
Building By-Laws laid down in 1983 provide for fire safety 
measures in the buildings even less than 15 metres in 
height provided they belong to specified categories (e.g. 
assembly buildings, educational institutions, etc.) and have 
been constructed after the said bye-laws were also 
prescribed. These provisions are also enforced by Delhi 
Fire Service. 

(c) to (e) There is no proposal to exclusively bring 
the market complexes in Delhi under the regime of fire 
safety norms under the consideration of the Government 
of National Capital Territory of Delhi at present. However, 
the buildings of a height of 15 metres or more in any 
area Including markets are already covered. 

AppOintments In Deihl University 

1n1. SHRI RAM KRIPAl YADAV: 
SHRI D.P. SAROJ: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the total number of appointments post-wise made 
by Deihl University and UGC during each of the last 
three years and current year till date and the number out 
of them belonging to SelST and Physically Handicapped 
category; 

(b) the details of backlog of posts recorded as on 
date and efforts being made to fill up the same; 

(c) the number of posts exchanged from SC to 5T 
and vice-VSIS8 during each of the last three years; and 
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(d) the time by which the backlog of vacancies is 
likely to be fUled-up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (d) The information is being collected and 
will be laid on the Table of the House. 

{Transllltion} 

Funds Provided to Chhattlsgarh 

1772. SHRI PRADEEP GANDHI: Will the Minister of 
TRIBAL AFFAIRS be pleased to state: 

(a) the funds provided to Chhattlsgarh after its 
creation, Scheme-wise; and 

(b) the number of proposals lying pending for want 

of approval and the time by which approval Is likely to 
be accorded to pending proposals? 

THE MINISTER OF TRIBAL AFFAIRS AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI P.R. KYNDIAH): (a) A statement showing 
the details of the funds released to the Government of 
Chhattiagarh tor development of trlbals after its creation, 
schem.wise, is enclosed. 

(b) The receipt and sanction of the proposals for the 
welfare of the tribals Is an on-going process. The 
proposals submittecl by the State Governments under the 
various schemes of this ministry are processed and 
sanctioned when they fulfil the eligibility condition of the 
relevant schemes and subject to the availability of funds. 
For the last three years, the Ministry has been utilizing 
almost all the funds made available to it for 
implementation of the various schemes. 

Oefllils of funds rsltlllssd to Ihs GovtlmmtJnt of Chhllltisfl8rh tJnd6r Ihs Scht1f71ss of Ihs Minlstty of Tribal Affllirs 

SI.No. Scheme 

1. Special Central Assistance to Tribal Sub Plan 

2. Grant Under Article 275(1) of the Constitution 

3. Boys and Girls Hostel 

4. Educational Complex in low literacy pockets 

5. Vocational Training Centre 

6. Ashram Schools 

7. Development of PTGs 

8. Assistance to Voluntary Organisations 

9. Post Matric Scholarship, Book Bank & 
Upgradation of Merit 

Total 

Generation of Power from Weeds 

1773. SHRI RATILAL KALJOAS VARMA: Will the 
Minister of NON-CONVENTIONAL ENERGY SOURCES 
be pleased to state: 

(Rs. in lakhl) 

2000-01 2001-02 2002-03 2003-04 

3695.36 4626.18 4628.18 4405.13 

1530.62 2088.77 2689.50 2089.00 

10.00 

11.39 9.95 9.73 9.20 

7.22 120.35 

400.00 

36.81 54.02 198.29 121.46 

12.71 13.62 19.85 

61.28 28.29 

5274.18 7206.85 7718.95 6672.93 

(a) whether the Government is formulating any 
scheme to generate power from weeds under non-
conventional energy sources programme; 

(b) if 10, the details thereof; and 
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(c) the annual estimated quantum of power likely to 
be generated through this scheme? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES (SHRI VILAS 
MUTTEMWAR): (a) and (b) The Ministry of Non-
conventional Energy Sources is implementing schemes 
for encouraging commercial power generation using 
various biomass materials which may also include all types 
of weeds. Use of specific biomass materials including 

weeds for this purpose Is projeot specific and depends 
upon their local availability and techno-economic feasibility. 
The schemes being implemented provide for Central 
Financial Assistance for biomass based power generation 
projects. Details are given In the statement enclosed. 

(e) A biomass based power generation capacity of 
234 MW has been installed so far in the country. The 
potential for power generation using biomass materials 
has been estimated at 16,000 MW. 

Levels 01 Central Financial Assistance AVllilable lor Biomass Based Powsr Generation through Diffel9nt Tschno/ogitIs 

A. Blomall Combultlon Baaed Power ProJecta 

Biomass Power 

Direct Combustion, 
Cogeneration including 
captive power projects 

B. Biomass Gaalflcltlon Blled Power Projects 

Type of AppUcation 

Pressure 
Configuration 

i. 60 bar & above 
ii. 80 bar & above 

Capital Subsidy 

Rate of Interest Subsidy 

2% 
3% 

i. Electrical application with dual 
fuel engines, indueling captive 
power, with provision for surplus 
power to grid (upto 1 Mwe) 

i. AI. 1.50 Iakhsl100 Kwe, or in 
multiples thereof. 

ii. Electricity generation with 100% 
producer gas based engines, upto 
100 projects 

ii. Rs. 15 lakhs per 100 kwe on pro rata 
basis or in multiples thereof, or Rs. 10 
lakhs per 100 KW for engines alone 

(English} 
.\ . 

Riota in Gularat 

1774. SHAI P. KARUNAKAAAN: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(8) whether the Government of India or any other 
authorized agency has enquired about the Godhra train 
attack incidents and tho riots in Gujarat; 

(b) if so. the details in this regard; 

(e) the number of persons diedlinjured in Godhra 
incident and Gujarat riots; 

(d) the amount of loss incurred to Govemment/private 
properties in such incidents/riots; and 

(e) the details of relief measures taken by the 
Government for the victims? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): 
(a) and (b) The Govemment of Gujarat has appointed a 
Commission of Inquiry headed by Justice G.T. Nanavati, 
retired Judge of Supreme Court under the provisions of 
the Commissions of Inquiry Act, 1952 to enquire into the 
incident of fire in some coaches of the Sabannati Express 
train near Godhra Railway Station in 27th February, 2002 
and subsequent incidents of large scale violence in the 
State. The work of the Commission is continuing and the 
present tenn of the Commission is upto 1.11.2004. 
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The Minister of Railways hal also recently ordered a 
Departmental inquiry into the Godhra fire incident on 
27.2.2002. 

(c) to (e) As per available information, 963 persons 
were killed in the Godhra incident and subsequent riots 
that followed in the State including 59 persons who were 
killed in the Godhra train camage on 27.2.2002. Around 
2500 persons are reported to have been injured. It Is 
estimated that property worth Rs. 687 crore was 
destroyedldamaged in the violence. The Prime Minister 
sanctioned a Rs. 150 crore Package for the rehabilitation 
of the riot victims in Gujarat for reconstruction and repair 
of damaged houses and snops, to provide assistance to 
the self-employed categories who lost their eaming assets, 
financial support for recommencing business, commercial 
and industrial activities, revival of educational, medical 
and other institutions In the affected areas and specific 
programmes and the State Govemment to benefit widows 
and children etc. A sum of Rs. 149.22 crores has been 
released to the State Government and the State 
Government has informed that an amount of Rs. 131.94 
crores has been spent so far. 

Recruitment In Para Military Force. 

1775. SHRI S.P.Y. REDDY: 
SHRI P. RAJENORAN: 
SHRI BACHI SINGH RAWAT 'BACHOA': 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the recruitment of various categories in 
Para Military Forces are conducted annuaHy throughout 
the country; 

(b) if so, the number of recruitment made for various 
categories during the last three years, State-wise; 

(c) the minimum physical and educational qualification 
laid down for the each category and the method of 
recruitment prescribed therefor; 

(d) whether the Govemment give some relaxation for 
recruitment in para military forces as given by Indian 
Army; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
and (b) Recruitment in Central Police Forces (CPFs) for 
Generai Duty (GO) steam is done in the ranks of 
Constable, Sub-Inspector (SI) and Assistant Commandant 
(AC). Recruitment of Constables (GO) Is done by the 
forces themselves by allocating vacancies to the States! 
UTa as per guidelines issued by the Ministry. Recruitment 
for ACs (GO) and Sis (GO) is carried out by Union Public 
Service Commission (UPSC) and Staff Selection 
Commission (SSC) respectively at all India level through 
competitive examinations. Assam Rifles does not recruit 
personnel in the ranks of SI and AC. 

The details of recruitment made by CPFs in the ranks 
of Constable, SI and AC of GO stream during the last 
three years are given in Statement-I enclosed. 

There are a large number of other posts in different 
streams, for e.g. Medical, Para-medical, Ministerial, 
Technical etc. for which recruitment is made by each 
force as per provisions in the Recruitment Rules. Since 
the question has not been raised about specific posts. 
the details have been restricted to the major streams i.e. 
GO posts in CPFs. 

(c) to (e) The requisite details regarding physical and 
educational qualifications and allowed relaxations for 
recruitment in the ranks of Constable, SI and AC of GO 
stream In CPFs are given in statement-II enclosed. 

A. Stals-wise detsils of MCmitmenl of ConslilbltJ (GO) f17IIlIe by 
Cenlrlll Po/it;, Fotr:fI8 in IIISI ThIN ytNlfS 

Name of the State 

Andhra Pradesh 

Arunachal Pradesh 

2001 

2 

2045 

234 

2002 

3 

1307 

204 

2003 

4 

2518 

240 
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2 3 4 

Assam 1197 2303 2877 

Bihar 1566 3179 2969 

Chhattisgarh 392 239 238 

Goa 22 20 34 

Gujarat 576 834 1399 

Haryana 779 1420 759 

Himachal Pradesh 342 876 465 

Jammu & Kashmir 968 1344 1960 

Jharkhand 1080 1006 1238 

Kamataka 1422 1406 1600 

Kerala 1037 880 1079 

Madhya Pradesh 1689 2458 1724 

Maharashtra 1931 1908 2930 

Manipur 779 554 564 

Meghalaya 134 283 362 

Mlzoram 121 205 306 

Nagaland 609 357 315 

Orissa 1358 1466 1343 
Punjab 1281 1031 847 
Rajasthan 2163 2594 2068 
Sikkim 109 8 72 
Tamil Nadu 1795 1765 1947 
Tripura 617 445 567 
Uttar Pradesh 5674 7188 5200 
Uttaranchal 740 1098 679 
West Bengal 2737 2615 2740 
Andaman & Nicobar Islands 50 5 7 
Chandigarh 57 31 64 
Dadra & Nagar Havell 0 0 5 
Daman & Diu 0 0 5 

Delhi 856 602 490 
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Lakshadweep 

Pondicherry 

Total 

ASADHA 29, 1926 (s.bI) 

2 

o 
7 

34367 

126 

3 4 

o 4 

14 25 

39643 39640 

B. Delails of rtlCflJilmtlnts of 51(GO) IUId AC (GO) mads by CPFs in /list thlW yMfS 

Rank 

SI(GO) 

AC (GO) 

2001 

1355 

286 

2002 

925 

237 

2003 

1738 

116 

081811s of physical and tlduc8tional qu8llficlltlons and al/OWtld tWaxiltions for nlClflilmsnl in thtI nmIrs of Consf6blttJ, 
51 and AC of GO stftlam in Csnll'lll PoIictJ Fon:ss 

Name of the post 

Constable (GO) 

Physical & educational qualifications 

2 

Eligibility for RecNltment 

For appointment to the posts of ConstablealRlfleman in Central Police forces, candidates 
must meet the following eUglbllity conditions: 

(1) Age : Between 18 to 23 yeara. 
(cut off date for age will be 1 at August every year). 

(2) Educational Qualification: Matriculation of Xth cl... paae. 

(3) Physical Standards 

(a) Helght For rneles: 17 cms. 

For Femalea: 157 cmI. 

(b) Chest: For males: 

Unexpanded: 80 cms. 

Expanded: Minimum expansion 5 ems. 

(c) Weight: For males and females: 
proportionate to height and age .. per rnedicaI ltandarda. 

(4) Medical Standards 

(a) Eye Sight: The minimum distant vision should be 616 & 6Ii of 2 eyes 
without correction i.e. without wearing of gI ...... 

(b) The candidates must not have knock knee, flat foot, verlcoee vein or squint 
in eyes and they should possess high colour vision. They must be in good 
mental and bodily health and free from any physical defect likely to Interfere 
with the efficient performance of the duties. 
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Sub-Inspector 
(GO) 

JUL Y 20, 2004 128 

2 

A.'axat'ons 

There is relaxation in age for SC/STIDBC, Ex-Servicemen and other categories of 
persons in accordance with the Govemment orders on the subject. 

Relaxation Is pennisslble in height and chest to the tribal and hili people as follows: 

Height 

Ch •• t 

(i) 

(ii) 

Minimum height for men belonging to hill areas of Garwal, Kumaon, 
Himachal Pradesh, Gorkhas, Oogras, Marathas, Sikkimies, Leh & Ladakh, 
Kashmir Valley & North Eastem States will be 165 cms. For females, the 
minimum height will be 155 ems. The minimum height for Tribals wUl be 
162.5 cms for males and 150 cms for females. 

Relaxation in chest is applicable to only tribals and hill people. The minimum 
chest for this category of personnel is as under: 

Men belonging to hili areas 
Specified and para 5 above 

Tribals of all States/UTs 

78-83 ems. 

76-81 cms. 

Eligibility for Recruitment 

(A) Age limit 

Candidates should be between 20 and 25 years on the crucial date, which 
will be closing date for receipt of applications from candidates in India. 

(B) Qualifications 

1. The minimum qualifications is a degree of a recognised university or 
equivalent. 

2. Possession of NCC 'B' or NCC 'C' certificate of outstanding sports or 
athletic certificates will be an added qualifications. 

(C) Physical and Medical Standards 

Phy.'cal Standards: 

The candidates must meet the following requirements: 

Height 

Chest: 

(Unexpanded) 
(Expanded) 

Weight: 

Medical atandarda: 

Men 
170 ems. 

General 

80 ems. 
85 ems. 

Corresponding to height. 

Women 
157 ems. 

TribaVadivasis 

77 Cms. 
82 Cms. 

<a) Eye eight: The minimum distant vision should be 6/8 & 6/9 of 
2 eyes without correction i.e without wearing of glasses. 
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Assistant 
Commandant 
(GO) 
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2 

(b) The candidates must not have knock knee, varicose vein, flat foot, or squint In 
eyes and they should possess high colour vision. They must be in good mental 
and bodily health and free from and physical defect likely to interfere with the 
efficient perfonnance of the duties. 

Relaxation.: 

• There is relaxation in age for SCIST/OBC, Ex-Servicemen and other categories 
of persons in accordance with the Government orders on the subject. 

• Relaxation in physical standards: 

Candidates belonging to Hili areas of 
Garwal, Kumaon, Himachal Pradesh, 
Gorkhas, Oogras, Marathas, Sikklmies, 
Leh & Ladakh, Kashmir Valley and 
North Eastern States 

TribalsiAdivasls including Mizos & Nagas. 

Men Women 

165 cms 155 ems 

162.5 ems 154 cms 

Chest: General Tribalsladivasls 

(Unexpanded) 
(Expanded) 

Weight: 

Eligibility for Recruitment 
Qualification. 

80 ems. 
65 Cms. 

77 Cms. 
62 Cms. 

Corresponding to height. 

• A candidate must hold a Bachelor's degree of a University Incorporated by an 
Act of the Central or State legislature in India or other educational Institutions 
established by an Act of Parliament or declared to be deemed 88 a University 
under Section-3 of the University Grants Commission Act, 1956 or POS888S an 
equivalent qualification. 

• Poasesaion of NCC 'B' or 'c' Certificate will be a desirable qualification. These 
desirable qualifications will be given consideration at the time of Interviewl 
Personality Test only. 

Physical and Medical Standard. 

• Physical Standards: The candidates should meet the following requirements: 

Men Women 

Height 165 Cms. 157 Cms. 

Chest (un expanded) 81 Cms. 
(with 5 ems minimum expansion) 

Weight 50 Kgs. According to height but not less than 46 Kga. 
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Medical Standard.: 

(a) Eye Sight 

Distant Vision Near Vision 

Better Eye 
(Corrected Vision) 

616 6/12 

or 

619 

fo Ol1SSfions 

Worse Eye. 
(Corrected Vision) 

J.I J.II 

132 

(b) The candidates must not have knock knees, flat foot or squint in eyes and 
they should possess high colour vision. The candidates will be tested for 
colour vision by Ishaha!"s test as will as Edrighy-Green Lantern test. They 
must be in good mental and bodily health and free from any physical defect 
likely to interfere with the efficient performance of the duties. 

R.la.atlon In age 

(i) Upto a maximum of five years" a candidate belongs to a Scheduled Caste 
or a Scheduled Tribe; 

(Ii) Upto a maximum of three years in the case of candidates belonging to Other 
Backward Classes who are eUgible to avail of reservation appHcable to such 
candidates; 

(iii) Upto a maximum of five years of Govemment Servants. Ex-servicemen will 
also be eligible for this relaxation. However the total relaxation claimed on 
account of Government Service will be limited to 5 years. 

(iv) Upto a maximum of five years " a candidate had ordinarily been domiciled 
In the State of Jammu & Kashmir during the period from 1st January, 1980 
to the 31st day of December, 1989. 

Note-I: Candidates belonging to the Scheduled Castes and the Scheduled Tribes and 
the Other Backward Classes who are also covered under any other category 
of Para 2.2 above, voz. those coming under the category of Govemment 
Servants/Ex-servicemen and persons domiciled in the State of Jammu & 

Kashmir will be eligible for grant of cummulatlve age-relaxation under both the 
categories. 

Note-U: The term ex-servicemen will apply to the persons who are defined as ex-
servicemen In the Ex-selVicemen (R8-employment in Civil Service and Posts) 
Rules, 1979, as amended from time to time. 



133 Wrilt8n Answers ASADHA 29, 1926 (Ssks) to OUtl$llons 134 

Indian Iron and Steel Company 

1776. SHRI GURUDAS DASGUPTA: 
SHRI CHANDRA SHEKHAR DUBEY: 

Will the Minister of STEEL be pleased to state: 

(a) whether it is a fact that the Indian Iron and Steel 
Company (liSCO) has started making profits since 2003-
04; 

(b) if so, the details thereof; 

(c) whether the Govemment is in favour of providing 
the benefits of N.G.C.S. Mohan-Pay-Commission and 
National Coal Wage Agreement Sthl7th to employees of 
the company; and 

(d) if so, the time by which these are likely to be 
implemented? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) and (b) Ves, Sir. Indian Iron and Steel 
Company (liSCO) has eamed a net pro'it of Rs. 27.09 
crore during 2003-04. However, the profits are after 
accounting for one-time benetit of waiver of Interest (Rs. 
47.35 crore) on term loans and waiver of Joint Plant 
Committee (JPC) dues (Rs. 18.49 crore) pursuant to 
sanotioned revival package of liSCO. 

(c) No Sir. 

(d) Does not arise in view of (c) above. 

Salem StH' Plant 

1777. SHRI M. APPADURAI: 
SHRI ANANTA NAVAK: 

Will the Minister of STEEL be pleased to state: 

(a) whether the Govemment has decided to retain 
the Salem Steel Plant as a public sector undertaking as 
it has started registering profit; and 

(b) if so, the facts and details there-about? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) No, Sir, 88 on date Satem Steel Plant 
continues to be a Public Sector Undertaking. 

(b) Does not arise in view of (a) above. 

Integrated Child Development Services 

1778. SHRI KINJARAPU VERRANNAIDU: 
DR. M. JAGANNATH: 
SHRI PRAKASHBAPU V. PATIL: 
SHRI RAVAPATI SAMBAS IVA RAO: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the percentage of under nourished childn!ln 
covered under the Integrated Child Development Services 
(ICDS) as on date; 

(b) whether one of the important programmes of 
Integrated Child Development meant for children below 
the age of six, adolescent gir1s and pregnant women 
have not been implemented by the Government; 

(c) whether it is also a fact that the Supreme Court 
in order of November 2003 has directed the Central and 
State Government to furnish the reasons for non-
implementation of the Scheme; and 

(d) if so, the reaction of the Government thereupon? 

THE MINISTER OF STATE IN THE MINISTRV OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI 
SINGH): (a) and (b) The Integrated Child Development 
Services (ICDS) Scheme, launched in 1975-76, Is a 
nationwide Ear1y Childhood Care Programme which aims 
at holistic development of children (0-6 years) and 
pregnant & lactating mothers from disadvantaged sections 
by providing a package of services comprising 
supplementary nutrition, immunization, health check-up, 
referral services, pre-school non-formal education and 
nutrition & health education. The number of operational 
ICDS Projects has increased from 3946 at the end of 
Eighth Plan (1996-97) to 5267 as on 30.4.2004. Similarly, 
the number of the Anganwadi Centres (AWCs) has 
increased from 3.47 lakhs at the end of Eighth Plan 
(1996-97) to 6.49 lakh as on 30.4.2004. During this period 
the number of supplementary nutrition beneficiaries 
Including pregnant and lactating mothers, has also 
increased from 2.27 erore to 4.39 crore. The Govemment 
is convnitted to universalize the ICDS Scheme, subject 
to availability of resources, as early as possible. 

Out of about 3.62 crore children in the o-s age group 
covered under the JCDS Scheme, as on 30.4.2004, about 
53"10 are reported to be undernourished. 
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(c) and (d) The Supreme Court has, vide its order 
dated 28.11.2001 (not 28.11.2003), directed the Statesl 
UTs to provide supplementary nutrition to all eligible 
beneficiaries as per nutritional norms of the Scheme and 
have a disbursement center in every settlement. As per 
the scheme and have a disbursement center in every 
settlement. As per the scheme, providing supplementary 
nutrition and programme implementation is the 
responsibility of the State Governments. The Central 
Government has requested the States, from time to time, 
to ensure compliance of the Supreme Court's order and 
effectively implement the programme. 

Distribution of Power by Private Sector In Deihl 

1779. SHRI RAVI PRAKASH VERMA: 

SHRIMATI JAYABEN B. THAKKAR: 

Will the Minister of POWER be pleased to state: 

(a) whether the Union Government is aware of the 
alleged financial irregularities of thousands of crores of 
rupees on the transfer of power distribution to the private 
companies by Delhi Government; 

(b) if so, the facts and details thereof; and 

(c) the action taken/proposed to be taken by the 
Government in this regard? 

THE MINISTER OF POWER (SHRI P.M. SAYEED): 
(a) As per information made available by the Government 
of National Capital Territory of Delhi no such loss has 
been estimated. 

(b) and (c) In view of (a) above question does not 
arise. 

North Eaatern Council Plan 

1780. DR. ARUN KUMAR SARMA: Will the Minister 
of DEVELOPMENT OF NORTH EASTERN REGION be 
pleased to state: 

(a) whether two schemes namely strengthening of 
Lakhimpur College of Veterinary Science under AAU and 
construction of bridges over Lohit and Khaboli river along 
with strengthening of connecting NLK road were included 
In the Ninth Five Year Plan 0' NEC; 

(b) if so, the fUnds allocated/utilized and achievement 
made so far; 

(c) the target set up for completion of the said 
projects during subsequent plans; 

(d) whether any flood control measures to channelise 
Jiadhal river of Dhimaji district, Assam has been taken 
recently; and 

(e) if so, the details thereof? 

THE MINISTER OF TRIBAL AFFAIRS AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI P.R. KYNDIAH): (a) No Sir. 

(b) and (c) Do not arise. 

(d) No flood control measures to channelise Jiadhal 
river of Dhimaji district, Assam have been taken by NEC 
recently. 

(e) Does not arise. 

Scheduled Are.. and Scheduled Tribes 
Commission 

1781. SHRI HEMLAL MURMU: 
SHRI RUPCHAND MURMU: 

Will the Minister of TRIBAL AFFAIRS be pleased to 
state: 

(a) whether the Union Government has constituted a 
Commission to report on the administration of the 
Scheduled areas and Welfare of Scheduled Tribes in 
States with an initial tenure of 1 year w.e.f. July 18, 
2002; 

(b) if so, the compOSition 0' the Commission. powers 
and other terms of reference of the Commission; 

(c) the reasons for appointing the Commission at 
present; 

(d) the number of extensions the Commission has 
already been granted; 

(e) the expenditure incurred so far on salaries and 
travel expenditure of Chairman/members and officials; 

(f) the status (If the report; and 

(g) the steps the Government proposes to take to 
review the Constitution of Commission in order to have 
secularistic recommendations? 
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THE MINISTER OF TRIBAL AFFAIRS AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI P.R. KYNDIAH): (a) and (b) Yes, Sir. 
The composition of the Commission, powers and other 
terms of reference of the Commission are contained in 
the'Ministry's order No. 17014/8193-TD(R) dated July 18, 
2002 [vide Gazette Notification No. 1032 dated December 
9, 2002 published in the Gazette of India, Extraordinary, 
part-II, Section-3, Sub-Section-(ii)). 

(c) Article 339 (1) of the Constitution provides that 
the President may at any time appoint a Commission to 
report on the administration of Scheduled Areas and the 
welfare of Scheduled Tribes. 

(d) The Commission has been granted two 
extensions. First extension was granted for a period of 
81/2 months upto 31st March, 2004, and the second 
extension of the tenure was granted for a further period 
of 31/2 months upto 16th July, 2004, with another two 
months period for winding up of its office, with limited 
Staff. 

(e) As on 12.7.2004 a sum of Rs. 190.21 lakhs for 
salaries and Rs. 51.06 lakhs on travel expenses have 
been booked on ChairmanlMembers and officials. 

(f) Preparation of the Report is in progress. 

(g) The recommendations pertaining to administration 
and welfare of Scheduled Tribes are yet to be received. 

Purchase of A.K. 47 A •• au/! Rlfl •• 

1782. SHRI G. VENKATSWAMY: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether it is a fact that Government has recently 
purchased A.K. 47 assault rifles from a Bulgarian firm, 
which procures arms from international gunners and has 
links with agencies behind the Purulia arms drop case, 
by overlooking the tender offer which was 25% cheaper; 

(b) if so, the details thereof; and 

(c) the reasons for ignoring the cheapest offer? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
No. Sir. 

(b) and (c) Do not arise. 

[Translation} 

Actlvitl.. of Madra ... 

1783. SHRI SURAJ SINGH: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) the details of registered and unregistered 
madrasas in the country, State-wise; 

(b) whether the Govemment has received any report 
that Illusory education to the youths in the name of religion 
is being imparted in some of the madrasas; 

(c) if so, the details thereof; and 

(d) the concrete steps being taken to check and ban 
such madrasas and their activities which are being run 
without Govemment's permission? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): 
(a) to (d) The day to day administration, policy formulation 
etc. in respect of Educational Institutions, including 
Madrasa, is the responsibility of the State Governments. 
The Madrasas do not require permission of the Union 
Government to carry on their activities. The data regarding 
registered and unregistered Madrasas in the country is 
not maintained at the Central Government level. Some 
States have Madrasa Boards to regulate and control these 
Institutions. 

In order to bring the Madrasas into the Mainstream 
with the benefits of modem education system, the Union 
Government gives grants to the State Governments uncler 
the modernization programme for teaching modern 
education subjects viz Mathematics, Social Science, etc. 
to purchase Science and Mathematics kits and creating 
book Banks etc. 

Education to Children by NOOI 

1784. SHRI BHUPENDRASINH SOLANKI: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the children are not being provided proper 
education by the non-governmental organisations; 

(b) if so, whether the Government propose to provide 
justice to these children by holding an enquiry into the 
working of these organisations; 
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(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (d) The information is being collected and 
will be laid on the Table of the House. 

(English} 

Probe Into As.a.slnatlon of RaJlv Gandhi 

1785. SHRIMATI USHA VERMA: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether Multi-Disciplinary Monitoring Agency 
(MDMA) probing the conspiracy behind former Prime 
Minister Rajiv Gandhi assassination was appointed; 

(b) if so, the details in this regard; 

(c) whether the Government has granted an extension 
of one more year to Multi Disciplinary Monitoring Agency; 
and 

(d) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
Yes, Sir. 

(b) MDMA was set up on 2nd December, 1998 by 
the Government in pursuance of the Action Taken Report 
on the Jain Commission of Inquiry. 

(c) and (d) In order to complete the remaining part 
of the investigation, Government of India have decided 
to extend the term of MDMA by one year i.e. till 31st 
May, 2005. 

Atrocities on SCIST 

1786. SHRI P.C. THOMAS: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether the Govemment is aware of the atrocities 
against Tribals in various parts of the country; 

(b) if so, the number of cases of atrocities against 
schedule castes and tribals reported during each of the 
last three years, State-wise; and 

(c) the steps taken by the Government to check such 
atrocities ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): 
(a) Yes, Sir. 

(b) As per information received from the National 
Crime Records Bureau, the State-wise figures of crimes 
against Scheduled Castes and Scheduled Tribes available 
fOI the period 1999 to 2001 are given in the Statement 
enclosed. 

(c) 'Police & Public Order' are State subjects as per 
the Seventh Schedule to the Constitution of India. 
Therefore, detection, registration, investigation, prosecution 
and prevention of crimes including atrocities against 
Scheduled Castes and Scheduled Tribes is primarily the 
responsibility of the State Governments. However, the 
Ministry of Home Affairs have issued advisories to the 
State Govemments from time to time to give more focused 
attention to improving the administration of the criminal 
justice system with a view to controlling and preventing 
crimes including prevention of crime against SCs, STs, 
women and other vulnerable sections of society the strict 
enforcement of provisions under the Scheduled Castes 
and the Scheduled Tribes (Prevention of Atrocities) Act, 
1989 has also been emphaSized. 

SllIlWntInl 

Incidtlncs of Ctimss CommllttKl Against SchsdultKI Csstss Outing 1999 

SI.No. StateAJT Murder Hull Rape KIdnapping Oacoity Robbery AIson PCRAcI SCJST Other Total 
& Abduction (Prev) of Offences 

atrociIIea 
Act 

2 3 4 5 6 7 8 9 10 11 12 13 

1 . Anc:lhra Pradesh 26 437 61 2 3 6 8 266 522 418 1749 

2. Arunachal Pradesh 0 0 0 0 0 0 0 0 0 0 0 
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3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

Wlifltm AnsW81S 

2 

Assam 

Bihar 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Karnataka 

Kerata 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghataya 

Mizoram 

Nagatand 

Orissa 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

West Bengal 

Total (States) 

26. Andaman & Nicobar 
Islands 

27. 

28. 

29. 

30. 

Chandigarh 

Dadra & Nagar Haveli 

Daman & Diu 

Delhi 

ASADHA 29. 1926 (~ 

3 4 5 

o 4 2 

5 230 22 

o 0 o 
26 363 28 

5 

2 

o 
11 

5 

55 

7 

o 

o 
o 

10 

5 

49 

o 
20 

o 
279 

o 

33 

2 

26 

4 

2 

27 6 

177 54 

751 305 

67 

o 
o 
o 
o 

145 

9 

154 

4 

165 

o 

40 

o 

o 

o 
8 

7 

146 

o 
12 

o 
672 276 

o o 

6 

o 

o 
15 

8 

o 
o 
o 
o 

36 

6 

o 

o 
o 
o 
4 

2 

10 

o 
11 

o 
133 

o 

506 3241 1000 228 

o 
o 
o 
o 
o 

o 
o 
o 
o 
o 

o 
o 
o 
o 
o 

o 
o 
o 
o 
o 

7 

o 
2 

o 
8 

o 
o 

o 
o 
2 

o 
o 
o 
o 
o 
o 
o 
o 
o 
o 

19 

o 

36 

o 
o 
o 
o 
o 

8 

o 
o 
o 

23 

o 
o 
o 
o 
o 

16 

4 

o 
o 

o 
3 

o 
3 

o 
3 

o 
50 

o 

9 

o 
13 

o 
17 

o 
o 
8 

4 

56 

10 

o 
o 
o 
o 
3 

o 
67 

4 

0, 

145 

o 

10 

o 

11 

o 
276 

o 0 

9 415 

o 
6 

1 

18 

21 

o 

12 

o 
271 

142 

13 

7 

820 

o 0 

877 1781 

29 

19 

9 

121 

54 

13 

85 1131 9 1277 

3 194 77 514 

26 433 2987 4667 

135 

o 

o 
o 

160 

o 
o 
o 

o 0 

3 263 

6 

175 

o 
o 
o 

605 

o 

2 

o 0 

333 772 

9 39 

19 887 4288 5623 

o o 4 12 

109 

o 

o 

386 

o 

196 

o 

883 

o 
2597 1950 6122 

o o o 

109 337 665 7289 11651 25062 

o 
o 
o 

o 
o 

o 
o 
o 
o 
o 

o 
o 
o 
o 
3 

o 
o 
o 

o 
10 

o 
o 
o 
o 
5 

o 
o 
o 
o 

18 

t' 
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2 3 4 5 6 7 

31. Lakshadweep o o o o o 
32. Pondicherry o o o o o 

Total (UTs) o o o o o 

Total (All India) 506 3241 1000 228 38 

Source: Monthly Crime Statistics. 

8 9 

o o 
o o 

o o 

109 337 

to OtHJSlions 

10 11 12 

o o o 
10 2 1 

13 12 6 

144 

13 

o 
13 

31 

678 7301 11857 25093 

IncidBnce of CrimtlS Committed AlJBinst SclNKiultKI CasttlS During 2000 

51.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

StaielUT 

2 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Kamataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Manlpur 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Mulder Hurt 

3 

29 

o 
o 
4 

o 
22 

2 

o 
o 

11 

7 

45 

2 

o 
o 
o 
o 

16 

4 

323 

o 
4 

244 

o 
184 

37 

7 

o 
13 

126 

798 

16 

o 

o 
o 
o 

89 

Rape Kidnappilg Dacoity Robbily Arson PeR NJ sc/sT 0Iher Total 

5 

53 

o 
o 

17 

o 
15 

20 

6 

3 

16 

65 

289 

49 

o 
o 
o 
o 

17 

& Abduction (Prev) of Offences 
atrocities 

6 

9 

o 

o 
5 

o 
15 

6 

o 
o 
2 

o 
26 

4 

o 

o 
o 
o 
o 

7 

2 

o 
o 
2 

o 
2 

o 

o 
o 
o 

5 

o 

o 
o 
o 
o 

8 

o 

o 

3 

o 
16 

o 

o 

o 
o 

8 

2 

o 

o 
o 
o 
o 

9 

8 

o 

12 

o 
8 

2 

3 

o 

4 

27 

5 

o 

o 
o 
o 
5 

10 

284 

o 
o 
6 

o 
7 

10 

NJ 

11 

529 

o 

220 

334 

21 

16 

100 1176 

o 146 

12 13 

345 1582 

o 0 

4 

228 

o 

11 

741 

729 1332 

28 

9 

4 

117 

52 

9 

10 1329 

118 467 

27 

98 

539 2867 4631 

o 

o 
o 
o 

128 

o 

o 
o 
o 

349 

184 

o 

o 
o 
o 

316 

489 

o 

o 
o 
o 

793 
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19 .. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

wnw.n AnswsfS ASADHA 29, 192& (Sabl) 

2 

Punjab 

Rajasthan 

Sikkim 

Tamil Naclu 

TriptJfa 

Uttaranchal 

Uttar Pradesh 

West Bengal 

Total (States) 

3 

o 
48 

o 
12 

o 
o 

328 

o 

4 

4 

153 

o 
654 

o 
o 

845 

o 

5 

8 

128 

17 

o 
o 

379 

o 

526 3497 1083 

Andaman & Nicobar Islands 0 o 
o 

o 
o 
o 
o 
o 

Chandigarh 

Dadra & Nagar Haveli 

Daman & Diu 

Delhi 

Lakshadweep 

Pondicherry 

Total (UTs) 

Total (All India) 

o 
o 

o 
o 

o 
o 

o 

o 

o 

o 

o 
o 
o 

o 

o 
o 

526 3497 1083 

6 

2 

13 

o 

o 
o 

185 

o 

268 

o 
o 
o 
o 

o 
o 

o 

o 

268 

7 

o 

o 

o 
o 
o 

24 

o 

38 

o 
o 
o 
o 
o 
o 
o 

o 

38 

8 

o 
3 

o 

o 
o 

73 

o 

108 

o 
o 
o 

o 
o 

o 
o 

o 
108 

9 

o 
49 

o 
o 
o 
o 

165 

o 

290 

o 
o 
o 

o 
o 

o 
o 

o 
290 

10 

o 
o 
o 

103 

to OutlSflons 146 

11 12 13 

17 3 34 

454 4341 5190 

o 14 15 

418 90 1296 

o 0 0 0 

000 0 

18 3018 2295 7330 

o 0 0 0 

656 7368 11585 25419 

o 
o 
o 

o 

o 

o 
16 

16 

o 

o 

12 

o 
4 

18 

o 
o 
o 

o 

o 

2 

o 

o 

13 

o 
21 

36 

672 7386 11587 25455 

Source: Monthly Crime Statistics 

SI.No. 

1. 

2. 

3. 

4. 

Incidtlncs of Climes Commlttsd Af}lJinsl Sch«fulsd CssItIs Duling 2001 

StalelUT 

2 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Munfer Rape Kidnapping Dacoity Robbery AIson 
&~ 

HuIt PCR AD. SCIST OIlIer T 0lil 
(Prev) 01 OIIenoes 

3 

45 

o 
o 

28 

4 

69 

o 
o 

35 

5 

22 

o 
o 
8 

6 

3 

o 
o 
2 

7 

2 

o 

atrocilies 
M. 

8 9 10 11 12 13 

6 518 312 950 1006 2933 

00000 0 

4 o o o 6 

17 378 81 513 240 1303 
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5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

Wlitlen AnswelS 

2 

Chhattisgarh 

Goa 

Gularat 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Jharkhand 

Karnataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

Uttaranchal 

West Bengal 

Total (States) 

Andaman & Nicobar 
Islands 

Chandigarh 

Oadra & Nagar Haveli 

Daman & Diu 

JULY 20, 2004 

3 

8 

o 
17 

7 

6 

22 

5 

72 

14 

o 

o 
o 

9 

5 

51 

o 
38 

o 
423 

10 

o 

4 

52 

o 
15 

25 

7 

11 

20 

75 

305 

51 

o 
o 

o 
o 

44 

10 

151 

o 

27 

o 
412 

2 

3 

5 

8 

o 
20 

15 

o 
o 
4 

o 
31 

5 

o 
o 
o 
o 

7 

4 

35 

2 

16 

o 
219 

3 

o 

763 1315 400 

o 
o 
o 

o 

o 

o 
o 

o 

o 
o 
o 
o 

6 

o 
o 
8 

o 

o 
o 
1 

o 

4 

o 
o 

o 
o 
o 
o 
o 
o 

5 

o 
16 

o 
o 

41 

o 
o 
o 
o 

7 

o 
17 

o 

o 
o 
o 
3 

o 
9 

3 

o 
o 

o 
4 

o 
5 

2 

o 
83 

o 
o 

8 

o 
o 

9 

101 

o 
9 284 

5 76 

o 
o 
2 

o 
2 

5 

37 

181 

169 

50 663 

5 

o 
o 
o 
o 

48 

o 
o 
o 
o 

13 380 

o 14 

47 419 

o 2 

18 422 

o o 
178 821 

23 

o 

133 354 4547 

o 
o 
o 

o 

o 
o 
o 
o 

o 
o 
o 
o 

10 

o 
16 

1 

4 

o 
o 

94 

o 

61 

o 
Q 

o 
o 

11 

164 

356 

33 

41 

o 
35 

983 

121 

12 

166 

o 

148 

13 

501 

1 

500 1242 

87 229 

66 

3 

62 

110 

10 

158 

316 1821 

127 499 

435 2645 4212 

146 

o 
o 
o 
o 

288 

o 
o 
o 
o 

625 

o 
o 

12 645 620 1734 

1 49 51 134 

o 2965 1219 4892 

000 6 

22 

o 
682 1105 2336 

2 

12 4885 3683 10732 

o 84 5 168 

o 5 10 

618 13094 12201 33466 

o 

o 
o 
o 

o 
o 
o 
o 

o 
2 

o 
o 

o 
3 

o 
o 
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33. 

34. 

35. 

2 

Delhi 

Lakshadweep 

Pondlcherry 

Total (UTs) 

Total (All India) 

Source: Crime in india. 

3 4 

o 
o 
o 

o 

o 
o 
o 

1 

ASADHA 29, 1826 (SMI) 

5 

o 
o 
o 

o 

8 

o 
o 
o 

o 

7 

o 
o 
o 

o 

8 

o 
o 
o 

o 

9 10 

o 2 

o o 
o 13 

o 15 

11 

17 

o 
o 

19 

12 

o 
o 
o 

o 

150 

13 

19 

o 
13 

35 

763 1316 400 41 133 354 4547 633 13113 12201 33501 

IncidtmctI (J/ CflmtIS CommkhJd ApirI$/ SchtKIuItId TtWs During 1J19!1 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

2 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

9. Jammu & Kashmir 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

Kamataka 

Kerala 

Madhya Pradeeh 

Maharashtra 

Manlpur 

Meghalaya 

Mizoram 

Nagaland 

MIlder Rape KkhppiIg Oaaiy Robbery AlIGn Hurt PCR Ad SCIST OIlIer Tolal 

3 

4 

o 
o 

o 
11 

o 
o 
o 
3 

o 

4 

48 

o 
o 

15 

o 
55 

o 
17 

o 

o 
23 

& Abcb:Iion (Pm) ~ 0IIencea 
IIIociIiII 

5 

22 

o 
o 
6 

o 
23 

o 
o 
o 

10 

8 

7 

o 

o 
6 

o 
o 
o 
o 
o 

7 

o 
o 
o 

o 
1 

o 
o 
o 
o 
o 

8 

o 
o 
o 

o 
o 

o 
o 
o 

o 

1 

o 

o 
o 
8 

o 

o 

10 

7 

o 
o 
o 
o 
1 

o 
o 
o 
4 

o 

Ad 

11 

39 

o 
o 

14 

o 

12 13 

50 178 

1 

o 
29 

o 

2 

67 

o 
46 218 367 

o 
o 
o 

49 

14 

o 
2 

2 

3 

31 

o 
19 

3 

60 

81 

38 216 233 28 

9 

o 

o 3 

o 
2 

16 3 106 1114 1756 

4 

o 
o 
o 
o 

13 

o 
o 

o 

34 

o 
o 
o 
o 

o 
o 

o 
o 

o 
o 

o 
o 
o 
o 

o 
o 

o 
o 

13 

o 
o 
o 
o 

18 

o 
o 

o 
o 

n 171 

o 
o 
o 
o 

o 

o 
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18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

Writtsn AnswslS 

2 

Orissa 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

West Bengal 

Total (States) 

26. Andaman & Nlcobar 
Islands 

27. 

28. 

29. 

30. 

31. 

32. 

Chandigarh 

Dadra & Nagar Haveti 

Daman & Diu 

Delhi 

lakshadweep 

Pondicherry 

Total (UTa) 

Total (All India) 

Source: Monthly Crime Statiatlcs. 

JULY 20, 2004 

3 

3 

o 
14 

o 

o 
1 

o 

4 

105 

o 
61 

8 

70 

o 
14 

o 

5 

10 

40 

2 

o 
o 

o 

80 646 383 

o 
o 
o 
o 
o 
o 
o 
o 

o 
o 

o 
o 
o 
o 
o 
o 

o 

o 
o 

o 
o 

o 

80 646 384 

6 

o 
4 

1 

o 
o 
o 
o 

59 

o 
o 
o 
o 
o 
o 

o 
o 

59 
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Incidsnctl of Cfimss Commifl«l AflIIlnst Schsdul6d Tribss DUring 2000 

SI.No. 

1. 

2. 

3. 

4. 

StateIUT 

2 

Andhra Pradesh 

Arunachal Pradesh 

Aaeam 

Bihar 

Murder Rape KidnappingOac:oily Robbery Arson Hurt peR Act SCIST Other Total 

3 

4 

o 
o 
1 

4 

45 

2 

o 

6 

5 

17 

o 
o 

10 

& Abduction (Prev) of Offences 
atrocities 

Act 

6 7 8 9 10 11 12 13 

2 o o 6 

o 
o 

83 

o 
o 

44 202 

4 

o 

:1 

2 

o 
o 

o 

o 
o 

o 
o 
o o 15 

5 

o 
28 

13 

o 
61 
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5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

2 

Goa 

Gujarat 

Haryana 

Himachal Pradesh---
/ 

Jammu & Kashmir 

Kamataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

Mlzoram 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

West Bengal 

Total (States) 

Andaman & Nicobar 
Islands 

Chandlgarh 

Dadra & Nagar Havell 

Daman & Diu 

Delhi 

Lakshadweep 

Pondicheny 

Total (UTs) 

Total (All India) 

Source: Monthly Crime Statistics. 

ASADHA 28, 1928 (Ssks) 
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9 
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o 

4 
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o 
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o 
24 

o 

2 

632 
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o 
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2 
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2 

9 
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4 
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2 

12 

3 
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o 
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32 
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o 
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32 

10 
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o 
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11 12 13 

000 

24 201 315 

000 

o 
o 

1 11 

4 

1 50 2 64 

o 7 16 63 

9 148 1168 1845 

o 
o 
o 
o 
o 
7 

o 
o 
o 
5 

2 

o 
o 

31 

o 
o 
o 
o 
o 
o 
o 
o 

31 

13 

o 
o 
o 
o 

90 

1 

84 142 

o 
o 
o 
o 

o 
2 

1 

o 
83 228 

o 6 

54 978 1130 

o 
4 

o 
11 

o 

5 

o 
o 

44 

o 

8 

9 

3 

78 

o 

498 2660 4185 

o 
o 
3 

o 
o 

o 
4 

o 
o 
o 
o 
o 
o 

1 

o 
3 

o 
o 

o 
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502 2661 4190 
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SloNe. 

2 

1. Andhra Pradeeh 

2. Arunachal Pradesh 

3. Aaam 

4. Bihar 

5. Chhattlegarh 

6. Goa 

7. Gujarat 

8. Haryana 

9. Himachal Pradesh 

10. Jammu & Kuhmir 

11. Jhar1chand 

12. Karnataka 

13. Kerala 

14. Madhya Pradesh 

15. Maharuhtra 

16. Manlpur 

17. Meghalaya 

18. Mizoram 

19. NagaJand 

20. Orissa 

21. Punjab 

22. Rajasthan 

23. Sikkim 

24. Tamil Nadu 

25. Trlpura 

26. Uttar Pradesh 

JULY 20, 2004 

Murder Rape KicNppIng DaooiIy Robbery ArIon Hurt PeR Act SClST Other Total 

3 

4 

4 

o 
1 

18 

o 
7 

o 
o 
o 

20 

.. 
21 

5 

o 
4 

87 

o 
23 

o 
o 
o 

22 

2 

4 23 

28 238 

6 60 

o 0 

o 0 

o 
46 

4 

o 
14 

8 

.0 

o 
3 

2 

6 

28 

o 
45 

o 
2 

o 
3 

& Abduction (PreY) of Offences 
atrocities 
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5 
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1 
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o 
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o 
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o 
o 
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o 
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o 
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o 
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o 
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o 
o 
o 
4 
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o 
3 

o 

o 
o 
o 

24 

2 

o 
o 
o 
o 
o 
o 

8 

1 

o 
o 
1 

o 
5 

o 
o 
o 

64 

9 
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18 

o 
5 

63 

o 
47 

o 
o 
o 

28 

21 

o 20 

7 195 

3 14 

o 0 

o 0 

5 

o 17 

4 124 

o 0 

14 88 

o 0 

3 2 

o 0 

3 2 

Act 

10 11 12 13 

26 129 220 512 

o 
o 
8 

2 

o 
3 

o 
o 
o 
o 

o 
o 

10 

37 

o 
18 

72 

o 
47 

6 296 486 

000 

90 83 309 

000 

224 

000 

20 118 282 

13 204 34 276 

o 14 22 83 

2 243 805 1535 

o 41 110 238 

o 0 0 0 

o 0 0 0 

o o o 10 

o 0 210 310 

4 153 409 734 

o 0 0 0 

o 665 190 1023 

o 0 0 6 

020 9 

o 0 0 0 

o 95 168 254 
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2 

27, Uttaranchal 

28. West Bengat 

Total (States) 

29. Andarnan & Nicobar 
Islands 

30. Chandigarh 

31. Dadra & Nagar HaveIi 

32. Daman & Diu 

33, Delhi 

34. Lakshadweep 

35. Pondicherry 

Total (UTa) 

Total (All india) 

Source: Crime In india. 

3 

1 

o 

4 

1 

1 

167 573 

o 

o 
o 
o 
o 
o 
o 
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o 
o 
o 
o 
o 
o 
o 

o 

167 573 

5 

o 
o 

67 

o 
o 
o 
o 
o 
o 
o 

o 

87 

1787. SHRI B. VINOD KUMAR: Will the Mlniller of 
HUMAN RESOURCE DEVELOPMENT be pleued to 
state: 

(a) the number of foreign Ianguage1I8act*1g ....... 
in the country under the Minialry, State-wi8e end IocaIIon-
wise; 

(b) the source of their funding; 

(e) whether the Government proposes to set up new 
foreign language institutes in the country; 

(d) If 80, the details thereof, saa.wtIe end location-
wise; 

(e) whether the Govemment of Karnataka has 
requested the Union Government for setting up of one 
such institute in the State; and 

(f) if so, the detalle thereof and the reaction 
thereto? 
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o 
o 
o 
o 
o 
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7 
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o 
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o 
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1 o 
o o 

11 

8 

1 

12 

8 

o 

13 

18 

2 

73 108 758 58 1884 2728 6210 

o 
o 
o 
o 
o 
o 
o 

o 

o 
o 
o 
o 
o 
o 
o 

o 

o o 
o 0 

o 0 

o 0 

o 0 

o 0 

o ·0 

o o 

o 
o 
3 

o 
o 
o 
o 

3 

1 

o 
3 

o 
o 
o 
o 

4 

1 

o 
8 

o 
o 
o 
o 

7 

73 108 758 58 1887 2732 8217 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) Centr.' Institute 0' English " Foreign 
Languages (CIEFL), Hyderabad In Anethra Pradesh II ... 
only Institution teaching foreign languagea under the 
administrative control of the MInIItry of HLIMft Reeouroe 
Development. It has two regional centrea; at LucIcnow In 
Uttar PradeM1 and Shillong In Meghalaya. 

(b) CIEFL II funded entirely by UGC. 

(e) No, Sir. 

(d) Question do.- not arIM. 

(e) No IUCh request has been received by the UGC. 

(I) QueetIon do.- not ..... 

IT""""" 
........ of Ucencee of SwImming Pool. 

1788. &HAt MANOJ KUMAR: WII the MInIIter of 
HOME AFFAIRS be pIeaIed to .... : 
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(a) whether the Licensing Department of Deihl Police 
has renewed all the licences of swimming pools by 
ignoring all the rules; 

(b) if so. the number of such swimming pools; 

(c) whether the Licensing Department has granted 
licence to certain swimming pools having no water; 

(d) If so, the details thereof and action taken against 
guilty officers; 

(e) the number of cases where the owners of the 
swimming pools have misled the LIcensing Department 
by producing false documents and got the licences 
renewed; and 

(f) the action proposed to be taken against such 
persons? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) There Is 
no case in which Delhi Police has renewed such a licence 
without observing the prescribed procedures. 

(b) Does not arise. 

(c) No. Sir. 

(d) Does not arise. 

(e) No such case has come to the notice of Delhi 
Police. 

(f) Does not arise. 

/English} 

Inspection of Engineering CoUegee 

1789. SHRI MADHUSUDAN REDDY: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the All India Council for Technical 
Education has constituted inspection teams to vialt existing 
engineering colleges or which are being set up In the 
country; 

(b) if 60, the number thereof; 

(c) whether the Government Ie monitoring the visits 
of such Inspection teams; 

(d) If 80, the steps taken to ensure that the inspection 
teams do not misuse their powers; 

(e) whether there Is any existing conege in Andhra 
Pradesh functioning without permanent buildings and 
structure; 

(f) if 80, the details thereof along with the reasons 
therefor; and 

(g) the action taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) and (b) Yes, Sir. However, the number of 
such teams depends upon the volume of Inspections to 
be carried out. 

(c) Inspection of technical Institutes is one of the 
!unctions of AICTE. Accordingly, the Inspections are 
monitored by the AICTE Headquarters and its Regional 
OffIces. 

(d) Do's and Don'ts expected to be followed by the 
members of Expert Committees are in place. A 
Malpractice Prevention Cell has also been functioning in 
AICTE to look into any complaints Including those in 
respect of experts. 

(e) to (g) As per Information fumlshed by AICTE, a 
complaint was received by them against Nlzam Institute 
of Engineering & Technology and Nlzam Institute of 
Computer Science, Hyderabad regarding non-availability 
of permanent building. Based on further investigation of 
the complaint and recommendation of the High Powered 
Committee on Prevention of Malpractices, the AICTE will 
take an appropriate view in the maHer. 

[Tfllnslation} 

Opening of Border 

1790. SHRI AVINASH RAI KHANNA: 
SARDAR SUKHDEV SINGH LIBRA: 
DR. RATTAN SINGH AJNALA: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) th'e time since when Ferozepur Border Is lying 
closed and the reasons therefor; 
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(b) whether the Govemment propose to re-open the 
said border; 

(c) whether land of farmers is located on the other 
side of the wired fence on the Ferozepur Border; 

(d) if so, the number of hours for which the border 
is opened for facilitating the farming activity by the 
farmers; and 

(e) the details of compensation provided to farmers 
whose land have been affected due to fencing of Indo-
Pak Border, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) The 
Ferozepur Border is lying closed since the Indo-Pak 
conflict of 1971. 

(b) No decision has been taken to re-open this 
border. 

(c) Yes, Sir. 

(d) Gates have been provided on the fencing and 
are being opened thrice a day I.e. from 0600 to 0800 
hours, 1130 to 1230 hours and from 1700 to 1900 hours 
regularly for facilitating easy movement of Indian farmers. 

(e) The Govemment of India has released Rs. 7.00 
crores to the Government of Punjab and Rs. 3.91 crores 
to the Govemment of Rajasthan for paying compensation 
to farmers whose land has been acquired for fencing 
purposes on Indo-Pak border. 

{English] 

Hoaplta.. of SAIL 

1791. SHRI VIRENDRA KUMAR: WiJJ the Minister of 
STEEL be pleased to state: 

(a) the number of hospitals set up by the Steel 
Authority of India In its steel plants townships, location-
wise; 

(b) the details of the medical treatment facilities 
available in these hospitals; 

(c) whether SAIL has any plan to expand its hospitaJs; 
and 

(d) if 80, the details thereof, location-wise? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (I) PlantlUnit-wise number of hospitals under 
SAIL and location thereof are given In the Statement 
enclosed. 

(b) Hospitals of SAIL provide primary, secondary as 
well as tertiary level patient care. Essentially the basic 
services are provided through its various Departments 
like Medicine, Pediatrics, Surgery, Optholmology, 
Obstetrics and Gynaecology, Orthopaedics, Dermatology, 
Physiotherapy, Pathology, Biochemistry, Radiology and 
Occupational Health Services. The specialised and super 
specialised services are aJao provided In the areas of 
Paediatric surgery, Neurology, Cardiology, Gastro-
Enterology, Nuclear Medicine, Neonatology, Urology, 
Nephrology, Oncology etc. 

(c) There Is no plan for expansion of the existing 
hospitaJa. 

(d) Does not arise in view of above. 

SIll"",.,,' 

Plant 

Bhilai Steel Plant 

Details 01 Hospitllls undIJr SAIL 

Name & Address of Hospital 

2 

Located at Plant-

JLN Hospital & Research Centre, Bhllal (Chhattlagartl) 
Located at Mines-

Rajhara 

Nandini (Chhattlsgarh) 

Hirri 

No. of 
Hospitals 

3 

3 
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2 3 

Bokaro Steel Plant 

Durgapur Steel Plant 

Rourkels Steel Plant 

Salem Steel Plant 

Bokaro General Hospital, Bokaro (Jharkhand) 

Durgapur Hoepital, Durgapur (West Bengal) 

Ispat General Hospital, Rourkela (Orissa) 

SSP Hospital, Salem (Tamilnadu) 

1 

Visvesvaraya Iron & 
Steel Plant 

VISL Hospital, Bhadravatl (Kamataka) 

Raw Materials Division Located at Mines-

Klriburu Iron Ore Mines, Klrlburu (Jharkhand) 

Bolani Ores Mines, Bolanl (Orissa) 

Barsus Iron Mines, Barsua (Orissa) 

Kalta Iron Mines, Kalta (Oriaaa) 

7 

Pumapani Umestone & Dolomite Quarry, Pumapani (Orissa) 

Kuteshwar Limestone Mines, Kuteshwar (Madhya Pradesh) 

Bhawanathpur Limestone Mines, Bhawanathpur (JhaMland) 

Power Grid Corporation 

1792. SHRI GURUDAS KAMAT: Will the Minister of 
POWER be pleased to state: 

(a) whether the Power Grid Corporation of India has 
recently warned of dark days ahead; 

(b) if so, the details and reasons therefor; and 

(c) the remedial steps taken or proposed to be taken 
to face the situation? 

THE MINISTER OF POWER (SHRI P.M. SAYEED): 
(a) and (b) Yes, Sir. Due to the delayed monsoon, the 
demand of power in the Northern Region has increased. 
The States in the Northern Region started over drawals 
causing the Northern Region Grid to operate at 
dangerously low frequency levels. Power Grid Corporation 
of India Ltd. (PGCIL) cautioned all the Stat.. in the 
Region on 1.7.2004 advising them to curtail their over 
drawals and operate within. the parameters of the Indian 
Grid Code for ensuring system security and reliability. 

(c) The constituent States of Northern Region 
responded positively in maintaining grid discipline while 

availing the maximum possible power from other Regions. 
The Northern Grid is presently operating within the 
parameters specified in the Indian Grid Code. 

Right. of Tribal Population 

1793. SHRI RUPCHAND MURMU: Will the Minister 
of TRIBAL AFFAIRS be pleased to state: 

(a) whether the Union Government convened a 
meeting of the Chief Ministers to resolve the Issues 
relating to the rights of tribal population; 

(b) if 80, the date of the meeting; and 

(c) the main issues discussed and decisions taken in 
the meeting? 

THE MINISTER OF TRIBAL AFFAIRS AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI P.R. KYNOIAH): (a) No such meeting of 
Chief Mlnlate,. has been convened by the Ministry of 
Tribal Affairs. 

(b) and (c) Does not arise. 
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Criminal Training to Children 

1794. SHRI KAllASH BAITHA: WHI the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether the Government is aware that children 
between the age group of 8 to 15 years are being 
employed by criminals for small time thefts and snatchings 
in various parts of the capital as reported in the Asian 
Agtil dated June 28, 2004; and 

(b) if so, the action taken or proposed to be taken 
to liquidate the racket involved in the training of children 
for petty crimes? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (8) There have 
been some incidents in which the criminals used children 
in committing crimes. However, no organized training 
school as claimed in the news item concerned has come 
to the notice of Delhi Police. 

(b) The steps taken by Delhi Police to prevent such 
crimes include designating two officers of the rank of 
Sub-Inspector of Police in each Police Station 88 Juvenile 
Weltare Officer to deal exclusively with juveniles; Imparting 
suitable sensitization training to Juvenile WeHare Officers 
at the Police Training College; keeping surveillance on 
the activities of persons suspected to be Involved in such 
illegal activities; deployment of plain-clothes staff at 
intersections and busy matkets to develop Information 
about such gangs; and sensitizing Beat and Division staff. 

Mega City Statua to Sum and Ahm...,.d 

1795. SHRI DINSHA PATEL: Will the Minister of 
URBAN DEVELOPMENT be pleased to state: 

(a) the criteria for a city to gain the status of a 
mega city; 

(b) whether the Govemment of Gujarat has sent a 
proposal requesting the Union Govemment to grant mega 
city status to Surat and Ahmedabad; 

(c) if so, the details thereof; 

(d) whether the Union Government has accorded 
approval to the said proposal; 

(e) If so, the details thereof; and 

(f) if not, the reasons therefor? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NABI AZAD): (a) Under the CentraHy Sponsored 
Scheme for Infrastructural Development in Mega Cities a 
town having a population of 40 lakhs and above as per 
1991 census is categOrized as a Mega City. The said 
scheme does not include Delhi. 

(b) and (c) Yes, Sir, in respect of Ahmedabad, Issue 
was raised by Government of Qularat. No such issue 
was raised in respect of Surat. 

(d) to (f) No, Sir. There has been a proposal to 
extend the scope of the scheme to cover Cities, excepting 
Deihl, with million plus population as per 2001 censU8. 
There are 35 million plus cities including 4 cities in Gujarat 
namely Ahmedabad, Surat, Vadodara and Rajkot. 

Change of Land U.e In Deihl 

1796. SHRI KISHAN SINGH SANGWAN: Will the 
Minister of URBAN DEVELOPMENT be pleased to .tate: 

(a) whether change of land U88 is permissible in 
Deihl; 

(b) if so, the detailed procedure thereof; and 

(c) the number and details of cases In which change 
of land use was permitted during the last three years In 
Delhi? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NAB I AZAD): (a) and (b) Yes, Sir. Change of 
land use In Delhi requires modification of the Master Plan 
which is prepared as per the provisions of the Delhi 
Development Act (DO Act), 1957. Modification to the 
Master Plan, including change of land use, is done after 
following detailed procedure as given under sec:tlon 11 A 
of the said Act. 

(c) During the last three years i.e. from July, 2001 to 
June, 2004 change of land use has been permitted on 
11 occaalons covering 25 cases after following the 
procedure laid down in Section 11·A of DO Act. This has 
been done for various purpoS88 like resettlement of jhuggi 
jhoprl clusters, setting up of metro stations, carrying out 
development for providing residential, commercial and 
other public and semi public facilities, implementation of 
court's order etc. 
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Recognition to Certain Tribal Communltle. In 
Pondlcherry 

1797. PROF. M. RAMADASS: Will the Minister of 
TRIBAL AFFAIRS be pleased to state: 

(a) whether the Union Govemment is aware of the 
fact that five tribal communities, namely Irular, 
Kaaltunaickan, Malalkkuravar, Kurumans, Yerkula, which 
are recognized as Scheduled Tribes elsewhere in the 
country are not recognized as so in the Union Territory 
of Pondicherry; 

(b) if so, the reasons therefar; 

(c) whether the Union Government proposes to 
recognize them as STs in Pondicherry in the light of a 
scientific study forwarded by the Government of 
Pondicherry; and 

(d) if so, the details thereof? 

THE MINISTER OF TRIBAL AFFAIRS AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI P.R. KYNDIAH): (a) Yes, Sir. five 
communities namely lrular, Kaattunaickan, Malalkkuravar, 
Kurumans, Yerkula are included in the list of STs in 
different States. The detail positions are given below: 

Name of the Communities Name of the Slate 

Irular Karnataka, Kerala and Tamilnadu 

Kaattunalckan Andhra Pradesh, Karnataka, 
Kerala and Tamilnadu 

Malalkkuravar Kerala and Tamilnadu 

Kurumans Kamataka, Kerala and Tamllnadu 

Yerkula Andhra Pradesh 

(b) The list of Scheduled Tribes is state apeclflc. 
Communities are included in or excluded from the list of 
Scheduled Tribes based on their socia-economic and 
educational conditions, which vary from State to State. 

(c) and (d) Government in June 1999 have approved 
a procedure for modification .In the list of the Scheduled 
Tribes. All representationa on revision of the list of the 
Scheduled Tribes are processed in accordance with the 
approval modalities. 

A.soclatlon of Pharmaceuticals 

1798. SHRI ADHIR CHOWDHARY: Will the Minister 
of CHEMICALS AND FERTILIZERS be pleased to state: 

(a) the names of associations of Pharmaceuticals 
representing the small scale sector In the country; 

(b) whether the Government is aware that such 
associations are in fact worked for elimination of small 
scale units; and 

(c) if so, the steps taken by the Government to 
ensure that interest of small scale sector in 
Pharmaceuticals Industry is protected? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI K. RAHMAN 
KHAN): (a) The Pharmaceutical SmaH Scale Sector in 
the country is represented by various associations. This 
Ministry has interacted with some of them namely, The 
Pharmaceutical Manufacturers' Association of Tamilnadu, 
PHD Chambers for Commerce and Industry and All India 
Small Scale Pharmaceutical Manufacturers Association. 

(b) No, Sir. 

(c) In view of (b) above, does not arise. 

Elimination of Manual Scavenging 

1799. SHRIMATI JAYABEN B. THAKKAR: Will the 
Minister of URBAN EMPLOYMENT AND POVERTY 
ALLEVIATION be pleased to state: 

(a) whether it is a fact that the Chairperson of 
National Human Rights Commission has asked the Union 
Govemment and State Govemments to end the degrading 
practice of manual scavenging and to take immediate 
steps to eliminate it because it Is stili continuing even 
after 56 years of Independence and 10 years after 
employment of manual scavengers and construction of 
Dry-Latrines (Prohibition) Act, 1993 came into force; and 

(b) If so, the efforts being proposed both by the 
Centre and the State Govemments for its complete 
elimination? 

THE MINISTER OF STATE OF THE MINISTRY OF 
URBAN EMPLOYMENT AND POVERTY ALLEVIATION 
(KUMARI SEWA): (8) Yes, Sir. 
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(b) Planning Commission has formulated a National 
Action Plan for total eradication of manual scavenging by 
2007. For effeetlve implementation and monitoring of the 
National Action Plan, a Central Monitoring Committee 
under the Chairmanship of Secretary, Ministry of Social 
Justice & Empowerment has been constituted. 

(Trsnslstlbnj 

Utilization of Allocation for Welfare of 
Scheduled Tribe. 

1800. SHRI SURESH OHANOEL: Will the Minister of 
TRIBAL AFFAIRS be pleased to state: 

<a) whether there are certain States which have not 
fully utilized the allocation made for the welfare of 
Scheduled Tribes and have utilized the funds elsewhere; 
and 

(b) if so, the details thereof and the efforts made by 
the Union Government to ensure proper use of this fund? 

THE MINISTER OF TRIBAL AFFAIRS AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION <SHRI P.R. KYNDIAH): (a) No such case of 
diversion of funds has come to the notice of this Ministry 
during the last years. 

(b) To prevent misappropriation of funds and to 
ensure their proper utilization, the Govemment has taken 
several measures, which Include: 

(i) Utilization Certificates are insisted upon as a 
pre-requisite for further release of funds; 

(ii) Periodic progress reports regarding the status 
of implementation of schemes are obtained; 

(Iii) Central Govemment Officers undertake on the 
spot visits to the StateslUTs for ascertaining the 
progress of implementation of schemes; 

(iv) Meetings/conferences are convened at the 
Central level with State Secretaries of Tribal 
WeHare Departments to ensure timely submission 
of proposals, speed up implementation 01 
schemes, and review physical and financial 
progress; 

(v) At the Statelfiefd level, the agencies, like, Tribal 
Advisory Council, project Implementation 
Committees of ITOP's and Panchayat Samltls 
also monitor timely spending of funds and 
effective implementation of schemes; 

(vi) To avoid delays in· disbursement of funds by 
the State/Plant/Finance and Tribal Welfare 
Departments to the line departmentsl 
Implementing agencies, the guidelines for 
allocation and utilization of SOA to TSP have 
since been revised with the provision of tTDAI 
ITOP-wlse earmarking of SCA funds. It has been 
provided in the guidelines that all StateslUTs 
should ensure that assessment of actual 
programmes/schernes Implemented under TSP 
on socio-economlc condition of the tribals 
covered under ITOPs, MADAs, Clusters, PGTs, 
as the case may be, should specifically be 
undertaken; 

(vii) In the case 01 the schemes implemented through 
the Non-Governmental Organisations (NGOs), 
funds are released after an assessment of the 
standing of the NGO, past performance etc. 
Apart from the periodic progress reports, the 
NGOs are required to furnish annual accounts 
and audited reports and utilization certificates 
on the basis of which further release of funds 
are made. Inspection of NGOs is also 
undertaken through State GovernmentalU.T. 
officials and other authorities, and also by the 
Central Govemment officers. 

Militancy In North-Eastern· States 

1801. SHRI ANANTA NAYAK: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether the Govemment Is aware of the growing 
militant activities in some North-Eastem States particularly 
in Man/pur; 

(b) if so, the steps taken to curb such activities and 
to restore peace and hannony in those Statea; and 

(c) the details of the militant actMties reported in 
various States of the region during each of the laat three 
years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (8) Government 
is aware of the militancy situation /n the North Eastem 
States, Including Manipur. 

(b) The Govemment has taken various steps to curb 
such activities which inhlr s/Is include deployment of Army 
and Central Paramilitary Forces, coordinated action by 
security forces for counter Insurgency operations, 
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modernization/upgradatlon of State Police forces, 
reimbursement of security related expenditure and 
declaration of militant organizations as 'unlawful 
associations'. Government has also extended Invitation to 
all militant outfits to give up the path of violence and to 
come forward for talks within the framework of the 
Constitution. 

(c) As per reports, details of militant activities In the 
North Eastem States during the last three years, are as 
fottows: 

Head Vear 

2002 2003 2004 
(upto June) 

No. of incidents 1319 1332 556 

Extremist killed 571 523 216 

Security Forces Personnel killed 142 90 53 

Civilians kHIed 459 494 185 

No. 01 persons kidnapped 417 651 130 

Use of Solar Energy In Govemment OffIce. 

1802. SHRI SHRINIWAS PATIL: Will the Minister of 
NON-CONVENTIONAL ENERGY SOURCES be pleased 
to state: 

(8) the steps taken by the Govemment to boost the 
use of solar energy particularly in government offices; 

(b) the quantum of solar energy being generated in 
the country at present, State-wise; and 

(c) the Incentives being given to States to tap solar 
energy? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES (SHRI VILAS 
MUTIEMWAR): (a) The Govemment Is encouraging use 
of solar passive features in Govemment buildings by 
sharing the cost of construction of such buildings. The 
States are also being requested to make instaHation of 
solar water heaters compulsory In Govemment functional 
buildings. Installation of solar photovoltaic power plants 
on Govemment buildings for meeting partial or full 
electricity requirement Is also being promoted by sharing 
about 213rd coat of such planta. 

(b) The arrays of the photovoltaic systems installed 
under the programme of Ministry of Non-eonventlonal 
Energy Sources are likely to be generate about 41 million 
units of electricity per annum. State-wlee details are given 
in the Statement enclo8ed. In addition to this, over 8 
lakh square met.,. of collector ar.. lnetalled and over 
5.5 lakh solar cookers sold In the country are likely to 
generate about 725 billion Kilo Calories of heat per 
annum. State-wise details of solar collectors and solar 
cookers are not available. 

(c) The Govemment is providing capital subsidy to 
the users for the purchase of solar photovoltalc lighting 
systems, solar pumps and solar power plants through 
the State Nodal Agencies and other implementing 
agencies. TheM agencies are being given service charges 
for implementing the programme. Grants are also provided 
to the States for publicity and awareness, and organizing 
seminars, workshops, business meets and training 
programmes. 

SI. 
No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

Sts.wistI Qusnlum Df EItIctricIty UktJly 10 btl 
GtIntN8/Bd ThtrJUgh IhtI P6MIs IMI1!IIIIId with 

VsnOus SDlllr PhDIovoll6ic Systwns 

(In million kWhs) 

StatelUT As on 30th June 2004 

2 3 

Andhra Pradesh 2.135 

Arunachal Pradesh 0.22 

Assam 0.25 

Bihar 0.98 

Chhattlsgarh 0.5612 

Goa 0.34 

Gujarat 1.006 

Haryana 1.5 

Himachal Pradesh 1.5 

Jammu & Kashmir 1.8 

Jharkhand 0.27 

Kamataka 1.124 
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2 3 

13. Kerala 2.92 

14. Madhya Pradesh 1.38 

15. Maharashtra 1.088 

16. Manipur 0.17 

17. Meghal_ya 0.23 

18. Mizoram 0.26 

19. Nagaland 0.06 

20. Orissa 1.0064 

21. Punjab 3.16 

22. Rajasthan 3.926 

23. Sikklm 0.05 

24. Tamllnadu 1.84 

25. Tripura 0.57 

26. Uttar Pradesh 4.9 

27. Uttaranchal 2.900 

28. West Bengal 3.45 

29. Andaman & Nlcobar Islands 0.31 

30. Chandlgarh 0.093 

31. Delhi 0.254 

32. Lakshadweep 1.36 

33. Pondicherry 0.04 

Total 41.6536 

[English] 

Ana_nwadl Karpkartrl 81ma YoJana 

1803. SHRI SUNIL KHAN: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) the number of Anganwadi workers and helpers 
jOined Anganwadi Karyakartri Bima Yojana. Stale-wise; 

(b) whether the Govemment consider to extend the 
period of joining the scheme; and 

(c) If 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRtMATI KANT! 
SINGH): (a> The MAnganwadi Karyakartri Blma Yojana" 
was introduced in April 2004. The State-wile number of 
Anganwadl Workers and Helpers who have joined the 
Scheme .. per infonnatlon received so '., Is given In 
the Statement enclosed. 

fl'J 
(b) and (c) The period for joining the Scheme haa 

already been extended upto 31.7.2004. 

SI.No. No. 01 AWNa who No. 01 AWHt who 
11M opted lie 11M opIed lie 

Scheme Scheme 

1. Andl". PradeIb 48565 46448 

2. Jammu & Kashmir 4721 4311 

3. Andaman & Nicobar Islands 200 52 

4. Manipur 3917 3850 

5. Chandigam 256 249 

6. Slkkim 494 456 

7. West Bengal 11283 10721 

8. Kamataka 38108 36722 

9. Delhi 3682 3433 

10. Pondicherry 461 421 

Setting up of Power Projecta In Uttaranctwl 

1804. SHRI RAVI PRAKASH VERMA: Will the 
Minister of POWER be pteaaed to atate: 

(a) whether the NTPC propoee to set up two hydro 
power projects In the State of Uttaranchal; 

(b) If so. the details thereof; 

(c) the location thereot along with the expenditure 
involved therein; and 

(d) the time schedule for their cumpletion? 

THE MINISTER OF POWER (SHRI P.M. SAYEED): 
<a> Yes, Sir. 
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(b) and (c) NTPC has identified two hydroelectric 
power projects namely Loharinag-Pala (4x150 MW) with 
an estimated cost of Rs. 2985.07 crore (as of 1 st Quarter 
2004 price level) and Tapovan-Vishnugad (4x130 MW) 
with an estimated cost of Rs. 3052.88 crore (as of 1st 
Quarter 2004 price level). 

Loharinag-Pala project is a run off the river scheme 
on river Bhagirathi with the Barrage at village Loharinag 
andillhe powerhouse near village Pala In Uttarkashi district. 
Tapovan-Vishnugad is also a run off the river scheme on 
river Dhauliganga, the barrage located In village Tapovan 
and the powerhouse is located in village Helong in 
Chamoli district of Uttaranchal. The Implementation 
agreements for these projects have been signed on 
23.06.2004 between NTPC and Government of 
Unaranchal. 

(d) Both the projects are scheduled for completion 
during 11th Plan. 

liT Mumbal 

1805. SHRI MILIND DEORA: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether I.I.T. Mumbai has started a Post graduate 
course in M. Tech. from the micro-electronics stream; 

(b) if so, whether the Government has identified 100 
engineering colleges where this programme Is likely to 
be introduced; 

(c) if so, the details thereof; 

(d) whether it would cater to the requirement of micro-
electronic engineers in the country; and 

(e) if so, the amount required annually for the land 
purpose and the number of graduates available at 
present? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) The liT Bombay offers post graduate courses 
in Electrical Engineering with 'Microelectronics' 
specialization as two year M. Tech, Programme and five-
year Dual Degree Progra!'lme. 

(b) to (e) A process has been Initiated by drawing a 
National Programme for HRD in Information Technology. 
Under one of the sub-programmes, one hundred (100) 

engineering colleges will be Identified to offer two courses 
on Microelectronics System packaging in their 
undergraduate programmes. Courses will be developed 
for Post Graduate Programmes also. These courses will 
be able to create the technical manpower for catering to 
the demand for new products In large volumes, Increasing 
levels of Integration and miniaturization, and Increasing 
frequencies of operation. 

Human Rights Commlsalon 

1806. SHRI ASADUDDIN OWAISI: WiH the Minister 
of HOME AFFAIRS be pleased to state: 

(a) the names of States where Human Rights 
Commission have been set up so far; 

(b) the reasons for not forming Human Rights 
Commission in all the States; and 

(c) the steps taken by Union Govemment to ensure 
setting up of the Human Rights Commission in all the 
States? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
to (c) State Human Rights Commission (SHRC) have 
been set up in the States of Assam, Chhattlsgarh, 
Himachal Pradesh, Jammu & Kashmir. Kerala, Madhya 
Pradesh, Manipur, Maharashtra, Orissa. Punjab, 
Rajasthan, Tamil Nadu, Uttar Pradesh and West Bengal. 
The Govemment has been pursuing with the concemed 
State Govemments, from time to time, to set up SHRC. 

[Trsnslstionj 

Du.. of Employees of Indian Iron and Steel 
Company (liSCO) 

1807. DR. SATVANARAYAN JATIYA: win the Minister 
of STEEL be pleased to state: 

(a) the category-Wise details of dues of the workers 
including that of V.R.S. who were working in Indian Iron 
and Steel Company located at Ujjal" in Madhya Pradesh 
after Its closure; and 

(b) the measures taken by the Govemment to ensure 
early payment of their dues? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) and (b) All the employees except 189 
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numbers had taken Voluntary Retirement (VR) and have 
been paid in full. As par calculation done by the Indian 
Iron and Steel Company (liSCO), dues of the balance 
180 number of employees has been estimated as Rs. 
1.71 crores (approxImately) comprising of gratuity, leave 
encashmant and arrear wages for the period from 
February, 1997 to July, 1997. liSCO, UDain went under 
liquidation on 10.7.1997 and Official Liquidator was 
appointed by the Hon'ble Calcutta High Court who has 
been authorised by the Hon'ble Court to settle the dues 
of the employees who had not opted for VR, as per 
applicable law of the land. 

/Eng/ish} 

Expllnalon of Tribal Sub-Plan 

1808. SHRI DUSHYANT SINGH: Will the Minister of 
TRIBAL AFFAIRS be pleased to state: 

(a) whether the Government of Rajasthan had 
requested the Union Government for the expansion of 
Tribal Sub-Plan areas in that State; 

(b) if so, the action taken by the Union Govemment 
in this regard; and 

(c) the additional areas in that State included under 
the expanded Tribal Sub-Plan areas? 

THE MINISTER OF TRIBAL AFFAIRS AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION .(SHRI P.R. KYNDIAH): (a) Yes, Sir. 

(b) The State Government has been requested to 
send a comprehensive proposal as per the prescribed 
norms. They have been reminded several times. 

(c) Does not arise. 

Revlalon In amount of Scholarahlp 

1809. SHRI PARSURAM MAJHI: Will the Minister of 
TRIBAL AFFAIRS be pleased to state the amount given 
per person to pursue higher studias abroad under the 
National Overseas Scholarship Scheme for Scheduled 
Tribes? 

THE MINISTER OF TRIBAL AFFAIRS AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI P.R. KYNDIAH): The Scheme of National 

Overseas Scholarship for ST students is at final stage of 
. consideration for its continuance & revision of rates of 
scholarship. 

Urdu DTP Centre. 

1810. SHRI ADHALRAO PATIL SHIVAJI: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
plea8ed to state: 

(a) whether some proposals for running Urdu DTP 
centres for minority institutions have been submitted by 
the Government of Maharaahtra to the National 
Commission for Promotion of Urdu language during the 
last three years; 

(b) if so, the details thereof till date, year-wise; and 

(c) the decision taken thereon along with the funds 
sanctioned or approved for the purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (c) No, Sir. 

Allotment of Land by DDA 

1811. PROF. RASA SINGH RAWAT: WiN the Minister 
of URBAN DEVELOPMENT be pleased to state: 

(a) whether the Delhi Development Authority has been 
allotting lands to managementITechnical Institutes at Zonal 
variant rates during the Iut three years and the number 
of requeata pending for approval as on date; 

(b) if so, the details thereof; and 

(c) the number of cases recommended by the Union 
Government on later dates and which were cleared by 
the lAAC in subsequent meetings? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NABI AZAD): (a) and (b) Yes, Sir. Delhi 
Development Authority has been allotting land to 
ManagementlTechnlcal Institute on Zonal variant rates. 
21 Societies have been allotted land during the last three 
years and 25 requests are pending. 

(c) Out of 25 pending C88es, 2 cases namely 
Symbiosis, Pune and Swaran Jayantl Educetlon Society 
recommended by Union Government were cleared by 
Institutional Allotment Committee (lAC). 
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Promotion of SClSTIOSCe In DeIhl PoUae 

1812. SHRI SHIVRAJ SINGH CHOUHAN: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether the RecNltment & Conditions of Service 
Order No. 36028117/2001 dated April 19, 2003 of the 
Department of Personel pertaining to the promotions of 
various categories of employees of SCe/STs and OBes 
has been made applicable in the Department of Delhi 
Police; 

(b) if so, the details of the promotions given under 
each category as per these orders; and 

(C) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) to (c) The 
Department of Personnel and Training has clarified that 
no order bearing no. 3602811712001 dated the 10th April, 
2003 on this subject has been issued by that Department. 
However, the standing InstNctions of the Govemment in 
regard to the benefit of reservation admissible to 
Scheduled Castes and Scheduled Tribes officers in the 
matter of promotiOns have been made applicable to Delhi 
Police personnel also. 

{Translation} 

Women Empowerment Progrllmme 

1813. SHRI CHANDRA SEKHAR DUBEY: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) the details of the schemes launched for 
empowerment of women; 

SI.No. Name of the StateslUTs 
2001-02 

2 3 

A. Centrally Spon.ored Schemet 

(b) the funds released for these schemes during the 
last three years and the current year, State-wise and 
scheme-wise; 

(c) whether the Union Govemment has reached an 
agreement with the State Governments in order to 
implement the women empowerment programme 
effectively; 

(d) if so, the details of the agreement; and 

(e) the share of participation of Central and State 
Govemments in implemanting this programme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI 
SINGH): (a) The Department of Women and Child 
Development have launched several schemes for 
empowerment of women such as Swayamsidha, Swe-
shaktl, Swawlamban, Support to Tralnlng-cum-Employment 
Programme (STEP), Hostels for Working Women, 
Swadhar, Condensed Courses for Women, Awareness 
Generation Programme, Short Stay Homes and Rashtrlya 
Mahlla Kosh (RMK). Details of these schemes are 
available in the Annual Reports of the Department which 
are available in the Ubrary of Lok Sabha. 

(b) Funds released under these schemes during the 
last three years and the current year (upto 30.6.2004) 
are given In the Statement encloaed. 

(c) No, Sir. 

(d) Does not arise. 

(e) The share participation between Centre and States 
in Implementing the programme arises only in respect of 
Swayarnsidha where the Central share per block is Rs. 
14.20 lakh and State share is Rs. 4.00 lakh for the entire 
project period. 

Funds Released (Rs. in lakhs) 
2002-03 2003-04 2004-05 

(88 on 30.6.04) 

4 5 6 

1. Andhrs Pradesh 

N8mt1 of Ih8 Schemtl: SWy6msidh11 

38.60 

2. Arunachal Pradesh 2.05 9.00 
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2 3 4 5 6 

3. Assam 71.50 

4. Bihar 76.00 

5. Chhattisgarh 55.00 0.00 39.00 

6. Goa 0.00 

7. Gujarat 0.00 

8. Haryana 1.20 18.00 69.00 

9. Himachal Pradesh 27.36 0.00 3.63 19.70 

10. Jammu & Kashmir 33.05 

11. Jharkhand 45.00 34.00 51.01 

12. Kamataka 64.00 99.06 

13. Kerala 15.64 35.00 33.89 

14. Madhya Pradesh 64.72 51.00 

15. Maharashtra 55.25 0.00 81.00 

16. Manipur 7.00 4.00 12.39 

17. Meghalaya 15.60 0.00 6.00 

18. Mizoram 11.00 5.00 8.74 

19. Nagaland 14.00 9.00 11.41 9.27 

20. Orissa 23.3 51.00 50.00 

21. Punjab 49.36 0.00 

22. Rajasthan 87.34 0.00 

23. Sikkim 7.00 4.00 8.00 7.00 

24. Tamil Nadu 15.00 62.00 70.00 

25. Tripura 7.00 4.00 9.00 

26. Uttar Pradesh 159.18 0.00 122.44 

27. Uttaranchal 22 16.00 

28. West Bengal 49.94 76.98 

Union Terrltorl •• 

1. Andaman & Nicobar Islands 7.90 

2. Chandigarh 0.90 

3. Delhi 7.90 5.68 
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2 3 4 5 6 

4. Oadra & Nagar Haveli 6.00 1.00 

5. Daman & Diu 0.00 0.00 

6. Lakshadweep 0.00 

7. Pondlcherry 4.73 4.00 

683.73 662.79 753.49 44.71 

N8mt1 of 1M ScMme: SWII-$MkIi Projecl 

,. Bihar 34.00 130.00 75.00 

2. Chhattisgarh 30.00 75.00 50.00 

3. Gujarat 225.00 200.00 250.00 

4. Haryana 65.50 200.00 20.00 

5. Jharkhand 100.00 175.00 75.00 

6. Kamataka 235.00 535.00 500.00 

7. Madhya Pradesh 350.00 425.00 400.00 

B. Uttar Pradesh 225.00 392.83 50.00 

9. Uttaranchal 30.00 105.00 145.60 

10. Central Level (Not State) 205.00 352.00 

Total 1499.50 2589.83 1565.00 

B. Central Scheme 

N8mt1 of the Schsms: Hostels for WDntmg Womrn (WWH) 

1. Andhra Pradesh 84.20 81.72 33.17 

2. Arunachal Pradesh 11.71 17.93 11.71 

3. Assam 17.71 28.30 1.92 

4. Bihar 

5. Chhattisgarh 6.21 12.42 

6. Goa 

7. Gujarat 

B. Haryana 27.38 33.76 

9. Himachal Pradesh 13.21 
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2 3 4 5 6 

10. Jammu & Kashmir 

11. Kamataka 39.99 33.23 55.44 

12. Kerala 82.23 75.41 75.18 

13. Madhya Pradesh 1.41 5.85 

14. Maharashtra 72.56 121.90 108.23 

15. Manipur 13.88 23.78 14.25 

16. Meghalaya 

17. Mizoram 3.41 

18. Nagaland 44.64 31.62 20.81 

19. Orissa 7.95 7.95 

20. Punjab 6.28 22.56 

21. Rajasthan 11.21 21.10 7.08 

22. Sikkim 

23. Tamil Nadu 27.28 6.18 74.76 

24. Tripura 

25. Uttar Pradesh 6.30 36.59 

26. Uttaranchal 13.85 8.11 

27. West Bengal 11.50 25.81 3.86 

Union Territories 

28. Delhi 6.47 

29. Pondicherry 

30. Andaman & Nlcobar Islands 

31. Chandigarh 46.28 

32. Dadra & Nagar Have~ 

33. Daman & Diu 

34. Lakshadweep 

Total 478.91 560.23 519.13 
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2 3 4 5 8 

Name of the Scheme: Swawlsmban 

1. Andhra Pradesh 438.58 453.64 13.41 

2. Arunachal Pradesh 0.45 

3. Assam 20.58 29.24 14.58 1.78 

4. Bihar 

5. Chhattisgarh 3.03 12.82 

6. Goa 

7. Gujarat 14.40 217.27 30.98 

8. Haryana 46.13 127.68 11.87 1.19 

9. Himachal Pradesh 4.25 10.81 0.77 

10. Jammu & Kashmir 70.06 31.71 17.79 6.07 

11. Karnataka 43.07 182.92 76.80 

12. Kerala 8.87 75.42 5.13 

13. Madhya Pradesh 77.73 113.16 19.13 1.56 

14. Maharashtra 93.18 119.04 61.99 0.35 

15. Manipur 6.16 59.18 53.9 14.13 

16. Meghalaya 1.14 

17. Mizoram 

18. Nagaland 11.17 11.51 4.47 

19. Orissa 84.67 75.11 26.66 8.25 

20. Punjab 77.60 43.62 

21. Rajasthan 31.48 44.16 31.91 2.63 

22. Sikkim 

23. Tamil Nadu 22.12 26.05 16.9 1.61 

24. Trlpura 0.57 2.04 

;'5. Uttar Pradesh 235.03 335.28 167.38 70.82 

26. Uttaranchal 12.34 5.31 1.78 

27. West Bengal 35.03 172.31 52.04 3.98 
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2 3 4 5 6 

Union Terrltode. 

28. Delhi 50.40 39.49 172.72 

29. Pondicherry 

30. Andarnan & Nicobar Islands 

31. Chandigarh 2.47 

32. Dadra & Nagar Haveli 

33. Daman & Diu 

34. Lakshadweep 

35. CSWB, Delhi 524.00 300.00 1138.76 

Total 1898.00 2485.01 1934.53 116.06 

Name of the ScIHIme: SupptHf to Training cum EmpIojlfMnl Programme (STEP) 

1. Andhra Pradesh 50.70 12.04 22.58 

2. Arunachal Pradesh -
3'. Assam 153.80 232.20 262.13 

4. Bihar 

5. ChhaHisgarh 40.87 49.73 24.85 

6. Goa 

7. Gujarat 

8. Haryana 75.41 38.07 

9. Himachal Pradesh 72.88 5.86 36.37 

10. Jammu & Kashmir 15.00 59.85 18.49 

11. Jharkhand 

12. Kamataka 444.92 18.53 213.55 

13. Kerala 4.26 160.51 33.75 

14. Madhya Pradesh 

15. Maharashtra 54.83 168.21 46.30 

16. Manipur 26.91 15.46 31.30 

17. Meghalaya 9.03 

18. Mizoram 64.56 11.86 
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2 3 4 6 6 

19. Nagaland 35.44 77.59 36.31 

20. Orissa 138.09 286.39 105.93 

21. Punjab 183.49 

22. Rajasthan 157.77 56.17 

23. Sikkim 39.43 

24. Tamil Nadu 132.48 

25. Tripura 17.55 22.60 120.58 

26. Uttar Pradesh 373.17 390.87 208.69 

27. Uttaranchal 121.44 113.60 38.31 

28. West Bengal 125.68 18.31 73.06 

Union TIlfliIolis8.· No Gl1Int IfIIINIss during Ills ytl8IB 

1. NIPCCD (Not StatalUT) 

2. NIC (Not StatelUT) 0.45 

3. Miocellaueous (Not StatelUT) 0.23 

Total 1856.93 2111.98 1378.47 0.00 

Nsl'TNJ of Ihs ScIHII'TNJ: Swlldhsr 

1. Andhra Pradesh 32.83 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

5. Goa 

6. Gujarat 95.50 16.69 

7. Haryana 7.90 12.88 

8. Himachal Pradesh 

9. Jammu & Kashmir 7.65 

10. Kamataka 19.70 15.09 5.10 

11. Kerala 

12. Madhya Pradesh 
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13. Maharaahtra 50.00 

14. Manipur 5.10 

15. Meghalaya 

16. Mizoram 5.10 

17. Nagaland 

18. Orissa 4.35 

19. Punjab 

20. Rajasthan 3.99 4.58 

21. Sikkim 

22. Tamil Nadu 29.35 

23. Tripura 

24. Uttar Pradesh 8.13 82.87 

25. Uttaranchal 1.21 

26. West Bengal 4.23 11.66 

Union Territories 

27. Delhi 6.70 3.25 

28. Pondicherry 

29. Andaman & Nlcobar Islands 

30. Chandigarh 

31. Dadra & Nagar Haveli 

32. Daman & Diu 

33. Lakshadweep 

34. CSWB. New Delhi 63.52 30.56 

Total 8.13 404.24 110.47 5.10 

Nams 01 Ills Schsms: Short SMy Ho/1ltJS (SSH) 

1. Andhra Pradesh 82.39 176.02 132.46 

2. Arunachal Pradesh 4.91 7.00 10.60 

3. Assam 30.05 37.32 50.75 

4. Bihar 67.33 125.05 81.93 

5. Goa 3.33 3.50 2.45 
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2 3 4 5 6 

6. Gujarat 19.29 20.06 15.57 

7. Haryana 9.16 7.20 9.28 

8. Himachal Pradesh 3.32 2.33 3.33 

9. Jammu & Kashmir 5.47 6.93 7.52 

10. Jharkhand 23.54 

11. Kamataka 72.36 66.12 87.55 

12. KeraJa 17.82 23.06 17.40 

13. Madhya Pradesh 47.74 73.56 100.68 

14. Chandigarh 4.91 

15. Maharashtra 80.69 127.3 153.33 

16. Manipur 20.25 39.29 

17. Meghalaya 

18. Mizoram 1.87 4.42 

19. Nagaland 2.54 2.33 4.42 

20. Orissa 120.24 154.34 154.55 

21. Punjab 12.88 9.33 8.91 

22. Rajasthan 26.18 45.57 36.39 1.07 

23. Sikkim 1.84 2.33 

24. Tamil Nadu 62.91 90.12 187.39 3.35 

25. Tripura 13.33 18.54 25.52 

26. Uttar PradeshiUttaranchal 88.43 161.07 144.29 

27. Uttaranchal 24.99 

28. West Bengal 113.13 115.29 141.18 

Union Terrltorle. 

29. Delhi 8.38 12.76 20.00 

30. Pondicherry 12.17 8.42 8.49 

31. Andaman & Nicobar Islands 

32. Chandigarh 3.77 3.88 

33. Dadra & Nagar HaveU 4.62 4.56 4.75 

34. Daman & Diu 

35. Lakshadweep 

Total 910.50 1326.00 1506.44 7.75 
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2 3 4 5 6 

Nsmtl ol/he ScMmtJ: Awsrtm8SS GsntNBIion Projec/ fAGP) 

1. Andhra Pradesh 8.00 8.00 9.00 2.00 

2. Arunachal Pradesh 7.90 3.85 3.00 5.00 

3. Assam 19.55 17.70 14.67 

4. Bihar 20.53 24.20 29.22 7.50 

5. Chhattisgarh 7.20 22.13 3.00 

6. Goa 0.86 0.88 3.18 1.00 

7. Gujarat 16.51 19.32 22.44 6.00 

8. Haryana 7.42 8.85 12.25 5.00 

9. Himachal Pradesh 11.15 7.55 11.90 5.00 

10. Jammu & Kashmir 6.14 4.70 9.04 3.50 

11. Kamataka 25.41 14.58 15.20 7.50 

12. Kerala 15.27 11.98 18.57 5.00 

13. Madhya Pradesh 80.97 159.31 68.15 7.50 

14. Maharashtra 17.02 21.95 31.11 7.50 

15. Manipur 3.03 9.31 2.50 

16. Meghalaya 15.07 9.21 3.50 2.50 

17. Mizoram 11.97 4.50 6.40 2.00 

18. Nagaland 15.11 4.32 4.85 2.50 

19. Orissa 10.51 5.00 19.99 5.00 

20. Punjab 5.2 4.95 11.19 3.00 

21. Rajasthan 13.74 8.13 21.71 5.00 

22. Sikkim 12.53 4.50 4.13 2.00 

23. Tamil Nadu 15.27 12.15 33.80 7.50 

24. Tripura 9.74 4.80 3.00 2.00 

25. Uttar Pradesh 12.58 28.28 37.44 10.00 

26. Uttaranchal 5.00 3.00 

27. West Bengal 14.59 9.45 33.89 5.00 

28. Delhi 18.85 14.61 18.77 5.00 

29. Pondicherry 2.48 2.00 8.59 2.50 
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30. Andaman & Nicobar Islands 1.35 2.45 1.00 

31. Chandigarh 4.35 2.50 5.50 2.00 

32. Oadra & Nagar Haveli 

33. Daman & Diu 

34. Lakshadweep 1.25 1.50 2.60 1.50 

Total 401.32 429.00 499.96 129.50 

Name of Ih8 Sens,,",: Condsnssd COUISBS of EdllCBlion for Aduh Womsn 

1. Andhra Pradesh 4.29 3.99 9.56 ~ 4.68 

2. Arunachal Pradesh B.ll 6.45 

3. Assam 10.44 10.00 16.14 

4. Bihar 17.83 1.82 57.27 

5. Chhattisgarh 14.91 4.04 

6. Goa 0.49 0.66 

7. Gujarat 1.48 0.68 5.63 

8. Haryana 1.46 5.62 3.72 

9. Himachal Pradesh 1.34 3.00 4.73 2.00 

10. Jammu & Kashmir 3.90 1.45 1.50 0.79 

11. Kamataka 4.56 7.18 10.36 6.00 

12. Kerala 6.57 6.64 10.59 

13. Madhya Pradesh 26.55 56.97 30.93 11.99 

14. Maharashtra 3.81 7.18 15.26 7.50 

15. Manipur 2.00 14.84 1.50 

16. Meghalaya 5.60 15.16 6.14 

17. Mizoram 7.18 0.69 10.96 3.75 

18. Nagaland 3.17 1.50 

19. Orissa 1.85 33.07 10.38 

20. Punjab 3.88 5.29 

21. Rajasthan 6.02 0.72 12.28 5.25 

22. Sikklm 1.47 1.00 2.23 2.22 
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23. Tamil Nadu 7.79 5.52 8.93 1.88 

24. Tripura 3.89 2.00 4.82 

25. Uttar Pradesh 73.02 13.69 72.27 53.69 

26. Uttaranchal 3.75 

27. West Bengal 6.13 15.88 33.95 11.28 

28. Delhi 17.63 11.32 18.85 

29. Pondlcherry 1.63 0.75 

30. Andaman & Nlcobar Islands 1.72 

31. Chandigarh 0.62 2.76 

32. Dadra & Nagar Haveli 

33. Daman & Diu 

34. Lakshadweep 0.30 1.05 

Total 227.84 199.96 400.00 125.54 

Nal17t1 of th6 SchMM: Rsshtnya Mahila Kosh (L08f1S rsl8ued) 

1. Andhra Pradesh 333.25 483.44 436.69 183.50 

2. Assam 8.00 7.50 

3. Bihar 21.20 42.70 14.08 32.50 

4. Delhi 

5. Gujarat 6.00 

6. Haryana 5.00 22.50 20.00 

7. Himachal Pradesh 8.60 150.00 

8. Jammu & Kashmir 1.00 1.00 

9. Jhari<hand 1.BO 1.00 15.00 

10. Karnataka 13.51 5.00 2.50 20.00 

11. Kerala 27.50 13.50 5.50 10.00 

12. Madhya Pradesh 135.00 

13. Maharashtra 25.00 31.00 27.50 

14. Manipur 4.50 4.50 

15. Mizoram 
2.00 
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2 

16. Orissa 

17. Pondicherry 

18. Rajasthan 

19. Tamil Nadu 

20. Uttar Pradesh 

21. Uttaranchal 

22. West Bengal 

Total 

(English} 

3 

40.16 

0.50 

92.45 

24.60 

6.30 

19.50 

620.26 

Project Report tor Dhaf8vl Slum Upgradlitlon 

1814. SHRIMATI NIVEDITA MANE: Will the Minister 
of URBAN EMPLOYMENT AND POVERTY ALLEVIATION 
be pleased to state: 

(a) whether the Union Government has received any 
detailed project report from the Government of 
Maharashtra for upgradation of Dharavi Slum; 

(b) if so, the details thereof; 

(c) the action taken by the Union Government 80 far 
on the said project; and 

(d) the number of slum dwellers likely to be benefited 

therefrom? 

THE MINISTER OF STATE OF THE MINISTRY OF 
URBAN EMPLOYMENT AND POVERTY ALLEVIATION 
(KUMAR I SELJA): (a) to (d) Government has received a 
Feasibility Report on Dharavi Development Project from 
the Government of Maharashtra. The tentative cost of 
the Project is estimated at Rs. 7084 crore for rehabilitation 
of 72975 slum families. C~ntral Government's contribution 
is limited to Rs. 500 crore. For this purpose, an allocation 
of Rs. 75 crore has been made by the Planning 

Commission in the current financial year, i.e. 2004-05. 

4 

52.75 

15.00 

27.60 

283.89 

22.00 

4.00 

14.00 

1033.38 

5 

51.75 

73.50 

258.70 

55.50 

19.00 

31.85 

1301.07 

6 

66.00 

2.50 

243.00 

9.60 

6.60 

587.60 

[Trsns/Sh'on} 

Foreign Trips by Government Official 

1815. SHRI SUSHIL KUMAR MODI: 
SHRI SUBHASH SURESHCHANDRA 

DESHMUKH: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Delhi High Court has asked the 
Government to formulate concrete policy regarding foreign 
trips being performed by senior Government officials; 

(b) if so, the reaction of the Government in this 
regard; and 

(c) the details of the policy formulated by the 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): 
(a) to (c) The information is being collected and will be 
laid on the Table of the House. 

(English} 

Amendment In Constitution (74th Amendment) 
Act, 1892 

1816. SHRI KAILASH MEGHWAL: Will the Minister 
of URBAN DEVELOPMENT be pleased to state: 

(a) whether the Constitution (74th Amendment) Act, 
1992 is sufficient for running local bodies in the country; 
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(b) if not, the reasons therefor; 

(c) whether the Government proposes to amend 
constitution further in this regard; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NABI AZAD): (a) and (b) The Constitution (74th 
Amendment) Act provides for a common framework for 
urban local bodies in the country. This Act contains all 
such provisions, which are necessary for running urban 
local bodies. However, as per Entry-5 of the State List in 
the Seventh Schedule of the Constitution, local 
government Is a State subject. Hence, it is for the State 
Government to ensure that their municipal acts contaii. 
all necessary provisions required for efficient working of 
urban local bodies. 

(c) No, Sir. 

(d) Question does not arise. 

(e) As the Constitution (74th Amendment) Act, 1992 
contains all necessary provisions for running urban local 
bodies in the country, there is, therefore, no proposal to 
amend the Constitution. 

Frustration among the Youths 

1617. SHRI M. SREENIVASULU REDDY: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether due to liberalization of an Education 
Policy, the Government has permitted abundant Technical 
Colleges without relevance to the Employment potentiality 
resulting in frustration among the youths after completion 
of their education without any employment; 

(b) if so, the facts and reasons therefor; and 

(c) the steps taken by the Govemment to safeguard 
the interests of the youths? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (C) As per the information fumished by All 
India Council for Technical Education (AICTE), there is a 
demand for technical manpower both within the country 

and in the global market. AICTE accords approval for 
establishment of new technical institutes baaed on such 
demand and as supported by respective State 
Governments. Further, the recent expansion in technical 
education has been largely In the emerging areas of 
technology such as Electronics, Information Technology 
and Bio-Technology, keeping pace with the global trend. 
ot late, major employment opportunities have been in 
these emerging areas of Technology particularly 
Information Technology. With a view to promote 
entrepreneurship among students and to promote the 
concept of 'Job Providers rather than Job Seekers', AICTE 
is operating a scheme, namely, 'Entrepreneurship and 
Management Development Programme'. 

/Trans/8tion} 

Allotment of Land to Government of Chhlttllgarh 

1818. SHRI PRADEEP GANDHI: Will the Minister of 
URBAN DEVELOPMENT be pleased to state: 

(a) whether the Government of Chhattisgarh has 
sought allotment of land in Deihl for construction of the 
Chhattisgarh Bhavan there; 

(b) if so, the action taken in this regard; and 

(c) the time by which the land is likely to be allotted 
for the purpose? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NASI AZAD): <a) Yes, Sir. 

(b) No allotment could be made due to non-availability 
of suitable land. 

(c) No specific time frame can be indicated for 
allotment of land which Is dependent on availability of 
suitable land and completion of other formalities. 

[English} 

Security Lap.e. 

1819. SHRI RAYAPATI SAMBASIVA RAO: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether Union Govemment has ordered an inquiry 
into the security lapse that led to the death of 28 BSF 
persoMel and their families In J&K lED blast near the 
Jawahar tunnel on May 5, 2004; 

(b) if eo, the outcome of the inquiry; 
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(c) the steps being taken to check security lapses 
and the extent to which security of 300 Kms. Jammu-
Srinagar highway is being considered; and 

(d) the steps taken to prevent such incidents in 
future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
to (d) A Border Security Force (BSF) bus was caught in 
an lED (Improvised Explosive Device) explosion on 
23.5.2004 near lower Munda on the National Highway 
between Jawahar Tunnel and Qazigund, Distt. Anantnag 
while moving from Srinagar to Jammu as part of a BSF 
convoy. 

A total of 31 people were killed including 14 BSF 
personnel and 17 members of their family. Three persons 
were injured. 

A court of Inquiry ordered into the incident by CRPF. 
held one Assistant Commandant. two Head Constables 
and three Constables of CRPF responsible for not 
perlorrning the ROP (Road Opening Party) duties proper1y. 
A case having FIR. No. 119/04/u/S 302. 307, RPC. 3 
PSS/Act has been registered. The ROP's on this stretch 
of National Highway is being manned by CRF'F. Besides 

this. Government has directed the concerned authorities 
of the Security Forces to take measures to make ROP 
more effective. 

Foreign Direct Investment In Fertlll •• r Sector 

1820. SHRI SURESH KURUP: Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether fertilizer sector has invited any foreign 
direct investment ever since the economy was opened 
up a decade ago; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI K. RAHMAN 
KHAN): (a) Yes Sir. 

(b) The country-wise breakup of Foreign Direct 
Investment (FDI) proposais approved by the Government 
during the period from August 1991 to April 2004 in the 
fertilizer sector is given in the Statement enclosed. The 
total inflows of FDI to the sector during this period is Rs. 
287.76 crore. 

(c) Do not arise. 

Country-wise DetaIls of FortJign Dif9Ct Investment Approved by the Govemmtlnt During August 1991 
to Apnl 2004 in the Fertilizer Sector (FertilizefS, Chemicals & Pesticides) 

SLNo. Name of Name of Indian Amount of approved %age 
the country company FDI (Rs. Cr.) 

2 3 4 5 

1. Australia Waste Recovery 1.66 0.46 
Systems tndia Ltd., 
Hyderabad 

2. Finland Jain Kemira Fertilizers 0.99 0.28 
Ltd., Jalgaon 
Maharashtra 

3. Israel Nagaljuna Fertilizers & 1.20 (2 approvals) 0.34 
Chemicals Ltd., 
Hyderabad 

4. Mauritius TOC Disinfectants Ltd., 27.50 7.69 
Mumbai 
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2 3 4 5 

5. Singapore Duncans Industries Ltd., 
Kolkatta 

32.04 8.96 

6. 

7. 

South Africa 

United 
Kingdom 

Godavari FertiHzers & 
Chemicals Ltd., 
Andhra Pradesh 

PL Agro Technologies 
Ltd., Chennai 

2.68 0.75 

0.38 (2 approvals) 0.11 

Shri Disha Bio-T ech Pvt. 
Ltd., Hyderabad 

8. 

9. 

10. 

11. 

Euro 
(GDR) 
Issues 

Morocco 

Tunisia 

Germany 

Southem Petrochemical 
Industries Corporation 
Ltd., Chennai 

Zuari Maroc Phosphates 
Pvt. Ltd., Goa 

Godavari FertiHzers & 
Chemicals Ltd., 
Andhra Pradesh 

EPIE Sehwebda 
Chemicals Pvt. Ltd. 

Total 

Declaration of Telugu Language 

1821. SHRI S.P.Y. REDDY: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether the Government of Andhra Pradesh has 
requested that T elugu be declared an additional official 
language of the Union along with English and Hindi; 

(b) if so, the details thereof; 

(c) the reaction of the Government thereto; and 

(d) the other languages being considered for inclusion 
in the Eighth Schedule of the Constitution for the purpose 
of declaring them as official languages of the Union? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): 
(a) Yes, Sir. 

(b) A Statement is enclosed. 

210 58.75 

78.40 21.93 

1.60 0.45 

1.00 0.28 

357.45 (13 approvals) 100% 

(c) According to article 343 of the Constitution, Hindi 
Is the Official Language of the Union. 

(d) There Is no proposal to declare any other 
language as the Official Language of the Union. 

ShlIMntml 

In letter dated 10-7-2003 of the then Chief Minister 
of Andhra Pradesh to the then Prime Minister, it is stated 
that T elugu is one of the oldest and sweetest languages 
of India This language is now spoken by an estimated 
14.5 erores of people in the country, making It the second 
largest spoken language after Hindi. Therefore, Telugu 
should also be given the status ot a National Official 
Language. Sri Krishna Devaraya, the popular Vijayanagara 
Emperor, haDed Telugu as the best of languages. The 
renowned Tamil poet Sri Subramanya Bharalhi was deeply 
impressed by the richness and sweetness of the 
language, so much so that he called it "Sundara 
Tenungu". Englishmen such as C.P Brown and Bishop 
Cafdwen tell in the love with Te/ugu and rendered yeoman 
service for promotion and preservation of its precious 
qualities. The British Biologist Prof. J.B.S. Haldane felt 
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that Telugu had all the requirements to become a National 
Language. 

It was, therefore, requested In the above mentioned 
letter that action be caused to declare Telugu as a 
National Official Language alongwith Hindi and English. 

Taping of Ocean Wave Energy 

1822. DR. P.P. KOYA: Will the Minister of NON-
CONVENTIONAL ENERGY SOURCES be pleased to 
state: 

(a) whether the Government has any plan to generate 
energy from ocean waves and provides to the adjoining 
areas of the country; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE ON THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES (SHRI VILAS 
MUTTEMWAR): (a) to (c) The Ministry of Non-
Conventional Energy Sources is supporting the 
development of tidal energy In the country. In this context, 
the Ministry has supported the preparation of a Detailed 
Project Report (DPR) through West Bengal Renewable 
Energy Development Agency (WBREDA) for the setting 
up of a tidal power plant in Sunderban region of West 
Bengal. Based on the DPR, a proposal has been prepared 
for a tidal power plant of 3.65 MW capacity at Durgaduani 
in South 24-Parganas district of West Bengal for supplying 
electricity to some villages in Sunderban region. Statutory 
environmental clearances are required for processing this 
proposal further for which WBREDA has initiated 
necessary actions. 

In addition, Department of Ocean Development has 
set up a wave energy plant of 50 kW capacity at 
Vizhinjam in Kerala, which Is being used as a National 
Test Facility. A desalination plant of 10,000 litres per day 
has been commissioned at VizhinJam Wave Energy Plant 
for production of fresh water. 

Sale of Scrap. of Steel Planta 

1823. DR. RAM KRISHNA KUSMARIA: Will the 
Minister of STEEL be pleased to slate: 

(a) the told quantum of scraps sold out of various 
steel plants during the last two years and 88 on June 
30, 2004. plant-wise; and 

(b) the rates and type of scraps sold out during the 
said period. plant-wise? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) and (b) The information is being collected 
and will be laid on the Table of the Lok Sabha. 

[Translation} 

Power Tariff 

1824. SHRI RAMDAS BANDU ATHAWALE: 
SHRI MANOJ KUMAR: 
SHRIMATI MINATI SEN: 
DR. RAM CHANDRA DOME: 

Will the Minister of POWER be pleased to state: 

(a) whether the Government is aware of the adverse 
effect of the continuous increase in power tariffs in the 
country on the agriculture, industry and common man; 

(b) if 80, the power tariff for different sectors viz. 
agriculture, industry and domestic in the country, State-
wise; 

(c) the extent of hike in power tariff by SEBs in the 
States recorded during the last three years, State-wise; 
and 

(d) the steps taken/proposed to be taken by the 
Government to check the frequent hike in power tariff? 

THE MINISTER OF POWER (SHRI P.M. SAYEED): 
(a) to (d) Under the Electricity Act, 2003, the tariff for 
supply of power to various categories of consumers Is to 
be determined by the State Electricity Regulatory 
Commissions and in doing so these Commissions are 
required to be guided by the provisions contained in 
Section 61 of the Act which. inter-8lia, include the factors 
which would encourage competition, efficiency, economical 
use of the resources, safeguarding of consumer's interest 
and at the same time ensure recovery of the cost of 
electricity In a reasonable manner. The State Commissions 
are also required to ensure transparency while exercising 
its powers and discharging itS functions. 

Statements I, II and III showing estimated average 
rate of electricity as on 1.4.2003, 1.4.2004 and 1.7.2004 
are enclosed. 
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A number of steps have been taken to reduce the Reduction of customa duty on electricity meters 
cost of power. The benefit under Mega Power Policy 'rom 25% to 15%. 
which provides for zero customs duty for Import of capItaJ 
equipment and deemed export benefits for domestic Reduction of customs duty on coal from 25% to 
suppliers has been extended to all Inter-state project which 15%. 

fulfil the basic criteria of minimum capacity of 1000 MW 
The Accelerated Power Development and Reforms for thermal and 500 MW for hydel project. 

Programme (APDRP) have been launched for financing 

Further, the Government of India h,s recently projects for system lou reductJon which In tum has the 
announced the following fiscal measures for the power effect of reducing the coat of delivered power. 
sector: 

The Electricity Act, 2003 creates a liberal framework 

Reduction of the aggregate duty on transmission for development of the power sector and reduces the 

and distribution equipments from the level of entry barrier In different segments of power supply 

25% (Basic Customs Duty)+16% (CV Outy)+4% industry. This Is expected to encourage completion and 

(Special additional duty) to 10% (BCD)+ 16% In tum efficiency improvements, r88uHlng In coat r.duction 

(CVD). and quality supply 0' power to consumers at competitive 
rates. 

Stltlll1lllllt I 

Eshinatsd AVfIf1lgtJ Rs/Bs of Else/fieRy 
(As on 01-D4-20(3) 

(Rates in PalselKwh) 

SI~. SoIIoIIWoIUIiIiIy TItIII IIIImIIi; Iloro.-: DonIMIiD ConIIIIIIIIII ConIIIIIIIIII ConIIIIIIIIII ,.... .... .... ...... I.IIgI HIlly HIlly ....., .... 2KW 5KW 10 KW IKW 10 KW IOKW Iif'. 10 HP. IIIdo.-y 1IUIy IIIdo.-y IIIdo.-y 1IUIy ,_ 
110m 1100 1«10 11000 IlIlO 11000 IlIlOO 15'4 LF 2D'4LF 10 HI'. so KW. 100D KW. 111 KY) 131 KY) 1_ KW. 

KIIIW KIIIW KIIIW KIIIW KIIIW KIIIW ICII 11. II'4Lf m HI Lf 100D KW. 11_ KW. :H Lf 
1IonII) ...... ) Ii1DrfII lid) IIonIII MooII) KoIW KIIIW 11.1 Lf 147- IKLf IIOILf (m7IIl 

IIdtl 111m) KoIW 11- KIIIW 1- IM7IOO KIIIW 
IIIIIlIIII bill .... J(IIIr I(IIIV IItdtI 

lin\) ..... IIIIII1II) 

2 3 4 5 6 7 8 9 10 11 12 13 14 15 18 17 

1. Andn PIIdnh 01-()4·2003 238.50 398.83 .12.25 eoe.75 854.75 &lUI 3t5I 31.18 .18.18 •. 12 .14.51 .... 472AO .50.03 • 
IAPTfWISCO) 132/2211 ICY 

AI8Im OH14·2003 2112.20 36338 395.85 Que 547.32 550 ... 1 • .20 211.43 32U1U 319.55 •• 411 •• 1 ... 
23UOR 

3. Ibr 01*2001 208.7OU 270.30 279.11 1213Jl lIiUl 8SUI a. .• 63.10 ee.us 70UI «lUll 41122 *,5I51t.22 • 25 

GUOR ICY 
2IIU1.132 

ICY 

C11hIIIiIgIIh 01-o:J.1999 157,21) 259.13 294.19 438.31 481 .• 5()5.1' 13.53 56.10 304.1' 39B.z au. 437,71 421.23 .... 
132i231 ICY 

5. ~III l001(J.2lXJO 391.5OU 516." 511" 838.00 677.15 I19J3 lUI 82.14 .01.17 .... 51UB 56Uf .... 540JS 

333.5OR G.IIA 501.«lII F 

6. HIIyn 01-08.1J111 338.OD 384.15 .18.10 auo GUO auo ..., - 40.00 4O.GD 42II.GD taUJO 412.00 .. 1.23 

(lHVN) •• ICY 

~,."... 01·11-2001 115.75 1 .... 227 •• 327. 317.11) 318.211 118.90 ..... ... 257.17 271M m.l1 2IIU7 
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8. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22 

23. 

24. 

25. 

27. 

28. 

2 

0riIII 
(GRI>CO) 

RIjIIhn 
(JWNl) 

U1IIr PrIdIIII 
(UPPCl) 

MiIDrIm 
Dill. H.Q & 

~.­Oller _ 

JULY 20, 2004 216 

3 4 5 8 7 8 9 10 11 12 13 14 15 18 17 

01-04-1. 2fI2.IO 2401.00 244.00 • .22 311.10 311.10 40JII 40'- 184.70 184.70 184.70 184.70 

MIIdt. 1)01 13V.OOU 15075 181.10 451.00 217.11 • .m 40.15 31.G11 157.G11 140.54 211.18 214.8 212.07 275.2111 
~ a~ .21 

11132 ~ 

01*1lDS 323.83 420.. .".. ...... 1108'- .11.11 84.51 61.37 • .I! 441.51 4l1.2li 410.111 •• 42 •. 70 II 
11~ 

01-10.2002 187.00 .. 517.81 712.00 •. 10 171.11 77!1I 7I.!i • .., 374.45 379.... Slim :MU7 
11110 ~ 

1.12-20112 314.5011 40UIU 421.115U 114.35 172.79 874.11 120.00 1115.., 427.42 5.'13.14 ... .41 ... 487.10 II 
..GOA 346-MII &7111 13a"l2O ~ 

OH)I·2OII2 8IUI 410.. 41IU5 411.35 511.11 1IOI.1! 1 •. 11 121.12 337.13 31'0.75 435.31 442. ... 431.00 

01*1)01 131.00 112.50 211i.oo 2IUO 314.50 317.75 71.00 71.00 286.12 217.77 219.75 22223 

01*2002 135.00 315.00 315.00 415.00 456.00 456.00 1115.00 105.00 320.00 340.00 344'- 357.oe 38 ... 1 407.45 II 
M3~ 

01*1102 301.40 311.31 341.01 48.25 48.25 48.25 57.00 56.10 324.25 387.31 "'.75 "'.75 SIi.51 •. 00 
1111 ~ 

OHM·., 322.DJ :u.eau JOUIIU ... 551.ao !!IUD 1115.IB 13.40 311.04 417.11 447.rn ... 11.13 450.19 446.68 
..7SR mm 274.5311 

1&4.W1m 304.75 3SU3 442.8 IIIJO 808.10 117.. ao.oo 30.00 327.81 493.72 <Ms.II 412.81 488.04 511.16 

0.11·20112 321.8IJU. 327.13 311.2. 518.00 481.00 ..., 72.25 64. 413.0IIU •. 14U 3113.W 317.35U 383.79U 471.70 
•. OOR !iO.1IIR allR 337.4311 340.83R 3a.74R Below 132 KV 

433.84 132 
KV IIId IbM 

01~1·1I02 228.00u 231.00 273.00 4I4.GO 464.00 C25 117.40 50.51 368.04 404.68 348.15 •. 11 340.22 47921 II 
~ a~ 

487.52 
12KV IIId 

bU 

01*1101 I)OJ1U DUIJU 317.7SU 387.41JU 4Il.25U 4Il.25U 74.87 l73.GO 341.51 421.811 311.811 388.10 379.50 311.70 II 
171.l1li 310.GOA 114.7SR :&.8IIR e.ooR e.1IIR a KV 

0104)2·2000 1112.., 211.71 231.75 357.50 387.50 381.25 345.00 381.... 3113.. 384. 
01*20II2 122.00 170.75 21UD 314.50 344.11 383J5 102.00 102.00 257.ao 2I1.ao 131.19 342.29 250.35 

".70 a.ao all 27U) 272.11 217.11 387.41 1M.81 IS.. 337.11 

01-4 .. 2002 115.00 171.a lWO 250.00 300.00 moo 70.00 70.00 185.32 101.23 112.01 117.15 11.58 
183.75 140.50 

0142001 s,oou 3OO.I8J moll .41 ".G) a.ao 150.00 150.00 250.00 2'15.00 275.IXI 275.11) 
1)O.ooR 2OO.GOA 1)O.ooR 

15*20112 11.1111 231.83 211.25 27OJIO 375.00 387.10 157.50 225.70 •. 4011 218'- 211.47 .,.-
252.54R 

01*2001 341.00 24O.ao •. 11) 7IUI 33O.ao 3D.IID 7UI lao.oo 175.1X1 a.45 

361.70 II 
132 KV 
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30. 

31. 

32. 

33. 

34. 

35. 

36. 

37. 

31. 

39. 

2 

NOMe 

AIwIIedIbId 
EIIt. Co. 

CaIcuIII (CEIIC) 

D.V.C. 

(a) .IwIdInI _ 

(b) W.B. Ala 

40. IoUItII 

(8ES'T) 

(SSES) 

(TATA's) 

218 

3 4 5 8 7 8 9 10 11 12 13 14 15 11 17 

01-11-2001 115.00 243.?5 :181.50 311.00 410.00 4Z.oo ?5.GO ?5.GO auo •. 13 

01-11-2002 1tO.?5 241.14 2112.11 401.(1) 401.00 401.., 1OS.. 1Q2.?5 301.(1) :aa.ao 311.00 ... ..10 

01-0H7 72JO I5J3 11.25 II!.CO lMAO 'M.lII 50.110 IO.GO Il11.10 Il11J1 1". .. . 
01*2002 131.00 172.50 3M.oo 237.50 SUO •. ?5 56.00 56.Il 211.00 251.. 2IU3 .... 

01*2001 157.50 252.GO 3ZT.., 525.00 4Il2.OO 525.00 71.71 GSJ 431.10 45I.GI .. .. .o. 
II 11 ICY 

01*2001 1!1.00 252.25 3ZT.lII 100.00 •. 00 &31.00 - 4S1.80 at.oo 

01*Il00 200.00 337.10 375.011 •. 011 • .00 850.00 411.011 .. .00 

1&*1002 SS.01I 113.75 150.50 MUO MO.1I 111.01 11.74 7Z1 2 • .21 258.72 317.112 ... 

01*1002 3811.40 453.75 412,. 573.71 818.01 114.., 327.54 3ZT.54 382.72 411.38 428Z1 .. 

01-04-21113 270.10 412.. 543.15 314.13 835.13 43UI 474,44 &32.13 58.13 ... .... 537.14 

01*2000 5011.00 12325 835.13 •. 42 ... •• 4OU2 
II 33 ICY 

....... .14 311 .. 
II I. ICY 

01-115·1. 18025 338.44 401.13 381.11 ~.oo 417.00 207.00 283.51 327.. 445.44 400.. .. 

I~7-1187 14.00 305.51 441.. 122.00 757.., 102.80 • .oe 721.15 411. ... 

01-04-_ 154.58 438.31 447. 803.!iI 838.01 847 .• 1515.ot 473.47 MUI IIlI4 

01-12-1. 145.80 324.53 311.80 411.29 418.211 418,28 400.44 400.44 3eU1 .... 37I.ZI 400.44 
.ICYID33ICY 

U-Ulban, R-Rural, E-ExcluelYe 01 I'8IICIIve energy charge • 88 p.IIIIkwh F: ExcIUIhIe 01 ractIYe c1Wrge • 10 peIaIIkwtI 

Tariffs notified have v.rylng paramecel'l lor tertii In I'IIpect 01 varloul catagOt1el 01 ooneumel'l.The above ~1IIon II lor C8IIBI • ...-cI INd and 
consumption 1eve18 In • month. The statement hal been plWParecl on the balll 01 Electricity T.rIff, ElectrIcIty DutyITlx .nd FeA .. reported to F8A IA 
DIvision, Central Electricity Authortty. 

IUo. 

I. 

2 

InIn PIIdIIII 
(APTIWISCO) 

3 5 

SI6,.".,,1 /I 

Eslil11lll1K1 A /IfN1IgtI RaItl6 01 EItIcIriciIy 
(As on 01-{}tI-2004j 

8 7 8 • 10 11 

(Ratel in PaiHlKwh) 

12 13 " tI 17 

01-04-2004 238.50 3IU3 41l.25 auo 6ZUI) .25 U .'ID •• ..12 401.51 .... 411.41 440.03 .. 
42.otO 1S/t220 ICY 

1If, .• 
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3. 

5. 

I. 

7. 

8. 

a. 

10. 

1\. 

12. 

13. 

14. 

\6. 

17. 

18. 

18. 

Ill. 

21. 

JULY 20, 2004 220 

3 4 5 7 8 • 10 11 12 13 14 15 16 17 

01*20lIl 2IUI ... •• "'.1' 1W1.32 5IOM llUD 21U3 aU1U 371M 315.48 .041 ... 
DUOR 

01*2001 20..,00 2lOJD r1I.14 1213.11 IIUl 8.11 84.1& 13.11 .... 70UI 484.48 .u.22 484.51 61 • .22. 25 
I3.I1II ltV 

.21. IS! 
ltV 

0104.,. 157.11 211.71 aUl GU4 417.86 I11III.1' 73.51 15.11) :tIN.l' ..., 43U. 437.71 427.D ..... 
131f23) IN 

10.10._ .,. 5..., B. I3UO 177.15 I7U'I lUll 12.14 «11.10 451.311' 513.. 55U4 S85.38 640.86 
mill 431_ 50UDR 

01-GU1111 ... 314.25 411.50 434JII 434.00 434.111 16.00 16.00 .a.1I) .a.GO 424.11) .m 4IUD "'.23 
II 11 ltV 

01-11., 115.7' ,.. 227.. 327.10 317.10 31U5 89.80 ..... ... 257.17 m.M m.ll 112047 

01*1. ... a..m a..m ... 311.10 311.10 «1.11 40.211 114.70 114.10 114.70 114.70 

IIIIdI. 1101 , • .oau 151.75 111.10 481m • .50 •• 11 «l.t6 31.01 157. 1«l.M 211.. n... 212.111 275.21 
~ .251tV 

11132 ltV 

01*21113 .. .. 413.11 ...... a.. 111.71 lUI IIU7 .. ".57 418.20 .." a.42 •. 70 

01·1o-m 111.00 .. 517Jl 7IU) •. 10 .,... n." ?U5 ... S7UIi 379." 315. 

II 11 ltV 

348.17 
II 110 ltV 

,.,2-1112 314.3l1li «l4.au 421.G1U 514031 172.71 174.11 1 •. 11) lG5.11 427.42 533.14 ... 5G5.47 .. .u.l0. 
aaDR 348.MII •. 1111 1321220 ltV 

010411.. ... 410.. ... ... SIl.81 a. 1 •. 1. 121.12 337.13 3711.75 435.31 ... 431.11) 

ot*2llD1 130m 1112.S) 11m B.!O 314.50 317.75 7t.1I) 7t.IJ) 8.12 sm 211.75 . 221.D 

01001.. 17Ul • .00 2&,IJ) 3IIl.GO 434m 444.!D IG5.IJ) IG5.I1) 3I)JI) 33UO 341.01 ..,. 31). 4011.37 • 
M31tV 

01.... IS.3O Dua 3I5AI .. ,. ..,. ..,. 57m 11.10 •. 75 .,.. ..., ..., 3lt.n 451.00. 
11 ltV 

O1*1lO1 3IUIU U.DJ IlUIU ...., .,m II3.aO 106JIII I3.«l .,JM 417. 447111 ..... &11 .... 
1II.75R m.m 27U1R 

IMNIIII 21)4.75 B. 442M ..., •. 11 107. Jl.IJ) Jl.IJ) 327J1 81.72 445.10 4IU1 •• 04 511.18 

01.... 341. W.13 • .25 a.oo ".11) .. m 72.25 .... 4D.OIU 401.5«1 4OIIJ3U 407.35U •. 7IU 471.70 
101_ •• 348.1111 W.43R •• 3«l.m .... 

O1.ot-1114 21Imu 210m 211m .. aDD .. 17.40 1\.11 2117. 274. 2DJ2 •. 11 m. 

132 ICY 
433 ... 

IS! ltV ..... 
... 417.12. 

132 ltV ..... 
01__ 25tJ1U _II1II .... 711.1 411.4l1li IIUIU 51l21U 74.11 173.G11 ... 471.11 .,. 421.10 431.10 443.10 • 

.. _II1II _7l1li __ a_ a.GDR 25 ltV 

413.10 • 
132 ltV 
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22. 

23. 

25. 

26. 

'D. 

28. 

29. 

30. 

31. 

32. 

33. 

:14. 

35. 

36. 

37. 

38. 

38. 

2 

MIInIt 
DIll. H.Q & WMIin. _ 

0Iw_ 

AhmIdIiId 
EIIc. Co. 

CIIcI-. (CESC) 

D.Y.C. 

(.) ...... -
(b) W.8._ 

40. ...... 

(BEST) 

(8SES) 

(TATA'I) 

ASAOHA29, 1926 (S&GI) 222 

3 .. 5 • 7 8 • to 11 12 13 14 15 1. 17 

01*_ II2.IJ 211.71 231.71 311.., 311.., 111.15 

01*21102 1I12.G11 170.15 2IUO 3M.11 MUD ... lC1JlD 1CIJlD 257.G11 117.00 •. 11 M2.2I 2IIDJ5 

GII,,'O lUI ... m.z m.z 117.11 SAl .... , ... • .. 

01*. 115.G11 171.25 , • .511 IIII.CIO 111.00 3CIO.GII 7O.CIO 7O.CIO l1U2 101.23 12.01 17.15 .. 
113.75 1~ 

01..., • .CIOU III.., 1II.C1OU 3II.CIO • .00 3IIJID 1fl.GII 1!11.oo 2IJ.GII ZJS.ao ZJS.ao m.ao _.caI 2IIO.CIOR _.CIOR 

15*2l1li .,.00 23D.I3 111.25 210.00 m.GII 317.111 157.10 221.J11 IIIAIIU Z1UI BA7 II1JB 
lIUIR 

01-11·21101 115.00 243.75 • .10 3IUD 4111.00 GUlli 75.IID 75.00 • .» 2II.D 

OH1·21111 111.75 M.14 212.11 401.00 401.00 401.00 •• 1Qt75 1I1.G11 moo 3I1.G11 1I1.G11 ..., 

01.QN7 72.11 15.13 U 12U11 11UO 114.711 !D.GII IIO.GII 1711.111 1711.. ,_ 111. 

CMof7.2IJOS 1114.15 211.. ... 1111.15 111.15 111.75 115.10 ,... ..11 474.44 ... .... •. 15 .. .lID 

01 ... , ,_ 2!12.211 117.711 IIID.GD 4IZ.CIO •• 00 G1.IID 411.00 

01*3100 _.lID 337.111 375.00 III.GO III.GII l1li.00 • .IID 4l1li.00 

lHW0112 55.00 113.75 1!D.5D MAO MUll •. 04 11.74 7Z1 I4Ut •. 72 317.52 .42 

010GNJI2 •. «1 61.75 .. 41 173.71 871.04 • .111 117.54 117.14 •. 72 411.. alZ1 411.13 

47U4 &:12.13 sa.513 532.. SI4AO 

01 .... 111.42 ... ... 

II lillY 

5'11.00 

«lUI 
'" .IIY 

... 344. 351.14 31U7 
II ,.11Y 

... 721.15 418A3E .. 

4IIDM 4CIOM .. .... 371Z1 4CIO.44 
UIIY 

III. IIY 

lJ.UIIIIR. A~ E.£acUIit ~ ........ !Mgt ........ F: EIIiIIIIIII III .......... • 10 ....... D: W'II .. 0: Ok AI.-
TIIIII railed ... vwyIng ........ 101 ... ft .... III ... c:IIIgaIIIt III -. 'l1li ......... II tar .... __ 1DId ................. ft ........ 1111_ ..... ,.... 
011 .. IIIIiI III EldIcIy T". EIaiIr Dllltl'1I MIt FCA ........... F&A IA DMIIan, CftII ... ....,. 
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su_, 

2 

3, 

4, 

5, 

7, 

8, 

9 

10 

II, 

12, 

13, 

14, 

15 

16, 

17 

2 

AIjIIIIwI 
(JWNl) 

JULY 20. 2004 

sa""".", HI 

EslimslfKl A vtII'Bl/fI 1111,. 01 EItIcIriciIy 
(As on 01-()I-2OO4) 

to OutlSliDns 224 

(Rates in Paise/Kwh) 

3 

DoIMIIc 
2KW 

(100 
KIW 

IIdtI 

4 

OrIn.-
SKW 

(400 
KIW 

IIaItII 

DaInI* CGIIIMIIIII c...dII eo..cIII 
IOKW SKW IOKW IIlKW 

(lGOO (110 (IGOO (IIlOO 
KIW tCIW KIW KIW 

IIdtI IIdII IIdII IIdII 

8 7 8 9 10 11 12 13 14 

.., .., .., .., 
(II ltV) lIS ltV) 

1000 KW. (IIIDO \CW. 
.. II l1li11 
(GIIIIIIO (S4'IIIID 

KIW IOIIW ......... 
15 18 17 

01.()4.2m3 231.50 388.83 482.25 !!83.50 121,50 t2&.25 00.00 00,00 408.88 388,12 404.51 441.18 481,41 440,03 • 

01.()4.2003 282.20 3CI3.38 315.16 811.11 547.32 550.88 188.3) 211.43 32&.81U 378.56 385.48 38141 398.38 
234.10 II 

01~2001 208,'/OU 270.11 271.114 1213,91 l15li.81 l15li.81 61.15 83.80 183.53 706.11 484.. 487.22 484Ja 
83,1IOR 

1321220 ltV 

511.22 
II 211 ltV 

B21 
II 132 ltV 

01.()301899 157,3) 259,73 214,,. 4a34 417,95 505,18 73~ 55.10 304,18 388.3) 434,58 437.71 42723 481.8 •• 
132flfO ltV 

lG-1G-2000 391.!OU 518.:10 saa.1IU 831.00 877,15 178.33 15.38 82.14 401,70 451.311 513.181: 55U4 586.311 540.15 
333.SOR 439_ !IOUOII 

01.08.2001 338.00 384.25 418.50 ~,OO ~.oo ~,OO 65.00 65.00 443,00 443.00 424.00 424.00 412,00 44123 
1111 ltV 

01-11.." 115,,. 188.18 227.48 327.50 317.50 '18.25 IU) lUI 258.84 157,17218.54 298.11 •. 47 

01.()4.1899 2\l2.8O 244.00 244.00 •. 22 311.10 311.10 ~.2Ii ~J8 161.70 161.70 161.70 161.70 

MIrdI. 2001 139.00u 150,75 161.10 451.00 "6) B." 40.15 31.08 157.08 140.54 211.l1li 214.58 212m 27521 
48.00R II 211 ltV 

B21 
at 132 ltV 

01.()4.2m3 323.11 420.1l 473.1l 844,44 808.211 811,,. 61.51 51.37 • .82 441.57 488.211 ".07 •. 42 458.70 

01"G-2002 187,00 398,88 517.81 712.00 939.10 9711.1) 77.W 71.35 .,10 374,45 378,44 •. «rl 

II 11 ltV 

3411.87 
.. 110 ltV 

19-12·2002 31UOU 404.38U 421.05U 514,311 872.71 874.1. 13).00 leu) 427.42 533.14 •. 35 505.47 481.. 487,10 II 
216.00R 34U411 380.7811 132/220 ltV 

01.01·2002 a,46 410.39 492.15 482.35510.11 8.12 lal18 121.12 337,13 3'/0,,. 435.111 442.44 431.00 

01*2001 111,00 182.50 .,00 28B.5O SI4.50 317.75 71.00 71.00 2118,12 2117.77 218.75 22223 

01.01-8X14 175.00 285.00 295,00 3'/0.00 434.00 444.50 ICS.oo ,.,00 310.00 3386) 341.01 353.88 31).82 «1.37 • 
2fi.I3 ltV 
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11 ltV 

01.()4.2001 32UOU a.13U 302.2l1li 555.011 551.00 5IU) lC1.03 13.40 3I1.oc 417.88 4(7117 44B.a .~ 
2Il,75R 277.5711 274,5311 
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01*2000 
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2 4 5 6 7 8 9 10 11 12 13 14 15 16 17 

(b)W.B .• 

39. OIfgllllUr 0141. 180.25 331.404 404.83 381.18 487.00 487.00 207.00 2113.54 327.86 ~.44 401),41 408.41 
ProjlCll Il1 

40 MImIaI 

(BEST) 15-07·1987 14.00 305.51 441.48 822.00 757.80 Im.eo - 1188.06 721.15 418A3E 422.0IE 

(BSES) 01.()4.2OQO 154.58 438.31 447.88 803.58 838.01 147.41 - 586.01 473.47 343.34 323,14 

(TATA'I) OHl6-:I04 188.80 3ZI.Q\ 395.34 532.ZI 414043 414,43 - 431.44 425.21 '1iIZ/ 40557 428.88 44O.Q\ 
D'2r11l 

UKV 

U-IJIban, R·RuraI, E·Ela;uw, 01 IIIICIiYe -*Iff dIIIge • 18 pHa/kIIh F: EaIIIvt 01 ...... cNIgI • 10 .... 

T lifts noIIIIId 11M VI/ytrYJ PlIII1IIttII lor 1l1li n ItIpId 01 VlrN CIIIgOIIII 01 _. The IbM CIIII'4JIIIIGn II lor CII1IiI auned IDId RI lI0I1I..- IMII n • mdI, The IIIIImIrA l1li beIn pIIflIIId 
on lilt belli 01 EIIcttiy TIIII, EIedItcIy og;Tu II1II FCA II ~ 10 FSA &A 0IitIbI, CftII EIady AIftrly. 

(English} 

Statu. of IDPL Un ... 

1825. YOGI ADITYA NATH: Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state: 

(a) the present physical and financial status of various 
IDPL units in the country; 

(b) whether the Government have worked out an 
action plan to improve the condition of IDPL; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI K. RAHMAN 
KHAN): (a) The IDPL has three manufacturing units at 
Gurgaon, Rishlkesh & Hyderabad. Rishlkesh and Gurgaon 
units are engaged in production of some formulations. 
There is no production in Hyderabad unit. However, its 
effluent treatment plant is providing services to outside 
parties on payment. All the units are IOS8 making. 

(b) and (c) At present there is no action plan under 
consideration of the Government to improve the condition 
of IDPL. BIFR in its hearing dated 4.12,2003 has passed 
winding up orders for IDPL and has referred the matter 
to the concerned High Court for winding up. 

Allotment of Land by DDA 

1826. SHRI AJOY CHAKRABORTY: Will the Minister 
of URBAN DEVELOPMENT be pl~ased to state: 

(a) whether the DDA has provided land to various 
Welfare and Cultural Organisations in Deihl; 

(b) If so, the details of thoae provided with land during 
the lASt three years; 

(c) the criteria fixed for allotment of land to such 
organisations; 

(d) whether a number of applications are lying 
pending for approval; 

(e) if so, the number thereof as on date along with 
the names of organisations to whom the allotment of 
land has not been made even after obtaining clearance 
in all respects from the Government of NCT of Delhi and 
other agencies; 

(f) the reasons for not according approval to those 
organisations; and 

(g) the time by which the pending applications aro 
likely to be cleared? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NABI AZAO): (a) to (g) The information is being 
collected and will be laid on the Table of the Sabha. 

UT Sbltua for Ladakh 

1827, SHRI RAVI PRAKASH VERMA: Will the 
Minister of HOME AFFAIRS be pleased to state: 
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(a) whether there has been persistent demand to 
grant UT status for Ladakh; and 

(b) if so, the reaction of the Government thereon? 

THE MINIST~R OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
Yes, Sir. There has been demand from various groups 
from time to time for grant of Union Territory status to 
Ladakh. 

(b) No such proposal is under consideration of the 
Government of India. 

Additional Financial Aaalalance to Orl... under 
AUWSP 

1828. SHRI B. MAHT AB: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether the additional financial assistance has 
been demanded by the Government of Orissa uncler the 
Accelerated Urban Water Supply Programme; and 

(b) if so, the response of the Union Govemment In 
this regard? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NABI AZAD): (a) No additional funds under 
Accelerated Urban Water Supply Programme have been 
requested by Govemment of Orissa. 

(b) Does not arise in view of (a) above. 

Anganwadl Centres 

1829. DR. M. JAGANNATH: 
SHRI KINJARAPU YERRANNAIDU: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the Centrally Sponsored Schemes which are made 
operational in the Anganwadi C.nt .... : 

(b) whether the Anganwadls are providing all the 
facilities eannarked therefor; 

(c) If not, the reasons therefor; and 

(d) the steps taken by the Gov.mment to .ffectively 
monitor the scheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI 
SINGH): (a) to (c) The Integrated Child Development 
Services (ICDS) Scheme Is a Centrally-sponsored Scheme 
which aims at holistic development of children (0-6 years) 
and pregnant and lactating mothers from disadvantaged 
sections by providing a package of services comprising 
supplementary nutrition, immunization, health check-up, 
referral services, pre-school non-fomlal education and 
nutrition & health education through Anganwadi Centres. 
Nutrition component of Pradhan Mantri Grarnodaya Yojana 
(PMGy) and Pilot Project in 51 districts acroaa the country 
to provide 'ree foodgralns to under nourished adolescent 
girls and pregnant and lactating mothers are also 
implemented through Anganwadls. 

State-wise details of sanctioned and operational 
projects, Anganwadi Centres and beneficiaries under the 
ICDS Scheme are given in the Statement enclosed. Of 
the services provided under the Scheme, immunization, 
health check-up and referral services are delivered by 
the Health infrastructure in the Project area. 

(d) The implementation of the ICDS Scheme Is 
monitored through monthly reports received from the 
StateslUTs and review meetings from time to time. 

Slate-wise details of Numbsr of Sanctioned lind OperaUOIIlI1 Projects & Angtlnwlldi Cent",s lind Numbtlr of 
BsneIIci.riss under ICOS Scheme as 011 31.3.2004 

SI.No. StateiUT No. of ICDS Projects No. of Anganwadis No. of Beneficiaries 
Sanctioned Operational Sanctioned Operational Children Women Total 

by GOI 6 years 

2 3 4 5 6 7 8 9 

1. Andhra Pradesh 363 351 54312 53564 2536035 642244 3178279 

2. Arunachal Pradesh 58 57 2359 2286 59049 9822 68871 
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9 

8875 

4883 

40482 

649307 34151177 7357501 41508678 

1830. SHRI SUKDEO PASWAN: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

THE MINISTER OF STATE IN THE MiNJSTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (c) Yea, Sir. In view of the announcement 
made by the then Prime Mlnllter on 15th August, 2003 
that five new IITs will be set up by upgrading promising 
academic Institutions, the Govemment has constituted an 
Expert committee to Identify such academic institutions. 
A number of proposals from various State Govemments 
have been received by the Govemment and are under 
consideration of the Expert Committee. One of the 
proposal relates to setting up of an liT in Bihar. A list of 
such proposals received from the States is given In the 
statement enclosed. The Report of the Committee is 
awaited. 

(a) whether the Government has any plan to establish 
some institutes of Technologies in the country atleast 
one IT institute in Bihar; 

(b) is so, the detaHa thereof, State-wise; and 

(c) the status of the proposal received from the State 
Govemments for establishment of IT institutes as on date? 

SI.No. State 

1 . Andhra Pradesh 

2. Bihar 

3. Chandigarh 

4. GUjarat 

5. Jharkhand 

6. Kamataka 

7. Kerala 

8. Orissa 

9. Rajasthan 

Proposal 

Setting up of New I1T at Basara, Adilabad District, Andhra Pradesh 

Upgradatlon of Osmania University Engineering College, Andhra Pradesh 

Setting up of New liT In Bihar 

Setting up of New liT in Chandigarh 

Setting up of New liT in Gujarat 

Setting up of new liT in Jharlchancl 

Upgradatlon of NITK Surathkal to liT 

Setting up of New liT In Dharwad, North Kamataka 

Upgradatlon of College of Engineering Thiruvananthapuram to liT 

Upgradatlon of University College of Engineering (U.C.E.) Burla, Orissa 

Setting up of new liT In Rajasthan 
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Outlay for Rural EIectrIfIClltlon Corporation (b) No, Sir. 

1831. SHRI PRABODH PANDA: Will the Minister of (c) Does not arise. 
POWER be pleased to state: 

Police ornelill. ArrHted 
<a) the total outlay for Rural Electrification Corporation 

during 2003-04; 1832. SHRI G. VENKAT SWAMY: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(b) whether outlay for the current year has been 
reduced as compared to the previous three years; and <a) the number of Deihl Police officials arrested during 

each of the last three years, rank-wise; and 
(c) if so, the details of the reasons therefor? 

(b) the nature of offence for which they have been 
THE MINISTER OF POWER (SHRI P.M. SAYEED): arrested? 

<a) The total outlay for the programmes. Imptemented by 
Rural Electrification Corporation (REC). In Ministry of THE MINISTER OF STATE IN THE MINISTRY OF 
Power's Demand for Grants for 2003-04 was Rs. 200 HOME AFFAIRS (SHRI S. REGUPATHy): (a) and (b) 
crore. The reouired details are given In the attached Statement. 

sr."""", 
SlNo. NIhIl 01 em. ruar 01 DellI flab pIIIOMIIlIIIIIId 

(oi1lia} 
AdIl DtIMY AIIIIIIl NpIdaI SdI AI*Ift HIId ConIIIIJII -ClanIIIIIIIDIw ClanIIIIIIIDIw ConIIIIIIIDrw NpIdaI SdI CUnIIIbII 'D' 

01 flab aI flab at flab NpIdaI 

2 3 4 5 6 7 8 9 10 11 

2001 

1. Murder/attempt to murder 0 0 0 0 0 0 3 10 0 

2. ExtortiOn/robbery 0 0 0 0 0 0 0 0 

3. Cheatingltheft 0 0 0 0 0 0 2 2 0 

4. Rape/molestation 0 0 0 0 0 0 1 0 

5. Hurt 0 0 0 0 0 2 5 1 

6. Kidnapping 0 0 0 0 0 0 0 0 

7. Corruption 0 0 0 0 11 0 6 6 0 

8. Miscellaneous 0 0 0 0 2 12 19 0 

Total 0 0 0 0 13 3 25 45 

2002 

1. Murder/attempt to murder 0 0 0 0 0 0 2 3 0 

2. Extortion/robbery 0 0 0 0 0 0 0 7 0 

3. Cheatlngltheft 0 0 0 0 0 0 4 0 

4. Rape/molestation 1 0 0 0 0 0 0 



237 WlitltJn AI18WtIfS ASADHA 29. 1926 {~ 238 

2 3 4 5 6 7 8 9 10 11 

5. Hurt 0 0 0 0 2 0 1 7 0 

6. Kidnapping 0 0 0 0 0 0 0 2 0 

7. Corruption 0 0 0 0 7 1 2 9 0 

8. Miscellaneous 0 0 0 3 2 14 0 

Total 0 0 13 3 8 46 0 

2003 

1. Murder/attempt to murder 0 0 0 0 0 1 3 6 0 

2. Extortion/robbery 0 0 0 0 0 0 0 0 

3. Cheatingltheft 0 0 0 0 0 2 0 4 0 

4. Rape/molestatlon 0 0 0 0 0 0 0 1 0 

5. Hurt 0 0 0 0 0 0 3 0 

6. Kidnapping 0 0 0 0 0 0 0 0 

7. Corruption 0 0 0 2 10 3 6 11 0 

8. Miscellaneous 0 0 0 2 1 10 15 0 

Total 0 0 0 3 12 8 19 42 0 

2004 (Upto 30th June, 2004) 

1. Murder/attempt to murder 0 0 0 0 0 2 2 

2. Extortion/robbery 0 0 0 0 0 0 2 0 

3. Cheatlnglthaft 0 0 1 0 0 1 4 0 

4. Rape/molestation 0 0 0 0 0 0 0 0 

5. Hurt 0 0 0 0 0 0 

6. Kidnapping 0 0 0 0 0 0 0 0 0 

7. Corruption 0 0 0 2 11 6 2 9 0 

8. Miscellaneous 0 0 0 0 0 0 2 0 

Total 0 0 1 2 12 8 9 19 1 
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Speed Breakers In DeIhl 

1833. SHRI VIJOY KRISHNA: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether the speed breakers in Delhi have come 
in all sizes and shapes and the agencies responsible for 
constructing speed breakers are flouting norms laid down 
by the Indian Road Congress in 1996; 

(b) if so, the details and the reasons therefor; 

(c) whether there is no painting on the speed 
breakers and the customary warning signs; and 

(d) if so, the reasons therefor and the steps proposed 
to be taken to get the matter right? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) and (b) 
The speed breakers in Delhi are by and large in 
conformity with the norms prescribed by the Indian Road 
Congress. 

(c) and (d) The speed breakers are painted 
periodically and the customary warning signs are also 

. provided at the time of providing speed breakers. 
However, there are occasions when there is some delay 
in re-painting such speed breakers or the warning signs 
get stolen. It is the constant endeavour of the Local 
Bodies to remove these shortcomings. 

Employment to Train ... 

1834. SHRI B. VI NOD KUMAR: Will the Minister of 
TRIBAL AFFAIRS be pleased to state: 

(a) whether any survey has been conducted to assess 
the actual number of beneficiaries from vocational training 
in tribal areas and collect full data of the trainees who 
have gained employment after completion of vocational 
courses; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; and 

(d) the time by which the said survey is proposed to 
be conducted by the Government? 

THE MINISTER OF TRIBAL AFFAIRS AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI P.R. KYNDIAH):' (a) to (d) In order to 

assess the impact of the scheme of Vocational Training 
Centres (VTCs) all the State Govts. were asked to indicate 
the number of candidates who are earning their livelihood 
through the training received by them in the VTCs. From 
the information received from some of the State Govts. 
it is seen that on an average one third of the trained 
candidates get gainfully employed. 

Further, the Planning Commission has been requested 
to conduct a survey/evaluation of VTCs, through their 
Project Appraisal and Management Division. 

N.!.T. Warangal 

1835. SHRI MADHUSUDAN REDDY: WHI the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Union Government received any 
request from Government of Andhra Pradesh regarding 
renewal of lease period of place of National Institute of 
Technology, Warangal to Andhra Pradesh Tourism 
Devf'lopment Corporation, Andhra Pradesh to run a hotel 
in Hanam Konda; 

(b) if so, the details thereof; and 

(c) the action taken by the Government In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (c) The letter (No. 9339IEC. 112002-2 dated 
31.12.2002) received from the Government of Andhra 
Pradesh in January 2003 regarding extension of lease of 
two acres of land given by the National Institute of 
Technology, Warangal to Andhra Pradesh Tourism 
Development Corporation (APTDC) for running a Guest 
House with a Restaurant was sent to the Director of the 
Institute for placing it before the Board of Governors 
(BOGs) for an appropriate consideration. The BOGs which 
is the apex body for the management of the Institute. 
and which also include the Secretary. Technical Education. 
Andhra Pradesh as a representative of the State 
Government. considered the matter In Its meeting held 
on 9th September 2003. Keeping in view the need for 
academic expansion of the Institute as a Deemed 
University, it was decided not to renew the lease further. 
However. it was decided to give one-year's time up to 
7th January 2004 to APTDC to make alternative 
arrangement and to vacate the premises. Further, the 
Director of the Institute also Informed the Chairman and 
Managing Director. APTDC vide his letter-dated 
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29.10.2003 to move out of the Campus latest by 
30.06.2004. 

ProductlonIPrice of Decontrolled Drugs 

1836. SHRI BRAJA KISHORE TRIPATHY: win the 
Minister of CHEMICALS AND FERTILIZERS be pleased 
to state: 

(a) whether it is a fact that production and prices of 
de-controlled Drugs are higher than the controlled Drugs; 

(b) if so, the reasons therefor; and 

(c) the steps taken by the Govemment In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI K. RAHMAN 
KHAN): (a) to (c) 74 bulk drugs are specified in the First 
Schedule of the Drugs (Prices Control) Order, 1995 
(DPCO, 95). Prices of non-Scheduled formulations are 
fixed by the manufacturers themselves keeping in view 
the various factors like cost of production, marketing/seiling 
expenses, R&D expenses, trade commission, market 
competition, product innovation, product quality etc. The 
Government takes corrective measures where the public 
interest is found to be adversely affected. As per a recent 
study, it is noted that the availability of medicines in the 
de-controlled sector is on the higher side as compared 
\0 those in the controlled sector. 

Decentralisation of AlCTE 

1837. DR. COL. (RETD.) DHANI RAM SHANDll: Will 
the Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether there is any proposal to decentralise All 
India Council for Technical Education (AICTE); and 

(b) if so, the details thereof along with the steps 
taken by the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) and (b) All India Council for Technical 
Education (AICTE) has already decentralised its 
functioning by delegating more powers to its Regional 
Committees for processing of proposals at undergraduate 
and postgraduate levels for establishment of new 
institutions, extension of approval, variation in approved 
intake and introduction of additional courses. The State 
Govemments have also been delegated powers in respect 
of diploma level technical insliMes. 

/TtWJSI81ionJ 

NIIvyug School In DeIhl 

1838. SHRI K.S. RAO: Will the Mlrnater of HOME 
AFFAIRS be pleased to state: 

(a) whether adequate number of teachers of 
Computer, sports physical education and arts subjects as 
well as facilities like computers, sports items, drinking 
water, clean toilets and fumiture etc. have been provided 
in all Navyug schools; 

(b) If so, the details thereof, school-wise; 

(c) if no, the time by which these arrangements are 
likely to be made; 

(d) whether construction work of the new building of 
Navyug schools particularly Navyug achool, Mandir Marg 
has been started; 

(f) if so, the time by which the construction of this 
building Is likely to be completed; 

(f) if no, the reesons therefor; 

(g) the arrangements made to appoint principal and 
T.G.T. teachers etc. and to arrange building for the 
students of class VI, Vii and other higher classes during 
the academic Hssion 2004-2005 till the completion of 
the construction of new school bUildings, particularly of 
Navyug School, Mandir Marg, New Delhi; 

(h) if so, the details thereof; and 

(I) if not, the reasons for not shifting the students of 
Navyug School, Mandir Marg to Navyug School, Peshwa 
Road during the current academic session? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) to (c) The 
number of posts of teachers in various disciplines 
sanctioned for various Navyug Schools Is adequate. 
However, some of these posts are lying vacant at present 
even after appointing persons on contract basis as a 
temporary measure. The SohooI-wise number of vacancies 
after excluding the staff engaged on contract basis is 
given in the attached statement. 

The basic civic facilities have been provided in all 
Navyug Schoola. However, the two recently upgraded 
Schools located at Vlnay Marg and Mandlr Marg have 
not so far been provided with Computer Laboratoriea for 
students of Class VI and above. This facility is In the 
proceas of installation. 

(d) to (f) The only proposal to construct a new school 
building relates to the upgraded School at Mandlr Marg. 
The construction work for this School, however, could 
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not be commenced as the land on which It Is to be 
constructed is not free from encumbrance. 

(g) to (I) No Principal for the upgraded Navyug School 
at Mandir Marg has been appointed 88 the School is not 
fully functional. The necessary arrangements have, 
however, been made in the matter of engaging Trained 

Graduate Teachers for the benefit of the students of VI 
and VII cl888es. The students of Classes VI and VII of 
the Navyug School, Mandir Marg have been temporarily 
accommodated In the existing building. There is, therefore, 
no requirement to shift them to the School at Peshwa 
Road. 

Vacancy Position of Tesching Stall 01 Navyug Schools 

SI.No. Name of 
School 

Principal Post 
Graduate 

Trained Graduate Teacher Primal)' Teacher Computer 
Teacher 

Teacher 
TGT PET MUSIC ART Total TGT PET MUSIC ART Total 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

Sarojini Nagar 

Peshwa Road 

Laxmibai Nagar 

Lodhi Road 

Moti 8agh 

Vinay Marg 

TUak Marg 

Mandir Marg 

Pataudi House 

Total 

01 

01 

02 

06 

03 

13 

[English} 

SWilyamalddha SCheme 

05 

03 

02 

03 

04 

03 

20 

01 

01 

01 

03 

1839. SHRI RUPCHAND MURMU: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Swayamsiddha Scheme has 
performed poorly in many Statee during the last three 
years; 

(b) if so, the details thereof and the reasons therefor, 
State-wise; 

(c) whether there were many serious lapses for 
empowering women under the scheme; 

01 

01 

01 

01 

01 

03 

06 

04 

03 

03 

05 

06 

27 

01 

01 

01 

01 

01 

01 

06 

01 

01 

01 

01 

04 

01 

01 

02 

02 

01 

02 

01 

01 

01 

01 

01 

02 

12 

(d) if so, the details thereof, State-wise; and 

(e) the steps taken by the Govemment for proper 
implementation of schemes for women empowennent? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI 
SINGH): (a) No, Sir. 

(b) to (d) Does not arise. 

(e) In order to ensure proper implementation of 
schemes for women empowerment, a system of 
monitoring exlats to review the progress under various 
echemes through periodical reports, review meetings and 
field visits by the concerned Area Officers. 
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fTfRnsI8tion} 

Setting up of Minority Education Commlaalon 

1840. SHRI PRABHUNATH SINGH: Will the Minlater 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
slate: 

(a) whether the Government is contemplating to set 
up the Minority Education Commission; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) and (b) According to the Common Minimum 
Programme of the UPA Government a Commission for 
Minority Educational Institutions that would provide direct 
affiliation for minority professional institutions to central 
universities will be established. The matter is under 
consideration. 

(English} 

Agreement for laying Tranlmlilion Une In 
Afghanistan 

1841. SHRI UDA Y SINGH: Will the Minister of 
POWER be pleased to state: 

(a) whether the Power Grid Corporation has signed 
any MOU with the Government of Afghanistan for laying 
a 300 Km. POWEH: transmission line in Afghanistan; 

(b) if so, the details thereof; 

(c) the benefits accrued to the Government there-
from; and 

(d) the time by which the work on the line is likely 
to be undertaken? 

THE MINISTER OF POWER (SHRI P.M. SAYEED): 
(a) and (b) Power Grid Corporation of India Ltd. (PGCIL) 
has not signed any MOU with Govemment of Afghanistan 
for laying a 300 km power transmission line In 
Afghanistan. Government of Afghanistan had requested 
Govemment of India for construction of a transmission 
line from Pul-E-Khumri to Kabul in Afghanistan for import 
of power from Uzbekistan. PGCIL has carried out aurvey 
and soil investigation on a major part of the route of the 
transmission line and has submitted Detailed Project 
Report to Ministry of External Affairs. 

(c) The project has been envisaged .. part of India's 
commitment to assist Afghanistan In Ita reconstruction 
effort. It will enhance India's image as a major partner of 
Afghanistan and will Introduce Its capability in a new area 
of activity with potential furture commercial spin ofts. 

(d) The declsIon to Implement this transmission line 
would depend upon the result of the complete survey 
and soli investigation. 

American and Canadian Community Collegel 

1842. PROF. M. RAMADASS: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(8) whether the Government Is aware of the utility 
and potential of American and Canadian Community 
colleges in achieving the objectives of 8CC8I8, quality, 
relevance and job opportunities in higher education; and 

(b) if so, the Government consider the establishment 
of community colleges in different districts of the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) Yes, Sir. 

(b) No, such proposal is under consideration of 
Government at present. 

Degree College In 'ilandl 

1843. DR. P.P. KOYA: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 10 state: 

(a) whether the Lakshadweep Administration has 
submitted a proposal to start a Degree College In the 
Islands; 

(b) H so, the details thereof; 

(c) the action taken by the Government In thia regard; 
and 

(d) the time by which It is likely to be set up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) Yes, Sir. 

(b) to (d) Proposal Is for creation of 41 teaching and 
non teaching poets for the propoeed degree college in 
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UT of Lakshadweep. Some further clarifications have been 
sought for processing the case. 

Grievllnce R ....... Commltteea Under ICDS 

1844. SHRI SUNIL KHAN: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) the names of States where 'grievance redreasal 
committees' under Integrated Child Development Schemes 
have been formed at State and District Level; 

(b) whether the Government has received any 
memorandum from any organization of Anganwadi workers 
and helpers during each of the last three years and the 
current year; 

(c) if so, the detaUs thereof; and 

(d) the action so far been taken by the Government 
to redress the grievances? 

THE MINISTER ~F STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI 
SINGH): (a) to (d) The information Is being collected and 
will be laid on the Table of tha House. 

Pending Bill. of St.te Leglalatlv. Auemblle. 

1845. SHRI PARSURAM MAJHI: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether Bills passed by the various State 
Legislative Assemblies are pending with the Government 
to get the assent of the President; 

(b) If so, the details of the Bills particularty which are 
ralated to the weHare of the workers, State-wise; 

(c) since when such bills are pending; and 

(d) the steps taken to clear those Bills at the eartiest? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) to (c) 36 
Bills passed by the State Leglalatures have been reserved 
by the Governors for the consideration of President. Out 
of these bills one bill from the Macllya Pradesh Legislature 
received on 14.01.2004, relates to amendment of Labour 
Laws. 

(d) The State \egI8Iatlon8 are examined from three 
angles viz., (a) repugnancy with any Central Law, (b) 

deviation from National or Central Policy and (c) legal 
and Constitutional validity, by the concerned Ministries! 
Departments of the Central Government. Whenever 
nec8888ry, the State Governments are advised to modify/ 
amend provisions of such legislations keeping the above 
In view. With a view to expeditiously finalizing the Bills, 
discussions are also held with State Governments and 
MinistrieslDepartments of the Govemment of India. 

Drug Policy 

1846. SHRI ADHIR CHOWDHARY: Will the Minister 
of CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether it is true that Drug Policy announced by 
the Government in 2002 has been termed as anti-people 
by KaPJ'lataka High Court; 

(b) It so, the steps taken by the Government to 
monitor the complete range of medicines; and 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI K. RAHMAN 
KHAN): (a) to (c) Prices of Scheduled drugs are fixed! 
revised and prices of non Scheduled drugs are monitored 
in accordance with the provisions of Drugs (Prices Control) 
Order, 1995 which is in force. 

/TnII1SIslionJ 

Development of Model Villages 

1847. SHRI SURESH CHANDEL: Will the Minister of 
URBAN EMPLOYMENT AND POVERTY ALLEVIATION 
be pleased to state: 

(a) whether the Housing and Urban Development 
Corporation Ltd. (HUDCO) has initiated work on the 
special scheme formulated for the development of model 
villages In the country; 

(b) If so, the details thereof, State-Wise; 

(c) the number of villages selected under this scheme 
from each State especially from Himachal Pradesh 
alongw/th their names; 

(d) the amount allocated and spent so far; and 

(e) the time by which they are likely to be developed 
as model villages? 
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THE MINISTER OF STATE OF THE MINISTRY OF 
URBAN EMPLOYMENT AND POVERTY ALLEVIATION 
(KUMARI SEWA): (a) Housing and Urban Development 
Corporation Ltd. (HUDCO) had launched a programme 
for developing two 'Model VIUages'/ 'Adarsh Gram' in all 
the States and Union Territories in 1997. Further in 
January, 2003, It was decided to set up two model. villages 
for every 7 districts in a State/Union Territory. The 
selected villages predominately covering lower Income 
population are to be provided with a grant U8istance of 
upto Rs. 35 lacs, by HUDCO out of the interest accretion 
of KFW funded schemes subject to matching contribution 
from State Govt./impiementing agency. 

(b) to (d) HUDCO has so far sanctioned 73 Model 
Villages covering 25 States and 1 Union TerritoI)' for a 

SI.No. Name of StateslUTs 

2 

1. Andhra Pradesh 

2. Andaman & Nlcobar Islands 

3. Arunachal Pradesh 

4. Assam 

5. Bihar 

6. Chhattisgarh 

7. Haryana 

8. Himachal Pradesh 

9. Jammu & Kashmir 

10. Jharkhand 

11. Kamataka 

12. Kerala 

13. Madhya Pradesh 

14. Manlpur 

15. Mizoram 

Total Model 
Villages 

3 

3 

2 

2 

3 

1 

5 

2 

4 

5 

5 

total grant assistance of Rs. 25.09 crores. 

The State-wise details of the number of villages 
selected, grant sanctioned and released .... given in the 
statement enclosed. 

So far as Himachal Pradesh is concerned, HUDeO 
has sanctioned one model village In Panchayat Harat 
ViRage, Kangra with grant of Rs. 24.37 Iaca out of which 
Rs. 6.09 lacs has been released. 

(e) The total duration of the project is 9 months. 
However, sometimes the projects get delayed due to non-
availability of matching contribution trom the State 
Govemmentlimplementing agency. 

(Rs. in Lacs) 

Amount Amount 
Sanctioned Released 

4 5 

1OS.OO 96.25 

35.00 26.25 

73.50 63.88 

70.50 52.50 

84.76 71.64 

31.32 7.83 

172.38 70.00 

24.37 6.09 

70.00 35.00 

35.00 0.00 

140.00 43.75 

35.00 33.41 

195.50 108.10 

1n.00 147.40 

38.50 9.63 
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2 

16. Nagaland 

17. Orissa 

18 Punjab 

19. Rajasthan 

20. Sikkim 

21. Tamilnadu 

22. Tamilnadu 

23. Tripura 

24. Uttar Pradesh 

25. Uttaranchal 

26. West Bengal 

Total 

(English) 

Slirva Shlkaha Abhlyan 

1848. SHRI ADHALRAO PATIL SHIVAJI: 
SHRI NAVJOT SINGH SIDHU: 
DR. M. JAGANNATH: 
PROF. M. RAMADASS: 

3 

6 

6 

4 

2 

2 

9 

2 

2 

73 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to Slate: 

(a) whether it is a fact that State Govemments have 
spent only 70% of the funds allocated under the Sarva 
Shiksha Abhiyan during 2003·04 as reported in Timss of 
India dated June 7, 2004; 

(b) if so, the reason therefor alongwlth the names of 
such States; 

(e) Whether the Government has a proposal to 
increase the public expenditure on education upto 6% of 
GOP; and 

(d) If so. the manner in which the Govemment would 
ensure that the States will fully utilize the coming funds 
when the State Govemments have not utilized even the 
first instalments? 

4 5 

210.00 192.50 

196.00 123.26 

70.00 35.00 

91.99 52.24 

66.78 68.33 

35.00 8.75 

70.00 65.10 

38.34 28.80 

315.00 227.50 

58.67 54.58 

70.00 43.75 

2509.61 1671.42 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHAI M.A.A. 
FATMI): (a) and (b) No Sir. The total releases to 
the States during the year 2003-04 were As. 2698.38 
Crorea. The expenditure by the States was As. 3604.26 
Crores. 

(c) As stated in the President's Address to the 
Parliament delivered on 7th June 2004, the Govemrnent 
will aim at increasing public spending on education to 
ultimately reach at least 6% of GOP with half this amount 
earmarked for primary and secondary education. 

(d) Does not arise. 

National Building Code 

1849. SHAI AAYAPATI SAMBASIVA RAO: Will the 
Minister of UABAN EMPLOYMENT AND POVERTY 
ALLEVIATION be pleased to state: 

(a) whether a National Building Code has been set 
up to make every building coming up in the country 88 

resistant to natural hazards; 

(b) if so, the gulde/lnes that have been introduced In 
this regard; 
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(c) whether these guidelines are being foUowed world 
wide; and 

(d) if so. the extent to which this Code has helped 
to minimize disaster In the country? 

THE MINISTER OF STATE OF THE MINISTRY OF 
URBAN EMPLOYMENT AND POVERTY ALLEVIATION 
(KUMARI SEWA): (a) and (b) The National Building Code 
formulated by Bureau of Indian Standards is In the nature 
of model guidelines and is voluntary. but can be made 
mandatory through suitable adoption in building bye-laws 
and town planning rules of the States. The Code 
prescribes structural design of buildings which are safe 
during earthquake and winds. 

(c) The National Building Code is applicable to India. 

(d) The Buildings designed as per the provisions of 
National Building Code and also constructed and 
maintained accordingly. will be able to safely withstand 
the design loads in the event of a natural calamity like 
earthquake and cyclone. 

VI.akhapatnam St." Plant 

1850. SHRI M. SREENIVASULU REDDY: 
SHFU VIRENDRA KUMAR: 

Will the Minister of STEEL be pleased to state: 

(a) whether the Govemment has any proposal for 
the expansion of Visakhapatnam Steel Plant; 

(b) if so. the details thereof and the amount 
earmal1<ed for the expansion of the plant; 

(c) the proposed capacity of the plant after 
implementation of expansion plan; 

(d) whether it is a fact that the Visakhapatnam Steel 
Plant Is concentrating more on exports and denying the 
material to the locals resulting In high prices to the 
consumers; 

(e) If so, the action being taken by the Government 
in this regard; and 

(f) the manner in which the proposed expansion 
programme 18 likely to help indigenous market and 
consumers? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) Apart from the propoeal for Installation of 
the 4th Coke Oven Battery. no proposal has bee received 
by the government for the expansion of the steel Plant. 

(b) The salient features of the IV Coke Oven Battery 
project are as under: 

(i) The proposed 4th Coke Oven Battery is to meet 
the shortfall in Blast Fumace (BF) Coke in view 
of the increased production of hot metal and 
the shortfall that will arise when the rebuilding 
programme of the three existing coke oven 
baaeri.. is taken up. 

(iI) The installation of 4th Coke Oven Battery is a 
technical necessity for sustaining plant operations 
at higher efficiency. 

(iii) The 4th Coke Oven Battery will act as a 
replacement battery when the exiattng batteries 
are taken up for repair/rebuilding. After the 
rebuilding is completed this battery will function 
as an additional baaery. 

(iv) The 4th Coke Oven Battery win be 7 meters tall 
and will consist of 67 ovens and will be based 
on Russian technology. It will thus be similar to 
the existing three batteries. 

(v) There is a provision in the plant lay-out hence 
the proposed new battery will be Installed In the 
existing coke oven battery complex adjacent to 
coke oven battery No.3. 

(vi) The 4th Coke 0\ ", Battery is estimated to cost 
Rs. 303.00 crores. 

(vii) The entire cost will be borne by the company 
from Its intemal resources. 

(viII) The estimated time for completion of the 4th 
Coke Oven Battery is 36 months. 

(x) The project has been approved by the 
govemment. 

(c) The implementation of the 4th Coke Oven Battery 
is not designed to lead to any Increase in the steel making 
capacity of the steel plant 

(d) No, Sir. 

(e) Not applicable In view of (d) above. 
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(f) Not applicable in view of (c) above. 

Out.tandlng Electricity Dun Toward. F.e.1. 

1851. SHRI S.P.Y. REDDY: Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether Fertilizer Corporation of India's plant at 
Ramagundam in Andhra Pradesh, left huge electricity dues 
to the State before being closed and referred to BIFR; 

(b) if so, the details thereof and the reasons therefor; 

(c) whether the Government of Andhra Pradesh has 
requested to the Union Govemment for the payment of 
the outstanding dues; 

(d) if so, the reaction of the Government thereto; 
and 

'(e) the steps taken by the Govemment for timely 
payment of the dues? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI K. RAHMAN 
KHAN): (a) and (b) The electricity dues payable by the 
Ramagundam unit of Fertilizer Corporation of India Ud. 
(F.e.l.) to the State Government of Andhra Pradesh 
amounting to Rs. 37.75 crore relate to the months of 
February and March, 1999 which could not be paid due 
to paucity of funda. 

(c) and (d) Yes, Sir. Based on the request of the 
then Hon'ble Chief Minister of Andhra Pradesh received 
in November, 2003, the maHer was taken up with the 
Ministry of Finance for release of funds to settle the 
outstanding electricity dues. 

(e) In view of opinion of the Board for Industrial and 
Financial Reconstruction (BIFR) for winding up of F.C.I., 
the dues of all creditors will have to be seHted by the 
official liquidator to be appointed by the Hon'ble Deihl 
High Court. 

Allotment of Flat. by DDA 

1852. SHRI ANANTA NAYAK: 
SHRI GURUDAS KAMAT: 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the number of fiats constructed by DDA during 
the last five years, category-wise; 

(b) whether all the applicants registered for flats/plots 
under different schemes of the Deihl Development 
Authority (DDA) have been alloHed flats/plots; 

(c) if not, the position 88 on date, Scheme-wise; 

(d) the time by which the remaining applicants are 
likely to be allotted flats/plots; and 

(e) the details of new scMmes IntroducecWkely to 
be Introduced for the allotment of flats, plots and houses? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NAB I AZAD): (a) The total number of flats 
constructed by DDA during the last flve years, category-
wise. is given In the statement enclosed. 

(b) and (c) The total number of registrants and the 
number of walt listed registrants for flats and p10ts are 
as follows: 

For 
Flats 

For 
Plots 

Name 01 Scheme 

New PaHem 
Registration 
Scheme, 1979 

Ambedkar Awas 
Yojana, 1989 

Janta Housing 
Registration 
Scheme 1996 

Rohini Residential 
Scheme, 1981 

No. of Prassnt 
Registrants back-log 

1,71,272 10,163 

20,000 3,383 

20,000 8,736 

82,384 31,336 

(d) DDA has prepared an action ptan for liquidation 
of walt-listed registrants of flats by 2005 and of plots by 
2005-08. The disposal of plots Is, however, dependent 
on acquisition of land and development of infrastructure 
facilities there. 

(e) DDA has recently launched a Two Bed Room 
Housing Scheme, 2004 for allotment of 1500 MIG flats. 
DDA do not propose to launch any new scheme for 
allotment of plots at present. 
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m..r.mtInt 

iMtllils DI HfJi111t18 CoMtnK::ttId by DDA lJufing thtI LIIst FiKI Y&9m 

category 1999-2000 2000-01 

HIG 1,056 888 

MIG 1,102 288 

UG 232 526 

Janta 3,584 5,600 

Total 5,974 7,302 

{Translliltion} 

N.C.T.E. 

1853. SHRI SHIVRAJ SINGH CHOUHAN: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) the power entrusted to the Nat/onal CouncH of 
Teachers Education to Impose ban on the advertisements 
regarding providing B.Ed.lM.Ed. degrees by the 
unrecognized coUegesfmstitutions; 

(b) the number of such coIJegeslinstitutions against 
whom action has been taken 80 far; 

(c) whether any provisions/rule is proposed to be 
made to instruct the newspapers agencies not to publish 
the advertisements released by the unrecognized collegeal 
institutions; 

(d) if so, the details thereof; and 

(e) if not, other measures proposed to be taken to 
safeguard the interest of admission seekers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) and (b) There Is no provision In National 
Council for Teacher Education Act, 1993, empowering 
the Council to prohibit publication of advertisements by 
unrecognized colleges/institutions, offering B.Ed.IM.Ed. 
courses, or to take action against institutions publishing 
such advertisements. 

(c) No such proposal is under consideration. 

2001-02 2002-03 2003-04 Total 

1,715 790 416 4,865 

390 1,627 492 3,899 

590 1,072 704 3,124 

5,164 2,032 64 16,444 

7,859 5.521 1.676 28,332 

(d) Does not arile. 

(e) NCTE has been issuing public notices from time 
to time bringing provisions of NCTE Act relating to the 
requirement of recognition by Teacher Training Institutions, 
to the notice of public In general and Itudents In particular, 
and informing them that a teacher education qualification 
obtained after undertaking a course or training In an 
institution not recognized by NCTE, 18 not valid for 
employment under the Central Govemment, any State 
Government, any University, or In any school, college or 
other educational body aided by the Central Govemment 
or any State Govemment. 

Illegal Migrant. 

1854. YOGI ADITYA NATH: 
SHRI SURESH CHANDEl: 
SHRI VIRENDRA KUMAR: 
SHRI P.S. GADHAVI: 
SHRI RAMDAS BANDU ATHAWALE: 
SHRI AJOY CHAKRABORTY: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether infiltration by the Banglade,hl and 
Pakistani nationals is constantly increasing In the country; 

(b) if 80, the details in this regard; 

(c) the number of Bangladeshi and Pakistani nationals 
apprehended infiltrating during each of the Ia8t th .... years; 

(d) the State-wise number of Illegal Immigrants from 
various countries over-staying in the country 88 on date, 
country-wise; 
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(e) whether the Govemment has taken up the matter 
with the neighbouring countries; 

(f) if so, the reaction of each of the such country on 
the matter; and 

(g) the measures taken by the Govemment to deal 
with the problem of inflltrationlillegal Immigration? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
and (b) There are reports on increaee In infiltration of 
militants, since March 2004, from Pakistan. However, 
infiltration of Illegal migrants from Bangladesh has slightly 
decreased. 

(c) The number of Bangladeshi and Pakistani 
nationals apprehended by BSF during the last three years 
is as follows: 

Year Bangladeshi Paklatanl 
Nation. Nation. 

2001 8811 73 

2002 15549 38 

2003 21453 98 

2004 (up to 30 June) 12476 64 

(d) The country-wI8eIState-wise figures of foreigners 
overstaying in India during 1999-2003 are given in the 
enclosed statement I and II respectively. 

(e) and (f) The matter was taken up with the 
Government of Bangladesh and with the Govemment of 
Pakistan. The official stand of the Govt. of Bangladesh Is 
that there are no illegal Bangladeshi migrants in India 
As regards the stand of the Government of Pakistan, In 
the Joint Press statement of January 6, 2004 the 
President of Pakistan reassured the Prime Minister of 
India that he will not permit any territory under Pakistan's 
control to be used to support terrorism in any manner. 

(g) The Govemment of India has taken several 
measures to check Illegal migration from across the 
borders, which includes strengthening of BSF and 
equipping them with modem and sophisticated equipment! 
gadgets, raising of additional battalions of BSF, reduction 
of gaps between border outposts, intensification of 
patrolling, accelerated programme on construction of 
border roads and border fencing and provisioning of 
surve:llance equipment, etc. The powers under Sec. 3 
(2) (c) of the Foreigners Act, 1946 to detect and deport 
foreign nationals staying in India unauthorlsedly have been 
entrusted to the State Governments and UT 
Administrations. Administrative Instructions are also Issued 
from time to time to launch special drives to detect 
Pakistani and Bangladeshi nationals staying illegally in 
the country, for their Immediate detection and deportation. 

m.ltlmtlnl I 

Country 

Afghanistan 

Algeria 

Angola 

Antigua & Barbuda 

Argentina 

Armenia 

AustraHa 

Austria 

OvtNst.p/ by FOMgnBfS: Counttrwi8tl (1999-2003) 

1999 2000 2001 

2 3 4 

12154 11071 10158 

0 7 9 

0 0 3 

0 0 0 

6 16 9 

0 3 2 

369 270 336 

67 34 133 

2002 2003 

5 6 

10330 10330 

0 11 

0 0 

0 1 

11 9 

2 3 

190 188 

135 26 
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2 3 .- 5 6 

Azerbaijan 0 0 1 1 2 

Bahrain 72 65 8 7 3 

Bangladesh 22573 20011 24443 21813 24359 

Barbados 0 0 0 0 

Balarus 1 0 33 3 5 

Belgium 65 104 96 88 69 

BelIze 0 1 1 0 0 

Bolivia 3 5 0 0 0 

Bosnia & Herzegovina 2 2 4 2 

Botswana 0 0 0 0 0 

Brazil 14 29 34 34 18 

British Overseas Citizen 0 0 1 2 3 

British Protectorate 0 0 0 1 3 

British Solomon Island 0 0 0 1 0 

Brunei 0 1 1 1 2 

Bulgaria 14 10 7 10 9 

Cambodia 3 9 8 25 16 

Cameroon 1 0 0 2 

Canada 828 823 894 484 420 

Central African Rep. 0 0 0 0 1 

Chad 0 0 0 14 

Chile 11 5 6 .-
China 181 142 198 137 118 

China (Taiwan) 11 11 16 4 11 

Colombia 6 11 5 10 7 

Congo 0 0 0 0 

Costa Rice 1 0 0 0 0 

Croatia 12 14 9 16 17 

Cuba 2 6 6 16 

Cyprus 0 0 0 0 0 
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2 3 4 5 6 

Czech 186 132 167 23 19 

Denmark 89 124 167 34 25 
Djibouti 0 0 0 .. 
Dominican Rep. 0 0 0 .. 
Ecuador 3 2 0 

Egypt 51 11 25 10 9 

EI Salvador 0 0 0 0 0 

Eritrea 4 8 6 .. 11 

Estonia 0 0 2 2 2 

Ethiopia 328 292 114 146 88 

Fiji 16 21 25 16 14 
Finland 16 36 120 130 19 

France 405 113 369 321 122 
Gambia 0 0 0 0 0 
Georgia 2 0 3 2 2 
Gennany 631 881 779 808 232 
Ghana 9 3 19 5 8 
Greece e 24 17 17 7 
Grenada 0 0 0 0 
Guatemala 0 0 0 0 1 
Guinea 0 2 2 3 2 
Guinea BIssau 4 0 0 0 0 
Guyana 4 4 5 5 
Haiti 0 0 3 0 2 
Hong Kong 2 3 4 0 
Hungary 23 24 22 8 12 
Iceland 4 3 0 0 0 
Indonesia 97 162 142 70 44 
Iran 551 254 172 109 192 
Iraq 43 31 30 23 20 
Ireland 40 74 53 59 20 
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2 3 4 5 . 6 

Israel 44 273 174 32 36 

Italy 244 86 230 67 15 

Ivory Coast 2 4 0 0 0 

Jamaica 0 0 0 1 2 

Japan 314 299 282 897 219 

Jordan 332 201 84 36 50 

Kazakhstan 0 11 20 31 35 

Kenya 601 486 2n 223 179 

Korea North 0 6 0 0 0 

Korea South 256 275 418 667 148 

Kuwait 3 9 4 8 

Kyrghyzstan 3 0 16 21 20 

Laos 2 2 3 4 2 

Latvia 0 2 2 2 

Lebanon 7 9 9 8 10 

Lesotho 0 1 1 2 2 

Liberia 2 0 0 3 

Libya 0 2 2 2 3 

Lithorla 0 0 0 0 

Lithuania 1 2 2 0 

Luxemburg 0 2 2 3 2 

Madagascar 2 0 0 0 

Malawi 8 11 4 3 4 

Malaysia 1842 1512 879 640 441 

Maldives 131 119 89 54 39 

Mali 0 0 0 0 

Malta 2 4 2 2 

Mauritius 552 538 488 489 142 

Mexico 10 14 19 10 24 

Moldova 0 1 1 

Mongolia 67 43 30 11 15 
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2 3 4 5 6 

Morocco 5 5 2 5 6 

Mozambique 11 8 2 0 

Myanmar 79 169 285 341 322 

Namibia 1 2 2 3 7 

Netherlands 239 123 387 273 58 

New Zealand 69 80 84 50 49 

Nicaragua 1 0 0 0 

Nigeria 224 26 148 120 139 

Norway 44 41 32 81 70 

Oman 73 78 15 13 81 

Pakistan 11434 6912 6748 5901 8360 

Pale8tlne 96 80 4 2 15 

Panama 4 1 10 8 
Papua New Guinea 0 0 0 3 0 
Paraguay 0 0 0 0 
Peru 7 5 5 7 
Philippines 143 102 64 90 79 
Poland 57 13 30 45 40 
Portugal 15 26 22 8 5 

Qatar 2 2 5 4 10 

Romania 6 18 17 11 7 

Russia 313 261 378 389 83 

Rwanda 20 25 2 3 53 

Samoa (West) 0 0 0 0 0 
Saudi Arabia 8 22 12 7 38 

Senegal 2 1 1 2 5 
Seychelles 25 17 29 18 12 
Sierra Leone 0 1 1 1 
Singapore 220 280 349 233 192 
Slovak Rep. 21 10 4 7 6 
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2 3 4 5 6 

Slovenia 2 3 5 8 5 

Somala 325 142 109 176 100 

South Africa 101 39 37 55 84 

Spain 57 71 46 79 37 

Sri Lanka 1221 818 620 533 491 

St. Lucia 0 0 0 0 2 

Stateless 154 28 33 38 30 

Stateless-Malaysia 7 7 5 0 6 

Stateless-Tibet 415 276 266 385 336 

Sudan 382 233 120 95 70 

Suriname 0 0 0 0 0 

Swaziland 0 0 3 4 4 

Sweden 80 84 80 68 72 

Switzerland 58 62 42 106 66 

Syria 20 33 33 11 19 

Tajikistan 0 4 9 10 15 

Tanzania 205 78 76 27 68 

Thailand 431 304 350 155 107 

Tonga 2 2 0 

Trinidad & Tobago 21 24 11 6 9 

Tunisia 0 1 2 1 2 

Turkey 11 30 30 13 8 

Turkmenistan 0 0 2 2 

United Arab Emirates 15 12 7 0 12 

United Kingdom 1840 1551 1388 1216 1183 

United States of America 1863 1601 1102 760 762 

Uganda 154 162 149 55 85 

Ukraine 2 20 31 24 28 

Uruguay 1 1 0 0 2 

Uzbekistan 19 55 17 13 13 
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2 3 4 6 6 

Venezuela 11 12 4 4 7 

Vietnam 78 41 160 141 167 

Yemen 224 130 n 43 144 

Yugoslavia 38 23 20 23 19 

Zaire 0 7 8 7 7 

Zambia 24 36 12 6 4 

Zimbabwe 21 8 12 12 7 

Others 9 11 7 43 7 

Total 64081 52981 55171 50022 51522 

$16.".,,/ /I 

St8It1/lJT·wiss oVflrs18j181 by RnIgnBrs (1999-2003) 

StatelU.T. 1999 2000 2001 2002 2003 

2 3 4 5 6 

Andaman & Nicobar Islands 0 0 0 3 0 

Andhra Pradesh 84 19 33 44 74 

Assam 20 16 18 22 12 

Bihar 13 22 18 19 11 

Chandigarh 69 41 41 24 13 

Chhattisgarh 15 5 3 

Dadra & Nagar Haveli 0 0 0 0 0 

Daman & Diu 0 0 0 

Deihl 19583 18300 19304 18493 15516 

Goa 5 2 1 6 0 

Gujarat 965 533 532 585 129 

Haryana 430 418 388 2 386 

Himachal Pradesh 2 3 2 1 6 

Jammu & Kuhmlr 68 0 0 1 82 

Jharkhand 0 0 0 8 13 

Kamataka 1015 4080 121 87 866 

Kerala 519 189 193 208 350 
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Madhya Pradesh 

Maharashtra 

Orissa 

Pondicherry 

Punjab 

Rajasthan 

Tamil Nadu 

Tripura 

Uttar Pradesh 

Uttaranchal 

West Bengal 

Total 

[English} 

Sex Rackete Operating In Deihl 

2 

887 

2591 

84 

714 

4893 

2090 

296 

1010 

22672 

64061 

1855. SHRI RAVI PRAKASH VERMA: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) the details of the sex rackets operating in Hotels! 
Restaurants and at other parts of the city unearthed by 
the Delhi Police during current year so far; 

(b) the number of persons arrested; 

(c) whether any nexus between the operations and 
certain influential persons has come to the notice of the 
Government; 

(d) if so, the details in this regard; and 

(e) the steps proposed to be taken to curb such 
activities? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) and (b) 
During the current year upto 10th July, 2004 Delhi PoUce 
registered 38 such cases under "the Immoral Traffic 
(Prevention) Act, 1955" in connection with which 161 
persons were arrested. 

3 

368 

1016 

91 

o 
146 

4303 

2855 

331 

444 

19802 

52987 

4 

381 

572 

72 

517 

4231 

3628 

420 

454 

24222 

55171 

(c) No, Sir. 

(d) Does not arise. 

5 6 

149 470 

907 816 

139 94 

46 29 

232 230 

4197 5363 

2926 1361 

444 463 

462 560 

2 3 

21012 24066 

50022 51522 

(e) The steps taken to control this evil include keeping 
a watch on hotels and guest houses; conducting surpriae 
checks on hotels/guest hous88 suspected to be Involved 
in such activities; keeping a watch on persons previously 
involved in prostitution; and collection of inteDigenee by 
deploying sources. 

Setting up of Ammonia Plant In Irlln 

1856. SHRI KAILASH MEGHWAL: 
SHRI K.S. RAO: 

Will the Mlni81er of CHEMICALS AND FERTILIZERS 
be pleased to state: 

(a) whether Indian Farmers Fertilizer CorporatIon of 
India (IFFCO) propose to set up a gu based ammonia 
plant in Iran; 

(b) if so, the detalle thereof; 

(c) whether the environmental clearance has been 
given for setting up the said plant; 

Cd) if so, the details thereof; and 
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(e) the total investment involved in the said project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI K. RAHMAN 
KHAN): (a) and (b) Indian Farmers Fertilizer Cooperative 
ltd. (IFFCO) along with Krishak Bharatl Cooperative ltd. 
(KRIBHCO) and Qeshm Free Area Authority (QFAA) of 
Iran had decided to carry out a feasibility study to explore 
the possibility of setting up a gas baaed joint venture 
ammonia plant In Iran with a capacity of 1750 MT per 
day. 

(c) and (d) Environmental clearance to propoealis to 
be .~ finallsatlon of investment decfejon by the 

. " ".,... sponsors. 

.(e) The estimated cost of the project was US $ 282 
million in 2001. 

Illegal Conltructlonl In DeIhl 

1857. SHRI RAGHUNATH JHA: Win the Minister of 
URBAN DEVELOPMENT be pleased to &tate: 

(a) whether it is a fact that due to collusion and 
nexus of engineers of building department of Deihl 
Municipal Corporation with builders, large scale Illegal 
constructions have taken place all over Delhi; 

(b) if so, the action taken/proposed to be taken by 
the MCD in this regard; 

(c) whether it Is also a fact that the Hon'ble Htgh 
Court of Delhi directed the Municipal Commissioner, Delhi 
to form a policy for a periodic verification of the 
constructions taking place in various parts of the city; 

(d) if so, whether the Municipal Commissioner, Delhi 
has formulated any policy in that regard; 

(e) if so, the details thereof; 

(f) If not, the reasons ther.for; and 

(g) the steps taken by the Municipal Commlasloner, 
Delhi to ensure compliance of the Policy? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NABI AZAO): (a) and (b) MunICIpal Corporation 
of Delhi (MCD) has reported that no such instance of 
nexus between builders and staff of MCD has come to 
notice. 

(c) Yes, Sir. 

(d) to (g) MCD has reported that tt has circulated a 
"Manual of Instructions on UnauthorI8ed ConstructIon- vide 
office order No. D/38IEE (B) HQ-GI03 dated 18.12.2003 
to all zonal officers for strict compliance. The manual 
hlghHghts the action to be taken in respect of construction 
being carried out with/or without approval, responsibility 
& accountability of various officers of building department 
and delegation of powers at dtfferent levels to control 
building activities. 

Arrett of Accuaed 

1858. SHRI VIJOY KRISHNA: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether Delhi High Court has ruled that no 
accused should be arrested till It is absolutely necessary 
from the point of investigation; 

(b) If so, the details of the Delhi High Court order in 
this regard; and 

(c) the follow up action taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) to (c) The 
Deihl High Court in Its Judgement dated 28th January, 
2004 in CrI.M (M) 387512OO3-the Court on Its own motion, 
after examining the arresting powers of the Investigating 
agencies like CBI etc., gave the following directions to 
the policelinvestlgatlng agencies like CBI etc.: 

(i) Investigating Officer, be of police station or 
special agency like CBI, shall not arrest any 
person accused of having committed a 
cognizable and non-bailable offence until It is 
very nec .... ry for the purpose of investigation 
or custodial Interrogation say fot recovering 
incrimInating articles or weapons of offence or 
eliciting Information 88 to his accomplices etc. 
or for any other purpose that may help in 
gathering evidence to prove his guilt. 

(ii) Arrest should always be avoided if the 
investigation can be completed even otherwise 
and the accused give. full cooperation in 
completing the Inveetigatlon. 

(iii) Arrest may be neoeeaary, if the offence alleged 
is of grave nature and prescrlb.. severe 
punishment and there Is a likelihood of an 
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offender either absconding or not appearing on 
being summoned or his fleeing away from justice 
or judgment. 

The court has directed Commissioner of Police (Delhi) 
for guidance and compliance of the aforesaid directions 
by SHOS/investigating Officers and also Judicial Officers 
of Delhi as well as Director of Central Bureau of 
Investigation. 

[Transla/ion} 

Regularlaatlon of Unauthorl .. d Colonl •• 

1859. SHRI RAMoAS BANoU ATHAWALE: WUI the 
Minister of URBAN DEVELOPMENT be pleased to state: 

(a) whether the Government has laid down any 
criteria with regard to regularlaatlon of unauthorized 
colonies in the capital; 

(b) if so, the details thereof; 

(c) if not, the time by which it is likely to be laid 
down; 

(d) whether the Govemment has decided to regularise 
such unauthorized colonies which came up upto March 
31, 1993; 

(e) if so, the location-wise details of such colonies; 

(f) the number of other unauthorised colonies which 
came up during the period from March 31, 1993 to 
December 31, 2001 alongwith locations thereof; and 

(g) the time by which these colonies are likely to be 
regularised? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NABI AZAo): (a) to (g) Government had 
prepared guidelines for regularisatlon of unauthorised 
colonies which were in existence as on 31.3.1993 and 
filed the same in Delhi High Court on 20.2.2001 In CWP 
No. 477111993-Common Cause (Regd) Society Versus 
Union of India and others. The Hon'ble Court in its order 
dated 27.2.2001 directed the Government to notify 
colonies which could be regularised in terms of the said 
guidelines. It had also indicated that till modalities in terms 
of the guidelines are worked out, Interim orders passed 
earlier restraining the Government from regularizing any 
unauthorised colony shall be operative. 

The Government has revised the guidelines in 
February 2004 extending the cut off date for regularisation 
from 31.3.1993 to 31.3.2002. The revised guidelines have 
been issued to Govt. of NCT of Delhi, DDA, MCD and 
NoMC. The Govt. of NCT of Delhi has been requested 
to take steps for drawing list of unauthorised colonies 
which conforms to the revised guidelines. A working Group 
has also been set up to work out modalities for 
regularisation. 

The Govt. of NCT of Delhi has informed that there 
were about 1071 unauthorised colonies in Delhi upto 
31.3.1993. However, no survey has been undertaken to 
ascertain the number of colonies that have emerged after 
this date. 

/English} 

Reduction of Schemes by Planning Commission 

1860. DR. COL. (RETD.) DHANI RAM SHANoIL: Will 
the Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Planning Commission has taken a 
decision to reduce some centrally sponsored schemes 
relating the Ministry of Human Resource Development; 

(b) if so, the details and reasons therefor; and 

(c) the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) The Planning Commission undertakes a 
review of the existing Centrally Sponsored Schemes from 
time to time and subjects them to Zero Based Budgeting 
(ZBB), retaining only those schemes that are demonstrably 
essential. 

(b) The exercise helps in rationalizing the schemes 
by making them more focused and it also streamHnes 
the delivery system to ensure that benefits reach the 
target group. 

(c) The Common Minimum Programme that has been 
adopted by the Govemment refers to transfer of all 
Centrally Sponsored Schemes except in national priority 
areas like family planning to States. 

Promotion of Education Amongst Tribal 
CommunlU .. 

1861. SHRI RUPCHANo MURMU: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 
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(a) whether any special programmes have been 
formulated by the Government for promotion of education 
amongst tribal communities; and 

(b) if so, the total budget provision made and spent 
on each of these programmes during the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 

FATM!): (a) and (b) Ministry of Human Resource 
Development does not operate any exclusive programme 
for the Scheduled Tribes as its schemes are of an 
integrated nature. However, Ministry of Tribel Affairs, being 
the nodal Ministry for the welfare of Scheduled Tribes, 
has formulated special programmes for the promotion of 
education amongst tribal communities. The budget 
provisions and expenditure during the last three years on 
these programmes are given in the Statement enclosed. 

St.tement 

Name of 

the scheme 

Boys' Hostels 

Girls' Hostels 

Ashram 
Schools in 
TSP areas 

Post-matric scholarships 

Book bank 

Upgradation 
of merit 

Educational 

complexes in 
low literacy 
pockets for 
women 
literacy in 

Tribal areas 

Eklavya 
Model 
ReSidential 
Schools 

2001-2002 

BE Expenditure 

1000.00 837.40 

1050.00 720.00 

1250.00 997.75 

6300.00 6678.22 

80.00 72.00 

30.00 33.90 

700.00 399.00 

*5000.00 5300.00 

(Rs. in Lakhs) 

2002·2003 2003-2004 

BE Expenditure BE expenditure 

1200.00 715.75 1100.00 996.20 

1200.00 634.30 1300.00 818.28 

1400.00 950.00 1400.00 647.00 

6600.00 5158.64 5400.00 6579.46 

150.00 140.00 150.00 63.43 

99.00 92.05 99.00 76.88 

800.00 600.00 800.00 572.00 

*2000.00 2000.00 *2000.00 1542.68 

'This allocation was earmarked by the Ministry for Eklavya Model Residential Schools out of the allocation provided under the Scheme 
01 Article 275 (I) 01 the Constitution of India. 
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{Translation} 

Joint Venture by SAIL 

1862. SHR.I CHANDRA SEKHAR DUBEY: Will the 
Minister of STEEL be pleased to state: 

(a) whether the Steel Authority ot India Ltd. (SAIL) 
has embarked upon a Joint Venture with any private 
company during the last five years; 

(b) if so, the details thereof; 

(c) whether any tenders were floated In this regard 
with special reterence to Bokaro Steel Plant; and 

(d) it so, the number of bidders and the process 
adopted for finalization of bids and indicating the results 
thereot? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) and (b) Steel Authority of India Limited 
(SAIL) has entered into the following Joint Ventures during 
the last five years: 

(I) SAIL Bansal Service Centre limited-wlth 40% 
equity participation by SAIL and 60% equity 
participation by BMW Industries Ltd., Kolkata. 

(ii) Metaljunction.com Private limited-with both SAIL 
and TISCO holding 50% equity. The company 
has been set up to operate an independent e-
Commerce Steel Marketplace to serve as a 
comprehensive online e-Marketplace tor all 
manufacturers, dealers and users of steel and 
allied materials. 

(c) and (d) The selection at BMW Industries limited 
as the Joint Venture partner of SAIL for the purpose of 
setting up a steel service centre at Bokaro was through 
the process of inviting "Expression of Interesr through 
an open press advertisement in which 61 parties had 
registered their interest. BMW Industries limited were 
selected based on their experience in the field of operating 
service centre. 

{English} 

ExtenSion of Metro Ran 

1863. SHRI BRAJA KISHORE TRIPATHY: 
SHRI S.D. MANDlIK: 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the Union Government has extended the 
route of Metro Rail Project in AIIMS-Qutub, Safda~ung 
via South Delhi; 

(b) it so, the details thereof; 

(c) whether the DMRC has chalked out the residential 
and commercial units likely to be dislocated thereby; 

(d) if so, the details In this regard, location-wise; 

(e) whether the DMRC has any plan to pay 
compensation/altemative sites to the affected units; 

(f) if so, the details thereof; 

(9) the funds earmarked by DMRC for resettling the 
affected units; and 

(h) the time by which this extended portion is likely 
to be completed? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NAB I AZAD): (a) to (h) There is no proposal 
with the Government of India for the extension of Delhi 
Metro RaH Project route AIIMS-Qutub, Safda~ung via 
South Delhi. However, Delhi Metro Rail Corporation ltd., 
has indicated that It has submitted a proposal to the 
Government of National Capital Territory of Delhi in this 
regard. No Detailed Project Report has however been 
prepared. 

Inclusion of Medicines In Drug Price Control Order 

1864. SHRI PRABHUNATH SINGH: Will the Minister 
of CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether the medicines Salbutamol and Oiclofenace 
have not been included in Drug Price Control Order; 

(b) if so, the reasons therefor; and 

(c) the steps taken by the Government to Include 
medicines of mass consumption in the Drug Price Control 
Order? 

THE MINISTER OF STATE IN THE MINISTRY DF 
CHEMICALS AND FERTILIZERS (SHRI K. RAHMAN 
KHAN): (a) The bulk drug Salbutamol has been included 
in the First Schedule of the Drugs (Prices Control) Order, 
1995 (OPCD, 95). There is no drug in the name of 
Oiclo'enace. 
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(b) Does not arise In view of (a) as above. 

(c) Extent of usage of drug is one of the criteria to 
identify the drugs for price control, as per the 'Modification 
in Drug Policy, 1986', announced in September, 1994. 
DPCO. 95 is based on this policy. 

Vacant Posts In Lakahadweep 

1865. DR. P.P. KOYA: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether a large number of posts are presently 
lying vacant in various departments under the local 
administration of Lakshadweep Islands; 

(b) if so, the details thereof, category-wise and the 
reasons for not filling up these vacancies so far; 

(c) whether the Government proposes to take 
immediate steps to fill up these vacancies; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) and (b) 
There are at present 417 posts lying vacant under the 
Lakshadweep Administration as per details given below: 

SI.No. Category No. of posts vacant 

1. Group 'A' 28 

2. Group 'B' 23 

3. Group 'C' 267 

4. Group '0' 99 

These posts are lying vacant for various reasons 
including ban on filling up of vacancies which are more 
than one year old; non-availability of eligible officers; on-
going litigation; and the recruitment process set in motion 
but not yet completed. 

(c) and (d) The action to fill up the vacant posts not 
covered under ban orders is already at hand. 

Proposals Sanctioned Under AUWSP 

1866. SHRI GURUDAS KAMAT: Will the Minister of 
URBAN DEVELOPMENT be pleased to state: 

(a) the number of proposals sanctioned by the Union 
Government during the last one decade under the 
'Accelerated Urban Water Supply Programme', State-wise; 

(b) whether the Govemment of Maharashtra has 
recently submitted fresh proposals under this programme; 
and 

(c) if so, the response of the Union Govemment 
thereto? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NABI AZAD): (a) Ministry of Urban Development 
has sanctioned water supply schemes for 1038 towns as 
on 13.7.2004 since launching of the Programme in March, 
1994. The State-wise details of the number of schemes 
sanctioned are given in the Statement-I enclosed. 

(t-) and (c) Yes, Sir. The Govemment of Maharashtra 
have submitted proposals on water supply schemes for 
10 towns for technical approval during the current financial 
year. The list of towns covered by the proposals is given 
in the Statement-II enclosed. The technical approval of 
the schemes will be subject to the techno-economic 
fe~lbility of the scheme, compliance of technical remarks 
by Govemment of Maharashtra, avaUability of funds, 
submission of utilization certificates for the Central share 
released during the previous years, release of counterpart 
matching State share by the State Governments and 
submission of Quarterly PhYSical and Financial Progress 
Reports of the ongoing approved schemes. 

Slstus-l3. 7.2004 

Minisfty of UrtNln Devsloprnsnt 

AccslBrafBd Urban Wafer Supply PfOgramms (AUWSP) 

SI.No. State 

2 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

5. Chhattisgarh 

6. Goa 

No. of Schemes 
approved from 

1993-94 to 
till date 

3 

22 

3 

18 

23 

41 

4 
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2 3 2 3 

7. Gujarat 51 19. Nagaland 2 

8. Haryana 34 20. Orissa 29 

9. Himachal Pradesh 12 21. Punjab 11 
10. Jammu and Kashmir 5 22. Rajuthan 61 
11. Jharkhand 9 

23. Sikkim 2 
12. Karnataka 35 

24. Tamil Nadu 62 
13. Kerals 10 

25. Tripura 9 
14. Madhya Pradesh 128 

26. Uttar Pradesh 367 
15. Maharashtra 28 

27. Uttaranchal 19 
16. Manlpur 24 

17. Meghalaya 2 
28. West Bengal 19 

18. Mizoram 8 Total 1038 

SlIlemenl 1/ 

AUWSP Schemss RtlCtlived from Govefflfflent of MaharashtnJ 

State-MaharBshtra 

SI.No. Name of Town District Population Estimated 
(1991 census) Cost 

(Rs. Lakhs) 

1. Loha Nanded 15865 881.95 

2. Nakoda Chandrapur 7119 143.22 

3. Aheri Gadchiroli 10979 255.6 

4. Mall<apur Kolhapur 5238 138.82 

5. Murum Osmanabad 15870 386.24 

6. Kalamnuri Hingoli 15736 160.48 

7. Panhals Kolhapur 2968 60.85 

8. Mahabaleshwar Satara 10564 483.22 

9. Pachgani Satara 10558 994.98 

10. Shirur Puna 16410 206.22 

Total: 113307 3711.58 
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Additional Educational Complex 

1867. SHRI PARSURAM MAJHI: Will the Minister of 
TRIBAL AFFAIRS be pleased to state: 

(a) whether the Government proposes to set up 
additional number of Educational Complex in Low Literacy 
Pockets for development of Scheduled Tribe girls in tribal 
areas; 

(b) if so, the proposal mooted in that regard for Tenth 
Plan; and 

(c) the State-wise details thereof? 

THE MINISTER OF TRIBAL AFFAIRS AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI P.R. KYNDIAH): (a) and (b) Yes, Sir. 
The Scheme of Educational Complex in Low Literacy 
Pockets for development of Women Literacy in Tribal 
Areas has been approved for continuation during the 
Tenth Five Year Plan as well. The State Govts. have 
been requested to send proposals of Non Governmental 
Organisations for setting up of new complexes in 
uncovered areas and continuation of ongoing complexes. 

(c) The proposals of the Non-Governmental 
Organisations/State-Govt.-run-societies are considered on 
year to year basis subject to availability of funds for 
sanction of new educational complexes after meeting the 
committed liabilities on account of maintenance and 
running of ongoing projects. During the first two years of 
Tenth plan, the Ministry has sanctioned 12 new 
educational complexes as per details given below: 

Name of State No. of new Educational 
Complexes Sanctioned 

Andhra Pradesh 02 

Gujarat 02 

Madhya Pradesh 01 

Maharashtra 03 

Orissa 01 

Rajasthan 01 

Tamilnadu 01 

Total 12 

lSI Actlvltl •• 

1868. SHRI ADHIR CHOWDHARY: Will the Minister 
of HOME AFFAIRS be pleased to stale: 

(a) whether lSI activities in West Bengal is increasing; 

(b) if so, whether the Government Is aware of the 
prwa reports from Midnapur in West Bengal on alleged 
links between naxalities and Pakistan intelligence agency 
lSI; 

(c) if so, the details thereof; 

(d) whether the Government is also aware of the 
links between the naxalities and the militant groups of 
North East and Sri Lanka; 

(e) if so, the details thereof; and 

(f) the steps taken by the Government to prevent 
the 'ictivities of lSI in the country particularly in West 
Bengal? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): 
(a) to (c) The information is being collected from the 
State Govemment. 

(d) and (e) There have been reports to suggest links 
between the Communist Party (Marxist-Leninist)-People's 
War (CPML·PW) and some of the insurgent groups in 
the North·East. 

As per available information, there are no 
organizational links between the Indian NaxaUte outfits 
and militant outfits of Sri Lanka. 

(f) In order to deal with the situation, the Government 
has pursued a well coordinated multi· pronged approach 
which includes strengthening the border management to 
check infiitration, galvanizing the intelligence machinery, 
improved teChnology, weaponry and equlpments for 
security forces both at the Centre and in the States, 
neutralizing plans of terroriat groups/anti-national elements! 
lSI agents by well coordinated intelligence based 
operations. 

All a result of the coordinated action by the Central 
and State intelligence and security agencies, a number 
of Pak backed terrorist/espionage modules have been 
detected/neutralized in various parts of the country 
including in West Bengal. 
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Rura. Electrification 

1869. SHRI RAYAPATI SAMBAS IVA RAO: 
SHRI NIKHIL KUMAR: 
SHRIMATI D. PURANDESWARI: 
SHRIMATI USHA VERMA: 

Will the Minister of POWER be pleased to state: 

(a) the details of priorities and programmes of the 
Government about the goal of power for all by 2012; 

(b) whether the Government propose to review the 
rural electrification programme in the country; 

(c) if so the details thereof. State-wise; 

(d) whether the Power Grid Corporation has signed 
a Memorandum of Understanding with Rural Electrification 
Corporation recently in order to boost rural electrification 
in the country; and 

(e) if so, the details thereof? 

THE MINISTER OF POWER (SHRI P.M. SAYEED): 
(a) to (c) According to the National Common Minimum 
Programme household electrification is to be completed 
in five years in all States. 

For achieving this target, a new rural electrification 
strategy has been drawn up, which envisages: 

(i) Creation of Rural Electricity Distribution Backbone 
(REDB) of 33/11 KV substations, with at least 
one such substation In each block appropriately 
networked and linked to the State transmission 
system. 

(U) Creation of Village Electricity Infrastructure (VEl) 
by providing Distribution Transformer(s) with at 
least one such transformer in every village. 

(iii) Rural Households Electrification of unelectrified 
households from village distribution transformer(s). 

(iv) Decentralized distributed generation system for 
such villages where grid connectivity is either 
not feasible or not cost effective. 

(d) and (e) Power Grid Corporation of India Ltd. 
(POWERGRID) and Rural Electrification Corporation (REC) 
have signed a Memorandum of Understanding (MOU) on 
14th July, 2004, for providing assistance in formulation, 
development and implementation of the rural electrification 
projects in the States. 

Introduction of BIT Cou .... 

1870. SHRI ADHALRAO PATIL SHIVAJI: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether it is a fact that Bachelor of Information 
Technology (BIT) course introduced by Delhi University 
some year ago was discontinued after making admission 
of fourth batch which has passed out this year; 

(b) if so, the facts and reasons therefor; and 

(c) the steps proposed to be taken by the 
Government to safeguard the interest of students? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) and (b) According to the information furnished 
by the University of Delhi, the Bachelor of Information 
Technology (BIT) course introduced by the University had 
to be discontinued as BIT was not a degree specified by 
the UGC under Section 22(3) of the University Grants 
Commission Act, 1956. 

(c) With a view to safeguard the Interests of the 
students already pursuing this course, the UGC has 
already permitted recognition of BIT degree in respect of 
the students enrolled till the academic session 2000-200 1. 

Out'tandlng Du., of NTPC on SESe 

1871. SHRI SHIVRAJ SINGH CHOUHAN: 
SHRI SURAJ SINGH: 
SHRI SUSHIL KUMAR MODI: 

Will the Minister of POWER be pleased to state: 

(a) the present status of outstanding dues to be 
recovered by N.T.P.C. from the Power Grid Corporation 
and each of the State Electricity Boards as on date; and 

(b) the measures taken/proposed to be taken by the 
Govemment to ensure realization of outstanding dues from 
them? 

THE MINISTER OF POWER (SHRI P.M. SAYEED): 
(a) Power Grid Corporation of India Ltd. (PGCIL) owes a 
sum of Rs. 2.73 crore to the National Thermal Power 
Corporation (NTPC) on account of payment of auxiliary 
consumption of power for High Voltage Direct Current 
(HVDC) stations. Various State Electricity Boards (SESs) 
owe to NTPC an amount of As. 3100 crore as on 
30.06.2004. The details are as follows: 
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SI.No. SEBlUtlHty 

(Rs. In crore) 

Outstanding dues 
as on 30.06.2004 

1. Unscheduled Interchange (UI) Charges payable by the constituent 
SEBs of the Regional Electricity Boards to NT PC through PGCIL 

47.02 

2. Bihar SEB 

3. Jharkhand SEB 

4. Chhattisgarh SEB 

5. Delhi (DESU period) 

Total 

(b) National Thermal Power Corporation and Power 
Grid Corporation of India Ltd. have agreed to settle Rs. 
2.73 crores of energy dues. SimUariy. the unscheduled 
interchange (UI) charges are to be recovered from the 
constituent State Electricity Boards (SEBs) of the Regional 
Electricity Boards by NTPC through the existing 
arrangement of the pool account monitored by PGCIL. 

As far as dues of State Electricity Boards are 
concerned. Bihar State Electricity Board (BSEB) is yet to 
securitize a part of its outstanding as of 30.09.2001 as 
well as payment for power supplies made thereafter 
because of their reservation on the interim order with 
regard to division of assets and liabilities of the erstwhile 
aSEB between the new Bihar Electricity Board and 
Jharkhand State Electricity Board. In a meeting chaired 
by Secretary (Power) on 07.07.2004. Government of Bihar 
have agreed to settle the accumulated dues of NTPC 
after 1.10.2001 till date. 

With regard to Jharkhand SEB and Chhattisgarh SEB. 
the outstanding dues as on 30.09.2001 are yet to be 
fully securitized as they also have reservation on the 
interim order of division of assets and liabilities issued by 
the Government of India. On the Issue of final order of 
division of assets and liabilities. the dues are likely to be 
settled. The settlement of outstanding dues of Deihl 
pertaining to DESU period i.e. upto 24.02.1997 has been 
taken up with the Government of National Capital Union 
Territory of Delhi for settlement. 

(Translation} 

Voh ... Committee Aeport 

1872. YOGI ADITYA NATH: Will the Minister of 
HOME AFFAIRS be pleased to state: 

92S.04 

Sn.83 

220.18 

1310.83 

3080.90 or say Rs. 
31.00 crore 

(a) whether the Vohra Committee constituted by the 
Government has made any comments on the nexus 
between criminal-politicians and administrative officers; 

(b) H so. the details thereof; and 

(c) the follow-up action taken by the Government 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
to (c) The Vohra Committee had recommended a 
mechanism directly under the Union Home Secretary. to 
which the concemed law enforcement and Intelligence 
agencies of the Government shall promptly pass on any 
information which they may come across. relating to links 
of crime syndicates with the functionaries of the Government 
and political personalities. Such a mechanism is in place. 

/Englishj 

Aemoval of OffIcial. 

1873. SHRI RAVI PRAKASH VERMA: 
SHRI KAILASH MEGHWAL: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Government has removed some 
officials who were involved in 11M fee cut and change of 
NCERrs books; 

(b) If so. the reasons therefor; 
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(c) the number of officials removed from service or 
suspended as a result thereof; and 

(d) the name of Government agencies to which they 
were attached? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HU~N RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) No, Sir. 

(b) to (d) Does not arise. 

Revival of Closed Fertilizer Units by Private 
Companies 

1874. SHRI RUPCHAND MURMU: Will the Minister 
of CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether the Government have asked private 
companies to restart some Public Sector fertilizer units 
which had been oIosed down; 

(b) if so, the terms and conditions thereof; 

(c) whether any company has accepted this proposal; 
and 

(d) if so, the name of the company and the fertilizer 
units which are likely to be restarted? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI K. RAHMAN 
KHAN): (a) to (d) In the light of the Government's 
Common Minimum Programme (CMP), the issue regarding 
the revival of the closed Fertilizer Public Sector 
Undertakings (PSUs) is being re-examined based on 
market demand and their techno-economic viability. 

Price of Medicine 

1875. SHRI PRABHUNATH SINGH: 
PROF. RASA SINGH RAWAT: 

Will the Minister of CHEMICALS AND FERTILIZERS 
be pleased to state: 

(a) th.names of pharmaceutical companies which 
have not reduced the prices of their medicines inspite of 
availing concession from the Government alongwith 
reasons therefor; 

(b) whether the chemists are also getting a margin 
of 1 000 to 1500 per cent on generic formulations; 

(c) the action taken or proposed to be taken by the 
Govemment against those companies; 

(d) whether N.P.P.A. (National Pharmaceutical Pricing 
Authority) has conducted any study into the pricing of 
generic formulations; and 

(e) if so, the outcome of the study? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI K. RAHMAN 
KHAN): (a) Whenever custom/excise duty exemption is 
given by the Government, the prices of the medicines 
listed in the First Schedule of the Drugs (Prices Control) 
Order, 1995 are revised accordingly. Prices of non-
Scheduled formulations are fixed by the manufacturers 
themselves. 

(b) to (e) NPPA has collected data on trade margin 
being offered by the manufacturers to the retailers for a 
limited sample. It was noted that some manufacturers 
had offered high margin to the retailers, however, the 
market share of such medicines was small. 

Allotment of Government Accommodation to 
Kendrlya Bhandar 

1876. SHRI RAGHUNATH JHA: Win the Minister of 
URBAN DEVELOPMENT be pleased to reter to the 
answer given to Unstarred Question No. 3487 dated 
August 19, 2003 and state: 

(a) the date on which and the circumstances under 
which the Kendriya Bhandar provided Government 
accommodation at a nominal rent of Re.1/- per month; 

(b) whether these circumstances still continue and 
merit accommodation at Re.1/- per month; and 

(c) if so, the details thereof and the reaction of the 
Govemment thereon? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NAB I AZAD): (a) In accordance with a Cabinet 
decision of 1963, it was decided to allot suitable General 
Pool residential accommodation to run Kendriya Shandar 
outlets under the aegis of the Department of Personnel 
& Training, Govemment of India on payment of nominal 
licence fee of Re.1/-per month plus charges for services. 
Kendriya Bhandar is a weHare project of the Government 
of India and was established with the objective of 
providing consumer goods of quality at reasonable price 
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to the Central Government servants, in particular and 
public at large and stationery and other items to the 
Government Departments. 

(b) and (c) The Government reviewed the guidelines 
for allotment of General Pool accommodation to Kendriya 
Bhandar in September 1985 and decided to continue to 
allot accommodation to Kendriya Bhandar at the nominal 
licence fee of Re.1I-per month. The Government has 
already initiated another such review in the matter. 

Village Grain aank Scheme 

1877. SHRI PARSURAM MAJHI: Will the Minister of 
TRIBAL AFFAIRS be pleased to state: 

(a) whether the village Grain Bank Scheme has been 
introduced in the scheduled districts in the country; 

(b) if so, the scheduled districts in Orissa where such 
scheme has been Introduced; and 

(c) the achievements made in that State under the 
Scheme during the last three years? 

THE MINISTER OF TRIBAL AFFAIRS AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI P.R. KYNDIAH): (a) and (b) The Scheme 
was introduced based on the districts and blocks as 
idantified by the Central Planning Committee and not as 
per the scheduled districts. The list is, however, Indicative. 
The Central Planning Committee had identified 8 districts 
namely Koraput, Malkangirl, Nawarangpur, Rayagada, 
Kalahandi, Nowapara, Bolangir and Sonepur for 
implementation of the scheme in OriS88. 

(c) The details of grants released and the number of 
Grain Banks during the last three years are as under: 

Year 

2001-02 

2002-03 

2003-04 

Amount released 

100.00 

Nil 

Nil 

Grain Baks to 
be established 

157 

(Rs. in lakhs) 

Grain Bank 
established 

61 

Unemployment In Urban Areas 

1878. SHRI ADHIR CHOWOHARY: Will the Minister 
of URBAN EMPLOYMENT AND POVERTY ALLEVIATION 
be pleased to state: 

(a) whether the Union Govemment Is aware that 
urban unemployment In the country particularly in West 
Bengal has increased rapidly irreapective of launching 
Swarna Jayanti Shahari Rozgar Yojana (SJSRV) in the 
last few years as also reported In the Indlln Expmss 
dated July 06, 2004; 

(b) if so, whether the Union Govemment's strMegy 
to create more job opportunities In general and under 
SJSRV in particular in the country could not achieve 
results in the past few years; 

(c) If so, whether in view of growing unemployment 
in the country, Union Govemment has formulated any 
new strategy to face the challenge of growing 
unemployment in the urban areas; and 

(d) if so, the details in this regard? 

THE MINISTER OF STATE OF THE MINISTRV OF 
URBAN EMPLOYMENT AND POVERTY ALLEV!ATION 
(KUMARI SELJA): (a) Ministry of Labour has reported 
that the statistical data contained in the news item titled 
·West Bengal is No. 1 in the number of urban employed" 
appearing in the Indian Express dated 6th July. 2004. is 
based on the information maintained by it. Insofar as the 
implementation of Swarna Jayanti Shahari Rozgar Yojana 
(SJSRY) In the State of West Bengal is concerned. there 
is a decline in the number of beneficiaries assisted under 
Self Employment Programme component of SJSRY, while 
there is an increase in the number of mandays of works 
generated under Wage Employment component of the 
Scheme during 2003-04. 

(b) to (d) During the Tenth Five Year Plan (2002-
07). on all India basis, targets to provide 4.00,000 
employment opportunities to the urban poor, through 
setting up of micro/group enterprises and to impart skill 
training to 5,00,000 persons have been fixed under 
SJSRY. Against these targets, as per the reports received 
from the State GovemmentS/UTs, upto 31.3.04, during 
the first two years of the Tenth Plan (2002-03 and 2003-
04), cumulatively 2,19,412 micro enterprises were set up 
and 2.16.090 persons were trained In the country. 

Setting up of Foreign Alded Private 
Power Projects 

1879. SHRI SHIVRAJ SINGH CHOUHAN: 
SHRI TAPIR GAO: 

Will the Minister of POWER be pleased to state: 
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(a) the details of power projects set up during each 
of the last three years in foreign collaboration or 
independently by foreign companies or proposed to be 
set up in near future, State-wise and location-wise; 

(b) the names of foreign and Indian participants, the 
amount of total Investments and time schedule to 
completion of each such project in the country; 

(c) whether the Govemment has given clearance to 
these projects in all respects; and 

(d) if so, the details thereof and the extent to which 
power shortage in the country is likely to be reduced 
after commissioning of these projects? 

THE MINISTER OF POWER (SHRI P.M. SAYEED): 
(a) and (b) Proposals for Foreign Direct Investment in 
respect of power generation projects (other than nuclear 
power plants) no longer require the approval of the 
Foreign Investment Promotion Board (FIBP) for foreign 
investment and are eligible for automatic approval. Further, 
under the ElectriCity Act, 2003, generation of electricity 
has been delicensed and also there Is no longer any 
requirement of Techno-Economic Clearance (TEC) of the 

Central Electricity Authority (CEA) for thermal generation 
schemes. 

CEA had accorded TEC to a number of power 
projects having foreign equity/partner. Only some of these 
projects could achieve financial closure and remaining 
could not, due to various reasons Including the Inability 
of the State Electricity BoardslUtllities to provide payment 
security mechanism owing to their poor financial health. 
The list of power projects, location-wise and State-wise, 
having foreign equity/partner which have been 
commissioned in the last 3 years or which may achieve 
financial closure/commissioning In the near future is 
enclosed as Statement. 

(c) Yes, Sir, as stated above, CEA has accorded 
TEC to all the projects listed In the statement enclosed. 

(d) The estimated capital cost and other details as 
per TEC have been indicated project-wise in the statement 
enclosed. After all these projects are commiSSioned, they 
will add a total Installed capacity of 5151 MW and to 
that extent, contribute towards reducing the pow~r 
shortage. 

List of Power Projects having Foreign Equity Parfnt1r which have been considilmd dun'ng last thme yeatS/or which 
am likely to achieve Financial C!osul'lllCommissioning in the near futum 

SI.No. Name 01 the Stale Estimated Name 01 Quantum 01 Name 01 Date 01 TECI Remarks 
Project & completed capital loreign investor lol8ign Incian Date 01 firm 

Capacity (MW) cost 01 project IqIity partner finandII 
Exchange Rate package 

cIe8IInce 

2 4 5 6 7 8 9 

1. Neyveli TPS- Tamil Nadu US$261.59M+ WI ST-CMS $114.28 M ST-CMS 19.08.1994 ProjacI 
ZeIO Unit As. 501.10 CIS Electric Co (As. 359.962 CIS) Power Corpn lid. COIMIiuioned 
(1x250 MW) (1USS=RI. 31.50) Mauritius 11.10.2002 
MIs ST-CMS 
Elec Co. 

2. Samayanalur Tam" Nadu USS INs War1Sif1 USS 17.73 '" MlsBallji 10.02.1998 PtojecI 
OOPP (106.001 59.84 MtRs. 150.845 Franca & (As. 69.147 CIS) Power Corpn lid) 
MW) CIs 0Ihers 
MIs Baliji Pel (1 Uss..Ra. 39.00) SingIpur 

3. Rosa TPS Uttar Pradesh USS 280.726 MtRs. PowerGen Pte. US$ 53.437 MIs Indo 19.09.1997 IdentiIIed tor 11 til 
(2x283.5 MW) 1435.5 CIs (1 UK M (As. Gull Plan 
Mis Indo Gulf USS+fls. 35.5) 189.70 cia) FtrMizer 
F.C. ltd. 
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2 3 4 5 6 7 8 9 

4. Raigarh TPP· Chhalllsgarh USS 85.176 GPH Ltd. U5$53.0 MIs JIndII 17.11.1997 Capacity IIViaad 
Ph. I !MEt.! MalaysIa (Rs. 188.15) Power Ltd. to 4l(25O UW. 
(550 MW) 240.676M+Rs. lx250 MW to be 
MIs Jindal 1628.075 CIS c:ommiIIIIioned in 
Power ltd. (1 US$-Ra. 35.SO) 1011 rilll 

(IDEM. ramaIni1g CI(JIIitv 
As. 20.00) in 11th Plan 

5. Guna CCGT M.P. USS 152.37 111+ Promoter name US$7102 M MIs BTl 22.07.1_ JdanIIIiId lor 11 th 
(Revised) Rs. 484.86 CIS no! mentioned (Rs. 276.971 CIS) Power Ltd Plan 
330 MW 
Mis 5T Power 
Ltd. 

6. Duburi TP5 Orissa USS 313.59 M+ Promoter (UK) USS 186.45 M WsKallnga 211.04.1. IdenIIIed for llV! 
(2x2SO MW) As. 962.83 as (1 (Rs. 657.478 CIS) Power Co. Plan 
Mis Kalinga uss-Rs. 38.SO) Ltd 
Power 

7. Ramagundam Ancllra Pradesh USS 326.80 M+ Waaa.y Inv USS 47.57 M M/sBPl 23.lUOOl IddIId for 11111 
TPP As. 1228.92 CIS Marubeni US$ 47.57 M Plan 
(2x260 MW) (1 USS • AI. 35.5) Corpn USS 20.13 M 
Mis BPl (P) EIecIItc Power 
PrOj8Cls (AP) DeY. Co. Ltd 
lid (as per FFP) 
(FIIlII1Cial 
Closure) 

8. Nagaquna TPP Kamataka USS 273.795 M+ Fire Seed ltd USS 290.51 MIs N..,. 29.04.1989 IdentIIIed for 11th 
(1015 GBP m.4DD M+ Hong Kong M FertRIZ8fS Plan 
lAW) (2xS07.S MW) F.Fr 907.190 (As. 1220.142 CheInIcas 
MlsNagarjooa M+As. 1792.685 CIS CIS) Ltd 
Power (1 Uss.Ra. 42.00) 

(1 GBPzRs. 88.50) 
(1 F.Fr~. 7.20) 

9. Kannur CCGT Kerala USS 210.010 M+Rs. KoreIedl USS 77.70 M MIs KPP 16.06.2000 IdenIiIIed for 11 til 
(513 UW) 587.971 CIS CorporatIon (Rs. 326.34 ell) NamIHr & Plan 
(3x 11.90 MW (1 US$-Ra. 42.00) lid. Mauritius AaaociaIes 
GT+1x177.3 
MW 5T) MIs 
KaMUr PPl 

10. ShrinagIr HEP USS 95.054 M+ SED. USA USS 117.10 M !luncII1I 14.06.2001 IdenIIIIed lor 11th 
(4xB2.5 MW) Rs. 1299.89 CIS (Synergy (As. 491.82 CIS) NHPC Plan 
MlsDlr1cans (1 Uss-Rs. 42.00) Energy DeY 
NHPC Inc. USA 

11. Dhamwari H.P. USS 10.91 PESCL & Harza USS 10.91 M MIs 06.07.2001 IddIId lor 11th 
Sooda MtRs. 3113.04 CIS 01 USA (Rs. 46.91 CIS) DhImwarI Plan 
(005 MW) (1 Uss-Rs, 43.00) Power Co 
MIs Dhamwari Lid 
Power Co 

12. Mahesh"r M.P. USS 211.68 M+ OGDEN USS 69.282 M MIa S. Kumar 06.04.2000 P/IIIIIIIy 
HEP AI. 921.1l648 CIS) ptQjac:I on hold 
(400 MW) (1 Uss-Rs, 35.SO) duatogapin 
Mis SMHPC ecPtY. 
ltd IdantIlIad lor 
As per FFP 

"" Plan (Anancial 
CIoeure) 

Total 5151 MW 



301 WrifIBn AnswtHS ASADHA 29, 1926 (Sa.a, 302 

Modema-tlon of St... Plent 

1880. SHRI SANAT KUMAR MANDAL: Will the 
Mmister of STEEL be pleased to state: 

(a) whether the Government has any proposal for 
modernisation and upgradatlon of steel plants; 

(b) if so, the details thereof, State-wise; 

(c) the expenditure likely to be incurred thereon; 

(d) the time schedule for modernisation programme 
of these plants; and 

(e) the profitlloss made by each plant during the last 
three years? 

THE MINISTEA OF CHEMICALS AND FERTILIZERS 
AND MINISTEA OF STEel (SHAI RAM VILAS 
PASWAN): (a) to (d) During the Ninth Five Year Plan, 
modernisation of Steel AuthOrity of India Ltd. (SAIL)'s 
Durgapur. Aourkela and Sokaro Steel Plants had been 
completed at an estimated total investment of As. 12,650 
crores. 

SI.No. Name of Company 

1. Steel Authority of India Ltd. 

2. Rashtriya Ispat Nigam Ltd. 

Further during the 10th Plan, SAIL Is planning to 
invest In quality related schemes like upgradatJon of its 
Mills particularly the Cold Aolling Mills at Bokaro and 
Aourkela. SAIL would also invest In Coal Dust Injection 
and Continuous Casters to reduce the energy 
consumption. improve yield and productivity. The total 
investment (outlay) in the 10th Plan would be of the 
order of 'As. 5000 crores depending upon the availability 
of funds and techno-economic parameters. As regards 
the other Public Sector Steel Plant, i.e. Aashtriya Ispat 
Nigam Ltd. (AINl), during the 10th Five Year Plan. RINL 
is planning to invest a sum of Rs. 860 crores in its 
various upgradation schemes. State-wise and Plant-wise 
value Of projects planned to be considered by SAIL and 
RINL are given in the Statement enclosed. 

The aforesaid projects win be funded through Intemal 
resources of the companies and the Government does 
not propose to grant any budgetary support for these 
projects. 

(e) The profitlloss made by public sector steel 
companies during the last three years is as under: 

(Rs. in crores) 

Profitllo8a (-) 

2001-02 2002-03 2003-04 

(-) 1887 (-)486 2539 

(-)75 521 1521 (Prov.) 

Sl6ttIfMnt 

Slats-wisa and Plant·wise value of projtJcts proposed 10 btl undsltaken by SAIL and RINL 

SI.No. Name of State Name of Plant Value in Rs. crore 

1. Chhattlsgarh Shilai Steel Plant (SAIL) 1014 

2. West Bengal Durgapur Steel Plant (SAIL) 787 

3. Orissa Rourkela Steel Plant (SAIL) 500 

4. Jharkhand Bokaro Steel Plant (SAIL) 1258 

5. Andhra Pradesh Rashtrlya Ispat Nigam Ltd. 860 

Total: 4419 
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SAIL's total value of 10th Plan Schemes is As. 5865 
crores and total outlay As. 5000 crores. 

MR. SPEAKER: The House stands adjoumed to meet 
at 12 noon. 

11.41 hr •• 

12.00 hr •• 

The Lok Slibhs Ihen sdjourntld hll 
Twelve of the Clock. 

The Lok Ssbhs IlI-MMlmblBd sl TJWIvB of Ihs Clock. 

[MR. SPEAKER in the ChsiIJ 

... (Intenupfions) 

{English] 

MR. SPEAKER: Hon. Members, please allow your 
leader. I will hear him. 

{Translalion] 

PROF. VIJAY KUMAR MALHOTRA (South Delhi): Mr. 
Speaker, Sir, I had already told that issue of arrest warrant 
against a Cabinet Minister has created a critical situation. 
The police is about to come to arrest him as the intimation 
has been sent from there. The State GoV!. have stated 
that they have written a letter to you and to the Secretary 
General as well. Police may be on the way and he still 
continues to be a Minister. I think it is a matter of shame 
for the country and the Government as well and even for 
the world as a whole. It is tarnishing the image of Lok 
Sabha and the democracy. The Government are not 
responding in this regard, neither the Prime Minister nor 
the leader of the House is responding. Therefore, we 
walk out in protest. 

12.02 hr •. 

(Prof. Vqay Kumsr Malhotra and some other hon. 
Member then leh the House) 

12.02 hr •. 

PAPERS LAID ON THE TABLE 

(Eng/ish} 

MR. SPEAKER: Hon. Members, now, we shan take 
up Papers to be laid. 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH): Sir, I beg to lay 
on the Table a copy of the DetaHed Demands for Grants 
(Hindi and English versions) of the Ministry of HUman 
Resource Development for the year 2004-2005. 

[Placed in library. StIs No. L T 266/04] 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): Sir, on behalf of Shrl Sharad Pawar, I beg to 
lay on the Table a copy each of the 'oHowing papers 
(Hindi and English versions):-

(1) Detailed Demands for Grants of the Ministry of 
Consumer Affairs, Food and Public Distribution for 
the year 2004-2005. 

(2) Detailed Demands for Grants of the Ministry of 
Agriculture for the year 2004-2005. 

[Placed In Library. SH No. LT 267/04] 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ 
V. PATIL): Sir, I beg to lay on the Table a copy each of 
the following papers (Hindi and English versions):-

(1) Detailed Demands for Grants (Vol. I) of the Ministry 
of Home Affairs for the year 2004-2005. 

(2) Detailed Demands for Grants (Vol. II) of the Ministry 
of Home Affairs (Union Territories without 
Legislature) for the year 2004-2005. 

[Placed in Library. StHJ No. LT 268104] 

{Translation} 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): Sir, I beg to lay on the Table a copy of the 
Memorandum of Understanding (Hindi and English 
versions) between the National Mineral Development 
Corporation limited and the Ministry of Steel for the year 
2004-2005. 

[Placed in Library. StHJ No. L T 269/04] 

/EngIish] 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
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GHULAM NAB I AZAO): Sir, I beg to lay on the Table-

(1 ) A copy of the DetaUed Demands for Grants (Hindi 
and English versions) of the Ministry of Urban 
Development for the year 2004-2005. 

[Placed in Library. See No. L T 270/04] 

(2) (i) A copy of the Annual Report (Hindi and 
English versions) of the Rajghat Samadhi 
Committee, New Delhi, for the year 2002-
2003. alongwlth Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Rajghat Samadhi Committee. New 
Deihl. for the year 2002·2003. 

(3) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (2) above. 

[Placed in Library. Set1 No. L T 271/04) 

(4) A copy of the Annual Report (Hindi and English 
versions) of the National Capital Region Planning 
Board. New Delhi. for the year 2001·2002. 

(5) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (4) above. 

[Placed in Library. See No. L T 272104] 

(6) A copy of the Annual Report (Hindi and English 
versions) of the National Capital Region Planning 
Board, New Delhi. for the year 2002·2003. 

(7) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (6) above. 

[Placed in Library. See No. L T 273104) 

(8) A copy of the Recruitment Regulations of 
Stenographers. Sr. Stenographers, LDC-cum-Typist 
(Hindi and English). Upper Division Clerks. 
ASSistants. Welfare/Personnel Inspector. Manager 
(Sports). Assistant Manager (Sports). Game 
Supervisor and Games Attendant, Delhi 
Development Authority, 2003 (Hindi and English 
versions) published In Notification No. G.S.A. 932(E) 
in Gazette of India dated the 8th December. 2003 

under section 68 of the Delhi Development Authority 
Act, 1957 together with Corrigendum thereto 
published in Notification No. G.S.A. 57(E) (in Hindi 
version only) dated the 21st January. 2004. 

(Placed in Library. StHI No. L T 274104] 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): Sir, 
on behalf of Shri Sish Ram Ola I beg to lay on the 
Table-

(1) A copy of the Notification No. S.O. 997(E) (Hindi 
and English versions) published in Gazette of India 
dated the 29th August, 2003 regarding addition of 
the Processing or Production of Fuel Gases (Coal 
Gas. Natural Gas and the like) in the First Schedule 
to the Industrial Disputes Act. 1947 Issued under 
sub-section (1) of Section 40 of the said Act. 

[Placed in Library. SH No. L T 275104) 

(2) A copy of the Employees' State Insurance (Central) 
(2nd Amendment) Rules. 2003 (Hindi and English 
versions) published in Notification No. G.S.A. 172(E) 
in Gazette of India dated the 4th March. 2004 under 
sub-section (4) of section 97 of the Employees' 
State Insurance Act. 1948. 

[Placed in Library. SetJ No. LT 276104) 

(3) A copy of the Annual Accounts (Hindi and English 
versions) of the Employees' State Insurance 
Corporation. New Delhi. for the year 2001-2002. 
together with Audit Report thereon. 

[Placed in library. See No. L T 277/04) 

(4) A copy of the Detailed Demands for Grants (Hindi 
and English versions) of the Ministry of Labour and 
Employment for the year 2004-2005. 

[Placed in Library. See No. L T 278104] 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHAVIR PARASD): Sir, I beg to lay on the Table 
a copy each of the following papers (Hindi and English 
versions):-
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(1) Detailed Demands for Grants of the Ministry of 
Small Scale Industries tor the year 2004-2005. 

[Placed in Library. See No. L T 279/04] 

(2) Detailed Demands for Grants of the Ministry of Agro 
and Rural Industries for the year 2004-2005. 

[Placed in Library. See No. L T 280/04] 

[Eng/ish} 

THE MINISTER OF TRIBAL AFFAIRS AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI P.R. KYNDIAH): Sir, I beg to lay on the 
Table a copy each of the following papers (Hindi and 
English versions):-

(1) Detailed Demands for Grants of the Ministry of 
Development of North Eastem Region for the year 
2004-2005. 

[Placed in Library. See No. L T 281/04] 

(2) Detailed Demands for Grants of the Ministry of 
Tribal Affairs for the year 2004-2005. 

[Placed in Library. See No. L T 282104] 

THE MINISTER OF ROAD TRANSPORT AND 
HIGHWAYS AND MINISTER OF SHIPPING (SHRI T.R. 
BMLU): Sir, I beg to lay on the Table a copy each of 
the following papers (Hindi and English versions): 

(1) Detailed Demands for Grants of the Ministry of 
Shipping for the year 2004-2005. 

[Placed in Library. See No. L T 283/04] 

(2) Detailed Demands for Grants of the Ministry of Road 
Transport and Highways for the year 2004-2005. 

[Placed in Library. See No. L T 284104) 

THE MINISTER OF POWER (SHRI P.M. SAYEED): 
Sir, I beg to lay on the Tabl&-

(1) A copy of the Detailed Demands for Grants (Hindi 
and English versions) of the Ministry of Power for 
the year 2004-2005. 

[Placed in Library. See No. L T 285104] 

(2) A copy of the Bureau of Energy Efficiency 
(Appointment of Secretary) Rules, 2004 (Hindi and 
English versions) pubIlshed In Notification No. G.S.R. 
362 (E) in Gazette of India dated the 16th July, 
2004 under sub-section (1) of section 59 of the 
Energy Conservation Act, 2001. 

[Placed in Library. See No. LT 286104] 

(3) A copy of the Memorandum of Understanding (Hindi 
and English versions) between the Power Finance 
Corporation Limited and the Ministry of Power for 
the year 2004-2005. 

(Placed in Library. SH No. L T 287/04) 

/Trans/stion} 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): Sir, on behaH of Shrl Prlya Ranjan Oasmunsi I 
beg to lay on the Table:-

(1) A copy of the Detailed Demands for Grants (Hindi 
and English versions) of the Ministry of Water 
Resources for the year 2004-2005. 

[Placed in Library. See No. LT 288104) 

(2) (I) A copy of the Annual Report (Hindi and 
English versions) of the National Water 
Development Agency, New Delhi, for the year 
2002-2003, alongwith Audited Accounts. 

(ii) Statement regarding Review (Hindi and 
English versions) by the Government of the 
working of the National Water Development 
Agency, New Delhi, for the year 2002-2003. 

(3) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (2) above. 

[Placed in Library. See No. LT 289/04) 

[English} 

THE MINISTER OF YOUTH AFFAIRS AND SPORTS 
(SHRI SUNIL DUTT): Sir, I beg to lay on the Table a 
copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Ministry of Youth Affairs and 
Sports for the year 2004-2005. 

[Placed in Library. See No. L T 2901041 
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THE MINISTER .OF SOCIAL JUSTICE AND 
EMPOWERMENT (SHRIMATI MEJRA KUMAR): Sir, I beg 
to lay on the Table a copy each of the Detai'-d Demands 
for Grants (Hindi and English versions) of the Ministry of 
Social Justice and Empowerment for the year 2004-2005. 

[Placed In Library. StNI No. L T 291/04] 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE (DR. ANBUMANI RAMADOSS): Sir, I beg to 
lay on the Table a copy of the Detailed Demands for 
Grants (Hindi and English versions) of the Ministry of 
Health and Family Welfare for the year 2004-2005. 

[Placed in Library. See No. L T 292/04] 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY): Sir, I 
beg to lay on the Table a copy of the Detailed Demands 
for Grants (Hindi and English versions) of the Ministry of 
Tourism for the year 2004-2005. 

[Placed in Library. St!It!I No. L T 293104) 

(Transllllion} 

THE MINISTER OF STATE OF THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES (SHRI VILAS 
MUTTEMWAR): Sir. I beg to lay on the Table a copy of 
the Detailed Demands for Grants (Hindi and English 
versions) of the Ministry of Non-Conventional Energy 
Sources· for the year 2004-2005. 

[Placed in Library. St1t!I No. L T 294104) 

(English} 

THE MINISTER OF STATE OF THE MINISTRY OF 
URBAN EMPLOYMENT AND POVERTY ALLEVIATION 
(KUMARI SELJA): Sir, I beg to lay on the Table-

(1 ) A copy of the Detailed Demands for Grants (Hindi 
and English versions) of the Ministry of Urban 
Employment and Poverty Alleviation for the year 
2004-2005. 

[Placed in Library. St1t!I No. L T 295104) 

(2) (i) A copy of the Annual Report (Hindi and 
English versions) of the Centraf Govemment 
Employees Welfare Housing Organization, 
New Delhi, for the year 2002-2003, alongwith 
Audited Accounts. 

(Ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of lheCentral Government Employees Welfa,. 
Houatng Organization, New DeIhl, for the year 
2002-2003. 

(3) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (2) above. 

[Placed in Library. StNI No. LT 296104) 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI K. RAHMAN 
KHAN): I beg to lay on the Table-

(1) A copy of the Memorandum of Understanding (Hindi 
and English versions) between the Fertiliz81'8 and 
Chemicals Travancore Umlted and the Department 
of Fertilizers, Ministry of Chemicals and Fertilizers 
for the year 2004-2005. 

[Placed In Library. SH No. L T 297/04] 

(2) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1958:-

(a) (i) Review by the Govemment of the working of 
the Pyrites, Phosphates and Chemicals 
Limited, Rohtas, for the year 2002-2003. 

(ii) Annual Report of the Pyrites, Phosphates and 
Chemicals Limited, Rohtas, for the year 2002-
2003, alongwith Audited Accounts and 
comments of the Comptroller and Auditor 
General thereon. 

(Placed in Library. SH No. L T 298104) 

(b) (I) Review by the Govemment of the working of 
the Hindustan Antibiotics, limited, Pune, for 
the year 2001·2002. 

(iI) Annual Report of the Hinduatan Antibiotics, 
Limited, Pune, for the year 2001-2002, 
alongwith Audited Accounts and comments of 
the Comptroller and Auditor General thereon. 

[Placed In Library. SH No. L T 299/041 

(c) (i) Review by the Govemment of the working of 
the Hindustan Insecticides UnUted, New DeIhl, 
for the year 2002-2003. 
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(ii) Annual Repon of the Hindustan Insecticides 
Limited, New Deihl, for the year 2002-2003, 
alongwith Audited Accounts and comments of 
the Comptroller and Auditor General thereon. 

(3) Three statements (Hindi and English versions) 
showing reasons for delay in laying the papers 
mentioned at (2) above. 

[Placed in Library. See No. L T 300104] 

(Translation} 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): Sir, 
I beg to lay on the Table-

(1) A copy each of the following papers (Hindi and 
English versions) under section 619A of the 
Companies Act, 1956:-

(a) (i) Review by the Govemment of the working of 
the Assam Agro Industries Development 
Corporation Limited, Guwahati, for the year 
1999-2000. 

(ii) Annual Report of the Assam Agro Industries 
Development Corporation Limited, Guwahati, 
for the year 1999-2000, alongwith Audited 
Accounts and comments of the Comptroller 
and Auditor General thereon. 

[Placed in Library. See No. LT 301/04) 

(b) (i) Review by the Govemment of the working of 
the Orissa Agro Industries Corporation Limited, 
Bhubaneswar, for the year 1996-1997. 

(ii) Annual Report of the Orissa Agro Industries 
Corporation Limited, Bhubaneswar, for the 
year 1996-1997, alongwith Audited Accounts 
and comments of the Comptroller and Auditor 
General thereon. 

[Placed in Library. See No. L T 302104) 

(c) (I) Review by the Government of the working of 
the West Bengal Agro Industries Corporation 
Limited, Kolkata, for the year 2001-2002. 

(ii) Annual Report of the West Bengal Agro 
Industries Corporation Limited, Kolkata, for the 

year 2001-2002, alongwlth Audited Accounts 
and comments of the Comptroller and Auditor 
General thereon. 

[Placed In Library. S8tI No. L T 303104) 

(d) (I) Review by the Government of the working of 
the Gujarat State Seeds Corporation limited. 
Gandhlnagar, for the year 2002-2003. 

(ii) Annual Report of the Gujarat State Seeds 
Corporation limited, Gandhlnagar. for the year 
2002-2003, alongwlth Audited Accounts and 
comments of the Comptroller and Auditor 
General thereon. 

(2) Four Statements (Hindi and English versions) 
showing reasons for delay In laying the papers 
mentioned at (1) above. 

[Placed in Ubrary. StJe No. L T 304104) 

(3) A copy of the Memorandum of Understanding (Hindi 
and English versions) between the National Seeds 
Corporation Limited and the Department of 
Agriculture and Cooperation, Ministry of Agriculture, 
for the year 2004-2005. 

[Placed in Library. StJe No. L T 305104] 

(4) A copy of the National Dairy Development Board 
(Enforcement of Claims) (Amendment) Regulations, 
2004 (Hindi and English versions) published in 
Notification N. DEL: NDDB in Gazette of India dated 
the 26th April, 2004 under section 50 of the National 
Dairy Development Board Act, 1987. 

[Placed in Library. StJe No. L T 306104) 

[Englishj 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): On behalf of 
Shri Shriprakash Jaiswal, I beg to lay on the Table-

(1) A copy each of the foliowing Notifications (Hindi 
and English versions) under sub-section (4) of 
section 18 of the Citizenship Act, 1955:-

(i) The Citizenship (Registration of Citizens and 
Issue of National Identity Cards) Rules, 2003 
published in Notification No. G.S.A. 937(E) in 
Gazette of India dated the 10th December, 
2003. 
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(ii) The Citizenship (Amendment) Rules, 2004 
published in Notification No. G.S.R. 168(E) in 
Gazette of India dated the 1st March, 2004. 

[Placed in Library. StHI No. L T 307/04) 

(2) A copy of the Border Security Force (General Duty 
Officers) Recruitment (Amendment) Rules, 2004 
(Hindi and English versions) published in Notification 
No. G.S.A. 234(E) In Gazette of India dated the 
31 st March, 2004 under sub-section (3) of section 
141 of the Border Security Force Act, 1968. 

[Placed in Library. Setl No. LT 308104] 

(3) A copy of the Annual Accounts (Hindi and English 
versions) of the National Human Rights Commission, 
New Delhi, for the year 2001-2002, together with 
Audit Report thereon under sub·section (4) of 
section 34 of the Protection of Human Rights Act, 
1993. 

(4) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (3) above. 

[Placed in Library. See No. L T 309/04) 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): On behaH of Shri Taslimuddln, I beg to lay on 
tile Table a copy of the Consumer Protection 
(Amendment) Rules, 2004 (Hindi and English versions) 
published in Notification No. G.S.A. 175(E) In Gazette of 
India dated the 5th March, 2004 under sub-sectlon (1) of 
section 31 of the Consumer Protection Act, 1986. 

[Placed in Library. See No. LT 310104) 

{Translation] 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI 
SINGH): Sir, on behalf of Shrl M.A.A. Fatmi I beg to lay 
on the Table-

(1) (i) A copy of the Annual Report (Hindi and 
English versions) of the Indian Institute of 
Management, Bangalore, for the year 2002-
2003, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Indian Institute of Management, 
Bangalore, for the year 2002-2003. 

[Placed in Library. Setl No. LT 311104) 

(2) (i) A copy of the Annual Report (Hindi and 
English versions) of the Indian Institute of 
Management, Lucknow, for the year 2002-
2003, alongwlth Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Indian Institute of Management, 
Lucknow, for the year 2002-2003. 

[Placed in Library. SH No. LT 312104] 

(3) (I) A copy of the Annual Report (Hindi and 
English versions) of the Indian Institute of 
Management, Kozhikode, for the year 2002-
2003, alongwith Audited Accounts. 

(Ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Indian Institute of Management, 
Kozhikode, for the year 2002-2003. 

(4) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (3) above. 

[Placed in Library. SIHI No. LT 313104) 

(5) (i) A copy of the Annual Report (Hindi and 
English versions) of the Indian Council of 
Social Science Research, New Delhi, for the 
year 2001-2002, alongwlth Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Indian Council of Social Science 
Research, New Deihl, for the year 2001-2002. 

(6) Statement (Hindi and English versions) showing 
reasons for delay In laying the papers mentioned 
at (5) above. 

[Placed in Library. See No. LT 314104) 

(7) (i) A copy of the Annual Report (Hindi and 
English versions) of the National Council of 
Rural Institutes, Hyderabad, for the year 2002-
2003, alongwlth Audited Accounts. 

(ii) A copy of the Review (HIndi and English 
versions) by the Govemment of the working 
of the National Council of Rural Institutes, 
Hyderabad, for the year 2002-2003. 
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(8) Statement (Hindi and EngHsh versions) showing 
reasons for delay in laying the papers mentioned 
at (7) above. 

[Placed in Library. See No. LT 315104] 

(9) (i) A copy of the Annual Report (Hindi and 
English versions) of the Indian Institute of 
Information Technology, Allahabad, for the 
year 2001-2002. 

(ii) A copy of the Annual Accounts (Hindi and 
English versions) of the Indian Institute of 
Information Technology, Allahabad, for the 
year 2001-2002, together with Audit Report 
thereon. 

(iii) Statement regarding Review (Hindi and 
English versions) by the Government of the 
working of the Indian Institute of Information 
Technology, Allahabad, for the year 2001-
2002. 

(10) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (9) above. 

[Placed in Library. See No. L T 316104] 

(11) (i) A copy of the Annual Report (Hindi and 
English versions) of the Indian Institute of 
Advanced Study, Shimla, for the year 2002-
2003, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and EngHsh 
versions) by the Government of the working 
of the Indian Institute of Advanced Study, 
Shimla, for the year 2002-2003. 

(12) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (11) above. 

[Placed in Library. Sse No. l T 317/04] 

(13) (i) A copy of the Annual Report (Hindi and 
English versions) of the National Institute of 
Open Schooling, New Delhi, for the year 
2002-2003. 

(ii) A copy of the Review (H1ndi and English 
versions) by the Government of the working 
of the National Institute of Open Schooling, 
New Deihl. for the year 2002-2003. 

(14) Statement (Hindi and English verslons) showing 
reasons for delay in laying the papers mentioned 
at (13) above. 

(Placed in Library. See No. LT 318104] 

(15) (i) A copy of the Annual Report (Hindi and 
English versions) of the Maulana Azad 
National Institute of Technology, Bhopal. for 
the year 2002-2003. alongwith Audited 
Accounts. 

(Ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Maulana Azad National Institute of 
Technology, Bhopal, for the year 2002-2003. 

(16) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (15) above. 

(Placed In Library. See No. l T 319/04] 

(17) (i) A copy of the Annual Report (Hindi and 
English verSions) of the National Institute of 
Technology, Calicut. for the year 2002-2003. 
aIongwith Audited Accounts, 

(ii) A copy of the Review (Hindi and english 
versions) by the Government of the working 
of the National Institute of Technology. Calicut. 
for the year 2002-2003. • 

(18) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (17) above. 

[Placed in Library. See No. LT 320/04] 

(19) (i) A copy of the Annual Report (Hindi and 
English versions) of the Board of 
Apprenticeship Training (Southern Region), 
Chennai, for the year 2002-2003, alongwlth 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Board of Apprenticeship Training 
(Southern Region). Chennal, for the year 
2002-2003. 

(20) Statement (Hindi and English verslons) showing 
reasona for delay in laying the papers mentioned 
at (19) above. 

[Placed in library. SH No. l T 321104] 
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(21) (i) A copy of the Annual Report (Hindi and 
English versions) of the Board of 
Apprenticeship Training (Northern Region), 
Kanpur, for the year 2002-2003, alongwlth 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Board of Apprenticeship Training 
(Northern Region), Kanpur, for the year 2002-
2003. 

(22) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (21) above. 

[Placed in Ubrary. SetJ No. LT 322104) 

(23) (i) A copy of the Annual Report (Hindi and 
English versions) of the Board of Practical 
Training (Eastern Region), Kolkata, for the 
year 2002-2003, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Board of Practical Training (Eastern 
Region), Kolkata, for the year 2002-2003. 

(24) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (23) above. 

[Placed In Library. S66 No. L T 323104] 

(25) (I) A copy of the Annual Report (Hindi and 
English versions) of the Indian School of 
Mines, Dhanbad, for the year 2002-2003, 
alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Indian School of Mines, Dhanbad, for 
the year 2002-2003. 

(26) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (26) above. 

[Placed in Library. SstI No. L T 32~) 

(27) (i) A copy of the Annual Report (Hindi and 
English versions) of the Board of 
Apprenticeship Training (Western Region), 

Mumbai, for the year 2002-2003, alongwith 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Board of Apprenticeship Training 
(Western Region), Mumbal, for the year 2002-
2003. 

(28) Statement (Hindi and English versions) showing 
reasons for delay In laying the papers mentioned 
at (27) above. 

[Placed in Library. SetJ No. LT 325104) 

{English} 

THE MINJSTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): I beg to lay on the Table a copy of the 
Datalled Demands for Grants (Hindi and English versions) 
of the Ministry of Commerce and Industry for the year 
2004-2005. 

[Placed in Library. SetJ No. LT 326104) 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): I beg to lay on the Table-

(1) A copy of the Environment (Protection) Amendment 
Rules, 2004 (Hindi and English versions) published 
in Notification No. G.S.R. 92(E) in Gazette of India 
dated 3rd February, 2004 under section 26 of the 
Environment (Protection) Act, 1986. 

[Placed in Library. SINI No. L T 327/04) 

(2) (I) A copy of the Annual Report (Hindi and 
English versions) of the Salim Ali Centre for 
Ornithology and Natural History, Coimbatore, 
for the year 2002-2003, alongwith Audited 
Accounts. 

(Ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Salim Ali Centre for Ornithology and 
Natural History, Coimbatore, for the year 
2002-2003. 

(3) Statement (Hindi and English versions) showing 
reasons for delay In laying the papers mentioned 
at (2) above. 

[Placed In library. SH No. L T 326104) 
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(4) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (3) of 
section 62 of Biological Diversity Act, 2002:-

(i) The National Biodiversity Authority (Salary, 
Allowances and Conditions of Service of 
Chairperson and other Members) Rules, 2003 
published in Notification No. G.s.A. n9(E) in 
Gazette of India dated the 1 st October, 2003. 

(ii) The Biological Diversity Rules, 2004 published 
in Notification No. G.S.A. 261(E) in Gazette 
of India dated the 15th April, 2004. 

[Placed in Library. Sse No. LT 329/04] 

(5) A copy each of the following Notifications (Hindi 
and English versions) issued under sections 1 and 
8 of the Biological Diversity Act, 2002:-

(i) 5.0. 1146(E) published in Gazette of India 
dated the 1 st October, 2003 appointing the 
1st day of October, 2003 as date on which 
the Biological Diversity Act, 2002 shall come 
into force. 

(II) 5.0. 1147(E) published in Gazette of India 
dated the 1 st October, 2003 regardlng 
establishment of the National Biodiversity 
Authority consisting of members mentioned 
therein on and from the 1 st day of October, 
2003. 

(iii) 5.0. 497(E) published in Gazette of India 
dated the 15th April, 2004 making certain 
amendments in the Notification No. 5.0. 
1147(E) dated the 1st October, 2003. 

(iv) 5.0. 753(E) published in Gazette of India 
dated the 1 st Jtlly, 2004 regarding appointing 
the 1 st day of July, 2004 as date on which 
the certain sections of the Biological Diversity 
Act, 2002 shall come into force. 

[Placed in Library. Sse No. L T 330/04) 

12.08 hr.. 

MESSAGE FROM RAJYA SABHA 

/English} 

SECRETARY GENERAL: Sir, I have to report the 
following meseage received from the Secretary-General 

of Rajya Sabha:-

"In accordance with the provisions of sub-rule (6) of 
rule 186 of the Rules of Procedure and Conduct of 
Business in the Rajya Sabha, I am directed to retum 
herewith the Appropriation (Railways) Vote on Account 
Bill, 2004, which was passed by the Lok Sabha at 
its sitting held on the 14th July, 2004 and transmitted 
to the Rajya sabha for Its recommendations and to 
state that this House has no recommendations to 
make to the Lok Sabha in regard to the said Bill." 

12.09 hrs. 

RULES COMMITTEE 

First Report 

[English} 

SHRI N. JANARDHANA REDDY (Visakhapatnam): 
Sir, I beg to lay on thl! Table under sub-rule (1) of rule 
331 of the Rules of Procedure and Conduct of Business 
in Lok Sabha, the First Report (Hindi and English 
versions) of the Rules Committee. 

MA. SPEAKER: Hon. Members, in pursuance of the 
decision taken at the meeting of Leaders of Parties/Groups 
on 4th July, 2004, the Rules Committee at their sitting 
held on 8th July, 2004, considered and approved a 
proposal regarding increasing the number of 
Departmentally Related Standing Committee (DRSCs) from 
17 to 24 with each Committee consisting of 21 members 
from Lok Sabha and 10 members from Rajya Sabha. 
The Report of the Rules Committee has been laid on 
the Table of the House today. Under rule 331, the Report 
of the Rules Committee Is required to be laid on the 
Table for seven days. Considering the urgency of 
constituting the DRSCs, the Rules Committee had also 
recommended that the requirement of laying the Report 
of the Committee on the Table of the House for seven 
days under rule 331 may be suspended. 

If the House agrees, the relevant rule may be 
suspended. I hope, the House agrees and the Member 
may now move the motion. 

Now, Shri N. Janardhana Reddy. 
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12.091/2 hr •• 

MOTION RE SUSPENSION OF RULE 331 

(English} 

SHRI N. JANARDHANA REDDY (Visakhapatnam): I 
beg to move: 

"That this House do suspend part of rule 331 (1) of 
the Rules of Procedure and Conduct of Business in 
Lok Sabha in so far as it provides for laying of the 
recommendations of the Rules Committee on the 
Table of the House for a period of seven days, to 
enable members to give notice of amendments to 
such recommendations together with the 
consequential provisions to this extent in rule 331 (2) 
and (3), in their application to the First Report of the 
Rules Committee laid on the Table today." 

MR. SPEAKER: The question is: 

"That this House do suspend part of rule 331(1) of 
the Rules of Procedure and Conduct of Business in 
Lok Sabha in so far as it provides for laying of the 
recommendations of the Rules Committee on the 
Table of the House for a period of seven days, to 
enable members to give notice of amendments to 
such recommendations together with the 
consequential provisions to this extent in rule 331 (2) 
and (3). in their application to the Arst Report of the 
Rules Committee laid on the Table today." 

The motion wss sdopted. 

12.093/4 hr •• 

MOTION RE: FIRST REPORT OF RULES 
COMMITTEE 

[English} 

SHRI N. JANARDHANA REDDY (Visakhapatnam): 
With your permission. I beg to move: 

"That this House do agree with the First Report of 
the Rules Committee laid on the Table today." 

MR. SPEAKER: The question is: 

"That this House do agree with the First Report of 
the Rules Committee laid on the Table today." 

The motion wss adopted. 

12.10 hr •• 

PRESENTATION OF PETITION 

/T1'lIns/1IIIon} 

Shri Baau Deb Acharia to present a petition signed 
by Shri P.K. Chaki, Secretary, FCI Pensioners' 
Association, KoIkata, regarding issue of orders for payment 
of pension and pensionary benefits w .•. f. 1.1.1997 to the 
Directorate of Food transferee employees retired from 
Food Corporation of India. 

12.101/2 hr •• 

MATTERS UNDER RULE 3n* 

{English} 

MR. SPEAKER: Matters under Rule 377, listed for 
the day, may be treated as laid on the Table of the 
House. 

(I) Need to take step. to preview the 
programme. of private T.V. channel. with a 
view to eliminate airing of obJectionable and 
vulgar .hows 

SHRIMATI D. PURANDESWARI (Bapatla): The 
obscenity of the electronic media has crossed all limits. 
The contents of music and fashion channels are 
predominantly obscene. Women are being shown in the 
scantiest of clothes which is loathsome. Extremely 
provocative and dangerous stuff is being dished out of 
the media. The effect is particularly severe on the 
conscious minds of children. the most valuable asset and 
the future of the country. We have losts of evidence to 
show how the unrestricted flow of sex, nudity and violence 
telecast is causing degeneration and depravity In the 
national life. Both boys and girts who watch such TV 
shows have a heightened risk of aggressive adult 
behaviour including spouse abuse and criminal offences. 
I request the Government to take steps to preview such 
showings in private TV channels as is being done for 
Doordarshan programmes to ensure that nudity and 
vulgarity are eliminated from the shows. If need be 
legislation may be introduced to save the nation from the 
impending disaster of polluting young minds. In fact. action 
under Section 292 IPC should also be taken against all 
of them. 

"Treated as laid on \he Table. 
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(II) Need to provide financial assistance to the 
Government of Tamil Nadu to solve the 
problem of scarcity of drinking water In 
Palanl Parliamentary Constituency 

SHRI S.K. KHARVENTHAN (Palani): Sir, in my Palani 
Lok Sabha Constituency, there are four assembly 
segments out of which Vedasandhur and Oddanchatram 
are having acute drinking water shortage. People have 
to go to far off places to fetch water and that too in a 
very little quantity. Nearly six lakh people are living just 
in these two assembly segments. Here, the situation is 
the worst, people have to dig bore wells very deep and 
even with thousand feet bore well, water is not available. 
Even if water is available, the chlorine contents are huge 
and it results in so many diseases. The situation is getting 
into an alarming proportion and people have often fallen 
sick due to the poor quality of water. People do not 
have access to safe and potable drinking water. 

Tamil Nadu is a potentially drought prone area with 
no rains in sight and the situation has taken a turn for 
the worst. Unless some urgent steps are taken, the 
situation will go beyond control and six lakh personll will 
be affected. In this regard, people have represented to 
the State Government number of times. But there is no 
response from that side. The leaders of local bodies also 
tried their best but that has not served the purpose. Both 
these constituencies are very much near to Cauvery River. 
From that water can be taken through pipeline and 
supplied to all villages. 

Therefore, I request that adequate funds should be 
released for drinking water projects in my Paleni 
Constituency and particularly in Vedasandhur and 
Oddanchatram so as to save the lives of nearly 15 lakh 
people. 

(III) Need to grant funds from the Sagar-Mela 
scheme for the devalopment of Kaklnada Port 
and Its surroundings 

SHRI M.M. PALLAM RAJU (Kakinada): Kakinada Port 
in Andhra Pradesh has been developed into a deep water 
port by the State Government with loan assistance of 
Rs. 350 crores from the Assam Development Bank. It 
has been subsequently leased to a private consortium. 

Traditionally, for a long time, the Port has ~ndled 
as much or more cargo than any major port. The Port 
consists of an anchorage port from where the traditional 
agriculture cargo is handled and industrial cargo like 
phosphoric acid is handled from cteep-water port. Ammonia • 

(for the fertilizer plants located there) and edible oil cargos 
are also handled. There is growing economic importance 
of the region, especially after the discovery of substantial 
gas reserves and a lot of development Is expeoted In 
the district. Keeping in view of the above developments, 
the infrastructure in and around the anchorage port and 
the deep-water port have ~o be drastically Improved. I 
request the Govemment to grant some funds immediately 
from the Sagar Mela Scheme for the development of the 
port and Its surroundings. 

(Iv) Need to provide financial a .. letance to the 
Govemment of Andhra Pradeah for extendIng 
help to FeV tobacco cuHlvatere 

SHRI RAYAPATI SAMBASIVA RAO (Guntur): The 
State of Andhra Pradesh has submitted a proposal to 
the Union Government to provide a reHef of Rs. 2000 
per hectare, which was affected under FCV tobacco 
cultivation due to unseasonal rains in Andhra Pradesh 
and also intervene to stabilize prices. 

There was a cyclonic storm durtng the middle of 
December, 2003 which played havoc with the agricultural 
production. The Govemment of Andhra Pradesh provided 
relief to an extent of Rs. 2000/- per hectare in respect 
of areas under cultivation of all crops except FCV tobacco 
and the FCV farmers demanded similar kind of relief 
from Govemment of India. 

The Minister for Commerce and Industry of the 
Govemment of India was requested to consider favourably 
the following steps immediately to help the FCV tobacco 
farmers. 

The Tobacco Board may be asked to provide a relief 
of Rs. 2000/- per hectare is respect of area under FCV 
tobacco cultivation that was affected totally, due to the 
unseasonal rains in Andhra Pradesh. 

The Govemment of India may take necessary steps 
to immediately enter the Tobacco Auction Platforms to 
stabilize the prtces and suitable orders may be passed 
at the earliest. 

I urge upon the Union Govemment to look into the 
demands of Tobacco growers of Andhra Pradesh. 

(v) Need to look Into the problem of Incrn,lng 
Incldente of d.sertlon of gIrts from Punjab 
marrted to Non-Reeldent IndIans 

/Transla/ion} 

SHRI AVINASH RAI KHANNA (Hoshiarpur): Non 
Resident Indians come to Punjab from abroad and lure 
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innocent girls on the pretext of marriage and take hefty 
sum from their parents, stay with these girls and then 
flee to foreign countries. Later on, neither these girls are 
called by them abroad nor they give their addresses. 
Lives of hundreds of such girls have been ruined who 
are running from door to door. 

Therefore, I urge the Central Government for taking 
immediate steps to overcome this problem. 

(vi) Need to decl.re RaJ.sthan as I .peclal 
category State and provide funds for Its 
development 

(English} 

SHRI DUSHYANT SINGH (Jhalawar): Jammu and 
Kashmir, Himachal Pradesh and North Eastem States 
have been placed under special category States. These 
States are, therefore, entitled to more liberal norms for 
the purpose of Central Loan Assistance (CLA) under the 
Accelerated Irrigation Benefit Programme and several other 
programmes in comparison to other States. According to 
the norms, hilly region, backw-ardness or State prone to 
terrorists are treated as special category States. 

Conditions in Rajasthan are far worse than the special 
category States. Two third of the area of the State is 
part of the Thar desert which may be declared as drought 
prone areas. Besides, the tribal area forms a major part 
of the State. Due to Common International Border, which 
is 1 000 km in length, the threat of war is always there. 
Furthermore. the State is experiencing some kind of 
natural calamity or the other every year. 

In order to give impetus to the development of the 
State, I demand that the State of Rajasthan be given the 
status of special category State similar to Jammu and 
Kashmir, Himachal Pradesh and North Eastern States. 

(vII) Need to conduct a fl'Hh survey to identify 
people living below poverty line In R.j.8Ihln 

[Ttans/ii/ion} 

SHRI RAMSWAROOP KOLI (Bayana): Sir, there is 
a need to conduct a fresh survey to identify people IMng 
below poverty line in Rajasthan as it has been observed 
that many people, who are in fact living above poverty 
line are availing all the facilities meant for poor people 
living below pove'rty line. Whereas, people who are 
actually poor and living below poverty line and are efigible 
do not get such faciHties. 

I am sure that the Government would urgently look 
into it and take action without any delay. 

(vIII) Need to take steps to check the men.ce of 
Sickle Cell and Th.I .... ml. dl...... In 
Mahal1l.htra 

SHRI HANSRAJ G. AHIR (Chandrapure): It is evident 
from the figures made avanable by the Government of 
Maharashtra that around 2 crore people are suffering from 
Sickle Cell, Thalassemia and Bita Thalassemia In the 
State. Majority of such patients hall from 20 districts of 
the State. Maximum number of patients are from 
Chandrapore, Gadchlroli distt. in Vidharbha region. In 
absence of proper treatment people suffering from these 
deadly dlaeues are forced to die. 

Patients suffering from Sickle Cell and Thalassemia 
are unable to avail benefits of latest research work being 
carried out In the world over for its treatment. Hence, the 
Central Government should take steps for providing proper 
training to the doctors treating such patients and also for 
providing sufficient medical facilities in the hospitals so 
as to eradicate this disease, and also provide financial 
assistance so that effective treatment facilities can be 
made available. 

(Ix) Need to set up .n Inform.tlon Technology 
Development P.rk .t Madul1ll, Tamil N.du 

(English} 

SHRI P. MOHAN (Madurai): Madural is the eecond 
populous city next to Chennal and centrally located In 
Tamil Nadu. In and around Madural as well as In 
Southern districts there are more than 40 engineering 
colleges. At an average 2000 engineering graduates from 
each college come to employment market every year. 
Similarly there are equal number of polytechnic colleges 
which produce a sizeable engineering diploma holders. 
As we live in the era of Information Technology, 
youngatel"8 mostly prefer Information Technology. which 
easily gets them overseas placements. Mostly affluent 
students can go abroad. Others end up In IT companies 
in metros. In general their talent and expertise either go 
waste or benefit the foreign countrle8, since we do not 
have proper mechanism to harness that power en mass 
for the development of our nation. For the entire TamH 
Nadu, there Is one Information Technology Development 
Park at ChaMai. That is quite insufficient for the rest of 
the southern districts. So I request that one Information 
Technology Development Park to be aanctloned for 
Madurai city. This could provide employment opportunities 
to qualified personnel. As Koodankulam Nuclear Project, 
Nankunerl Export Promotion Zone are fast coming, 
upgradatlon of Madurai Airport and also openIng High 
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Court Bench at Madurai city, Infonnation Technology 
Development Park at Madurai will have a great role to 
play. Further it could get outsourcing from abroad and 
this activity would generate more forex. 

(x) Need to provide financial .sslstance to th. 
Government of Uttar PnIdeIh for development 
of Tourism at Estate Charkharl In Mahoba 

(Translation} 

SHRI RAJ NARAYAN BUDHOLIA (Hamirpur, U.P.): 
Estate Charkhari at Mahoba under my Parliamentary 
constituency Hamirpur is a place of historical importance. 
There are several old natural lakes in Mahoba which 
occupy important place on tourism map of our country. 
Thousands of tourists from within the country and abroad 
throng to these lakes daily. In absence of its proper 
development from tourism angle, tourists have to face lot 
of problem. The Central Govt. have formulated many 
schemes for promotion of tourism. 

Therefore, I urge hon. Minister of Tourism to take 
necessary steps for allocating maximum funds for 
development of tourist centre and lakes at Estate 
Charkhari in Mahoba of Uttar Pradesh. 

(xl) N .. d to send a central t.am to Bihar to 
.. aaeaa the damage cau.ed by recent flood. 
and provide relief to the affectad people 

SHRI ANIRUDH PRASAD ALIAS SADHU YADAV 
(Gopalganj): Main rivers of North Bihar, such as Gandak, 
Mahananda, Sabarmati and Bagmati origniate from Nepal. 
Every year, uncontrolled quantity of river water is released 
from them during monsoon season causing floods in 
Bihar. Floods become so devastating that every year 
hundreds of people lose their lives and thousands of 
villages get totally ruined. Recent furry of floods in Bihar 
is a glaring example of it. Sir, predecessor NDA Govt. 
took no pains to overcome this problem. 

Mr. Speaker, Sir, through you, I urge the Govemment 
to hold talks with the Government of Nepal for the 
permanent solution of this problem and send a Central 
T earn to Bihar to assess the damage caused by recent 
flood there as soon as possible. The affected people 
should be provided with all kinde of poaaible help and 
economic loss suffered by the State Govemment should 
be compensated. 

(xII) Need to set up Rashtrlya Gramln Bank In 
the Public Sector for the benefit of rural 
people 

SHRI KAMLA PRASAD RAWAT (Barabanki): Mr. 
Speaker, Sir, the present system of 28 promoter banks 
tor the integrated and centralized operation and direction 

of 196 regional rural banks, which also includes private 
banks and state cooperative banks, should be done away 
with. In the present system of 28 promoter banks for 
regulating the operations of the banks, are being framed 
28 types of rules and regulations for achieving one target, 
which Is hindering the integrated operation completely. 
The most important fact is that the said 28 promoter 
banks are the one which are the maln business rivals of 
all these regional rural banks and thus are creating 
hurdles in the progress and independent operations of 
these regional rural banks. 

I demand from the Govemment that a public sector 
financial institution called the Indian National Bank at 
central zonal or State level should be set under the control 
of any public sector financial Institution, or holding 
company or NABARD in which 50 percent share of the 
Govemment should remain vested with such financial 
institution/holding companylNABARD. 

(xIII) Need to Increaae the penllon payable to the 
retired employees under Work.rs' E.P.F. 
Pension Scheme 

/English} 

SHRI C. KUPPUSAMI (Madras North): The Workers' 
EPF Pension Scheme was brought out in the year 1995 
to give penSion to those workers· who were not covered 
by the Pension Scheme of the employer. From 
15.11.1995, pension is given to retired employees under 
this scheme. 8.33% of employees contribution to Provident 
Fund is being transferred to this Pension Fund. For 
implementation of the scheme, a task force committee 
was constituted. Considering the meagre amount of 
pension being given to the retired employees, the 
Committee recommended that the pension amount should 
be gradually increased. From 1.4.1998, pension was 
raised to 4% and from 1.4.1999, It was raised to 5.5%. 

However, from 2000-01, it was not increased, and 
the retired employees continue to get the meagre amount, 
despite rise In prices. Even the increased Dearness 
Allowance based on the rise in CPI Index was also not 
included In the Pension Scheme. 

I would, therefore, urge upon the Govemment to 
increase the pension amount of the retired employees 
commensurate with the percentile increase as 
recommended by the Committee and also to include DA 
increase percentage based on CPI in the Workers' 
Pension Scheme. 
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(xlv) Need to undertake con.tructlon of 
Ahmednagar-B •• d-Parll railway lin. via 
Sonpeth In Mahara.htra 

(Ttanslshon} 

SHRI TUKARAM GANPATRAO RENGE PATIL 
(Parbhani): Sir, the construction work of Ahmednagar-
Beed-Parli Railway line is in progress. There are number 
of rivers under this Section. Hence would due to the 
additional work of constructing bridges over this line the 
cost increase to a great extent. Therefore, if this line is 
constructed via Sonpeth, not only it will minimise the 
cost of construction but also will reduce the distance. 
Besides that Sonpeth produces a lot of agricultural 
products. However, due to the non-availability of 
transportation facilities the farmers are unable to get the 
remunerative price of their crops and this is the place 
where the finest cotton is grown for export. If this railway 
line is constructed via Sonpeth then it will not only benefit 
the farmers but also bring revenue to the railways. 

Sir, through this august House, I would like to request 
the Government to construct Ahmednagar-Beed-Parli 
railway line via Sonpeth. 

(xv) Need to ensure that the Tea e.tate worker. 
and coolie. of Valparal hili area In Pollachl 
Parliamentary Constituency, Tamil Nadu are 
paid Inc .... Md dally wag •• at R •• 82 per day 

(English} 

DR. C. KRISHNAN (Pollachi): Sir, I am raising this 
matter on behalf of Marumalarchi Dravida Munnetra 
Kazhagam of Tamil Nadu headed by Thiru Vaiko. 

Valparai hill area consists of tea estates in my 
Pollachl constituency. The poor tea estate workers and 
coolies are starving due to poverty as the dally wages 
are not fixed uniformly. The daily wages range from Rs. 
65 to Rs. 69. The big companies are paying Rs. 72 as 
the daily wage. The same big companies are paying In 
the same hili area which is nearer and In Kerala State 
at Rs. 821- per day. Some of the estates like Kavarkal 
and Waverly have not paid the wages for the past five 
months. The wage board, Tamil Nadu State and 
Government of India should come forward to provide 
higher rate of daily wages at par with big companies at 
Rs. 821- per day to save the poor Tea Estate Workers 
and Coolies of Valparai, Pollachi in Coimbatore District. 

12.11 hr •. 

ANNOUNCEMENT BY THE SPEAKER 
Bualneaa of the House 

{Engllshl 

MR. SPEAKER: I have to inform the House that in 
the Leaders Meeting held on 19 July, 2004, the following 
decisions were taken: 

1. Members may be allowed to raise matters of 
urgent public Importance in the House up to 
12.30 p.m. today. Thereafter, further combined 
discussion on the Budget (General) and 
Demands for Grants on Account (General) for 
2004·2005 and Demands for Exce.s Grants 
(General) for 2001·2002 may be taken up and 
the discussion concluded by 9.30 p.m. by sitting 
late; and 

2. In order to enable more Members to participate 
in the discussion the Lunch·break may be 
dispensed with today. 

However, subsequently, it has been agreed that the 
hon. Minister will reply to the dlscusaton tomorrow at 
2.00 p.m. 

I hope the House agrees to thla proposal. 

The Hon. Minister may make suitable arrangements 
for the late sitting. 

(Ttans/stlon} 

PROF. VIJAY KUMAR MALHOTRA (South Deihl): Mr. 
Speaker, Sir, kindly extend zero hour by another 10 
minutes because It is already 12.00. 

MR. SPEAKER: O.K. It is extended by 10 minutes. 

{Englishl 

Please cooperate. 

... (/m.nUpuOf1S) 

MR. SPEAKER: I am obliged to you. 
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[Translation} 

SHRI CHANDRAMANI TRIPATHI (Rewa): Mr. 
Speaker, Sir, due to scanty rainfall the situation of severe 
drought has arisen in entire Madhya Pradesh specially in 
district Rewa. All those farmers who had sown crop after 
first rain are also on the verge of destruction. If the rains 
do not come for some time the cattle will also starve for 
want of fodder. The life line project of Vindhya i.e. 
8ansagar Project are lying incomplete for the last 26 
years. The non-availability of drinking water will also 
become a grave problem. I urge upon the Govemment 
to announce a special peckage for combating the problem 
of drought and drinking water In the Rewa DIvision and 
Rewa district of Madhya Pradesh. 

{English} 

MR. SPEAKER: I have got a list in my hand. There 
is only 10 minutes time. I am trying to give opportunity 
to all. 

... (Interruptions) 

{Translation/ 

SHRI MADAN LAL SHARMA (Jammu): Mr. Speaker, 
Sir, through you, I would like to draw the attention of the 
House towards the incident which took place in Anantnag 
district of Jammu and Kashmir where a bomb exploded 
in a rally of the Deputy Chief Minister. In that explosion 
5 persons have been killed whereas about 35 people are 
seriously injured. The entire nation is condemning this 
incident. I would like to request the govemment that 
SARRC summit is underway in Pakistan and at this 
juncture Pakistan should be strictly conveyed this message 
that massacre of this kind should be stopped immediately 
and all the families of deceased and Injured should be 
given proper compensation. 

(English/ 

MR. SPEAKER: There are 48 different matters to be 
raised. I am trying to give one opportunity to every Party. 

... (Interruptions) 

SHRI BASU DEB ACHARIA (B.nkura): Sir, the 
disinvestment of Juhu Beach Centaur Hotel to Shrl Ajit 
Kelkar, proprietor of Tulip Hoepitallty Services Ltd. was a 
highly questionable sell out. Every stage of the 
disinvestment was dubious. It was solei at a throwaway 
price. Sir, the market price of this hotel today is Rs. 350 
erore and this was sold out to Shri Kelkar, who was a 
member of the Air india Board 88 well as 8 member of 

the sub-Committee which was constituted to disinvest the 
Hotel Corporation of lnetia. That person was given this 
hotel at a throwaway price. Moreover, he was the only 
bidder. He was to deposit the amount by 31st December 
but that was extended. You would be surprised to know 
that he had no funds . ... (lnfBrrupIion$) 

MR. SPEAKER: I am only concemed with running 
the House. I forgot to set It right. 

... (Intenuplions) 

SHRI BASU DEB ACHARIA: This is very important. 
How had the Minister of Disinvestment held the meeting 
with these persons-Shri Kelkar along with the bankers? 
... (Interruptions)· 

MR. SPEAKER: Why are you disturbing him? 

... (Interruptions) 

SHRI BASU DEB ACHARIA: Money was arranged 
from the bankers. How was the Minister of Disinvestment 
present in the meeting when the meeting was held with 
the bankers to provide loan to Shri Kelkar. This is a 
fraudulent disinvestment of the Centaur Juhu Beach Hotel. 
... (Interruptions) 

I, therefore, demand an inquiry by a JPC. So, a JPC 
should be constituted to inquire Into such a fraudulent 
disinvestment of the Centaur Juhu Beach Hotel. 
... (Interruptions) We want a categorical reply. 
... (Interruptions) This is the most irregular disinvestment. 
... (Inttlrruptions) 

[Translation} 

SHRI RAGHUNATH JHA (Bettiah): We support this. 
An enquiry should be conducted ... (Interruptions) 

{English} 

MR. SPEAKER: They are not in a position to reply 
to this . 

... (Interruptions) 

SHRI BASU DEB ACHARIA: Sir, all the agreements 
were being violated by the Tulip Hospitality SerVices 
limited. We want a response from the Government. 
We would like to know whether the Government will 
constitute an inquiry in this matter. This is important. 
... (Interruptions) 
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MR. SPEAKER: If all of you speak together, nothing 
is being recorded. Shri Basu Deb Acharia, I am requesting 
you to be brief. Please conclude it because only 15 
minutes are left. 

SHRI BASU DEB ACHARIA: How was the 
Disinvestment Minister present In the meeting? We want 
a response from the Govamment. The hon. Home Minister 
is here . ... (Interruptions) 

MR. SPEAKER: You have finished It. You have asked 
for an inquiry. It is very well. The Govemment will decide 
about it. 

... (Interruptions) 

MR. SPEAKER: Now, Shri Shailendra Kumar to 
speak. Nothing else will be recorded. 

... (Interruptions)' 

MR. SPEAKER: He is referring to a former matter. 
Shri Acharia, please cooperate with me. You have made 
your statement. You have made your remarks. But you 
cannot get a reply now. 

... (Interruptions) 

(Translation} 

SHRI SHAILENDRA KUMAR (Chall): Mr. Speaker, 
Sir, there is a complaint of Uttar Pradesh, which I would 
like to put before the Government through you. 
'" (Interruptions) 

(English} 

MR. SPEAKER: I am very sorry. I will not aHow you 
any more. You have made your statement. It is all in the 
record. Please cooperate. 

'" (Inlerruph'ons) 

MR. SPEAKER: He is not obliged to respond. If you 
do not cooperate, I am sorry, I will have to adjoum the 
House. Nothing else will go on record but for the version 
of Shri Shailendr. Kumar. 

... (Inlerruptlons)' 

MR. SPEAKER: I am sorry, I will adjourn the House 
if you behave in this manner. You have made your 
statement. I cannot compel the Minister to respond to It. 
If he does not respond; what can I do? You must sit 
down. I am on my legs. First, please sit down. 

'Not recorded. 

MR. SPEAKER: Nothing else will be recorded. 8M 
Shailendra Kumar, please go ahead. 

. .. (Inl"ruplions)' 

{TmnsJ.Iion} 

SHRI SHAILENDRA KUMAR: Mr. Speaker, Sir, 
through you, I would like to request the Government that 
with regard tf') the Punjab dispute the matter of water 
distribution of Yamuna is very serious. Uttar Pradesh is 
not getting its share of water. In all the agreements made 
during the last five decades whether It was of 12 March, 
1954 or the one which was made in 1994 it was decided 
that one third water will be given to Uttar Pradesh and 
two third to Haryana, Saharanpur, Muzzafamagar and 
Gaziabad districts of Uttar Pradesh are being effected by 
this. The farmer Is unable to Irrigate the fields and are 
on the verge of famine. The Yamuna canal flows from 
Tajewala dam constructed in Haryana. Haryana utilizes 
the entire water supply and does not allow water to be 
supplied to Uttar Pradesh whereas Uttar Pradesh needs 
4285 cusec water but it is getting only 65 casec water. 
...(lnItImJpIions) 

[English} 

MR. SPEAKER: Please be brief. 

... (Intenuplions) 

MR. SPEAKER: Hon. Member, if you are brief and 
speak to the point, we can cover many i88U8S. 

{Translslion} 

SHRI SHAILENDRA KUMAR: Mr. Speaker, Sir, Uttar 
Pradesh, Uttaranchal and Delhi are not being supplied 
water. Uttar Pradesh, Muzzafamagar, Naghpat, Doaba 
region of Hindon river has dried up. A canal has been 
constructed there by spending Rs. 3924 Lakhs. Through 
you, I would like to urge upon the hon. Minister of 
Irrigation that Uttar Pradesh should be supplied one-third 
water i.1I. 4285 0U88C so that the farmers could improve 
their condition by proper irrigation of his crop • 

[Engli8h} 

MR. SPEAKER: Shrimatl Kiran Maheahwari, 8M 
Kailash Meghwal and Prof. Rasa Singh Rawat aleo 
associate themselves with this matter. 

'Not recorded. 
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{Translation} 

SHRI RAJIV RANJAN SINGH 'LALAN' (Begusarai): 
Mr. Speaker, Sir, ... (lnltHTUptions) 

SHRI KAILASH Mf-GHWAL (Tonk): Mr. Speaker, Sir, 
my issue is very serious. ... (Interruptions) 

MR. SPEAKER: Everybody's i8suEl Is serious. 

'" (IntetTUplions) 

[English] 

MR. SPEAKER: I have already given chance to one 
Member of your party. I am trying to give chance to 
each party. I have given chance to only one Member 
from the Congress Party. This is not fair. 

... (Inltlrruptions) 

[Tl1lns/8tion] 

SHRI RAJ IV RANJAN SINGH 'LALAN': Mr. Speaker, 
Sir, the situation In Bihar specially In North Bihar has 
become horrible due to floods. Many districts have been 
affected terribly by flood. People are confined to the roofs 
of their houses. ... (Inltlrruptions) 

/English] 

MR. SPEAKER: Only Shri Rajiv Ranjan Singh Lalan's 
statement will go on record. 

... (Intsrruptions) • 

{Trans/ation] 

SHRI RAJIV RANJAN SINGH 'LALAN': Mr. Speaker, 
Sir, due to the horrible situation of floods people are 
confined to the roofs of hostels for four days without 
food and water. The relief works being undertaken by 
the Union and State Govemment are not sufficient. The 
Rs. 30 crore given to Bihar by the Central Govemment 
for the relief works are not enough. Through you, I urge 
upon the Govemment to release sufficient funds for 
providing assistance to the flood hit people of Bihar and 
also to constitute a flood relief commiHee under the 
Chairmanship of the Govemor of Bihar in which all the 
social and voluntary organizations along with political 
parties should be included. 

"Not recorded. 

/English} 

MR. SPEAKER: Shri Ganesh Singh and Shrt 
Prabhunath Singh also associate themselves with this 
maHer. 

... (Int8rruptions) 

MR. SPEAKER: Pleas£, cooperate. Otherwise, how 
can we go on? 

... (Inlsrruplions) 

{Tl1lnslalion} 

SI-fRI PRABHUNATH SINGH (Maharajganj, Bihar): 
Sir, my issue is related to both floods and drought. 
. .. (InlSrruptions) 

[English] 

MR. SPEAKER: Shrl Prabhunath Singh, I have 
allowed your party Member to speak on the flood situation 
In Bihar. 

{Tmns/stion} 

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker, Sir, 
all the Members of our Party Whom you have called 
have not given their speech then how could we associate 
ourselves with this maHer. Therefore, kindly give them 
some time to speak. ... (In/8rruptions) 

/Engllsh} 

MR. SPEAKER: She cannot read one page 
statement. I will not allow that. 

(Tl'8ns111tion] 

I am allowing the Members of your Party also but 
do not make it long. 

SHRI SUSHIL KUMAR MODI (Bhagalpur): Mr. 
Speaker, Sir, ... (Interruptions) 

/Engllsh} 

MR. SPEAKER: You are all dictating to me. Do not 
dictate to me. 

.,. (Interruptions) 
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SHRIMATI KIRAN MAHESHWARI (Udaipur): Mr. 
Speaker, Sir, in the matter of the Sutlej-Yamuna Link, 
the han. Supreme Court had given a direction to the 
Government of India to initiate specific action for the 
construction of the Sutlej-Yamuna Unk. The deadline fixed 
by the hon. Supreme Court was 15th July, 2004. This 
deadline is over. 

It is understood that the Government of India has 
filed a Status Note in the han. Supreme Court regarding 
action taken by the Government of India. In this, they 
have also mentioned the recent law passed by the Punjab 
Legislative Assernbly. 

MR. SPEAKER: Please be brief and just associate 
yourself with the matter. If you go on making a statement, 
this is not fair. Your own party Members wish to raise 
many urgent rnatters. I want to call them. 

SHRIMATI KIRAN MAHESHWARI: The Government 
of India have sought directions from the hon. Supreme 
Court. 

It is apparent that, in its application to the hon. 
Supreme Court, the unconstitutional law enacted by the 
Punjab Legislative Assembly has not been categorically 
challenged by the Government of India whereas, 
considering its implications and ramifications, the 
Government of India should have, on its own, strongly 
come out against the law enacted by the Punjab 
Legislative Assembly. 

Sir, we the Members of Parliament from Rajasthan 
want to seek clarification from the Government whether 
the law enacted by the Punjab Legislative Assembly has 
been specifically challenged by them In the hon. Supreme 
Court and, if not, then, why not. It may also be mentioned 
that the recent Punjab legislation annuls the 1981 
Agreement on sharing of water signed by the then Prime 
Minister, Shrimati Indira GandhI. ... (Inlsrrup/ions) 

MR. SPEAKER: I have called Shri Ganesh Singh to 
speak. Only Shri Ganesh Singh's statement will be 
recorded. 

... (Interruptions)' 

(Tlllnslafion} 

SHRI GANESH SINGH (Satna): Mr. Speaker, Sir, an 
Indian Oil Depot had been constructed In my constituency 

"Not recorded. 

Satna, M.P. long back. Another depot is being constructed 
in Bagha vlHage for locational reasons as the present Is 
In the middle of the city, in which crores of rupees have 
been spent till date. It has come to our knowledge that 
said depot is being shifted. If this will happen It will go 
against the feelings of muses. All the political parties, 
social organizations of the district do not want this depot 
to be shifted from Satna. If It happens then the supply 
of oU will be made from Tadel Depot, Jaba/pur which will 
put the burden of surcharge on people ... (Inlflnuptlons) 

Therefore, I urge upon the Government not to shift 
the said depot. 

{English} 

MR. SPEAKER: Your Member's statement will not 
be recorded if you behave like this. 

... (Interruptions) 

SHRI PRABODH PANDA (Midnapore): Sir, I am 
raising a very important matter today in the 'Zero Hour'. 
It has appeared in the Press that the hon. Supreme 
Court has asked the Centre to disburse the relief amount 
of As. 1 ,503 crore (with Interest) lying with the Reeerve 
Bank of India amongst the five lakh Bhopal was victims. 

Sir, it has also appeared that the money given by 
the Union Carbide, under the settlement with the 
Government of Inelia, amounts to $470 million. The hon. 
Supreme Court has directed that the money be kept In 
a dollar account. This money, with interest, has now 
accumulated to Rs. 1,503 crore. 

The Union Government should respond to It and I 
urge upon the Union Govemment to take inltlatjves so 
that the said amount is disbursed among the Bhopal was 
victims. 

Thank you. . .. (Interruptions) 

MR. SPEAKER: Shrl Prabhu Nath Singh. Only Shri 
Prabhu Nath Singh's statement Is to be recorded and 
nothing else . 

... (Inftlnup/ions) 

(Translation} 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, these 
people are not allowing me to speak. ... (Inlsnup/ions) 
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MR. SPEAKER: You please go ahead . 

... (Intsnuplions) 

[English} 

MR. SPEAKER: Only your statement will be recorded. 
If you do not want to speak. then you please take your 
seat. ... (Intf1rruptions) 

(Translstion} 

SHRI PRABHUNATH SINGH: Sir, through you. I 
would like to draw the attention of the Union Govemment 
towards the flood hit and drought hit people 'f Bihar. Sir. 
on the one hand the Bihar is facing the fury of floods 
and on the other hand people are in distress because of 
drought. '" (Intf1rruplions) 

Mr. Speaker. Sir, there are many such districts such 
as Darbangha, Samastipur etc. where people had been 
asked to leave for safe places but in this regard no 
arrangement has been made by the State Govemment. 
Sir, through you, I would like to submit that the Union 
Government is keeping mum over It and the facilities 
provided to the flood hit people of Bihar are not sufficient. 
People are in great distress. . .. (Inlf1rruptions) 

Mr. Speaker, Sir, till date 150 people have died . 
... (Interruptions) is there any question which is more 
serious than this? 

Mr. Speaker. Sir, I urge upon the Government to 
take it seriously ... (Interruptions) separate arrangements 
should be made for the flood hit people of Bihar. 
... (Interruptions) Sir. on the one hand Assam has been 
given Rs. 160 crore whereas Bihar has been provided 
with only Rs. 30 crore. Shri Ram Vilas Paswan ji you 
are in the Government, kindly understand the suffering of 
Bihar. Kindly request the Govemment to give assistance 
to the families of more than 150 people killed in Bihar. 
... (Inlerruphons) 

(English} 

MR. SPEAKER: Now. Dr. Karan Singh Yadav. Please 
be brief. 

... (Interruphons) 

MR. SPEAKER: It is becoming too much. I am sorry. 
I cannot allow. Only Dr. Karan Singh Yadav's statement 
will go on record. 

... (Interrupiions) • 

'Not recorded. 

{Tmnsmtionj 

DR. KARAN SINGH YADAV (Alwar): Mr. Speaker, 
Sir. through a decision of the Delhi High Court reservation 
in jobs and in other cMI services in Delhi has been 
abolished. ... (Inlf1rruplions) last year as per the notification 
of the Union Govemment the benefit of reservation was 
extended to the people of Scheduled Castes. 
... (Inlf1rruplions) 

(English} 

MR. SPEAKER: What are you doing? Nothing Is 
being recorded. You are shouting. Is this the way to 
behave In this House? 

[Trsnslstion} 

DR. KARAN SINGH YADAV: As a result of this 
decision of the High Court the people of Scheduled 
Castes and those belonging to Meena, Ahir and other 
communities are being deprived of the benefit of 
reservation policy ... (Inlf1rruptions) 

MR. SPEAKER: Every day you are being allowed to 
speak on Bihar. Now all right. please sit down. 

[English} 

You do not interrupt like this. This is very 
condemnable. I strongly object to It. 

. .. (Interruph'ons) 

MR. SPEAKER: Dr. Karan Singh Yadav, please be 
brief. Everybody wants to make a speech. 

'" (Interruptions) 

{Translation} 

DR. KARAN SINGH YADAV: I urge upon the hon'ble 
Minister of Social Justice and Empowerment and the hon. 
Minister of Law and Justice to move to the double Judge 
Bench of the Delhi High Court or to the Supreme Court 
to challenge this decision so that 7.5 percent reservation 
could be provided to the Scheduled Castes In Deihl. 
... (Interruptions) 

Throughout the country reservation policy Is being 
followed whereas the abolition of reservation policy in 
Delhi is not gOOd. 
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{English] 

MR. SPEAKER: Now, Special mentions Is over. All 
parties have decided to take the debate on the General 
Budget at 12.30 hrs. 

12.32 hr •. 

GENERAL BUDGET - 2004·2005 GENERAL 
DISCUSSION-Contd. 

DEMANDS FOR GRANTS ON ACCOUNT-
(GENERAL) 2004·200S-Contd. 

AND 
DEMANDS FOR EXCESS GRANTS-

(GENERAL), 2001·2002 

(English] 

MR. SPEAKER: Now, Shri Vasudevan Nair, who was 
on his legs, to continue his speech. 

... (InfBrruptIons) 

MR. SPEAKER: The time for Special Mentions is 
over. You are aware that all Parties have decided on 
this. I cannot alloW you to speak. Nothing will be recorded. 
Why are you shouting? Only Shri Vasudevan Nair's 
speech will be recorded. 

... (InfBnuptionsr 

/Tnlnslation] 

SHRI CHANDRAKANT KHAIRE (Aurangabad, 
Maharashtra): Mr. Speaker, Sir, please allow me to speak 
for a minute . ... (lnft1rrupt1ons} 

12.321/2 hr •• 

(AI/his stage Shfi Chandrakllnl Khaifll CIlmtl and 
stood on the Roor nsar thB TabIB.) 

MR. SPEAKER: Not at 12.40 but at 12.30 hours. 

... (IntBlTlI{Jlions) 

[Eng/ish} 

MR. SPEAKER: This is a very Important debate on 
the General Budget. All the han. leaders including your 
leader have agreed that at 12.30 hours the discussion 
on the General Budget would start. 

"Not recorded. 

DtlII'IIInds for ExictNJs GnInIs 
(~2001"02 

MR. SPEAKER: You cannot decide one thing inside 
and do another thing here. 

Now, Shri Vasudevan Nair. 

. .. (Intenuplions) 

MR. SPEAKER: You cannot hold the House to 
ransom. The House cannot be held to ransom by any 
hon. Member. 

... (Intsnuptions) 

/TrsnsI8tion] 

MR. SPEAKER: Shri Chandrakant Khalre, tomorrow 
you will be allowed to speak at number one. I have 
committed this. But not now. 

12.33 hr.. 

(At this sags $hfi ChIIndmlalnt Khllifll 
went back /r) his stIIIt) 

/Engli6h} 

MR. SPEAKER: Kindly co-operate. The House Is not 
of the Chair alone. 

... (IntsrTUptions) 

MR. SPEAKER: Is the debate on the Budget not a 
serious debate? I am trying to regulate the proceedings 
of the House with your co-operation. If you do not want 
to run the House, please tell me. 

... (Interruptions) 

{Tnlns/ation} 

MR. SPEAKER: I request you to cooperate In running 
the House. 

... (Intsnuptions) 

[English} 

MR. SPEAKER: Shri Rarndaa Athawale, pl.... do 
not crou the limit. Nobody on either side should cro .. 
the Hmlt. 

I am watching that 80me hon. Members are 
particularly trying to disturb. 

... (1nf8rrupti0n6) 
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MR. SPEAKER: Please sit down. This Is a very 

serious discussion. We are taking up the financial 
business-the debate on the Budget of the country. You 
have no patience to hear the debate. 

... (Inh!lmJpllons) 

MR. SPEAKER: Silence please. No running 
commentary please. 

Shri Vasudevan Nair. 

SHRI P.K. VASUDEVAN NAIR (Thlruvananthapuram): 
Sir, last time when I was speaking about the implications 
of the verdict of the people in the last elections, I said 
that that verdict was definitely against the economic 
poliCies of the NDA Government. 

People rejected it. Those people, who would like to 
make some soul searching, should do it for their own 
good. But, Sir, I should like to add 1hat the verdict was 
against the economic policies of the NDA Govemment. 
As far as the economic policy is concemed, many State 
Govemments were following the footsteps of the Central 
Govemment. ... (lnltlmlptions) The election results go to 
show that in almost all such States, the people gave a 
vel1ict against those Governments. Some of those 
Govt.-nments were led by the Congress Party, as in 
Kerala, my own State, where the Congress Party-led UDF 
was routed in this election. Again, in Kamataka, it was 
led by the Party of Shrt Chidambaram. Of course, in 
Andhra Pradesh, there was another Party. We find that 
in State after State, including Punjab, people were not 
happy with the performance of whatever the Party that 
was ruling :he State., mainly with the economic policy of 
those State "iovemmenta. 

So. I think this experience in the various States in 
the lut elections will be taken into account, especially 
by the Central Govemment because they initiated an 
economic policy in 1991 aleo. Even now their tendency 
is to harp too much on reforms and forget the people. 
So, this is a big lesson for them also to take into account. 

Sir, I was supporting the Budget when I began my 
speech last time, but now with a little time at my disposal, 
I should expr818 my di8agreement, my differences with 
the Budget and my reservation on certain iaaues. That is 
known to everybody. It is nothing new. It Is not a matter 
of detail. It Is a basic question: 

Why are we, the Left Parties, against this FDI hike 
in strategic sectors like civil aviation, telecorn and all 

(GSntJf'81) 2001-02 

that? There is a debate going on in the country. In the 
media, there is a lot of discussion about it. So, I do not 
want to repeat the arguments for our objections. I only 
wanted to say this. Was It wise on the part of the Finnnce 
Minister and the Government to include those proposals 
in this Budget at this juncture? Was it a good tactics? I 
think it was not at all a good tactics. A debate has 
started by that step of the Government. When we want 
to go together as much as possible, unnecessarily a 
difference of opinion is projected, especially in the media 
and among the people. 

Sir, my personal opinion Is that If I were in the place 
of the Finance Minister, I would not have announced 
such a proposal at this point of time. They could have 
discussed the matter before announcing It. They know 
our position. Shri Chidambaram knows very well our 
position. He was the Finance Minister in another 
Government. So, he should have taken patient steps to 
discuss with the Parties which are supporting him and 
the Govemment from outside. So. now an unnecessary 
difference of opinion is projected, especially from In the 
media and also among the people. We have expressed 
our views both inside and outside the House. Whoever 
is concemed with it knows everything. The ball is in their 
court. They should decide whether they should go ahead 
with these proposals or they should withdraw them or 
modify them or they should come to some understanding 
or whatever it Is. 

Now, apart from this, as the hon. Minister knows, 
there is another important issue. The working class is 
very much agitated about this question of interest rate of 
the Provident Fund. 

I think, Irrespective of party affiliations, almost a/l the 
Central trade unions have taken a position that the 
Government should revise its stand and should rethink 
about it. I hope the hon. Minister of Finance would pay 
attention to that. 

On another issue, our Chief Minister has already 
written a letter to the hon. Minister. The MPs from Kerala, 
are also informed by the Government of Kerala that there 
is a proposal to impose a new income tax on NRI 
deposits. What would be the impact of it? Has a study 
been made about it? Anyway, the Govemment of KeraJa 
and the Chief Minister have informed us that according 
to their assessment this would adversely affect NRI 
deposits in the first place. In Kerala, the hon. Minister 
knows, we have the greatest contribution as far as NRI 
deposits are concemed. So, this is not a wise step 
according to our Govemment. Now, the hon. Minister can 
enlighten us why this step has been taken, whether it 
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would adversely affect NAI deposits and also the economy 
of Kerala. The Government of Kerala is naturally worried 
about that. Suppose NRI deposits are withdrawn or there 
is a tendency to put the money somewhere eise, what 
will happen? This is an Issue that should be considered 
by the Government seriously. 

I welcome the Budget because there is a real change 
in direction, especially in favour of the agrarian scene 
but the hon. Minister has not mentioned anything-though 
it is in the Common Minimum Programme-about the 
problems of the agricultural workers. The agricultural 
workers and their organisations are demanding for a long 
time a national legislation for taking care of their welfare 
in respect of minimum wages and many other things. My 
State has got an excellent law as far as agricultural 
workers are concerned. We are pioneers, I should say, 
in this field but somehow or the other the Central 
Government is evading the issue. I know, there Is a lot 
of opposition to it whenever the Government tries to bring 
in a legislation in favour of agricultural workers. I think, 
the hon. Minister forgot to mention about the problems of 
agricultural workers in his Budget Speech. I hope, he 
would seriously give a thought to this matter and the 
Department concerned In the Union Government would 
come forward with a legislation. 

All the declarations made by the Government are 
good on paper but the main question is how they would 
be implemented. Which Government does not say good 
things for the people? But there is such a divergence 
between words and deeds that thoee declarations do not 
get implemented. This Is a big problem In this country. 
So, the Government has to be very serious about 
implementing what Is stated In the Budget and also in 
Ihe Common Minimum Programme. 

This time, our electorate has behaved In .. very 
mature manner. I am sure, rny friends on my right never 
expected something like this. TMy never understood the 
mood of the people. So, the verdict of the people has to 
be taken very seriously. This Government should take 
care that they do not fail in keeping their promises, in 
doing what they declared. Performance is the main thing. 
II is not an easy matter. Everybody knows that It is a 
Herculean problem, a very big task, and a very big 
challenge. The Government should be serious about 
implernenting the proposals which are In favour of the 
agriculturists, the rural economy, and the traditional 
workers. I should thank the hon. Minister for making a 
mention about traditional indUstries like coiro He has 
allocated Rs. 100 crore. Of course, I am thankful to him 
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for making that aUocation but he would have to revise it 
because it is a big area. He has not included here 
cashew, which is a very vital traditional industry at least 
of my part of the country and also of his State. There 
are lakhs of women who are working and their plight is 
very bad. So, you will have to do something about the 
regeneration of such traditional industries. Regeneration 
of traditional industries is a task which shoutd be taken 
very seriously. If the Government comea forward with 
proposals and take steps to implement these proposals, 
we, on this side of the House, say that we wUl give our 
fullest cooperation In the implementation of the proposals. 
Proposals alone are not enough. We have seen promises 
for so many decades and years. So, we should break 
the record not In announcing programrnes but In 
performance. The record break should be in performance. 

With these words, once again, I would like to give 
my general support to the Budget. 

(Transllltionj 

SHAI HAAIN PATHAK (Ahmedabad): Mr. Speaker, 
Sir, with strong objection and unhappiness over the 
Budget Estimate 2004-2005, I would like to place my 
views in this House with your permission. For the last 15 
years I have gone through the several budget estimates 
and have also participated In the discussion. I have 
witnessed several revised estimates, however, the hope 
cherished by the poors and exploited people of the 
country due to the Illusory figures of this budget is going 
to be shattered when they will face the situation to be 
emerged before the country in the next seven montha 
after presentation of this Budget Estimate. I feel It is my 
duty to draw the attention of the House especlaUy the 
attention of hon'ble Finance Minister toward. it 

Personally, I am great admirer of hon'ble Finance 
Minister . ... (Intsnuptions) Ealirer he was in opposition, only 
for the last four months he is in ruling party. Despite 
being in opposition he was not with U8. I do not want to 
discuss politics here but I really admire his politeness 
and his unmatched command on the economics. But a 
company certainly affects a person. . .. (Interruptions) He 
remained dissociate from the company for same time. 
But now he has again associated with the same company. 
Due to which he has deviated from his Ideology. Congress 
has formed UPA Government and It is their characteriatics. 
If I level some allegation, some members would say that 
I am doing 80 because we have been defeated. However, 
Congreaa-the main component of UPA Government has 
a history of 45-47 years old of Governance. 
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[Shri Harin Pathak) 

{~nglish! 

For long 47 years we have seen so many leamed hon. 
Ministers' of Finance who presented Budgets in this 
august House. 

(TntnSllltionJ 

SHRI BHARAT SINH MADHAVSINH SOLANKI 
(Anand): They were from Congress Party . ... (Intenuptions) 

SHRI HARIN PATHAK: Yes, they were from Congress 
Party, that is why, I am saying that the work which could 
not be accomplished in 47 years, would be done in the 
next seven months. At least they should not mislead the 
country. They had got the opportunity to eradicate poverty 
from the country for 47 years but did not accomplish that 
task . ... (Intsrruptions) Salim JI. they did not do that. You 
were also preaent there, I agree to it. There are several 
things. . .. (Inmrruptions) 

SHRI RAMDAS BANDU ATHAWALE (Pandharpur): 
What has been done in their 6 years regime. 
... (Intsnuplions) 

SHRI HARIN PATHAK: We did what we could do in 
6 years. SM Ramdas Ji does not feel comfortable on 
some subjects. This is one of those subjects. He may 
speak on some other issue. This discussion Is on finance. 
He may face some problems and I will also not be able 
to understand him. this budget Is only a bundle of hopes. 

(English! 

MR. SPEAKER: Shrl Harin Pathak, you please 
address the Chair. 

... (InltNTUpI/ons) 

SHRI TATHAGATA SATPATHY (Ohenkanal): Sir, are 
we listed? ... (Inlenuptlons) 

MR. SPEAKER: Shri Harin Pathak, you please 
address the Chair. 

SHRI HARIN PATHAK: V., sir • .•. (lnlBrrupIions) 

SHRI TATHAGATA SATPATHY: Sir. what about 
BJO's time? 

MR. SPEAKER: Shri Satpathy, this Is not the time to 
find it out. This is not the manner to make a request. 
You are interrupting another hon. Member. 

{Translation] 

SHRI HARIN PATHAK: I do not want to go into that 
as a detailed discussion has been held on the mandate. 
The member speaking prior to me said that this mandate 
is against the economic policy. Some says that it is 
against the communal forces. I would like to know 
something from the hon'ble Finance Minister and hon'ble 
Prime Minister. I have been the student of science just 
for two years, I have done my graduation and post-
graduation with literature. 

145 seats were considered as mandate? Elections 
were conducted in the country, and they did not get 
even 50% of seats. If it was mendate, they would have 
chalked out a prior programme. They contested elections 
in West Bengal but did not decided at that time that all 
the political parties should stand untidily to fight against 
the communal forces of the country. They did not fight 
the election against communal forces, Instead they fought 
election on the plank of economic policies. This is the 
nature of Congress. Therefore, I say that this budget is 
no way beneficial to the people. They misled the country 
in the name of a person and policy before election. When 
they got some seats, they started talking about mandate. 
I do not want to mention the names he,. but I had seen 
the interviews of various prominent leaders on T.V. at 
that time. 

{English! 

Most of the leaders now sitting on the Treasury 
Benches were forcefully telling to the people and the 
nation that if NDA would get less than 245 seats, they 
have no moral authority to form the Govemment. 

{TtanslslionJ 

It is true that everyone stated that even if NDA would 
get 242 seats. they have no moral right to form the 
Govemment. Then how the Government was formed by 
145 seats, even if it is 228. how the Government was 
formed. 

SHRI RAGHUNATH JHA (BeHiah): Just like they 
formed previously. 

SHRI HARIN PATHAK: We formed the Govemment 
with 272 seats and we did not claim that it was the 
mandate. Therefore, it should be clarified first. I was not 
intending to go into that but they interrupted me, that is 
why I am saying so. 
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(English} [Ttanslation} 

Otherwise I would have definitely come to the 
budgetary provisions and my reservations on the Budget. 
.. . (l17terroplions) 

MR. SPEAKER: You are now coming to the Budget. 

SHRI HARIN PATHAK: Yes, Sir. I am coming to the 
Budget. ... (Intsrruptions) 

SHRI AJOY CHAKRABORTY (Baslrhat): You please 
come to the Budget. ... (Inlflnuplions) 

(Translation} 

SHRI HARIN PATHAK: This Government is a 
compromise. The Minister in their Government Shri Lalu 
Ji gives the lesson of sycophancy to serve his purpose. 

MR. SPEAKER: You are a member of Parliament for 
the last 15 years. Do not get upset. 

(Eng/ish} 

SHAI HARIN PATHAK: No, Sir. I am not upset. 

MR. SPEAKER: You address the Chair. I want to 
listen to you very attentively. 

[Translation} 

SHAI HARIN PATHAK: Why should I be upset? I 
am not upset. Why would I get upset, I am the member 
of Parliament for the last 15-16 years. However, they get 
upset when hear the truth. Hon'ble Railway Minister had 
talked of flattEtring budgetary speech to achieve his target. 
But this is not the mandate of the country. People of the 
country stated that the economic policies were wrong. I 
do not want to go into the detail of the issue. 

(Eng/ish} 

Definitely, with all respects to the hon. Minister of 
Finance and affections personally to you, this Budget will 
create confusion, is going to Cl'8ate contusion. This Budget 
is directionless. It will Increase inftation. This Budget is 
such a document, it Is a document. I would rather NY 
that this is a Budget in which It Is over-estimated In 
revenue and under-estimated In expenditure. 

Because this budget has been prepared In a heate. 
I wonder how he put all the figures In this budget for 7 
months . 

(English} 

I would definitely now come to the speclflcl since I 
remarked that this Budget Is over-estimated In revenue 
and under-estimated in expenditure. I would, through you, 
draw the kind attention of my learned and beloved hon. 
Minister of Finance, Shrl Chidambaram to page 4 of the 
'Budget at a Glance.' 

Let us look at direct taxes and inditact taxea. It Ia 
surprising to see that the increase the hon. Anance 
Minister expects In collection during this short .pan of 
seven to eight montha Is what w.. never ...., In the 
last 45 or 50 years. First, I corne to indirect tax... The 
revised estimates for ttle year 2003-2004 for Union excile 
duties is Rs. 92,379 crore. Now, ttl. Government, ttlls 
leamed Finance Minister is 80 much hopeful and optimiItic 
that he has mentioned In 8udgtII AI A GIMICtI that he Is 
expecting this to increase to RI. 1,09,199 crore. So, the 
Increase expected In the UnIon exclH clJtiee is As. 16,820 
crore and the percentage of Increase ill 18.20. Now, we 
see customs duty. The revised .. time.. for 2003·2004 is 
Rs. 49,350 crore and the hon. Minister Is expecting It, 
within a span of seven month., to increase to Rs. ~,250 
crore. That Is an increase of Rs. 4,900 erore. 

Now, I come to direct taxes. For corporation tax, the 
revised estimate for 2003-2004 18 RI. 62,988 crore. How, 
much is the hon. Finance MiniMar axpecting to get within 
seven months? It is RI. 88,438 crore. It oomes to an 
increase of As. 25,450 erare, ..,.. la, .. (UO per oent. 

[Tl1II1SIalion} 

Please tell me whether such a rI8e In taxa. has 
taken place in the lut 45 y .. rs. That .. why I am saying 
that budget has illusion figures. Which magic wand would 
make a rise of 40% In seven months. 

/EngIisII} 

He Is expecting e total Increae of As. 67,830 ero,. 
and It had been nowhere mentioned In any of the 
documents from where It would come. 
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[Shri Harin Pathak] 

{T,.nsl8tion} 

I have been the Member of Lok Sabha for the last 
15-16 years. 

/English} 

Before that, I was in Ahmedabad Corporation for 17 
years and preparing Budget as a member of the Standing 
Committee. As per the Corporation Act, you cannot make 
a deficit Budget In the Corporation. 

{Translation} 

In corporation's budget, adjustments are to be made 
regarding the income from tax, octrOi, house tax etc. 
because corporation's budget cannot be a deficit budget. 
Hon'ble Finance Minister has made this budget just like 
the corporation budget. Please tell us from where such 
a huge amount would come. He has mentioned it 
anywhere. 

Now I would come to the page 24 of the hon'ble 
Finance Minister's speech. Here he is expecting an 
increase of Rs. 5700 crore ':8. 26% in total. 

/English} 

I come to end of his speech, para 152 and para 
153. That is why, I say that the Budget is a confused 
document. 

{Translation! 

I have been the student of economics but I could 
not get anything when I read para 152. I would not use 
the words like corporation but hon'ble Finance Minister 
has created bogey. 

12.59 hr •• 

[MR. DEPUTY SPEAKER in IhtJ C1Milt 

/English} 

I quote para 152 of his Budget Speech. It says: 

"Besides my tax proposals, I have looked at another 
source of revenue. Ther. are large recoverable 
arrears both In direct taxes and indirect taxes .. 

{Translation! 

He says thai huge income can be eamed through 
direct and indirect taxes. 

/English] 

-Even the undisputed arrears are quite substantial. i 
have, therefore, assumed that I would be able to 
recover a tidy sum this year .. 

13.00 hr •• 

{Translation} 

Mr. Deputy Speaker, Sir, I failed to understand the 
source and the manner to raise the huge funds required. 
There should be some estimate in this regard. Such a 
budget has been presented in the House. The account 
of single penny of the 100 erore people of the country 
should be given and it should be clarified how the funds 
would be raised. 

/English} 

How much money will you get by doing so? Budget 
should nol be based on hopes only. Mr. Deputy Speaker, 
Sir, now I would like to refer to para number 153 on 
page 29 of the Budget speech made by Shri P. 
Chidambaram in this House. 

{Translalion] 

I got confused after reading para 153. Sir, I need to 
understand it through you. 

/English] 

On the one hand you expect to raise Rs. 57,000 
crore by having an increase in the direct and Indirect 
taxes, and on the other hand In your own speech you 
say, and with the kind permission of the Chair I would 
like to read para number 153. It says: -My tax proposals 
on direct taxes are expected to yield a gain of Rs. 2,000 
erore.· I fall to understand it, and I would request you to 
kindly explain it to me later. Then, it is further stated in 
the speech: "On the indirect taxes side, they are broadly 
revenue neutral .. On the one hand you say that you are 
going to Increase about Rs. 21,000 crore, and on the 
other hand In your own speech you say that the indirect 
taxes revenue will be neutral. It Is quite contusing for us. 
... (InltlnupHons) 
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People of the country want to know whether the 
budget fulfils the commitment made by them. As I have 
stated at the outset, only a ray of hope has been shown 
to the people of the country . ... (Intenuptions) He has 
rightly stated that it is an illusion only. It seems that he 
belongs to GUjarat. He is sitting on wrong side. 
... (Intenuptions) Sir, their Government was in power since 
1991 to 1996. A commitment was made at that time that 
one erore people would be provided with jobs every year. 
... (Intenupt/Ons) All right, we have also said so. But this 
is not my budget. Anyone can speak on our budget next 
time when we will come to power. At present, it is their 
budget. I would like to know how they will generate job 
opportunities for one crore people . ... (Interruptions) 

(Eng/ish} 

MR. DEPUTY SPEAKEA: It is not to be recorded. 

... (Interruptions)" 

(Translation} 

SHRI HAAIN PATHAK: I will tell when the 
Government of our party would come to power In the 
next 6-8 months. Just now this is their budget. It is In 
the agenda of UPA Government to provide jobs to one 
erore people in five years. . .. (Intenuptions) 

(English} 

One of the objectives spelt out by the National 
Common Minimum Programme (NCMP) of the United 
Progressive Alliance (UPA) is that: -Assuring 100 days 
employment to the breadwinner in each family at the 
minimum wage." 

SHRI MADHUSUDAN MISTRY (Sabarkantha): Do you 
oppose it? 

SHRI HARIN PATHAK: No, I do not oppose it. But. 
do you know how mueh money would you need to 
implement it? ... (Interruptions) 

MR. DEPUTY SPEAKER: Please do not Indulge In 
running commentary in the House. 

SHRI HARIN PATHAK: Sir, it is not running 
commentary. He does not know his finance . 
... (Intel7lJplions) I am sorry. I want to know from the hon. 
Finance Minister as how much money would be required 
to give assured 100 days employment to the breadwinner 

'Not Recorded. 

OtNnsnds for Exr:tIS8 GfIIt1I8 
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in each famHy at the minimum wage? It will come to Re. 
50,000 crore. You have not mentioned that In the Budget. 

{T11IIISI8tion} 

They are miele.ding the people. 

/EngIi6h} 

Do not mislead the nation. You would need Ra. 
50,000 crore, and you have not mentioned from where 
you will get As. 50,000 and odd erore for implementing 
this objective. There .re five crore people who .re living 
below the poverty line in our country. 

{Translation} 

People of the country want to know from the hon'bl. 
Anance Minister. Mr. Finance Mlnlst.r. people of the 
country have great expectations from you. Personally, I 
am great .dmirer of him. He should drive the country to 
a right direction. He has mentioned the target of 8% 
growth rate. I want to know how it will happen. 

/EngIIsh} 

The question 18 about implementation of the policies. 
The policlee are always framed with good Int.ntIone only. 

MR. DEPUTY SPEAKER: Pi •••• , no running 
commentary in the Houae. 

{TrsnsIBtion} 

SHAI HAAIN PATHAK: In 1984, • former Prime 
Minister of his party made a 8p88Ch in Rajuthan. 

Mr. Deputy Speaker, Sir, I would like to remind that. 

/EngIish} 

In 1984, the late ex-Prime MtnIIter addre.ed a public 
meeting. 

{TflIIISIBtIon/ 

There he stated that If Rs. 1 Is drawn from 
Government exchequer, for the poor people. only 15 
palaes reach to them. Remaining 85 paise Is devoured 
before reaching to them. Now how much money would 
reach to the poor peopIe-1S paile, 10 paise, 7 or 6 
pals.. ... (InMmJpl/on$) W. had not said 80. Thie was 
st.ted publically by Shri Aajlv Gandhi the ex-Prime 
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IShrl Harin Pathak] 

Minister of Congress party. Prior to this Govemment, NDA 
Govemment was in power but a party remained in power 
for 47 years which formulated several policies and 
schemes for the poor people but could not implement 
them or the poor people remained deprived of these 
schemes. I humbly request the Finance Minister to 
implement all those schemes. We made efforts to improve 
the situation of tanks and ponds in Gujarat. 
... (Inltlrruptions) 

{Eng/I8h} 

MR. DEPUTY SPEAKER: I would not allow any 
running commentary to go on. Please be silent. Please 
sit down, Shri Ramdas Athawale. 

{TflVISIalion} 

SHRI HAR~ PATHAK: He ~membe~ Modi SaIwb 
very much so he comes In his dream . ... (lnlstTUplions) 

MR. DEPUTY SPEAKER: I have not allowed you to 
speak. 

... (Inlsnuptions) 

{English} 

MR. DEPUTY SPEAKER: These interruptions will not 
be recorded. 

... (Inlsrruplions) " 

{Tmnslstion} 

SHRI HARIN PATHAK: I do not make mistake. He 
may speak after me. Regarding ponds and tanks, I would 
like to tell him that. 

(English} 

There a~ about one million and fifty thousand ponds 
and tanks which are lying unutillsed. 

(Tmnslalion} 

I would like to submit to the hon'b!e Finance Minister 
that he has made provision for ponds and tanks but 
when there Is no water, what would be the use of 
repairing them. The~ is a saying in Gujaratl -kuenye 
maiy hoga to avara ka ayegaw. It means the bucket would 
be full of water only when there Is water In the well. 

t'. ·Not recorded. 

{English} 

Whe~ is the water? 

Former Prime Minister Shri Atal Blhari Vajpayee had 
formulated a scheme to link up the rivers for the 
betterment of water situation In the country but the present 
Government has forgot that scheme. They will repair the 
ponds and wells but from whe~ the water will come. 
Fi~t Improve the water situation in the country. Such a 
good scheme has found no place In the budget. 
... (Inltlnuplions) 

{English} 

When there is no water, I am sorry to say this, I 
protest with all the strength at my command. 
... (Inlsnupllons) 

{Tmnslallon} 

Mr. Deputy Speaker, Sir, they are unable to digest 
some of my views. I do not want to take much time of 
the House. I would like to mention about the views 
expreasecl by my previous speaker. 

Now, I would like to requeSt about a very sensitive 
matter of NRls. 

{English} 

MR. DEPUTY SPEAKER: Please wind up your 
speech. 

... (Inlsnuplions) 

MR. DEPUTY SPEAKER: Your Party has given you 
only 15 minutes time. 

SHRI HARIN PATHAK: Sir, I will complete my speech 
within a few minutes. 

{Tmnslsl/on} 

The Issue of NRls in connected with our seelings. 
Since the formation of our Constitution. 

{English} 

They helped us and they are our real brothe~. You 
may remember as to what happened In 1991. 
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(TlW1Slstion} 

Earlier when their Govemment was in power, foreign 
reserves exhausted completely. . .. (Interruptions) This 
matter is related with the feelings of people of Gujarat, 
Kerata and other States also. They have also been 
brought in the taxnet. When there was a situation to sold 
off the oountry's gold reserves, they create the feeling of 
patriotism in NRls and asked them to provide money to 
the country. They helped the country. The Congress 
Govemment in 1991·1992 had introduced various schemes 
like India Development Bonds 1991 and Foreign Exchange 
Immunity Scheme, but, how the funds would be raised 
for these schemes. The country is in need of funda. 
During the region of NDA Govemment, Shri Yashwant 
Sinha introduced India Millennium Bond. America imposed 
sanction on us after Pokharan test. At that time, several 
NRI brothers stand untidily with us but the present 
Govemment is saying that tax would be imposed If their 
deposits increase after 1.9.04 Suddenly, the Govemment 
says that. 

(English} 

After 1st of September, any deposit, either in currency 
or in terms of money, will be taxe. 

(Trsnslslion} 

This is injustice to the people of our own country. 
Whether they will hurt their sentiments? Today, China 
has acquired a position. 

[English} 

It is only because of the Non-Resident Chinese. 

(Trsnslstion} 

Mr. Deputy Speaker, Sir, Govemment has very 
cleverly made a provision to provide a relaxation of Rs. 
One lakh to Govemment employees on their income. It 
is neither going to benefit the women employees nor 
other employees. 

[English} til'" , 
The senior citizens are already covered because their 

exemption limit is 1.5 lakh. 

(Translstion} 

Two crore people witl have to file the retum. This 
will also increase the work of the employees of Income 

(Genersl) 2001·02 
Tax Department. In this way, there will be not tax up to 
the income of one lakh but will have to be file the return. 
If the income will exceed the limit by As. 10, the employee 
will have to pay the tax of Rs. 9180. 

[English} 

This is totally Irrational. 

{Tmnst.lion} 

It has never happened that an increase of As. 10 in 
income wHI come under such a heavy slab of tax. I 
request the hon'ble Finance Minister to consider about 
NRls, senior citizens and share market. 

Mr. Deputy Speaker, Sir, one good work has been 
done by the Finance Minister. 

[English} 

The Finance Minister has given exemption to the 
automobile industry to the extent of 150 per cent of their 
spending on R&D. 

{Trsns/slion} 

Such exemptions will help the automobile industry 
but how the Finance Minister win run the Govemment. 
Three people are on the driving seat of the Govemment. 
How the Government will run? As you have Just listened, 
there are six peopie to control the Govemment. Economic 
crisis and uttar chaos is going to happen in the country. 

[English} 

Nobody knows where the accelerator Ia. 

(Tl7II1SIslion} 

Therefore, through you, I would like to request the 
hon'ble Minlster to ponder over the issues which I have 
raised. I oppose the budget which is going to play with 
the sentiments of the people. 

(Eng/Ish} 

SHRJ JYOTIRADITYA M. SCINDIA (Guna): Mr. 
Deputy Speaker, Sir, I rise in support of Budget 2004. 
This Budget statement is a reflection of the mandate 
awarded by the people to the Congreu-Ied coalition. 
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[Shri Jyotiraditya M. Scindia] 

We are a welfare State where the Govemment 
cannot, I repeat, cannot abdicate its responsibility towards 
the weaker sections. The focus on agriculture, the focus 
on the physically handicapped, the focus on education, 
the focus on women, the focus on irrigation is the 
reaffirmation of the Congress' slogan to be on the side 
of the common man, the teeming millions that constitute 
the asli Bharal 

There are three important qualifications of this Budget 
statement. First: The content and phasing of capital 
expenditure will depend upon the absorptive capacities of 
each of these sectors. Second: Efficiency and equity would 
be promoted while maintaining fiscal and financial 
discipline. Third: Macro-economic policies will balance 
stability, growth and most importantly, social equity. 

The Finance Minister in his Budget Statement said 
and I quote: 

"The poor shall have the first charge of resources." 

Indeed it is a dramatically different statement from 
the past NOA Govemment. The Finance Minister, under 
the able stewardship of Dr. Manmohan Singh JI has taken 
up the challenge of strengthening the third tripod of the 
economy, that is, agriculture, in addition to industry and 
services. This Budget, Mr. Speaker, Sir, brings cheer to 
65 per cent of our population, lays down the roadmap 
for their betterment. This Budget looks at emphasis on 
health, on education, on the service sector, sectors that 
were crying for more finances. 

I would now like to talk a little bit on the backdrop 
of the economy. 

(Transla/ion} 

Today hon. Member has expressed his sentiments 
about the Mayajal i.e. illusive trap of false economic 
figures. However if we look at the six year's history of 
NOA rule-

{English} 

From 1999 to 2004 It Is commulatlve, Including this 
bumper year of growth. Agriculture has grown only at a 
measly 2.1 per cent, industry only at 51/2 per cent, GOP 
growth rate is only 5.6 per cent. In contrast-this is not 
a statement but the fact-the Congress-led Govemment 
of Rajiv Gandhi Ji, from 1988 to 1991 delivered a 7112 
per cent of GOP growth rate on an annual basis over 
the previous years. The 1994-97 Govemment where the 
han. Prime Minister, Shri Manmohan Singh was the 
Financa MInister and 80 was Shri Chldambaram, delivered 
7.4 per cent GOP growth. Now, with the original refonners 
back in the saddle, we are confident that we will do It 

(Gsfltlral) 2001-02 
again to achieve a GOP growth rate of 8 per cent 
Agriculture must grow at 4 per cent, up from the 2 per 
cent low level that we have experienced over the last 
year. In order to do this, the Finance Minister has taken 
up right action of concentrating on rural capital formation 
and credit. 

My esteemed colleagues on the other side keep 
mentioning time and again about the fact that they had 
given the economy on a silver platter to our Finance 
Minister. Let us look only at the last year-8.1 per cent 
GOP growth rate. It is agreed. Growth rate in agriculture 
was 9.1 per cent. It is agreed. Growth rate in industry 
was 6.7 per cent. it is agreed. but let us look at this 
year In isolation. There have been ten times, Mr. Speaker, 
Sir, when this country has faced severe drought and 
every year afterwards there has been a bumper growth 
for agriculture and bumper growth rate for GOP. This is 
merely a statistical blip. 

Let me give you a couple of examples. 1966-67 was 
a great drought year in this country. There was severe 
drought. In 1967-68, agriculture grew at 14.3 per cent 
and GOP grew at 8.1 per cent. In 1975-76, agriculture 
grew at 12.9 per cent and GOP grew at nine per cent. 
Then in 1988-89, agriculture grew at 16.3 per cent, 
resulting in a 101/2 per cent GOP growth rate. All these 
three years, the previous years were bad years. So the 
important thing is not to talk about a year. In India we 
still have to experience the magic of compounding. Small 
differences in GOP growth rates over a larger period of 
times can create magnitudes of differences. We must try 
for a continuous eight pre cent GOP growth. 

Therefore, I shift the focus frommduatry to agriculture. 
Equal focus is not only on political necessity, it is an 
economic one. The gap between the new and the old 
economy has only widened. Metropolitan India has 
started pulling away from the rest of the country. 
Emotionally, our country has started to become divided 
into two areas. 

This past NOA Govemment, I am sorry to say, Mr. 
Deputy Speaker Sir, concentrated too much on 'India 
Shining' and left our India behind. 

Let us look at some macroeconomics indicators. From 
the heady heights when industry grew at 12 per cent, 
we are now euphemistically, what we call, recovering 
when Industry has risen from 3.3 per cent growth rate In 
2001-02 to 6.7 per cent today. The situation is, indeed, 
alarming. The fiscal deficit is at 4.8 percent of the GOP. 
If we combine that with the State deficit, we are looking 
at 9.1 per cent of the GOP. If we look at the revenue 
deficit figures, they have risen from 1994-1997's 2.6 per 
cent to 3.6 per cent today. This is clear that this past 
NOA Govemment was financing consumption expenditure 
by raising the debt rate, which is why 70 per cent of our 
tax revenue goes towards meeting debt servicing. Our 
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national debt, as it stands today, is 85 per cent of the 
GOP, which is not below Pakistan's 105 per cent. We 
must learn to look across our borders. 

If we look at China, China has experienced the 
growth rate of eight per cent. The success story there 
lies in a high investment and savings growth rate. It has 
an investment rate of 36 per cent and a savings growth 
rate of 40 per cent. In India, unfortunately, Mr. Deputy 
Speaker, Sir, we are still at 23 per cent to 24 percent. 
If we have to reach the target of eight per cent GOP 
growth rate, our investment and savings rate must 
increase to minimum of 34 per cent to 35 per cent. The 
reason why my esteemed friends from the Opposition 
benches are a litHe confused is because in this Budget, 
our esteemed Finance Minister has very well combined 
the fiscal rectitude with higher capital plan outlay. The 
capital plan outlay in this Budget has grown by 15 per 
cent. The deficit reduction has not come at the cost of 
reduction in the capital expenditure. The programmes that 
have been put in place are for the betterment not 
necessarily of our generation only but of the coming 
generation, bettrement of the future of India. 

Subsidies have been controlled at their previous 
levels. If we look at the expenditure and income targets, 
they are realistic. My esteemed colleague Shri Pathakji 
just pointed out how we are going to meet these targets. 
I would like to elucidate to him that industry grew only 
by 1.5 per cent last year but that resulted in an increase 
in tax revenues of 18 per cent. Therefore, if we are able 
to meet our target of nine per cent industrial growth rat..-
which we should be able to- even the 24 per cent tax 
target that we have put forward may be a little too 
conservative. Also, the revenue expenditure has been 
capped at six per cent with an increase in nominal GOP 
growth rate of 12 per cent. This will result in a greater 
taxation to the GOP ratio and lowering of the revenue 
expenditure to the GOP ratio. Therefore, Mr. Deputy 
Speaker, Sir, we have channelised resources from 
unproductive uses to more productive ones. 

I would now spend a little time on agriculture. Indiraji 
launched the Green Revolution. In 1988-89, Rajiv Gandhi 
gave a new fillip to agriculture with his five Technological 
Missions and his White Milk Revolution. As a result of 
that, we hit the agricultural record growth of 16.3 pre 
cent translating into 10.5 per cent GOP growth rate. So, 
the farm sector is critical to our growth. Under the past 
NOA Government, If we look at three heads-rural 
development, agriculture and irrigation, the plan outlay 
has been reduced annually from Rs. 12,834 crore to 
As. a,l a 1 crore, which Is a reduction of 36 per cent. The 
share of public investment in agriculture has declined 
from the 1994 level of 33 per cent to 24 per cent today. 
This had led to widening of the GOP between not only 
rural and urban areas but also between the rural poor 
and the urban poor. 

Correcting this, Mr. Deputy Speaker, Sir, requires a 
re-orlentatlon of our economy. Agriculture, today 
contributes almost 20 per cent of our GOP. But hat I 
think is more important that 60 per cent of our country's 
population survives on agriculture. The total investment, 
however, is only 1.3 per cent of the GOP. This must be 
raised to five per cent. 

Irrigation is extremely important. Pathakjl just now 
pointed out that the real success story on Irrigation lies 
not in collective increase In water bodies but river linking. 
I would humbly beg to differ. If you look at the success 
stories of Israel and if you look at the success stories of 
the US, It ia re-charging the existing water bodies, water 
harvesting of the existing water bodies that has prevented 
the severest droughts In all those countries. It is not that 
linking is not important; that is Important as well. But let 
us not under-estimate the importance of re-charging of 
our existing resources. 

One of the biggest contributions in this Budget has 
been to take the benefit of economic reform to our 
farmers. Today, we have de-regulated Industry. But the 
farmer still cannot sell where he wants to and at the 
price he wants to sell. He still is at the back and can of 
the trader in the msndi. He cannot engage in contract 
farming, even though It may be more remunerative. He 
cannot go to another State where he can discover a 
better price. Therefore, it Is truly landmark step by our 
Finance Miniater that he has the new agro-marketlng law 
that will replace the APMC. It Is truly revolutionary. I 
would like to commend him for that. 

The Finance Minister has put together a special task 
force for cooperatives. We must check the indebtedness 
of our States. But It pains me to see the position in 
Madhya Pradesh of the cooperative network. 

/Trsnslstion} 

The cooperative system is being destroyed. 

{English} 

It is giving a body blow to democracy. I am sure 
that this present Govemment will look into the matter 
and give justice to our area. 

Crop diversification is another step that has been 
taken through National Horticultural Miseion. Four to four 
and a half per cent growth in agricultUre Is of course 
possible, but we must also concentrate on taking care of 
the excess labour in our agricultural areas. Therefore, 
setting up of agro-processing industries, closer to the 
agricultural areas will go a long way In taking care of 
this excess labour and also, the five-year tax holiday. 

Agriculture has got a never-before thrust in this 
Budget. Allocation Is up from As. 4,600 crore to Rs. 
6,500 crore, up by 37 per cent. Also, the excise duty 
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has been waived on tractors, farming machinery, 
equipment, etc. 

I would take another five minutes. 

dairy 

MR. DEPUTY SPEAKER: There are many hon. 
Members from your Party who are to speak. 

SHRI JYOTIRADITYA M. SCI NOlA: Agriculture stands 
on five firm legs like credit, water, rural remuneration, 
rural incomes. The Finance Minister has strengthened 
each of these legs. 

Now, I like to talk about fiscal consolidation. If only 
half of the fiscal deficit releases an amount of another 
Rs. 1,00,000 crore into the economy per annum, then 
that will allow us to build 8,000 MW of power per annum, 
1000 km. of road per annum and then, an amount of 
Rs. 60,000 crore will be left over, which will be for 
education and health. The Finance MInister has taken 
the right step of reigning in revenue deficit, cutting the 
fiscal deficit to 4.4 per cent of GOP. 

According to the AFRMB Act, this will release three 
per cent of fiscal deficit to be used for capital expenditure 
which will result in an amount of Rs. 3,00,000 crore for 
the Plan period. This is why, the Standard and Poors 
Agency has commended our Finance Minister. No less 
daunting is the challenge of implementation. The previous 
Government announced n,umerous schemes, but it did 
little to implement them. We must target and we must 
eliminate duplicity. Let me give you an example. 

I will take another 2-3 minutes. 

MR. DEPUTY SPEAKER: Please wind up. Your Party 
has given me a list of 31 hon. Members. 

SHRI JYOTIRADITYA M. SCINDIA: All right, please 
give me a minute more. 

An amount of Rs. 17,000 crore is the target for rural 
development. We have seven lakh villages in our country. 
That comes to Rs. 2 lakh per village per year. With an 
amount of Rs. 10 lakh in a five-year period, can we not 
change the face of our villages? It is important, therefore, 
to target better. I would commend the Finance Minister 
on his ability to do that. 

The fact is that he has looked at the 'bottom-up' 
approach-whether it Is the initiatives that he has taken 
or the 100 districts that he has targeted. I would like to 
commend him for that. 

In summary, this is a balanced charter of action. It 
speaks of economic reform, but with a human face. It 
speaks of massive Investments In agriculture and irrigation, 
but does not forget Industry and exports. It speaks of 
public and private sector partnership, but at the same 
time strengthens our profitable public sector undertakings. 
I would like to say that this is a Budget that gets removed 
from the Ivory Tower of the I~t Government; it is a 
Budget that concentrates on 'Bharat Awakening', rather 
than 'India Shining'. This Government stands here today 

Osmands for Excess GI1If1Is 
(GSntll'lJl) 2001·02 

to right those wrongs, to re-define our priorities, to brtng 
back India on the path of growth and also to shake the 
burden off youth and the poor. 

I would like to conclude by quoting Pandlt Jawaharlal 
Nehru on that historic night of 1947. What he said on 
that day still stands for us today. 

I quote: 

"That future is not one of ease or resting but of 
incessant striving so that we may luHiI the pledges 
we have so often taken and the one we shall take 
today. . 

That service of India means the service to the millions 
who suffer. It means the ending of poverty and 
ignorance and disease and inequality of opportunity.· 

The ambition of the greatest man 01 our generation 
has been to wipe every tear from every eye. That may 
be beyond us but as long as there are tear5 and 
sufferings, so long our work will not be over and the 
UPA Government stands by that. 

(Ttanslation] 

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur): 
Mr. Deputy Speaker, Sir, I rise to support the budget 
presented by hon. Finance Minister in the House. Right 
now, Shri Harin Pathakji and Dr. Vijay Kumar Malhotraji 
have spoken (criticised) the budget. Though I did not 
want to refer them by name yet I fall to understand as 
to why they are opposing the budget and what has gone 
wrong with them. Now as they have expressed their views 
on the budget; I too would like to respond to what they 
have said. ... (Intenvptions) 

SHRI HARIN PATHAK: Your name was not 
mentioned. 

SHRI DEVENDRA PRASAD YADAV: You have 
referred to Shri Lalu and SonlajL ... (Inlsnvph'ons) 

SHRI HARIN PATHAK: It was said that we should 
have paid our reverence to her . ... (In/smJp/ions) 

SHRI DEVENDRA PRASAD YADAV: You have been 
afflicted with phobia. ... (Interruptions) 

MR. DEPUTY SPEAKER: You try to speak about 
budget. 

... (Intenvptions) 

SHRI DEVENDRA PRASAD YADAV: Mr. Deputy 
Speaker, Sir, I will speak on the budget only. 
.. , (Intflrruptions) The Opposition Members are getting 
panicky. Those remarks about Soniaji . ... (Inftlhllptions) 

[English] 

MR. DEPUTY SPEAKER: Shri YBdav, please address 
the Chair. 

... (Intenvpfions) 
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[Tl7N18I8tJon} /Transllllion! 

SHRI DEVENDRA PRASAD YADAV: You talk of 
bowing before her Soniaji has added to her dignity and 
left her pel'8()na by renunciating the post of Prime Minister. 
You should learn lesson from her . ... (lnIBrrupUons} I do 
not know from which disorder the Members of BJP are 
suffering. Sonia Gandhi, Lalu Yadav . ... (Intsnup/ionsj 

[Eng/ish} 

MR. DEPUTY SPEAKER: Shri Yadav, you are 
wasting your own time. Do not waste your own time. 

... (In/enuplions) 

/Trans/lltlon! 

SHRI DEVENDRA PRASAD YADAV: Mr. Deputy 
Speaker, Sir, they should respect the mandate of the 
people . ... (In/efTlJplions) The people of the entire country 
have rejected them. . .. (Intsnuptlons) 

MR. DEPUTY SPEAKER: I have allotted seven 
minutes for you and you have already wasted two 
minutes. 

... (Intenuplions) 

SHRI DEVENDRA PRASAD YADAV: Mr. Deputy 
Speaker, Sir, why has this budget been prepared? 
... (IntlJlTUp/ions) It has been proposed to respect the 
mandate of the people. . .. (1n/emJpIlons) The mandate of 
the people of the country . ... (lnftHTuplions) 

SHRI KHARABELA SWAIN (Balasore): Last year, you 
were with us. ... (Interruptions) 

SHRI DEVENDRA PRASAD YADAV: You should 
respect the mandate. ... (Intsnup/ions) I did not agree on 
one of the Issues. ... (Inlflmlplions) As you did not pay 
heed to my advice you should face the music now. 
... (Intsnuplions) You have been given the mandate to sit 
in the oppositions and the people have forced you to set 
in the opposition. So you should sit on the opposition 
benches and listen to me carefully . ... (In/elTUpllons) 

(English! 

MR. DEPUTY SPEAKER: I am sony, you are wasting 
your time. 

... (Intsnup/ions) 

SHRI DEVENDRA PRASAD YADAV: Mr. Deputy 
Speaker, Sir, I want to speak on the budget only. 
... (InlflfTIJplions) 

/English! 

MR. DEPUTY SPEAKER: Please do not give a 
running commentary. 

... (In/erruptions) 

/Trans/II/ion! 

SHRI DEVENDRA PRASAD YADAV: Mr. Deputy 
Speaker, Sir, they have been allowed to speak on the 
mandate and nobody is interrupting them to speak in this 
regard. . .. (In/efTIJP/ions) The Members of the opposition 
have very clearty said that this Is not the mandate of the 
whole country, they call it agreement of the States 
mandate . ... (lntsfTIJP/ions) UPA Government have been 
formed and they are saying It as the agreement of the 
Stales mandate snd are trying to deny and denounce 
this mandate. They should acx:ept this mandate and hence 
their defeat. In a democratic system one must have the 
courage to accept one's defeat. They should accept our 
victory. This is a mandate for a change in all spheres of 
life. This budget seeks to bring a clear cut policy shift 
and change in all spheres of life be it social, political or 
be it the field of agrlcuhure or labourers as this budget 
seeks to reverse the anti-people, anti farmer and anti-
rural policies implanted during the NDA's rule. This budget 
has been prepared by the Minister of Finance with great 
diligence and meticulous planning under very precarious 
conditions. Hence I support this budget that has been 
brought in a critical situation complying with the agreed 
principles of the Common Minimum Programme. This is 
a pro-farmer, pro-agriculture and employment oriented 
budget In which attention has been paid towards the 
real India. They kept on indulging In rhetorice of feel 
good and shining India. What was this all about? They 
concentrated on the weHare of only two percent of the 
such Indians and their attention was confined to the elit... 
of the Indians. I would like to thank hon'ble Chldambaramji 
for his efforts to reach out of lakhs and crores of farmers 
and rural fofks through this budget. The two percent of 
the Indians are in p08S888lon of al the wealth of the 
country. It was In context of the these people that 
comprise the rest of the Indian population who dwells in 
villages It was remarked that the true India lives In 
villages. I would like to support this budget as attention 
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IShri Devendra Prasad Yadav] 

has been paid towards the people of the rural areas in 
this budget. Common man was exempted from the burden 
of the taxes. A large section of the society was 
apprehensive that the Chidambaram might impose heavy 
taxes but their fears and apprehensions have proved 
baseless as the burden of tax did not increase on 
common man. . .. (Inl6nuptions) 

SHRI KHARABELA SWAIN: Two percent cess has 
to be paid on every Item. 

[English} 

MR. DEPUTY SPEAKER: Please do not record those 
hon. Members who speak without the permission of the 
Chair. 

'" (Intsnuplions)' 

[TrsnsIlltion} 

SHRI DEVENDRA PRASAD YADAV: You would get 
an opportunity to air your view on behalf of your party. 
Hon'ble Finance Minister has given this indication. 

[English} 

MR. DEPUTY SPEAKER: Mr. D.P. Yadav, address 
the Chair. 

[Transllltion} 

SHRI DEVENDRA PRASAD YADAV: Now do not 
challenge his prudence. It is indeed his fiscal prudence 
that he is committed to reduce the fiscal deficit. You 
should look at the orientation and approach of the Budget. 

Hon'ble Minister has indicatud in the budget that 
Planning CommiSSion is likely to be restructured. This 
has created a new faith among the masses. Restructuring 
of the Planning Commission was necessary. You have 
made an allocation of Rupees 25 thousand crores for 
backward States. However the point of concem is that 
while mentioning about restructuring of the Planning 
Commission question arises as to how justice can be 
done with the backward States Uke Bihar, Uttar Pradesh, 
Madhya Pradesh if the Plan outlay is made on the basis 
of the Gadgil formula that seek to provide funds on the 
basis of natural resources, on the basis of needs and on 
the basis of population. I would Ilke to know as to how 
can the backwardness of these States could be removed 

"Not recorded. 

(~ 2001.(}2 
if the plan outlay of the said States Is made keeping In 
view the above said criteria. Some hope is there on 
account of the some attention being paid In this regard 
and also with the indication of this proposed restructuring 
of the Planning Commission. I would like to request the 
hon. Minister of Finance to think over It thoroughly and 
innovatlvely because the State like Bihar has not been 
left with any intemal serflovces mobIllsaUon capacity ever 
since the carving out of Jharkhand from it. At present, 
people in my State are drowning in flood water. 
Sometimes, we face drought and later we face floods i.e. 
for six months we have floods and then for remaining six 
months we face drought. This is the fate of backward 
States like Bihar. What should be the criteria to be 
followed while finalising plan size of these States and 
granting assistance by the Centre. This criteria shOUld be 
... (Inl6nupUons) 

/English} 

MR. DEPUTY SPEAKER: Please do not disturb. 

[Translation} 

SHRI DEVENDRA PRASAD YADAV: There is grid 
also, all of it would be Included in it. I am talking about 
all backward States. I have referred about Bihar to cite 
an example. It includes Orissa and other backward States 
also. I would like to request the hon. Minister of Finance 
that justice be provided to these backward States even 
if some basic deviations are made in Gadgil formula. 
This formula is being implemented over the years and 
his attention and approach towards it indicates that he 
has given some weightage to the population etc. while 
making allocations and funds worth Rs. 25000 crores 
have been earmarked for five years. However 

/Engllsh} 

On the basis of the needs of the concerned backward 
States, on the basis of the poverty of the concerned 
backward States and on the basis of the population of 
the concerned backward States, and on the basis of the 
natural calamity. 

[Tf'IInslahonj 

If the plan Is finalised on the baals of the climatic 
conditions of the States, only then a positive start can 
be made to remove the backwardness of these States. 
Hence I would like to suggest the hon. Finance Minister 
that though he is already thinking in this direction, he 
would have to pay more attention towards this aspect. 
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My second point is regarding the C.D. ratio of the 

banks. The C.D. ratio of the banks in the backward States 
01 entire county would be taken into account. It Is 35-40 
per cent of the total deposits in the agriculture sector be 
spent there itself. 

In a State Uke Bihar only 15-16 per cent of deposits 
are spent in the rural agricuhural zones and the remaining 
depOSits go to the metropolitan cities. The hard eamed 
money of the poors, farmers, landless labourers, 
rikshawpullers etc. of the State. That is deposited in banks 
as savings in the form of term deposits of Rs. Five or 
ten thousands, is siphoned off to other States? This is 
one of the reasons of the backwardness of these States. 
Unless major changes are made in this regard and RBI 
guidelines are followed strictly, backward State can never 
make it to the league of prosperous States. This is my 
apprehension. I hope that hon'ble Finance Minister would 
certainly address this apprehension of mine when he give 
his reply. 

Right now, a lot of discussion over economic package 
has taken piace in the House. I wanted that Members of 
each State should discuss about the economic package 
of their respective States. One of the Members of Uttar 
Pradesh taJked about it and I felt good about It. Some 
Members of Orissa also raised this issue. Now Bihar has 
got the economic package . ... (Interruptions) 

(English} 

MR. DEPUTY SPEAKER: Nothing except what Shri 
Yadav is saying would go on record. 

... (Inftlrrupbons)' 

(TranslBtion} 

SHRI DEVENDRA PRASAD YADAV: It is a good 
step. I welcome it. .•. (InftlrrupUons) If you aJso share this 
sentiment, it is so nice . ... (Interruptions) It is what I wanted 
to say. . .. (Interruptions) 

Mr. Deputy Speaker, Sir, all hon'ble Members said 
that they do not have any objection over the proposed 
economic package to 8jhar but their State should also 
get. It is right but I want to know as to what did Bihar 
receive? ... (Interruptions) It is said that Bihar has been 
given an economic package of Rs. 3325 crore under t~ 
Rastriya Shram Vikas Yozana. The issue of economIC 
package for Bihar was discussed here. I would like to 

·Not recorded. 

(~2O(Jf-02 

thank the hon. Minister of Finance for his liberal step of 
providing a package of Rs. 25000 crores. I had raised 
the issue of Rastriya Shram Vlkas Yozana during the 
previous Lok Sabha through the device of Calling Attention 
Motion. The then hon. Prime Minister had replied to it on 
17th December, 2003 as I wanted its reply from Prime 
Minister himself. AI that time, Shri Ram Vilas Paswanjl 
had also asked this question In his Calling Attention 
MotIon. In the reply it was stated that an additional central 
assistance has been proposed to be given to BIhar for 
the current financial year. In fact 83 percent funds of the 
planned outlay of Rs. 3320 CIOres were released as 
central assistance. This was stated by the hon'ble Prime 
Minister. I would like to quote one thing here. 
... (lnMrNpIions) You should try to understand the subject 
first. ... (lnttmUp/ion$) It hardly makes a difference as to 
whether I was in NDA or in oppoaltlon then. You may 
also become our ally one day . ... (Inlsnupllons) BJP Is 
likely to be reduced to only two seats In the next five 
years if they continue to speak like this. You should join 
your Members. The then, Prime Minister had stated that 
a projects Involving Rs. 2531.35 crore would be floated 
fo;· Bihar under the Shram Vlkas Yozana during the Tenth 
Five Year Plan. An annual financial central assistance of 
Rs. 1000 cror. be provided to Bihar during the Tenth 
Five Year Plan provided it is utilised for the said purpoee. 
This was the statement made by the han. Prime Minister 
of NDA Govt. In the House. 

MR. DEPUTY SPEAKER: Now, you conclude. 

... (Inftlnuptions) 

SHRI DEVENDRA PRASAD YADAV: No member 
from our party has spoken so far. You may have a look 
at the strength of our party. . .. (Intenuplions) 

{English} 

MR. DEPUTY SPEAKER: Are you the only speaker 
from your party. 

{Translallon} 

SHRI DEVENDRA PRASAD Y ADAV: Besides me, 
other Member. would also speak on this subject. 
... (lfIItImJption8) 

MR. DEPUTY SPEAKER: I have given you more 
than 15 minutes. Hence you conclude now. 

... (Intsnuptlons) 
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SHRI DEVENDRA PRASAD YADAV: Mr. Deputy 
Speaker, Sir. I would like to put up my point. The 
apprehension in the mind of the people regarding the 
economic package to Bihar is. ... (Interruptions) 

MR. DEPUTY SPEAKER: I have no objection if 
anyone else from your party does not speak on this. 

... (Inlenuptions) 

SHRI DEVENDRA PRASAD YADAV: I would like to 
say only this much to the Anance Minister that funds 
could not be released during year 2002-03. I am saying 
after the announcement that has been made. He replied 
on 17 December, 2003. No funds were released for Bihar 
in 2002-03. I want to know the detaUs of funds released 
for Bihar In 2002-2003 from the hon. Minister. I want to 
know the amount spent by the State Govemment. Please 
give me this information in your reply. 

How much is the amount that has been earmarked 
for this year and how much is the money that has been 
carried forward from the last year in Rs. 3225 crore that 
have been mentioned In the general budget of 2004-
2005. 

Out of the money what is the share of Jammu and 
Kashmir and North Eastem States and if not then please 
clarify it. 

I want to know the criteria on the basis of which 
money from backward State grants fund of As. 25,000 
crore which is to be spent in five years, is to be given 
and the States to which money would be allotted from 
this fund. 

In the end, as the said money is put in non lapsable 
fund for the development of North-Eastern region, 
similarly it is my suggestion that in case of other backward 
States like Bihar, the remaining unspent allocation of all 
the schemes should be put in non-Iapsable funds. 

Sir, you must be aware that as foreign direct 
investment in Telecom Sector has been increased from 
49 per cent to 74 per cent from 26 percent to 49 percent 
in Insurance Sector, similarly it has been increased in 
the Civil Aviation also what was the need to do so? If 
foreign investment is increased then profit win also go 
there. That is why, I strongly opposed dlainvestments. I 
had said that this Ministry should be dismantled and 
national property should not be sold. The Government 
has wound it up I welcome this' but why do you promote 
disinvestments. The committee, which is being constituted 
should reconsider it. Foreign capital should not increase. 

As far as floods and droughts are concerned, the 
situation that has risen due to floods is really grim. 
... (Interruptions) 

{English} 

MR. DEPUTY SPEAKER: Your Party has given a 
list of five Members . 

{Translation} 

SHRI DEVENDRA PRASAD YADAV: Sir, the Finance 
Minister allocates funds for natural calamities every year. 
I want to say that there is no need to allocate for natural 
calamity. The Government should spent this money in 
finding a permanent solution for the flood affected seven 
States of Assam, West Bengal and Orissa etc. Making 
mandatory allocation for natural calamity every year is 
making people less inclined to work. Relief is not the 
solution. I do not talk of begging. People talk of relief as 
there is immediate danger to lives and property. There is 
a need to find a permanent solution. Permanent solution 
can be found if there is water management. A country 
can not make progress if it cannot make use of its water 
resources properly. It is my submission that a high level 
dam should be constructed after holding Indo-Nepal 
dialogues. Ministries of External Affairs, Home Affairs and 
Water Resources should jointly set up a JPO as stated 
by them. DPR should be set up and then you can solve 
the problem permanently by allocating Rs. 25,000 crore. 
A high level dam should be constructed after holding 
dialogues with Nepal and we should get the hydro-
electricity which would be generated at the rate of 25 
paise per unit. Right now it is 3 to 3.50 paisa per unit 
which the farmers cannot pay as they are financially 
crippled. The Govemment should release Rs. 25,000 crore 
which are needed for constructing a high level 
multipurpose dam so that the problem can be solved 
permanently. Unless the problem of floods and drought 
in Bihar is solved permanently, the states financial 
backwarndess cannot be removed. Every year we get 
information of thousands of people getting killed. It is 8 
very sensitive issue. I request the Government to pay 
special attention to this. 

Reply to all the issues I have raised should come. 

[English/ 

SHRI PRASANNA ACHARYA (Sambalpur): Mr. 
Deputy Speaker, Sir, I have risen here to oppose this 
Budget. But, I am a bit hesitant to reject this Budget in 
toto. As you know, one section of the opinion here also 
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is that this Budget is a continuation of some of the policies 
of the erstwhile NDA Govemment. 

I think there are reflections in the Budget of some of 
the poNeias pursued by the erstwhile NDA Govemment. 
Therefore, I would try to be very judicious in evaluating 
this Budget. I would not hesitate to compliment the 
Finance Minister where I think this Budget is pro-people. 
But I would like to tell one thing. The Finance Minister 
is not present here, but the Minister of State for Finance 
is present here. I hope they will agree that 
microeconomics indicators have never been so sound in 
the last fifty years. I am afraid the hon. Finance Minister 
has not fully utlliaed that great opportunity in making this 
Budget 100 per cent pro-people, pro-poor and at the 
same time growth-oriented. I think the Finance Minister 
has lost a golden opportunity in utilising the privileges 
that have been provided by the erstwhile NDA 
Government in boosting the economy of this country 
during the last six years of its tenure. 

I would certainly compliment the hon. Finance Minister 
because, as he has said in his Budget speech, he has 
laid much emphasis on the agriculture sector. He has 
decided to increase the credit facilities by two-fold in the 
coming three years. It is no doubt a welcome proposition. 
But I would like to point out one thing. Through which 
agency does the Finance Minister propose to extend this 
credit facility to the poor farmers of this country? It is 
basically through two arms of this Government. One Is 
through the cooperative banking system which is primarily 
operating in the rural areas of the country and another 
is through the RRBs which are also basically operating 
in most parts of the rural India. I would like to say one 
thing. What is the condition of the cooperative banking 
system in this country now? I know particularly of certain 
cooperative banks, apex banks which are diverting their 
funds meant for agriculture sector to the non-agricuhure 
sector. There is nobody to check it. If this Is the behaviour 
of some of the cooperative banks, what Is NABARD 
doing? I am surprised by that. Certainly, the cooperative 
banks are supposed to function under the leadership, 
under the guidelines and guidance of NABARD. I hope 
the Finance Minister will take a serious note of this thing. 

The RRBs are functioning in the rural areas. Out of 
195 or 196 RRBs, four or five years back, most of the 
RRBs were provided with financial assistance for 
restructuring. But some RRBs were left. No finanCial 
assistance has been provided to those RRBs for financial 
restructuring. Heavy cumulative losses are hanging over 
their heads. Under this poor financial condition, those 

RRBs cannot come to the rescue of the Govemment In 
providing finanCial credit to the poor farmers in the rural 
sector. 

The Finance Minister, in his Budget speech, has 
proposed that he would hold the sponsor banks 
responsible for the malfunctioning of the RRBs. I want to 
bring it to the notice of the Finance Miniater that in some 
cases, it is these sponsor banks which are creating 
bottlenecks in proper functioning and proper growth of 
the RRBs. 

I would like to give certain suggestions. The RRBs 
should be amalgamated. Or State level banks or regional 
zonal banks should be constituted under which small 
RRBs should function. I hope the hon. Finance Minister 
will certainly take into consideration this proposal of 
restructuring of RRBs. When you put money in the 
agriculture sector, when you attempt to push the growth 
of agriculture sector, one thing Is very important. I think 
the Government is not laying proper emphasis on that. 
Whatever production the farmers are making, whatever 
produces are there with the farmers, are they purchased 
properly? What steps or that infrastructure does the 
Govemment propose to build up to see that the products 
of the farmers are sold in the market at least at the 
Minimum Support Price. So, Mr. Minister, whatever amount 
you are flushing into the agrlcuhure sector, how many 
times you may extend the credit facility to the farmer, 
unless you are able to purchase the produces of the 
farmers, be it paddy or wheat or sugar-cane or oil-seeds 
or whatever produces they may be, that will not be helpful. 
If the farmer is not in a position to sell his products in 
the market at the Minimum Support Price, you cannot 
expect a growth in the agriculture sector. I think, in this 
Budget, the Finance Minister has very conveniently 
forgotten this. What are the provisions he has made in 
the Budget to create infrastructure for the storage facilities 
in this country? 

I would like to cite one example. I would like to cite 
the example of my own State of Orissa which is a poor 
State. The point is that 70 per cent of the people depend 
on agriculture there. On the one hand, the Food 
Corporation of India does not procure rice, paddy from 
the farmers on the plea that there ia no storage capacity 
in the State, and, on the other hand, wheat and paddy 
procured from comparatively other rich States are poured 
Into the State of Orissa for storage at the cost of the 
poor farmers of Orissa! What type of a policy is this? I 
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hope the Govemment will take care of this problem. I 
also hope that the Govemment will take into consideration 
the vital problem in the agriculture sector. 

Sir, I am happy that the Finance Minister has 
mentioned about drinking water in his Budget Speech. It 
is a fact that there are many villages In this country 
today in the remote areas of India where my sister and 
my mother have to walk a distance of eight to nine kms. 
every day to fetch a bucket of drinking water during the 
summer season. There is no ground water. There is no 
tube-well. If at all any tube-well is there, it is defunct. it 
is not functioning. There is no tank. The ponds are dry. 
The level of the ground water is going down every year. 
I am happy that the Finance Minister has paid his 
attention to this problem. But, at the same time, I am 
surprised to find one thing. The erstwhile NDA 
Government, during Shri Valpayee's time, started a very 
unique programme called the Swajaladhara Yojana. Mr. 
Minister, I am happy that you are stili continuing that 
Yojana. You have not abandoned that Vojana. The point 
is that you have decided to bring under one banner all 
the drinking water projects. I do not bother after whose 
name you are going to name the project. . .. (Interruptions) 
I say this because within 24 hours of your coming into 
the Government, all the hoardings on the national 
highways bearing the name of Shri Atal Biharl Vajpayee 
were removed. Do you think that by removing the 
hoardings on the national highways, you will be able to 
remove the name of Shri Vajpayee from the hearts of 
crores and crores of Indian people? You cannot do it. 
So, this is wrong politics. Whichever side has done it, it 
is wrong. I do not agree to this. So, I do not bother after 
whose name you are going to name the water project. 
But one thing is there . ... (Interfllptlons) 

MAJ. GEN. (RETO.) B.C. KHANDURI (Garhwal): They 
are going to name if after Rajiv Gandhi. He has already 
said so . ... (Intenuptions) 

SHRI PRASANNA ACHAAVA: I was talking of the 
Swajaladhara Yojana. I have come to know that the 
Government has sent a circular to the State Governments. 
It wants that the State Governments should sign a 
Memorandum of Understanding with the conditions: (1) 
that 10 per cent of the expenditure required for the 
Swajaladhara Yojana In a village has to be borne by the 
villagers, and (2) the State Governments cannot come to 
the rescue of the villagers and cannot, out of their own 
funds, fund the 10 per cent money or make up this 10 
per cent. The Finance Minister, in his Budget Speech, 
has admitted that people are 'starvalng for drinking water 
in the remote village areas. As I said earlier, to fetch a 
bucket of drinking water, my sister and my brother in the 

remote area in a village has to walk a distance of eight 
to nine kms. in the scorching sun. 

14.00 hr •. 

But when the poor villager does not know whether 
he will get his full bowl of meal in the evening, how do 
you expect 10 per cent of funding for this programme to 
come from the villagers? ... (Intenuptions) Why do they 
not change It? If our scheme was wrong, why do they 
not correct it? 

Sir, we are getting As. two crore per annum as 
MPLAD fund. Will the Finance Minister aHow Members of 
Parliament to allocate, at least, 10 per cent of their 
MPLAD fund for this programme? I think he wi/I agree to 
this suggestion because I know and everybody in this 
House knows that there are villages in this country where 
the common man does not get two square meals In a 
day and in such a situation, how can the Finance Minister 
expect 10 per cent funding for this programme to come 
from poor villagers so that they get a bucket of drinking 
water? I think the Finance Minister will take care of this 
problem. 

Sir, I compliment the Finance Minister for one more 
thing. As I said at the beginning of my speech, I am not 
going to outright reject all the proposals that the Finance 
Minister has made in his Budget speech. Of course, there 
are some good proposals. I support his proposal to 
renovate ponds, tanks and other water reservoirs in the 
villages. I remember that during those days when kings, 
zamlndars and village lords were ruling, they dug up 
ponds and tanks out of their fund and that helped In 
preserving the ground water level. I compliment the 
Finance Minister for this propoeals, but I am surprised to 
see that he has allocated only As. 100 crore for this 
programme. How many lakhs of ponds are there in this 
country? This is a very meagre allocation. 

{Translation} 

As you say allocation should not be made only for 
the sake of making it so please stop such allocations. 

/English} 

It is a good programme that he has taken up. I 
support this programme. I would urge upon the Finance 
Minister that he should allocate a good amount in the 
Budget to implement this good programme. This is· my 
sincere request to him. 
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Sir, the Finance Minister has mentioned about flood 
control in his Budget speech. I am happy for that. Every 
year, one State or the other in this country is affected by 
flood. Now also, the flood situation is very serious in 
Assam and Bihar. There is a scanty rainfall In Orissa 
and we are afraid whether Orissa is going to face drought 
situation during this year also. But who knows, tomorrow 
there may be heavy rains and many parts of Orissa may 
be flooded. I am sorry to say that the Finance Minister 
has very well kept the tradition of foregettlng the poor 
State of Orissa In his Budget speech, when he was 
speaking about flood control programme he mentioned 
many States, but forgot to mention Orissa. Orissa Is a 
perennially flood affected State. I urge upon the Finance 
Minister not to take any decision based on political 
considerations. 

MR. DEPUTY SPEAKER: Please conclude soon. 

SHRI PRASANNA ACHARYA: Sir, I think I am the 
only speaker from my party and I hail from a poor State. 
Please give me some more time. 

MR. DEPUTY SPEAKER: All right. Please continue. 

SHRI PRASANNA ACHARYA: Sir, I now come to 
the tax portion of the Budget. I know you will not allow 
me to make a very lengthy speech. So, I will try to 
mention my points in a nutshell. 

I would like to talk about textiles. Next to agriculture, 
it is the textiles sector which generates maximum 
employment opportunities in this country. The Finance 
Minister has decided to do away with the CENVAT system 
and It is very welcome suggestion. He wants to propose 
a different system of taxation. I also welcome his decision 
of withdrawing excise duty on pure cotton and pure wool. 
I am sure all the weavers will get a boost by this 
measure. But, I think, one important point has not come 
to the notice of the Anance Minister. The handloom sector 
generates a number of employment opportunities in this 
country. Most of the weavers In this country belong to 
the Scheduled Castes, Scheduled Tribes, the downtrodden 
sections of the society and they live below the poverty 
line. 

Sir, I would like to bring to the notice of the hon. 
Finance Minister one very important problem that has not 
come to the notice of, I think, any of the Govemments 
or any of the previous Finance Minister also. There are 
good designs and food designers In the handloom sector. 
I hall from an area which Is dominated by weavers and 

(GsMrs/) 2001-02 
this area Sambalpur is famous for this handloom tie and 
dye trick. Of late, what is happening Is that the same 
design, manufactured by the weaver very akiHuily in the 
handloom sector, is being copied, is being emulated 
exactly and being printed in huge quantities in the 
powerloom sector. A heavy quantity of such sarees, 
sardoski and suprabhat are flushed into the handloom 
market. Ultimately what is happening Is that it is aHecting 
the handloom market and because it is printed in a huge 
quantity, it is cheaper in production and the handloom 
sector is not able to compete with such printed designs 
which are emulated from the handloom weavers. The 
Government has to take care of this problem. 

I know, in many parts of Orissa, in Erode in the 
State of Tamil Nadu, in Pali of Gujarat such printing Is 
going on heavily and it is being flushed into markets of 
Orissa and some parts of Chhattisgarh and Bihar, as I 
know. It is seriously affecting the handloom weavers. Why 
not the Govemment come out with an Act to prevent 
this? The hon. Finance Minister has given some security 
to the small scale industry. There are certain items which 
he does not allow in the big industry because he has to 
protect the small scale industry. Accordingly, my proposal 
is that let the Government come out with some law to 
give some protection to the handloom weavers. 

Sir, the hon. Finance Minister has mentioned about 
upgradation of 500 ITls phase-wise. It is no doubt a 
welcome suggestion. But he has very conveniently 
forgotten about the IITs. He wants to upgrade the 
technical education in the country and the IITa are famous 
for their high quality and high standards of technical 
education. The NDA Government had decided to come 
out with six new /ITs in different parts of the country. 
Those States where the erstwhile Government had 
decided these /ITs are mostly backward States like Orissa. 
I would like to know from the hon. Finance Minister how 
much fund he proposes for opening up of these /ITs, 
which 8S a nature of policy the erstwhile Govemment 
had already approved. I hope the Finance Minister will, 
during his speech, at least clarify on .this point. 

The ear/ier Govemment had decided to open six 
AIIMS type hospitals in six poor States of this country. In 
the last Interim Budget, a sum of Rs. 60 crore was 
provided. I think, in this Budget also for the Demands for 
Grants on Health around Rs. 500 crore or something he 
propo888 to provide. But, I think, it i. not sufficient and 
the opening up of six new AIIMS type hospitals is very 
important. 
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I am coming to my last point, which is the most vital 
portion of my speech, because it concems my own State, 
Orissa. As Shri Yadav was saying, we do not oppose 
declaring of a special package for Bihar. I reiterate that 
none of us opposes the announcement of a special 
package for Bihar. We compliment the hon. Finance 
Minister for declaring a special package for the North· 
Eastern States too. I further compliment the hon. Finance 
Minister for declaring 'inancial assistance for the State of 
Jammu & Kashmir. The day this Government came to 
power, it extended a sum of Rs. 500 crore to Maharashtra 
to deal with the drought situation. I compliment the hon. 
Finance Minister for that and we all support it. But my 
only submission to the hon. Finance Minister is that when 
he was the Finance Minister in the United Front 
Government my impression was that our hon. Finance 
Minister never takes a decision on political considerations. 
He always takes decisions on ground realities, but alas, 
I am bound to say that my impression on him has been 
shattered. Sir, you are considered to be one of the best 
Finance Minister of this country. I would not mince my 
words while saying this. But, Sir, I know your political 
compulsions when you are taking such steps. I know this 
is-I cannot say it is a khichri Government because the 
politics 01 coalition Government, the era of coalition 
Government has come-a coalition Government. I know 
about your political compulsions. I am confident that a 
Finance Minister of your calibre should not only be guided 
by political considerations but also should be guided by 
economic realities. 

Sir, what are the economic realities in Orissa? The 
highest percentage of the people living below poverty 
line is in Orissa, that is 47 per cent. It is higher than 
Bihar. In Bihar, the percentage of people living below 
poverty line is 42.60 percent. The all· India average is 
22.33 per cent. Do you know, Sir, the highest percentage 
of SCs and STs is in Orissa? If you take together the 
SC and ST population of Orissa, it is 42 per cent of the 
lolal population of Orissa. It is the highest in this State. 

Sir, what is the literacy percentage in Orissa? In 
Orissa the literacy percentage is 63.61 per cent. The per 
caplla income of Orissa is the lowest in the country, 
perhaps next to Bihar. It is a little bit above Bihar. What 
is the economic growth? You go through your Economic 
Survey 01 this year of 2003·04, which has been provided 
to us just a week ago. What is the national economic 
growth last year? It was 8.2 per cent. To what extent did 
the economy grow in Orissa during that period? It grew 
by 0.63 per cent. You just compare all· India economic 
growth of 8.2 per cent with 0.63 per cent economic growth 
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of Orissa during 2003·04. This is a pitiable condition. 
During the last five years we have been suffering from 
natural calamities like the super-cyclones, droughts and 
unprecedented floods. This is the condition of Orissa. 

Sir, the Eleventh Finance Commission did not do 
justice to Orissa. We incurred a loss of Rs. 7503 crore 
due to the wrong assessment of the position by the 
Eleventh Finance Commission. There was nobody to hear 
us. We petitioned, the State Government petitioned, and 
all the political parties petitioned but nobody was there to 
hear. 

Sir, we are rich in minerals Hke Bihar and Jharkhand. 
Now all the minerals of Bihar have been transferred to 
Jharkhand. How are we being treated? We are rich in 
coal. We produce 'E' and 'F' grade coal. For years 
together, Governments are not revising the coal royalty. 
Bihar is also suffering for that. Due to these wrong and 
delaying tactics, Sir, we Incurred a loss of around Rs. 
800 erore. When royalty for 'A' and 'B' grade coal is 
revised, for 'E' and 'F' grade coal, which we are 
producing, the revision is not made at that rate. So, the 
Eleventh Finance Commission, hon. Finance Minister, has 
very categorically recommended that If due to non-revision 
of royalty for coal and minerals any State Is suffering. 
the Central Government will compensate for that loss. I 
would like to know from the Finance Minister as to how 
much amount he has provided in the Budget to 
compensate such losses incurred by the States like Bihar, 
Jharkhand and the poorest of the poor States like Orissa. 

My next point is this. There are KBK districts. You 
know that starvation deaths, sale of children and migration 
of farmers regularly take place in Kalahandi, Bolangir and 
Koraput (KBK) districts of Orissa, in parts of Sambalpur 
district and in parts of Adivasj.dominated Sundargarh 
district. Who Shri P.V. Narshimha Rao was the Prime 
Minister, KBK Project was initiated. KBK means undivided 
Kalahandi, Bolangir and Koraput districts. Sir, the revised 
long·term action plan for the KBK districts was to the 
tune of Rs. 5527.41 crore. 

During the last three or four years, what was the 
amount that we got against KBK? It was only a meagre 
amount of Rs. 590 crore. So, I would urge upon the 
hon. Finance Minister that what has happened has 
happened. ... (Inmnuptions) 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): You criticise. You find fault with what 
has happened in the past. ... (Inmnuptions) 
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. SH~I PR~~ANNA ACHARYA: Sir, I am not trying to 
I~dulge. In politics. I am completely trying to orient my 
dISCUSSion on the picture . ... (Interruptions) 

MR. DEPUTY SPEAKER: Please wind up your 
speech. 

... (Interruptions) 

SHRI PRASANNA ACHARYA: Therefore, Sir, at the 
outset of my speech. ... (Interruptions) 

SHRI P. CHiDAMBARAM: The point is that you 
cannot brush it aside by saying, 'what has happened has 
happened'. At least express your concem with what has 
happened was wrong. . .. (Interruptions) 

SHRI PRASANNA ACHARYA: How long will this 
continue to happen? 

In this Budget, you have very periectly tried to follow 
the tradition of the erstwhile Government in neglecting 
Orissa. I would urge upon you to go away, forego that 
tradition of neglecting the poor State like Orissa, start a 
new tradition and make certain special provision. 
Therefore, I would urge upon the Central Govemment to 
declare Orissa as a special category State. We want that 
Orissa like other few States should be declared a special 
category State. Till such period, you please come out 
with a special package for Orissa as you have come out 
for Jammu & Kashmir, Bihar and other States. 

ITl'Ilnslationj 

SHRI BRAJESH PATHAK (Unnao): Mr. Deputy 
Speaker, Sir, the United Progressive Alliance Government 
has focused its attention of the common minimum 
programme while presenting the budget. In principle the 
Bahujan Sarnai Party agrees with the Government as it 
has given priority to important subjects such as rural 
development, employment, education and health and has 
tried to make the budget pro-poor and pro-farmer and 
pro-human and the Bahujan Samaj Party welcomes it. 
The budget seems to be in the interest of the farmers, 
rural development, social security and common man. Lots 
of promises have been made and several provisions have 
been made, efforts have been made to convey that for 
the first time in 12·13 years a Government has thought 
about the farmers and paid attention to the woes of rural 
people but the provisions that have been made In the 
budget for the poor, the dalits and religious minorities 
are like a drop in the ocean. 

Sir, if we discuss budget declarations then two things 
rega~ing agriculture appear to the eye. One is agricultural 
Credit and second is irrigation and rural infrastructure. 
Emphasis has been laid on agricultural credit. The 
Govemment would give 30 per cent more credit and it 
would be doubled In the coming three years. Banks would 
be made accountable and the public sector would be set 
right. Budget speech shows that the Government feels 
that the farmer's biggest is getting credit. Perhaps the 
Prime Minister has got this impression after meeting the 
families of the farmers who have committed suicide In 
Andhra Pradesh. Despite the fact that farmers have 
committed suicide reeling under the burden of credit, the 
Government has presented credit 88 a remedy. Hon. 
Finance Minister has not made It clear anywhere as to 
what he is doing for the farmers who are neck deep in 
credit so that the are not compelled to commit suicide 
after entrapping themselves again in the web of credit. 

Mr. Deputy Speaker, Sir, second issue relates to 
irrigation and rural Infrastructure I believe that agricultural 
development relates directly to irrigation and if 
arrangements are made for the irrigation of unirrigaled 
parts of India then our agricultural yield would get doubled. 
Hon. Minister has talked about negligence of agricultural 
sector and focused his attention on this. Deputy Chairman 
of Planning Commission, Shri M.S. Ahluwalia has also 
said that without improving growth rate In agricultural 
sector, unemployment and poverty cannot be removed. I 
also believe that poverty and unemployment of Bahujan 
Samal can be removed if there is development in 
agriculture sector and this cannot be achieved without 
irrigation. 

The Govemment has given assurance to give priority 
to ATBP while Implementing Budget provisions and Rs. 
2800 crore have been provided. I want to know whether 
the Govemment would be able to solve the problarn of 
drought with such a meagre budget and whether the 
Government would be able to implement Irrigation 
schemes. Alongwith this whether the provision of Rs. 8000 
crore that has been made for rural infrastructure Is the 
changed format of Pradhanmantri Sadak Yojana. If nol, 
whether Pradhanmantri Gram Sadek Yojans would be 
continued? I want to draw the attention of the Government 
towarda this Issue as effective implementation of these 
echemes would provide opportunities of work to erores 01 
people of Bahujan Samaj Party and It would increase the 
growth rate of agricultural sector which would ultimately 
strengthen our economy. If the Government doe. not 
fOCUl its budget on this then I would take it that the 
Government does not wanl to take any definite step for 
dallts, the poor and the farmers. 
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Sir. more and more investment should be made in 
rural and agricultural sector. This investment would not 
only increase income of the farmers but also increase 
the purchasing capacity of the country which would result 
in development of the inudstry. 

My second point relates to the declaration In which 
the Govemment has promised to formulate a national 
employment guarantee act and indicated it in the budget 
too. But again only words have been used cleverty and 
it has not been mentioned as to how much money would 
be needed to implemented the scheme and whether 
budget provision has been made or not. As per an 
estimate, if the Govemment want to cover As. 3 crore 
families of unemployed persons under the scheme then 
around As. 30,000 crore would be needed. If the 
Government wants to cover expenditure on food for work, 
mid day meal, education for all campaign, potable water, 
basic health services under national employment 
guarantee scheme then under this only Rs. 10,000 crore 
have been provided which is very less. 

I once again request the Government that if it wants 
to present a budget in favour of people then it should 
focus its attention on dalit workers, farmers and BBhujan 
Samaj. Only then the country would make progress. 

Sir, I have been elected from Uttar Pradesh. I believe 
that the Government of our country cannot present a 
good budget unless it makes separate provisions Including 
education sector for dalits, workers, farmers and backward 
classes of Uttar Pradesh. 

In the end, I support the budget on behalf of Bahujan 
Samaj Party and expect that provisions would be made 
for the exploited persons, dalits, youth and education 
sector in the budget. I conclude with these words. 

[English} 

14.20 hrs. 

·SARDAR SUKHDEV SINGH DHINDSA (Sangrur): 
Thank you, Deputy Speaker Sir. Sir, it has been claimed 
that in this Budget a lot of emphasis has been given to 
the agriculture sector. But I would like to advise the 
Finance Minister that we should look into the root cause 
of this problem. Farmers constitute more than 60% of 
the population. Our economy is based on agriculture, 
especially that of Punjab. We must look into the root 
cause of the problem. Slowly, the water table has receded 
in Punjab. The existing tube wells have become useless. 

'Translation of the Speech Originally delivered In PunJab!. 
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A new tube weH that pumps out water from greater depths 
costs at least one lakh rupees. About 9,32,000 tube wells 
are operated by electricity in Punjab and every day more 
and more tube wells are becoming useless. Farmers are 
committing suicide. The farmers of Punjab are reeling 
under a massive debt of Rs. 10,000 crore. I am not 
talking about the rest of India. I would like to go back a 
little. There was a time when India had to import wheat. 
I am talking about PL 480. People in India were dying 
due to shortage of food grain. It was during those times 
that the farmers of Punjab rose to the occasion and by 
the dint of their hard work, brought about the green 
revolution. And today, Punjab contributes more than 60% 
of wheat and rice produced in the country, to the central 
pool. But Mr. Finance Minister Sir, I want to draw the 
attention of the Government towards this fact that injustice 
is being meted out to Punjab. Instead of being 
appreciated, we are being punished. 

There is another important iasue-that of SYL. I want 
to say something on this issue too because a lot of 
discussion has taken place on this issue here. While we 
in Punjab were busy growing food grains, our river water 
was given to others. Never in the history of INortd did 
this happen .. anywhere. In 1976, the PM ~unilaterally 
granted Haryana 60% of Punjab's sh8!,8 of river water. 
But this was blatant injustice meted out"to us. In 1979, 
this was challenged in Supreme <fourt and the matter 
was still pending in the Supreme Court when In 1981, 
the then Punjab Chief Mlnist8lt--t'as pressurlsed and forced 
to withdraw his petition from Supreme Court. 

Sir, I would like'''o draw your attention towards a 
news item published on the front page of Indian Express 
dated 23rd July, 1981. 

"The Prime Minister Indira Gandhi today flared up at 
Punjab Chief Minister Darbara Singh and asked him 
to Tesign immediately from Punjab Pradesh Congress 
Committee Presidentship. Mr. Darbara Singh handed 
over his re81gnatlon from the party post to her. 

At 5.35 p.m., Mrs. Gandhi came out of her otflce 
room in the South Block quivering with anger and 
saying, 'I do not want to see anybody from Punjab. 
He should be asked to resign." 

So, the Punjab CM was pressurised to withdraw his 
petition from the Supreme Court and such an agreement 
was imposed on Punjab which was neither passed by 
the Assembly nor had the assent of the Govemor. 
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Mr. Deputy Spa.r Sir, the agreement of 1955 was 
also not a genuine agreement. An agreement was to be 
signed with Pakistan regarding. the use of water of rivers 
of Punjab by India. A Wortd Bank team was visiting India. 
And so, Rajasthan was also included in it to show to the 
World Bank that India needed much water. Sir, I want to 
quote: 

"Kunwar Sain, former Chairman of the Central Water 
and Power Commission feels that the Akali demand 
for the reopening of the river water issue is fully 
justified as the State was not given its due share. 

Mr. Sain was the architect of the 1955 agreement 
reached between Punjab and Rajasthan on the 
utilisation of surplus water of Ravi and Bas rivers. 
He has drafted the agreement. 

Mr. Sain was consulted by the Union Minister of 
State for Irrigation Mr. R.N. Mirdha on Wednesday 
on the issue. He told ENS that though he had a soft 
corner towards Rajasthan and Haryana, he felt that 
the Akli demand was justified. He said that the entire 
issue should now be referred to the Inter-State River 
Water Tribunal for a review. Even the 1955 
agreement should be reopened, he said. 

Mr. Sain said that the 1955 agreement was done in 
a hurry because of certain pressures. A World Bank 
team was to come for inspection of the areas. The 
project of the Rajasthan canal was also prepared In 
a hurry to overcome certain issues. Mr. Sain said, in 
the 1955 agreement, he had given a note stating, 
'Realities about assessment of requirements may be 
different.' This was done because the decision had 
to be taken before the arrival of the World Bank 
team. Therefore, this agreement should be reopened." 

Sir, Mr. Sain had drafted the 1955 agreement. He 
was sympathetic to the demands of Haryana and 
Rajasthan. Even he had seen some merit in the case 
put forward by Punjab. 

Sir, some people of Haryana want to give this whole 
issue a different twist. The Act that has now been passed 
by the Punjab assembly clearly mentions that Haryana 
and Rajasthan will continue to get the same amount of 
water as they are getting now. Here, I heard a chorus of 
protest from some members that Punjab has stopped 
giving water to us. This is not true. The water that is 
being received by Haryana and Rajasthan today has been 
protected by that Act. As It is a State subject, the 

I am not talking about any poHtlcal party. I am an 
MP from Punjab. So I am presenting Punjab's cue here. 

Mr. Deputy Speaker Sir, this should not be made a 
very big Issue. Sir, It was this very issue which resulted 
in turmoil in Punjab. In 1981, Punjab withdrew its petition 
from Supreme Court. And after that, the situation 
deteriorated in Punjab. And Punjab and the entire country 
had to undergo a lot of suffering due to this. Because 
when Punjab presented its case peacefully and It was 
rejected, then Sant Jamail Singh Bhlndranwale declared 
that political people cannot get you any justice and that 
one can get justice only with the help of bullets. And he 
used this issue to fan militancy with the help of youth. 
And so, for 10 years there was turmoil in Punjab and 
India and this was one reason for It. So, we should stop 
Haryana from again raking up this issue. Haryana is our 
brother. We have sympathy for Haryana. We do not want 
to do injustice to anyone. If we have surplus water, we 
are ready to give water to our neighbours. But this is not 
the case. 

Slr,all previous agreements on water sharing should 
be abrogated and the matter should be presented anew 
in the Supreme Court. We will have no problema then. 
We will welcome such a move. But, Injustice will not be 
tolerated. On one hand, injustice has been meted out to 
us. On the other hand, we are being dubbed a sinner 
and guilty by others. Never before has this thing happened 
in the world. 

Sir, diversification Is the need of the hour. If the 
crop cycle of wheat and rice cultivation continues, the 
farmers in Punjab will be ruined and Punjab will become 
barren. Punjab Government had formed a Johal 
Committee. Dr. Johal Is a renowned agricultural eoonomI8t. 
He was also Vice Chancellor and was aIeo in the Planning 
Commission. He had given a report. His recommendations 
have not yet been accepted by the Agrlcutture Ministry. 
As per the report of this Committee, to bailout the 
farmers from this cycle of wheat and rice cultivation, on 
an experimental basis, if the Central Govemment grants 
a sum of As. 12,000 crore then a sum of Rs. 3800 crore 
can be saved. This experiment can be done in an area 
of ten lakh hectares. Some concessions should be given 
to such farmers. In an area of ten lakh hectares, if the 
farmers grow wheat and rice, then the Government 
spends an amount of As. 9000 crore annually. This is 
the money spent on the storage, purchase, etc. of the 
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food grains. If you give Rs. 12,000 crore then the 
Government can save Rs. 3800 crore. This money is 
being spent by Food & Civil Supplies Ministry. So this is 
the way to come out of the cycle of wheat and rice. 
Otherwise, the condition of farmer today is pitiable and it 
will deteriorate further. He is neck-deep in debt. His debts 
should be waived off. At least, the interest on the debts 
should be written off. He is not in a position to return his 
debts. 

Secondly, there is the issue of MSP. Whether It is 
our Government or some other Govemment, this is an 
important issue. If the wheat and rice crop cycle Is 
changed and there is diversification towards pulses and 
oil seeds, then we should follow the report given by Johal 
Committee. 

Mr. Deputy Speaker, Sir, now I want to say something 
regarding the industries in Punjab. Most of the industries 
in Punjab are in shambles. They are in ruins. Himachal 
Pradesh, J&K and Uttaranchal, they have been granted 
a special package. Sir, most of the industries are shutting 
down in Punjab and relocating in these neighbouring 
States. Our is also a border State. A package should be 
granted to Punjab too. Whether it is the present 
Government in the State or the earlier Prakash Singh 
Badal Government, we have seen that unless a package 
is announced for Punjab, industries will suffer. Our State 
is too far away from ports also. So a package for Punjab 
is a must. Kindly consider the suggestions put forth by 
me so that Punjab can be saved. 

(Translation; 

MR. DEPUTY SPEAKER: Shri Prabhunath Singh. 

SHAI PAABHUNATH SINGH (Maharajganj, Bihar): Mr. 
Deputy Speaker, Sir, first our hon. Member Rajiv Ranjanji 
would speak, I shall speak after that. 

MR. DEPUTY SPEAKER: OK. 

SHRI AAJIV RANJAN SINGH "LALAN" (Begusarai): 
Mr. Deputy Speaker, Sir, I rise to oppose the budget 
that has been presented for the year 2004-2005. 

14.38 hr •• 

(DR. LAXMINARAYAN PANDEY in ths Chai!) 

I want to begin with the introductory part of the 000. 
Finance Minister's speech. Hone. Minister has said that 
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after every year and at times before that India speaks in 
its collective voice. While preparing this part of the 
introductory the hon. Finance Minister would have been 
reminded of the history of the country's economy and 
financial status. It would have been honesty on the 
Finance Minister part to mention In his budget the 
economic condition of the country in 1998 when Congress 
and Congress supported Governments handed over power 
to the rule of Shrl Atal Blhari Vajpayee led National 
Democratic Alliance and then the situation when NDA 
handed over the power to the present Government. The 
exchequer was empty in 1998, entire economy of the 
country was in shambles but in 2004 when you came to 
power, foreign exchange was 120 billion dollar, export 
was increasing continuously, Inflation was In control, food 
grains were stored in such sufficient quantity that you 
could declare so many schemes with It and it shows that 
you have come to power with a strong economy which 
has been handed over to you by the Vajpayee led 
Government. 

The hon. Finance Minister has mentioned this in para 
8 of budget speech and accepted this. But In para 14 of 
the budget speech he has announced to cover two crore 
families in Antyodaya Ann Yojana by expanding it. All his 
announcements show that today sufficient food-grains are 
in the warehouses of the country. Mr. Chairman Sir, our's 
is a agro based country. Here 75 to n per cent farmers 
are agriculture based small and marginal farmers. I would 
like to state that, as long as the Government do not take 
suitable measures to Improve the condition of farmers 
the economic condition of this country will not improve. I 
would like to tell about the condition of farmers. Hon'ble 
Finance Minister has mentioned the kisan credit card 
scheme in his budget speech. Presently under the kisan 
credit card scheme only those farmers get loan who are 
also eligible for getting loans from banks. All those farmers 
who fulfil the conditions for getting loans from bank are 
eligible to avail the facility of loan on kisan credit cards. 

The percentage of small and marginal farmers In our 
country is above 70. Today, not a single small and 
marginal farmer could get loan through kisan credit card. 
Today, farmers are not getting loan. Their crop is not 
profitable for them therefore they are committing suicides 
whereas the Government are talking about Improving the 
state of farmers and agriculture. I would like to say that, 
first of all the hon. Minister of Finance should have 
estimated how much loan is needed to improve the 
condition of farmers in the country then only on the 
basis of this estimate he should have made 
announcement regarding Its provision in his budget 
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speech. Only then the condition of farmers in the country 
could improve. 

Mr. Chairman Sir, the Government talk about the 
interests of farmers. Today the production rate of 
agricultural product In the country varies from State to 
State. Production rate of paddy In Punjab is different 
from that of other States. Recently in a reply given for a 
unstarred question on 5.7.04 in this House it was stated 
that the production of paddy is 5265 kg per hectare in 
Punjab whereas In Rajasthan It Is 1218 kg per hectare, 
in Madhya Pradesh it is 930 kg per hectare, in Himachal 
Pradesh 1543 kg per hectare and in Gujarat it is 1861 
kg per hectare. How could the situation of farmers be 
improved without taking into consideration the production 
rate of various States. For this purpose, provision should 
be made to strengthen the research work in the field of 
agriculture in the interest of farmers. The subsidy which 
was mentioned in the budget speech of hon'ble Finance 
Minister is like a drop in the ocean. How it is going to 
help in such a big country. I would like to submit that 
this Government is not at all concemed about the interests 
of farmers. As long as the condition of farmers is not 
proved the economy of this country will also not improve. 

I would like to discuss unemployment. Hon'ble 
Finance Minister has mentioned about unemployment In 
his budget speech. I have said that the 75 to 77 percent 
population of our country depends on agriculture. The 
main reason for the increase in unemployment is, that 
agricultural production is becoming unprofitable. People 
do not want to live in villages because after the hard 
work they are not getting their retums back. Therefore, 
people are running to cities in search of employment 
whereas there are no employment opportunities. 

Hon'ble Finance Minister said that each person will 
be guaranteed to get employment for 100 days. National 
Council for Applied Economic Research has estimated 
that giving employment to one person per family for 100 
days would need 68 thousand 468 crore rupees In five 
years. Where is the provision for this? Therefore, all the 
statements made by the hon. Minister have nothing to 
do with reality. They are mare announcements. These 
statements have no basis and are given only for the 
sake of making announcements. 

I would like to talk about the special economic 
package. Shri Devendra Prasad Yadav have just 

mentioned it. When the Hon'ble Finance Minister was 
giving his budget speech it gave on Impression that a 
special economic package of Rs. 3225 crore8 was given 
to Bihar. My co/leagues of some of the other States 
expressed their displeasure too. Whe..... in reality they 
were under wrong Impression with the announcement of 
this special package. Bihar has been cheated, Injuatlce 
has been done with Bihar. On 17th December, 2003 the 
then Prima Minister Shri Atal Biharl Vajpayee while giving 
reply to the calling attention motions had mentioned In 
this House that every year Bihar wiH be provided RI. 
1,000 crores. Now the hon'ble Finance Minister hal said 
that Rs. 3225 crores will be given to Bihar. I had also 
asked the Minister of Finance that day but he did not 
gave any reply. I had asked that whether this package 
of 3225 crore rupees is a part of the special package 
announced by the NDA Government headed by hon'ble 
Shrl Atal Biharl Vajpayee or In addition to that. I had 
requested him to clarify this. But he did not do so. Later 
on, we came to know, when the Finance Secretary told 
the package of Rs. 3225 crores will be distributed into 
four States i.e. Jammu & Kashmir, North East, Bihar and 
another State. Even In north-east four States are included 
In this package. This is a cheating with Bihar. Bihar has 
been placed with other States. Which economic package 
has been given to Bihar? I would like hon'bla Finance 
Minister to justify the treatment given to Bihar while giving 
his reply tomorrow. Whatever was said by the Finance 
Secretary he should either support It or refute It. He 
should also explain whether the package of Rs. 3226 
crores was announced for Bihar only. If It is for Bihar 
only then the announcement made by ex-Prime Minister 
Shrl Atal Bihari Vajpayee is in addition to that or not. 

Besides that I would also like to draw your attention 
towards another thing. Today Panchayatl Raj System Is 
working. It is the lowest rung of democratic institutions, 
and they have limited powers. Mr. Finance Minister you 
want to implement ali your schemes at the level of 
Panchayati Raj System but the funds of these achemea 
hardly reach the lowest level. Today funds are provided 
through States from where they are diverted and not 
utilized. The need of the hour is that funds should be 
directly provided to Panchayata a8 per the 
recommendation of Planning Commission. AIongwith that 
arrangements should also be made to monitor the 
optimum utilization of funds at Panchayat level. Therefore, 
with these words I oppose this budget beoa ... this entire 
budget Is anti farmers, anti people. 
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SHAI H.D. DEVEGOWDA (Hassan): Mr. Chainnan, 
Sir, I would like to expr888 my appreciation for some of 
the decisions made by the United Progresaive Alliance 
Government. The Budget presented by the hon. Finance 
Minister is going to reflect that thruat .r... of the 
Common Minimum Programme of the United Progreuive 
Alliance Govemment. In this Budget, the Finance Minister 
tried his best to address the problems of not only the 
farmers, but also the problems of various sections of the 
society, like the problem of unemployment, houslng 
problem and the problema being faced by the agriculturists 
which are so acute. He tried to provide some sort of 
relief to all thoee are facing these problems. 

The Minister expreased in his Budget Speech that 
the time was very short and, in a very short span of 30-
40 days, he was not able to go into the details of various 
issues concerning our country. I do not want to deal with 
all the issues related to the manufacturing sector. service 
sector, and the taxation remedies which he has tried to 
provide in this Budget. He has categorically mentioned 
the thrust areas mentioned in the Common Minimum 
Programme of the United Progressive Alliance 
Government. 

Sir, I have got the copies of the Manifestos or the 
Common Minimum Programmes of the United FrOnt 
Govemment as well as of the present United Progreaaive 
Alliance Government. Fortunately, the present Finance 
Minister was also the Finance Minister at that time, and 
he was one of the prime architects behind the formation 
of the Common Minimum Programme during our period. 
All these friends, including the DMK and the Left Parties, 
were also party to the Common Minimum Programme 
which we have drawn and accepted. 

Today, the same combination is there. Of course, 
am 8upporting them. From our party we are hardly three 
Members here. But In Kamataka, I fought very bitterly 
with the Congress. 

There is no question of any hesitation on my part to 
spell out that I oppoHd them very bitterly. But to keep 
the communal forc:ea distanced, I supported the Congraaa, 
and we formed a coalition Govemment. But my party 
manifesto is altogether different. Let me be very plain 
and frank that my party manHesto' is diffentnt from the 
Congreas manifesto as well as the Shartlya Janata Party 
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manifesto. The Bhartiya Janata Party is heading one group 
and the Congress is heading another group. And, the 
country has given its mandate for the Congress-led 
alliance to rule this nation. There is no hesitation on my 
part to tell that. We must accept the mandate of the 
people. 

In Karntaka, we have not been given the clear 
mandate to run the State. But It Is a fractured verdict. 
There was no other option. So, we have extended our 
cooperation to the Congress to form the Government In 
Kamataka. 

I have got the manifestos of all the parties here. 
This Is the manifesto of the Congress. I have gone 
through it. The manifesto of the Communist Party (Marxist) 
Is also here with me. The manifesto of the Communist 
Party of India is also here with me. I do not want to go 
In depth about the concen i /',f the suffering masses, 
particularly, from the agricultural sector. 

It is not so easy by spending about seven to eight 
hours to debate this very important sector, where more 
than 65 per cent to 70 per cent of the population depend 
on, particularly. agriculture. Since 1991, when I entered 
this House for the first time, I had made several speeches. 
At that time there was no restriction of time on me to 
express my views on the floor of the House. At that 
time, Shri Shivraj V. Patil was the Speaker of the House, 
and I was allotted to speak for more than one hour. The 
then Agriculture Minister, Dr. Balram Jakhar, who is the 
Governor of Madhya Pradesh now, requested the then 
Speaker to spare some time to me, even out of the 
Government's time. And, the then Speaker, allowed me 
to speak for more than one hour and 15 minutes, though 
I was the new entrant to Parliament. But today, I can 
understand that there are more than 30 parties in this 
august House. Every political party wants to express Its 
concern. It is not the question of monopoly of anyone 
political party. We are all concerned. That Is why I wrote 
a letter to the hon. Speaker to allot more time, particularly, 
on agriculture while discussing the Demands for Grants 
on Agriculture. 

Normally, Agriculture is neglected and various other 
Demands are taken up and discussed after the Standing 
Committees of the House submit their reports. So, I have 
alreacly appealed to the hon. Speaker, the hon. Leader 
of the House Shri Pranab Mukherjee and the han. Minister 
of Parliamentary Affairs. I cannot understand that the hon. 
Finance Minister cannot reply to the full satisfaction of 
the House. I do not want to blame him. I do nol want 
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that he has no concern or his party has no 

When Shrimati Sonia Gandhi had moved a No 
Confidence Motion in this very House, I supported that 
No Confidence Motion, par1lculalty on the issue of the 
farmers. On the defence issue, when I r08e, there was 
a big commotion inside the House. I do not want to go 
back to the past events. 

15.00 hr •. 

The then Leader of Opposition, Shrimati Sonia Gandhi 
had shown her concern to the farming sector. Now, while 
finalising the Common Minimum Programme, that Party-
whatever that Party has given as assurances in Its 
manlfesto-has tried to highlight those commitments. But 
I would like to request the hon. Finance Minister-it is 
not a question of making any criticism, but I would just 
like to draw his attention-to further consider my 
suggestions while he is going to come before this House 
either through Supplementary Budget or through the 
Budget of next year. I do not know whether he Is going 
to come before this House with a Supplementary Budget 
for further allocation or not. But according to the Plan 
allocation that he has indicated, he has kept an amount 
ot more than Rs. 10,000 crore at the hands of the Deputy 
Chairman, Planning Commission. Every State Government 
has to go to the Planning Commlsalon. How much share 
would they get? It is now left to the sweet will ot the 
Planning Commission. 

The country is fortunate today that the Prime Minister 
is an economist who is really, I can say, the aUthor and 
the authority of economic reforms. At that time, what 
was the financial condition of our country? I know a little 
bit and I do not want to go back to those issues. 

Shri P. Chldambaram was the Commerce Minister at 
that time; the then Finance Secretary is the present 
Deputy Chairman of the Planning Commission. So, one 
is like Brahms, the other is like Vishnu. and the third is 
like Shivs-the creator, the protector and the destroyer. 
tf the three of you were not going to solve the problem, 
the fate that has happened to the BJP Coalition would 
happen to you; I have no hesitation in saying this. 

I know that mine Is a Regional Party. I know my 
limitations. I do not want to make any unnecessary 
comments. In Karnataka, I tried to project the problems 
of the common man. You might have seen the Budget 
that has been presented by the Kamataka Government. 

(Gsns,./j 2001-lJ2 
The Government is going to take the credit, even though 
the Finance Minieter is from my Party. It is the collective 
wisdom. We have taken a decision to provide good grains 
to 75 lakh families at the rate of As. 3 per k.g. In 1996, 
Shri Chldambaram was the Finance Minister; the credit 
had gone to the UF Government. We had formulated 
new schemes; we had launched new schemes. We have 
decided to provide food grains. 

What did Shrimati Sonia Gandhi say in her marathon 
speech which went on for nearly two hours? I was very 
attentively hearing that speech. She said that people have 
no purchasing power in Rajasthan. I do not want to quote 
all those things. They have no purchasing power. She 
narrated what the Government of India is going to release, 
foodgrains. But what is the pUght of farmers etc. But 
today I am not satisfied. 

Today we have taken a decision in Karnataka to 
provide food grains to the families below poverty line 
though the condition of finances of the State Is not good. 
As you know, every State is living on borrowed financ .. ; 
and Kamataka Is no exception to that. But even then, 
we wanted to see that the farmers and the poor people 
get some benefit. You have to put your hands to the 
pockets of those people who have enjoyed benefits of 
economic reforms which were introduced In 1991. 

When Shri Chidambaram was the Finance Minister, 
I was the Prime Minister; it is only by sheer coincidence 
or accident. I am not going to say that I had got the -
mandate of the people. After Shri Vajpayee lost the 
Government after 13 days, then the Secular Parties, in 
their wisdom, collectively took a decision and asked me 
to shoulder the responsibility. You had a major role to 
play then as the Finance Minister of the country. You 
might remember that we had As. 17,000 crore oU pool 
deficit. I do not want to spell out what had happened In 
the Cabinet when the matter came before it. But we 
never allowed it and we did not increase the kerosene 
price from Rs. 3. The suggestion made by the Department 
waa a hundred per cent increaee. I leave it at that "age. 
Even though the conditions at that time were 80 bad, we 
tried to implement the PDS 80 as to 8upply food grains 
to the people who are below the poverty line at Rs. 3.00 
per kg of rice. What Is the condition today? Rs. 6.90 per 
kg. of rice. 

Our foreign exchange reserve is booming. It 18 more 
than approximately 130 billion dollars. What Is the situation 
of the farmers? What remedy has the Government spelt 
out In Its Budget based on the Common Minimum 
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(Shri H.D. DevegowdaJ 

Programme? The President has said that the debt problem 
of the farmers is very acute. I am happy that the hon. 
Prime Minister went to Andhra Pradesh to see the 
condition of the farmers. After the new Government took 
over, more than 172 farmers have committed suicides in 
Andhra Pradesh. It is not the question of Party affairs. I 
am not going to divide this issue on Party lines. The 
entire House should consider as to what should be the 
remedy. Rather than criticising, we should think as to 
how to solve the problem. I must honestly appeal to the 
House to apply its mind to it. 

The hon. Minister has announced a number of 
programmes. I do not want to go Into them in-depth but 
when the Demands for the Agriculture Ministry are going 
to be taken up, I am going to deal with the each subject. 

The Common Minimum Programme of this 
Government has been completely analysed by one 
reputed weekly magazine. But what exactly Is the 
difference between the earlier CMP of 1996 and that of 
now? There is no difference at an. I tried to read It twice. 
Hon. Finance Minister is also responsible, not only today 
but also on previous occasion, for this programme. This is 
a clear analysis. There is no area of difference, some 
people though are trying to bring out certain differences In 
certain areas. I do not want to argue it further now. 

Sir, the previous Government has neglected the 
farmers. I am not going to blame Shri Atal Blhari 
Vajpaye., who is also a Member of this House. I do not 
want to unnecessarily draw the former Prime Minister 
into this. I had submitted the one memorandum to the 
hon. former Prime Minister. I had also submitted the same 
memoarndum to the Party in power at present. I do not 
want to narrate all the demands mentioned in this 
memorandum. I had given it the name as Farmers' Magna 
Carts. One of the issues I have tried to raise in this Is 
that the farmers must get the lending to the tune of 25 
per cent of the total lending fixed by the then Prime 
Minister Shrimati Indira Gandhi when she nationalised 
the banks. Shrimatl Gandhi had fixed 18 per cent lending 
to one of the priority areas, that is agriculture. When I 
was the Prime Minister and he was the Finance Minister, 
we tried to review H we were able to achieve 18 per 
cent lending. No. Not even a single scheduled bank or 
the commercial bank or the RRB has been able to 
achieve that target. They have achieved only up to 9 per 
cent or 9.3 per cent or 10 per cent Including lending to 
the plantation crop. We had givan credit for the plantation 
crop. If you take all these into consideration, it has not 
reached more than 12 per cent to 13 per cent. H you 
take only agriculture, it has not crossed more than 5 per 
cent to 6 per cent. 

Why are the farmers committing suicide In Kerala, 
Tamil Nadu, Kamataka, Punjab and Andhra Pradesh? I 
am not going to say that only the States are responsible. 
It is a concurrent subject. We are also responsible. This 
House Is equally responsible. We have to take a collective 
responsibility. We cannot shift the blame to the States 
alone. The resources of the States are very meagre. I 
do not want to compare the States with a municipality or 
a corporation. 

MR. CHAIRMAN: Hon. Devegowdaji, you have 
already taken 20 minutes. How much more time do you 
need? 

SHRI H.D. DEVEGOWDA: Sir, I do not want to 
encroach upon the time of other Members. f will sit down. 
I do not want to unnecessarily waste the time of the 
House. If you do not permit me, I will just conclude. 

MR. CHAIRMAN: How much more time do you need? 

SHRI H.D. DEVEGOWDA: I will deal with lending to 
the farmers. I am not concerned about other issues. Why 
is even today the lending to the farmers so low? I 
requested the former Prime Minister in this regard. I 
virtually requested him with folded hands. Not only that, 
I went to the office of the Deputy Prime Minister, for the 
first time, in the last five years. I requested him that 'you 
are heading a Committee of the Cabinet. Please do not 
neglect the farmers. Otherwise, you are going to pay a 
heavy penalty'. I told him that. Advanlji is the leader of 
the Opposition today. Let him deny that. 

I would like to draw the attention of the Members of 
the report of the Standing Committee. I sent a letter to 
the present Prime Minister quoting the report of the 
Standing Committee which gave a unanimous 
recommendation. The Congress is also responsible. It is 
not the NDA alone. The Congress is equaHy responsible. 
The recommendation said: 

"The Committee finds that to mitigate the sufferings 
of the farmers In the drought-hit araas, tha Prime 
Minister announced the waiver of the interest on 
agriculture loans. However, the Committee feels that 
the announcement has not been property implemented 
by the Reserve Bank of India and interest on loan 
for only first year has been waived which have given 
very little relief to the farmers. The Committee desire 
that the Govemment should look into the matter and 
provide the benefit of the waiver of the full interest 
on the loans to the affected farmers.· 
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I wrote a letter to the present Prime Minister and to 

the present Finance Minister. Though I am not a party to 
the Common Minimum Programme, I am a party to the 
Govemment running In Kamataka. I cannot keep quiet. 

Sir, it is not the question of criticiSing the decision of 
the Govemment. It is the question of the survival of the 
farmers in particular and that of the nation in general. I 
have not come here to do any politics. I have no political 
desire. Let me honestly say that. I must be very clear in 
this very august House. 

Why are our farmers committing suicide? It is 
because they are not being given sufficient support. I 
would not like to quote all the letters that I have 
addressed to the hon. Finance Minister and the hon. 
Prime Minister. I went to meet the hon. Prime Minister 
personally and represented to him about this problem. 
The hon. Finance Minister had made an announcement 
before the Budget was presented that the farmers would 
be given major benefits. What are those benefits? First, 
I would like to read from the Budget speech and then 
would come to this specific point. The hon. Finance 
Minister said, before the Budget was presented, that he 
was going to double the lending in the next three years. 
The same announcement was made by him In the year 
1996. It said and I quote: 

"The Common Minimum Programme lays emphasis 
on broad-based agricultural development and calls for 
doubling of the flow of credit to agriculture." 

It was made in the Budget speech of the Finance 
Minister of the United Front Govemment of which I also 
was a part. If that has not been achieved, then we must 
accept our failure. but If that was achieved, then you 
must take the credit. If a nine per cent growth in 
agriculture sector has been achieved, then it is not me 
to whom alone this credit is due. This credit goes to the 
entire United Front Govemment and the present Finance 
Minister, who was also the then Finance Minister, also 
was responsible for having achieved that. I welcome It. 

What are the concessions that have been given? 
There has been an exemption of 15 per cent on Excise 
Duty. Is that sufficient? The hon. Finance Minister 
represents a constituency of common man, villagers. I 
neither want to question his expertise and knowledge on 
economics, nor do I want to question Dr. Manmohan 
Singh's concern for the common man. What is the 
concession that the United Front gave? There were 
subsidies on tractors, farm tillers, drip irrigation equipment 
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and all such things. It was announced In the Budget and 
it was the speech of the then Finance Minister, who is 
now also the Anance Minister. It was presented by him. 
Here, is the proposed reduction In Excise Duty on Tractors 
going to help only the cause of the farmers? Yas, to some 
extent only, to those farmers who are capable enough to 
purchase the tractors. Now, In the present circumstances, 
could the farmers do so? I would like to ask this question. 

Sir, In the State of Kemataka, a separate manifesto 
was given. Ours Is a regional Party. I am in no capacity 
and have no powers. I know the limitations of a regional 
Party. Can I dictate the Aeserve Bank of India? Can I 
dictate the NABAAD? Though there has been financial 
mismanagement, yet I have given an assurance to the 
people of Kamataka that I would waive the Interest and 
the penal interest which is equivalent to the principal 
amount. Here, I would like to give a suggestion and the 
Government should consider this. If they do so, then 
people will remember Sonia Gandhi. People win remember 
Dr. Manmohan Singh. People will remember Mr. 
Chldarnbaram. People will remember the Deputy Chairman 
of the Planning Commission who is also an Advisor to 
bring in the economic reforms. Please see the condition 
of the farmers! A farmer takes a loan of As. 1,63,118. 
What is the amount he has deposited? It is As. 1,88,235. 
The amount of As. 1,88,235 is the total interest and he 
has deposited As. 1,64,119. After putting together the 
interest and the penal Interest, the balance comes to As. 
24,045. And his property has been attached for As. 
1,87,163. That means the amount which a farmers has 
deposited by way of Instalments is more than his principal 
amount. His property has been attached and auctioned. 
Where are we? What are we doing? Mr. Manl Shankar 
Alyar, we are all having collective responsibility. It is not 
the question of Mr. oevegowda. It Is not the question of 
Mr. Mani Shankar Aiyar and it is not the question of 
Mrs. Sonia Gandhi. It is the question of the poor farmers. 
It is not the question of Mr. Vajpayee. 

I would like to read the direction of the Aeserve 
Bank. I will read out the prudential norms. What are the 
prudential norms? You have said that in your Budget 
speech. I do not want to read It and consume the time 
of the House . ... (/nlefTtlPlions) Sir, I will conclude. Do not 
worry about it. The farmers will take care of themselves. 
This House cannot solve the problem of the farmers 
unless we all coUectively apply our minds and unless, 
irrespective of parties, we all sit together and try to find 
out the resources. Aesources Is one of the major 
issues which I can understand. But resources Is not a 
problem. 
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As regards the people who have got the money, 
when I suggested to your goodself to consider the 
Voluntary Disclosure Scheme, you hesitated and asked 
the Left Parties. You told me that you tried to convince 
the Left Parities' friends who are supporting from outside. 
What is the net revenue you yielded? Is It more than Rs. 
10,000 crore? And is the black money which Is being 
converted into white money Rs. 33,000. and odd crores? 
I was not in office. But that thing demitted the office. 

I would just read out the Reserve Bank gulde6nes. 
Do not try to be carried away by the Reserve Bank 
guidelines itseH. You have been given the criteria, the 
public statement, Mr. Chidambaram's formula of 30 per 
cent credit hike. It is said "Jai Kisan makes a comeback". 
What is that? "Loans for farmers to payoff moneylenders, 
from the clutches of the moneylenders to the clutches of 
the banks." Are these private moneylenders going to leave 
the farmers who are taking more than five per cent 
interest per month? It may be five per cent to ten per 
cent. With muscle power, they going to harass the 
farmers. In Andhra Pradesh, why have so many farmers 
committed suicide? Mr. Chidambaram has made it clear 
that the measures will not Impose any added burden on 
the Government. Then what is your responsibility? Mr. 
Chidambaram has made it clear that the measures will 
not impose any added burden on the Govemment. Is it 
so? No. We asked Mr. Vajpayee to waive the full Interest 
for one year for all those farmers who are suffering due 
to severe drought. Madam Sonia Gandhi has made a 
bitter attack on it. I have got her speech here. I heard 
her very carefully. One year's full interest and the penal 
interest amounted to As. 6,880 crore at that time . No. 

They have taken a decision. What is that decision? 
The Aeserve Bank of India representatives, the 
representatives of AABs and the Finance Ministry 
collectively applied their mind and took a decision. What 
is that decision? I will just read it out: 

"As you are aware, a meeting was convened by the 
GOI, the Ministry of Finance with the Aeserve Bank 
of India, NABAAD and other representatives of 
banking industry. During the course of the meeting a 
decision was taken to peg the ultimate lending rate 
on crop loans up to As. 50,000 at nine per cent 
interest." 

In Kamataka, I told my friends that it is the collective 
responsibility of Congress and Janata· 081 (Secular) to 
fuHiI the promin that we have made to the people. We 
had made a promise to give loans at six per cent rate 
of interest. We have announced it. We know our 
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limitations. We have to relmb'urse that money. The 
Aeserve Bank Is not going to agree to that and NABARD 
Is not going to agree to that. Only we are going to 
reimburse that. In 1994, when Shri Manmohan Singh was 
the Finance Minister, I became the Chief Minister. I 
declared that I am going to waive the entire penal Interest. 
When I came before the Govemment of India, Shrl 
Manmohan Singh did not agree to It; the then Prime 
Minister Shri Narasimha Aao did not agree to it. I took 
a decision to reimburse the entire money from the State 
resources. It is not at the mercy of anybody. I collected 
and raised the resources from various sources. 

With As. 50,000, can a farmer purchase a tractor? 
This was the reward given by the NDA Govemment. 
Can he dug a well with As. 50,000 at nine per cent 
interest rate? You can to purchase a car at Rs."30 lakh, 
Rs. 40 lakh or As. 50 lakh at six per cent interest rate. 
Whet sin my farmers have committed? They had balled 
out this country's honour. We were going to the westem 
countries with a begging bowl. They fed the starving 
mouths of this nation. Today you are giving them only 
up to As. SO,OOO at nine per cent rate of Interest. What 
is the interest rate today? My Communist friends 
understand that. We are not here to ahare power, to 
become Ministers and have some privileges. Not, it is 
not the aim. Everyday the farmers are committing suicide. 
My friend, Shri Virendra Kumar is sitting here. I know the 
plight of the farmers. Two days back, in my constituency 
the farmers had committed suicide. In my home district. 
they have committed suicide. I cannot see the pUght of 
the farmers. It is a shame that we have to see the 
farmers in this plight after fifty years of Aepublic. When 
I first fought the election in 1962, the condition of the 
farmers was very good. 

MR. CHAIAMAN: Shri Devegowda, kindly cooperate 
and conclude. 

SHRI H.D. DEVEGOWDA: Sir, I will take the issue 
to the BAC. Let the BAC fix the priority for the demands 
of agriculture sector. There may be some other major 
issues which may stop the proceedings of the House. I 
do not know. I do not want to blame anybody. The 
situation Is like that. Any kind of situation may crop up. 

Let an assurance be given that In the next meeting 
of BAC, hon. Speaker, Leader of the House and the 
Miniater of Parliamentary Affairs, would give first priority 
to the agriculture sflctor. Let us collectively discuss It 
and find resources. I know that resources is not an issue 
In this country. I know how people are escaping from the 
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tax net. Now, by this increased tax exemption limit. we 
have excluded so many people from the tax net. Our 
Communist friends stated the figure. I do not have the 
figures at my disposal now. I know how the assets are 
being built up. Let us discuss this issue. I will come to 
your doors. I would give some prououncements. I have 
no hesitation in meeting myoid colleagues. Today. this 
type of pretension is not at all going to help if the fanners 
are going to be bailed out. 

I am going to make one or two last points. I am 
going to raise the other issues at the time of the 
discussion on the Demands for Grants in respect of the 
Agriculture Ministry. I would do this if the House permits 
me to participate in it. We are only three Members from 
our Party. I am not in the Business Advisory Committee. 
If the BAC allots time for the discussion on the Demands 
for Grants in respect of the Agriculture Ministry, then we 
can have a threadbare discussion. That is a different 
matter. Let me share my feelings now if the House 
agrees. I will make only the last two or three points. 

I now come to agro-buslness. Mr. Finance Minister, 
what have your good self said? You have said that if 
they earn profit, hundred per cent tax exemption would 
be there for five years. When are they going to eam 
profit? I have seen the experts' opinion. I have taken the 
views of people who are doing agro business. They say 
that in agro-business, within five years, they cannot eam 
any profit. What are the incentives given to them? 
Diversification of crops is not a new thing. In horticulture, 
from the position of 15 million tonnes, we have gone up 
to 150 million tonnes. So, diversification is not a new 
thing. In Punjab, people are throwing tomatoes and other 
things in the streets. In Karnataka, onions and green 
chillies are thrown like that. What is the fate of the fanners 
who have taken diversification for horticulture crops. They 
are dying in Punjab. Kamataka, Andhra Pradesh, Kerala, 
etc. Shri Chidambaram, I may tell you very frankly about 
the fate of the coffee growers. What is the fate of the 
coffee growers? I do not want to mention each and every 
crop and the crop grower. There are coconut growers, 
rubber growers arracanut growers etc. I do not want to 
go into the implications of the WTO Agreement at this 
juncture. There is no time. I can understand that. 

Now, let me come to the other point. Let every 
Member in the House speak. Let us sit and discuss the 
issue. It is not a question of fixing two or three hours. 
Do not fix any time especially for agriculture. It is a vast 
issue. We must find a solution. Otherwise, it is very 
difficult. Blaming this Govemment or that Govemment, or 
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blaming myseH for having cooperated with the Congl'8l& 
is of no use. I have taken the decision. If at all I can 
mention your name, I would like to tell you that the 
United Front Government achieved 9.6 per cent growth 
in 1996-97. The GOP growth was seven per cent. I only 
read that portion to you. You applauded the fanners. It 
is not I who applauded them but it is Shri Chidambaram 
who applauded the fanners . ... (lnMl7Upllons) 

MR. CHAIRMAN: Shri Devegowda. please conclude 
now because other han. Members are to speak. 

SHRI H.D. DEVEGOWDA: I will conclude. I will take 
only one minute because what he deserves. I must say. 
.. , (In/enup/ions) 

SHRI PRAKASH PARANJPE (Thane): Please allow 
him to speak. His speech is a most practical one. He Is 
making an eye-opening speech. We are learning a lot of 
things from our ex-Prime Minister. He Is telling about the 
features of our country. How are the farmers treated by 
all the politicians? His speech is very practical. We want 
to leam from his speech. Let him continue without any 
tinic bar . ... (Interruptions) We are leaming a lot more 
from him . ... (Interruptions) 

SHRI H.D. DEVEGOWDA: Sir, I will conclude. 
... (lnMnupt/ons) 

MAJ. GEN. (RETD.) B.C. KHANOURI: let us have 
the discuaeion on the Budget today and tomorrow aleo. 
Let us not finish it today. We have got a lot of Members 
to speak on this. If it is accepted, we can have it 
tomorrow also . ... (lnltllTUph'ons) 

MR. CHAIRMAN: The hon. Speaker will decide about 
it. Shri Devegowda, please be brief. I am requesting you 
to conclude now. 

SHRI H.D. DEVEGOWDA: I will take only two 
minutes. I come to the point that I was mentionlng. I will 
get some other opportunity. He said and I quote: 

"The outstanding feature of the economy is that the 
GOP has been growing during the last three years 
at an average rate of 7 per cent. I salute the 
fanners.-

The han. Minister stated this In his Budget Speech 
in February, 1987. Mr. Minister. ate you going to salute 
the farmers today? TeH me what you honestly f •• l about 
the conditions of the farmers today. 
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He has tried his best, but he has failed. What is the 
lending rate for a loan of Rs. 50.0001 It is nine per cent. 
... (Intsnuptions) We, Members of Parliament belonging to 
both sides of this House, have made mistakes. We are 
all responsible for the plight of farmers in this country. 
That is why I am not going to politicise this matter. We 
should all sit together and apply our mind collectively to 
find out ways as to how best we can bailout the farmers. 
There is no question of involving politics here. 

Sir, you have asked me to conclude. I will conclude 
with the hope that the Demands for Grants of the Ministry 
of Agriculture will get top priority while we discuss 
Demands for Grants in this House. The Finance Minister 
has quoted from Thlrukkural in his Budget speech. I am 
very happy for that. I would like to conclude my speech 
with a quotation from the Father of the Nation Mahatma 
Gandhi. I quote: 

"Remember that dark brown starved man bending 
under a scorching sun, scratching a little plot of land 
to eke out a living. Anything you do, do for his 
benefit." 

SHRI P. KARUNARAKAN (Kasargod): Mr. Chairman, 
Sir, I appreciate many of the programmes proposed by 
our hon. Finance Minister in his Budget. I support the 
Budget because many of the issues of the common 
people are addressed in this Budget. But we ha .... some 
reservations on some issues to which I will come a little 
later. 

Sir, agriculture is a very important sector in our 
country. Agriculture and Infrastructure have got importance 
in this year's Budget. Drinking water has become the 
most important problem in our country these days. I think, 
after two or three decades, if a World War takes place, 
it may not be on the question of oil, but It will be on the 
question of water. So, the importance given to drinking 
water in this Budget has to be appreciated. 

The emphasis given to primary and secondary 
education and imposition of two per cent cess is, of 
course, a positive step. But at the same time, I think, the 
allocation made for education is not sufficient to meet 
the demands. As per the CMP, the allocation has to be 
six per cent of the GOP, but the actual allocation is only 
3.45 per cent and that is not sufficient. 

Sir, the assurance given for 100 days of employment 
to a member of each poor family is a remarkable step 
taken by our Finance Minister, but I think the resource 
mobilisation is not sufficient for this purpose. 

I am really glad to see that there is no Ministry of 
Disinvestment in this Government. Instead of that, we 
see an Investment Commission. Of course, this suggestion 
of the Finance Minister to set up an Investment 
Commission is welcome, but this Commission has to 
function properly. 

Sir, special emphasis has been given to backward 
States in the Budget and also a special fund has been 
created for helping the backward States. Sharing of 
Central resources by States has become an Important 
Issue now-a-days. Of course, our Finance Minister has 
announced a reduction in the Interest rate on lending to 
the States, but, I think, most of the States are really 
facing financial crisis now. It is not because of their 
reasons. I think, the Fifth Pay Commission Reward is 
one of the reasons and the new economic policies that 
the Centre was following is also one of the reasons.' 

Sir, I think, the Centre borrows from other agencies 
at the rate of two per cent to three per cent, subject to 
correction, and at the same time the Centre gives it at 
10 per cent or 12 per cent. 

SHRI P. CHIDAMBARAM: Sir, if the hon. Member 
gives me money at the rate of two per cent or three per 
cent, I will take it. 

SHRI P. KARUNAKARAN: Now, it is nine per cent, 
of course, It is a perspective step. At the same time the 
States have to be given more importance because healthy 
States are needed for a federal set up, for the healthy 
Centre also. So also, the public sector undertakings as 
well as the private sectors undertakings and the 
cooperative sector are the most Important financial sectors 
that we have to concentrate on. I congratulate the han. 
Finance Minister that investments in the domestic market 
and also in the foreign market are to be done in a proper 
manner. I have no objection to that. There are a number 
of issues on which we can congratulate our Finance 
Minister because many of them are aimed at uplifting the 
poor. 

At the same time, I would like to give some more 
suggestions and I would also like to project the reservation 
that we have with regard to these. When we come to 
the agriculture sector, I think, the allocation is not suffIcient 
and at the same time when we think about agriculture, 
the land legislation is a very important thing as far as 
India is concerned. Without land legislation, it is not 
possible to have a prospective growth in the agriculture 
sector. With this land legislation, we cannot forget our 
agricultural workers. As stated by some hon. Members, 
we should ensure minimum wages for our agricultural 
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workers and we should also have a wetfare fund for the 
agricultural workers. 

This august House is witness to the alarming scenes 
with regard to agricultural Issuea and suicides commmed 
by farmers. I think, after 1998, about 7,000 farmers and 
workelS have committed suicide. What we need is not 
the numerical figures as go to the Pres8 and a 
sympathetic reaction, but what we demand Is a concrete 
and time bound programme, a packaged scheme to gtve 
asaistance and also relief to the common farmers. As 
stated by our former Prime Minister, when the farmers 
take the loan, they are unable to repay the loan 88 wall 
as the in8taIments and, of cou ... e, they are forced, in 
many of the States, not to live but to die. That Is the 
situation in the agriculture sector. So, the aHocation to 
the agriculture sector 8hould be enhanced. We not only 
need a prospective view but what we need 18 a 8hort· 
term view to at least give assistance to the farmers and 
the agricultural workelS. That is the main iaue on which 
this House has to be enlightened. 

Coming to the industrial sector, of course, we find 
that they have allotted about Re. 15,000 crore for public 
sector for assistance, but what we 888 now In India 
hundreds of units are becoming sick. That is seen In the 
public sector as weH as in the small-scale sector. But I 
do no think that Is because of the fautt of the work ..... 
It is because of the new economic policies that we have 
adopted previously. Sometimes, it i8 also because of the 
mismanagement. I have not doubt that the hon. Finance 
Minister will be cheered and greeted by the thouaanda of 
workers who are now 8uffering because we have to take 
a revival package with regard to the sick Industries. Of 
cou,.., the hon. Rnance Minister has earmarked some 
crores of rupees for that. 

As far as 8rnall-acale Industries are concerned, I think, 
around 82 or 83 items are taken away. I do not know 
whether it will reaHy have an impact. But of COUI'I8, It is 
a welcome step In the amall·ecale sector that the hon. 
Finance Minister has raised the sum from Rs. 50 lakh to 
Rs. 1 crore. In the small-scale Industries also, there are 
sick units to which we have to give assistance. In these 
sectors, really the poor people, the sea, the STI and 
the women are working. So, we should give this revival 
package to the public sector as weH as to the small· 
scale sector. 

Sir, now I come to the traditional Industries. I really 
congratulate you for announcing As. 100 crore for these 
traditional sectors. By giving excise duty exemption, 

especially the handloom worker8 and the power-loom 
workers are saved. But, at the same time, we know that 
in Kerala alone lakhs of people are working In these 
traditional sectors. When we talk on all· India basis, it 
comes to lakhs and lakhs. So, the Finance Minister may 
enhance the amount of Rs. 100 crore. What are have 
seen in Kerala is that the workers are getting very low 
wages In this traditional sector. Most of the workers are 
women workers. You know that in hanclloom industry, of 
course, the exemption of excise duty is a positive Itep 
but what the Govemment of Kerata has asked is an 
incentive to the handloom industry as well as the 
reintroduction of the rebate that has been referred to In 
the House earlier. 

Now, I come to the coir industry. Coir and coconut 
are the symbol of Kerala. As far as Kerala Is concerned, 
90 per cent of the workers are women. Coir can be 
saved only when you treat colr in the same way as jute 
is treated in Koikata. Coir is also a biodegradable natural 
fibre. So, it is only by accepting this fact that this extra 
market asslatanc:e can be extended to colr and then this 
industry can be saved. It means that lakhs of people can 
be saved. 

While coming to cashew, I think, nothing Is mentioned 
in this Budget 8peech. We are exporting cashew worth 
Rs. 2,000 crore out of which 70 per cent of cashew is 
being exported from Kerala. Some protective measure 
has to be taken especially for cashew plantation. 

Sir, 98 per cent of the bidi workers are women. On 
the one hand, the Kerala High Court has prohibited 
smoking of bidi in public places, on the other hand, we 
are importing bidi. So, excise duty is also a problem 
here. Excise duty on bid! is not Imposed on percentage 
basis. For production of every thousand bidies, they have 
to give Rs. 9, which means they have to give duty plus 
welfare fund plus Re. 1 for the Gujarat calamity. These 
innocent bid! workers In Kerala are not at all responsible 
for this calamity. So, at least you can reduce this one 
rupee, and this bidi Act can be implemented nationally. 

Sir, when we think about khadl. we think about It 
with reference to the freedom struggle. At the same time, 
workers in the khadi industry are getting very low wages. 
Hundred per cent workers In khadl are women. I think 
here we can take the example of our Railway Minister 
becat.IM he has announced 80me p.ckage, some scheme 
for village and khadi industrie8. If you give direction to 
the States and the public 8ector undertakings that khadl 
can be used in public undertakings, for example in 
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hospitals for bandage and for other materiala, of course, 
you can, the Govemment itself can, save the khadi 
industry, and many of these village and cottage industries. 

Sir, we think about our fisheries only when we go to 
the dining table. We get good meals full of protein from 
the fisheries. It is a sector where get a very large number 
of employment opportunities and al80 foreign exchange 
eamlngs. At the same time, fishermen not only in Kerata 
but, I think, in India as a whole. are facing very difficult 
situation. We have a very long sea coast, and there also 
the erosion takes place. We have to spend crore. and 
crores of rupees there every year. So, a national welfare 
scheme for fishermen is a must. I think that can be 
thought of by this Govemment. 

Also, the price of kerosene is very high. The Kerala 
Govemment has requested the Central Govemment to 
permit them to import it, otherwise they cannot survive. 

The previous NDA Government has given permiselon 
for deep-sea fishing by the foreigners. That also has to 
be banned. Otherwise, the ordinary fishermen cannot get 
employment. 

With regard to the industrial sector, I mentioned 
something earlier. I really congratulate the Govemment 
for declaring the Vellarpadam terminal in Cochin and also 
for the stand taken by the Govemment but only a sum 
of As. 10 crore has been earmarked for this. So, some 
more amount is needed. The LNG terminal, I think, Is 
promised by our hon. Prime Minister. I would tike the 
Government to take steps In this regard. 

Then, I come to the tax side. As has been stated by 
some other hon. Members, the tax on the intereet of 
NAls should be given up because we are not able to 
give employment to all. Many people go abroad, work 
and come back. They really assist us. We know that in 
Kerale, many of the people go to the Gulf countries. So, 
we have to consider this point. I think, the Govemment 
of Kerala has given some representations in this regard. 

The bank deposit-credit ratio in Kerala has been 
criticised by the Aeserve Bank of India itself. It is very 
poor. The Aeserve Bank has made it clear that It should 
rise to 60 per cent and the intervention of the Finance 
Minister is essential on this. 

Sir, the interest on EPF fs now going to be eight per 
cent only and I suggest that It has to be raised to 9.5 
per cent. 

Another lugg_tion is to take away the SaVings 
Accounts from the post offices to the banks. The proposal 
is there. I think, that will also . ... (Inttlnuptions) 

MR. CHAIAMAN: Please conclude now. 

SHAI P. KARUNAKAAAN: The other issue is the 
question of tea. Not only in Kerala but also in the entire 
country, tea industry is in crisis. In KeraJa, 20,000 people 
in Idukki district alone are unemployed due to raeeesion 
in tea industry. We are praised by our Prime Minister, by 
our Finance Minister and by all for the literacy, education 
and health condition. On the one side, Kerala is praised 
but on the other side, we are neglected. There are 
thousands of educated youth, engineering youth, MBB5 
and persons who have acquired technical education but 
we are not awarded liT. It is the longstanding demand of 
the Kerala Govemment. I request our Finance Minister to 
consider this. Also you think about IM5, where medical 
colleges are there. One of the best AECs is working In 
Kerala. I would like to point out that Issue also at this 
time. 

Sir, our former Prime Minister, respected 5hrl Atal 
Blhari Vajpayee, had visited Kerala for getting Ayurvedlc 
treatment. We were proud of giving him an excellent 
treatment. He was fully satisfied with It. At the time of 
his departure, he announced the Kumaragam project for 
As. 4,000 crore. It is very sad to say that no money was 
released. When he came to inaugurate the Gym, he also 
announced As. 10 crore but we have not got anything. 
... (Inftlnuptlons) Sir, promises are many . ... (lnttmuptions) 

5HAI SUAE5H PAABHAKAA PAABHU (Aajapur): 
Ayurvedic treatment will take some time to cure. It is 
getting cured. ... (Inltlrrt.lptions) 

MR. CHAIAMAN: Please conclude now. 

SHAI P. KAAUNAKARAN: Sir, promises are many. 
Of course, many hon. Members have stated that the 
allocation under one head or the other is high or low. As 
far as I am concemed, whether we are able to implement 
the scheme within a time frame is important. That Is the 
main point. Only seven months are left now for this 
financial year to end. A sum of As. 100 crore or As. 17 
thousand crore is to be given. There would be an exercise 
by the Planning Commission also. 

Then, no doubt It wlH take one or two months. 
Anyway, after passing the Budget, or course, It will go in 
the hands of the officers. 50,· on the implementation side, 
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the criterion is whether the projects can be implemented 
or not with the desire and wi" of the officers. So, here 
we should make it clear that the political leadersh~ should 
have the say to implement the projects In time. 
... (lnl6nuplions) 

I am coming to the end of my speech. This is the 
first speech that I am making in this House. 

MR. CHAIRMAN: There are two more Members also 
from your Party to speak. Then there will be no time for 
them. 

SHRI P. KARUNAKARAN: With regard to FOI, I fully 
disagree with it. Our friends have already made it clear. 
Sir, I am concluding by quoting a famous phrase or the 
words of Shakespeare. "To be or not to be- is the 
question. To be served with cakes and not to be served 
with kicks. The people of India In the last elections 
preferred to be served with cakes and not to be with 
kicks because the people of India have been experiencing 
these kicks for the last six years. So, I would like both 
our Prime Minister and the hon. Minister to go to the 
depth of the mandate that the people have given, and 
try their maximum to fulfil the wishes and the desires of 
the people. That is all that I wanted to say. 

MAJ. GEN. (RETO.) B.C. KHANOURI (Garhwal): 
Thank you Mr. Chairman. Sir, I rise to express my views 
on the Budget presented by Shrl Chidambaram for the 
year 2004-05. At the outset, I cannot help expressing my 
surprise and sadness at the manner in which Shrl 
Chidambaram has tamished his credibility as a good, 
balanced finance man In presenting this Budget. 

In 1997, he presented his first Budget and It was 
hailed as a dream Budget. This time around, Mr. 
Chidambaram, you have also presented a Budget with 
dreams but too much of an excess dose of dreams, 
knowing very well that all these are mirages. Mr. 
Chidambaram, you have utilised your ability, your expertise 
as a 'Financial Trapeze Artist' to hypnotise people into 
fictitious dreams. Mr. Chidambaram, you have done It. 
You have landed some people in some dreamland for a 
short while, but what happenes when people start waking 
up and start getting de-hypontlsed? Mr. Chldambaram, 
all these mirages which you have pandered in your 
Budget will haunt you, not In too dietant a Mure, but in 
the very near Mure. And, I think, thIS process has already 
started. 

But you have also very bravely said, "Main Hoon 
Nss." 

15.58 hra. 

(SHRI V AAKAJ..A RAoHAKRISHNAN in IhtJ Ch.9HJ 

I think it has been sald unwisely. Mr. Chidambaram, 
you should know much better than I know that 
management of the Budget is no Indian movie where the 
Hero can take double or triple somersaults, bashing up 
half a dozen tough looking guys and rescue the heroine. 

In this Budget, you have made many promises which 
you are unlikely to fulfil. Then, I think, as I sald, these 
would haunt you. But I personally think I should not blame 
you too much. For, as Mr. Akbar, an eminent joumalist 
has said, and I quote: -An aCCidental Govemment can 
only present an incidental Budget.-

Mr. Chidambaram, to make it worse for you, you are 
on so many crutches, and one of them Is all the time 
baying at you to take not his proverbial pound of flesh, 
but tons of flesh. It will not enable you or it would not 
allow you to move around the way we expected you to 
have moved around in this Budget. 

In this Budget, Mr. Chairman, Sir, one the Finance 
Minister has Indulged in hijacking some good programmes 
of the NDA Govemment without even having the decency 
to say, 'with your permiSSion', leave alone appreciating 
these. Two, there is pitiable distortion of facts. About 
Bihar, many people have spoken and what you have 
given In your Budget something which, to say the least, 
is the distortion of facts. 

16.00 hr •. 

Thirdly, there Is an amazing use of semantics to 
confuse and mislead people. He has talked about In1gatIon 
ss if al irrigation-related problems were going to be solved 
but has allocated only Rs. 829 crore. He has talked a lot 
about the water problem and also about water bodies to 
be revived. It is an excellent programme. I think, 
everybody would look forward to it but he Is taking up 
only five districts. He is repeatedly saying that It Is a 
pilot project. I wish he had not made It a pilot project but 
made it a proper project and invested some reasonable 
amount of money. In my part of the country also there 
are many water bodies which ought to be revived. He 
has started a good programme but I think he is only 
indulging in tokenism. 

He has talked about providing a hundreddaYI of 
employment to one member in each family but very little 
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allocation has been given. There has been no increase 
made in the AIDS programme also. I would talk about atl 
this matter later. 

Foruthly. he has allO indulged in lOme .ort of a 
jugglery when talking about farmers. Mr. Deve Gowda 
has given a long lecture. a long talk on that. I think, the 
farm sector has been neglected but he has tried to create 
an image as if he has done everything he can to the 
farm sector and as If he has done a great deal for the 
benefit of the farmers. I think. it is a fatse Impr ... ion 
that he hal created. My colleague. Prof. V.K. Malhotra 
has touched upon these aspects In great detail and 
because of paucity of time I am not going into these 
details. 

As a result of the shortage of time and because 
many of my party colleagues want to speak. I would 
speak only on the .alient points without going into the 
details though there is a lot to speak about. First. I would 
talk about road transport. which I had the fortune to deal 
with in the previous Govemment. I am very sad. sorry. 
and In fact amazed. Mr. Chldambaram, that you have 
made no mention of the National Highway Development 
Project in your speech. It is one of the most vieible and 
most successful projects. I think. as a nation, we could 
be proud of this project and I expectad you to lay 
something about It. You have been tatklng about It in 
your interviews to newspapers but I do not know why 
you missed it out in our Budget Speech. Somehow, Mr. 
Chidambaram, knowing whatever little I know of you 88 

a finance man. I am unable to convince myself that it is 
because of spite or political Irhund8k. I do not know 
whether you understand the word khundsk. It means a 
state 01 helpless dNire, feebng of revenge or rage. I do 
not know for what reason you did not mention about it. 
It is a good achievement of the NDA which the nation is 
proud of. You should have said something about it, built 
upon it, and given some new Input on that so that we 
can look forward to further developments In this 
programme. At the same time. I am also unable to believe 
that this is an oversight. So, we would like to know why 
you have ignored this aspect, Mr. Finance Minister. 

You may say that you have not reduced the 
allocation. I have seen the figures and found that the 
same amount has been given this year 88 wu given In 
the previous year but you should know Mr. FInance 
Minister, that but this year .a number of project8 on the 
Golden Quadrilateral are going to be completed and 
money would be required for that. This year. we are also 
going to start a large number of projects In the North· 

(o.ntInIl) 2001.fJ2 
South and the East·West corrido... For this again money 
would be required. It is not only that we need additional 
allocations but It would have been better If you had 
thought about an opportunity to mention about thle 
programme. I do not know what is your thinking. I do 
hope that you do not "kilr this gift of the NDA Govemment 
to the people of India. 

We had also started a programme called the Pradhan 
Mantrl Bharat Jodo Pariyojana . ... (lnMnvptlons) Do you 
want me to give the abbreviated form? It Is PMBJP. 

SHAI P. CHIDAMBARAM: Why did you call It that 
way? ... (InMnupIIons) 

MAJ. GEN. (RETO.) B.C. KHANOUAI: What should 
it be called? 

SHAI P. CHIDAMBARAM: Why did you call It a 
'Parlyojana'? ... (lnMrruptIons) 

MAJ. GEN. (RETO.) B.C. KHANDURI: Leave that 
aside. Is that a reason why you are going to kill? 

SHAI P. CHIDAMBARAM: It sounds very clever but 
why? ... (lnhHTuplion$) 

MAJ. GEN. (RETD.) B.C. KHANDUAI: If you are 
saying, 'clever', you should not uk why. The answer ia 
obvious . ... (InMnuplions) Whatever it i., at your level. 
should you take that, as I said, .. a khundsk and totally 
ignore it? ... (Intsnuplions) 

The aim was to connect 16 State capitals. which 
were not connected, by four·lane roads. This included 
the North·East where there Is a great demand. It was 
also to connect high-density conidora of NH which needed 
four lanlng. It is a good programme but again you have 
made no mention about this. I do not know what you are 
going to do and where would the money becoming for 
this year. A lot of money is required for this project. 

Thirdly. Mr. Finance Minister, I would like to have 
your views on a thing called MUser Charge- which is 
levied on 4-6 Lane Highways. During the recent Lok 
Sabha elections one of your eminent economists, for 
whom I have tremendous respect. went on and said that 
"well. the NDA Govemment has given you toll highways 
and they are ~ you by charging .at the tolts and 
we in the Congre.s. a" these years, have given 
you 'Free Ways'.- I want to know what Is your policy on 
this. In. the Economic Survey this aspect has been dealt 
with. 
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Now, I would like to just read one paragraph from 

the Economic Survey. Are you going to make everything 
"Free Ways" 88 per your election propaganda or do you 
realise the necessity of ·User Charge"? I quote from page 
no. 186: 

"The outlook for further growth in user chargee In 
the form of tolls is bright, given the steady completion 
of NHDP, and the nation-wide acceptance of the 
principle of tolling as the necessary price of high 
quality roads. These developments mark an important 
new phase in Indian Infrastructure. The road aector 
demonstratea that significant revenues can be 
obtained through user charges to Improve 
infrastructure and benefit the consumer: 

So, Mr. Finance Minister, I would like to know whether 
what was said before the elections merely an election 
gimmick or an election stunt or do you seriously believe 
that the nation should be given totally 'Five Ways' and 
not 'Tool Ways'. 

Now, I come to my fourth point. You have introduced 
service tax regime in the transport aector. It is fine. But 
there is a problem in that. At the moment, it is understood 
that the service tax will be collected and deposited by 
the transport sector, by the booking agen.. I had been 
dealing with these people. The All India Motor Transport 
Congress (AIMTC) people carne to me with a request 
that this issue was discussed in 1997 when you were 
the hon. Minister of Finance and the then Secretary of 
Revenue had aaaured them after detailed dtscusaions that 
they were willing to find an alternative mode of collection 
of toll charges. It is because they are in unorganiaed 
sector and that there will be a considerable amount of 
problem. 

Now, I want to quote from the letter dated 9h April, 
1997 written by the Secretary of Revenue: 

'While working out the modalities for the collection 
of service tax rendered for the transport of goods by 
road, Government is willing to change mode of 
collection in such a manner that the tax would not 
be collected from road transport operators-. 

So. my request is that you could kindly have a look 
at it. If another alternative method could be found out, it 
will be very convenient to everybody. 

I now come to Defence forces. I hope that a full 
debate would take place whUe we dlacuas the Defence 

(GtlMIW) 2OOf-D2 
Budget. Here, I want only one clariflcatton from you. There 
was a thing called "Three-year Non-lapaable rOiling fund." 
It appears that It hu been clone away with. You have 
also stated in your speech, I quote, MGovemment Ia 
determined to eliminate all delay. In modemising of 
Defence fOI1:8." You have increased funds from As. 
20,953 CI'Ol8 to Rs. 33,493 erore for Capital expenditure. 
But how is this going to be spent In a year? We aI/ have 
the experience. You also know that at the end of the 
year It does not get apent and gets aurrendered. la it 
your plan to do away with that roIl-on--plan 80 that actually 
dtI fIICIo you do not have to spend money? You only 
announce and you incre... the Budget of Defence by 
another As. 20,000 crore. But you know that they will 
not be able to spend and neither you will have the 
commitment of spending this money. la that the logic? 
So, we would like to know how exactly are you going to 
do this. 

The next issue is about my own State of Uttaranchal. 
I am saying It with a very heavy heart. Some other hon. 
Membel'l from the concerned States have alao probably 
met you. You have done away with the facility of tax 
conceaaion which was provided to Jammu and Kashmir, 
North-East, Sikkim, Uttaranchal and Himachal Pradesh 
for industrialisation of theae States. This was a facility 
given by the NDA Govemment last year In 2003 for a 
period of ten years. People would be allowed to establish 
Industries, and once the production starts, they will be 
given certain tax concessions. Now, you have reduced It 
up to 31st March, 2007. It Ia a very unfair thing because 
today onwards nobody is going to Invest. There is a 
gestation period for establishing Industrlef. This tax 
exemption Is after the production starts. Now, If anybody 
wants to starts unlta, he cannot have the production tin 
2007. 

Therefore, there will be no tax concession, and 
nobody will set new industries. Therefore, this is a very 
cruel act. I would say that at least for Uttaranchal, which 
is a new State, which I. a newly bom State, you 
reconsider It. We are a State where there Is gro88 
inadequacy of infrastructure including roads and other 
things. Out of 13 districts, ten are zero or near zero 
industrial districts. How do you expect these to be 
industrialised? I can understand that you kept this 
conceealon for J&K and North-Eaat region. It Is very fine. 
But at least to a new-bom State, newty created State 
with zero induItrial growth, some conceeaion .ttould have 
been given. But you have brushed an of them aside In 
one atroke. I very sincerely reque.t you to kindly 
reconaIder this for Uttaranchal. 
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Uttaranchal Is a newly-created State. Of course, my 
hon. friend from Akali Dal was also mentioning earlier 
that the industries are shifting. You please carry out a 
survey as to how many have actually been shifted. There 
is immense paucity of various infratructural facilities. 
Unless you do give some facilities, nobody Is willing to 
go to a State like Uttaranchal for Industrialisation. The 
terrain there Is difficult; the faciHties are not there and 
the additional help that is required is also not being given. 
Therefore, I think that with this one cruel act, Mr. 
Chidambaram, you have eliminated the possibility of 
Uttaranchal becoming an industrialised State. I think It is 
a cruel act and I request you to kindly re-examine It. 

About Hindustan Antibiotics also, you stated that you 
want to revive it. It is very good. I would also request 
you to examine the case of IDPL, Rishikesh. It had been 
examined earlier on. The total package of complete revival 
of the entire IDPL was probably not viable; but It is felt 
that IDPL Rishikesh, by itself, could be revived and It 
could be made possible. Therefore, I would like you to 
kindly examine this aspect. 

I now come to a few miscellaneous points. Due to 
shortage of time, I am only mentioning the main items. 
Firstly, I will speak about AIIMS. The previous Govemment 
had, under the Pradhan Mantrl Swastha Suraksha YOjana, 
attempted to give top-class medical facilities to the poor 
people of India. I think, you may be knowing it and all 
of us know it. We are all Members of Parliament. You 
know how we are crowded everyday with requests from 
people for help for admission in the AIIMS. All the MPs 
would know that. Not only that, people come and stay 
with you till they get admission in AIIMS. Therefore, Six 
AIIMS·llke institutions were attempted and six medical 
colleges/hospitals were to be upgraded. They are in all 
parts of the country. Therefore, it was considered a very 
good act. But I have not found anything about it in your 
speech. What has happened is initially an amount of Rs. 
six crore has been spent on this and the work was 
started. In the interim Budget, an amount of Rs. 60 crore 
was given with an understanding or commitment that an 
amount of Rs. 1,000 crore will be given for this work 
during this financial year. But you have only continued 
with that amount of Rs. 60 crore. I do not know whether 
this has been brought to your notice or not. But I am 
quite sure that you will also agree with me. OthelWise, 
you kindly visit the AIIMS In Delhi on some day and you 
can see the type of scenario there with critically in patients 
lying not only in the verandahs but on the intemal roads 
also and the relatives of the patients queuing up In long 
and Indefinite queues. The corridors are full of patients 

and it Is total commotion there and It Is a most undignified 
sight to see for anybody. 

Therefore, If all people from all over India could go 
to the nearest AIIMS and get all the facilities, it will be 
an excellent thing for the nation. I do not know why this 
has not attracted your attention. I understand that the 
total base cost of this programme is Rs. 4,180 crore. If 
you are going to give Rs. 60 crore, then this thing is 
never going to come with. Therefore, my request to you 
is to kindly review it. I think the proposal of giving Rs. 
1,000 crore is floating around the Planning Commission 
and the Health Ministry or 80mewhere. I would request 
you to kindly take it up personally and help in the matter 
because this Is for the betterment of the poor people 
who need good treatment. My sincere request to you is 
to kindly look into this and try to provide the funds. 

The NDA Govemment Initially fixed the completion 
time for this as three years; but then we said that It 
should be expedited and two years' time was scheduled 
for completion. This has now been made to three years. 
My request to you is two-fold. Firstly, you please give an 
amount of Rs. 1,000 crore this year for this scheme and 
secondly kindly try to see that the time frame is reduced 
to two years for all these 12 projects. 

I now come to AIDS control. I have earlier mentioned 
about it. Para 27 of your speech says about 'need for an 
accelerated AIDS control programme'. But you have not 
increased the allocation which was in the interim Budget. 
The interim Budget had given Rs. 259 crore and the 
same amount is being shown in this Budget. 

The NDA Govemment had started the programme of 
giving free medicine from 1 st April, 2004 under PMSSY 
to one lakh people. The NACO had asked for a budgef 
of Rs. 476 crore for these one lakh people to be treated. 
... (Inlsnuplions) 

MR. CHAIRMAN: Please address the Chair. It should 
not be a discussion between the two. 

MAJ. GEN. (RETD.) B.C. KHANDURI: Sir, I will 
address the Chair. This Is an important point. So, I would 
request the hon. Minister for his personal attention. 

The NACO wants Rs. 476 cror. for this. I also want 
to bring to the notice of the hen. Finance Minister that 
Shrimati Sonia Gandhi had recently attended a conference 
at Bangkok where the theme was 'Acce8a of Treatment 
to All' and incidentally, the Anchor there introduced 
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Shrimati Sonia Gandhi as "She practically Nns the largest 
democracy in the wortd". She also had said that 'we are 
going to Increase the funnding' whereas the funding is 
same as it was In the Interim Budget. I think, thie araa 
needs additional funding. I do hope that NACO'. budget. 
which has to take care of one lakh patients this year. 
will be taken care of. 

My next point is about the Disabled. The MNational 
Commission for Persons with Disability" was established 
in October last year. It started functioning from FebNary 
this year. I do not have to explain the utility of this 
Commission. which is to take care of the disabled. There 
is tremendous scope of work to be done and there Is 
tremendous social obligation also In this. Unfortunately. 
the budget provision for this is very low. Its annual budget 
is As. 1.44 crore. I would request the hon. Finance 
Minister that with this allocation. they will not be able to 
do anything. So. this Commission should be given 
additional budget to about As. 10 crore. 

Somebody has already mentioned about Flood 
Control. You have allotted As. 30 erore for flood control 
from Uttaranchal to West Bengal. I think. It i8 too 
inadequate. This needs to be taken care of. 

There are two more minor points which I would like 
to make. I have seen somewhere that you have reduced 
payment to State Governments for administering Central 
Acts and regulations. including surveUlance of foreigners. 
from As. 23.4 crore to As. 2.01 crore. I do not know 
why it has been done. Is there any reason for this as 
surveillance on foreigners and all that it is an increased 
activity? You have reduced the budget provision from 
As. 23.4 crore to As. 2.01 crore. He might like to look 
into it. 

The Finance Minister seems to have acted tough on 
the pay and perks of the Ministers as if something major 
has been done. Their sumptuary allowance has been 
reduced from As. 2.73 crore to As. 2.55 crore. It is a 
reduction of As. 18 lakh only. I do not think it matters 
much. There is also reduction in salaries and tour 
expenses. I do not know whether salary of Ministers is 
going to be reduced or the number of Ministers is going 
to be curtailed. Some saving has been shown here also. 

Mr. Chairman. Sir, my next point, as my friend from 
Orissa has also mentioned, is that Shri Chldambaram is 
indulging in 'change the name game'. As was pointed 
out, It is unfortunate that within 24 hours of this 
Government coming into power. the hoardings which 

(GtInMII) 2001-1J2 
showed National Highway Development Project on the 
four ... lane roads with logo and phOtognIpha of Shri 
Atal Biharl V ..... were removed. I think, If you do It 
In such a manner. It 18 ahameful, particularly for a 
Government which hal been naming every e1ng1e comer 
and every lingle stone In India with namel of their own 
people from one particular family. He aIIo aald that he 
wanta to combine all the water supply schemes under 
the name Rajiv Gandhi Water Supply Scheme. I think, 
he should think again about doing this. It is a dangerous 
game. Others can also play this game. Therefore, thle 
sort of a thing should not be done. We did not do this. 
There wu Indira Gandhi Awu Yotana. When a parallel 
scheme was created. It wu obfeoted. So. we dropped 
that scheme. Therefore, It does not look gentlemanly . 
... (lntsrruptions) 8M Pawan Kumar Bansal. have you gone 
and seen In Chandigarh? When our Government was 
there, on the highway In Chandlgarh . ... (/nfflmJptiona) 

SHAI PAWAN KUMAR BANSAL (Chandigarh): I know 
one thing that even on the roads which were In existence 
earlier. big hoarding with the photograph of Prime Minister 
were put up there and they say that they have achieved 
something great. ... (/nletnJplions) 

MAJ. GEN. (RETD.) B.C. KHANOUAI: Since he Ie 
from ChandlQarh. let me Infonn the Ha..e that in his 
own town Chandlgarh. '" (/nterrupllons) 

SHAI PAWAN KUMAA BANSAL: Take the case of 
Jaipur Highway. . .. (/nlemlptions) 

MAJ. GEN. (AETD.) B.C. KHANDUAI: Now, you are 
not allowing me to speak. When you were speaking, I 
sat down. Now. you also sit down. You lieten to me. 
... (/nlenuptions) 

MR. CHAIAMAN: Shri Khanduri. what happens to 
your programme? 

MAJ. GEN. (AETO.) B.C. KHANOUAI: Mr. Chainnan, 
Sir. I only want to reply to this . ... (/nlemJplions) 

SHAI PAWAN KUMAA BANSAL: Sir. 'changing the 
name game' as Shrl Khandurl called It wu started only 
the BJP and the NDA people. They spent most of their 
time doing that only, and thinking as to which scheme Is 
to be named after whom. etc. ... (/n/tlmJpllons) Sir. I will 
just give you an example. I have a building next door to 
my hou8e with a board saying: ·Shyama Pra.ad 
Mukhe~ee, Gateway to Knowiedge.· Nothing hu been 
done, and only a hoarding has been placed. 
... (/nlenuplions) 
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MAJ. GEN. (RETo.) B.C. KHANoURI: Let us not go 
into that, otherwise, I would also have to say that you 
also had changed the names of places In Delhi. 
... (Inteffuptions) In your constituency Chandlgarh, big 
photographs of Shrlmati Sonia Gandhi and Shrl Amarinder 
Singh were put on a National Highway, aimHar to the 
ones that of Shrl Atal Blhar! Vajpayee. 

SHRI PAWAN KUMAR BANSAL: Sir, if the yields for 
a minute I would like to tell him as to what actually 
happened there. Bhoomi Poojan was done on a land 
that was not yet acquired by the Govemment and on 
somebody's private premises the then hon. Minister had 
gone and bhoomi pooj8n ceremony wae performed. No 
land whatsoever was acquired, no allocation was made, 
and bhoomi poojsn was done on somebody elee's land . 
... (IntsrruptiOl78) 

MAJ. GEN. (RETo.) B.C. KHANoURI: Sir, Shri 
Bansal does not want to hear the truth . ... (lnftlmJptions) 

MR. CHAIRMAN: Please let Shri Khandurl conclude 
his speech. 

MAJ. GEN. (RETO.) B.C. KHANOURI: Sir, he has 
made an allegation and does not want to listen to the 
truth. In his own constituency Chandigarh, Shrimati Sonia 
Gandhi's photographs and Shrl Amarinder Singh's 
photographs was put at the National Highway-which is 
the property of the Central Govemment. It is stilt there, 
and it was not removed during our tenure. Do you know 
that fact? 

MR. CHAIRMAN: Shrl Khanduri, kindly address the 
Chair. 

SHRI PAWAN KUMAR BANSAL: Is it not a fact that 
bhoomi poo/an ceremony was performed by a former hon. 
Minister on a piece of land that was not yet acquired by 
the Government? Just before the elections it was 
announced that the Ambala-Chandlgarh road was going 
to be widened. ... (Interruptions) No procedure for 
acquisition was started and not even a token aUocation 
was made for that piece of land . ... (lntelTl.lplions) 

MR. CHAIRMAN: Shri BanUll, you can make all these 
points at the time of making your speech. 

MAJ. GEN. (RETO.) B.C. KHANoURI: We are now 
talking of signboards, etc . ... (Intsnuptions) You kifldly go 
back and see the hoardings of Shrlmati Sonia Gandhi 
that are still there. We did not remove them . 
.. , (Intem.tptions) 

lMmsnds for ExctIss GIIII1Is 
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SHRI PAWAN KUMAR BANSAL: Sir, It II the 
prerogative of the Punjab Government. Shrimatl SonIa 
Gandhi being the Congress President, and the Congre • 
being In the Government In Punjab, the Punjab 
Govemment has every right to do It. ...(/n/flmJplkJn8) 

MR. CHAIRMAN: Please, do not do like this. It Ie 
very unfortunate. Shri Khandurl, please conclude your 
speech. 

... (Inltlnuptions) 

MAJ. GEN. (RETo.) B.C. KHANDURI: 81r, he is trying 
to take away my time. 

MR. CHAIRMAN: Shrl Khandurl, please conclude. 

MAJ. GEN. (RETO.) B.C. KHANDURI: Sir, I am 
concluding. I was only trying to conclude my speech, but 
he does not want to see the truth. . .. (InMtrupllons) 

MR. CHAIRMAN: Please conclude. 

SHRI PAWAN KUMAR BANSAL: Sir, I have been 
seeing the truth, but I wuhearlng untruths. So, ultimately 
I had to intervene. 

MR. CHAIRMAN: Please conclude. 

[Transt./ion] 

MAJ. GEN. (RETo.) B.C. KHANoURI: You please 
go back and find out that road where stili there Is 
hoarding. 

{English] 

MR. CHAIRMAN: Nothing will go on record other 
than what Shrl Khandurl speaks. 

... (Intenuptionsr 

MR. CHAIRMAN: Please conclude. 

MAJ. GEN. (RETO.) B.C. KHANoURI: Sir, I am 
concluding. I am a soldier and I will follow your orders. 
This Budget has been a total disappointment. It has been 
far too clever by half. Shri Chdiambaram, the NoA 
Govemment have left a healthy economy with strong 
fundamentals, burgeoning foreign exchange reserve., 
economy growing at Ii health pace, fiscal and inflation 
under control, and a booming market. You had yourseH 
said this Is one of your interviews, and it is also 

°Not recorded. 
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mentioned Ina part of your Budget speech. You have 
yourseH said' before the presentation of the Budget that 
with this type of sound financial health of the economy, 
you could experiment with bold measures. I do not know 
what happened to your bold Ideas because they are 
nowhere to be seen in this Budget of yours. With such 
a background, It is sad that the political compulsions, 
vote-bank mentality, and an anti-NOA Govemment phobia 
has made a total mess of this Budget. 

In the beginning of my speech I hed appreciated the 
ability of Shri Chldambaram, but I feel very disappointed 
with his Budget. Many projects have been promised, but 
with no funds. In implementing them, many path-breaking 
results are expected, but no care has been shown for 
any "delivery mechaniam". They have postponed the zero 
revenue deficit, which we wanted to implement by 2007-
2008 to 2008-2009 hoping that their tenure will become 
coterminous with the next Lok Sabha elections. But your 
Government would not leat that long. So, you need not 
have worried on that account. The present Govemment 
is going to fall well before that period. 

Mr. Chairman, Sir, for the sake of the nation, I still 
hope that the Finance Minister will look at this Budget 
and put It back on rail. I really respect a person like him, 
but I am totally disappointed with his Budget. 

MR. CHAIRMAN: Now, Shrl Ajay Maken. 

[Translation} 

SHRI AJAY MAKAN (New Delhi): Mr. Chairman, Sir. 
... (Int.rruptions) 

{English} 

SHRI LAKSHMAN SETH (Tamluk): Sir, I want- a 
clarification from Maj. Gen. Khanduri. 

MR. CHAIRMAN: No, pleasa. I have already caHed 
Shri Ajay Maken. Please take your seat. 

... (Int.nuptIons) 

MR. CHAIRMAN: Nothing will go on record except 
the speech of Shrt Ajay Maken. 

... (InftlmJptionsr 

"Not recorded. 

[Translslion} 

SHRI AJA Y MAKAN: Mr. Chairman Sir, I ri8e to 
strongly and completely support budget propoaal made 
by hon'ble Finance Minister. Because these budget 
proposals are Indicative of not only growth but sustained 
growth. AJongwith this there are provisions of providing 
primary health and education facilities to the pooreat 
sections of people and doing their weHare. 

Mr. Chairman Sir, before going Into details I would 
like to submit that the Members of opposition have raised 
this objection again and again that many facta in this 
budget were twisted and that the entire date about 
revenue receipts in it is false. Just now it has been 
pointed out that the targets set for revenue receipts are 
unrealistic i. s. they are such which cannot be achieved. 
I would like to tell in this regard that we would not only 
achieve all the targets of revenue receipts fixed on the 
basis of the date during the NOA Government. But we 
will achieve much more than that. However, I would also 
like to say that they have no moral right to make such 
statement. I would like to prove It by showing the figures. 
Last year, they had kept the budgetary estimate of Income 
tax collection of Rs. 42,524 crores rupees whereas the 
total amount collected was only 37,000 crores rupeea. 
Before that In the year 2002-03 they had kept the target 
of collection at Rs. 40,600 crores whereas the amount 
collected was only 37,438 crores. 

Mr. Chairman Sir, our revenue receipt will be higher 
because due to the administrative Inability of previOUS 
Govemment the amount of pending recoveries of direct 
tax Is As. 15,000 crores and that of Indirect tax Is of Rs. 
8,000 crores. Thus, the pending recoveries of Rs. 23,000 
crores will be recovered by our Govemment by bringing 
efficiency at administrative level. Therefore, the target Ht 
by out Government and provisions made will be achieved. 

Mr. Chairman, Sir, the service tax increased from 8 
to 10 percent in only budgetary allocation and 13 new 
service taxes added in It will make on addition of Rs. 
5600 crores rupees. Amount of Rs. 2500 crores is 
expected to be generated through 2 percent ce88 in 8 
months. The Members of opposition have no moral right 
to say that the proposal tax collection of our Government 
win not be achieved because 2004 onwards the tax and 
GOP ratio has been 9.03 whereas in 2000 and in 2002-
03 NOA Government had brought it down at 1. 76. Today 
the target of tax and GOP ratio is 10 percent which was 
set during pre reform era and there is nothing special 
that we have brought the tax and GOP ratio at 10 per 
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cent but if we are abie to achieve it then the 24.6 per 
cent tax collection will be done through it only. Mr. 
Chairman, Sir, due to the lapses of the previous 
Government, not only the additional tax would be collected 
but we will also get help from the innovative ideas to 
plug the leakage which our Finance Minister has brought. 
If we go through the clauses 34, 13, 11, 5, 3 and 2 of 
the Finance Bill, we will come to know that now tax can 
not be evaded by splitting the contract. Earlier income 
tax could be saved by splitting the contract. It can not 
be done now. Secondly, income from salary can not be 
off set with other losses. Now there will be improvement 
in the compliance of TDS as the definition of the income 
tax has been modified to plug the leakages. In this way, 
we will not only achieve our targets by putting better 
efficiency rather we are hopeful to go beyond that. 

Mr. Chairman, Sir, on this occasion, I would like to 
submit that Khanduri Saheb has mentioned the defence 
budget. So far as the defence is concemed I would like 
to tell him that there is a hike of 27.69% in this sector 
and the budgetary allocation has been increased from 
Rs. 60,300 to Rs. n,ooo crore. Capital expenditure which 

, was Rs. 16,906 crore has been increased to Rs. 33,482 
crore. Defence spending in GOP has been increased by 
2.55%. Why this has to be done? Why we were 
compelled to increase the budgetary allocation on defence 

. by 27.69%. Secondly, we were compelled to withdraw 
from the social sector because due to their inefficiency 
they could not spend Rs. 33,000 crore on defence during 
the last five years. 

Mr. Chairman, Sir, during last three years we could 
not spend 14.3 percent of defence budget that is why 
this year we had to spend extra money and that too 
from the item of other social sector. Simply because of 
the inefficiency of these people. I would like to 
congratulate Finance Minister for putting his views in the 
matter of water. A lot has been talked of here. First of 
an I would like to state that India is a c;ountry which has 
a 16 percent contribution in terms of population whereas 
if we look at the global resources of water it is only 4 
per cent. Unfortunately, whenever we used to talk of 
water resources that was only about ground water, surface 
water but we never talked about rain water. For the first 
time out Finance Minister took Into consideration rain water 
as water resource and Is taking Initiative to use it for the 
better availability of water in India. Throughout India the 
average rain fall registered as 1100 Mm. If out of the 
entire land of India only the ·1 percent land 18 kept to 
store thle 1100 mm rain then we wHi have the availability 
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of 40 billion cubic meter water and we will have additional 
100 meter water per day, per head. We have 80 much 
rain-fall available. No Finance Minister had ever thought 
of the way to tap it and utilize it. It is the dream of our 
Finance Minister that the water thus collected in India is 
used to overcome the problem of water scarcity through-
out India. If we have to check the problem of water 
scarcity In India in the coming century It can only be 
done by utilizing rain water, as initiated by our Finance 
Minister. For this I would like to congratulate him. Not 
only this but 30.5 per cent of our total power Is also 
used to lift ground water available In our country. There 
is scarcity of power in our country but 30.5 percent of it 
is used to lift ground water. This scheme will not only 
conserve water but will also save power. So the 
restoration of water bodies that our Minister of Finance 
Is talking about is praiseworthy. The pilot projects have 
recently been launched in five districts. 

Sir, if the present budget is read carefully, it is clear 
that this scheme will be launched all over the country 
within five to seven years, which is commendable. 
Besides, this, it has also been mentioned about water 
harvesting and accelerated irrigation benefit programme 
which he has rescheduled Rs. 2610 crore have been 
allocated for rural water supply programme and Rs. 151 
crore have been allocated for urban water supply 
programme. I would like to congratulate him for this. 

Sir, today we are talking about GOP growth here. I 
would like to submit that we should see it from two 
different angles-first whether it is sustained growth which 
is continue over the years or it is staggested growth 
which is 8 percent a year and four percent In other year. 
This is one point of view. The second pOint of view 
should be that though there is growth in GOP and as a 
result of this income in the country is increasing but it 
should also be taken into account as to what extent the 
benefit of it is reaching to the poor people of the country. 
So both these things should be kept In mind, that Is, 
firstly there should be sustained growth and secondly, 
the benefit of growth should reach to the poorest of the 
poor, farmers and unemployed. We have to ensure these 
things. While the opposition was In power, Hyderabad 
was to be made Cyberabad but thfl farmers in Andhra 
Pradesh were committing suicide. The metro construction 
was going on in Deihl, I do not say such metro should 
not be constructed but when a person from outside come 
to Delhi and see Metro while there is no facility of railway 
or any other means of transportation in his areas he 
feele that there is great disparity between rural and urban 
areas. Not only this we consider ourselves the f.st .. t 
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growing economy of the world but we have slipped down 
from 124 to 127 position in terms of UNOP's human 
development index. Even today 34.7 percent 0' our 
population is living below international poverty line and 
47 percent 0' our children upto 5 years of age are under 
weight and 25 percent children are malnutrltioned. Even 
today loan for purchasing vehicle and house is available 
at easy instalments and conditions in cities but loan 18 
not available to farmers. Even today farmers have to 
face hardship to take loan. I would like to submit to the 
Members of Opposition who were In power in previous 
Govemment and least of achievements of the previous 
Government that even today the figure of the chHdren, 
who were immunized for measles has not increased from 
56 percents. 67 percent infant mortality rate that was 
there at the time when the previous Govemment came 
in power is still existing and there is no improvement In 
it. So what is their achievement in social sector? Today 
they only talk about GOP growth but they have nothing 
to say as to what extent the benefit of it has reached to 
the poorest of the poor and the farmers. 

At the same time, I would like to submit that India 
is passing through developing stage. We are in between 
poor and developed countries and when one is paealng 
through developing stage urban-rural divide and poor-rich 
divide widens. It is an internationally acclaimed 
phenomenon which is prevalent everywhere. There is only 
one method to tide over this situation, that is, the 
Govemment should pay attention to the poorest of the 
poor under the social sector. The Govemment should 
pay attention to health 'acillties, education facilities and 
should make efforts to solve the problem of 
unemployment. Only then we can tide over this situation. 
I would like to extend my thanks to the hon. Minister of 
Finance for providing additional amount of As. 10 
thousand crore which has been reserved for the first 
time for the poor. Besides this I would also like to know 
the manner in which the plan allocation has been made. 
Just now, Shri Khanduri Saheb was also mentioning about 
it. I would like to tell him as he has also been a Minister 
for five years and knows that it is decided by the Planning 
Commission and its Chairman has recently taken charge 
in the first week of July. How As. 10 thousand crore Is 
to be spent and how As. 1.35 lakh crores is to be spent, 
will be decided once Planning Commission is completely 
formed. They should not make haste about it. 

I would like to extend my thanks to him that he has 
paid special attention to the agriculture sector. The 
previous Government had introduced acceterated irrigation 
benefit programme for irrigation and 178 projects were 
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identified for this purpose but out of which only 28 could 
be completed. Now our hon. Minister of Finance has 
earmar1<ed As. 28,000 crore for this after rescheduling it 
and for this I would like to extend my thanks to him. 

I would also like to thank him that on 18th July he 
has announced comprehensive credit policy for agriculture 
credit It has also been announced that agriculture flow 
should be doubled in three years and for this the Minister 
deserve thanks. The responsibility of agriculture credit 
will lie with the sponsored bank of RRB. It is a welcome 
step. After reviving RIDF As. 8 thousand crore has been 
deposited in it. It has been made more practical. Earlier 
roads were not included in it. The roads can also be 
constructed through it after making it a part of the 
integrated programme. I would also like to thank him for 
this. Along with this I would also like to submit that during 
the regime of NDA Government from 1997 to 2002 lhe 
growth rate In agriculture sector was only 2.02 percent. 
If we want to maintain sustained growth upto 7 to 8 
percent then it will be possible only when our growth in 
agriculture sector is four percent. The Government Is 
proceeding in this direction and for ttris I would like to 
thank the Minister of Finance. Small Farmflrs Agriculture • 
Business Consortium was set up with much fan fare 
however only Rs. 11 crores were deposited In Its corpus. 
The Minister in the Budget have mentioned to correct it 
and for that he deserve thanks. 

There is provision of 30 percent In Budget for rural 
housing. For that also I would like to thank the hon. 
Minister of Finance. At the end I would like to give a few 
suggestions. There is need to further strengthen our 
agriculture insurance companies so that we may provide 
better In81Jrance to the farmers in future. Along with this 
it is being talked to double agriculture credit. In this 
connection, I would like to submit that not only the amount 
should be doubled rather its beneficiary should also be 
doubled so that it may benefit farmers In real sense of 
the terms. 

I would like to submit that there is need to pay 
special attention to the housing shelter in urban cities for 
urban poor and slums dwellers. Besides this It has also 
been announced for the exemption In Income Tax to the 
Government employees upto the Income of one lakh 
rupees. It will specially benefit to the Government 
employees. I would like to thank the Minister of Finance 
for that. 

I would like to submit to the hon. Minister of Finance 
that progremmee and policies of the Government are 
implemented by the Government employeel. The 
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Govemment should also pay attention to their welfare so 
that they may perform well In future. 

At the end, I would like to give one suggestion. Our 
Minister of Finance and all others consider the stock 
market as daily referendum. " stock market Is going up 
then It Is considered that the policy of the govemment Is 
being appreciated and accepted. I would like to request 
the hon'bIa Minister of Finance that he should not consider 
the fluctuations of stock market as referendum. The 
referendum that the economy of our country Is performing we" is that farmers in the country are not committing 
suicide. Our policy should not be based on the stock 
market. This should not be criterion of referendum. To 
what extent it is benefiting the poors and the farmers 
that should be the yardstick of our policy. 

SHRI RAMJI LAL SUMAN (Firozabad): Mr. Chalnnan, 
Sir, I would like to thank you for giving me opportunity 
to speak. The view points of the Samajwadi Party had 
been expressed here by our colleague Shri Mohan Singh. 
Through you, I would like to submit before the Minister 
of Finance some more views similar to that. 

The budget is a statement of account of calculation 
of income and expenditure that apart from balancing 
income and expenditure gives guarantee to our brighter 
future. The brighter future means development, however 
it should be defined and it should be clarified 88 to what 
is the development. Straightway development means that 
helpless, poor distressed, and hungry people get bread, 
cloths and shelters. It is also a development. Second 
meaning is that those who are already well to do get 
vehicle and start leading luxurious lives. It Is al80 
development. 

I would like to request the Minister of Finance that 
the definition of development should be fixed in the 
country. It should be defines as to what Is development? 
I would like that the Minister of Finance should reply to 
this question, only then express his view in this regard. 
From reading the speech of the Minister, it seems that 
Chldambaram Saheb is somewhere confused. In para 10 
of the page no. 3 he has mentioned that our biggest 
resource is human resource, our people. The welfare of 
the people will be enhanced by providing them universal 
access to education and health especially to the poor 
people and facilitating them full participation In 
development process through making them competent and 
providing them with profitable employment. Further 
Chidambaram has mentioned fn Para 21 of page 5 that 
investment be it in public sector or private sector or 
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domeetic, or foreign is the key of development. We are 
cooperating you In running the Government. The 
Samajwadi Party oppose the foreign capital Investment. 
So, I would like to submit that the Govemment will have 
to seriously ponder over It. We do not know 88 to what 
Is your common minimum programme formulated with the 
consensus of your coalition partners as we are not part 
of It We decided to voluntarily support the government 
to defeat the design of separatist and communal forces. 
However, our support must not be mistaken 88 surrender, 
our support should be regarded as support. Out support 
is based on the merit and demerit of the issue. We wiU 
certainly want that the Govemment should seriously 
ponder over foreign capital investment. As far the issue 
of foreign capital investment in civil aviation, telecom and 
insurance sector is concemed, I would like to request 
the Government to withdraw such proposal. I am 
requesting this because we have example of it before 
us. Do the Govemment think that if foreign capital Is 
invited In the country, foreign technology win not follow? 
This country of hundred crore population is empty handed. 
Please excuse me but this is the only thing that should 
be kept in mind. Not once but several times I have 
submitted in the House that unless there is agriculture 
baaed budget. and basic industries are set up, any power 
in the world can not do justice with India. The people 
should understand this. I would Hke to submit that we 
should take lesson from our past experience. If foreign 
capital investment is made in the country. the foreign 
technology will also corne here. In that case our work 
force will become jobless. Do the Govemment not know 
this? Do the Govemment not want to take lesaon from 
the history? Old the East India Company came here to 
rule us? They came here for trade but gradually they 
became our master. Chidambaram Saheb you might be 
remembering that the Govt. had given approval for Dabhol 
Power Project and when It started power generation they 
started to tell that they would sale power at the rate of 
As. 7 per unit whether the Govemment purchase It or 
not. " foreign capital Investment Is made, the foreign 
companies will not come here for charity, rather they will 
earn money from here. We should relv upon our 
resources. We should make effort to become seif reliant. 
We should make further progress in this direction. Today 
the need of the hour is to proceed in this direction. 

Through you, I would like to submit that agriculture 
sector is the highest employment generating sector. 60 
to 65 percent population depend on agriculture. I am 
sorry to say that the agriculture In our country has 
continuously been neglected. " one see the budget from 
the time of Pandlt Jawahar LaI Nehru, till today It wlH be 
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clear that the required allocation has not been made for 
agriculture sector. We are not able to compete In 
intematlonal market. I am sorry to say that we are lagging 
behind in the world market because our rate of production 
Is leas in comparison to the other countries of the world 
though our production cost is higher. When we talk about 
farmers and agriculture, we must kept in mind that to 
stay in world competition, we need to Increue our rate 
of production and reduce the production cost. Cost of 
production is increasing in the country. All of us are aware 
of the situation today. We exported 34 million tonnes of 
wheat and rice for which we paid the subsidy of Rs. 
16,000 erore. This is the situation. What does It mean? 
We cannot go without subsidy. Cost of production is an 
important factor of growth. Govemment should make 
efforts to reduce the production cost. I think this is the 
need of the Hour. I understand the importance of time 
and I would like one or two more members of my party 
to speak on this issue. Irrigation is the life of agriculture. 
However, the required attention has not been paid to it 
in our country. You are a learned person, you may read 
it if you get a chance. 

Some of the irrigation projects approved in First Five 
Year Plan during the regIme of Pandlt Jawaharwal Nehru 
are still incomplete. It is easy to claim that the 
Govemment have approved a number of projecta but I 
am sorry to say that it does not have any meaning if the 
projects are not completed in time. Budget has provided 
approx. 3000 crore rupees for irrigation but I would like 
to say that a huge amount would be required to complete 
the pending Irrigation projects. Therefore, there Is no need 
to make castles in the air. One should be practical. The 
true picture emerges after evaluating the circumstances. 
The objective of 7th, 8th and 9th Five Year Plan wu to 
provide irrigation capacity to 11.11, 5.17 and 7.12 million 
hectare of land respectively. Now, Chidambaram Sahib, 
the objective of 10th Five Year Plan is to provide Irrigation 
faclDty to 14 million hectare of land. However, I would 
like to state that even If we achieve the objective, only 
34% of the land would be Irrigated and more than 60% 
will remain unirrigated. Today there is a need to ponder 
over the fact that unless adequate Irrigation arrangements 
are made, the country will not progress. In the reply to 
starred question No.1 raised in Lok Sabha on 21.7.03, 
159 major and 242 minor irrigation projects are stated to 
be under construction. More than 60% of the land Is stili 
unlrrlgated. There is a need to lay a network of irrigation 

projects and on assessment we find that there 18 a need 
to complete about 400 such major Irrigation projects. 
We"are of the farmers is not possible untH the irrigation 
facilities are provided to them. If the farmers suffer the 
whole country will sutter. 

/English} 

MR. CHAIRMAN: Please conclude now. 

SHRI RAWI LAl SUMAN: Mr. Chairman, Sir, I am 
concluding in a minute. Government is trying to cover 
the poor people also under Health Insurance. 
Chldambaram Sahib, is this decision not impractical. 
Medical cover may be provided to the poor people through 
insurance but how can you expect a poor peraon with a 
monthly income of Rs. 327 to pay for it. Therefore, each 
and every policy should be formulated keeping in view 
the position of common man. Therefore, I would hope 
that the proposal to extend the Health Inaufanee Scheme 
to the poor people would be made more practical. 

A provision has been made In the Budget to ...... 
Rs. 5000 crore for education purpose through e.... But 
no mention has been made how these funds would be 
utilized for education purpose.. It seems that the 
Govemment has an Intention to deposit thil money In 
consolidated fund. Therefore, I request to make provision 
for separate fund for education. Govemment should have 
a clear vision regarding the 'heads' under which expeneea 
are to be incurred for education. Since, the budget is 
silent on these issues, I would like the Government to 
consider these pointe aerlouely. 

Once again on behalf of Samajwadl Party, I would 
humbly request one thing. What does the budget say, 
and what is the reaction of the people on it. He Is an 
economiat. earlier Shrl Yashwant Sinha and then Shri 
Jaawant Singh presented the budget. Thie time he has 
presented It SamajWadi Party has a clear approach that 
the country cannot progre.. unle.. the budget I. 
agriculture baaed and industries are labour baaed and 
protected. It Is not Important how much allocation has 
been made in the budget, the important thing Is whether 
common man feel that the pre .. nt Govemment II 
functioning better than their predecesaora. Until thil 
message goes to the people, there is no .ignlficance of 
change of Government. 

" 
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STATEMENT BY MINISTER 

Decision taken by the Executive CommlUee of the 
NCERT on the report of the panel of eminent 

historians on the text books of hlltory 

(Eng/ish] 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH): Mr. Chairman, 
Sir, I am grateful to you for permitting me to make this 
statement. 

While answering the Lok Sabha Starred Question 
No. 106 on 13th July, 2004, I had reported on the findings 
of the panel of three eminent historians, on the text books 
of history prepared by the NCERT. I had than promised 
that the recommendations of the panel will be put up for 
consideration of the Executive Committee (EC) of the 
NCERT and had hoped that the EC will no doubt keep 
the interest of students as their foremost concern. 

The report of the panel was accordingly considered 
by the EC for two days and they have taken the following 
decisions:-

"The Executive Committee accepted the Report of 
the Committee of the Historians, Prof. S. Sattar, Prof. 
J.S. Grewal and Prof. Barun De insofar as their 
finding that the history books were biased, badly 
written and full of inaccuracies rendering them 
unsuitable for continuation. 

In view of the above, it was decided that from the 
academic session 2005-06, the eartier books of history 
will be restored with appropriate modifications in line 
with the existing curriculum and minor corrections 
wherever required. 

It is because of the already advanced stage of the 
current acadomlc session, it was, unfortunately. not 
practical to change all the books at this stage. It 
was, however. decided that the NCERT text books 
which were replaced by present text books will be 
printed In sufficient numbers to enable at least five 
copies to be sent free to each school taking the 
CBSE syHabus. These books would also be available 
in the market for purchase. These books could be 
used by teachers and students for reference. 

A series of workshops and training would be 
organised for teachers to help them transact the 

curriculum wlth the current text books and reference 
to the old books, for a proper undel'8tandlng of the 
Issues in class room teaching. 

17.00 hrs. 

A short advisory should be expeditiously luued by 
the NCERT in close consultation with achool teachers 
and historians to help them develop an appropriate 
perspective In teaching. 

In accordance with these decisions. the HAD Ministry 
will issue appropriate directions to the CBSE to 
suitably guide the question-paper-setters and 
evaluators. The NCERT and the CBSE could 
con5titute joint teams for this purpose. 

The NCERT will forthwlth take up the revision of the 
National Curriculum Framework In conformity with all 
the laid down and by conventionally-established 
procedures. 

The Committee was also deeply concemed about 
the quality and content of text-books other than In 
History. While it expected that the proposed 
curriculum framework review will take care of the 
concems in the medium term, It was important that 
all the text-books are subjected to a thorough. quick 
review to take corrective ste~s wherever required, 
before the next academic session. 

The Director, NCERT is authorised to work out all 
the operational details for effective and timely 
implementation of the above decisions .. 

The GOl/emment are in agreement with the declslons 
of the Executive Committee. '1 understand the anguish of 
the hon. Members of this House, and more acutely aware 
of the anxieties of students, teachers and the parents of 
children on this issue. The Executive Committee of the 
NCERT have deliberated on this Issue in great depth 
and full understanding of the Issues. They have given 
their decision which is optimum and comprehensive In 
the given circumstances. We hope that such a sorry 
episode in our academic history wHl h~lp us to evolve a 
consensus by which the sanctity of academic Institutions 
and processes are not compromised and no one Is 
allowed to cynically play with the future of our children 
and diminish in any way, the Idea of India that took 
shape during our freedom struggle and Is 80 sacredly 
enshrined in the Constitution of India. 
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GENERAL BUDGET 2004-05-GENERAL 
DISCUSSION-Contd. 

DEMANDS FOR GRANTS ON ACCOUNT-
(GENERAL)-2004-05-Conld. 

AND 
DEMANDS FOR EXCESS GRANT5-

(GENERAL)-2001-02-Contd. 

(English} 

SHRI OMAR ABDULLAH (Srinagar): Sir, I thank you 
for giving me this opportunity. I rise to participate In the 
discussion on the Budget for the year 2004-05. 

The hon. Finance Minister was very kind enough 10 
mention my State, the State of Jammu and Kashmir, In 
his Budget Speech that he delivered to Parliament. I will 
confine my speech to some of the points that he made 
with regard to Jammu and Kashmir because the real of 
the points, my colleagues have debated amply on the 
national provisions and the implications they have for the 
national economy., 

The Finanqe Minister in his Speech allocated a sum, 
I believe, of Rs. 300 erore to get the State of Jammu 
and Kashmir to switeh over from the Overdraft facility of 
the Jammu and Kashmir Bank to the Ways and Means 
facility of the RBI. This is something that the succesaive 
Central Govemments have been very keen to do for a 
number of years now, perhaps, seeking further to erode 
the already eroded autonomy of Jammu and Kashmir. 
They have perhaps been uncomfortable with the fact that 
Jammu and Kashmir as a State is able to tide over its 
minor financial crisis without having to go and beg before 
the RBI. Minor financial shortcomings are met through 
Overdraft facilities with the Jammu and Kashmir Bank. 

This time, the Finance Minister has made available 
a sum of money to get the State Govemment to switch 
over from the Overdraft facility to the Ways and Means 
of the ABI. He made a sum of As. 300 crore available. 
But, much to my surprise, I later found out that the Rs. 
300 crore is actually to be deducted from the State Plan. 
So, the State, in effect, is going to have to pay for what. 
That, to my mind, is not to the benefit of the State 
Govemment. In fact, it only further erodes what little 
autonomy the State of Jammu and Kashmir is left with. 

It is not only that. The money that the State 
Government proposes to raise from the Asian 
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Development Bank is also to be cut from the State'. 
Plan size. If reports appearing in the State newspapers 
are correct, the State Govemment will be left with the 
Plan size of, perhaps, Rs. 1500 crore or less. It Is no 
wonder then that when the State Govemment was asked 
to react to the Budget presented by the hon. Finance 
Minister here In Parliament, the Finance Minister of the 
State, who is an alliance partner of the current State 
Govemment-they were pre-poll alliee-made a very 
damning indictment of the Finance Minister's Budget when 
he said that the previous NDA Govemment was better 
than the current United Progressive Alliance. 

Now, this is not an Opposition Member saying this. 
This is the Finance Minister, a member of the party that 
is in alliance with them both in the Centre and in the 
State. He himself says that the previous NDA Government 
was better than the current UPA Govemment. 

Sir, the Finance Minister was kind enough to make 
money available for one power project, the Bagllhar Power 
Project. This power project was started by the former 
Chief Minister Dr. Farooq Abdullah during his lut tenure 
88 Chief Minister. this project wu started in spite of 
much financial dlfficuity because It was felt that only 
through development and generation of hydro electricity 
would the State be able to be financially seH-sufftclenl It 
is only when we take advantage of the water reeourcea 
that are available with us, we will be able to sell this 
power to the Northem Grid and to other grids and be 
able to earn some revenue for the State. 

Jammu and Kashmir hal been put at 
disadvantageous position because of the Indus Water 
Treaty that was negotiated with Pakistan, unfortunately 
without any representation from the State of Jammu and 
Kashmir, without any consideration for the State of Jammu 
and Kashmir and without any consideration for what the 
Indus Water Treaty will mean for Jammu and Kashmir. 
The rivera of Punjab were kept with India, but the rivera 
of Jammu and Kashmir were handed over to Pakistan. 
What that means Is that while Punjab can store water 
and use that water to generate electricity, Jammu and 
Kashmir was forced to make run·of-the-river projects. We 
cannot store the water that runs through our State. We 
have to let that water go to Pakistan. As a result of this, 
thousands of crores of rupees have been lost; not only 
have thousands of crores of rupees been lost, but we 
are also unable to adequately take advantage of the water 
resources. 

The successive State Govemments, the previous 
State Govemment and the current State Government, 
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have time and again represented to the Govemment of 
India to adequately compensate the State of Jammu and 
Kashmir for the losses that we have suffered on account 
of the Indus Water Treaty. It is not an unfair request that 
we made. It was not a Treaty that we wanted. At a time 
when State Govemments are unilaterally renegotiating 
water sharing agreements, at a time when State 
Govemments are unilaterally stepping out of water sharing 
agreements, Jammu and Kashmir is bound by an 
agreement that it had no role in signing. Therefore, I 
request the hon. Finance Minister to make availabl. an 
adequate sum of money to compensate the State of 
Jammu and Kashmir for the unfair and unjust Indus Water 
Treaty that has been signed, failing which I request this 
Government to kindly renegotiate the Indus Water Treaty 
so that, at least, two rivers are made available to Jammu 
and Kashmir and that we are able to store the water 
and use that water to generate hydro electricity. 

Sir, money has been made available for one project. 
But unfortunately, perhaps, the Rnance Minister is not 
aware that a few years ago, the then State Govemment 
headed by Dr. Farooq Abdullah signed a Memorandum 
of Understanding with the Govemment of India at the 
time when the late Shri Aangarajan KumaramangaJam 
was the Power Minister and handed over, to my 
information, seven projects to the National Hydro Power 
Corporation (NHPC) for development. We were promised 
that in a time-bound manner these seven pr0ject8 would 
be taken up by the NHPC and power would be shared 
between the Govemment of India and the Govemment 
of Jammu and Kashmir. Nothing has happened on this 
MoU up-till now. Money has been made available for 
one project and we are grateful for that. But what about 
the other seven projects that we signed an MoU for? 
How long do we have to walt for money to be made 
available for these seven projects so that we can 
adequately take advantage of the hydro electricity 
generating capacity that we have? 

The Finance Minister, in his speech, announced a 
one-year extension of tax concessions to be made 
available to the State of Jammu and Kashmir for Industrial 
promotion and development. Mr. Chairman, Sir, when I 
was a member of the past Government, the NOA 
Govemment, in 1991 I came in as the Minister of State 
for Commerce and Industry. We had, for a long time, 
been pressing for a package to be made available to the 
State of Jammu and Kashmir on the lines· of package of 
incentives that was announced .for the North-Eastem 
States. When I became a Minister In 1999, I immediately 
set about working on such a package to be made 
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available to Jammu and Kashmir. It took me a few yea,., 
but finally a package of Incentives, similar to the package 
that waa announced to the North-Eastem States, was 
notified for Jammu and Kashmir. The package was an 
immediate success. We started having Investment 
Inquiries. A number of large and medium Indian and 
foreign concems came about making enquiries to Invest 
In Jammu and Kashmir. Some identified lands, some even 
occupied land- and some companlee-l can name them 
even-went as far as to place ordara for steel, bricks 
and other facilities to start constructing their factories. 

To my surprise, Mr. Chalnnan, Sir, within a year, for 
reasons best known to the NDA Govemment, the same 
package of incentives was notified for Uttaranchal and 
Himachal Pradesh perhaps on political considerations. The 
package of incentives was made available to Jammu & 
Kashmir because of the terrain problems, because of the 
problems with militancy, because of the problem with 
terrorism and because the problem of unemployment is 
so heinously taken advantage of by people who want to 
exploit the sentiments in the State and further the cause 
of terrorism. 

When I asked for this package to be made available 
to Jammu and Kashmir, I was told that we would have 
to have a three-year COOling period so that the package 
would be made available to the North-East, and that three 
or four years later it would be notified for J&K so that 
there Is no exodus to investment from the North-East to 
Jammu & Kashmir. Why then was the same proposal 
not made for Jammu & Kashmir? Why was this package 
for Himachal Pradesh and Uttaranchal not delayed for 
three to four years so that the investment In Jammu & 
Kashmir could settle in before this package was made 
available to neighbouring States? The neighbouring States 
do not face terrorism. They are more than adequately 
well comected to New Deihl. There is already Investment 
flowing in. Now, the hon. Finance Minister announces 
one year's tax benefit whereas the previous package has 
allowed for ten years' tax benefit. I would be grateful If 
the hon. Finance Minister could re-look at this entire 
problem. 

The problem of unemployment is a pressing problem 
in Jammu and Kashmir. We have signed an MoU with 
the State Govemment that prohibits us from making any 
further recruitment into Govemment services. This 
Agreement was signed by the past National Conference 
Government. That Agreement was reviewed by the current 
Congress-PDP combine Govemment. The Agreement does 
not allow us any further Govemment recruitment. All we 
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can do is private sector employment, and without an 
adequate package of incentives that will not be possible. 

We are not asking for a rail coach factory. W. are 
not _ing for a rail wheel factory and other factories 
that come about on political considerations. We are 88king 
for our right. We are asking for what is due. We are 
asking for what is justified and, I am sure, the Finance 
Minister will give a patient hearing to my demand. 

Mr. Chairman Sir, the Finance Minister, in his speech, 
mentioned a number of airports that are being taken up 
for modemlsation. It may please the Finance Minister to 
know that in May of last year, the then Prime Minister, 
Shri Alai Bihari Vajpayee visited my constituency, Srinagar. 
During the visit to my constituency he laid the foundation 
stone for an expansion and modernisation programme 
for Srinagar Airport. Srlnagar AIrport is the only civil airport 
in the Valley. It is the only airport that caters to a large 
population. This airport was to be modemised and made 
to intemational standards. 

Unfortunately, Mr. Chairman, Sir, more than a year 
has passed since the foundation stone was laid by the 
then Prime Minister, and but for a minor expansion in 
the size of the tarmac of Srinagar Airport, no work there 
has happened whatsoever. This wae supposed to involve 
the expansion of the tarmac, a new terminal, aero-bridges 
and the airport was to be made to International standards, 
but there has been no progress on this whatsoever. I 
would humbly request Hon. Finance Minister that In the 
list of airports that he is proposing to modernise and 
improve, the airport in Srinagar, which is an ongoing 
project on paper, initiated by the past Govemment, be 
also taken up In this list of airports 80 that Sriangar also 
receives an airport of international standards. 

The airport that is currently there was built during 
my grandfather's time, perhaps when Sh ri mati Indira 
Gandhi was the Prime Minister, and the Finance Minister 
will appreciate that this airport is long overdue for 
expansion and modernisation. 

Mr. Chairman, Sir, what the Finance Minister's Budget 
means for this nation, only time will tell. How much his 
education cess will actually be spent on education, we 
will have to wait to see. How much of the 29 per cent 
or ao or whatever per cent Increue In Defence Budget 
that h.. been made available i8 actually spent on 
Defence, only time will tell. But as a Member of 
Parliament, representing the J&K State, all I can say is 
that once again the State of Jammu & Kashmir has been 
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paid a lip service in announcements at the Centre. What 
sounds very good in WOlds, translates very poorly into 
action. 

I would request the hon. Finance Minister most 
humbly to take note of the concerns that I have raised, 
the points that I have raised. Pie... do justice to the 
peopte of Jammu & Kashmir because of what they 
deserve, because of the suffering. they have gone 
through. because of the promises that have been made 
to them and not yet fulfilled. I am .ure the Finance 
Minister will not let us down this time. 

rr,.nslatlonj 

SHRI NARENDRA KUMAR KUSHWAHA (Mlrzapur): 
Mr. Chairman, Sir, while respecting and supporting the 
present budget. I would like to say that our country had 
been very prosperous. If we want to make an all round 
development of the country, attention should be paid to 
farmers and tribal people for whom there are no roads, 
water and shelter and who are living a very hard life. 
However, there is no scheme for their upllftmont fn the 
budget. An estimate of 1146 crore and 1180 erore has 
been made for the schemes formulated for Scheduled 
Castes and Scheduled Tribes people respectively. This 
provision is definitely inadequate in proportion to their 
population. Therefore, Bahujan Samaj Party oppose the 
budget proposed and register their objection in this regard. 

Mr. Chairman, Sir, I am a newly elected member. I 
want to raise not only budget related issues but al80 the 
issues concerning my Parliamentary Constituency where 
feudal lords set thousands of houses on fire and ruined 
the area. State Government and SDM witnessed the 
incident silently. This area is a part of Lalganj area of 
my Parliamentary Constituency Mirzapur. There is nobody 
to hear my concern there. Murders are very common 
and law and order situation is deteriorating there. 
... (Inftll'Nptions) I would like to mention It In the budget 
discussion. Farmers play major role In forming the 
Governments but the farmers and his children are 
unemployed, uneducated and do not get any opportunity 
to develop their personality. I would like to submit In this 
House before the mambers that the subsidy given to 
farmers is only a show off. Through thia budget session, 
I would like to state that if we wish to provide facilities 
to the farmers, members of all the parties should work in 
this regard. India is an agriculture baaed country. 
Marketing facilities all over the world should be made 
available to the farmers so that they could get the 
remunerative prices of their produce. Farmer is not able 
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to make assessment of his own produce. Is It possible 
to uplift the farmer In this way? 

Mr. Chairman, Sir, through you, I would like to request 
the hon'bIa Finance Minister and hon'ble Prime Minister 
to make a provision in the budget by which farmers could 
get market all over the world. Our coriander seeds are 
sold in AustraHa at the rate of As. 250 per 250 grams. 
but in our country its prices remain at As. 2-3 per kg. 
Business men purchase it and export It. A policy should 
be formulated in this regard in the interest of the farmers. 
The scheme formulated for the dalits in the present budget 
is partial, more prOvision should be made in this regard. 

With these words, I conolude. 

[English! 

SHAI E.G. SUGAVANAM (Krishnagiri): Mr. Chairman, 
Sir, thank you very much for giving me an opportunity to 
speak on the General Budget. Having been elected to 
Lok Sabha for the first time, this is my maiden speech. 
My thanks go to Dr. Kalaignar, my leader and a senior 
statesman of India, who has chosen me to contest the 
election and who has proved that an ordinary man like 
me also can become a Member of this august House, as 
well as the untiring, dynamiC leader of the young 
generation in Tamil Nadu, the Jupiter of Tamils, Thalapathl 
M.K. Stalin. 

Next, I should thank the voters of Tamil Nadu in 
general and the voters of Krishnagiri Constituency in 
particular from where I have been elected. I feel very 
much privileged to be a Member of this House in which 
late lamented Murasoli Maran had adomed. 

I also thank Annal Soniaji and our Prime Minister 
Manmohanji on this occasion. I congratulate our hon. 
Financa Minister Thiru Chidambaram for his agro-oriented 
Budget. I stand to support the first Budget of the United 
Progressive Alliance Govemment. 

First of all, I welcome the announcement regarding 
tho setting up of the desalination plant at Chennal with 
a cost of Rs. 1,000 crore. The first desalination project 
was set up in Tamil Nadu during the DMK rule headed 
by Dr. Kalaignar. I request that adequate funds should 
be allotted for the completion of this project on priority 
basis so that the acute water shortage prevalent in 
Channai can be solved. 

Handloom and Textile industry is one of the core 
industries in Tamil Nadu. Lakhs of workers are engaged 
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in handloom and powerloom. The Central Value Added 
Tax Imposed previously struck a bolt on th18 industry. I, 
on behalf of my leader, my Party and also on behalf of 
myself, place on record the appreciation for the abolition 
of CENVAT on handloom as well as in powerloom. But 
again our leader, Dr. Kalalgnar was the first person who 
was against the Imposition of CENVAT and demanded 
its abolition. 

The liberal allocation for education and health sector 
is a welcome one. The allocation under the Indira Awas 
Yojana should be increased and should be ensured that 
every family gets one house atieast In the rural areas. 

Tuming to the agricultural sector, due to concessions, 
the price of tractor has been reduced considerably and 
even the poor farmers can now afford to purchase it. 
Liberal agricultural credit would definitely boost this 
neglected sector but I would like to mention here that 
the agricultural workers and small farmers remain 
unemployed during off-season and they are unable to 
carry on their livelihood. I demand that a special scheme 
for employment of agricultural workers and farmers during 
their off-season should be included and in case if It is 
not possible, they should be given liberal off-season 
allowance to assist them. In our country, where agriculture 
is the major revenue earner, It Is a matter of shame that 
for purchasing a tractor on loan, 80 many formalities have 
to be completed and that too, with high cost of Interest 
whereas for purchasing a passenger car only minimum 
documents are required and loan Is given at low interest. 
Rs. one lakh concession to Income tax assessees is a 
welcome decision. 

The Sethu Samuthiram project In Tamil Nadu is a 
long awaited one and the Minister of Finance has assured 
that it would be taken up soon. I demand that the project 
should be taken up immediately and adequate funds 
should be allotted for Its early completion. 

Our Party leader, Dr. Kalaignar has been demanding 
the linking of inter-State rivers for the last many years. In 
fact, he envisaged this project many decades ago that 
this only would meet the needs of drinking water and 
Irrigation purposes on a long time basis in the parched 
States. 

I demand that th. project should be undertaken on 
urgent basis 10 as to bring the unuUlised water to the 
scarce States from the perennial rivers. 

Now, I Uk. to tum to my constituency. Horur town In 
my constituency is a commercial centre and has many 
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tiny industrial units. But it has no adequate infrastructure 
facilities. I urge upon the Central Govemment to take 
necessary action to set up an IT park. A Software 
Technology Park here would meet the needs of these 
industrial units and it should be set up immediately with 
Central assistance. Fruits, vegetable and flowers are 
growing in plenty in my constituency, but there is no 
processing unit to process and export the products. 

Being perishable in nature, they cannot be put. to 
worthwhile use. So, a food processing unit should be set 
up by the Central Government to exploit the availability 
of fruits, especially mangoes and roses so that they can 
earn considerable revenue through export. 

Another important item grown in large quantity is 
tamarind. A Tamarind Research Centre should be set up 
here to boost the growth of tamarind. 

Sir, there is an acute drinking water shortage in my 
constituency. The Hoganekal Drinking Water Project was 
to be set up with the Japanese assistance, and a blueprint 
was laid down when Dr. Kalaignar was the Chief Minister 
of Tamil Nadu. But the successor Government has not 
taken any step in this regard. I demand the revival of 
the project at the eariiest by allocating adequate funds 
so as to solve the drinking water problem In my 
constituency. 

Even though it is a discussion on the General Budget, 
I have to thank the hon. Minister of Railways, Thiru Laluji 
and Thiru Velu for the announcement in the Railway 
Budget to review the new railway route between 
Jolarpettai and Hosur via Krishnagiri. Several lakhs of 
people will benefit by this scheme. 

Sir. I know the time constraint on this discussion. 
Our United Progressive Alliance Is committed to the 
welfare of the common man, and I appreciate this 
Government for including the schemes contained in the 
Common Minimum Programme. 

I also demand a package for the debt· ridden Tamil 
Nadu farmers who depend on Cauvery water for irrigation 
purposes. My thanks also go to the hon. Prime Minister 
and Annai Soniaji for declaring Tamil as a classical 
language, the issue which was untouched and ignored 
by the previous Governments. In the election manHe.to 
of the DMK and during the election campaign, our leader, 
Dr. Kalaignar had promised the people of Tamil Nadu 
that if the United Progressive Alliance comes to power, 
Tamil language will be declared as a classical language. 

His promise and request has been acknowledged both 
by the people and by the UPA Government. 

MR. CHAIRMAN: You should have spoken In Tamn. 
Why should you read it? 

SHRI E.G. SUGAVANAM: I once again thank my 
leader Dr. Kalaignar and Thalapathl Stalin. On this 
occasion, I remember my beloved leader, Murasoll Maran 
who has been my Inspiration, and It would be a fitting 
memento H his statue were erected In this august House. 

I would like to quote a couplet from the classic 
Thirukkural written by A,WB17 Thlruvalluvar 2000 years ago. 

-Ithanal Ithanaal Ivanmudikkum Entalnthu Athanal 
Avankan Vidal" 

It means, 'select a person with appropriate means to 
tackle the jobs and entrust it for efficient management.' 

The nation has selected the right persons and 
entrusted them with right job and we can expect efficient 
management from them. 

MR. CHAIRMAN: Hon. Member, you should come 
prepared. Since it was your malden speech, you were 
allowed to read. Hereafter, make it a point that you can 
either speak in Tamil or you may come prepared without 
reading from the written speech. 

SHRI E.G. SUGAVANAM: Sir, this was my maiden 
speech. 

SHRI S. BANGARAPPA (Shimoga): Mr. Chairman, 
Sir, I rise to oppose the Budget presented by the hon. 
Minister of Finance, my good friend, Chldambaramjl. 

The economy of our country has on many occasions 
been volatile and vibrant but it found its firm foundation 
during the rule of the NDA Government under the 
leadership of Vajpayeeji. I, in support of this statement, 
would like to quote certain statistics from 'The Economic 
Survey, 2003-2004' presented by the Government to this 
august House. 

It has never been heard in the past history that during 
such a short span of time the economy of this country, 
In fact, grew at 8.2 per cent. During this period, agricufture 
grew by 9.1 per cent, industry by 6.9 per cent and 
services by 8.4 per cent. The Inflation rate would usually 
hover around five per cent to seven per cant but the 
average percentage of inflation during this period was 
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5.5 per cent despite pressure from rise in oil prices and 
Ihings like that. Before the elections we were told that 
the foreign exchange reserves were $ 109 billion but il 
had actually tOllched $ 119.3 billion, a fantastic growth. 
These are not statistics that I am giving on my own 
these are Government statistics that appear in 'The 
Economic Survey, 2003-2004'. These figures actually 
relate to the time when we had the NOA Government 
under Vajpayeeji. It is not that I have said this for the 
first time but this has been said by the IMF, the World 
Bank and even advanced countries like the United 
Kingdom, the United States of America and other 
European countries that there has been a good amount 
of development that has taken place in our country. 

During this period, the combined Centre-State fiscal 
deficit dipped to 10.1 per cent, which is unheard of in 
the economic history of this country. The food grain 
production touched 210.8 million tonnes as against 174.2 
mimon tonnes in the previous year. Coming to Kisan Credit 
Cards, 114 lakh credit cards were issued during this 
period compared to 6.1 lakh in 1999. 

We have to sustain all these developments like the 
growth in the GOP rate. We have to keep in mind that 
we have to sustain the GOP growth at 7.8 per cent and 
find out how to do that. You would have to keep the 
inflation rate around five per cent. You should also aim 
at pushing agriculture growth through diversification and 
agro-processing. This is very important since our economy 
is first an agricultural economy. After that comes our 
industrial economy, as all of us are well aware. Then, 
the industrial growth at ten per cent Is to push 
employment. That you have to keep in mind. The other 
important aspect of fiscal management is controlling fiscal 
deflcit-cutting government expenses and increasing 
revenue. I., fact, for all these things, you have touched 
upon the inflow of the FDI in many sectors. As far as 
Telecom sector is concemed, you have gone up to 74 
per cent from 49 per cent and as far as Civil Aviation 
and Insurance sectors are concerned, it has been raised 
to 49 per cent. Therefore, what I feel is that unless you 
maintain the FOI matter in a perfect perception, you will 
not see the growth rate of the economy at the pOint 
which you have now fixed in your Budget Speech. So, in 
the case of Telecom Sector, the FOI limit was increased 
to 74 per cent from 49 per cent. As far as Civil Aviation 
Sector is concemed. it has been raised to 49 per cent 
from 40 per cent, and as far as Insurance sector is 
concemed, it has been raised to 49 per cent from 26 
per cent. Like this it goes on. Now, wherefrom will you 
get money to manage this fiscal deficit? The hon. Minister 
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of Finance Is banking upon 24 per cent hike in tax 
revenue. But whether he wUI be able to collect this money 
to meet the demand of the fiscal deficit is also a question. 
I have my own doubt about all these things. 

Now, you have not touched upon in your Budget 
speech the impact of the several agreements entered 
into by our Govemment with other Govemments under 
MO. If we go through the Budget Speech of the hon. 
Minister of Finance, we find that you have not reached 
an area where our thinking will have to be 
intemationalised. It may be about the quality of the items 
that we produce along with quantum. For that. we have 
to impart training to our people. That is very important. 
In fact, you have not touched upon this thing In your 
Budget speech. If you do not do that, then how will you 
manage to cope with the demand under each of the 
agreements under MO? Therefore, I am appealing to 
the hon. Minister that when he replies, he should come 
out as to where exactly we stand as far as these issues 
like agriculture sector, excise sector, Industrial sector, 
fertiliser sector, etc. are concerned. A number of 
agreements are also there under· WTO. Though I have 
got many of the details yet owing to paucity of time I am 
not going into all these things. But the point is, you 
please come out as to where exactly our country stands 
because a lot of things have been said in previous years 
also. 

Now, you have increased the tax on steel. That is 
going to touch the common man. Many of the hon. 
Members have also said about this aspect. So. I hope 
while giving your reply, you will keep this aspect also in 
your mind. 

Then, for a sustained higher economic growth, you 
will have to take many measures to cut the worrying 
fiscal. But you have not come out with that. So, sustain-
deficit ability in many of the areas will have to be there. 

Actually, I find in the Budget Speech that you lack 
in your approach boldly in the matter of reforms and in 
many areas it was fairly disappointing. 

Fiscal management and revenue deficits are the 
matters that are to. be kept in mind. But if you just look 
at al these thinga, I find that your speech is almost like 
an oasis in a concrete jungle. You have just created a 
huge thing in the minds of the common man that certainly 
you are going to give or create an oasis; but do not 
forget that there is a concrete jungle. 
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As far as the agriculture of this country is concerned, 

actually the agriculturist is called the backbone, a strong 
man of this country. But he is tired of being called a 
strong backbone of the agricultural economy of this 
country. He is tired of being called a strong man. 
Therefpre, I appeal to you that you actually make him 
rally feel strong by making a lot of allocations. I know 
that you have said in your speech that you have gone 
up to 30 per cent in excess when compared to previous 
years. That itself is highly insufficient. Hard decisions come 
actually from resolute minds. But I find it very much 
absent here in your Budget speech. That resolute mind 
is required to tackle all these things. 

In the matter of investment sector, actually we would 
like to have assistance in the form of FDI. But where 
exactly is the resource generation well within ourselves, 
in our country? On that part, I think, you will have to 
come out with all the details. I am offering this only as 
my suggestion on this. 

Coming to the other sectors like conservation of water 
etc., you have said in your speech about water 
conservation by ponds and wells and something like that. 
But you are forgetting one thing there about the difficulties 
like floods in certain areas. You take the example of this 
year itself. States like Assam and Bihar are highly flooded. 
The flooding there is no account of cloudburst and this 
is continuing, whereas in other areas there are heavy 
drought conditions. You have set apart some money for 
this. I do not say that money should not be set apart for 
conservation of water in all these ponds and wells and 
something like that. But if you see the past records 
concerning all the areas of the country for many years 
these tubewells and bore wells are dug in a very-very 
loose manner and too deep. In almost all the areas that 
has completely eaten away the ground water table. Even 
if you have spent money on ponds and wells and 
something on these tubewells, boreweHs, etc., they will 
just eat away all the water tables. 

I request you to please think over it. Let us think of 
bringing certain legislation. This Is my suggestion only. 
There should be legislative control over digging of bore 
wells also in our country so as to see that the water 
table and moisture in the soil is very much conserved. 
You have not tOLiched that part in your speech. 

I will now come to the point of bringing up the rural 
economy. What I feel is that apart from the credit facility 
etc. that you are trying to extend to the farming 
communities in many .of the areas where drought 
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conditions are very heavy in these areas, sometimes this 
money is wasted also. You have to come to know of it. 
How to control that? How to give the benefit to the 
farming communities of these areas? That has to be 
kept in mind. These are all matters that have to be kept 
in mind and we have to sit together and by exchange of 
views also we will have to come to a conclUsion. That Is 
not that easy. 

You Government is completely depending upon the 
support of the Left parties. You take up the maHer of 
FDI increase. I just now heard our Samajvadi friend saying 
that FDI should not go to 74 per cent or something like 
that. I do not know what advice our Left Parties wiN give 
to you while coming up with this legislation. 

MA. CHAIRMAN: Shri Bangarappa, please conclude. 

SHRI S. BANGARAPPA: Therefore, I would now give 
only one suggestion. The Left Parties are actually harping 
on your pound of flesh. I know that and you also know 
that. I would say that managing with the Left Part .... 
who are almost the coalition partnere-though they have 
not joined the Govemment, they are extending full support 
to the Govemment from outslde-i8 quite important, but 
if you just yield to the pressure tactics of the Left Parties, 
where will you be landed in managing all these things, 
if we see their threat? I am giving you a hint only. Side 
by side, when you bring up a legislation for pasling In 
this House, our Samajwadi Party friends will also certainly 
faU upon you. You take It from me. 

There are many other things. I do not want to go 
into the details. 

/Tmnslationj 

SHRI PAWAN KUMAR BANSAL (Chandigarh): Mr. 
Chairman, Sir, I was a little surprised to hear the members 
from that side. On one hand Shrl Malhotraji caUed the 
budget as anti-poor, anti people but on the other hand 
he said that there is nothing new In this budget. This is 
the repeatition of their budget. 

17.47 hr •• 

[SHRI ARJUN SINGH in th8 Chalij 

I do not know what they had been doing in the 
previOUS years. In fact I was feeling that the reaction 
expressed by him was not for this budget but for the 6 
budgets presented during the tenure of their Govemment. 

t· 
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We all are aware of the situation of the poor fanners 
during their tenure. The economic reforms made by them 
were Initiated by the Congress. Congress was well 
convinced that at one time they attain an economic status 
from where the Govemment may withdraw gradually and 
promote industrialists and that there was no harm In it 
but simultaneously it has realised its responsibility. 

In this budget we have tried to rectify the mistakes 
made during the last six years of the implementation of 
policy. 

[English} 

This has rightly been termed as an innovative, a 
progressive and growth-oriented Budget. 

[Translalion} 

If we assess the growth rate, one year does not 
make six years. 

{English] 

As one quarter does not make a year, one year 
does not make six years. The Congress, as has been 
promised by the hon. Finance Minister, has the target of 
sustained development of seven to eight per cent and 
we know how to achieve it. I was hearing Shrl Bangrappa 
talking of a resolute mind. Where else could you have It 
other than the Congress? 

[Translation} 

Where the development has taken place till now. I 
do not want to go into the figures but Is it not true that 
the GOP loan was 51.2% during 1998-99 which increased 
to 64.4% in 2003·04. Revenue deficit was 4%. It was in 
view of this that they announced the implementation of 
such programmes which will reduce it to 2.5%. They 
enacted the "Fiscal Responsibility and Budget 
Management Act." We supported this Act. We knew that 
during our tenure we should fulfil some responsibilities. A 
target was fixed for 2007·2008 but work was not done to 
achieve it. In view of this, if Finance Minister has extended 
it for another one year, there is no need to criticize. 
However, there is a need to realise that each and 
everything has been analysed in detail and It has been 
decided that the promises would be fu"illed. 

It is being repeatedly stated that there is nothing 
new in the budget. But how 1t can be ignored that the 
issues which were neglected till now, have been paid 

(Geneml) 2001·02 
due attention. Before me, the point regarding the allocation 
of funds for Increasing the water level has been 
mentioned. Really, it has happened for the first time that 
the redundant filthy water tanks in our villages would be 
reused for agriculture. This is a step taken in this Budget. 

[English} 

It is an ambitious project, but at the same time a 
realistic one. 

[Translation} 

I was also surprised to know that they are making 
fun of withdrawing excise duty on agricultural implements. 
Are they not aware that even today the farmers in our 
small villages purchase the goods manufactured here 
only? They are saying strange thing that how the farmers 
would be benefited by it. They cannot realise this because 
they are never concerned about the farmers. It did not 
come to their minds that 80% of the Indians live their 
lives on bare essentials. As per the policy we adopted 
elirller, a little foreign investment is required In some 
sectors for the progress of the country and to generate 
employment. It would be inappropriate H we talk about 
the growth but could not generate employment 
opportunities for the people. Do they have objections If 
we take steps to generate employment and to ensure 
the growth of the country? Are the responsibilities changed 
just by shifting to that side? Only a few months have 
passed since the formation of the Government. Do they 
think that the Government has some magic wand to 
improve the economic condition of the country which 
deteriorated during the past seven years? Congress had 
done it earlier. Rolling Plan was formulated in 19n. What 
was the purpose of Rolling Plan? At that time, Bhartlya 
Janata Party with some other name was part of it. The 
meaning of the Rolling Plan-was no plan. They felt no 
need to formulate any plan. Ttiey were also planning to 
withdraw the 5 years plans formulated very carefully. 
However, after the come back, Congress again set the 
economy on right path. Such changes take place in 
democracy and I do not want to comment in this regard. 
We play our rules as per our responsibility. In a very 
short time, this Government has understand how the 
economic situation can be brought on the right path. The 
reforms made by the previous Government by-passed 
the common man. 

{English] 

Your reforms by passed an ordinary man, a common 
man of the country. 
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That's why I have mentioned that our Government 
has brought the reforms keeping in view the common 
man's needs. Everybody will be benefited of it. But they 
are not paying attention towards what is new in the 
budget. Hon'ble Finance Minister has stated that the 
Government will bring a new bill and take responslbilhy 
on its own to provide at least 100 days' work on minimum 
wages to every poor man of the country. Is it a very 
small thing? It is a revolutionary step. There is a need 
to understand it. Government has understood its 
responsibility and assured that whatever investment made 
in agriculture sector, would be doubled in the three yeara. 
The present Governrnent has realised its need. It Is true 
that we have to move towards industrialisation but the 
country cannot progress till we pay attention towards the 
improvement in agriculture sector. For the first time 
another major step has been taken. I do not say that our 
Public Distribution System was up to the mark during the 
regime of Congress Government but the previous 
Government ruined the entire system. They gave a new 
definition to it. They gave the new definition in the name 
of doing something for the poorest of the poor people. 
However, as per this definition if a person owns even 
only a fan, or a cycle he deems to be above the poverty 
line. He would be consider as a rich peraon and will not 
get the benefits of PDS. What an irony that we have 
ample stock of foodgrains only because of the policy 
formulated by Smt. Indira Gandhi. 

(Eng/ish} 

When Johnson was giving a short shrift to the 
country. 

(Tmns/alion} 

At that time he had talked of Green Revolution with 
a sense of self respect. But a poor man works day in 
and day out to eke out his living. Therefore, a step In 
form of the pilot project was taken. For the first time the 
people were benefited In the real sense of the term. A 
provision of food camps was made and from anywhere 
one can go and buy one's commodities. Should It not 
have been appreciated? 

(English} 

SHRt BIKRAM KESHARI DEO (Kalahandl): It is being 
implemented in only one district. 

SHRI PAWAN KUMAR BANSAL: It Is a pilot project. 

08mands for ~ GntnIs 
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SHRI BIKRAM KESHARI DEO: It Is a pilot project. 

SHRI P. CHIOAMBARAM: It has to·.art somewhere. 
There is a Chinese proverb which aaye, -Even If you 
want to walk a thousand miles, you have to take #le ·tiNt' 
step somewhere'. Please read the Budget Speech .. 

SHRI BIKRAM KESHARI DeO: I hope, it will 
continue. 

SHRI P. CHIDAMBARAM: If it succeeds, it will 
continue. It Is only an experiment. 

(Translation} 

SHRI PAWAN KUMAR BANSAL: It was about the 
resolute mind. I shall speak with a sen.e of self 
confidence. 

MR. CHAIRMAN: Banaalji now your time is over. 

SHRI PAWAN KUMAR BANSAL: Mr. Chairman, Sir, 
I am just going to conclude. I wanted to speak In the 
last. I would not like to speak much. Many of our friends 
are yet to speak. I would like to ref.r to one or two 
things. It has been stated for the first time that drinking 
water be made available to one and all. At that time SM 
Rajiv Gandhi had formed a Technology Mission on It. 
The work had just started thereon. After that what 
happened to it? At that time Housing Schemes were 
being thought of. Prior to me a senior Member of the 
Bharatiya Janta Party was speaking In the Houle that 
names of all schemes had been changed. " seen In 
retrospect you will find when and what projects were 
started? What Is the progreea of wort< during the 6 ye .... ? 
Only names were changed and there wu nothing else 
except that. I leave this matter here. Again I corne to the 
point that we have at present made the commitment that 
drinking water and electricity will be provided to all and 
more housing schemes will be formulated. What happened 
during the last five years? People can migrate from one 
place and settle down anywhere in India. In their view 
there was only one way to eradicate poverty i. tI. If people 
are living in slums, demolishing their huts through 
bullc::lozera and throwing them out. They had only this 
solution. They never thought about their welfare. Loans 
from the Banks could have been advanced. They boast 
of having reduced rates of Interest but whom was it meant 
for? It was for those who have been taken lakha and 
crores of rupees from Banks as loans. No, the ratea of 
interest should be reduced for the poor people. We could 
have referred to It if the money was to come from abroad 
and I would like to urge the Members of the Samajwadl 
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Party that we stand for the same principle in that matter. 
The Congress had done so. At that time such an 
atmosphere prevailed in the country when we should have 
taken that way. But we have to keep pace with time. 
Can we forge ahead if we go on insisting that foreign 
investment is not required? I agree that there are some 
areas where we shall have to do it after a lot of thinking 
but we shall go for it in those areas where it is beneficial 
to do so and the investable capital of the country will be 
utilized for welfare of the poor. We can advance loans to 
them below the Bank rates as the hon'ble Finance 
Minister has just referred to the Sen Help Groups. In that 
area we have been able to make a headway. 

18.00 hr •. 

The scheme has benefitted the people and it was 
formulated in 1992. But, during the last six years you 
never made mention of the scheme as to when it was 
formulated. Now, we want to proceed with that. It is our 
commitment for those people that we have to do 
something for them. 

I would like to say a thing or two in form of 
suggestions. For a long time I thought that the Service 
Tax is perhaps a burden on the people but it is not so, 
it is innovative. One the one hand the Govemment are 
trying to reform our tax regime, lower the rates of interest 
and on the other, it is required to set off somewhere 
else. If we abolish the Income Tax and the Direct Tax, 
Consumption Tax can be imposed as is often suggested. 
If we save money on one count, I have no compunction 
in suggesting that agriculture should not be brought into 
the tax net. if they have good income and they also 
want to spend on costly items, there is nothing wrong in 
it if Service Tax is imposed on them. It, therefore, follows 
the middle path between the two extremes and i would 
not like to term it 'trapeze' as the Members sitting on the 
opposite side have used this word. It is a balanced budget 
and it has been formulated to take care of each and 
every person and not merely for pleasing the people. 
The Budg~t deserves a word of praise. I would like to 
give an example of tent. There are many a people who 
can spend Rs. 10 lakhs on it in marriage functions and 
on the other hand there are those who cannot spend 
even Rs. 2000 or 5000 on it. I think that there must be 
a threshold for it. The Finance Minister should think over 
it lest it should land people in difficulty because the 
Govemment manifests through people at various places. 

{English} 

People will not see the Government of India in the 
Finance Ministry. People of InQja will see the Government 
Qf India in the form of the Inspector there. 

{TfSnslstion} 

As the Government Is seen in the 'Patwarl', therefore, 
people can face difficuhy. I am aure you will see to it. 

It is very good, we should have appreciated that 
some relief has been given in the Income Tax was very 
much in demand. I remember that it was at the time of 
the Congress Government that the range of the Income 
Tax was last revised to Rs. 50,000. At the time I had 
heard Shri Atal Bihari Vajpayee saying that it was very 
low and it should have been Rs. 1 lakh. Eight years 
have passed since then and the range has not been 
raised to Rs. 1 lakh. What has been done this year is 
Innovative. You have tried to find a new way to help 
those who needed it. Even it is being ridiculed that what 
a new Idea has been thought out. You do not approve 
of new methods. You want to sit with closed minds. Tt'le 
Finance Minister has stated: 

{English} 

-I would revisit this subject if I find a better 
compllance.-

{TfBI1SIs/ion} 

What is wrong with it. If there is good earning from 
that a few more works of Government will be 
accomplished. Next time we shall ask for that also. But 
I would like to say only this in t/'lis regard that you have 
exempted from the Income Tax only those persons whose 
income is Rs. One lakh per annum. If seen calculation-
wise, we find that the person whose income exceeds the 
limit of Rs. 1 lakh by say Rs. 500 or 1000, he will have 
to pay a minimum amount of Rs. 9000 thereby lowering 
his income from Rs. 1 lakh. Therefore, please, take note 
of it. 

The time is very short. I have not to speak much. 
have not compunction to say that you have framed a 
good budget. But for the next budget you will have to. 
initiate the process right now. That Will, Indeed, be your 
budget. This Budget has been made keeping in view the 
prevailing circumstances. In many areas it is like fire 
fighting, full of foresightedness and it is also a perceptive 
budget but the budget making process for the next budget 
should be started right now with a view to simplify the 
tax laws so that the people do not have to face any 
difficulty. If it happens and the amount payable in tax Is 
reasonable, people will pay the tax .. willingly but it should 
also be backed by incentives. It should not happen that 
if some one given one's name for tax, officers begin to 
eye them with suspicion. Instead he should be given 
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incentives for that and regarded as citizen who Is 
participating in the progress of the country. 

With these words, I appreciate and support the budget 
made by you. I am highly thankful to you for giving me 
tne opportunity to speak. 

{English} 

PROF. M. RAMADASS (Pondicherry): Respected Sir, 
I rise to defend the Union Budget for the year2()()4.05 
on behalf of the Pa/fllli Maklrsl Kstchi and its Founder 
President, Dr. S. Ramad086 Aiyya. In our view, the hon. 
Finance Minister deserves our fullest appreciation and 
compliment for presenting a Budget which addresses the 
current challenges facing the economy and its people. 

Sir, the Union Budget, for that matter any Budget, 
can be better evaluated and appreciated If we keep three 
factors in mind. Firstly, the Union Budget is a major 
document which provides a direction to the Government 
about the way in which the country will be taken in the 
next one year. Secondly, the Budget is not a planned 
document which addreses the medium and long-term 
measures while the budget addresses the current 
important challenges facing the economy. Therefore, we 
should not confuse with the long-term issues of an 
economy which have not been solved in the last 50 years 
and comment that these have not been solved by this 
Budget. Therefore, we should keep this distinction between 
a Budget as well as the planned document. The third 
consideration which one should keep in mind while 
evaluating the Budget is that the Budget has to be an 
exercise in political economy. It cannot merely be an 
economic document nor can it be a purely political 
document. If I can understand politics as a kind of a 
public service, then those public service activities should 
be reflected in the Budget. This Is what the present 
Budget does. 

Therefore, from the point of view there is good politics 
in the Budget and not political compulsions on the part 
of the Hon. Finance Jl,4inister. And there is good 
economics and economic principles in the Budget as 
foreseen by the great economists of the country as well 
as different countries of the world. I remember of a 
statement purported to have been made by the hon. Prime 
Minister when he was the Finance Minister that there 
cannot be good politics without good economics and there 
cannot be good economics without good politics. Now, 
here Is a Budget which combines the eleme~ of good 
politics as well as good economics. By keeping these 
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considerations in mind only, we will have to evaluate this 
Budget. When you take these considerations into account 
I have every feeling to say that this Is an excellent Budget 
which the country needs today. We are happy that the 
hon. Prime Minister 88 well as the Congress (I) President 
Smt. Sonia ji have given necessary stimulus to the hon. 
Finance Minister for presenting this excellent Budget. We 
appreciate this Budget not on any subjective consideration 
but on many objective merits rather Intrinsic merits that 
we are able to see in the Budget given the constraints 
under which the Budget has been prepared itself today. 

Firstly, from a theoretical macro fileal economies point 
of view, we find that this Budget satisfies all the canons 
of a good Budget. The tax proposals satisfy the canons 
of taxation like the ability to pay, the canon of 
convenience, the canon of compliance, the canon of 
resource mobilisation, and the canon of least sacrifice. 
From the expenditure point of view, we find that the 
Budget strives to achieve the maximum social advantage, 
economy, prudence, greatest happiness of the greatest 
number, which is the ultimate goal of every welfare State. 
When we come to the deficit part of it, we find that there 
is a lot of element of fiscal prudence and fiscal discipline 
in this Budget. Therefore, taking the tax component, the 
expenditure component and the deficit component, one 
cannot but feel that this satisfies all the canona as 
enshrined In the various theories and theoretical 
frameworks. 

The second merit of this Budget is that It Is prepared 
in a highly professional manner, and we should 
congratulate the hon. Finance Minister for having exhibited 
the high skills and dexterity in the Budget-making exercise. 
Perhaps his past experience as the Finance Minister and 
his commitment to this country has enabled him to show 
this amount of professionalism. This Budget has been 
prepared In the background' of the Ascal Responsibility 
and the Budget Management Act of 2003 with concomitant 
three documents-Mid-term Fiscal Policy Statement; Rsca! 
Policy Strategy Statement; and Macro Economic 
Framework Statement. I think that in the last 54 years, 
no Finance Minister has given all these documents and 
has shown a responsibility for Budget-making exercises 
in this country except the present Rnanee Minister, who, 
therefore, deserve. all appreciation. I think that this is an 
innovative idea, In the fiscal history of India and arena of 
the fiscal responsibility. The Budget Management Act 
opens a new era in the Budget-making because here is 
a Government which says that "we will be reaponaibIe 
for all the actions of the Government: 
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MR. CHAIRMAN: Please conclude, now. 

SHRI P. CHIOAMBARAM: Sir, let him continue. 

MR. CHAIRMAN: All right. Please carry on. 

PROF. M. RAMAOASS: The Government has laid 
for itseH a Lllkshmsn RIIkIls and says that it will not 
transcend the limits of this Rtlkha and it wiH act with a 
greater responsibility. Sir. not only that he has given that 
commitment but has also shown it in the Budget by 
reducing the revenue deficit. The commitment is that the 
revenue deficit of the Govemrnent would be wiped out 
by 2008-09 and the fiscal deficit would be reduced to 
three per cent of the GOP by that period. True to this 
commitment, the present Budget itself has reduced the 
revenue deficit to 2.5 per cent and fiscal deficit to 4.4 
per cent. This reduction has come despite the fact that 
there are compelling factors on the expenditure side. But 
he has been able to reduce the non-plan expenditure 
also to a greater extent, and thereby, he Is able to show 
A greater amount of fiscal discipline and prudence. 

If you look at the economic crisis of 1991, it was 
only the fiscal profligacy and indlsciline on the part of 
the Government that landed the country into an economic 
crisis. Therefore, if the country has to remain stable we 
will have to have this kind of fiscai responsibility. The 
Government of India, and the UPA deserve a lot of 
appreCiation for bringing this Bill. I think, the Indian 
economy would not deraii from the path of economic 
stability hereafter. 

All the nagging problems of this country, whatever 
problems that have been dragging on in the past decades, 
have been addressed very ably by the hon. Finance 
Minister in this Budget. He has given a growth-oriented 
strategy. The people have been asking whether the growth 
rate of seven per cent to eight per cent is possible. This 
is quite possible. When the BJP Government without a 
human face could achieve 8.1 per cent in the last year, 
why not this Government with all these initiatives can do 
this? The evidence of this growth path has been shown 
by an increased plan outlay of Rs. 10,000 crore this 
year alone. The total plan outlay now is Rs. 1,45,599 
crores. Not only that the Planning Commission has been 
advised to repriorltlse all the items and the non-plan 
expenditure has also been reduced. Keeping in view the 
growth path. the hon. Finance Minister has emphasisEld 
on the need for investment In the economy, Investment 
not only in the industry but alsQ in all the sectors where 
investment has become a crying need of the hour. 

Oemsnds for Exc6ss GllInlS 
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Agriculture holds the key to food productivity and 
employment. 

Sir, In the last 10 years or so, agriculture has been 
considered as a big casualty In terms of investment. 
Agricultural Investment has been continuously declining. 
The Eighth Five Year Plan has outlined it. The Ninth 
Five Year Plan has indicated it, and this Budget gives a 
clear indication of the fact that the agricultural investment 
would be stepped up. 

Therefore, this Budget is an agriculture-oriented 
Budget. There are measures for industrial development; 
there are measures for development of small scale 
industries, traditional industries, etc. 

The most gratifying part is that the glory of the public 
sector has been revived by the present UPA Government. 
in my view, the public sector has been the pride of this 
nation and the public sector has been built out of the 
money of the taxpayers of this country. Therefore, we 
would not tolerate any kind of denigration of the public 
S8(;tor. The hon. Finance Minister has brought about a 
golden compromise between wholesale prlvatisation and 
wholesale public sector by having a trade off between 
the two and by giving due importance to the public sector. 
He has established a Board for Reconstruction of Public 
Sector Enterprises which shows the greatest concern of 
the Finance Minister for public sector restructuring. 

More than anything else, In today's federal structure 
about which the hon. Leader of Opposition was talking a 
great deal, the Finance Minister wants to build up a 
congenial relationship with the State Governments. 
Whatever our forefathers wanted, whatever Dr. Ambedkar 
wanted while drafting the Indian Constitution, whatever 
Jawaharlal Nehru wanted about federation have been 
translated In this Budget. He has made a provision that 
28 per cent of the total resources of the Centre would 
be allocated to the State Governments. No other 
Government so far has done that. It should be able to 
please all the State Governments and it would be a great 
step forward in the area of Centre-State relations. He did 
not stop with that. He has announced debt relief for 
States. 

MR. CHAIRMAN: Please conclude. 

PROF. M. RAMAOASS: I will take only two minutes. 

The last merit is his promise towards backward 
States. We know that without development of the 
backward States, India cannot progress further; we cannot 
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achieve the goal of attaining the developed status by 
2020. We know about BIMARU States. I feel that we 
should also include two more States, namely Assam and 
Orissa to that list. It should not only include backward 
States, but also the backward districts in various 
progressive States. There are a number of backward 
districts like Vidharba In Gujarat, Dharmapuri in Tamil 
Nadu and a number of other backward districts in Andhra 
Pradesh. All these districts are to be taken into 
consideration, and we should be able to constitute a kind 
of Backward States and Backward Regions Commission, 
instead of the Grant or Commission fund that the hon. 
Finance Minister has giving. 

Therefore, what we need in the present context is, 
as Dr. Ambedkar said, that we have to adopt a policy of 
'unequal treatment to unequals.' We caMot think of giving 
equal treatment to all the States which have had wide-
ranging development. We have to give special treatment 
to Backward States. All those BIMARU States and the 
two other States ot Assam and Orissa have 62 per cent 
of the population of our country. If 62 per cent of the 
population cannot be uplifted. then our planning process 
will not have any meaning. 

There are many more points like this about which I 
can speak even for an hour. But since you have already 
rung the bell, I will stop here. At the same time, I would 
like to give some areas of concem which the hon. Finance 
Minister can take note of. Please give me a few more 
minutes. 

In defining development, we should not often be tied 
to the growth strategy in terms of per capita income and 
national income. We should think in terms of human 
development index. The Planning Commission has started 
working out human Development Index for all the States. 
That should be the guiding factor for allocating resources. 
Rather than insisting on growth strategy of 7-8 per cent 
of GOP as well as per capita income, we should 
emphasise on HOI because these celebrated measures 
have lost their relevance in many countries and UNDP 
insists on HOI nowadays. 

Therefore. we should think in terms of human 
development index. We should also evolve an effective 
delivery mechanism for rural credit. The Finance Minister 
has said that he would constitute a Task Force on the 
cooperative credit system. I would once again appeal to 
you Sir to go through Khusru Committee is. the 

Agricultural Aeview Committee, etc. which thought in terms 
of a National Bank for Cooperative Credit. Debt relief 
can also be given to the farmers. 

There are some areas in the CMP which have not 
been touched by the present Budget like the unorganlsecl 
sector, the welfare of the people in that sector, fishermen. 
Some other categories of weaker section have also not 
been touched by him. In the whole of this country. 
Pondicherry is the only Govemment, which is providing 
relief to fishermen during the off-season period. For 45 
days It gives As. 300 plus 90 kg. of rice. Perhaps the 
Union Govemment could think of a national scheme to 
give relief to the distressed of the fishermen in future. 

It is true that education, and more so primary 
education, Is important. But what Is more Important is, 
we must know whether what Is being taught In the primary 
schools is relevant and whether they have infrastructure 
etc. or not. Mere massive investment will not do, as we 
have seen In the case of Kumbakonam some two or 
three days back. Therefore. we should think of the 
infrastructure facilities. 

Providing food is one innovative scheme. 

To sum up, I should say that this I. a Budget for 
human welfare, a Budget for growth, balance development, 
smooth Centre-State relations, translating the vision of 
the Common Minimum Programme, satisfying the 
aspirations of the common men of India who have voted 
the UPA to power. The Quintessence of this Budget could 
be expressed in terms of what the great poet of Tamil 
Nadu Mahakavi Bharathiyar has once said. Somebody 
was saying that It is a dream Budget. Early moming 
dreams always come true. For the last 45 days our 
Finance Minister has been working throughout the day 
and night, including early momings. Therefore, we hope 
that his dreams, as desired by Bharathlyar, will come 
true. I would like to quote what Mahakavi Bharathiyar 
has said: 

·Vayitrukku Sorida Vendum • Ingu 
Vaazhum Mavitharukkellam 
Payittru Palakalvi Thandhu - Intha 
Paral Uyarthida Vendum 
Nerungina Porul Kaipada Vendum 
Kanavu Meipada Vendum 
Kaivasamavathu Viraivll Vendum 
Dhanamum Inbamum Vendum 
Tharaniyll Perumai Vendum" 
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I will translate it in English for you. 

"The hunger of one and all on earth 

we must appease; 

Train them all in many arts and education 

for the whole world to advance 

Quick dividends 

dreams fulfilled 

wealth and happiness 
and fame on earth.n 

I hope that the han. Finance Minister will be able to 
achieve this vision and translate it into a reality in the 
next four years in which case we will have a pennanent 
Congress led Govemment in this country. 

SHRI P.A. SANGMA (Tura): Thank you Mr. Chainnan, 
Sir. Shri Ram Manohar Reddy in his article in The Hindu 
on the 17th of this month has observed and I would like 
to quote: 

"The Central Budgets have long ceased to be the 
major policy documents. They are now prepared for 
the TV studios and headlines in the morning 
newspapers .• 

I could not agree more. Our Finance Minister, Shri 
Chidambaram is a very eminent lawyer. He is very 
articulate and has amply demonstrated his skill in 
presenting the Budget. 

The first Budget which Mr. Chidambaram had 
presented before this House - I was presiding over this 
august House - was described as a dream Budget. 
That dream Budget had a very rough weather as to 
whether it would be passed or not. I had to find out a 
lot of ways and means to get that Budget passed. This 
Budget has been described by your well wishers as a 
dream Budget come true. I really do not know whether 
it is really a dream Budget. I do not find any new grounds. 
any new direction and any new approach in the present 
Budget. 

I can understand the constraints of the Finance 
Minister. I have been following you very closely for a 
long time. I have been reading your articles in various 
newspapers and magazines. I do not find any reflection 
of what you have been writing and saying In the present 
Budget that you have presented. I was particularly 
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impressed by an article which was published on the 21st 
of January, 2002 in the India Today. The title of your 
article was 'Povsrly Eradication-Spending is not 
invtlS/m6nl: I quote: 

·Our approach to poverty alleviation is illogical and 
perverse. We attack poverty through subsidies and 
through too many anti-poverty schemes.n 

This is what the Finance Minister had to write and 
today in this Budget what do we find? It Is an schemes. 
We find schemes after schemes. I have gone through, at 
least, 23 schemes. The Finance Minister has just followed 
the on-going schemes which the previous Governments 
have introduced. There are schemes after schemes and 
what did the Finance Minister do In those schemes? I 
have tried to analyse each scheme. The Antyodaya Anna 
Vojana and the Accelerated Irrigation Benefit Programme, 
these are two schemes where there has been no 
enhancement at all. In your Budget Speech, you were 
very proud to announce the kind of importance the UPA 
Government is giving to the Accelerated Irrigation Benefit 
Prc.gramme. But what is the allocation? The allocation is 
just the same as it was before. It was Rs. 2800 crore in 
2003-04 Budget and it is exactly Rs. 2800 crore In the 
present Budget. Where is the pride in that? 

Now I have identified six on-going schemes where, 
in fact, the Finance Minister has reduced the budgetary 
support. As regards Food-far-Work Programme. the food 
component of this Programme has been drastically 
reduced. The allocation has been reduced for Farm 
Income Insurance Project. As regards upgradation of the 
Industrial Training Institutes, I had been the Labour 
Minister of this country for nine long years and I had 
tried my best to see that the schemes for rural boys and 
girls are upgraded. The condition of our ITls Is very bad. 
I had an occasion to visit one of the States in the North-
East. In their Automobile Section, I found a vehicle. When 
I asked them where did they get this vehicle from, they 
replied that it was left by the Britishers during the Second 
World War. I tried to upgrade ITls. I am sorry to say that 
the Finance Minister did not give a single nays paisa 
more for upgradation of Indl.lstrial Training Institutes. 

How is the Finance Minister going to complete the 
schemes? Take the examples of the schemes like the 
Universal Heahh Insurance Scheme, the Seed Production 
Programme, the National Ollseads and Vegetable Oil 
Development Board. I do not find any increase In 
allocation for these schemes. Therefore, the Finance 
Minister has certainly not been allowed to present his 
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Budget. It is certainly not his Budget. It is certainly not 
according to his thinking; according to his perception and 
according to his policies. h is because I am a regular 
reader of his articles and his articles are politically correct 
and therefore, I find a different Chldambaram In this 
particular Budget. 

Sir, a lot of things have been said In regard to 
emphasis having been laid on agriculture in this Budget 
Where is the emphasis on agriculture in the Budget? 
What has the Finance Minister said about agriCUlture in 
the Budget? He has only said that credit availability to 
farmers will be doubled in the next three years. The 
Finance Minister has put the farmers at the mercy of the 
financial institutions. Where is the Investment? I do not 
find any significant investment in the agriculture sector, 
though he has been advocating for it. I have already 
quoted from his articles. Public investment in agriculture 
has been stagnant at constant rate of 1.5 per cent of the 
GOP. That is what the hon. Finance Minister had stated 
in his articles. Where is the Investment here? Except 
that, he has said that the credit availability will be doubled 
in the next three years. I come from a village. I know 
how the financial institutions behave and who are the 
creditworthy farmers. It is they who have not been able 
to pay their loans that they took earlier and when they 
go to the financial institutions, they say. 'you are not 
eligible. Please get out. You cannot get any loan'. Where 
is the investment in agriculture? 

Sir, I wish to raise a particular point since my 
availability of time is very less. It Is about Brahmaputra 
Flood Control. What is the allocation for this? Today the 
hon. Prime Minister is in Assam. A 10\ of people have 
already died. A lot of erosion have already taken place. 
Millions of people have got stranded and have got 
uprooted from their homes, but the hon. Finance Minister 
speaks so much about the North·Eastern region. How 
much has he allocated for Brahmaputra Flood Control? 
This is an on-going progamme. Last year, the allocation 
was Rs. 10 crore and this year, the Finance Minister has 
allocated another Rs. 10 crore for this project. It is just 
Rs. 20 crore in all. How would this sum help in the 
control of floods in the Brahmaputra? 

Mr. Chairman, Sir. in the last Government you were 
the hon. Minister for Water Resources. Once when I had 
spoken on this subject on the floor of the House and 
approached you through the hon. Prime Minister, the then 
Prime Minister instructed you to release a sum of Rs. 50 
crore immediately and you were kind enough to do so. 
I am grateful to you for what you did at that time. But 
today what has been allocated in the Budget? A 
Government that has so much of a soft corner for the 
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North-Eastern region has aUocated a 8um of Rs. 10 crore 
more than what It was last year for the Brahmaputra 
Flood Control programme. I am sorry this Is not 
acceptable. 

Sir, for the State of Bihar a sum of Rs. 3500 crore 
has been allocated for this purpose. I have a point on 
that also. How much has been the allocation In this 
Budget for flood control in the Ganga baain? A sum of 
Rs. 5.5 crore more than what was allocated last year. 
What is the position in Bihar today? SM Nltlsh Kumar 
was telling me about the kind of sufferings people are 
undergoing owing to flood in the State. Today It has not 
been possible for him to be present here. But In the 
Budget it has been very proudly mentioned that the 
Government has allocated a sum of Rs. 5.5 crore more 
than what it was last year. 

Sir, it has been mentioned that the Government is 
committed to speedy development of the North-Eastern 
region and all Ministries and Departments have been 
mandated to allocate at least ten per cent of their planned 
Bud'1et for the schemes and programmes of the North· 
Eastern region. Is it a new thing? We have been hearing 
this from the days of Mr. Devegowda. As the Prime 
Minister, Mr. Oevegowda went to the North·Eastern region 
and. as I was the Presiding Officer at that time, I did 
have some Influence on him. He came out with a 
suggestion that every Ministry will earmark ten per cent 
of their budget for the development of the North-East 
and. H that money cannot be spent, it will go to the non-
lapsable pool of resources. The Finance Minister has 
exactly said what Mr. Devegowda had said many years 
ago. What did you give us? Pleaa. tell us. Mr. 
Chidambaram. What did you give to the North·Eastern 
Region? Did you provide a single paisa more for the 
North-Eastern Region? You are just following what Mr. 
Devegowda has done. I am 80rry that thla Is not the way 
to mislead the people of the North-Eastern Region. 

I have watched the Finance Minister on the television. 
He has been repeatedly saying that they will carry on 
with reforms and he has also said recently that they are 
the original reformers. What is that 'orlglnal refonnar'? 
And how are you going to carry on with your reforms? 
I really do not understand. I was a member of the CouncIl 
of Ministers when the reforms started In 1991. I was a 
member of the Cabinet and we were discussing about it 
in the Cabinet. The then Finance Minister, Dr. Manmohan 
Singh, had been repeatedly saying that we have to see 
that the money is being spent for the public sector 
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undertakings and if the public sector undertaking is not 
able to cope up or come up with any improvement, then 
the money that we saved from the investment towards 
the public sector undertaking shoulcl be given to the social 
sector. That was the idea. 

I had the most difficult task those days of being the 
Labour Minister because labour unrest was there. Out of 
224 public sector undertakings, 58 of them were 
chronically sick. The then Finance Minister told the Labour 
Minister that he cannot give the money and that it had 
to be closed down. I have been fighting for It. The 
argument was, "No, we have to close down because the 
money which we are wasting has to be given to the 
social sector: And what did your Budget say today? You 
have gone back from that. 

Coming to State Electricity Boards, the then Finance 
Minister who is the Prime Minister today has been 
repeatedly telling in the Cabinet meetings and in the 
meetings of the Group of Ministers 88, "Today, the biggest 
burden on the country's economy is the Electricity Boards 
of the country. The loss is Rs. 25,000 crore every year 

. and we have to do something In that regard." I do not 
find a word about the public sector in your Budget speech. 
What is your plan about the power sector? Not a word 
is found in the Budget speech. Now, when talking about 
the power sector, I do not know how you are going to 
carry with your reforms. It is not possible. I do not find 
any answer on those points. 

As regards FDI, I have no quarrel about FDI with 
you. The reform process has to go on and you carry on 
with that. But the problem is whether you will be able to 
carry it through. The NDA has said that they will oppose 
the enhancement of your FDI cap. The Samajwadl Party 
has said that they are going to oppose it. Your allies, 
the Left Front, have said that they are going to oppose 
it come what may. 

SHRI S.P.Y. REDDY (Nandyal): You support us. 

SHRI P.A. SANGMA: You say, 'We do not normally 
bark. We only bite." And when you bite, you bite very 
bitterly. Let us see how do you bite on this preposition. 
I have a strong feeling that as far as FDI and other 
major economic policies are concemed, we must have a 
national consensus. We should not take it on political 
lines. I would appeal to the Left Parties in this regard. 

SHRI P. CHIDAMBARAM: You appeal to the right 
also. 

SHRI P.A. SANGMA: I would appeal to the whole 
House on this Issue. Why cannot we have a serious 
debate on this? Why cannot we have a national 
consensus on this major policy decision? 

For my Left friends, I would like to point out the 
policy 01 China. What is the policy of Chinese Communist 
Govemment? I tell you that. Generally, the Chinese policy 
is that the capital from foreign parties should not be less 
than 25 per cent. So, they have set the minimum Umit 
and not the maximum limit. Here, you are saying that 
the Govemment cannot go from 29 per cent to 49 per 
cent. The hon. Finance Minister himseH has asked as to 
what is the difference between 29 per cent and 49 per 
cent. It is only a question of control, that is control by 
the Indian company of Il'1dian Government or private 
investor or foreign investor. The hon. Finance Minister 
himself has repeatedly said that there is no difference 
between 29 per cent and 49 per cent. I do not know 
how the Left sees so much of difference in that. 

I think it is better if the Left Front friends learn 
something more from the Chinese experience. Let them 
see what the Chinese are dOing. I have some figures 
about China. In FDI, they have surpassed everybody . 
They have even surpassed, I think, the United States of 
America. In 2003-04, Foreign Direct Investment in China 
is 52 billion US dollars, whereas for the United States of 
America it is only 40 billion dollars. Why? It is because 
they have set the minimum limit, a minimum limit of 25 
per cent. There is no maximum limit. Above 25 per cent, 
you can invest anything. But it cannot be below 25 per 
cent. Here we are making so much of noise. I do not 
know what we are talking about. 

I would like to point out one more thing about fiscal 
consolidation that the hon. Minister talked about. He has 
projected that he would bring down the revenue deficit to 
2.5 per cent of the GOP. I really do not know how he 
is going to achieve it. I am not going into the monsoon 
factor, I am not going into the issue of Left and the 
Right opposing his FDI proposals and all that. The fact 
is that the projections that the Finance Minister has given 
to this country are highly optimistic. I have my own doubts. 
What does he say? He hopes to get across tax revenue 
to the tune of Rs 62,810 crore. That is his expectation. 
This is 25 per cent more than what has been realised 
last year. Mr. Minister, do you agree? He hopes to collect 
service tax to the tune of Rs. 14,150 crore. It is 70 per 
cent higher than what has been realised in the preceding 
year. Now, he is getting into the problem of transaction 
tax or turnover tax. You have projected a revenue of 
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Rs. 14,170 crore, which Is 70 per cent higher than what 
the Government got last year. He hopes to collect 
corporate tax to the tune of Rs. 88,436 crore, which is 
40 per cent higher than the realisation of 2003-04. As 
regards· income tax, he hopes to get Rs. 50,929 crore, 
which is a hike of 26 per cent over the realisation of last 
year. I think it is over estimation. I have gravest doubts 
on the projections that he has made to bring down the 
revenue deficit to 2.5 per cent. 

Mr. Chairman, Sir. I know about the limitation of 
time. You are not Interrupting me. You have been very 
kind to me. 

I am worried about one thing. Budget will come and 
Budget will go and we will keep on debating about It. 
There are certain things which are happening in this 
country. I had an occasion to speak about how our 
institutions are decaying. We have not been able to keep 
up our institutions. We have our systems and our systems 
are not working. As I said eariier, our institutions are 
completely decaying-I do not know, I am very sorry to 
say that. Look at the kind of Govemors. What has 
happened in Arunachal Pradesh? MLAs were going and 
gheraoing the Governor. They were asking him, by force, 
to sign. Where is the institution of Governorship? Our 
Speaker in this House is repeatedly saying everyday that 
the whole world is watching us, the whole country is 
watching us and we should behave properly. Where are 
the Parliamentary institutions going? Now, the latest victim 
is the institution of the Prime Minister himself. The Office 
of the Prime Minister has become the latest vidim in this 
country. I do not understand what is the meaning of this 
National Advisory Council? What for is it required? It Is 
a dangerous thing that you are doing. I am not going to 
elaborate much. I want only to wam this Govemment 
that it is going to be a dangerous precedent. Somebody 
is going to Chennai and saying: "I will give rupees one 
crore?" From where will it be given? ... (Intetn!ptions) Who 
is the authorised person for that? ... (Interruptions) 

SHRI S.K. KHARVENTHAN (Palanl): Sir, he is setting 
a wrong precedent. You cannot allow It . ... (Interruptions) 

MR. CHAIRMAN: The hon. Minister is on his legs. 
He will reply. 

... (/nl8nuptions) 

SHRI P.A. SANGMA: You have every right to say 
what you feel. I have every right to say what I feel. 
... (Inl8lTl1plions) 
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SHRI P. CHloAMBARAM: Sir, the hon. Member Is 
certainly entitled to make a comment as long as he does 
not unwittingly Ignore a certain fact. The announcement 
was made by saying: "I have been able to come here. 
The Prime Minister has asked me to make the statement. 
On behalf of the Prime Minister, I am announcing that 
from the Prime Minister's Relief Fund, a sum of rupees 
one crore is given." ... (Intsnuptions) 

Just wait for a moment. If Mr. Sangma, when he 
was the Speaker or when he was a Minister, had 
occasion to be one of the earliest visitors to a place of 
tragedy and the Prime Minister asked Mr. Sangma -
even as a Speaker - to make an announcement on his 
behalf, I think Mr. Sangma would have been perfectly 
right in making the announcement. ... (Inlsnuplions) 

MR. CHAIRMAN: Now, It Is clear. 

... (Interruptions) 

SHRI P.A. SANGMk Mr. Chairman, Sir, I fully agree 
with the Finance Minister when he said that as the 
Finance Minister of this country, he can announce this 
on behalf of the Prime Minister. But who has announced 
it? With what locus standi was It announced? If it is a 
Minister announcing it, I have no objection. We used to 
do that. ... (lnl8nuptions) Do not take it lightly. 

MR. CHAIRMAN: Please conclude. 

... (In/tHnJp/ions) 

SHRI P.A. SANGMA: I am talking of a very serious 
issue. You do not know that I am 8 responsible man. 
... (Interruptions) 

SHRI S.K. KHARVENTHAN: Madam has every right 
to announce It. ... (lnltJrruplions) 

SHRI N.S.V. CHITIHAN (oindigul): On behalf of the 
Prime Minister, she has announced it. She hae got every 
right to do that. ... (Inttlrruptions) 

SHRI P. CHloAMBARAM: Sir, my learned friend 8hri 
8angma made a very thoughtful speech on the Budget. 
I have written a page of notes. Now, I am hoping to 
respond to him. It i8 a very thoughtful speech. But why 
does he do this? i think there is aorne chip on his 
shoulder. He is carrying this personal campaign to the 
extreme limit. ...(Inttlrruplions) 
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MR. CHAIRMAN: Shri Sangma, please conclude now. 
Your time is up. I am worried because so many hon. 
Members are to speak. 

... (Intsrruptions) 

SHRI P.A. SANGMA: You do not have to come to 
his rescue. . .. (Intsrruptions) 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): Mr. Chairman, 
Sir, the parents of the children are already hurt. Let him 
not quote this incident. ... (lnl8rruptions) 

MR. CHAIRMAN: Shri Sangma, please conclude. 
Many Members want to participate in this debate. 

... (Intsrruptions) 

SHRI PA SANGMA: Sir, I am not boasting. I have 
been in this House for more than 25 years. I have 
presided over this august House. I have been a Union 
Minister for more than 15 years. I have been the Chief 
Minister of my State. I have been the Leader of the 
Opposition. Whatever I am saying, I am saying it with 
full responsibility as a citizen of this country. What Is 
being done is not good for the country. Tomorrow, if 
they come back to power . ... (Intsnuptions) 

SHRI S.S. PALANIMANICKAM: Sir, the parents of 
the children are already very much hurt and are 
undergoing a great trauma due to this tragedy. He should 
not add fuel to the fire . ... (Intsrruptions) So, he can quote 
some other incident. This is not fair. Today, an opportunity 
may be there. But he should not quote this incident. 
... (Intsrruptions) 

MR. CHAIRMAN: The hon. Finance Minister has 
already clarified the matter. Please take your seat. 

... (Intsrruptions) 

SHRI P.A. SANGMA: Sir, I am not opposing the 
money which has been given. It should have been more 
than Rs. one crore. I am only saying that the manner in 
which the person by whom it was announced was not 
correct. That is all I am saying. 

They have provoked me so much. Let me put it very 
bluntty. Tomorrow, If they come back to power and they 
have a National Advisory Cpuncil chaired by the RSS 
President or VHP President, how will the Congress oppose 
it? 

DSl118nds for Excess GI7lI1Is 
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DR. M. JAGANNATH (Nagar Kumool): Mr. Chairman, 
Sir, every Budget has got its own excitements and 
controversies. Likewise, the Budget of 2004 is no 
exception. It will be remembered for the introduction of 
turn over tax generating some revenue for the 
Government, but the tum over tax may succeed only in 
inhibiting the entry of individual investors and this may 
not be good for the healthy growth of the market as well 
as for the development of the country, as a whole. 

Sir, much was expected from the new Govemment's 
Budget because, after all, It was the first really serious 
policy document of the Government since the National 
Common Minimum Programme is a mere wish Ust of the 
proposed policies and programmes. It is just a replica of 
the National Common Minimum Programme rather than 
an action oriented document with any direction . 

Certainly, the Budget speech was filled with many 
references to agriculture, education, health and 
employment. Some measures do indicate a commitment 
to changes in certain areas. For example, the Finance 
Minister has proposed to impose a two per cent cess on 
taxes for mobilising around Rs. 4,000 crore to Rs. 5,000 
crore. It is a good move to improve the education system 
in the country. Likewise, the concessions announced on 
medical equipment in the way of either waiver or reduction 
in customs duty will be helpful to the poor patients. 

Sir, here the Finance Minister has conveniently 
forgotten some people who are hearing impaired. The 
hearing aid is manufactured in India but the imposition of 
CVD on hearing aid is making it expensive in comparison 
to the imported ones. 

The hon. Finance Minister has decided to revive the 
public sector enterprises. It Is a good gesture. It has 
sent a ray of hope in the working class. But it should 
not be in toto and we must also keep in view the 
perennially loss making PSUs where the money should 
not be dumped or wasted. 

Likewise, there are some positive moves for the 
agriculture. The Rural Infrastructure Development Fund 
has been revived. The intention to double the agricultural 
credit in three years is a positive move towards the 
farming community. But any action taken for the benefit 
of farmers should not boomerang, rather It should be 
helpful to them. It should not harm the farming sector. 
To cite one example, In a good sense the Government 
of Andhra Pradesh has come out with some packages 
and also brought a Bill of moratorium on private lending 
for six months. This has created a problem in the 



Genersl Budgst-2004-05 General ASADHA 29, 1926 (Ssks) 
Discussion, Dstnllnds lor Grants on 

469 lind 
Dtlmands lor Exct!Ja GIWIIS 

(~200f.Q2 

JAGANNATH: Sir, I will conclude 
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agricultural sector where the banks and private 
moneylenders are not in a position to sanction loans to 
the fanning community, immediately when there is a need, 
out of fear. Nobody is coming forward to lend them and 
the farming community is in a lurch of money. Such a 
situation should not be there. Because of this, in some 
places, the private moneylenders. In spite of moratorium. 
are playing havoc with the farmers in realising the loans 
from the farmers. 

Yesterday. in an incident, where a private 
moneylender in order to realise the loan had beaten a 
farmer severely. Fortunately he has survived. In spite of 
having such moratorium, any Govemment action should 
not be of such type. It should be helpful to the farmers. 

Sir, the hon. Finance Minister has made a special 
allocation of Rs. 10,000 crore in terms of budgetary 
support for the Central Plan, supposedly to implement 
the NCMP. But this amount is really nothing compared 
to the huge need of funds required to go even some 
way towards fuHilling the promises already made. This 
allocation needs to be increased further as this is not 
sufficient. 

There is a budget allocation for crucial rural 
employment programmes like Antyodaya Anna Yojana. It 
is not more than the Budget, which was allocated by the 
previous Government. The 100 days Employment 
Guarantee Scheme in rural areas is merely on the paper 
than in any action plan. This should be implemented 
immediately to stop starvation deaths, suicides and 
migration from rural areas to urban areas. Any 
Government before coming up with any plan should work 
out the actual and then implement it. The farmers are 
dying, people are migrating from one place to another, 
han of the country is drought prone and han of the country 
is in floods. How long do we have to wait for the Action 
Plan to come? My request to the hon. Finance Ministar 
is that in such types of cases, they must come out with 
an Action Plan so that it is helpful to the people in rural 
areas. It is because the 100 days employment programme 
is intended for rural people. 

The other schemes, such as rural sanitation and 
drinking water, which are very important, the increase in 
outlay are relatively modest, in the range of Rs. 40 crore 
to Rs. 100 crore. Now, we have a severe drinking water 
problem throughout the country. The allocation should be 
enhanced for that. 

MR. CHAIRMAN: Please conclude now. There are 
more than 50 Members who wish to participate in this 
debate. 

DR. M. In two 
minutes. 

Sir. electricity and drinking water are needed by 
everybody, but no mention has been made about them 
in the budget allocation. How is he going to raise money 
for them? 

Coming to the backward States, a Backward State 
Grant Fund has been created by the hon. Finance Minister 
and a sum of Rs. 45,000 crore has been proposed. It is 
merely a renaming exercise rather than allocating some 
money on it. The exercise has been made to transfer 
funds from are head to another head. This need a 
practical approach. It is a good programme. There is a 
disparity among many States and because of this in most 
of the States anti-social activities are occurring. 

19.00 hr •. 

Regional disparities are coming up because of this 
disparity only. We must have a national outlook. My 
request is to see that this is materialiled and funds are 
mobilised. We should come out with the ways and means 
to achieve this target. 

Sir, Defence is a good thing. Defence budget has 
been increased to Rs. 77,000 crore which is very much 
needed at this juncture. This will get the Defence forces 
modernised. 

Sir, now I come to steel. There is 8 per cent to 12 
per cent increase in excise duty on steel. Steel is required 
and it will be used in the real estate sector and in 
construction field to build up infrastructure. Though it 
seems to be only 8 per cent, indirectly this wiU raise the 
cost of construction and it will become a hurdle in the 
infrastructure building. 

Then I come to the welfare measures. For SCa and 
STs, you have mentioned in the Budget document or In 
your Budget speech that you have got a special liking 
for these people; but that is not reflected in your Budget 
allocations. Sir, for the 25 per cent population of the 
country, only Rs. 100 crore increase Is there than the 
previous Budget. I believe that you have got a great 
respect and love for these people but this 8houtd be 
reflected in the Budget allocations a180. My request to 
you is that you should see that the Budget allocation for 
them is increased. 
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Regarding State Governments, Sir, no effort has been 
made to correct the fiscal squeeze faced by the States. 
'( ou said that the interest rate has been brought down 
from 10.5 per cent to 9 per cent. The Central Government 
is the usurious money lender to the States. Without any 
security, the Central Govemment gives money to the State 
Governments. You take loans from various institutions at 
the rate of 4 to 6 per cent and lend to the States at the 
rate of 10 per cent. It is a great injustice. The Interest 
rates on loans to the States should further be reduced. 

Then, FOI is a welcome gesture. Though we need 
FOI for the development, it should not be at the cost of 
the loss of the domesti~ industry. We must be very 
careful. 

Then coming to the overall Budget, I feel it is very 
disappointing. It is very disappointing for the reason that 
no concrete measures have been proposed for the 
employment generation. As I said earlier, the allocation 
is meagre for the welfare of SCs and STs. It should be 
made in proportion to the population of the country. 
Twenty-five per cent of the population consists of SCs 
and STs. For them the Budget allocation should be 25 
per cent of the total Budget of the country. What is 
essential for the development of farmers ... 

MR. CHAIRMAN: Please conclude. 

DR. ·M. JAGANNATH: Sir, I will take one minute 
more. Sir, the legendary engineer and the former Minister 
Shri K.L. Rao had proposed long back about linking of 
rivers. We are seeing now in the country that In some 
parts of the country floods are coming. Most parts of the 
South-your State is not an exception, Sir, you too hail 
from South-namely Andhra Pradesh, Karnataka, Tamil 
Nadu have become now perennially drought-prone States. 
During the NDA Government, the issue of linking of rivers 
was taken up in a big way Clnd that goes with the opinion 
of Shn K.L. Rao. Sir, w,.er which is wasted and which 
goes to the sea comes from glaciers of Himalayas. The 
glaciers melt and then the water comes. They are 
perennial rivers. Whereas the rivers which are not 
perennial a re-I am saying it in the context of the rivers 
of Southern States, say Godavari, Krishna and 
Tungabhadra-deficient of water because of the failure 
of monsoon. Unless we connect these rivers, the problem 
will not be solved. When we connect them, then only the 
entire country will prosper and the farming community 
will prosper. 

Nothing has been mentioned in your Budget about 
the linking of the rivers. In you reply, you have to say 
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something about the IIntdng of the rivers because it will 
help the farming community. 

Then, Sir, no concrete measures for mobilisation of 
funds have been proposed. That Is why, the Budget is 
disappointing. You would not have got enough time frame 
the Budget because soon after you got elected, within 
40 days' period you have framed this Budget. I hope, 
your next Budget will be helpful to everybody. 

[Translation} 

SHRI RAM KRIPAL YAOAV (Patna): Mr. Chairman, 
Sir, I rise to support the Budget 2004-2005 presented by 
the Finance Minister. The UPA Govemment has been 
formed in accordance with the wishes of the crores of 
people. I understand that the Govemment has presented 
this budget keeping in view the Common Minimum 
Programme, masses of the country and their requirements, 
and the requirements of the backward States. Through 
this budget the Finance Minister has tried to convey a 
message that our economic growth rate will remain upto 
8%. He has given assurances regarding education, 
medical facilities, agriculture, employment and has also 
given thrust to Investment. The Govemment have made 
a number of commitments for fuHiHing 80 many objectives 
like reforms in the fiscal deficit. The Finance Minister Is 
learned and thinker with vast experience and he has 
also been the Minister of Rnance earlier. I am sure he 
will work in favour of the poor, unemployed and those 
struggling with economic hardships in conformity with his 
thinking. 

I would like to draw the attention of the Minister 
towards my State Bihar. I think the Members belonging 
to all parties have put forth their views on Bihar. The 
announcement made by the Minister has led to a 
confusion about which I will elaborate later on. Since the 
time is short and many members are there to speak. 
Therefore, I shall confine myself to the State of Bihar 
only. Bihar is the second poorest State of the country. 
It's condition Is extremely pitiable, The percentage of the 
people living below the poverty line is 42.60. I would 
frankly say that even after almost 57 years of 
Independence, the State of Bihar is stili neglected. It has 
been neglected since the time of the First Five Year 
Plan which was formulated for development of States 
and for providing economic assistance to them. Even now 
Bihar is backward due to imbalance and unequallty. Had 
investment been made there since First Five Year Plan, 
keeping in view poverty of Bihar, the present condition 
would not have been so pitiable. 
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Sir, the economic situation of the State further 
deteriorated as a result of its bifurcation. 70% resources 
of its income went to Jharkhand and contrary to this 
7(;)% of the population remained with Bihar. Today, Bihar 
does not have the resources required for development of 
this 70% population. At present Bihar is spending 30% 
resources for improving the economic condition of that 
70% population. After bifurcation of Bihar every party 
particularly the NDA Government had assured that a 
special economic package will be given to the State of 
Bihar. In Bihar Assembly Members from all political parties 
had demanded a special economic package for 
compensating Bihar. About As. 1,89,000 crores were 
demanded for Bihar. But NDA Govemment did not release 
even a single paisa for improving the economic condition 
of Bihar. Floods and drought hit Bihar every year thereby 
further deteriorating the economic condition of the State. 
The hon'ble Members have also discussed it in the House 
that Bihar suffers losses worth billions of rupees due to 
floods and this year about 70 districts of North Bihar 
have been completely ravaged by floods and about 100 
persons have died due to floods as well as property 
worth billions of rupees has already been destroyed. Due 
to floods roads are in dilapidated condition and the 
communication system has been wholly damaged and 
day after day· the economic condition in Bihar is further 
worsening. Unless and until the attitude of the Union 
Government changes, the situation of Bihar will not 
improve. The hon'ble Finance Minister is a leamed person 
and his attitude towards Bihar has been positive. Keeping 
in mind the same positive attitude I would like to submit 
to the Finance Minister that the Union Govemment was 
to give Bihar an amount of As. 700 crores but a condition 
was imposed that first hold elections to Panchayat and 
only then the money will be released. Panchayat elections 
were held and a delegation also came to meet the then 
Prime Minister and the Finance Minister in order to draw 
attention of the then Government of India towards this 
aspect and despite that not a single penny wss released 
to Bihar out of that sum of As. 700 crores. That amount 
is still lying with the Union Government. I would request 
the hon'ble Finance Minister to release the money to 
Bihar which was due to Bihar and which was its rightful 
claim so that development can take place there. 

Mr. Chairman, Sir, the amount being released under 
the Indira Avaas Yojana is quite inadequate. I would like 
to request you to increase the amount being given under 
the above scheme so as to materialise the dreams 
cherished by the poor of concrete houses. The 

Government is also making laws and rei_ISing money 
for this purpose but the amount being releued Is very 
much inadequate. Kindly Increase It. 

MR. CHAIRMAN: Yadavji, pleaee apeak briefly. Other 
hon'bIe Members have also to speak. 

SHAI RAM KAIPAL YADAV: Sir, I have juet started. 

MR. CHAIRMAN: You have alr.ady taken ten 
minutes. 

SHAI RAM KAIPAL YADAV: Sir, other hon'ble 
Members from our party have also not spoken. 

MR. CHAIRMAN: Please be brief. 

SHRI AAM KAIPAL YADAV: Sir, it seems your 
annoyance with Bihar is growing. 

MR. CHAIAMAN: No, It is not so. 

SHAI RAM KAIPAL YADAV: Sir, in view of the flood 
situation the Chief Minister of Bihar has drawn the 
attention of the Prime Minister as well as the Finance 
Minister through a letter and she ha uked for uaistanoe 
of As. 1000 crores so that effective stepa could be taken 
there but only As. 30 crores have been released 80 far. 
It is a meagre amount. I, therefore, would like to request 
the Finance Minister to make a special arrangement for 
Bihar so that relief works could be undertaken properly 
for flood victims in the State. 

Sir, water logging which occurs every year is the 
biggest problem in North Bihar. The aituation cannot 
Improve unless the problem is property diagnosed and 
an appropriate provision of funds is made. The check 
dams have also given way there. The State of Bihar 
cannot improve unless other arrangements besides roads 
are made there. As far as the specia' package Is 
concerned, there is some foncusion. The Finance Ministe. 
should clarify the position in this regard. He has stated 
that As. 3225 crores will be provided. The Prime Minister 
of the previous Govemment Shri Atal Biharl Vajpayee ji 
had announced that an amount of As. One thousand 
crores will be provided every year out of which only As. 
400-500 crores have been received. I would like to know 
as to whether this amount of As. 3225 crores is in 
addition to that amount? We have heard that this is the 
amount which Is given under the Rashtriya Shram Vik .. 
Yojana. Under this scheme money i8 being provided to 
whole of the country. We would like It to be clarified, 
whether the amount is provided under the above scheme 
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or Is It separate from that? We would like to know the 
stand of the Government particularly on Bihar State. The 
hon'ble Members of the House want to know. Please do 
some positive work in this regard. Whether any amount 
under the Rashtriya Sharm Vikas Yojana was released 
for Bihar during the year 2002-2003? I would like to 
know whether Jammu and Kashmir and the North East 
States have also got their share in this provision of Rs. 
3225 crores during the year 2004·2005 and how much 
share these States have? 

If so, how much of the funds have been allocated to 
the North-Eastern States and how much funds are to be 
given to Bihar? 

It has been stated that 6 hospitals of the level of 
AIIMS would be opened throughout the country. A 
decision to open such hospital in Bihar was taken by the 
then Government and the han. Vice-President laid the 
foundation stone for it at Phulwari in Patna. More than 
six months have passed since the foundation stone had 
been laid but the work is yet to be started, No budgetary 
allocation has been made in this regard. Should we take 
it as a denial to the demands of the people of Bihar? 
The poor people of Bihar especially come here for 
treatment. They don't get treated here. There is a need 
to set up the hospital immediately In view of the demand 
of the people here and it should not be confined to 
laying down of foundation stone only. You should certainly 
pay attention towards it. I would like to know when you 
are going to take action in this regard? 

A very meagre amount of money has been spent in 
Bihar as far the CD ratio is concerned. The money 
deposited by Bihar is allocated to the more developed 
States and as per the law, we must get our money. 
Adequate funds are not spent in proportion to the CD 
ratio, which further deteriorates the condition. After the 
bifurcation of Bihar, except agricuhure Bihar has not been 
left with any resources and the agro-industrles are not 
being set up here, since all agro industries have gone to 
the State of Jharkhand. Until the adequate attention is 
paid towards the farmers of Bihar it can not develop. 
Economic Review is the roadmap of economic measures 
rroposed to be taken by the Government. I would like to 
draw your attention towards the state of confusion on the 
issue and I would also quote it. You have mentioned 
about the various measures and steps claimed to have 
been taken for the welfare of the farmers. Bihar is 
dependent on its agriculture' and you are unable to check 
corruption that is causing lot of problems for the farmers. 
11 has been stated in the economic review that. 
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"Increase in procurement results in an Increase In 
stocks as well as in the outstanding food credit, while 
increased off-take results in decline in stocks and In 
the outstanding credit. During the last one year, the 
increase in off·take has been much higher than the 
increase in procurement resulting In a decline in both 
stocks and outstanding food credit. However, the 
decline in food stocks has been higher than the 
decline in credit reflecting the particular method of 
stock valuation." 

The purchase of the produce of the farmer is not 
upto the desirable level. Arrangement to sell it in the 
open market is made that involves large scale fraud 
resulting into the farmers getting deprived of their due 
share. Hence. through you I would like to request the 
hon. Finance Minister to bring all these points to the 
notice of the Agriculture Minister and to take suitable 
measures so as to ensure that the farmer gets the proper 
remunerative price for his produce received by putting 
hard labour. 

With these words, I hope that the hon. Finance 
Minister would pay attention towards the points raised by 
me. The countrymen feel that Bihar has been given a 
special package but it is not so. I would like to submit 
that a special package to Bihar has been given with a 
view to remove the poverty and backwardness of Bihar 
and to make it march on the path of progress. 

{English} 

MR. CHAIRMAN: Now, hon. Minister of State for 
Parliamentary Affairs will make a statement. 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI BIJOY 
HANDIQUE): Sir, with your permission may I make an 
announcement? Dinner will be laid at 8 o'clock in room 
No. 70 for hon. Members and members of the Press and 
in room No. 73 for the members of the staff. I have 
great pleasure in inviting them all. 

MR. CHAIRMAN: Now, dinner arrangements are 
made. Before calling the next hon. Member, I must 
request all the hon. Members that a large number of 
speakers are still there to speak and if you kindly 
cooperate, we will be able to complete this debate, Each 
hon. Member will be allowed to speak for two or three 
minutes, to a maximum of five minutes. 

Shri L. Ganesen to speak now, 
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SHRI L. GANESAN (TiruchirappaUi): Mr. Chainnan, 

Sir, at the very outset, with all sincerity and honesty of 
purpose at my command, I wish to congratulate, 
appreciate and to pay highest tributes to our hon. Minister 
of Finance for having presented an admirable Budget. 
My admiration grows by leaps and bounds when we take 
irito account the various constraints and restraints under 
which he had to play his role. First of ai, ours is only a 
coalition govemment and as such, there are conflicting 
interests among the partners themselves. 

19.28 hr •. 

[MR. DEPUTY SPEAKER In the ChaiJj 

Shri Chidambaram, the hon. Minister of Finance was 
able to satisfy the conflicting elements of the very coalition 
itself. He has satisfied Shri Lalu Prasad and at the same 
time he has satisfied Shri Sharad Pawar. He is able to 
satisfy MDMK as well as the PMK and so many elements. 
It is really a very wonderful thing and he has done that. 

Not only that the political parties are satisfied, that 
apart all sections of the people and all sectors' of the 
people are also satisfied. The haves and have-nota; the 
industrialists and the agriculturists, and every section and .. 
every sector of our society, of our nation have been 
satisfied. In a way, if I am to put it in a nutshell, this is 
a populist as weil as a reformist Budget. 

As far as the Budget is concerned, it should declare 
the aims and objectives of a political body elected by the 
people at large to govem the country. It should delineate 
the ways and means of achieving the aims and objectives. 
It should spell out the determination and the directions of 
the governing body and as such to present a Budget for 
a far-flung nation consisting of diverse elements and 
conflicting sections is really a Herculean task which our 
hon. Minister of Finance had done admirably. 

Some people are afflicted with congenital disease, 
the disease by birth. Also, some nations are afflicted 
with problems from very origination. The problems that 
we are facing now are not new ones, say poverty. It 
continues from pre-Independence days. The same is the 
case with inequality, not only economic but also social. 
These perennial problems have been there from even 
pre-Independence days. Therefore, I say that our Finance 
Minister is not an Aladdin. He is also not having a magic 
lamp in his hand. He is not a magician. So, by mere 
flourishing his wand, he cannot get things done. 

After all, I wonder, since I know him pretty welt, how 
it is possible for such a man to present such a Budget. 
A man is a creature of heredity and environment. He 
belongs to, he hails from a famous community, banking 
community, in our State. In good old days, in colonial 
days, his ancestors had gone, settled and done banking 
business in Malaysia, Singapore and so many other 
colonies. Therefore, perhaps the quality to manage the 
affairs is his inheritance. Not only that, he is awarded 
also. Let us look at his education. He has been educated 
in Harvard. Therefore, both of them have joined together 
and helped him in preparing this admirable Budget. 

Sir, for want of time, for shortage of time, I wish to 
cut short my speech and go to very important things. On 
behalf of the people of India, of India, particularly the 
people of peninsular India and notably the people of Tamil 
Nadu, I thank the Finance Minister for having decided to 
implement Sethu Samuthiram Project with determination. 
The Finance Minister is well aware that the project is a 
long pending dream of the people of Tamil Nadu. Every 
leader of Tamil Nadu had pleaded for the implementation 
of the project. 

When my General Secretary or rather our General 
Secretary, Shri Vaiko had been a POTA detenu, he wrote 
a personal letter to the former Prime Minister which I 
wish to quote. It says: 

"The Sethu Canal would achieve international 
significance line the Panama Canal and Suez Canal, 
boost the entire economy of India earning huge 
foreign exchange, provide enormous employment 
opportunities, give fillip to Industry and agriculture in 
southem districts of Tamil Nadu. Once the Sethu 
Canal Project is implemented, Tuticorin Port will 
become a pivotal intemational port gaining importance 
than Singapore Port. 

There had been more than nine committees 
constituted during the British days to make a thorough 
study of this important project. After Independence, 
in the fifties, the Government of India taking 
cognisance of the vital significance of the project 
constituted Shri Ramasamy Mudaliar Committee and 
initiated measures to implement the project with all 
sincerity. When Pandit Jawaharfal Nehru was the 
Prime Minister, the Union Cabinet gavo clearance in 
the year '962 for the Implementation of Sethu 
Samuthiram Canal Project. 

Unfortunately. the Govemment of India abandoned 
the decision to implement the project and put it in a 
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cold storage to oblige the objection raised by the Sri 
Lankan Government. In the backdrop of Chinese 
aggression, India wanted to develop friendly 
relationship with Sri Lanka even going to the extent 
of compromising the future benefits and welfare of 
India. Such an injustice was done to Tamil Nadu." 

I quoted this from the letter my General Secretary 
wrote to the former Prime Minister, Shri Atal Bihari 
Vajpayee. 

On 15th September 1998-when MDMK launched the 
historic Renaissance rally to celebrate the birth anniversary 
of social warrior and a revolutionary Periar and the wisest 
man Anna-our General Secretary Shri Vaiko persuaded 
the former Prime Minister, who attended the function, to 
give a solemn assurance before several lakhs of people 
in Marina Beach to implement the scheme. 

For the first time, the Union Government made a 
reference about the Sethu Canal Project In the Parliament 
in 1999. But, subsequently its reference was lost in the 
successive Budgets. At last, you have declared in the 
Budget of 2004-2005 that the UPA Government will 
implement this project. In the Implementation of this 
project. hon. Minister Mr. T.R. Baalu-your colleague-
has a very vital role to play. I think that proper time has 
come for implementation of this project. The hon. Finance 
Minister and the Shipping Minister will-I ardently hope-
implement the project. I can tell both of you that your 
names will shine like a morning star in the history of 
Tamil Nadu if you implement it expeditiously. 

In this Budget, you have given much more importance 
to Agriculture and Rural Development, and more funds 
are allocated for both of them. I, as one who, was born 
in a agricultural family, and that too from the remotest 
village shall have to thank you for the same, and if I fail 
to do so, then I will be failing in my duty. 

!'ot the same time I will also be falling in my duty if 
I fail to point out a shortcoming in the Budget. There is 
no doubt that you have done your best and allocated 
more funds for agriculture. There is also no doubt that 
your have made provision lor Improvement of irrigation, 
but you thought about agriculture without thinking about 
agriculturists and that is the problem. So, whatever things 
you do for the sake of agriculture will not suffice if you 
do not take into account the living beings called 
agriculturists. 

MR. DEPUTY SPEAKER: Please, conclude your 
speech. 

SHRI L. GANESAN: Sir, I appeal to you to kindly 
allot me two more minutes. Therefore, I appeal to the 
hon. Finance Minister that unless and until you rescue 
the agriculturists, peasants, farmers who are born in debt, 
live in debt, die in debt and pass on the debt to their 
children, they cannot be helped. This is the main problem. 
I know the restrictions or should I say the difficulties of 
a Finance Minister. But I appeal to you strongly that you 
should waive the debts of the agriculturists. If it is not 
possible to waive off the entire debt, at least the penal 
interest and the interest should be waived. I am 
particularly speaking about the agricultural debt, and the 
agricultural loans, and not about all the other loans. I 
appeal to you to seriously consider about this issue 
because this is a very vital Issue. 

MA. DEPUTY SPEAKER: Please conclude your 
speech. 

SHAI L. GANESAN: Sir, please give me some more 
time. 

MR. DEPUTY SPEAKER: No, it is not possible for 
me to do it. I have a long list of speakers, who are yet 
to speak on this subject. 

SHRI l. GANESAN: Sir, , would request you to give 
me two more minutes. Hon. Deputy Speaker, Sir, please 
be patient. Irrigation In another problem, which I would 
like to touch upon in my speech. We cannot look at 
irrigation in bits and pieces. It should be taken into 
account in a big way. 

The inter-State rivers should be nationalised. There 
is no use of constituting Tribunals. Sir, with great difficulty 
Dr. Kalaignar got the Tribuanl constituted in the good old 
days of Shri V.P Singh's regime, and it is all right. The 
Tribunals have given Interim Award, and it is all right. 
What happened by doing so? Nothing happened as a 
result of dOing it like that. The Supreme Court has given 
a direction in this respect. Did they follow the directions 
given by the Supreme Court? 

This morning I heard one hon. Member and I could 
not tolerate when he was talking about the sufferings of 
the agriculturists. He is a senior Member, and I have 
every respect for him for that. Which agriculturist was he 
referring to? He himself kicked on the belly of Tamil 
agricultUriSts, and he depicts as if he is very benevolent. 

The Prime Minister had made a request, and It was 
turned down. What happened to the agreement relating 
to Sutlej? In Punjab, Haryana and Rajasthan the 
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agreements are torn to pieces and thrown to the 
winds. 

MR. DEPUTY SPEAKER: No, please sit down. Next 
speaker is Shri Kharabela Swain. 

SHRI L. GANESAN: I am sorry, but I would request 
you to kindly give me some more time. I have no 
grievance against any Individual In the Central 
Government. We are the actual sufferers. We are suffering 
for the past so many years. Therefore, if anything is to 
be done. the inter-State rivers should be nationalised. 
This is the solution that should be followed in this matter. 

MR. DEPUTY SPEAKER: Please sit down. No, this 
is not allowed. 

SHRI L. GANESAN: Sir, please give me one more 
minute. 

MR. DEPUTY SPEAKER: No, plea:;e sit down. 

SHRI L. GANE'SAN: Therefore, I appeal to the hon. 
Minister to please consider and waive the interest and 
the penal interest of the agriculturists. You are a young 
man and you have got time with you. The hon. Prime 
Minister is also with you. So, please nationalise the Inter-
State rivers. 

MR. DEPUTY SPEAKER: No, I cannot give you more 
time. Shri Swain is already on his legs to speak. 

SHRI L. GANESAN: I would request the hon. Minister 
to kindly use all his efforts to nationalise the inter-State 
rivers. 

MR. DEPUTY SPEAKER: Please sit down. 

SHRI L. GANESAN: Sir, with these words I conclude 
my speech. 

SHRI KHARABELA SWAIN (Balasore): Sir, I was 
listening with full attention when Prof. M. Ramadass was 
speaking. He said that the Budget is not a plan document. 
Yes, it Is not a plan document. He said that It is relat~ 
to politics and economy. He said that in one year all 1.11s 
cannot be solved. It is all right, and I fully agree with 
him that it is not a plan document. But, is it not a policy 
document of the Government of the day? Does it not 
spell out the direction in which the Government wants to 
take the country? Is it not what really the Budget is? 
Yes, it is. 

What does the Finance Minister have to say in his 
speech? He says that the people have sought a change 
in the manner in which this country is run, a change in 
the national priorities, and a change in the process of 
focus on governance. He also told who would have the 
first charge of development. It is all right. Those ara all 
very well intentioned statements, and they wi!l fetch him 
very good votes. 

It is the height of glorification of poverty, but it is not 
to take away the poor from the abyss of poverty. It is 
just to keep them in that way all the time by just giving 
them some loans or by giving them something so that 
they remain poor, and you can always say that you are 
working for the poor and let us get the votes. 

What does the hon. Finance Minister have to say 
about agriculture? He wants to give a boost to agriculture. 
The way it is being projected is as if the previous 
Govemment did nothing and It is this new Government 
which wants to change the priority. Let me come to the 
point of agriculture. The capital formation was raised to 
2.3 percent from what It was in 1998-2004. When the 
NDA Government came to power In 1998, the agricultural 
credit stood at Rs. 32,000 crore. We have increased it 
from As. 32,000 crore to Rs. 80,000 crore In 2003-04. 
Then, we distributed Klsan Credit Cards to 4,27,00,000 
farmers. I am quoting all these things from the Economic 
Survey, which the hon. Minister has published. Only 
14,00,000 kisans were left without any Kisan Credit Cards 
and they were supposed to have distributed them by 
31st March, 2004. Now, to say that they have increased 
it by leaps and bounds, how does it hold any water? 

Now, I am quoting from page 161 of the EconomiC 
Survey. The previous Government, the NDA Government, 
wanted to give to AIDF through Lok Nayak Jayprakash 
Narain Fund. An amount of Rs. 20,000 crore was provided 
in the Interim Budget presented by hon. Jaswant Singh 
this year itseH. This Fund has now been reduced; rather 
it has been eliminated or done away with and a new 
Fund with As. 8 eror. has been proposed by the hon. 
Finance Minister. Ultimately, only Rs. 136 crore was 
allocated more in this year's Budget for agriculture. let 
me again point out that only Rs. 136 crore more was 
provided for agriculture and the drurnbeat is being done 
as if agriculture has been given the prime of its 
importance. 

This Budget does not have a thrust, and the goals 
set by the hon. Finance Minister are not achievable. It is 
an accommodation in conflicting expectations. 
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[Shri Kharabela Swain) 

One of the hon. Members, Mr. Ajay Maken, said at 
the end of his speech that the hon. Finance Minister 
should not look at the Stock Exchange; the Minister 
should look at the agriculture and rural sectors. That is 
why, I am asking the Minister a very simple question. 
Why did the hon. Finance Minister go te Mumbai? What 
is the heading in The Economic TimtlS? It says, "FM 
talks, but Sensex does not work'. He wanted the Sensex 
to work, he wanted that it should rise, but It did not. 
However, their own people said, 'Why did you go to 
Mumbai? You should not have looked at the stock 
market." The hon. Finance Minister, who is a great votary 
of reforms, knows it pretty well that the stock market is 
the creator of wealth. " he wants money, he will only get 
it from there, and the money will be got from there only. 
The Finance Minister, most probably, got his compulsions, 
he is not confused, but his Party is thoroughly confuaed 
because it seems from the speech "VIele by one of their 
speakers whom, I found, the hon. Minister ably supported 
with slips, facts and figures. ... (Int.rruptIons) 

SHRI P. CHIDAMBARAM: I do not send sliP8 to 
anyone. 

SHRI KHARABELA SWAIN: The moment the hon. 
Finance Minister submitted his dream Budget many years 
back, seven or eight years back, It went bust; and the 
moment he became the Finance Minister just two months 
back. the business world was much less enthusiastic. 
Shn Sitaram Yechrui spoke only one sentence on TV 
about disinvestment and, immediately, the Sensex 
plummeted down to 800 points. The Foreign Institutional 
Investors wanted to withdraw the funds. This is how the 
image of the Government is. The Sensex, till now, does 
not want to rise; it has remained as it was just about 
two or three months back when this Govemment assumed 
power. 

Another Economist, Mr. Montek Singh Ahulwalla, who 
was made the Deputy Chairman of the Planning 
Commission, said: "We want hard decisions to have a 
GOP growth rate of 8 per cent: Where are those hard 
decisions? It was the NDA Govemment which took the 
hard deciSions. . .. (Inltlnupllons) 

SHRI ASAOUDDIN OWAISI (Hyderabad): It is 
bGCaUS8 of those hard decisions that you are sitting there. 

MR. DEPUTY SPEAKER: There should be no running 
commentary. 

SHRI KHARABELA SWAI~: We brought down the 
interest rates. We had a very 80ft interest rate whll;h 

(Genel'll/) 2001-02 
actually facilitated the growth of the economy. Hon. 
Members from the left prodded the Finance Minister to 
hike it to 12 per cent. Can he do that? Has he been 
able to do that? It Is simply not possible to do that. If 
you hike the interest rates now, It will be difficult to give 
loans to the industry. We are giving loans to the industry 
in order to create employment opportunities in this country. 
If the Industry does not grow at 10 per cent rate annually, 
to achieve a growth of 8 per cent Is impossible. Han. 
Finance Minister knows it. 

My point is, the Govemment is thoroughly confused. 
They say that It may not be possible to achieve eight 
per cent growth this time. After a growth of eight per 
cent last year, it may not be possible. That is what the 
Minister has said. He said that it may not be possible, 
but I say, it will not be possible. 

Mr. Maken said that because of the administrative 
inability of the NDA Government, tax collections could 
not be improved upon. He said that we had brought 
down the tax to GOP ratio from 9.03 to 8.76. He said 
that they want to increase It to 10 per cent and that 
there would be greater tax collections. He said that we 
could not collect more tax, but that they will be able to 
do it. My best wishes to the hon. Finance Minlsterl Please 
let him show us after seven months that he has been 
able to achieve his goal, that he has been able to collect 
more, and that he has been able to show a human face 
to everybOdy. 

The question is - has the Budget 2004 got a human 
face? Here is this week's issue of India Today magazine. 
India Today has interviewed very prominent economists 
like Mr. Oamodaran. 

SHRI AJOY CHAKRABORTY (Basirhat): Sir, he 
cannot quote from that. He cannot show it to the Chair. 
Aa per rules, he cannot do this. 

SHRI KHARABELA SWAIN: Why? I am not making 
any allegations. 

SHRI IUOY CHAKRABORTY: It Is not a document. 
He cannot show a magazine to the Chair like this. He 
cannot quote from a magazine. Sir, you should not allow 
him to quote. 

MR. DEPUTY SPEAKER: He can quote, but he 
cannot show It like this. Mr. Swain, please continue. 

SHRI KHARABELA SWAIN: Thank you, Sir. 
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This is an opinion given not by me but by Mr. 

Damodaran, who is now the lOBI Chairman, who is now 
the UTI Chairman. Mr .. RaJaraman was there. It was 
moderated by one of the members from the Congress 
party, Mr. Jairam Ramesh. Mr. Tendulkar, Mr. Gokam, 
Mr. Debroy, everybody was there. What do they say in 

. reply to the question, MDoes the Budget 2004 present a 
new human face?" They say, 'No.' Why do they say? 
They say that he Budget does not go beyond putting 
fresh paint on the human face of the past budgets. This 
is their opinion. But the Finance Minister has taken a 
view. ... (Interruptions) 

SOME HON. MEMBERS: What is your opinion? 

SHRI KHARABELA SWAIN: My opinion is the same 
as what they say. 

SHRI AJOY CHAKRABORTY: Sir, it is not a 
document. A magazine cannot be a document. 

MR. DEPUTY SPEAKER: Please sit down. 

SHRi KHARABELA SWAIN: Sir, if I say this on my 
own, they would say that it is because I belong to NDA, 
because I do not belong to the ruling party, so I am 
criticising them. So, I am simply quoting from the 
comments made by the prominent economists of the 
country. 

The hon. Minister has said that he is like an 
Investment Minister and that he will bring in investments. 
However, the moment he assumed power, foreign 
institutional investors wanted to withdraw their money from 
the stock markets. That is what they wanted to do. So, 
where is the investment coming from? If this is the sort 
of an impression being given by the Finance Minister, by 
the Government, who will come forward to invest in India? 

Another gentleman, Mr. Jyotlraditya Scindia, who is 
sitting just behind the Minister, said that unless there is 
a savings rate of 36 per cent, we cannot grow. He said 
that China has grown because it had achieved 36 per 
cent savings rate. 

SHRI JYOTIRADITYA M. SCINDIA (Guna): Forty per 
cent. 

SHRI KHARABELA SWAiN: Sir, I will simply make 
the point as to what is there in this Budget to boost 

savings. Has the Finance Minister done or said anything 
in this Budget which will boost savings, savings with 
regard to the creation of investment climate? Financial 
system in India has got funds at its disposal but It does 
not find borrowers nowadays. I was the Member of the 
Finance Committee for the last five years. I have been 
told thai the banks are sitting over heaps of money but 
nobody is corning forward to take the loan because they 
get It from outside, even with a lesser amount of interest. 
Hence, they simply refuse to take the loan. What else 
the Finance Minister has done which would give boost to 
the investment environment? 

MR. DEPUTY SPEAKER: Please wind up. 

SHRI KHARABELA SWAIN: Sir, you should give me 
some more time . ... (Inltlnuptlons) 

MR. DEPUTY SPEAKER: I have a list of more than 
20 speakers. 

SHRI KHARABELA SWAIN: This is the Budget 
discuaaion. Sir, please give me five more minutes and I 
will conclude my ,peach. 

(Tmnsliltlon} 

MR. DEPUTY SPEAKER: If you take more time, other 
Members of your party unit won't time to apeak. 

. .. (Intsnuplions) 

SHRI KHARABELA SWAIN: Mr. Deputy Speaker, Sir, 
you can add half an hour to it. ... (InltllTllpflons) 

MR. DEPUTY SPEAKER: If your party agrees on it. 
I don't have any objection. 

... (Intenuplions) 

(English} 

MR. DEPUTY SPEAKER: You conclude. 

SHAI KHARABELA SWAIN: Sir, I cannot conclude 
my speech within two minutes. Thank you, Sir. 

MR. DEPUTY SPEAKER: As you wish. 

Shri Madan Lal Sharma-Not present. 

Shri Madhusudan Mistry. 
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SI-IAI MADHUSUDAN MISTAY (Sabartcantha): Sir, I 
will not take much time. I will simply make a few points. 

At the outset, I congratulate the Finance Minister. 
After many years I have been able to find such a nice 
and good Budget which satisfies the aspirations of the 
poor people in general in this country who have been 
looking and demanding their own share from what the 
Govemment distribute through the Budget. When this 
Budget was presented, many titles or many headUnes 
appeared in a number of newspapers the next day. One 
of the headlines was that he taxed India and funded 
BhRraf. Until recently what I had seen of the Budgets, 
these people were sitting there herein taxing ShaM! and 
funding India. The ShIlM! has shown the door. Earlier, 
they were sitting here and now they are sitting over there 
because they neglected all these years the poor people, 
farmers, agriculture labourers, the unorganised sector, and 
the women. I mean to say that they have all been left 
out from the earlier Budgets of the NDA Govemment as 
a result they have to suffer. 

I was looking at the Constitution. In fact, the word 
'Budget' is not in the Constitution. It is mentioned as the 
financial statement of the Govemment. I was also looking 
at the Directive Principles of State Policy. I am very happy 
to see that this Budget in fact tried to satisfy those 
Principles for which I have been striving all these years-
State particularly striving to minimize inequality in Income 
and making endeavour to eliminate the inequalities in 
status, facilities and opportunities. Apart from that, it also 
states that the State shall rise the level of nutrition and 
standard of living, improve public health and primary duties 
and endeavour the whole economic interest. The State 
shall promote, with special care, education, economic 
interests and weaker sections of society and In particular, 
the Scheduled Castes and Scheduled Tribes and shall 
also protect them from social injustice and all forms of 
explOitation. I am so happy to state in this House that 
this Budget tries to fulfil all those Directive Principles 
which have been in fact mentioned in the Budget. 

20.00 hr •• 

Sir, the Budget is not merely a document of financial 
statement. In fact, it is expected that it should create a 
society which Is based on equity and social justice with 
egalitarian income; and there is an income parity and not 
income disparity. 

But over the years It has seen especially during the 
regime of NDA Govemment that their Budgets have 
created an income gap between certain sections of the 
society and the upper layer of the soclflty. That gap has 
widened. Not only that, their policies have created a 

(GBntgrsl) 2001-02 
regional imbalance between regions and regions, and 
States and States. But this Budget of the UPA 
Govemment has tried to minimise all these imbalances 
and disparities. This Budget is taking the masses of this 
country to the upper level and it is decreasing this income 
gap. 

Sir, I have also tried to read the strategy through 
this document. There is twin strategy, and I can make It 
out that It is this document which always first starts with 
generating employment. It Is a direction tower which 
creates employment opportunities for the poor people, for 
the masses of this country. By creating a policy statement, 
it Is inviting investment in certain sectors especially in 
the primary sectors, and also inducing its own money by 
100 days for the work. It is the State's commitment. It is 
giving, investing and spending money In order to create 
employment opportunities. It is distributing financial 
resources which go into the rural India of this country. 

So, Sir, this Budget would be creating more and 
more employment opportunities. Besides that, it is 
investing money on health and education. Having health 
and education, it also prepares its own human resource 
which can grab the opportunity which is created by private 
inyestment as well as the Govemment investment, and 
thereby giving an income In the hands of the people of 
this country who have been neglected so far by the NDA 
Govemment. I hope and I am very confident that this 
twin strategy which is being enshrined in this Budget 
document will definitely work. 

Sir, these people who are there in the Opposition 
now, have always tried to propagate that they are 
nationalist. But looking at the Budget document, I have 
found that in the last two years they did not make any 
capital outlay for Defence purchases. It is this Government 
only which has allocated nearly As. 33,000 crore in the 
capital ouUay for Defence. I was just looking at the 
Expenditure Budget and I found that the Air Force, Navy 
and all other sectors have been given enough money by 
the present Finance Minister. So, I congratulate him for 
doing all that. Not only that, this Budget has provided 
more than Rs. 10,000 crOfe over and above the money 
for which the provisions were made. 

Therefore, Sir, in fact, it is the UPA Govemment 
which has come out very openly in support of the Defence 
services and provided them enough opportunities to equip 
themselves with such a huge amount of money. 

Sir, having said this, I have a little bit of concem. 
The task for the Finance Minister Ie very daunting 
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especially with the fiscal responsibility and Budget 
Management Act. While passing this Act, we had 
expressed our apprehensions when they were there. We 
said that it would tie down the hands of the Finance 
Minister. So, he would have to either generate resources 
from this country, and have less borrowings. He would 
have to curtail expenditure. Then, we had already 
expressed that the money which is allocated for social 
services may get affected. But I am very happy to say 
that the present Finance Minister has not decreased any 
allocation for the social services. In fact, he has increased 
it much more. Almost 27 per cent to 28 per cent of the 
money of the Govemment of india goes in meeting the 
interest payments. 

MR. DEPUTY SPEAKER: Please conclude now. 

SHRI MADHUSUDAN MiSTRY: Sir, give me two or 
three minutes more, and I would conclude. I would not 
take much time. 

Sir, nearly 16 per cent to 17 per cent of our money 
goes in meeting the defence expenditure. Around 11.5 
per cent go for meeting non-plan expenditure. This has 
tied down the hands of the Finance Minister and as a 
result it couid affect allocation, but it has not. 

I have 2·3 suggestions to make for the Finance 
Minister. The first one is that almost 92 per cent people 
in this country are in the unorganised sector and they 
also produce. I do not think there is any mechanism to 
measure their production and their share in the GOP. 
This is what my impression is. I think, we should find out 
some mechanism whereby the contribution of the 
unorganised sector in this country is measured so that 
they could get their due share. 

My second suggestion is this. 

MR. DEPUTY SPEAKER: Please conclude. 

SHRI MADHUSUDAN MISTRY: I have not even taken 
five minutes. 

MR. DEPUTY SPEAKER: I have a list of 16 Members 
from your Party. 

SHRI MADHUSUDAN MISTRY: Please give me 2·3 
minutes more. I am just giving the points. 

MR. DEPUTY SPEAKER: I have the names 0' 
several Members of your party who are to speak. 

... (In/enuptions) 

SHRI MADHUSUDAN MISTRY: Mr. Deputy Speaker, 
Sir, I want three minutes only. If won't speak anything 
else except the relevant points. . .. (Inltlnupllons) 

[English} 

My second concern is about the whole criteria for 
deciding the number of poor people. I am just drawing 
your attention so that you could look at the criteria 'or 
deciding the number of poor in this country. What these 
people did last time was that even H one person has 
one fan or some units of electricity or if one person has 
one radio, etc. they are considered as if they had crossed 
poverty line. In fact, they have changed the definition. 
Instead of raising the income of the poor people, they 
did that. I would just request you to look at the recent 
survey which is having a number of questions. One of 
the questions thet is irritating Is on the number of pairs 
of cloth that one has. If one has four pairs of cloth, it 
means that he has crossed the poverty line. So, I just 
request you to look at the whole criteria of deciding the 
number of poor people in this country because the entire 
allocation depends on this. 

In the entire planning exercise, skill and labour are 
not considered as assets. Artisans who have skills have 
been neglected. There is a necessity to create a Board 
to look at this issue of artisans; and artisans who have 
skill should be given a due place In the planning, and 
also In the allocation of money. 

The third concern Is specially with regard to Gujarst. 
You have mentioned about Irrigation. I request you to 
look at the whole Narmada Yojana, which can provide 
water to a number of areas. 

MR. DEPUTY SPEAKER: Please ooncIude. 

SHRI MADHUSUDAN MISTRY: Please give me aome 
more time. 

MR. DEPUTY SPEAKER: No. I cannot give you more 
time. 

SHRI MAOHUSUDAN MISTRY: I am just giving the 
points. I am not making any comment on anything else. 
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MR. DEPUTY SPEAKER: No. Please conclude. 

SHRI MADHUSUDAN MISTRY: I am just talking 
about some pOints with regard to Gujarat. I have only 2-
3 points more to make. 

MR. DEPUTY SPEAKER: I have a list of six 
Members from your Party. 

SHRI MADHUSUDAN MISTRY: I know. But I havo 
taken not even seven minutes. 

MR. DEPUTY SPEAKER: You have taken about 10 
minutes. 

SHRI MADHUSUDAN MISTRY: Please look at 
Gujarat. The entire tribal belt of the country is on the 
upstream of the major dams and those areas mostly 
remain unirrigated. There should be a special provision 
to look at the entire tribal belt of this country and they 
should be brought under irrigation because wherever water 
goes, it brings prosperity. 

Look at Gujarat; it has a very long coastline. There 
are rivers and in fact, siltation takes place. Drudging has 
not been done. I would say that Bharuch could be an 
ideal port; Surat can be a port; Valsad can be another 
port. There should be enough money with the Shipping 
Department, which could get these things done. 

Lastly, Special Economic Zone in the earthquake-
ravaged areas of Kutch is there. You did mention in your 
speech about this, I just request you to extend the 
facilities for another year or two so that people in the 
Kutch region could get benefited; and it could help people 
in the affected areas of Kutch. 

SHRIMATI ARCHANA NAYAK (Kendrapara): 
Respected Deputy Speaker, Sfr, I would like to speak a 
few words on the General Budget 2004-05. 

As a representative from the State of Orissa, I am 
particularty concerned about the implications of this Budget 
for the poor people of my State. I would like to draw the 
attention of the Finance Minister as to what made him 
forget a State like Orissa while he was pondering over 
the backwardness of Bihar. Why is Orissa the typically 
forgotten State? Why is Orissa mentioned only as an 
after thought? I want to make it clear to my colleagues 
from Bihar that I have no complaint against the 
Bihar Package or for that 'matter to the Northeastem 
States. 

Demands for EXCtJS$ Grants 
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Sir, I would like to highlight the fact that when we 
make a comparison of the socio-economic conditions of 
Orissa and Bihar, we find many simHarities between these 
two States. If we take the number of people living below 
the poverty line, the figure is 47.15 per cent in Orissa 
and 42.80 per cent in Bihar. I would like to bring to the 
knowledge of the hon. Minister the fact that the number 
of people living below the poverty Une in Orissa is the 
highest in the country. 

Sir, I do not want to go into the obvious political 
considerations of the Finance Minister which made him 
announce the special package for Bihar. But I have a 
very simple question to ask the Finance Minister who is 
known for his uprightness and sense of balance. I want 
to know whether the Finance Minister also considers 
Orissa fit case for a special package. If he does, he 
should announce a similar package for Orissa as well. If 
he does not, then I would like to know, why. 

Sir, it is my demand and the demand of the Biju 
Janata Dal that a special package for Orissa be provided 
in view of the hard facts. Orissa with the highest number 
of people living beiow the poverty line, with 42 per cent 
of the Scheduled Caste and Scheduled Tribe population, 
needs and deserves special assistance from the Centre. 
Moreover, year after year, Orissa Is devastated by flood, 
cyclone and drought continuously. Thus to ignore Orissa 
because there is no election round the comer in the 
State, would be not only politically cynical but also highly 
unethical. 

Sir, I wish to further add that there are nearty 10 
lakh youths waiting for employment in the State. About 
99.5 per cent of the State's revenue is spent towards 
the payment of salary, pension and other non-plan 
expenditure. What is left for development schemes can 
be well understood. The debt burden on the State at the 
end of 2003-04 financial year Is to the tune of Rs. 32.312 
crore. The State is going through a severe economic 
crisis. 

Sir, I would finally like to mention that there is obvious 
disparity with regard to Orissa's share in Central taxes 
and grants. I need not fumish the statistics as the Finance 
Minister himself is fully aware of the fact. This disparity 
has to be removed. 

Sir, with these few words, I thank you for giving me 
the opportunity to participate in the debate on the General 
Budget 2004-05. 
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package of Rs. five crore for Muslims alone, some 
improvements In their condition could have taken place. 

[Translation} 

SHAI SHAILENDAA KUMAR (Chail): Mr. Deputy 
Speaker, Sir, I thank you for giving me the opportunity to 
speak on the General Budget 2004-05. Budget always 
evokes the interest of the masses as to what provisions 
are likely to be made and how it would affect their own 
expenditure throughout the year and also whether the 
budget would have inflationary effect or whether it would 
reduce the cost of living and it is on these points that 
the budgets of the previous and succeeding Govemments 
are compared. 

As far as Budget is concemed, it is an administrative 
mechanism but a common man forms his opinion after 
comparing the present budget with the budgets of the 
previous Governments. I would like to draw the attention 
of the hon. Minister especially towards the people of Uttar 
Pradesh that has been the nerve-centre of Indian politics. 
All the Prime Ministers of the country since the 
independence until 45 years hence belonged to Uttar 
Pradesh and they have belonged to both Congress and 
BJP. The other non-Congress and non-BJP Prime 
Ministers include the names of Chowdhari Charan Singhji, 
hon. Devegowdaji and hon. Chandrasekharji but they didn't 
enjoy long stint to perform. If they had the opportunity to 
work for a relatively longer period of time the condition 
of the farmers of Uttar Pradesh would not have been the 
one like the present one. The farmers and labourers of 
Uttar Pradesh have been among the most disappointed 
people as far as the budget presented by hon. Finance 
Minister is concerned. Hon. Chief Minister of Uttar Pradesh 
had demanded a special package of As. 18,230 crore 
for uttar Pradesh vide his letter dated 12th June. 
Secondly, he had urged to provide another special 
package to pay the outstanding As. 500 crore due to the 
sugarcane farmers. Whenever the sugarcane farmers have 
staged demonstrations to get their outstanding dues, 
previous regimes have dealt with them firmly. Today the 
sugarcane mills are lying closed there and the farmers 
are on the verge of starvation. Today the Centre is giving 
stepmotherly treatment to Uttar Pradesh. I would like to 
demand from the hon. Minister of Finance to sanction a 
financial assistance for Uttar Pradesh. Uttar Pradesh is 
the largest State of the country and without its progress 
the country can not progress. An amount of only As. 50 
crore has been allocated in the budget for the economic 
and educational development of the minorities while the 
minorities comprises of Christians, Sikhs, Jews, Jains and 
Budhist also. Today 20 crores of Muslims in the country 
are in a deplorabJe condition. Had there been a separate 

Through you, I would like to urge the hon. Minister 
of Finance to allocate Rs. 4650 crores for power, Rs. 
2050 crores for industrial development, As. 1442 crores 
for irrigation,Ra. 2744 erores for rural drinking water, 
Rs. 1350 crores for urban drinking water, As. 2195 crores 
for primary education, mid-day meals and scholarship, 
Rs. 500 cro,es for U.P. State Highway Authority, As. 500 
crores for Integrated rural development, As. 530 crores 
for nutritional diets, As. 130 crores for old age and 
farmers' pension, As. 566 crores for forestry and Rs. 
1100 crores for second structural adjustment loan for Uttar 
Pradesh. Only then, development of Uttar Pradesh is 
possible and the prosperity of Uttar Pradesh will lead to 
the country's prosperity. 

I would also like to tell the hon. Minister of Finance 
that all the hon. Members of Parliament are of unanimous 
view that since the constituencies of some of them have 
five assembly segments, while others have 9·10 assembly 
segments. Every Member of Parliament gets Rs. two 
erores per year under MPLADS, which If raised to Aa. 
five crores, will make the development of the local area 
possible. My party is of the view that the insurance and 
civil aviation sectors should not be privatised, otherwise 
their condition will further deteriorate because foreigners 
will come to our country and take our money to their 
countries and we will be left with nothing here and on 
account of this our country will remain lagging behind. 

Sir, I urge upon you to allocate As. 18,230 crores In 
this budget in view of the overall situation of Uttar 
Pradesh. Besides, I would also like to say that the State 
Government has made payments to the sugarcane 
growers of the State but still there Is an outstanding 
amount of As. 500 erores. This is my specific request to 
you to provide financial assistance to Uttar Pradesh. 
Keeping in view this demand of mine 80 that Uttar 
Pradesh could prosper. DeveJopment of Uttar Pradesh 
will lead to the development of the country. 

With these words, I thank you for allowing me to 
speak and conclude. 

/Engllsh} 

·DR. RATTAN SINGH AJNALA (Taran Taran): Mr. 
Deputy Speaker, Sir, I am thankful to you that you have 
given me this opportunity to speak on the Budget. Sir, 

*TraNIatIon of the Speech Originally delivered In Punjabl. 
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for the last more than 50 years, Budgets have been 
presented in the House every year but the people of 
India continue to reel under poverty. Either those who 
present the Budget have not been up to the mark or 
those who implement the Budget proposals have failed 
~n their work. Whatever facilities are provided for the poor 
In the Budget fails to reach these poor people. I want to 
appeal to the Finance Minister that whatever facilities are 
provided for the poor in the Budget must reach them. 
This should be ensured. This is something important. 

Sir, I represent Punjab and my constituency is a 
border constituency. I would appeal to the Finance 
Minister that those districts which fall in the Intemational 
border area should be declared 'backward' districts. People 
who reside in the border areas face a lot of problems. 
We have fought several wars against Pakistan. For 
instance, wars were fought in 1965 and 1971. Sir, a 
large area of cultivable land belonging to the farmers 
falls beyond the barbed wire fencing. These farmers face 
restrictions. The gates are opened only at 6 A.M. and 5 
PM. We have been trying our best to provide assistance 
to those farmers whose land falls beyond the barbed 
wire fencing. But these poor farmers are suffering. 

Sir, the NOA Government had decided to pay 
compensation to such farmers at the rate of Rs. 2500 
per acre but now, even this relief has been stopped. So 
I appeal to the Finance Minister to restore this 
compensation to these poor farmers. It is urgently needed 
as Punjab is an agricultural State. 

There has also been some talk regarding 
diversification of crops. Some farmers tried this but for 
the last 3 years, those farmers who grew sugarcane have 
not been paid the price of their sugarcane crop. Whenever 
we raised this issue, we were told by the Congress 
Government in the State that the cooperative mills have 
not purchased sugar. So, the farmers have not been 
paid. How will divel'tlification succeed? 

Sir, Punjab contributes 60% of food grains in the 
Central Pool. We cultivate wheat and rice. But water is 
essential for irrigation purpose. Sir, injustice is being meted 
out to the people of Punjab. Sir, on the SYL issue, our 
point of view has been forcefully presented by my 
colleague Sardar Ohindsaji. 

Sir, in Bhatinda work on a refinery was started by 
the NOA Government. But for the last 2-3 years, work 
on this 14,000 crore refinery has corne to a standstill. 

(GtInBra/) 2001-02 
So, I appeal to the Finance Minister that work on the 
refinery should begin again in right earnest, so that people 
of Punjab gain out of It. 

Sir, Jammu & Kashmir is a border State. Himachal 
Pradesh and Uttaranchal are also border States. But, 80 

is Punjab. So, the facilities that have been extended to 
these States should also be granted to Punjab. I do not 
say that the facilities granted to them should be withdrawn. 
Their facilities should be continUed. But, Punjab too should 
be provided with such facilities so that people of Punjab 
too could gain out of it. And industries of Punjab could 
prosper. As of now, the industries in Punjab are in 
shambles. They are shifting to other States. Other 
neighbouring States like Jammu & Kashmir are providing 
concessions to these industries in the form of exernptlon 
in sales tax, income tax, etc. 

Sir, the Finance Minister has provided for a cess in 
the Budget to fulfil the educational needs of the poor. 
Sir, education is the need of the hour for the poor. 
Especially those who live in the border areas face a lot 
of problems. There are almost no schools. If there are a 
few schools, there are no teachers there. No fans are 
there. So, we must take steps 80 that education reaches 
the poorest of the poor, and the people of border areas 
too benefit out of it. In a few schools that are there, no 
drinking water facility is present, health problems are there, 
and no electricity connection Is .there. Also, there are no 
desks and benches for students. So, keeping in view the 
plethora of problems faced by the people of border areas, 
special concessions should be granted to them. These 
border areas should be declared 'backward' and liberal 
assistance should be given to them. 

Sir, the Budget mentions the small-scale industries 
too. They are provided to these small-scale industries. 
No markets are available for their produce. Sir, for the 
small-scale industries to flourish, we must provide them 
with raw materials as well as marketing facilities. 

Sir, regarding diversification of crops, I have to say 
that the farmer of Punjab can grow all kinds of food 
grains. But, he faces an acute marketing problem. Until 
and unless durable markets are provided to the farmers, 
the scheme of diversification will remain a pipe-dream. 

Sir, in my constituency, the previous NOA 
Government had started the four-Ianlng work of GT Road 
from Jalandhar to Wagah border. But this work has now 
come to a standstill. Sir, Governments may come and 
Governments may go but the development works should 
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be kept out of politics. Development works should be 
implemented irrespective of the change in Government. 
So, this four-Ianing work of GT Road from Jalandhar to 
Wagha border should be restarted. 

Similarly, Sir, some work is going on at the 
international Raja Sansi Airport. But the work Is going on 
at a snail's pace for the last 5-6 years. Sir, work at the 
airport should also be expedited. We start several projects 
but they are not completed in time. These projects go on 
and on for 2()"25 years. People suffer due to this lethargy. 
So. sir, work at the international airport should be 
completed soon. 

Sir, Punjab is a hard working State. People of such 
States should not be punished. Rather, they should be 
provided more facilities. The hard working farmers of 
Punjab brought about the 'Green Revolution'. Punjab Is 
called the 'Granary of India'. So, such a State should be 
especially taken care of by the Centre. 

Sir, I am grateful that you allowed me to speak on 
the Budget. 

SHRI PRAKASH PARANJPE (Thane): Mr. Deputy 
Speaker, Sir, I am representing the second largest 
constituency of Hindustan, consisting of 32,40,272 voters. 
So, what I am expressing here Is the feelings of my 
voters. I am neither going to criticise the Budget nor &Ill 

I going to bite you as your colleagues have said. I know 
the dog is a pet animal. We keep dogs In our houses to 
protect the owners. If anybody encroaches, he should 
bark at them and he should bite them. I do not know 
what sort of friends you are keeping with you that they 
want to bite you yourself. So, be aware of the dogsl 

When WTO agreements were signed, our industrialists 
were asking that they must get a level playing field. Their 
demand was a just demand. But in India it is happening 
in your tenure that for the same product, there are 
different taxes. I am referring to the company, Wirnco 
which is in my constituency. I have written a letter In 
that regard to remove this inJustice. But under the garb 
of protecting the cottage industries, in your Budget you 
have increased the excise duty from 8 per cent to 16 
pre cent saying that It will be CENVAT. Do you know 
that in the cottage industries maximum workers are 
children? You are increasing or putting 2 per cent cess 
on all the Central Government taxes to give good 
education to the children of our country. Under the banner 

of cottage Industry, ITC Is doing the entire business. 
Wimco, a Company of 80 years old, which has done a 
lot of social work Is suffering now and It would be 
compelled to close down. May I requeat you that for one 
product, there should be the same taxation policy. You 
should apply excise duty to the entire match box industry 
Irrespective of where It Is produced and Introduce eight 
per cent excise duty with CENVAT. Then and then only 
this Company will survtve. If you can give an opportunity 
to me to meet you In person, I will be much more 
thankful. I am confident that injustice meted out to Wimco 
will be resolved by you. I hope so. I do not know why 
the leftists have not taken up this issue of protecting a 
Company In India which is suffering because of disparity 
in taxation policy. The original Company Is from Kolkata, 
but they are not taking care of their own Company. 

We are always talking of NPAs. VOl Scheme was 
announced in order to collect the black money of our 
country. On the same lines, can you come out with a 
scheme for NPA account holders? Till December 2004, If 
the NPA account holders want to repay their loan in any 
form, either in cash or gold or sliver or land properties, 
Income Tax Department will not question them from where 
they have brought the money. If such a scheme is 
brought, I am confident that more than 70 per cent of 
NPA account holders will be able to repay their loans. 
There is another problem with this. The Reserve Bank 
has got some policy for repayment of these loans. But In 
Maharashtra, the cooperative banks are not adopting the 
policy of the Reserve Bank. I would like to request the 
hon. Minister that the RBI guidelines should be made 
mandatory to all the cooperative banks which will give 
them a good result. 

Thirdly, Mr. Minister, in your own speech, you sald 
in 1996-97 that a huge funding for 178 irrigation projects 
was made. But only 28 have been completed so far. I 
would like to know the reuons for not completing this 
job. I want to know whether we have to make a lot of 
chsnges in our Fo .... t Act or In the Environment Act 
also. Olhel'wiae, simply saying that you raised the funds 
but the work was not completed is of no U88. Since we 
are governing, we should know why the money allocated 
to certain Jobs has not been used properly, why the wort< 
has not been completed. 

A very bad thing has happened in the country 
because of supplying kltchldl. Hundreds of innocent boys 
and girls died because cooking was taking place in the 
school premises. I have raised this issue with my State 
Government also. The point Is that Instead of giving the 
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kitchidi. something else can be given. We have seen in 
person what sort of materials or foodgrains are supplied 
to schools. The worst quality of food is suppUed to the 
schools because we have got excess food with us. I 
think this matter is still with the court and all that. If you 
can arrange to give eggs to our boys and girls, the 
poultry industry will also come up. When I was a School 
Committee Member in my Corporation, I introduced giving 
threptin in biscuits. You cannot give those biscuits every 
day. You have to give them only twice a week because 
it is very difficult to digest the threptin biscuits. So, I will 
be thankful to you if you can shift it. Without increasing 
any budgetary provision, Instead of giving kitchidi, If you 
can introduce eggs to the small boys and girts, threptin 
biscuits to the senior people, I will be very much thankful 
to you. 

One more irregularity is there . ... (Interruptions) There 
are only two pOints. I know that I have got only five 
pOints to make. There is the Monthly Income Scheme. 
Generally, all the retired people or those who have taken 
VAS, are depositing the money in post office in the joint 
account having two names. The maximum limit is rupees 
six lakh only. Out of these two persons' joint names, if 
one person expires, the post office is compelling the other 
one to withdraw 50 per cent of that amount. It is 
something surprising to me. Suppose I keep rupees six 
lakh in the joint name and if one partner from the joint 
name expires, the post office is asking that 50 per cent 
money should be withdrawn immediately. 

Then, there is one more point. There is the 15 Point 
Programme of senior citizens. As on today, we have got 
8.17 per cent senior citizens in our country. Out of all 
their demands, only one demand is having some financial 
burden on the Government. To my surprise, all the 
Ministers concerned. who are holding the portfoliO where 
these demands are sent, are senior citizens. But a person 
like me, who has not yet become a senior citizen, has 
to bring to the notice of those Ministers-who are already 
senior citizens but are not solving the issues-the genuine 
issues of medical, health or a pension scheme or an L1C 
Scheme or something like that. They are not looking into 
it. 

last but not least, there is disparity in the MPLAD 
Fund. I have given a letter to you, to the hon. Prime 
Minister and also to Shri Ghulam Nabi Azad. The point 
is that a Member representing a smallest constituency of 
our country having 36,000 population, gets rupees two 
crore as MPLAD Fund. I am having the second largest 
constituency representing 32,40,000 population. I am also 

(G_17tIr81) 2001-02 
getting only rupees two crore. Mr. Minister, you are always 
talking of removal of disparity. But here is the disparity 
that starts from the MP only. So, I would request you 
that the MPLAD Fund should be based on the number 
of voters. We will then get justice. Hardly, 23 Members 
are having more than 15 lakh voters in their 
constituencies. This increase wiD be only for five years 
because next time when the elections would take place, 
delimitation would come into operation and the 
constituencies would be at par with others. So, my request 
to you is to increase the MPLAD Fund in proportion to 
the number of voters. 

With these words, I conclude. 

{Tl7lnslatlonj 

SHAI MITRASEN YADAV (Falzabad): Mr. Deputy 
Speaker, Sir, I thank you for giving me this opportunity 
and I would like to give some suggestions during the 
time allotted to me. 

I have listened to the hon. Members and scholarly 
leaders of both the sides. A number of Members referred 
to the budget as propose less and critcised it in many 
ways. Criticism in quite natural. The hon. Minister of 
Finance should make a budget reflecting the face of the 
country and in keeping with its socia-economic condition 
while keeping political situation in mind. A budget is the 
assessment of the economic system of any country. Our 
country is poverty ridden and mainly a country of farmers. 
So poverty alleviation and providing a life of prosperity to 
the farmers should be the supreme objective of our 
budget. 

Sir, agriculture and industries are the prerequisite for 
the prosperity of any country. In our country, some of 
the States have agriculture and others have industries 
but no State is endowed with both. So both agriculture 
and industry should be promoted equally. 

The natural wealth, the means of production available 
in our country are grossly under the control of individuals. 
There should be a social control on them because 
absence of social control paves way for exploitation and 
breeds poverty. In order to strengthen our economic 
prosperity. Our budget must provide that the means of 
production and the natural wealth available in our country 
are not possessed by individuals. And for all this we 
need transportation, irrigation, education and 
industrialisation and for all that money is required. 
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Sir, floods and droughts .,. • regular feature in our 

country. No Union Govemment or State Govemment has 
yet formulated any plan to channeliae the flood waters to 
drought hit areas and to raise the water table wherever 
ground water is depleting sharply. At some places water 
qriBi8 is so acute that people have no water to drink. In 
a number of States the water level is depleting sharply 
and to check this, if flood water is conserved, dams are 
constructed we can raise the water table in those areas. 
We can use this water for irrigation and power generation 
also. Such long term schemes have never been 
fonnulated in our country. 

20.43 hr •• 

[SHRI DEVENORA PRASAD Y AOAV in the Chailj 

Our hon. Minister of Finance is an expert of economic 
matters. The extent of knowledge regarding financial 
discipline and management and economy that hon. 
Chidambaramji has as, I think, possessed by very few 
people in the House. He has tried to leave no stone 
unturned in this budget. In the given demographic 
configuration of our country, he. has tried to please every 
one. One of our hon. Members has just said that a 
number of power generation plants irrigation plants, and 
major irrigation canals have remained pending for years 
in Uttar Pradesh. It has not been possible to construct 
the Saryu Canal till today. There are many such projects. 
Funds should be given to complete these projects so 
that the people could benefit from them. 

With these words, I would like to draw the attention 
of the hon. Minister towards some specific things. The 
national schemes meant for the benefit of our rural areas, 
are fraught with a lot of complications, a lot of restrictions, 
be it an issue of getting bank loans or availing any other 
facilities. Gramin Banks are there in the vUlages but they 
are subordinate to all banks. They fail to do anything in 
comparison to lead banks. 

Sir, either the other bank should be closed or the 
Gramin Banks should be made independent because it 
is through them that the benefit of many schemes reach 
the poor living in the villages. The other banks do not 
find rural schemes. 

MR. CHAIRMAN: Now you conclude because you 
promised to the hon. Deputy Speaker to adhere to the 
time limit. So, you conclude now. 

SHRI MITRASEN YADAV: Mr. Chairman, Sir, I am 
about to conclude. A very large part of our budget is 

dedicated to our country's defence. Nobody can help it. 
Security of the country Is supreme and paramount. 

Sir, a lot of money is being spent on the adult 
education programme meant for those who are in the 
winter of their lives. There is no scheme for our children, 
the future of our country who need education, but we do 
have the adult education programme for the old In our 
country. W. are wasting the money being spent on this 
adult education programme. They are not interested in 
this programme and this Budget would not serve our 
purpose to mitigate the gap between haves and havenots 
and to being prosperity as It Is dlrectionless. 

Sir, 5amgmaji has left the House atter criticizing the 
budget. He is not sitting here now. He talked about the 
budget of China. Our leftists also talk about the budget 
of China Instead of the budget of our country. They 
compare our budget with the budget of China. We shoufd 
be concemed about the budget of the country we live In 
and we should know about that. f would like to teH those 
friends of mine that India has got a ml)(ed economy. Our 
Devegowdaji, Sangmaji and friends from the opposition 
should be aware of this fact. 

Sir, keeping in view the mixed economy of the 
country, the budget presented by Shri Chidambramji Is a 
right budget and It deserves every appreciation. There is 
less scope of criticism in It. With these words, I conclude. 

SHRIMATI KARUNA SHUKLA (Janjglr): Mr. Chairman, 
Sir, I oppose the budget for the year 2004-05 presented 
by Hon. Finance Minister Shri P. Chidambramji in this 
House and I seek your protection. I hail from Chhattlsgarh 
State which came into existence hardly three years and 
eight months back. Hon. Minister of Finance has not 
been kind towards this State and he has overlOOked this 
State. Only eight months back the people sitting towards 
that side have been rushing to that State. They have 
been assuring to the people of ChhaUisgarh State that if 
they are voted to power, they would certainly give 
something to this State. We were voted to power in 
Chhattisgarh. We got 10 out of 11 seats and they bagged 
one seat but he also failed to deliver anything to 
Chhattisgarh. Mr. Chairman, Sir, at the outset I would 
like to express my views about what Shri Chidambaram 
has said while presenting the budget and would also like 
to conclude what he has stated in the budget. In the 
budget he has stated that the economy seems to be in 
good shape and the position of balance of payment is 
also strong. Although there is short term pressure on the 
prices, yet the economic scenario during this year seems 
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to be favourable. I have been listening for a long time. 
The people sitting that side have been singing in self-
praise. 

Mr. Chairman, Sir, the Government of the Nationai 
Democratic Alliance, led by former Prime Minister 
honourable Atal Blhari Vajpayeeji has laid the strong 
foundation during their six years rule. Chidambaramji has 
also mentioned about that for which I would like to thank 
him. But there is little realism in the method by which he 
has tried to build the nation at strong foundations. The 
declarations in the Budget are imaginary. He will never 
achieve anything with this imaginary world. The people 
of this side have cited a lot of examples in this regard 
and tried to present the real picture before you. 

Mr. Chairman, Sir, as far as Bihar is concerned, it 
seems to me that either the people of Bihar have been 
cheated or Laloo Prasadji, the Minister in the Union 
Cabinet, has been cheated. Now it is for the ;:'Q'.)pIe of 
Bihar to decide that whom you have cheated, either it is 
Lalooji or the people of Bihar. 

Mr. Chairman, Sir, in this budget so many things 
have been mentioned. NDA Government had given a 
great scheme to the country during the last six years 
and that scheme will always be remembered in the history 
of the country. Kindly do not see this with a political 
view point. The Government of Atalji had given Golden 
Quadrilateral scheme which benefited all and sundry of 
this country. But he has not made any mention of it in 
his Budget. This Budget had no mention of linking of 
Rivers Scheme initiated by hon. Shri Atal Bihari Vajpayee. 
It was first scheme of its kind during last 56 years since 
our independence. 

Hon. Chairman, Sir, the way 10 per cent service 
charge has been levied on tents and catering service, it 
appears to me that marriages would become more 
expensive. The poor people of middle class have to 
borrow money in order to bear the expenses of marriage 
of their daughters. By imposing the service charge, you 
have tried to come in their way. 

Sir, people talk about sports. Olympic games are 
going to be started and you have reduced the allocation 
for sports by Rs. 8.33 erore in budget. We have been 
discussing the farmers' issues for a long time. Fanners 
in this country are committing suicide one after the other. 
They used to pass on commel'lts when they were 
occupying the oppOSition bqnches. I have come here tor 
the first time and I have been watching the people of 
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both sides on T. V. I have seen this aide or that aide in 
this House for the first time. He talked about the farmers 
and made an abortive attempt to establish the human 
face for the rural India. He did not do anything for fanners 
and the poors in the Budget so that they may feel happy 
and bless him. Our fonner Minister of Agriculture had 
reduced the rate of Interest from 14 percent to 9 percent 
and he has stated nothing to implement the scheme 
further. On the one hand we had talked about giving 
subsidy on tractors to the farmers on the other hand he 
has hiked the prices of diesel and steel. It appeara to 
me that what he has given with one hand and taken 
back with the other hand. Sir, I want to tell about one 
more scheme. So many people have expressed their 
views. It appears to me as if people have perhaps 
forgotten Shri Jai Prakash Nsralnj!. The Government of 
NDA had perhaps provided budget to the tune of fifteen 
thousand crore rupees but he has not mentioned anything 
in this regard. Jai Prakash Narainji was one of those 
great personalities of India whom the people of this 
country should always remember. 

Sir, I want to mention two-three points and thereafter 
will conclude. In this budget speech, Hon. Minister of 

Finance has provided budget for the Pradhan Mantrl 
Rozgar Y!3jana but I have failed to understand that under 
what provisions he has provided budget for Soniaji. For 
that I would like to say to the Minister of Finance- "Tarlkh 
ki Ankho Ne Weh Hall Dekha Hai, Lamho Ne Khata ki 
Hal Sacliyon Ne Saja Payl.· The way he Is doing It, he 
is not trying to understand as to what will be the 
consequences of this in future because in politics, things 
go on changing and in the time to come, when we will 
be there in power things will take a different shape. 

Sir, towards the end of his speech, Chidambaramji 
has stated that those people who follow the path of 
conduct and ethics, do not commit any crime and tread 
the path of honour and courage, they are the best rulers. 
On these words, I would like to say that when ideology 
is left without prudence, then conduct gets blinded. it 
appears to me as if the ideology of honourable 
Chidambaramji left with prudence and he has presented 
this kind of conduct. Sir, he has not been kind to give 
even a penny to backward States, be it Orissa or 
Chhattisgarh, injustice has been done to the new State. 
I conclude my speech having opposed this budget. I thank 
you very much for providing me this opportunity to express 
my views. 

SHRI ALOK KUMAR MEHTA (Samastipur): Mr. 
Chainnan, Sir, I would like to thank you for gMng me an 
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opportunity to speak on Finance Bill. Since former 
speakers have spoken a lot in appreciation of this budget, 
I do not want to take much time and I associate myseH 
with them I can clearly perceive the multi· dimensional 
results of this budget for the common man. This is a 
good Budget and it has certain good features. 

I do agree with the points stated by my previous 
friends. But I would like to add a few point in the context 
of Bihar. Bihar is a State which has always been 
neglected, particularly during the last five years, when 
NDA Government was there. Each and every effort was 
made then to dispel the pace of development there. 
Injustice has been done to the State. This State has 
also had a major chunk of natural calamities. Bihar is a 
State which depends on agriculture as its source of 
livelihood. After the creation of Jharkhand, it solely 
depends on agriculture. Farmers there are facing lot of 
p.roblems due to the floods and drought situations. They 
are unable to get the price of agricultural produce. Our 
food grains are procured at national level. There is a 
central pool and we want that a quota be fixed for 
procurement in the central pool. I would like to tell you 
that during last year the production of Bihar was ten lakh 
metric tonne. That should be procured according to the 
surplus produce whereas only eight thousand metric 
tonnes of produce was procured. This is the major 
imbalance as compared to other States. I think this 
injustice is being done to them for the last several years. 
Therefore, I would like to request you that special attention 
be paid towards the procurement of the farmer's produce 
and particularly minimum support price, which has been 
fixed at Rs. 560/· per quintal should be enhanced as 
made flexible with the rate of inflation or price rise. The 
Govemment should take care of other crops too, which 
are not covered by minimum support price. After the 
creation of Jharkhand out of Bihar, Bihar has been 
reduced to a State having Industries for the name sake. 

Thus, the agriculture-based industries particularly fruits 
and vegetables, whose support price has not been 
determined by the govemment, should be taken care of. 
Projects should be set up there for the value addition of 
those crops. Under the value addition projects, cold 
storages, food processing industries and agro export 
zones should be set up there. Cargo activities should be 
started there and the export house of Govemment of 
India should actively participate in it, so that the agriculture 
produce could be exported from there and the farmers 
there may get the remunerative price. 

21.00 hr.. 

All pubtic sector units of Bihar are now in Jharkhand 
which is causing unemployment there at a large scale. 

I would like to request that budgetary provision be 
made to set up public sector units at a large scale in 
Bihar so that employment could be generated there and 
productivity could be raised. There is a need to invest 
more on infrastructure there. I would like to request the 
hon. Minister of Finance to make provision In the budget 
for infrastructure development of the State which includes 
power sector and means of transportation • ... (Inltlrruplions) 

MR. CHAIRMAN: Please conclude, now. 

... (Inmnvptlons) 

SHRI ALOK KUMAR METHA: Mr. Chairman, Sir, I 
am concluding within two minutes. . .. (Interruptions) 
Irrigation is an Important /aaue in Bihar. There Is huge 
potential for hydro projects in Bihar . ... (Inmnuptlons} 

MR. CHAIRMAN: You have taken five minutes, so 
please conclude now. 

... (/ntsmJp!ions) 

SHRI ALOK KUMAR MEHTA: I demand that canal 
network should be developed there. ... (/nlflmJptIons) 

MR. CHAIRMAN: Many hon. Members are also wiHing 
to speak. Please take care of them. 

... (Intsnuplfons) 

SHRI ALOK KUMAR METHA: Power generation, flood 
control and water management are different aspects of 
this project. Through you, I demand that prOVision should 
be made in the Budget for this propose. Mr. Chairman, 
Sir, human resources are available in large number there, 
so the training institutions like ITI, Engineering College 
and Medical College should be opened. These are in 
very limited numbers in Bihar. 

I would like to request the Hon. Minister of Finance, 
through you, that work should be undertaken for skUI 
development and human resource development In other 
fields. Budgetary Provisions should be made for this 
purpose. There is a need to work in the field area of 
rural development and environment because after the 
oreation of Jharkhand. industries, minas and forests have 
become non-existent in Bihar. I would like to request that 
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scheme should be launched in Bihar by making.provision 
in the budget for these three sectors and there is need 
to bring Bihar at parts with other States by way of 
compensation. 

Discussion on financial package to Bihar is going on 
here ... (Intel1llptions) 

MR. CHAIRMAN: Hon. Member, now please 
conclude. 

... (Interruptions) 

SHRI ALOK KUMAR MEHTA: I would like to request 
the Hon. Minister of Finance that the financial package is 
important not because that Bihar is a backward State but 
also because injustice has been done to the State for 
years. ... (Intel1llptions) After the division of Bihar all 
revenue resources have gone to Jharkhand, so a financial 
package is needed to compensate that. 

With these words, I would like to request the Hon. 
Minister once again that proper assessment of the 
destruction caused by floods in Bihar be made and money 
be disbursed accordingly. 

[English} 

MR. CHAIRMAN: Please sit down. 

... (Intel1llptions) 

MR. CHAIRMAN: Nothing should go on record except 
the speech of Shri Lonappan Nambadan. 

... (Intel1llplions) • 

·SHRI LONAPPAN NAMBADAN (Mukundapuram): Mr. 
Chairman, Sir, today I will be speaking In my mother 
tongue, Malayalam. 

Sir, the last election demonstrated a very strong 
protest against the policies of globalisation which were 
initiated by the Congress Government in 1991 and were 
being implemented vigorously by the previous BJP 
Govemment. 

The proposal to raise the sectoral cap for Foreign 
Direct Investment In three strategically important sectors, 
namely, Telecommunication, Civil Aviation and Insurance 
tentamounts to throwing the people's mandate to winds 
and is against the national security. 

*Translation of the Speech Originally delivered In Malayalam. 

lIC has been providing financial assistance· to various 
State Governments for their economic development 
activities. It was In 1997 that this public sector undertaking 
was first sought to be privatised. It was the same Mr. 
Chldambaram who had led that endeavour. At that point 
of time, the left was the in the forefront to oppose that 
move successfully. This time again the left front will 
successfully perform its duty. The previous Govemmenfs 
policy of selling off public sector undertakings will not be 
allowed to continue. I strongly oppose the declaration 
that NTPC, a profitably running public sector undertaking, 
will disinvest 5% of its holding in spite of the class 
assurance In the Common Minimum Programme that no 
profit making public sector undertaking will be privatlsed 
under any circumstances. 

Sir, the Finance Minister's promise to double 
agricultural credit in the next 3 years is laudable. 
Throughout the country thousands of farmers commit 
suicide under the burden of debt. In Kerala alone, about 
one thousand people have committed suicide. The rates 
of interest of the agricultural loans provided by banks 
should be reduced. Penal interest should be done away 
with absolutely. The poor farmers should be saved from 
the brink of suicide deaths by writing off at least a major 
portion of the outstanding agricultural loans. The Reserve 
Bank's norm that 18% of the total bank loans should be 
given to the agriculture sector should be strictly followed . 
Seeds, fertilizers and pesticides should be made available 
at lower prices. Immediate steps should be taken to 
ensure fair price for agro-products and cash crops. 
Legislation for land reforms in the model of Kerala should 
be made and implemented in other parts of the country . 
Agricultural land should be given to farmers. Funds should 
be allocated to build protective wall along Kerala's coastal 
line to prevent the erosion of seashore. 

I congratulate the hon. Finance Minister who has 
made possible the development of a container terminal 
at Valiarpatam. The formation of a fund of 100 crore 
rupees as a beginning of revival and protection of such 
traditional industries as coli, handloom, etc. offers much 
relief. 

This Budget contains a subtle objective to tum the 
Indian economy further right. A situation should not be 
created by acting in contravention of the Common 
Minimum Programme where the stability of this 
Govemment would be in peril. 
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The support of the left parties of this Government is 

for ruling on the basis of Common Minimum Programme. 
But a few of the proposals in the Budget presented by 
Mr. Chidambaram are against this. Therefore, I request 
the hon. Finance Minister to repeal such proposals and 
conduct .the financial administration in tune with the 
aspirations of the people. 

Generally I welcome this Budget. 

DR. ARUN KUMAR SARMA (Lakhimpur): Thank you, 
Mr. Chairman, Sir, for giving me this opportunity to speak 
on the General Budget on behalf of the Asom Gana 
Parlshad. 

Before I speak on the Budget, I appeal to the hon. 
Minister of Finance to consider one important asped. 
The present system of post-Budget deliberation by 
Members of Parliament is a mechanism of befooling 
ourselves, befooling the Members of Parliament. The 
Budget is prepared in consultation with the industrialists, 
trade unions and many other groups related to trade and 
commerce like chambers of commerce, etc., but the 
political parties and Members of Parliament are not 
consulted before the formulation of the Budget. It Is a 
bureaucratic exercise. We are made to speak on the 
Budget which is already prepared. Hardly some changes 
are made atter deliberations of several hours in this 
House. I hope, in future, there would be pre-Budget 
consultations with hon. Members of Parliament. After that, 
the Budget should be placed before the Standing 
Committees for scrutiny by them and then there should 
be another post-Budget analysis. I think, this would give 
better resu/ts in future. 

Coming to the Budget, I appreciate the compulsions 
of the present Minister of Finance by way of getting very 
little time to put in for preparation of a balanced Budget 
but he has tried his best. I appreciate his efforts to give 
more thrust to infrastructure and education, especially 
through the cess on education and also the education 
loan. 

As far as tea industry is concerned, the Budget 
Speech did not talk at all about the tea industry which 
is faCing a burning problem of the present time. 

As far as employment generation Is concerned, it Is 
stereotyped that some figures have been given that so 
much of employment will be created, but noting t&nglble 
is visible in the Budget Speech of the hon. Minister of 
Finance. I do not know as to how the employment will 
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be accelerated. As far as 'Food lor Wor1< Programme' is 
concerned, these are all temporary arrangements and 
nothing to do with the permanent employment and It will 
not help in the long run. 

As far as infrastructure is concerned, it is a basic 
thing for development. Power Is basic infrastructure for 
any development. I can give one example of broad gauge 
conversion of Rongia Mur1<ongchelek Section. A sum of 
As. 900 crore were sanctioned, but the hon. Minister of 
Finance has allocated only Rs. 3 crore. So, it will take 
more than 50 years to complete this project. 

So far as the national highways to be constructed 
by the Border Roads Organisation are concerned, not 
oven Rs. 100 crore were provided In the Budget. The 
total requirement was As. 6,000 crore during the Tenth 
Plan. So, these are the basic requirements of the 
development. I hope the hon. Minister of Finance wiD put 
emphasis on this particular aspect. 

Now, I want to touch upon the issues relating to the 
North-Eastem Region. I am from a Regional Party. The 
North-East Industrial Policy was declared In 1997 when 
you were the hon. Minister of Finance. You were the key 
person for formulation of those incentives. This PoIk:y 
was for creation of employment opportunities because 
insurgency was the root cause of unemployment 
considering the geographical Isolation and backwardness 
of the region. So, that is why, the Industrial Policy was 
declared. A number of times the NDA Government 
modified this Policy by withdrawing certain incentives 
which has ultimately made many prospective Investors to 
withdraw from the North·Eastern Region. Some of the 
incentives were not only withdrawn but some Industries 
were also forced to recover the amount they enjoyed as 
excise exemption with retrospective effect. So, I request 
the hon. Minister of Finance to examine this Issue and 
restore all incentives granted to the Industries operating 
in the North-Eastern Region. I also request to withdraw 
the notification asking recovery of the excise relief granted 
to chewing tobacco and other industrial units under the 
policy which continued to operate in the Region despite 
withdrawal of Incentives midway. 

Moreover, I also request to declare additional 
incentives to North-Eastern Region because declaration 
of some incentives to other regions like Himachal Pradesh 
and Uttaranchal has attracted the Inv •• tors to these 
regions instead of going to the North-Eastern Region to 
face the insurgency problem and al80 to go to a very 
distant geographically Isolated area. 
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The World Bank Millennium Development Goal 
indicated that at least five per cent of the GOP should 
go for infrastructure in the developing countries. I want 
to know from the hon. Minister of Finance as to what 
percentage of GOP has been allocated towards 
infrastructure in this Budget. 

As far as flood control issue is concemed, it is a 
burning issue in many of the States like West Bengal, 
Orissa, Bihar etc. Assam is the worst sufferer from the 
time of Independence. Every time whatever investment is 
made and whatever allocation is made, it goes to water 
because everything is washed away by floods. A lot of 
money is spent on repair and maintenance of roads every 
year. 

The Centrally Sponsored Schemes, which are being 
operated in these areas, are yielding no result because 
every time floods damage it and investment becomes 
wastage. So, I hope the hon. Minister of Finance will 
declare flood as a national problem because when the 
assets of any State is considered 88 assets of the country 
then why not problems and liabilities of a State is not 
COf1IiGIered as liabilities of the country. This time only Rs. 
30 crore is allocated for flood control works, but during 
the United Front Government's time Rs. 500 crore were 
allocated only tor the Brahmaputra Flood Control Works. 
... (InlSfTUpiions) 

MR. CHAIRMAN: Please conclude. Your time is over. 
Shri Bir Singh Mahato. 

... (InIBfTUptions) 

MR. CHAIRMAN: Nothing will go on record except 
the speech of Shri Bir Singh Mahato. 

... (InIBrrupIions) • 

DR. ARUN KUMAR SARMA: Sir, I am from a 
backward area and I. hardly take much time. I take very 
little time. I am from a regional party. I should be given 
a little more time. I have seen that many other hon. 
Members are given some concession to speak more. I 
am speaking on a very important matter . ... (lnternJplions) 

(Translation} 

MR. CHAIRMAN: You may speak on Finance Bill. 

... (Interruptions) 

'Not recorded. 

(English} 

MR. CHAIRMAN: You can speak on the Finance 
Bill. 

DR. ARUN KUMAR SARMA: Sir, I feel that this way 
the problems of our region are not being highlighted. 
... (InfBfTUpiions) 

MR. CHAIRMAN: Shri Bir Singh Mahato, you may 
speak now. 

SHRI BIR SINGH MAHATO (Purulia): Mr. Chairman, 
Sir, I rise to support the Budget. ... (Intenuptions) 

DR. ARUN KUMAR SARMA: Sir, I have not taken 
even five minutes' time. The flood and erosion problem 
is not a problem of Assam but It is a national problem. 
... (Intsnvptions) 

MR. CHAIRMAN: More than 40 hon. Members want 
to speak. How can I give time to all? SM Mahato, you 
sp98k now. 

.. , (Inttlrruplions) 

[Transllltion} 

MR. CHAIRMAN: You may speak on Finance Bin 
which will be taken up later on . 

(Engli6h} 

DR. ARUN KUMAR SARMA: The CentraJ Government 
should have a 100 per cent funding programme for the 
flood problems of various States of the country. 

[Transllltion} 

MR. CHAIRMAN: The speech of hon. Member will 
not go on record. 

... (Intenupfions) r 

{English} 

DR. ARUN KUMAR SARMA: Sir, I want to speak on 
the non-Iapsable fund. Ten per cent of the budgetary 
allocation was given to the North-East and the unspent 
portion goes to the non-lapsable pool. So far more than 
As. 6,000 erore is accrued in this pool. ... (Interruptions) 

·Not recorded. 
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(Trsn.slation} 

MR. CHAIRMAN: Your speech is not going on record. 
You please take your seat. 

... (Intsrruptions) • 

(English] 

SHAI BIA SINGH MAHATO: Mr. Chairman, Sir, I 
rise to support the maiden Budget of the UPA 
Government. The hon. Minfster of Finance has opened 
his Budget speech by citing the Common Minimum 
Programme as the guiding light. The Common Minimum 
Programme spells out seven economic objectives. As the 
first step to meet poverty and unemployment problem, an 
additional provision of Rs. 10,000 crore in the gross 
budgetary support for Plan fund has been earmarked and 
the programmes are-tood for work, Sarva Shiksha 
Abhiyan, mid-day cooked meal, healthcare, irrigation 
benefit, drinking water, more public investment in 
agriculture, roads and other infrastructure. 

The thrust areas are also well-defined-electricity for 
all, universal telecommunication facilities, more housing 
and access to medical care. The noteworthy aspect is 
the flow of agricultural credit, completion of Incomplete 
large and medium irrigation projects, repair, renovate and 
restore about half-a-million water bodies. All these 
programmes will boost the agricultural and the rural 
economy. 

The hon. Minister of Finance extended the Antyodaya 
Yojana to take the total coverage to 20 million people. 

Sir, there will be a new Food for Work Programme 
in 150 backward districts. In the Budget, a provision of 
higher education has been provided for the welfare of 
Scheduled Castes, Scheduled Tribes, backward classes, 
minorities and self-help groups. Guarantee of 100 days 
of employment for the breadwinner is a unique feature of 
this Budget. 

In the area of tax, there is no significant resource 
mobilisation beyond the estimated As. 2,000 crore, but 
the relief that the people with income up to rupees one 
lakh would not pay tax should benefit almost 14 million 
income tax assessees. Aeceipts from disinvestment have 
been pegged at just As. 4,000 crore in comparison to 
As. 14,500 crore realised in 2003-2004. Decision to 
establish Backward States' Grant Commission is a very 
good thing and it will strengthen the federal structure of 
the nation and eliminate regional disparities. 

"Not recorded. 

Regarding the proposal to raise FDI limit in the 
telecom sector from 49 per cent to 74 per cent, in the 
civil avialion sector from 40 per cent to 49 per cent and 
in the insurance sector from 26 per cent to 49 per cent, 
I would say that it is uncalled for. I would request the 
hon. Finance Minister to roll back this proposal to raise 
FDI limits. Thank you. 

[Translation} 

SHAI JOACHIM BAXLA (Alipurduar): Mr. Chairman, 
Sir, on behalf of ASP, I rise to support the Budget 
presented by the hon'ble Minister of Finance of United 
Progressive Alliance Government. Through this budget 
hon'ble Minister of Finance has tried to give a dlrection 
to the country. We were worried about em~loyment, 
health, rural areas and the progress of farmers but hon'bIa 
Finance Minister has made an honest effort to make 
budgetary provisions for all these sectors. There is a big 
challenge posed before the hon'ble Finance Minister either 
to raise the present growth rate or to maintain It. 

People have welcomed the announcements made by 
the hon'ble Finance Minister and common man have a 
sigh of relief. However, tOday the expectations of common 
people have Increased and hon'ble Finance Minister has 
to fulfil all those aspirations for which he would require 
cooperation from all the Cabinet Ministers otherwise inspite 
of his good intention, hon'ble Finance Minister would not 
be able to achieve success and the country would not 
progress. Hon'ble Finance Minister has tried to give 
emphasis to industries. However, the major foreign 
exchange earning industry i.e. tea industry is in such a 
bad shape that the workers engaged in this industry are 
facing the problem of unemployment. Although we talk 
about providing employment but Hon'ble Finance Minister 
has not shown any concem for these workers. Hon'ble 
Finance Minister shOUld find out the ways and means for 
the development of tea industry and to improve the 
condition of tea industry workers. Otherwise, 
unemployment will keep on rising there. Besides, hon'ble 
Finance Minister wants to provide Joana to farmers in 
which ABI is playing an important role. Therefore, more 
autonomy should be given to ABI. Otherwise, commercial 
banks which want their domination would have monopoly 
over it. Therefore, autonomy should be given to RBI. 
There is a mention of providing As. 30 cror8S to 
Brahmaputra Board. This board will ensure the safety of 
valley and al80 the country. I have been demanding for 
this since 1996. In its absnece, country and farmers are 
facing losses. Bengal is also suffering due to this. I also 
demand steps for Indo· Bhutan Joint river 80 that our 
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national resources. tea gardens and northem Bengal could 
be protected. 

Sir, I am a Member of Let Party. We have difference 
of opinion with Central Government on some policies. 
The Government should try to remove these differences 
through Coordination Committee. We would certainly 
cooperate with the UPA Government to rule for 5 years 
but this Government will have to take every step on the 
basis 0' Common Minimum Programme. With these words, 
I thank you for giving me an opportunity to speak. 

SHRI RATILAL KALIDAS VARMA (Dhandhuka): Mr. 
Chairman, Sir, I thank you for giving me an opportunity 
to speak. The budget for the year 2004-2005 was 
propagated much that the budget to be presented by the 
Finance Minister is going to bring happiness for poor 
people, farmers, Govemment employees and industrialists. 
But it was much ado about nothing. When Gujarat was 
hit by earthquake, relief came not only from within the 
nation but from abroad also. Other State Governments 
also extended their help. But no package has been given 
10 Gujaral in this budget. Kutch district has suffered heavy 
losses due to earthquake. A package is being given to 
Bihar, nobody is opposing to it but there is no change In 
the situation of Gujarat. People from different States are 
visiting Gujarat to see check dams, ponds are being made 
deeper. Hon'ble Chief Minister has got one lakh feel-pots 
made during one year. Efforts are being made for water 
harvesting also. Gujarat has marked the highest sale of 
diesel but the State is not getting its due share. Gujarat 
honestly pays excise duty but injustice is being done to 
the State. The sympathetic attitude which the State 
deserves in export-Import sector, is not being shown. The 
amount allocated to Gujarat under Crop Insurance Scheme 
is very meagre, I do not want to go into the figures. 
Besides, hon'ble Finance Minister has given exemption 
Irom Income Tax for income upto one lakh rupees. But 
tax has to be paid even if the salary exceeds this limit 
by one thousand. This exception is Just like giving candy 
to a child. Now the employees are understanding the 
implication of this exerrlption and are getting annoyed. 

Excise duty on tractor has been reduced but the 
prices of iron have been Increased. Maruti company has 
already increased the prices of cars. Farmers are also 
feeling that Finance Minister has made the promises which 
are impossible to funil. The network of service \aX has 
been widened and even the small services like halwaiwala 
and tentwalas have also been included uRder It. Today, 
it has become costlier for a poor man to marry off his 
daughter. People whose trades al'8 being included under 
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it are getting disappointed. Adequate allocation for the 
rural areas has not been made. Therefore, I say that the 
figure given in thls budget are not going to bring any 
change in the country. The present Government has not 
taken any new step. Only the steps and the actions taken 
by the NDA Govemment have been continued under new 
names. The people of the country want to know about 
this. The budget has been presented with the old schemes 
under new names. It has been mentioned that the budget 
is village oriented but no step has been taken In this 
regard. They are talking about development of vinages 
but not taking any steps towards it. Development cannot 
be made in this way. NDA Government reached the 
villages and tried to remove their agony. Their voice of 
concern was raised from Panchayat level to Partiament 
by NDA and development was undertaken. 

Just now, my sister has mentioned that NRII were 
impressed with the Golden Quadrilateral scheme and 
during Delhi Conference stated that they would return to 
India if the development of the country continues in such 
a manner. They were greatly impressed by the 
construction of new roads, development of rivers, 
construction of daml and development of viUages. Our 
NRI friends have mentioned all this. But these have not 
beenmentloned in budget. No provision has been made 
for these schemes. Today, people and rural workers of 
the country are In distress. Youth are In distress and are 
demanding jobs. They are seeing their Mure dark. Hon'ble 
Finance Minister has shown willingness to make 
expenditure in this regard but has no finance. He has 
not mentioned source of funds. No mention has been 
made for the development of Public sector or Cooperative 
sector. Also the foreign investment has not been 
mentioned in it. Retired people were having great hopes 
from the budget but It only disappointed them. Nothing 
has been done for the senior citizens. The ambit of 
service tax has been widened because they want to keep 
the people In dark and extract money through it. 2% 
cess has been levied which would make everything 
costlier. Big claims have been made to provide drinking 
water but no mention has been made as to how this 
task would be accomplished. People of various villages 
are in trouble due to non-availability of drinking water. 
There might be a severe famine this time. They have 
mentioned that the loan of Rs. 2800 crore would be 
provided to State for Irrigation purpose but what Is their 
cooperation in It. The Government has mentioned to 
provide 100 days employment but how the employment 
opportunities would be generated. 

It has been stated that the Scheduled Castel 
Scheduled Tribe people will be provided with jobs and 
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their children will be given schoarlship and financial 
asaistance for studies. It would encourage them. Even 
after. ~ .57 years of independence the SC/ST people 
are hVlng In the same pathetic condition. There has been 
no change in their life style, houses and income. They 
are still in distress. They are being played with in the 
name of Scheduled CastelTribe and it is being done at 
the places especially where Congress is in power. When 
we were on ruling side, they used to shout and raise the 
issue of farmers suicide. Whether such suicides have 
stopped now? Farmers are still committing suicide. Mr. 
Finance Minister, fanne,.. are stili committing suicides in 
the Stat .. where Congr ... is in power. What has been 
done for Andhra Pradesh? Farmers there are committing 
suicides. No provision has been made for them. They 
are 8tH! committing suickIt in diIhHe. Farmers are neither 
able to repay the loan or the interest. That is why they 
are compelled to commit suicide. During the road shows, 
ruling party members shed crocodiles tears tor the plight 
of farmers and stated that farmers are committing suicide 
in the" absence of money and food. Has any change 
been taken place in their lives now? No change has 
taken place in their lives. As I have already stated, nothing 
has been done for Andhra Pradesh. Their Government Is 
accountable for all this. . .. (Intenuptions) 

SHRI RAMJI LAL SUMAN (Arozabad): This Is the 
problem relating to the entire country and the entire 
farmer's community. 

SHRI RATILAL !<ALlDAS VARMA: Why are you 
interrupting let me speak. During the tenure of NDA 
Government, approximately 4 to 4.5 crore farmers were 
given credit cards. Our Government initiated this step. 
Before that, no one was paying att.,tion towards the 
farmers. This was done by our Government only. 

MR. CHAIRMAN: Now you please wind up. Other 
members of your party also want to speak. 

SHRI RATILAL KALiDAS VARMA: Mr. Chairman, Sir, 
our Govemment has started a project to construct 10 
erore houses. Several people were allotted houses during 
our regime but the present Government has not even 
initiated any step in this regard. The entire country is 
divided into 500 districts but the present Government hu 
selected only 5 districts for technology development. This 
is just like a drop in the ocean. 

Our country has wttneaed great IMders IIU Shri 
Deen Dayal'i Upadhyaya and Dr. Shyama Prasad 
Mukhefjee. The n_ of the inltiMes given after them 
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are being changed. The present GoV!. may remove the 
name of Shri Atal Bihari Vajpayee from the road hoardings 
but his name will always remain in the hearts of the 
people. 2% cess has been levied on education. It wlH 
eam Rs. 5,000 erore for the Government. However, I 
would like to know as to where all this money will be 
utilized. When NDA Government was outgoing, the country 
was having a stock of 120 billion dollar of foreign 
exchange. Such a psoition of the country was never 
before during the tenure of any other Prime Minister. 
NDA Government has left such a huge stock of foreign 
eXChange, they need not to be worried about it. Before 
this, country's gold reservoir were on the stake. We got 
it back. Golden Quadrilateral scheme was formulated 
during the tenure of NDA Government. ... (IntsfTUplions) 

MR. CHAIRMAN: You please sit down. The time fixed 
for your party members will be cut short. 

SHRI RATILAL !<AUDAS VARMA: Cess was being 
imposed on crude oil and Rs. 47000 erores were collected 
through it at that time. I would like to request Hon'bla 
Finance Minister, to tell us as to where that amount Is 
being utilized. In education sector, the Government. 
... (1'*""fJIIon6) 

MR. CHAIRMAN: Varma ~, what I .m .. ylng Is on 
jUltificatlon not on mer. \nfonTllllton. Now you please sit 
down. Mr. R. Prabhu. 

SHRI RATILAL KAUDAS VARMA: Mr. ChMman, Sir, 
am concluding In a minute. 

"VIti Mantri Shri Chidambaram, 

Mahnga ho gaya tel, sasta hue rum, 

Logon ke ummedeln pahley MY thl kam, 

Budget 8uneney key bad, toot gaya kisano 

Aur Mazdooron ka dam, 

Media, Patrika dwera faileya gaye bhram, 

Aur anlcho maiy nirasha thi Shri Chidambaram, 

Aglay budget maiy Vayedey kama ab bahut kern, 

Kisan, mazdoor, dalit aur urn ,ante ka 

Na Nlkafeya dam. ... (InfrH'fUplioMr 

MR. CHAIRMAN: Mr. Vanna. now your speech will 
not go Into records. PIeaH lit down. Mr. R. Prabhu. 

·Not recorded. 



519 General Budgel-2004-05 General 
Discussion, Demands for Grants on 
Account (General) 2004-05 

JULY 20, 2004 and 
Demands for EXC6SS Gmnts 

520 

[Engli8hJ 

SHAI A. PAABHU (Nilgiris): Mr. Chairman, Sir, I thank 
you for giving me this opportunity to speak on the General 
Budget 2004-05. 

Sir, we witnessed one of the most tragic incidents in 
the recent history in Kumbakonam where 100 children 
were burnt to death. It is a great shame that a man who 
has presided over this august House tries to use this 
incident to score personal pOints and political points. I 
would like to place on record that the Congress President 
was only conveying the approval of the Prime Minister 
that he had released As. 1 crore for the victim of this 
tragedy. I would just like to place this on record. I will 
make my references very pointed because I know there 
is a constraint of time. 

Whenever you make a budget or formulate a budget 
for this vast country with its vast popUlation, we should 
take into account that every rupee spent by the 
Government should reach the maximum number of 
beneficiaries. I am happy to say that this is the underlying 
principle in this budget with a human face. 

Very innovative schemes have been programmed, 
especially the one for education where a cess of two per 
cent has been levied on all Government taxes. A fund of 
As. 4,000 crore or As. 5,000 crore has been specially 
earmarked for education of children and development of 
their mental and physical faculties. Another great thrust 
has been put on employment programme-hundred days 
of employment to one member of every family. 

I would like to state that this Budget was focussed 
on rural India. The main problems in rural India are lack 
of protected drinking water supply, sanitation in the villages 
and health for all. All these are interfinked. If you are 
going to spend money, they should all be integrated. 
The hon. Finance Minister has stated in his Budget that 
he will try to give funds directly to the Panchayats. I 
wish he could do it. I know that most of the State 
Governments are going to object to this. But maybe in 
five years time, we could reach that stage where we can 
directly give the funds to the Panchayats. 

We would like him to create a website which would 
give us information about how much money is allocated 
to every block In this country to implement each of these 
schemes. At least the Members of Parliament could be 
the watchdogs in their constituencies to see that these 
schemes are Implemented. But what Jiappens is that when 

(General) 2001-02 
we travel in our constituencies, all the Panchayaf 
presidents complain to us that funds have not been 
allocated and that States have diverted the funds. 
Because of these complaints, I would request the hon. 
Minister to make the website available at the earliest. 

I join my friend from Assam. He was very 
disappointed that the hon. Minister has not done anything 
for tea industry. The tea industry is one of the largest 
employers in this country. After the mo has been signed, 
tea imports have started, which has affected the tea 
industry in this country. We are the net exporters of tea 
and one of the largest producers to tea. Even though 
the customs duty for import of tea is 100 per cent, but 
still according to the Indo-Sri Lanka Free Trade 
Agreement, imports from Sri Lanka for tea are at a 
concessional duty of 71/2 per cent. This is affecting our 
tea industry especially the small-scale Industry of the tea 
industry where we have 65,000 small growers who 
particularly belong to my constituency. I am very happy 
and thankful to the hon. Commerce Minister and the hon. 
Finance Minister for giving two rupee per kg. green leaf 
subsidy to the small growers for four months as soon 
the Government came in place. I would like to request 
them to extend the subsidy for 12 months so that the 
small growers could join the mainstream. 

I would like to thank the hon. Finance Minister on 
behalf of a large number of powerloom and handloom 
weavers of Tamil Nadu for abolislfing the mandatory 
CENVAT cess. 

I would also request him to think about the large 
number of employees in this country. Sir, this Budget is 
with a human face. Every rupee spent should make more 
human smite. Now, interest on the Provident Fund in this 
country Is at eight per cent. We want this to be increased 
to 9.5 per cent. After all, we have one crore employees 
in this country and the total financial implication of this 
would be As. 1,000 crore. The Provident Fund has got 
As. 12 lakh crore assets in this country and one thousand 
crore of rupees extra is not going to make any difference. 
It will make one crore employee smile and. 
... (Interruptions) 

MR. CHAIAMAN: Please conclude your speech. 

SHAI A. PAABHU: I am concluding, Sir. I am not 
making any great speech, just making points. 

In one of the pages-I do not want to quote because 
there is no time-the Finance Minister wants to give banks 
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with a proper risk management system and more leeway 
to the investing in the stock market. Banks are permitted 
to invest five per cent of the advances. If this is to be 
followed, SBI invest crores of rupees. I think he 8hould 
reconsider this and let no banks Invest more in the stock 
market because it is not far back we have seen UTI US-
64, scam recently and Cyberspace Infosys Limited scam 
two years back. They are still in our memory. So, he 
should reconsider this aspect. I would also request him 
to reconsider taxing the interest on deposits of NRls. 

He wants to increase the FII exposure to this country 
from one billion dollar to 1.75 billion dollar. When he is 
doing that, he should not tax the NRls who invest in this 
country. NRls will not come and deposit their money in 
this country if we tax the interests on their deposits. So, 
I request him to reconsider it. 

With these proposals, I support the Budget. 

(Translation} 

SHRI PARAS NATH YAOAV (Jaunpur): Mr. Chairman, 
Sir, thank you for giving me an opportunity to participate 
in budget discussion. 

The great and erudite leaders of freedom struggle 
are not with us today. They had visualized a dream about 
rural India because our country is a nation of villages 
and 80% of the population depend on agriculture for their 
livelihood. Even today the figures show that 71 % people 
in the country depends on agriculture. To strengthen the 
country through that dream, a document was written which 
we call as constitution. The constitution gives all 
importance to public. Schemes were formulated by the 
eiected Governments formed on the basis of public 
mandate. But if we look retrospectively in the 57 years 
of independence, we found that no elected Government 
or the Finance Minister has truly favoured the farmer. 
Rain God is the only Finance Minister of the farmers. 
Even today our farmers are dependent on rain. Even if 
the rains had delayed for a month, no arrangements have 
been made on the part of the Government to provide 
drinking water iet alone the irrigation. And in case of 
torrential rains, Governments have failed to make proper 
drainage system. This is really an unfortunate situation. 
Therefore, I would like to say that hon'ble Finance Minister 
is a learned person and has taken initiative this time. 
Such efforts have been made earlier also. Many budgets 
have been presented in the name of poverty eleviatlon 
and upliftment of poor people above the poverty tine. But 
I have no hesitation to say that poverty could not be 

alleviates though the poor people have been losing their 
lives. At the time of Independence, country's population 
was 35 crorewhich has now increased to 100 crores. 
Unemployment is rising at an alarming rate. Efforts are 
being made to provide the basic facilities of education 
and health by our Government, event the voluntary 
organisation are working for this purpose but not more 
than 58% people have been provide with education so 
far. Education is the basic need for the development. 
Education develops the character of a person. In many 
countries, progress In education has led to the 
development of these countries but unfortunately this has 
not happened in our country. I would request the hon'ble 
Finance Minister that irrespective of Govemment of any 
party, our intention should be clear to solve the basic 
problems of the country. 

If the intent is not clear, irrespective of how many 
programmes are formulated, they will have no significance 
whatsoever. Hence the intents must be clear. 

Sir, Uttar Pradesh Is a vast State and It can be 
called as the lungs and heart of the country. The body 
wiD suffer without heart and lungs. No provision In the 
Budget has been made for 17 crore people of Uttar 
Pradesh. Further, I would like to say that religion is a 
matter of faith and it is entirely upto one's faith whether 
one would like to worship in a temple or offer 'Namai' in 
a mosque or pray in church. However, the way faith has 
been mixed with politics, has pushed, Uttar Pradesh which 
used to be the heart of India and which has given 
maximum number of Prime Ministers to the country, into 
the bracket of the poorest States in the country alongwlth 
Orissa and Bihar. 

Sir, no budgetary provision has been made for a 
poor State like Uttar Pradesh in this Budget. It is the 
State where the controversies and disputes over Ayodhya, 
Kashi and Mathura have been going on and the hard 
earned public money is being wasted over these disputes. 
The hon. Chief Minister of the State has dreamt of turning 
Uttar Pradesh into a prosperous State. Hence, I demand 
that a sperate budgetary provision be made to realize 
that dream. I request you that unless the financial 
condition of the farmers improves, the country can not 
progress. The moment the financial condition of the 
farmers in the country would become one of the most 
powerful countries in the world. With these words, I 
conclude. Thank you very much for giving me time to 
speak. 
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Accounl (Gentlflll) 2004-05 
SHRI RAMDAS BANDU ATHAWALE (Pandharpur): 

Mr. Chairman, Sir, the House should be adjoumed till 
tomorrow. Tomorrow, we can skip the lunch hour and 
contir;lUe the discussion on budget till 3.00 pm. 
... (Inlenuptions) 

(English} 

MR. CHAIRMAN: Please take your seat, Shri 
Athawale. 

... (Inlenuptions) 

{Tfllnsllllion} 

SHRI RAMDAS BANDU ATHAWALE: Mr. Chairman, 
Sir, It is getting very late. 

MR. CHAIRMAN: Ramdas Bandu Athawaleji, you take 
your seat, Everything has been finalized in the BAC 
meeting, which Is attended by the leaders of all the 
Political parties. 

SHRI RAMDAS BANDU ATHAWALE: Mr. Chairman, 
Sir, it is getting very late now. Therefore, please adjoum 
the House till tomorrow and we can resume the debate 
on Budget tomorrow . ... (lnIBnuptions) 

(English} 

MR. CHAIRMAN: Please keep patience, Shri 
Athawale. 

... (Intenvplions) 

{TflInslalion} 

MS. MEHBOOBA MUFTI (Anantanag): Sir, the budget 
presented in the House by Shri P. Chidambaram is a 
common man's budget, whether he hails from rural area 
or urban area. This budget speaks for the welfare of 
common man in both rural as well as urban area. 
Unfortunately, even 57 years after independence, the 
farmers are not getting water for irrigation and as the 
hon. Minister has due mentioned, the city dwellers have 
to stand on long queues at old houses to fetch a bucket 
of water. It is good that the budget focuses on creation 
irrigation facilities but in my opinion the biggest challenge 
is how this woved by implemented. As economic reforms 
were initiated, similarly there is a need to set political 
reforms to take the benefits of the budget to the woves. 
Let the political reforms begin from this very forum. 
Administrative reforms can follow. When there is failure 
of political and administrative machinery, judiciary should 
come forward, but it does not happen. 

Mr. Chairman, Sir, the economic reforms started by 
Congress in 90's were met with stiff resistance from all 
quarters. We should likewise take a step to bring in reform 
in political, administrative and jud!cial systems as well. 
Only then the benefits of this budget could percolde down 
to the common men. Only then you can eradicate 
corruption, nepotism, favouritism, misappropriation of funds, 
etc. 

Sir, the hon. President stated during his address that 
'21st century is going to be india's century.' Why not? Of 
course, it will be. Unless and until we tap the potential 
of all the countrymen, it won't happen. Women comprise 
half of our population and we should tap women's 
potential fully. If we are able to extend the benefits of 
our resources to the minorities and deprived sections of 
society, we could render a great service to the nation. 
We will be able to achieve our full potential. 

Sir, the formula of providing reservation to the people 
belonging to minorities should be adopted in the center 
on the lines of Maharashtra, Andhra Pradesh for unless 
the cOllditions of the deprived section of the country is 
strengthened, our country can not achieve its full potential. 
I will now come to my own State, Jammu and Kashmir. 

Mr. Chairman, Sir, it is a General Budget but as 
everybody knows the condition in Jammu & Kashmir is 
not normal. There is a war like situation prevailing for 
the last 15 years. We have been fighting a banle there. 
It is a conflict like situation prevailing there. This problem 
is discussed in every part of the world, including Geneva, 
Washington and U.K. where we are called to argue our 
case. However, I am of the view that the solution to the 
problem of Jammu and Kashmir could only be found 
back at home and not abroad, the Government has to 
find solution. Until the people are made aware of the 
crux of the problem, it can not be resolved. There is a 
faulty political system and surging emotions behind this 
problem. The unjust treatment, unemployment and rising 
poverty among the Kashmir people are the root causes 
behind the prevailing conflict there. 

Sir, as far the political solution to the Kashmir problem 
is concemed, hon. Shri Vajpayeeji took some initiatives. 
He took many steps which were path breaking. That 
include the Lahore Bus Journey, announcement of 
unilateral ceasefire, offer of unconditional talks with the 
people of Jammu and Kashmir and the efforts to improve 
Indo-Pak ties are commendable. I would also like to say 
that whenever he adopted such steps, the opposition i.e. 
Congress party extended full support to these measures. 
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Now when the role have reserved, I hope NDA will not 
somer sault as it did on the issue of FDI (Forign Direct 
Investment) and take U-turn on this issue, but rather fully 
co-operate with the UPA Government solving to improve 
to solutions with Pakistan as well as Kashmir. 

Sir, I am happy that the measures taken for 
confidence building with Pakistan and in Kashmir have 
begun to show results but I want to say one thing that 
interaction with Pakistan is very good but people from 
Pakistan should be allowed to visit Delhi, Mumbai and 
Kashmir if they want to come. 

[English} 

We have nothing to hide. 

[Tl'Ilns/ation} 

We are thankful to Bharat Scouts which organised a 
scouts programme in Gulmarg in which boys from 
Bangladesh, Bhutan and Pakistan too participated. I want 
to say that 15 boys who came from Pakistan must have 
had a certain image of Jammu and Kashmir which 
changed tremendously when they went back. We want 
that more people should come and visit Jammu and 
Kashmir. They should see what Jammu and Kashmir is. 

Sir, the best result of confidence building measures 
is the cease fire on our borders which has really provided 
a great relief to the people. We expect that our External 
Affairs Minister who Is visiting Pakistan these days would 
hold dialogue with them and ensure that caasefire is 
implemented internally too and from both sides. Once 
Vajpayeeji implemented unilateral ceaseflre for six months 
but It did not work since it did not get any response from 
them. If ceasefire is implemented, it would really benefit 
our people. Wagah border has been opened, buses and 
trains are being operated but neither Wagah border nor 
Karachi Ferry Service would provide solution to the 
problem of Jammu and Kashmir, if it can be found, It 
lies in opening Mujaffarpur road, Askaradu load, Siyalcote 
road and Rajouri-Punch road. This will lead to the road 
map of friendship between India and Pakistan. No other 
way will lead to solution, we got an opportunity after 
elections were held in 2002. . .. (Inmrroptions) 

MR. CHAIRMAN: Please conclude now. 

[English} 

MS. MEHBOOBA MUFTI: Sir, please give me some 
more time as I am from Jammu and Kashmir which has 
a special status due to article 370. 

[Tl'Ilnsl6lion} 

We got the opportunity to set up a new regime. We 
made an effort. Congress Is the biggest partner In our 
coalition Govemment, our biggest achievements is that 
we could sustain our ties with common masses. 

[English} 

At the cost of even risking our life. 

[Translation} 

As you heard yesterday, the Members of Congre8S 
Party went there and could escape by a hair breadth but 
we did not break up the ties. The biggest thing Is that 
people have confidence in this Government. But as far 
as holding dialogues with Pakistan or solving Jammu and 
Kashmir issue or the Issue of Mujaffarpur road is 
concemed, there the role of New Deihl or our Government 
is only 50 percent, the rest 50 percent is that of the 
newspapers. We talk about economic measures, it must 
have been noticed that tho best thing we have done is 
that we accelerated the process of development. The 
hon. Finance Minister is here. I would like to ask him to 
call the officers of Planning Commission and ask them 
whether Jammu and Kashmir has topped In fiacal 
discipline or not in the last two years. If it is not ao, I will 
not ask for anything. We have given account of everything 
and utilized each coin wisely as a result of which when 
recenUy I went to Inaugurate a fly-over, a grenade was 
thrown which fell 200 meters away but even then It was 
attended by thousands of people. 

[English} 

That means people want development. 

[Tf1II18I6tlon} 

Sir, our Infrastructure, schools, hospitals, roads, 
floyovers are in ruina. The people of Jammu and Kaahmir 
have said that there are big projects In development 
process but small roads are being constructed. In my 
region, roads to Laddakh, Gurez and Tandon are fair 
weather roads, they are closed for around 6 to 8 months. 
We need to construct alternative routes. Alongwith 
converting Kashmir Airport Into an international airport, 
we need Kargll Airport too. I want to say that we need 
money for Infrastructure 60 that we can seek Involvement 
of people in day to day life. 
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Our biggest problem is unemployment. I know that 
unemployment is prevalent in the whole country but I 
want to tell the Finance Minister that I am not talking 
about common unemployed youth. I am talking about 
those young persons of Kashmir who have pursued their 
education hidden in rooms and under the shadow of gun 
during the last 15 years. When our whole system 
collapsed, poor persons sold their land and valuables to 
send their children to other parts of the country for getting 
education. Those who did not have the means, arranged 
for private tuitions at home. Those kids have now grown 
up to the age of 30-31. Some persons in the villages got 
their young boys who were studying in 9th and 10th 
Standards married as they were apprehensive that they 
might take to militancy so they thought it better to get 
them married as family responsibilities would prevent them 
from taking to militancy. Right now they are the centre of 
concern for us. These are the persons who were very 
cynical and sarcastic about us during the elections of 
1996. They felt that whole election process was a fraud. 
But gradually they are not taking part in the election 
process. These are the persons who come to our election 
rallies and cast their votes on the day of election at the 
risk of their lives. You might often have seen on TV that 
these persons cover their faces at their parents request 
so that the militants might not see them. They cover 
their faces so that their parents are assured that their 
son attended the rally or casted his vote but militants 
could not see him. They can not be included among 
general youth. I request you all to think of the future of 
these youths. 

We lack in industrialization. Moreover MOU has been 
signed against recruitments, that is, there is a ban on 
recruitment, it should be removed. There Is no other way, 
if we cannot do this, we will not be able to do anything. 
Secondly, I want to say that hon. Finance Minister had 
said last time that the Go~mment would make the States 
powerful 

/English} 

by devolution of sources. 

[Translstion} 

It is a very serious issue. When we talk about 
injustice, I consider it is not about .political injustice, that 
is, erosion of article 370 or how the resolution of 
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autonomy was thrown out of the window or how it affected 
the people of the region. How the erosion of autonomy 
or article 370 affected the relations of Jammu and Kashmir 
with the nation. 

/English} 

I do not want to talk about it. 

[Translstion} 

SUllej, Beas and Yamuna rivers have been discussed 
during the last few days but I think very few of my 
colleagues from Punjab, Haryana, Himachal Pradesh and 
Rajasthan are aware that the sacrifice of people of Jammu 
and Kashmir contributes a 101 towards the prosperity of 
their States as in the Indus water treaty, Pakistan has 
been awarded the water of our rivers, Chenab and Rav!. 
Their farms got the water and in tum they irrigated the 
lands of Punjab, Haryana, Himachal Prade.h and 
Rajasthan but what did we Kashimiria get? We are in 
loss as we can not generate 1600 Megawatt electricity 
which we could have as there is a ban. Pakistan says 
that we are their brethren but every year they measure 
and take account of every drop of water and create furore 
if they feel that Kashmir has taken even a little bit of 
water, the loss that we have incurred due to this. 

[English} 

it has not been monetized. 

[TrsnslsUon} 

In winters water level goe8 down due to snow and 
it restricts the power generation due to which we have to 
purchase power from the central pool which is too 
expensive for us. 

Ours is a special category State and we should be 
given grant and aid in the ratio of 90: 1 0 but since 1991, 
we got it in the ratio of 70:30 which has resulted in huge 
losses. The Government have to decide in this regard. 
We are not asking for anything big, we are not doing 
that for which the Government are ready for unconditional 
dialogue. We are asking for what Is our right in Indian 
Constitution. If our water is being used and It Is Irrigating 
the land of Pakistan and our land too then we should 
get compensation for It. This kind of Injustice shoUld not 
be continued. I think It Is a national Isaue. Jt Is said. 
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[English} 

Kashmir is embedded In the soul of India. It is the 
soul of India. It is the core of nationhood. It is high time 
that we should give it a thought. We should learn to take 
care of that soul. 

(Translation} 

SHRI BHANWAR SINGH DANGAWAS (Nagaur): Mr. 
Chairman, Sir, I thank you for giving me opportunity to 
speak. I rise to oppose the budget of 2004-2005. Firstly, 
I want to say that there is no occupation in India which 
is not profitable, but agriculture is one occupation which 
is unprofitable. It has not been made profitable till date 
nor support price of commodities given to the latilfaction 
of farmers. Some relief was provided when the NDA 
Government increased the support price. There are two 
ways to make this occupation profitable. Firstly, the price 
of inputs should be lowered and price of produce should 
be more. I want to submit that if there is water in canals 
then the cost of inputs is lower as water is available at 
low rates. Alongwith this the price of seeds and fertilizers 
should be lowered. The subsidy being provided is quite 
inadequate. I request the Govemment in the interest of 
the farmers to increase the subsidy. 

Alongwith this there is one problem that a person 
who manufactures a needle, fixes its price but the farmer 
who produces crops worth crores of rupees can not fix 
the price of his produce. There is a simple solution for 
this. If the farmer does not want to sell his produce in 
the whole sale market at a particular time then there 
should be a provision that the farmer is paid 314th of the 
total price with no interest so that he is not compelled to 
sell his crops at very low rates. 

In this country on one hand there is the problem of 
floods for which relief worth crores of rupees is provided 
and on the other hand Rajasthan, Madhya Pradesh and 
'Gularat face drought for which thousands of rupees are 
spent. The NDA Govemment formulated a scheme to 
link the rivers if that was implemented, hon. Finance 
Minister is not here, whatever Ministers are sitting here 
they might note that by linking rivers, India can get 
prosperous, every farm can get water and every village 
can get potable water. It is not appropriate on the part 
of the Government that they have not includeri this 
scheme in the budget. 

I request the Government to take up the job of linking 
of rivers under the scheme of NDA Government which 
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was prepared by Shri Suresh Prabhuji. I would also submit 
that Pradhanmantri Gramin Rojgar Yojana has been 
stalled. A farmer adds one and a haH rupee to the relief 
fund when he buys diesel for his tractor. He gives that 
money so that roads are constructed in villages and 
money might be collected for Pradhanmantri Grarnin 
Rojgar Yojana and for long and wide roads. The 
Government take money from us. If a truck runs on roads, 
money is taken. I do not know where the money would 
be used? In this budget there is no scheme to construct 
roads in villages. As time is short. ... (Interruptions) 

MR. CHAIRMAN: Please keep In mind the time. 

... (Inlsrrupllons) 

SHRI BHANWAR SINGH DANGAWAS: Sir, Rajasthan 
as a State which has been In grip of drought for the last 
three years. It Is stlH in grip of drought. There is no 
drinking water there. I want the rivers to be linked so 
that Nagaur district from which I am elected might get 
water from Rajasthan canal. I asked a question In this 
regard too. It was replied that this is a State subject. 
The State Govemment does not have resources. That is 
why I request the Central Govemment to formulate a 
special scheme and allocate funds to bring the water of 
Rajasthan canal to Nagaur district and direct the State 
Government to release water . ... (Interruptlons) You have 
rung the bell. I am speaking for the first time. 

I would only submit that if farmers are to be 
prevented from committing suicides they will have to be 
given remunerative prices for their produce. For this, the 
Government need to take two measures first, implement 
Crop Insurance Scheme throughout the country and 
second lessen the cost of inputs of the farmers. Make 
the farmers happy by giving them remunerative prices of 
their kharif crops. With these words, I conclude. 

SHRI JAI PRAKASH (Hissar): Mr. Chairman, Sir, I 
support the budget presented by hon'ble Minister of 
Finance In the House. During last 6-7 years, this is first 
time that farmers, labourers, people from lower sections 
and low salaried employees in the country have got 
benefit whether it is exemption from tax upto the income 
of Rs. one lakh or reduction of 16 percent excise duty 
on tractors or reduction of excise duty on poultry, fishery 
from 16 percenl to 8 percent. 

Handloom and powerloom Industries were flourishing 
in Panipat area. The NDA Government had destroyed 
the handloom and powerJoom works but our Govemment 
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have done a lot for benefit of weavers. I want that 
agriculture should be given the status of industry. I had 
listened the speech of hon'ble Minister of Finance. It was 
mentioned therein that they will double the quantum of 
loans in three years. The NDA Government had provided 
Kisan Credit Cards to gain undue mileage. I would like 
to mention the losses incurred by the farmers due to 
credit cards. Goiden cards are issued for three years, 
when a farmer goes to bank for the second tirne after 
three years then he has to follow the same procedure 
that he had followed in the beginning. My suggestion is 
that as limit is fixed for industries, trade likewise limit 
should be fixed for farmers so that they may not have to 
go the bank and the department of Revenue repeatedly. 
I am talking about Haryana State. There are many 
nationalised banks. The hon'ble Minister of Finance used 
to talk about banks. There is rampant corruption in the 
banks. The Branch Manager sanctions loan to the farmers 
after taking bribe of Rs. 5,000-10,000. There should be 
some check on them. 

Paddy crop is grown on large scale in Haryana. In 
1996, Shri Chidambaram had removed sales tax on the 
export of paddy. But the Government of Haryana has re-
imposed it. Today, paddy of the farmers of Haryana is 
being sold at cheap rate because of excess sales tax. I 
would like that steps should be taken to make up this 
shortfall. 

It has been stated that tax will not be Imposed on 
the acquisition of land of the farmers not only of Haryana 
but from all over the country w.e.f. April, 1. Heavy income 
tax has been paid by the farmers whose land had been 
acquired earlier. My suggestion is that this tax should be 
waived off with retrospective effect and not w.e.f. April, 1 
because farmers are suffering heavy loss. 

This issue of loan to farmers is raised quite often. 
Nationalised banks offer interest-free loans for car but 
they charge 14 percent interest for tractor loans 
sanctioned to farmers. I would like to request the 
Government to give instructions to banks to grant interest-
free loan for tractors as is done for motor cars so that 
the farmers may progress . ... (Inlenuptions) 

The Government have said that it would encourage 
floriculture. Potato is cultivated in my constituency. The 
Government should fix support price of potato and 
Government should keep It in its stores to ensure that it 
is not bought below this price. There is support price for 
mustard also. Regarding pulses and oilseeds Govt. have 
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not adopted such procedure till now in this regard. The 
NDA Government had advised to grow flowers. Is there 
any alrconditoned vehicle available in the whole State of 
Haryana where flowers may be kept? The farmers are 
being fleeced for the last six years as the price of oilseeds 
and mustard seeds remained lower than that of support 
price. Sitting here In the Lok Sabha the then Minister of 
Agriculture kept saying that they had paid maximum price 
to the farmers. Last year, the support price for mustard 
was Rs. 1600 per quintal but the farmers were being 
fleeced by selling them at the rate of Rs. 1200 per quintal. 
My suggestion is that there should also be the support 
price for potato, ollseeda, mustard etc. then only the 
farmers will progress otherwise the economic condition of 
the farmers of the State of Haryana and rest of the 
country as weH wHi get deteriorated day-by-day. The NDA 
Government did not ensure remunerative prices for the 
farmers for the last six years, which caused· heavy loss 
to them. There was NDA supported Government In power 
in Haryana State also. 

22.15 hr •. 

[MR. DEPUTY SPEAKER in the Chsi,., 

Nine farmers were shot dead in broad day light 
however the Chief Minister of Haryana said that they 
were anti social elements and not farmers. 

In the end, I would like to suggest that there are 
many problems in the State of Haryana where we come 
from. Especially in the villages where Harijans do live. 
Another day, a Member of Parliament said that toilets 
should be provided not only in the Harijan colonies in 
villages but in the whole area because jungles are not 
there any more. Unless and until toilets are provided in 
the residential areas of Harijans and Dalits, ladies 
belonging to those classes will have to bear insult as 
there is no lonely place in villages. Now there are no 
more jungles. Therefore, my request to the Government 
is that it may not be possible for the Govt. to provide 
toilets in the whole of India but the Govt. must construct 
toilets in Haryana State. I have visited 500 villages before 
this session and the only problem of every villages was 
that toilets should be provided there and panchayat should 
bear this responsibility. 

Our Government had said one thing. I would like to 
give some suggestions. I am speaking only about farmers 
and poor people. I don't fight for high claaa people. 
... (InltNnJpfions) 
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MR. DEPUTY SPEAKER: I have a long list. If you 

take 80 much time It will continue by two of the clock. 
Then it would be next day. 

{English} 

SHfU K. FRANCIS GEORGE (ldukkJ): Sir, you may 
kindly adjoum the House now. We can have It tomorrow . 
... (IntsmJptions) 

MR. DEPUTY SPEAKER: That will be better. 

{Translation} 

SHRI JAI PRAKASH: Mr. Speaker, Sir I have only 
few more points. If you insist, I would sit down. I am not 
forcing myself. There has been a long discussion in our 
State of Heryena on the Issue of water. You are sitting 
on that chair and, therefore, you are not speaking. But 
gross injustice is being done egainst us. The way the 
Government of Punjab revoked the Yamuna Water 
Agreement. I request the House that we should fight on 
this issue. I condemn the decision of the Govemment of 
Punjab for revoking the RaJeev-Longowal Agreement by 
passing a regulation and I request the whole House to 
unanimously pass this matter and urge the Govemment 
that digging-up of SYL canal be re-started with immediate 
effect for which the Supreme Court had given one month's 
time to the Central Govemment. I would like to request 
the Central Govemment that SYL canal be dug-up 
because this is in their interest also. When there was the 
NDAGovemment in power in the year 2002 the hon'ble 
Supreme Court held that the Govemment of Punjab will 
get completed the work of digging-up of canal. As there 
was good relation between Om Prakash Choutala Sahib 
and Badal Sahib, work was not done at that time. There 
was NDA Govemment in power in the Centre also. Even 
the NDA Govemment did not undertake the work of 
digging-up of the canal and now the way In which all 
political parties of Punjab have got together to enact this 
regulation Act as law for gaining political mileage, I 
request the House that this Act should be repealed and 
the canal should be dug-up in Haryana. 

{English} 

MR. DEPUTY SPEAKER: Please be very brief. KIndly 
give us the suggestions only. 

... (IntemJptIons) 

{Translation} 

MR. DEPUTY SPEAKER: I would like to teU you 
one thing that It would be better If you give suggestions 
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and not long speech. I have such a long list that we will 
have to continue till next day. Therefore, It would be far 
better if you give only suggestions giving no. 1, 2, 3, 4 
etc. It is very simple, If so much is spoken on behalf of 
Congress what wHi others do, hence be very brief. 

... (Intsrruptlons) 

SHRI LALMANI PRASAD (Basti): Mr. Deputy Speaker, 
Sir, I rise to speak in support of the budget. This budget 
has been brought for the welfare and benefit of common 
people and downtrodden people and the people belonging 
to backward classes and scheduled castes have many 
expectations from this budget. I would like to submit 
something at this juncture. Opposition has drawn the 
attention of the ruling party and the hon'ble Minister of 
Finance towards the prevailin~ problems. In this regard, 
I would like to ask the hon'ble Minister of Finance as to 
why these problems still persist. We should pay attention 
towards today's problems of the nation. In one hand, 
Goutam Buddha gave the message of humanity the 
followers of Mohammad Sahib gave the message of love 
and brotherhood. Kablr Sahib opposed the conservative 
and hypocritic traditions on this earth, the followers of 
Jusus Christ hugged the handicapped and disabled 
persons and Guru Govind Singh advocated for the feeling 
of self-respect and respect. On the other hand there had 
been such a system in vogue in this country for thousands 
of year under which the Bahujan Samaj of this country 
had become helpless, constrained and compelled. Their 
lives had been worse than those of dogs and cats. They 
had been debarred from enjoying all human rights. For 
the progress and development of such societies, Or. Baba 
Sahab Bhlm Rao Ambedkar gave Constitution to this 
country in place of Manuwadi system and as a result of 
which the country is making progress. But even after 57 
years of independence, the Constitution of Baba Sahib 
Or. Bhim Rao Ambedkar has not been implemented in 
true sense. It Is on account of this that there are five 
national problems in the country today, namely 
untouchability, inhumanity, unequality, Insecurity and 
injustice. Had the Constitution of Baba Sahib Or. Bhlm 
Rao Ambedkar been implemented honestly, these 
problems would not have been there. Even after 57 years 
of independence, It is on account of the non-application 
of the Constitution properly that crores of people in the 
country do not get their both ends meet, they are not 
being provided pure water and people die for want of 
medioinea. Providing free education to the children of 
age group of 1-7 years Is one of the seven directive 
prlncipl81 mentioned in the Constitution. Till ,now these 
have not been implemented In true sense. It Is on account 
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of thls that even today people belonging to Scheduled 
Castes, other Backward Classes are deprived of 
education. 

The Government should pay attention towards the 
problems of the farmers. The farmers do not get 
remunerative price for their produce, that should be given. 
At this juncture I would like to submit that 80 percent of 
the population live in vlHages and unless 80 percent of 
the budget prOVisions are spent on those poor, 
downtrodden, Scheduled Castes and other Backward 
Classes and this amount is spent for the development of 
those villages, progress and prosperity of those villages 
would not be possible. Therefore in this situation, I want 
that dues of the sugarcane growers should be paid to 
them at the earliest. Besides, the Government should 
provide special package for the welfare of persons 
belonging to scheduled castes and other Backward class 
people. Those factories should be re-opened which were 
closed under some conspiracy so that every hand may 
get work. The problems of weavers should be solved. 
Arrangements should be made for providing foodgrains 
to the poor people at a lower price. Indira Awas Vojana 
should be implemented in the entire country in a 
systematic manner. The interests of all eligible persons 
of downtrodden society and people of Minority Community 
should be taken care of. My request to the hon'ble 
Minister of Finance is that for ensuring revival of the 
derailed economy, decision may be taken after a national 
level discussion on this issue. 

I would like to Inform the hon'ble Minister that Basti, 
my Parliamentary Constituency is a backward area. Diski, 
Haraiya and Kaptanganj areas do not affected with flood. 
The whole Bastt Sader is a flood-affected area. If is 
situated on the banks of river Saryu. Dams be constructed 
there to protect It from flood. The road which leads to 
Gonda from Katra via Nawabganj and Bilsar be widened. 
Ram Janaki road which leads to Seekarlganj from cantt. 
also be widened. Old dams should be repaired as 
Chhudwa dam is on the verge of erosion. That may 
break any time and hence I want that the Government 
should pay attention to it. Road from Basti to Mohall 
Nath Nagar should be widened. Bridges at Tande and 
Baharghat are historical, these should also be repaired. 
Another shoufd be constructed to connect Navgarh 
Kapilvastu road from Basti via Bansi. Munderwa, 
Khalilabad road be wlndened. The fertilizer factory In 
Gorakhpur which is lying closed, that should be re-openecl. 
If Jalkundi scheme is completed, the problem of flood 
arising due to the water coming from Nepal, can be solved 
and the problem of electricity can also be 80lved 
slmultaneaouly. 

MA. DEPUTY SPEAKER: Now conclude, otherwise 
your speech will not go on record. 

SHRI LALMANI PRASAD: I am concluding. A 
University and Medical Collage should be established at 
the headquarters of Basti Munderwa. Apart from this, I 
would also like to submit that every Member should be 
given Rs. five crores every year under MPLAD scheme. 
Separate amount should be provided for the electrification 
of 100 villages In each Parliamentary Constituency. 
Likewise, 25,000 houses should be constructed in each 
Parliamentary Constituency under Indira Awas Vojana. 

SHRIMATI PRATIBHA SINGH (Mandi): Mr. Chairman, 
Sir, it is a matter of great pride and happiness for me 
that I am expressing my views on general budget for the 
first time as a Member in the apex institution of the 
country i.tJ. Lok Sabha. I would like to thank you a lot 
for giving me an opportunity to speak on this occasion. 

Sir, before I make comments on the provision of 
lleneral budget, I would like to pay my reverence to 
Shrimati Sonia Gandhi under the leadership of whom the 
countrymen have given their mandate against the 
communal forces and have posed their faith in her 
leadership. Not only me but every citizen of the country 
is having a feeling of respect for her and Is looking 
towards her with great optimism and expectation. The 
initiatives taken in the Budget 2004-2005 within a brief 
period of time by the UPA Govemment in order to 
implement the Common Minimum Programme in an 
efficacious manner is really a commendable step. Budget 
presented by the Govemment headed by Dr. Manmohan 
Singh Is dedicated to the people of most backward 
sections of the society especially to the small farmers. 

Sir, left parties which look at the society divided in 
two water tight compartments of bourgeoisie and 
proletariat might not have anything to criticise the budget 
but BJP that is said to be the party of the traders may 
certainly be pinched by the budget. 

Sir, hon. Finance Minister has In pursuance of the 
recommendation of the Kelkar Committee, exempted the 
persona eaming upto one Iakh income from paying income 
tax but his provision would benefit only those 1 crore 40 
lakhs taxpayers who have been excluded from tax net. 

Sir, in this budget more stress has been given on 
the downtrodden, deprived, weaker, backward sections of 
aooiety adlvuls and the people to Scheduled CUtes and 
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Scheduled Tribes and thoee at the lowest rung of 1he 
society. I would like to highlight the provisions from which 
poo'" are going to be benefited directly. The machinery, 
tractor, dairy and handtools like spade etc. have been 
exempted from excise duty. Tax exemption has also been 
given to' the capital gain on the compensation amount to 
be paid in lieu of the acquisition of agricultural land. 
2800 erore rupee have been sanctioned for Irrigation 
purpose. 2 crore more families have come under the 
ambit of Antodaya scheme. The hospitals In rural areas 
having 100 beds have also been exempted from paying 
tax. Long-term scheme has been formulated for renovation 
of ponds and lohars. The BPL people have been covered 
under the special health insurance scheme. An amount 
doI.bIe of the presently disbursed loan amount Is proposed 
to be disbursed among the smaH and marginal farmers. 

Sir, hon. Minister of Anance have made very liberal 
aHocations for the farmers. Today the common man ia 
tired of the hollow slogans Uke 'India Shining have got 
an opportunity to take the benefits of a budget that seeks 
to wipe out his tears by having the welfarlstic and pro 
poor provisions and address their problem In all the 
sectors whether it be the irrigation, drinking water, 
agriculture, rural healthcare. traditional hand"lCrafts, cottage 
industries, mid day meal scheme for the school going 
children from poor families and labour intensive measures 
like the handtools etc. This is a budget connected with 
ground reality and It seems to take care of the people 
stranded in last rung of social ladder in all the spheres 
be It induStry, services, agriculture, income tax payer, 
share market, housing, higher education, excise, small 
savings or social security. 

Sir, the Increase of 33 percent families that have 
been covered in the ambit of Antodaya food scheme 
meant for the poorest families is a commednable step. 
Through the fixing of this rational and assured target in 
regard to food subsidy would insure that the benefits 
would accrue to the most needy persons. A silent 
economic revolution is In the process of evolution in the 
rural areas throughout the country especially for the 
women by the work being done by the voluntary 
organizations. This movement would go a long way In 
direction of women empowerment and there is a need to 
put more stress on this programme. 

Sir, white fully supporting the step of introducing a 
few percent C888 on all the central taxes for the purpose 
of primary education and streamlining the mid-day meal 
scheme, I would also like to suggest that keeping in 
view the financial condition of the States, the entire 
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revised expenditure being Incurred on the mid-day meal 
scheme should be borne by the Union Govemment. An 
effort has been made to give top priority In the field of 
agriculture and rural economy. Reinstituting IRDF is also 
a step in the right direction. While supporting all the 
proposals, I would like to suggest that the sectoral 
earmarking made In this regard during the year 2003-
2004 be withdrawn so that the hilly States like Himachal 
Pradesh could get maximum loan asalatance for the 
development of roads and social Infrastructure. 

The budgetary proposals seeking to promote the 
diversification In agriculture would certainly keep us to 
compete Internationally in the field of fruits and vegetables. 
I would also like to say one thing in regard to women 
who compromise 50 percent population of the country. 
The mention of gender budgeting is a welcome step and 
I would like to submit that a special scheme for the 
women empowerment be started on the lines of the 
scheme for the welfare of the Scheduled Castes and 
Scheduled Tribes initiated in 1979-80 and 1974-1975. 

Sir, in the field of excise duty, the special exemption 
status given to the north-eastern States and Jammu and 
Kashmir has been kept intact. However this exemption 
has been given for only those units situated In areas of 
Sikkim, Himachal Pradesh and Uttaranchal have been 
exempted from excise duty that have been set up prior 
to 31.03.2007 or are likely to expand their capacities. I 
am of the opinion that this kind of discrimination among 
the States having special statue ie not justified. Alongwlth 
it, the decision to keep the benefits of the proposals 
announced In year 2003-2004 confined upto 2006-2007 
also does not seem pragmatic and feasible. Hence I would 
again like to urge upon that this facility be granted to all 
the States having special status without discrimination. 

Lastly, I would like to draw the attention of the hon. 
Finance Minister towards the distant areas In Himachal 
Pradesh which is a hilly, backward and bordering State 
full of natural beauty Situated In the lap of great 
Himalayas. The borders of district Klnnaur in Himachal 
Pradesh and Tehsil Pangs-Bharmor of district Chamba 
are contiguous with Tibet. The headquarters Kelong and 
Kaja of district Lohol. Splti in Himachal Pradesh are 
inaccessible and diatant places whlch remain segregated 
from the reat of the country for six months a year due 
to heavy snowfalls and snow atonna.Former Prime 
Minister, late Shrlmatl Indira Gandhi had dreamt of 
constructing a tunnel under Rohtang pass in order to 
ensure that this region remains connected with rest of 
the country even during heavy snowfalls. I strongly 
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demand to make adequate allocation of funds for the 
construction of tunnels under Rohtang pass. I would 
conclude, thanking you for giving me an opportunity to 
speak. 

[English} 

MR. DEPUTY SPEAKER: Now, Shrl Suresh Angadi. 
You kindly put forth your suggestions only. 

SHRI SURESH ANGADI (Belgaum): Respected 
Deputy Speaker, Sir, I feel that our Finance Minister is 
working under pressure. In the Supreme Court, he is 
very free and fair. Many times he has stated that we 
should follow the system of the economy of China. Our 
Prime Minister has also stated this. There is no reference 
in the Budget as to how he is going to do that. He has 
not mentioned about having the population control In the 
country and there is no common law for population 
control. It should be brought to all the Government 
employees, even for MLAs and MPs, and they should 
only have two children. Even the political parties should 
think In this way. Then only, our schemes will be 
successful. Otherwise, all our schemes will be only on 
paper. 

Sir, I oppose this Budget because this Budget belongs 
only to Bihar and Chennai because a sum of Rs. 1,000 
crore for Chennai and Rs. 3,200 crore for Bihar have 
been allocated. Whenever the water shortage is there in 
Tamil Nadu, they have helped Tamil Nadu and the relation 
is brotherly. I do not know why the hon. Finance Minister, 
Shri P. Chidambaram has lett out Karnataka. He has not 
given anything to Karnataka. So, this is the Budget only 
for Bihar and Chennai and It is not for the entire country. 

The hon. Finance Minister has not taken the Vision 
01 India into account. We do not have good roads in the 
rural areas. We have Pradhan Mantrl Gramln Sadak 
Yojana. Everybody spoke about the farmer; everybody 
spoke about the lrisan. When the klssn grows some 
vegetables In the field, It takes days together to send 
them to the market because we do not have proper roads 
in the villages. If it takes 24 hours to send the vegetables 
to the market, then they would not get proper price for 
their vegetables. The then Prime Minister, Shri Atal Biharl 
Vajpayee, had the vision and he said they should be 
able to send the vegetables within two hours. Even the 
consumers will get a better price in the market and also 
good quality vegetables. The present Finance Minister 
has not said about the Pradhan Manttl Gramln Sadak 
Yojana. This programme should be implemented 
immediately in the Interest of the farmers. Every Member 
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spoke about the farmer. but nobody said about 
constructing roads In the rural areas for the farmers. 
feel very sorry about this. 

Mr. Deputy Speaker, Sir, the customs duty, which 
had been imposed earlier, has been removed now and 
because of this, imported clothes will enter into the Indian 
market and our weavers are going to suffer now. 

The then Finance Minister, during the Budget for 
1996, had mentioned about 178 irrigation projects. The 
Government has said that only 28 projects are under 
progress. The Mahadahi project in North Karnataka Is in 
the border of Maharashtra, Goa and Karnataka. This 
project will be very useful. The State of Karnataka would 
get 56 tmc water if this project is executed. We are not 
getting this water because of the delay in the clearance 
of this project. The Central Govemment should make it 
very clear and water should be given to Karnataka 
iO'lmediately. The Government should give the answer 
immediately. I would request the Finance Minister to 
complete this project early 80 that our farmers will be 
oanefited. 

The dream project of Ganga-Cauvery also should be 
completed early. Only then, the k/ssn of India will shine. 
Otherwise, this will be only on paper. 

Sir, I once again oppose the Budget. 

MR. DEPUTY SPEAKER: Shrl Asaduddin Owaisi, you 
have to complete in two to three minutes. 

SHRI ASADUDDIN OWAISI (Hyderabad): Sir, I speak 
on behalf of 15 crore minorities. At least, you give me 
seven to eight minutes' time. I have been sitting from 4 
0' clock. 

MR. DEPUTY SPEAKER: You should start now. 

SHRI ASADUDDIN OWAISI: Mr. Deputy Speaker, Sir, 
the people of India in the last Lok Sabha elections held 
in the months of April and May had voted decisively 
against the communal politics of the BJP-Ied NDA 
Government and also against the foreign-dictated new 
liberal economic poliCies. In keeping with this mandate, I 
think, Shri Chidambaram's Budget has been a step 
towards it. But there are some loopholes in this Budget, 
which go contrary to the NCMP. 

Sir, the first thing that I would like to point out here 
is that the allocation in the Budget for the minorities has 
been increased, especially for the National Minorities 
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Finance Development Corporation. This Corporation was 
given last year only As. 13 crore, and now the UPA 
Govemment has increased it to As. 71 crore. Though it 
is an increase, it is not a big Increase. The reason being 
that the Muslim minorities comprise 12 per cent of our 
population and based on that, the Finance MinISter has 
allocated only As. 50 crore for the NMFDC. I would like 
to know why we are being punished. Are we being 
punished because we have wholeheartedly voted en bloc 
for all the secular Parties? 

Moreover, this mandate has been given to them 
because the people have seen what happened in Gujarat. 
The people have seen the sufferings of the' Muslim 
minorities. Based on that, a mandate has been given to 
this Govemment. It is highly unfortunate that such a 
meagre sum has been allocated for the minority 
development. I do not expect the Finance Minister to say 
that Main Hoon Naa. I would like to know what is his 
Lakshya. What is going to do about the minorities? 
Moreover, this is a very important issue. 

Aegarding Maulana Azad Educational Foundation, it 
was supposed to have started with a corpus of As. 1000 
crore, but nothing has been allotted in this Budget. 
Another point regarding minorities is that we were 
expecting that the Haj subsidy that would be given would 
be more than what it was before. The previous 
Govemment had decreased the Haj subsidy, but it Is 
very unfortunate to know that the Haj subsidy remains 
the same. It should have been increased to what It was 
two years ago. But this step has not been taken. 

The main focus of the Budget is on this. It talks 
about maintaining growth, stability and equity. The Finance 
Minister has called for a growth rate of 7-8 per cent of 
the economy in accordance with the National CMP. But 
the economies of the last decade have seen a huge 
concentration of the Govemment on maintaining a high 
growth. But I would like to remind the House that this 
high arithmetic figure of high growth rate is neither 
necessary nor a sufficient condition for the elimination of 
unemployment. What we have seen in this, and the 
statistics also tella us this. If we look at all the Economic 
Survey books that have been given to us, despite a high 
growth, the unemployment remains the same. In fact, It 
grows higher and higher. It has not been able to solve 
the unemployment that has been increasing. 

I request the hon. Finance Minister that, fine, you 
want to have a higher growth rate, but at the same time, 
the Government must focus on solving the unemployment 
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problem also. Another point Is regarding the allocation 
for the total rural employment. The allocation In this 
Budget has declined from As. 9639.99 crore in the year 
2003·04 to Rs. 4590 crore in this year. which is an 
amount leas by As. 5049.99 crore. I would like to know 
from the Finance Minister how he is going to finance all 
these projects regarding rural employment, though they 
are very good on paper. Even the food subsidies are 
proposed at Rs. 25,800 crore which is an amount less 
by Rs. 2000 crore from the Interim Budget. 

I have a special request to the Rnance Minister to 
make through you, Sir, that because of the misrule of 
the TOP Govemment in my State of Andhra Pradesh, 
we have an agrarian crials. More than 4,000 fanne ... 
have committed suicide in the laat one-and-a-half-yea .... 
I request the Finance Minister to give a special package 
for the farmers of Andhra Pradesh because suicide is 
still continuing. We require the Central Govemment to 
come to the support of the Govemment of Andhra 
Pradesh. 

Another point Is regarding the Finance Minister's 
speech. He has enlightened the House when he gave 
special emphasis on primary education. In his statement 
he says, -No iasue enjc.... higher priority than providing 
basic education to all chlldren.-

Thia is a reflection of the commitment of this 
Government to provide basic and primary education to 
all the children of our country. The two per cent cess Is 
a very good measure aa It Is expected to mobilise Rs. 
4,000 crore to Aa. 5,000 crore but It Is also of very great 
concem to me that the hon. Minister of Rnance has not 
increased the total allocation for education beyond Rs. 
11,062.07 crore. This amount had been allocated In the 
Interim Budget and there has not been any increase over 
that. 

A very important aspect is that the Tapas Mazumdar 
Committee Report estimated 8 sum of Rs. 1,37,000 crore 
over a period of ten years for attaining universal 
education. I request the hon. Minister of Finance to please 
go through the recommendations of the Tapas Mazumdar 
Committee. In our country more than 35 crore people 
are Illiterates. The Government should bring in more focua 
and stress on primary education. 

Regarding higher education in general and university 
education in particular, only a policy statement haa been 
made that the loan amount has been Increased from Rs. 
4 lakh to Rs. 7.5 lakh without any collateral. Even this 
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applies only to students studying in professional courses. 
The allocation of Rs. 640 crore as Plan expenditure for 
higher education in the present Budget does not reflect 
any fresh view on the part of this Government. The idea 
that the emphasis on elementary education would give 
scope to the Government to wash off its hands from the 
responsibility of higher education is not fully encouraging. 

One good aspect of the present Budget is the focus 
on the agrarian sector which has been neglected in the 
last five years. It Is a fact that 65 per cent of our 
population gets employment from this sector. The 
recognition of the Government that the agriculture sector 
requires massive investment and the promise of doubling 
rural credit In three years is In tune with the NCMP. The 
allocation for rural housing has been Increased by 30 
per cent. Though these steps are encouraging the Budget 
has still not fully appreciated the depth of indebtedness 
and the generalised nature of the agrarian crisis which 
the peasants are facing right now. I have two suggestions 
to make to the hon. Minister of Finance through you. He 
shOUld set up immediately a Farmers' Debt Relief 
Commission headed by a senior administrator officer 
designated as Debt Relief Commissioner with provision 
for enough staff to run offices in every taluka. This relief 
should be given by this officer, a sanction letter should 
be given to the banks instructing them to honour and 
allow those farmers to draw loans, and the Government 
should stand as a guarantor for such ioans. 

My second suggestion to him is to waive off all the 
conditions at present in force for issue of BPL ration 
cards. The hon. Minister'S proposal to increase the Issue 
of cards from 1.6 crores to two crores Is highly insufficient. 
I think, a more universalisation of the PDS is the need 
of the hour. This would immediately give relief to the 
poor people. It would generate demand in the rural 
economy and the economy would improve as a whole 
through backward and forward linkages. Moreover, the 
rural budget allocation has been decreased to Rs. 4,540.9 
crore. I want the hon. Minister to show in his reply how 
he is going to fulfil the promise of generating employment. 

I totally oppose the FDI increase in telecom, civil 
aviation and insurance sectors. It is bad aconomics if 
this Government goes in for FDI In te/ecom sector. In 
the insurance sector, the foreign companies would wipe 
out LlC and GIC and the poor people would live without 
any insurance. It is unnecessary that the Government is 
going in for FDI in civil aviation. There is no need to 
increase the cap on FDI in all these sectors. There Is a 
rumour that the hon. Minister of Finance would take away 

(t'JtIMml) 2001-02 
the 0.16 per cent turnover tax and also deerease the 
FDI. I want the hon. Minister to decrease the FDI but 
keep the 0.16 per cent turnover tax In tact. 

I thank the hon. Minister of FInance for the increase 
in the allocation for the States where Andhra Pradesh Is 
going to get more than Re. 1,800 crore. Aleo, because 
of the lowering of Interest rates, Andhra Pradesh stands 
to gain more than Re. 90 cront. 

I once again request the hon. Minister of Anance, 
while concluding my speech, that he should lnerease the 
allocation for the minorities In the Budget. A reduction 18 
just not on. You have won the verdict because all the 
Muslims and minorities have voted gn bloc for you. You 
must increase our Budget allocation. You can never take 
our votes for. granted because times have changed. If 
you think that tomorrow you are going to go to elections 
and tell the Minorities that BJP will come into power, we 
have learnt to live with BJP and we have learnt to fight 
with them. We have lost everything. We are not afraid of 
BJP. What we want this Government to do is to give 
sufficient allocations to the Muslim Minorltiee 80 that they 
can prosper well. 

/TflInSIslionJ 

SHRI RAMDAS BANDU ATHAWALE (Pandharpur): 
Mr. Deputy Speaker, Sir, It is quite /ate in the night and 
the discusalon is stiR going on. Only a few joumallsts are 
present. I would like to tell you and the press peopte 
also that whenever late night discussion i8 held, preae 
reporters should be asked to do night duty as we are 
also present. . .• (In/srruplion6) 

MR. DEPUTY SPEAKER: They are covering It. 

SHRI PRADEEP GANDHI (Rajnandgaon): They 
should be given overtime. 

SHRI AAMDAS BANDU ATHAWALE: It is my 
suggestion also. 

Mr. Deputy Speaker, Sir, the Budget presented by 
hon. Finance Minister Chidambaramji is going to do justice 
to all and sundry, it is going to hit the rich· ... Everyone, 
be it proletariate, bourgeois, busineuman, Hindus, 
Muslims, Christiana, Buddhists, people from aU castes 
and religions has been taken care of in this Budget. We 
were waiting for such a Budget. We had observed that 
for the last six years, the Budgets ueed to be just 'routine-

"Expunged 88 ordered by the Chair. 
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one', whereas this budget presented by Chldambaram JI 
provides opportunity to everyone for one's economic 
development. Therefore, I am supporting the Budget 
whereas Members sitting on the other side are not 
supporting. How can they do so? If they support It, they 
will have to come to our fold. But, good Budget should 
be considered good and it is not that in democracy 
opposition is meant for opposition only. We have 
supported NDA Government on good decisions taken by 
it and we used to appreciate them. Thus, in democracy, 
we should walk together. Sometimes, we are In opposition, 
sometimes they are. For the last six years, we had been 
saying that now we would be in power and you would 
be in opposition. And same thing has happened. Now 
we are in power and they are in opposition. So they 
should reconcile themselves to the new position and we 
are also new and we should leam how to rule. We should 
take up the development work further. 

We have made a commitment in the Budget regarding 
poverty alleviation and merely saying so is not going to 
help. 57 years have elapsed since independence and 26 
per cent population in the country live below poverty line 
and each year the Govemment make similar promises in 
the Budget, but funds needed for development of poore 
are not allocated. The Government have made efforts to 
allocate adequate funds for SCs and STs, but I had 
demanded that as these classes form 28 percent of our 
population so 28 percent Budget allocation should be 
provided for them. 28 percent amount should be spent 
on them by each department. Though the number of 
poors is more amongst SCs and STs, yet there are poors 
amongst upper castes, so the Govemment should allocate 
funds for their development also and the Govemment 
should take appropriate measures in this regard. 

My submission is that if we want to alleviate poverty, 
the Govemment should enact laws to impose ban on 
property. If, assets of Reliance Group are worth Rs. 
70,000 crore and Sahara's assets also are of equal worth, 
then what shall we do? If all the industries are captured 
by Sahara and Reliance then what will we do? My 
submission is that let them establish industries but put 
some ceiling on their property. In fact, there ia a need to 
enforce it strictly. Holding of 10-15 or 20 acrea of land 
by an individual is all right. 

Sir, one should not owe 200, 500 or 1000 acrea of 
land. It is good that we could form UPA Govemment, but 
there is a need for this Government to take revolutionary 
decisions. 

Sir, If you keep ringing bell like this, how I wli be 
able to speak. Ring the bell for alleviating poverty. Please 
give me five minutes more. If the Govemment want to 
alleviate poverty, the Govemment should make 28 percent 
aUocation In the Budget, in Special Component Plan and 
also in Tribal Sub-plan for SCa and STs. My second 
subrnis8Ion is that each family should be allotted five 
acres of land. There is a need to give a thought to it. 
There Is a need for providing reservation In allotment of 
land on the linea of reservation In jobl. There should be 
reservation in private sector also. Meanwhile, peasantry 
Is in worse condition than the trlbala. Therefore, peasants 
also should be provided 10 percent reservation. 

Sir, the population of SCs has increased to 28 
percent now from 22.5 percent during 1947-1950. 
Therefore, there is a need to hike reaervation for SCs by 
5.5 percent and Muslims should be provided 12 percent 
reservation. Further, my submission is that If we really 
want to do something good for Scheduled Tribe., we 
need to give them reservation in the Cabinet also. If 
their 25 percent population has 25 percent votes, then 
they should be provided 25 percent .... rvation In Cabinet 
also. And they should be given reservation In Rajya Sabha 
also and even In legislative Councils. My submission Is 
that the Government should seriously consider providing 
them reservation In private sector. 

Mr. Deputy Speaker, Sir, Baba Saheb Ambedkar was 
the architect of our constitution. He paesed away at 26, 
Alipur Road bungl' w. Though, the Govemment have 
purchased the bunglow from SM Jindal, but wort< on 
declaring that building as his memorial has not yet started. 
I urge hon. Finance Mlnlater to allocate funds for 
converting bunglow number 28 at AIipur Road In Delhi, 
where Baba Saheb Ambedkar was staying before his 
death, Into a memorial. Not only this. all the places where 
he resided. such as In Mumbal, should be declared 88 
Memorial and the Govemment should allocate at Ieut 
Rs. 50 crores for this purpose. 

Sir, the amount of acholarship being given to 
Scheduled Castes and Scheduled Tribes students is very 
1888. The rate of scholarship should be linked with price 
Index. Education upto 12th cia.. should be made 
compulsory and It should be free for everybody. In adcItion 
to SCslST., other poor students also should be provided 
free education. Thousands of SCiST students apply for 
hostel accommodation whereas only 50 to 100 seats are 
available In these hostels. Therefore, my submission is 
that the students who do not get admission in hostels 
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should be provided more amount as scholarship and other 
facilities so that they can complete their education. 

• 
Sir, the prlvatisatlon of education, which has become 

order of the day, should be stopped. The situation has 
become so horrible that, now, students have to dole out 
as hefty sum as As. 15-20 lakh to As. 50 lakh for getting 
admission In medical or engineering colleges. As these 
people can't afford 80 much money they are deprived of 
admission. It is the responsibility of Central as well as 
State Govemment. They should come forward and stop 
privatisation of medical and engineering education. 
Education should be State controlled, be it medical, 
engineering or MBA and the Govemment should make 
provision for it in the Budget. 

23.00 hr •. 

Private institutes doing business In the garb of 
education' should be banned. The amount of As. two 
crores being allocated under MPLAD scheme is very less, 
it should be hiked to at least As. 5 crore. If it is hiked 
to As. 5 crore then the Government will complete its five 
year term without any problem as all the MPs will support 
it and some MPs even from opposition may join us. 
... (Interruptions) But, not now. Many people are eager to 
come to this side. ... (Interruptions) If he is Gandhijl, let 
him have some patience. ... (Interruptions) 

SHAI PAADEEP GANDHI: He may praise as much 
as he likes, but, Shrimati Sonia Gandhi Is not going to 
induct him into the Government. ... (Interruptions) 

SHAI AAMDAS BANDU ATHAWALE: I am not 
praising. ... (Interruptions) It is not a question whether I 
become Minister or not, but you people will come to this 
side. ... (Interruptions) 

Sir. funds under MPLAD should be enhanced to As. 
5 crores. My Parliamentary Constituency Pandharpur Is a 
place of pilgrimage and the temple of Vithal Rukmani Is 
located here. Large number of people belonging to 
Bahujan Samaj visit this place. Therefore, this area should 
be included in Central list and the Government of India 
should allocate As. 125 erores for its development. A 
small airfield should also be constructed. Maharashtra 
olten faces famine. The Government should take 
preventive measures in this regard. Shiv Sena had 
demanded a package of Rs. 1700 erores. We had also 
made a demand during Shiv Sena's regime but we got 
only As. 50 erores. But, our Govemment have allocated 
As. 500 crores . ... (lnterruptlOns) More funds should be 

DtImIInds for ere.. Onlnls 
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provided to Maharashtra. The State Ie In thegrtp of eevere 
famine. This Govemment should act upon the Inter-linking 
of rivers scheme envisaged by the NDA Government. 
But, merely linking of rivers wiD not help. ... (InlBlT1.Jp/ion$) 
We should link the religions, the people . ... (Interruptions) 

Sir, maximum possible funds should be provided to 
Maharashtra. ... (Interruptions) There is scarcity of water 
in Maharashtra but Mumbai and Konkan receive heavy 
rainfall and entire rain water flows to the sea. My 
submission is that rain water of Konkan canal area should 
be channelised towards western Maharashtra i. fl. 
Marathwada where water Is scanty. If the Govemment 
provide adequate funds famine problem in Maharashtra· 
can be tackled. I am grateful to you for giving me an 
opportunity to speak. ... (Interruptions) I would like to recite 
a poem. ... (Interruptions) 

MR. DEPUTY SPEAKEA: Time Is already over, you 
recite the poem on some other occasion. 

... (Interruptions) 

SHAI AAMDAS BANDU ATHAWALE: I wanted to 
recite a poem but there is none there to listen. As I 
have written it now only, there will be no use of reciting 
it later on . 

"Bharat ke Arthmantri Chldambaram, Garlbon kI 
jlndagi karo garam ... + 
Unhone poora nahl kiya unka dharam, 
Agar aap safal karoge apna dharam, 

dObara ban jaoge Arthmantri Chidarnbaram, 
Agar thora sa kaam nahi karenge to vaisa hi 
hal apna bhi ho sakata hai, 
jaisa haal enka ho gaya, 

Lekln apna hal aisa nahl hoga-

MR. DEPUTY SPEAKER: Unparliamentary words 
should be expunged. Now your speech will not go on 
record. 

... (Interruptions)" 

SHAI PAADEEP GANDHI: Mr. Deputy Speaker, Sir, 
the Budget presented by UPA Govemment Is antl-vlHage, 
anti-poor and anti-farmer as villages have been totally 
neglected In it. The allocation for rural development has 
been reduced by Rs. 400 crores in this Budget. Therefore, 
I can say that this Government have totally neglected 

+Expunged as ordered by the Chair. 
·Not recorded. 
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rural areas and because of the negligence of rural area. 
situation is such everywhere. ... (Inhlnuptlons) 

fEfI{/Iish} 

MR. DEPUTY SPEAKER: Shri Ramdas Athawale, 
please sit down. 

SHRI KHARABELA SWAIN (Balasore): Sir, kindly ask 
him to stop interrupting our Member. Why does he not 
stop speaking and sit down? Sir, you have asked him so 
many times to sit down, but he is not doing so. What is 
going on, how they are talking? ... (Intsnuplions) He thinks 
as If he is stili in the Opposition. He is taking the time 
of Shri Pradeep Gandhi. who is on his legs to speak on 
a subject, with your permission. He is from ruling party 
please ask him to sit down . ... (lntBlTllptions) Sir. you 
should ask him to kindly sit down. I would appeal to the 
Treasury Benches to kindly ask him to sit down . 
... (Intsrruptions) The Treasury Benches do not have any 
control over their Members. ... (Intenuptionsj 

/Tmnslstion} 

SHRI PRADEEP GANDHI: His speech is concluded 
with the poem. We have listened his poem. 
... (Intsrruph'ons) 

MR. DEPUTY SPEAKER: Your speech will not go 
on record. so please sit down. 

SHRI KHARABELA SWAIN: Let the Member of my 
party speak. why is he wasting his time? Do the treasury 
benches have no control over their Members. 

SHRI PRADEEP GANDHI: Though the preaent 
Govemment gave a slogan. ·Chalo gaon ki ore", yet they 
have neglected the villages totally. Eartier, Indira Gandhi 
gave a slogan. MGaribi Hatao", but poverty could not be 
alleviated from India so far. Now the Govemment have 
given a slogan, ·Chalo gaon ki ore". They are asking all 
to march towards villages but they have not visualised 
anything for rural development. 

Hon. Atal Bihari Vajpayeeji launched Pradhanmantri 
Gram Sarak Yojana and envisaged to provide connectivity 
to village by linking them through roads by 2007 and in 
fact, he translated his words into action. But the 
Govemment has also tried to stop the scheme. Through 
you I oppose this step of the Govemment. This scheme 
envisages linking all the villages of the country through 
roads. Villages are the soul of India. Mahatma Gandhi 
used to say that 80 percent of the population lives In 

villages. I crticlse this Govemment which has not taken 
any step to provide basic facilities in villages and has 
reduced Rs. 400 crom in the budget. 

He has said that he would give employment tor 100 
days to the poor persons. But the Govemment has not 
made any provision for employment in the budget, where 
will the funds come from? How the employment for 100 
days would be created for these poor persons of the 
country. The Hon. Finance Minister does not seem to 
have any clear idea about this. This Govemment Is anti 
farmer. This Govemment has cheated the farmers. You 
can look at the record even in State Govemed by lett 
parties, farmers are committing suicide due to starvation 
and poverty in West Bengal. Farmers are committing 
suicide due to starvation and poverty in Andhra Pradesh. 
The Govemment has said that we would triple the flow 
of credit. Through you I want to tell the Government that 
there Is no need to do se because how would you give 
loan to farmers who would not be in a position to avail 
it. A survey of all the villages of the country should be 
conducted to find out the condition of people residing In 
each village, almost all would be found reeling under the 
burden of credit. He will not find any farmer to avail 
loans even If he enhances the flow of credit. There is a 
need to help such farmers. The Chhattisgarh Govemment 
has tried to bring them into mainstream by waiving loan 
of Rs. 125 crores taken by 5.5 lakh families of farmers 
and giving them one time relaxation. The Congress 
Govemment has come to power through the support of 
farmers and the poor persons. They should accept this 
but they are not doing anything for the poor persona and 
the farmers. Through you I would like to request them 
that they should work for the farmers, take policy deciaionI 
to benefit the farmers and make efforts to waive the 
loans of all the farmers once. Our Prime Minister tried to 
make basic amenities like healthcare available to evefY 
person of the society. 

Schemes, were formulated budgetary provisions we ... 
made for them, foundation stone was laid, money was 
allocated but the present Government has not made any 
provision In the budget to make health care available to 
the poor persons of the country. Rupees 10 erores have 
been kept for this project and this project is to be 
completed within three years but the Government I, 
knowlngty trying to delay the project. I feel that the 
Govemment should make reductions In the budget for 
other areas and give priority to providing these basic 
facilities. 
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Mr. Chairman, Sir. I represent Rajnandgaon 
constituency of Chhattisgarh. Chhattisgarh is new State. 
The Government is suffering loss of Rs. One thousand 
crore every year after fixing support price for buying 27 
lakh tonnes of paddy from the farmers there. Many State 
Governments have sent proposal to the Union 
Government In such a situation but there is no provision 
for this in the budget. Paddy should be bought by the 
Union Government and the Government should fix the 
support price and buy the paddy, make proper 
arrangements to ensure that the farmers get the support 
price. The Government should make some provision In 
the budget to support the State Governments 80 that 
they can purchase the produce of the farmers at support 
price. The Union Government which has not made 
provisions for this, should do so. 

I feel that this coalition Is rather incongruous. This 
alliance was not forged before the elections. This has 
corne into being only due to fear of Bharatiya Janta Party. 
This alliance might disintegrate any time. Colleagues from 
communist party are not here. They have said that they 
do not bark, only bite. They never know as to when left 
partners would bite. They can withdraw support anytime 
and this Govemment would be left in the lurch. 

They have warned the Government that it Is not 
paying attention to their opinion on the issue of FDI. 
Under these circumstances budget presented by this 
Government has disappOinted all people in the country. 
The public is remembering that earlier, the NDA 
Government took stock of the entire situation and planned 
effectively strengthening every sector. The present 
Govemmenfs budget has compelled the public to say 
the NDA Government was better. During their regime, 
the Government was strong, economic situation was 
strong and Infrastructure was growing. Villages, farmers 
and the poor ?ersons were prosperous. With this kind of 
budget, the public is remembering the erstwhile 
Govemment. Initially this budget was appreciated. Now, 
have a survey conducted and they would find that there 
is a big question mark on the credibility of this 
Government. The leaders of Congress Party are saying 
that the days of this Government are numbered. 

Through you I want to say that the Govemment 
should work in the direction of making villagee, poor 
persons and farmers prosperous. Do not give slogans 
only. Please make sincere. efforts to translate those 
slogans into reality. 

/English} 

SHRI ANWAA HUSSAIN (Dhubrl): I congratulate the 
Finance Minister for presenting a popular and welfare 
Budget covering ali aspects of the Common Minimum 
Programme. I support the Budget. Since the time Is very 
short, I will only make some suggestions. 

Dr. A.P.J. Abdul Kalam, the hon. President of India 
said while addressing Members of both the Houses of 
Parliament, "It Is a matter of concern that regional 
Imbalances have been accentuated not only due to 
historical angle but also by distortions in Plan allocations.· 
This is the point that Assam and other North-Eastern 
States are always neglected. They are deprived. They 
are exploited. I will cite some examples and request the 
Finance Minister to make up this loss. 

The Tenth Finance Comrnisslon awarded As. 710 
crores to Assam. Subsequently. the Eleventh Finance 
Commission awarded only As. 110 crore. That is a net 
loss of As. 600 crore, and it was done by the NDA 
Government. I would request the Finance Minister to give 
some package to make it up. 

The NDA Government caused another damage to 
Assam by imposing an MoU on it to the effect that all 
appointments are banned. There is no casual appointment, 
no temporary appointment or no any other appointment. 
This has been continuing for six years. Till date not a 
single chowlddar, or sweeper, or teacher is appointed. 
As a result of that, hospitals are running without nurses 
and sweepers, schools are running without teachers. New 
appointments are not made even to the posts of teachers 
which have fallen vacant due to retirement. The subject 
teachers are not there. This is the way schools are 
running there. So, I request the UPA Government to lift 
this ban and try to solve the unemployment problem In 
Assam. 

The NDA Government caused another damage to 
Assam in the industrial sector. I stopped the incentives 
given to industries as admissible under the Industrial 
policy. So. I request that these incentives be revived. 

On the 18th of August, 1998, Shri H.D. Deve Gowda 
announced that a special compensation package of As. 
500 crore to partially compensate the losses incurred by 
the frequent floods. he also promised that the expenditure 
incurred in course of anti-erosion schemes shall be 
reimbursed. Sir, I request the Finance Minister to fulfil 
the commitment of the former Prime Minister. 
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Sir, the NDA Govemment caused another damage 
to Assam by refusing the peace bonus to Assam. You 
know, Jammu and Kashmir, Mizoram and NagaJand were 
given peace bonus as they tried to restore peace. As 
you know, Mr. Tarun Gogoi, the Chief Minister of Assam 
has restored peace in the State and solved the Bodo 
problem. But Assam was not given the peace bonus. So, 
I request you to award peace bonus to Assam also. 

I would also like to say that the ULFA problem in 
Assam is a great problem. 

fTrsnslaUonj 

MR. DEPUTY SPEAKER: Several Members of your 
party are going to speak, please conclude soon. 

... (IntefTVptions) 

{English} 

SHRI ANWAR HUSSAIN: Immediate dialogue should 
be started to solve this problem. 

Another issue is that of sales tax in Assam. Assam 
gets Re. 400 crore as share of sales tax from the sale 
of on from IOC and other companies. Even after repeated 
requests, the NDA Govemment during the last aix years 
did not pay these Rs. 400 crore. I request the Finance 
Minister to release the amount immediately. 

Sir, there is a road named East & West Corridor 
Road Project. It has a distance of 800 km. The BJP 
proved its worthlessness by completing only 27 kms. I 
would request the Finance Minister to make allocation so 
that the road could be completed within a very short 
time . ... (Intenuptions) I must say something about the 
flood problem. ... (InlBfTVptions) 

fTrsnsl8tion} 

MR. DEPUTY SPEAKER: You have taken 6·7 
minutes. You will take about half an four in this way and 
no one else from your party would be able to speak. 

... (Interruptions) 

/English! 

SHRI ANWAR HUSSAIN: The people of Assam and 
even the Assam Legislative Assembly by a unanirnoue 
resolution demanded that the flood problem should be 
declared as a national problem. ... (InlflnuptionB) 

SHRI ANWAR HUSSAIN: Thank you, Sir. 

MR. DEPUTY SPEAKER: Shrl P.C. Thomas-not 
present. 

Shri W. Wangyuh Konyak. Only three minutes, please. 

SHRI W. WANGYUH KONYAK (Nagaland): Hon. 
Speaker, Sir, I rise to participate in the debate of hon. 
Finance Minister's speech on the General Budget for 
2004-05. Before I start my speech, I would like to state 
that I am a lone Member from Nagaland. Many MPs 
from one State haa spoken. There are nine MPs who 
are the sole representatives of nine States. I am a lingle 
MP from a single State. Can I complete my speech within 
three minutes? 

MR. DEPUTY SPEAKER: It Is also not possible to 
give you more time. 

SHRI W. WANGYUH KONYAK: Secondly, we cannot 
get even time. There are 38 party leadenJ in Parliament. 
We have been waiting for a chance to speak since 
yesterday. No one has got the chance. Those who can 
speak, they get the chance. Can I expre81 all the 
Nagaland problem in three minutes? I think that tht8 
Injustice In regard to allotment of time ehould be corrected. 

MR. DEPUTY SPEAKER: This is not my problem. 

SHRI W. WANGYUH KONYAK: The Union Finance 
Minister In his speech has committed to maintain a growth 
rate of seven to eight per cent per year under the National 
Common Minimum Programme. It may please be noted 
that in the North Eastem Region the growth rate Is 
marginal (perhaps two to three per cent). Thus, there Ie 
a substantial gap between the national and the North 
Eastem Region. Nothing has been outlined to reduce 
this gap. This haa to be taken into consideration and 
focu8sed attention on a balanced development of the 
North Eastem Region i8 necessary. 

Regarding the fiscal responsibility, a five year road 
map is required to meet the fiscal deficit of the North 
Eastem Region as the tax base In the region is very 
smail and Is very negligible and whatever funds are 
infused monthly go Into the payment of salary, pension 
and meeting the expenditure on debt liabl~ty which are 
a/l of unproductive nature. As a re8ult, hardly any 
development is possible and to auatain growth will be a 
distant dream. Restructuring of debt is absolutely 
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necessary for the North-Eastern Region in order to have 
a balanced economic growth of the country. In order to 
avoid diversion of Plan fund for meeting the non-plan 
expenditure, it is pertinent to point out that the earlier 
formula of funding pattem prior to 1989·90 for meeting 
the entire BCR gap by way of Central assistance should 
be restored in respect of the North Eastem States. 

Regarding poverty and unemployment, I would like 
to state that empowering people is the right strategy for 
their self· reliability and collective responsibility can rise. 
Providing free education for at least eight years is not 
good enough they need to be given professional training. 
The idea of mid day food is not practicable In the rural 
areas as transportation of food is not possible. 

"Flexibility for implementation of the policy and 
programme is necessary. Programme under poverty and 
unemployment needs to be reviewed and made area-
specific. State should be allowed to evolve its own 
scheme for implementing the project. 

Sir, in regard to agriculture and rural economy policy, 
88 per the Budget for 2004-05, the north-eastem States 
will not be much benefited. Coverage is very poor and 
the credit deposit ratio as mentioned in the Finance 
'Minister's Budget Speech is also very low. The rural 
banking and cooperative banking is also very weak. It is 
suggested that the Task Force may take into account 
the poor credit facility and coverage, and suggest remedial 
measures. So far as Nagaland is concemed, the Village 
Development Boards can be declared as micro credit 
agencies. The nationalised banks should be the lending 
agenCies. The State Government can be the guarantor 
to the extent of loan sanctioned by the nationalised banks. 
Necessary modalities may be worked out for maintaining 
50 per cent credit deposit ratio. 

Now, I would touch upon the area of water 
harvesting. I fully appreciate the nation wide water 
harvesting scheme to be launched by the Govemment. 
In addition to the introduction of rain water harvesting in 
the north-east region which is monsoon-oriented, the new 
scheme will be effective. In order to secure double 
cropping, summer surplus water storage scheme will be 
of great help and it can change the face of the economy. 
We have tender streams and valley. They can be 
converted into water bodies with small dam construction. 

Mr. Deputy Speaker, Sir, when the mighty river 
Brahmaputra 18 In spate, we .the people of our State are 

*This portion of the Speech WIll laid on lie Table. 
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washed away. Remember that the brown frown water 
that roars down through Brahamaputra is the remains of 
Its tributaries. The planners usually plan to take control 
at the end and forget the flood damages caused in the 
hills. The damages caused through torrential rain on roads 
and assets need to be compensated and the anti-erosion 
measures should be taken in the tributaries of 
Brahamaputra and Barak rivers. Also, anti-landslide 
measures should be taken effectively in the north-eastem 
States, as most areas of the States are landslide-prone 
areas. 

Sir, as regards diversification, I would submit that 
the north-eastern States have ample scope for bamboo 
plantation and bamboo products. In addition to launching 
national horticulture vision, a national bamboo mission 
should also be taken up on a mission made, and the 
north-eastem States should be encouraged to increase 
the bamboo products substantially. Nagaland has already 
taken the initiative to form State bamboo mission and 
come out with a bamboo policy. 

Sir, the communication bottleneck of the north-eastem 
States from the nation must be removed. National 
highw. and the X road are yet to touch the east 
whereas we thought that the X road should start from 
the North-East. Trade corridor to East Asia is a dream of 
the North-East. Rail transport, national highway road, air 
and waterways should be explored. I suggest that an 
expert committee be set up to examine the prospects for 
earty implementation. 

Sir, in the present state of affairs, foreign direct 
investment in all the north-eastem States has not been 
possible. There is hardly any industrial activity in the 
State. Hence, I urge upon the hon. Union Finance Minister 
to direct the concerned Ministry to take al\ appropriate 
measures for revival of the Tuli Paper Mill which Is the 
only major industry in Nagaland, and the same has been 
closed for the last one and half decade. Earlier, there 
was complaint on the power supply but today this difficulty 
has been removed. Now, there should be no other 
problem. 

MR. DEPUTY SPEAKER: Please conclude now. 

SHRI W. WANGYUH KONYAK: Sir, if you permit 
me, may I lay my papers on the Table? I have some 
points. 

MR. DEPUTY SPEAKER: Yes, you can do that. 
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SHAI W. WANGYUH KONYAK: So, Sir, I am laying 
the remaining part of speech of the Table of the House. 

·S.ir, under the non-Iapsable Central pool of resources, 
the 10 per cent allocation in various MinIstries for schemes 
and programmes in the north-eastem region is mandated 
to be As. 5823 crore, and the allocation of As. 650 crore 
provided from the Central pool of resources for 
development in the north-eastern region is appreciated. I 
suggest that a mechanism be evolved to ensure that the 
Ministries actually spend the 10 per cent if not more, as 
mandated. This fund must be spent in the State sector 
and not in the Central PSUs. This is so because the 
north-eastern States, due to lack of resources and corpus 
fund are reduced to mere salary paying States without 
work. 

As regards subsidy, though a colossal amount, 
approximately As. 50,000 crore is allocated for subsidies 
on food, fertilisers, diesel and gas etc., the State of 
Nagaland gets almost no benefit from this huge amount. 
Subsidies need to be targeted effectively and it should 
be specified State-wise. Nagaland is declared as an 
organic State. Subsidy grants on the export organic 
products, organic fertilisers and on transportation need to 
be given. Subsidy should also cover bamboo mission 
technology and its exported bi-products. 

Sir, as regards State financing, we are happy that 
State share of union taxes and duties will increase to 
Rs. 82,227 crore from Rs. 63,758 crore which is 
substantial 29 per cent. Further, debt swap scheme 
proposal to reduce the Government of India loans from 
10.5 per cent to 9 per cent, and allowing Stales to raise 
fresh loans to pay up high interest loans to NABARD 
and other financial institutions are welcome. In the context 
of Nagaland, it may be pointed out that the negative 
BCR can be reduced effectively if the rate of interest on 
all loans are brought down to five per cent. 

Sir, I welcome the move in the direction of 
empowering States through devolution of larger resources. 
The States have been demanding that devolution of 
resources should come to 50 per cent from the present 
status of 29 per cent. I suppose that in the progressive 
years of 12th Finance Commission, this demand should 
be achieved. For the growth of manpower and attainment 
of maturity, it is time that the responsibility of determining 
the weHare of the citizens perhaps be transferred to the 
States and the Centre concentrate more on inter-State 
developments, communications on rail, roadS, S88 a~d 
air, science and technology on technology and grow In 

• ... 1'hls portion of the Speech was laid on the Table. 
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strength in defence and foreign policy to be an effective 
world player in ensuring stability, peace and prosperity In 
the world. I am confident that I have the support of the 
Members of this august House in this endeavour and it 
this is the dream vision of the UPA Government, the 
policy will have the support of the entire nation. 

Sir, as regards Backward State Grant Commission, 
creation of Backward State Grant Commission Is the most 
welcome development. Presently, we have only one 
distrlct-Mon under the scheme of Aashtriya Sama Vlkas 
Yojana. It will be absolutely necessary to include five 
more backward districts of Nagaland, that Is, Tuensang, 
Kiphire, Longleng, Phek and Peren. 

Mr. Deputy Speaker, Sir, I thank you for giving me 
this time to highlight some of my concerns and I hope 
that the Government wiH take serious note of action.· 

DR. COl. (RETO.) DHANI AAM SHANDIL (Shlmla): 
Mr. Deputy Speaker, Sir, I rise to speak in support of 
the General Budget 2004 tabled by our hon. Finance 
Minister, Shri P. Chldambaram on the 8th July 2004. 

This Is the first Budget of the UPA Government 
headed by Dr. Manmohan Singh under the kind blessings 
of Shrimatl Sonia Gandhi. The Budget Is a growth-oriented 
one. It has catered to the needs of all sections of the 
society adequately. This is a Budget for the common 
man, for the rural poor, for the disadvantaged, for the 
youth, for the upliftment and emancipation of womenfolk. 

We can say that it is a Budget for the nation. As a 
result of this bold step, fiscal prudence and financial 
discipline, there would ba more of employment generation. 
This Budget has shown to the world that investment in 
education, health and infrastructure are the key areas, 
which will have a far-reaching effect on sustained growth 
rate. In fact, China has shown it to the world, and we 
can see It on the ground. The Importance given to primary 
education Is also praiseworthy, along with public health 
system. The levy of two per cent tax on all taxes is also 
praiseworthy. I think, the mid-day cooked meal scheme 
is a right step In the nation-building process. Mr. Deputy 
Speaker, Sir, most of the population of India lives In 
villages. Proper attention has been paid to the villages. 
It Is a good and revolutionary step and a courageous 
effort towards building the nation. The basic objective, 
the rationale and the thrust of Budget presented by Shrl 
Chldambaram is to be appreciated. In fact, it Is already 
having a lot of praise from all sections of the society and 
from everyone because It Is a well-deslgned Budget which 

" 
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is meeting ~he requirements of the economy. The reform-
oriented Budget has blended tax proposals and the 
development schemes well. 

With your kind permission, Sir, I would like to focus 
on the State of Himachal, to some of the important areas 
like our economy, infrastructure, etc. I would urge upon 
the Finance Minister to provide incentive to set up hydel 
power projects in Himachal Pradesh. This will help in 
power generation. It will also help the deficit States and 
boost the Himachal Pradesh economy as well. In the 
same way. I would request the hon. Finance Minister to 
please pay particular attention to the clearance of Renuka 
Dam which is actually held up for want of certain 
formalities in the Environment and Forest Ministry and 
the Supreme Court. Once completed, this Dam will not 
only give boost to power generation in Himachal, but It 
will also quench the thrust of our capital town, Delhi, 
which is the need of the hour. 

The Budget makes a special mention of the water 
bodies, the charging of reservoir, etc. About haH a million 
of water bodies would be charged, he says. This is a 
historic step and in the same way, we want Central 
assistance for Himachal. This Is the prime need of our 
people. 

The second important area which our colleague has 
already mentioned is with regard to horticulture, vegetable, 
food processing sector and floriculture. We need facilities 
of storage, packaging and transport of vegetables. In fact 
if we have the food processing Industry and marketing 
system, we will have opportunities for employment in this 
region and our unemployed youth will get adequate 
employment. 

The next important area is Himachal Tourism. Dsv 
Bhoomi Himachal. a6 they call It, we have a lot to work, 
with regard to tourism. Availability of proper infrastructure 
is needed. We have to remove these Inadequacies In 
air, rail and road services. It will give boost to the tourism 
and, in fact, sky is the limit. As far as tourism is 
concerned, there is a scope for eco-tourism, culture 
tourism and adventure tourism. We can have it In a big 
way if we have central assistance. 

As regards industrial growth, really speaking in our 
area there is a need to develop the small industries like 
small parts of watches, software, etc. which are eco-
friflndly also. They can develop in a very nice manner in 
that area H we get central assistance. 

I would also request that for a better appreciation of 
the problem and Centre.atate coordination, on the Hnes 
of North-East Development CouncU, we should also have 
Hill Development Board so that the problems are 
appreciated and coordinated at central level and there is 
a balanced development in the region. 

Finally, to conclude I would say the Budget presented 
by the hon. Finance Minister, Shri P. Chldambaram has 
taken care of all. In fact, this Is a first unique and a 
good Budget which has been able to see the rural India, 
the farming sector, and those sections which have 
remained out of reach so far. They can also feel that 
they are in a participative democracy. At the same time, 
it has given a humane face to the reform process along 
with the higher economic growth. I fully support the Budget 
and think that this Is one of the moat successful Budget 
and it Is going to get us a stable Government. 

DR. SEBASTIAN PAUL (Emakulam): Hon. Deputy 
Speaker. Sir, I support the Budget and for want of time 
I am not going into the details. However, I am happy to 
state that I am delighted by the announcement of the 
hon. Finance Minister in his Budget Speech regarding 
International Container Transshipment Terminal at 
Vallarpadam In Cochin Port. 

Sir, towards the fag end of the debate in this late 
hour I take this opportunity only to congratulate and tell 
the hon. Anance Minister for his declaration regarding 
this 1ntematlonal Container Terminal. The entire people 
in Kerala welcome his announcement that the much 
awaited project would become a reality soon. Cochin Port 
is poised for an unprecedented and unbelievable 
development. It along with the Sethusamudram Project 
announced by the Finance Ministar wiU make the southem 
tip of the Peninsula the hub of Intematlonal shipping 
activity. We, the people of Kerala, wID remember with 
gratitude that It was during the tenure of two hon. 
Ministers from Tamil Nadu, namely, Thlru Chldambaram 
as Finance Minister and Thlru Baalu as Shipping Minister 
that Cochln Port was ushered into an era of prosperity 
and development. I would request the hon. Minister to 
make the Container Terminal Projoct In Cochin the first 
Budget proposal to become a reality. 

[TfIlI1IJIstionj 

MR. DEPUTY SPEAKER: I have names of 11 
persons. It would be alright If each of you takes only 2 
minutes to expreaa youraeH. 
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SHAI SANTOSH GANGWAA (Barellly): Mr. Deputy 

Speaker, Sir, I want to draw the attention of the Finance 
Minister towards just one problem. Budget seems to be 
a bagful! of tricks. It has been said that every family 
would be given employment for 100 days but it Is 
unfortunate that In my constituency a unit is bring closed. 
WimcO manufactures match boxes and it is the sole unit 
of mechanised sector. There was 3 percent excise duty 
on it, which has been increased to 16 percent while 
there is no excise duty on cottage industries. This step 
is going to render 5 thousand labourers and 25 thousand 
families jobless. 

(English} 

I would like to request the hon. Minister of State for 
Finance to kindly convey this concern to the hon. Finance 
Minister. This is a very sad thing. On the one hand this 
Government is talking about making sick units viable, on 
the other, the Government is proposing to close down 
the units of WIMCO in the country which would directly 
aHect 5000 workers across the country and about 25,000 
families associated with them. I would like to request him 
to kindly look into this matter. I would also like to request 
him to reduce the excise duty from 16 per cent to 8 per 
cent or to any other figure which the hon. Minister thinks 
fit. 

[Translation} 

Mr. Deputy Speaker, Sir, I am laying the rest of my 
speech. 

"Mr. Speaker, Sir, budget is related to the aspirations 
of common people. Everybody from poor to rich awaits 
the budget with hated breath. The way the hon. Finance 
Minister Shri Chidambaram has done the job of snatching 
some one's right and bestowing It on another, It seems 
budget has become synonymous with keeping the public 
in . dark in the name of its welfare. On the one hand 
harsh measures have been avoided In thil budget and 
on the other, half truth has been publicised to gain cheap 
publicity. The present budget has been marred by narrow 
mindedness as party's Interest has been kept In view 
above national interest. Most of the provisions of budget 
would increase the prices. The prices of petrol and diesel 
are already high and budget has only added to them. 
We got the proof of it when the rate of price hike I.e. 
inflation rate crossed 6 percent. 

' .. .'This portion of the Speech was laid on the Table. 

The budget presented by han. P. Chldambaram Is a 
bag of tricks. The economic pri0rttie8 and requirements 
of the country have been ignored while trying to make 
attractive announcements in the budget. 

It is being said that the focus of this budget is villages 
and poor people but the fact 18 that only official 
announcement can not contribute to the welfare of the 
poor persona. There is a need to launch a oomprehensive 
national programme to remove poverty and this work 
would take years. Aepeatedly talking about the poor 
people in the budget speech would not benefit them. 
The hen. Finance Mlnieter should teU as to what 
announcement he has made which would help the poor 
persons In Improving their living standard. 

The Finance Minister mentioned Antyodaya Anna 
Yojana and said that now 2 crore people would be 
included instead of one and a half erore in the &chama. 
The former Finance Minister had made this announcement 
in the interim budget to include 2 crore people in the 
scheme instead of one and aha" crore people. That Is 
why Shri Chidambaram's initiative to make the 
announcement again and take all the credit doss not 
seem to be proper. 

In the budget which has been publicised as the 
budget of villages and farmers, heavy reductions have 
been made in the allocations for rural development. NDA 
Government had released As. 13,288 crores for this head 
in the budget which the present Finance Minister has 
reduced to As. 9,239 crores. 

In the present budget, the han. Finance Minister has 
not only Increased the number of services failing under 
service tax but also increased the rate of service tax. 
The han. Finance Minister has caused price hike by 
Increasing the rate of service tax from 8 to 10 percent 
because ultimately the consumer would suffer. 

We should not forget the service sector contributes 
52 percent to our GDP and increasing taxe. on the 
services means increasing prices. As such Congress has 
alway. been associated with price hike. During NDA 
Govemment's regime the rate of inflation always revolved 
round 3 percent which proved beneficial for the country'. 
economy. 

Hon. Chidambaram's budget Ia very mIaIeadIng In 
many areas. People got the message that ceiling of rebate 
from income tax which Ia As. 50 thousand has been 
increased to As. 1 lakh whYe the truth Is something ..... 
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This rebate is only for those whose taxable income is 
less than 1 lakh rupees. The earlier rates ot tax would 
be levied on income higher than this. The middle class 
is feeling that it has been deceived. 

Announcement of a scheme with 9 percent interest 
rate for senior citizens has been made while to changes 
have been made in the interest rates of small savings 
whereas when Congress was in opposition, It used to 
raise furore over this issue. 

Before this budget, the common minimum programme 
envisaged employment prOViding guarantee for 100 days 
to each unemployed person. Almost AI. 3 lakh crores 
would be needed to work in this direction that is why 
only lip service has been done and no concrete step has 
been taken in this direction in the budget. An effort has 
been made to five a new format to food for work scheme 
in the budget. Not a single extra rupee has been allocated 
under this head. 

All the budgets presented by NDA Govemment laid 
great emphasis on strengthening the infrastructure. Many 
successful schemes like Pradhanmantri Gramln Saclak 
Yojana, Golden Quadrilateral Scheme, Express Highways 
etc. were launched. UPA Govemment has kept mum 
about these ambitious projects in the budget. Former 
Prime Minister, Shri Atal Bihari Vajpayee has also 
expressed his concern In this regard. 

Similarly the NDA Govemment had talked about the 
project of interlinking of rivers with a lot of zeal but it 
has not been mentioned in the budget whereas a lot has 
been said about water harvesting and irrigation in the 
budget. Similarly Rs. 217 crore and 98 lakh have been 
allocated for flood control which was also projected by 
Shri Jaswant Singhji in the interim budget. Just to mislead 
the pubiic it is proposed the flood control programme 
would be launched with Rs. 30 crores. If Chidambaramji 
was concerned about farmers, he should have reduced 
the rate but he has misled the farmers also. 

By scraping Jai Prakash Narayan Rural Credit 
Schemes for which NDA Government had released Rs. 
50,000 crores, Shri Chidambaram has shown that he is 
only seeking publicity and not thinking about the welfare 
of the farmers. He has removed excise duty on tractors 
but along with this move he has increased the price of 
steel and diesel. From one hand he has provided respite 
and from other he has tightened his grip. Share market 
is also depressed after ~he hon. Finance Minister's 
allnouncementof turnover tax. On one hand tax on long 

term capital gain has been removed and on the other 
transaction tax has been levied. 

The need of the hour is to strengthen the 
infrastructure and grassroots level of the country by 
following fiscal discipline but unfortunately things have 
been done at a surface level only. The actual effect of 
the budget will come before us In a few days and then 
we will know that what was shown to us was half truth. * 

{English} 

SHRI K. FRANCIS GEORGE (Idukkl): Sir, I rise to 
support the Budget presented by the hon. Finance Minister 
for the UPA Government. Many points have already been 
mentioned by my colleagues here. We have sat through 
patiently for several hours. I am grateful to you for giving 
me this opportunity to speak in this discussion on the 
Budget. 

Sir, the main thrust of the Budget has been to boost 
the agricultural sector of our country and It is rightly so. 
Sut I am sorry to say that the Finance Minister, probably 
most intentionally, has failed to address the most bumlng 
and vexed problem that is being faced by the agriculture 
sector in our country today. My coHeagues who spoke 
earlier mentioned about the suicide committed by farmers 
in various States, particularty in the States of Andhra 
Pradesh and Kerala. Everyday we are getting reports of 
suicide deaths of farmers especially from these two States 
due to the debt burden which they are unable to bear 
any more. Nobody will commit suicide In a happy frame 
of mind. It is an extreme step that one is pushed to 
under very compelling circumstances. It Is only In very 
trying conditions that people go for this option. What we 
had asked for was a write off of the interest and the 
penal interest of the loan and not the capital. If the Interest 
part and the penal intereet part of the loan amount ranging 
trom Rs. 50,000 to Rs. 1,00,000 Is written off, then I 
think, most of the cases would be covered. The hon. 
Finance Minister has mentioned that we have to bring 
thought and passion into governance and the hon. Prime 
Minister has promised a new deal for the country. 

Sir, the hon. Finance Minister has now mentioned 
that he would have a re-visit as far as the various 
proposals that have been announced In the Budget. There 
is a proposal to give exemption up to Rs. 1,00,000 in 
case of income tax. That is going to cost the Exchequer 
a sum of Rs. 1700 erore. He also has promised a re-
visit in case of the transaction tax which was expected 
to earn the Exchequer an amount of Rs. 7500 crore. A 
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paltry 0.15 per cent of transaction tax is being objected 
to by the trading community. On the traders and brokers, 
the Finance Minister is on record saying that this particular 
section is a 'narrow constituency' as compared to fanners, 
labourers, weavers etc. For this 'narrow constituency' the 
hOl1. Finance Minister has promised a revis1t. What I would 
like to request the hon. Finance Minister is that he should 
revisit the agriculture sector and offer some concessions 
to those people who are really in trouble. 

Certain measures have been announced connected 
with the agriculture sector, Hke restoring the water bodies 
and water harvesting. They are all welcome measures. 
Along with that I would request the Finance Minister to 
give a thought to organic farming and to the construction 
of bio-gas plants which will go a long way in boosting 
the agriculture sector. The Finance Minister has talked 
about regeneration of traditional Industries. In our country, 
plantation industry is the oldest one. It is almost 150 
years old. 

Mr. Deputy Speaker, Sir, I just started speaking. Now, 
you have started ringing the bell. 

MR. DEPUTY SPEAKER: Now, it is not possible for 
me to give you more time. 

SHRI K. FRANCIS GEORGE: I will just take two or 
three minutes more. 

Now, the plantation industry is in deep crisis. In my 
constituency, more than 17 tea estates have been closed 
and twenty thousand workers have 106t their jobs in the 
last two or three years. There is no mention of re-opening 
of these estates in the Budget 

The Finance Minister gives thrust to the education 
sector in our country in his Budget speech. He has 
announced that collateral security will not be needed for 
loans up to Rs. 7.5 lakh if satisfactory guarantee is 
provided. What exactly is this 'satisfactory guarantee'? 
That is the problem. Many students who would like to go 
for higher studies are facing acute crisis. No bank is 
prepared to give loans for educational purposes without 
collateral security or the so-called 'satisfactory guarantee'. 
A clear-cut instruction has to go from the Ministry as far 
as this particular aspect is concerned to help our students 
that guarantees or co/lateral should not be taken or should 
not be asked from students who want to go for higher 
studies. 

In paras 17 and 18, there is a mention about minority 
welfare in our country. When we speak on minorities, 
there is one section called 'converted Christians'. There 
are people who converted from the Scheduled Castes 
and Scheduled Tribes to the Christian community in our 
country. They have been denied reservation benefits. So, 
people who have opted for Sikh and Buddhist faiths are 
getting full reservation benefits. But those who have opted 
for Christianity are not getting the reservation benefits. It 
is very unfortunate that they are not getting the benefits. 
It is guaranteed under the Constitution that any person 
can opt for any religion. Just becauae they have opted 
for a particular religion, denying the benefits of reservation 
is gross injustice. In this regard, I had requested and I 
had written letters to him. At least an announcement 
could have been made saying that this particular point 
will be considered. But this has not been done. 

He has mentioned about Defence modemisation in 
the Budget. It is very gOOd. The allocation for that has 
been increased. But the proposal of 'One rank one 
pension' has been hanging fire for a long time. At least, 
an announcement could have been made in this regard. 

[Translation} 

MR. DEPUTY SPEAKER: You may speak on Finance 
Bill, at that time I will give you extra time. 

[English} 

SHRI K. FRANCIS GEORGE: There is a proposal to 
tax the NRI account on the plea that it has outlived Its 
utility. The NRla or the Non Resident Indians have been 
contributing to a large extent In increasing our foreign 
exchange reserve. We want these people to come to 
India and to invest in our country. If you tax their savings, 
I think, it amounts to discouraging investment. We are 
talking of FDI or Foreign Direct Investment. Our own 
people are prepared to invest in our country. We must 
encourage them. So, I request the Finance Minister to 
revisit and to have a re-think on this particular aspect. 

There has been an increase in the excise duty on 
various items. One particular item is that of candles. 
Candle is one thing which is being used in religious 
ceremonies of Christian community. Excise duty on 
candles has been raised from eight per cent to sixteen 
per cent. It is most unfortunate that the religious 
ceremonies of minority community are going to cost more. 
I request the Finance Minister to withdraw the excise 
duty hike on candles. There are many things on which 
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I would like to speak. But due to paucity of time and 
because of your insistence, I am concluding. 

MR. DEPUTY SPEAKER: I have a list of 11 Members 
who are yet to speak. 

... (Interruptions) 

[Translation} 

MR. DEPUTY SPEAKER: There are 11 names in 
the list. If you have to speak. 

... (IntsmJP/iOM) 

SHRI PAWAN KUMAR BANSAL (Chandigarh): Mr. 
Deputy Speaker, Sir, please give two minutes to everyone. 

MR. DEPUTY SPEAKER: I do not have any objection 
if each of you takes only two minutes. 

[English} 

PROF. K.M. KADER MOHIDEEN (Vellore): Mr. 
Deputy Speaker, Sir, I thank you very much for giving 
me an opportunity to speak on this Budget. 

The Budget presented by the hon. Finance Minister 
Shri Chidambaram has been welcomed by everyone in 
the country and hailed as the first Budget which has 
been prepared in so short a time to the satisfaction of 
so large a people in our country. Pandit Jawaharlal Nehru, 
the first Prime Minister of our beloved Nation and the 
best Parliamentarian in the world of his times once 
remarked: "Delhi remains the political Capital of India. 
Bombay is a Capital of capital, Madras happens to be 
the intellectual capital of our country." 

As one of the chosen intellectuals of Tamil Nadu, 
Shri Chidambaram, a great economist of our times, has 
presented the Budget which has been welcomed not only 
by the ordinary people but also by the eminent financial 
experts. 

The United Progressive Alliance has given a clean 
and clear guideline in the form of the Common Minimum 
Programme for the nation. The hon. Finance Minister has 
brought the CMP in the Budget in its letter and spirit. He 
has taken the wise counsel of our beloved Prime Minister 
Dr. Manmohan Singh. The zeal and enthusiasm of 
Shrimati Sonia Gandhi to work for the good and the 
welfare of the common masses has inspired our Finance 
Minister. 

In order to achieve the objective of bringing about 
rapid growth with stability and equity, the hon. Finance 

(GentJIIIl) 2OOf-tJ2 
Minister has presented this Budget which is democratic 
in spirit, progressive in thought, innovative and reformative 
in approach and utilitarian in purpose. 

Our great leader of the Tamils Dr. Kalaignar 
Karunanidhi has happily welcomed the Budget and he 
has said that well-meaning people would find much of 
good in the Budget for all categories of people of our 
times. 

MR. DEPUTY SPEAKER: Mr. Kader Mohideen, you 
are reading the speech. If it is possible for you, lay It on 
the Table. You can lay it on the Table of the HOUI., 

... (Intsrruptions) 

[Translation} 

MR. DEPUTY SPEAKER: You better lay it if you are 
reading it out. 

[English} 

PROF. K.M. KADER MOHtoEEN: Sir, there is a 
proverb. There is a poem in Urdu: 

/Translation} 

Admi Admi se milta hal, magar dll klsi se mllta hal. 

[English} 

Man meets man. But do the minds meet? This is 
the poet's version. But here the minds of our hon. Finance 
Minister Shrl Chidambaram, the minds of the Common 
Minimum Programme, the UPA and the minds of the 
people of this country have met together. Though the 
minds of BJP and the UPA do not meet, yet the minds 
of the people, the minds of the maases and the minds 
of our hon. Finance Minister met together and they 
resulted in this very great Budget which has been hailed 
by everyone and all. If it is called pro-poor, it does not 
mean it is anti-rich. It may be called pro-minority but it 
does not mean it is anti-majority. If it may be called pro-
labour but it does not mean it is anti-employer. But this 
Budget should be described as the Budget of the people 
and for the people of this country. 

Naming of certain schemes in the Budget was 
criticised by our friends here. Naming of certain schemes 
after the national leaders is an acknowledged convention 
in this country. 
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Sir, the great nation of ours is known as 'Bharat'. 

Bharat is a name of the character that appears in the 
epic Ramayana. Therefore. naming schemes after great 
national leaders and makers of history is not a sin. 

MR. DEPUTY SPEAKER: Mr. Mohideen, you can lay 
rest of your speech on the Table of the House. 

PROF. K.M. KADER MOHIDEEN: Yes, Sir. I lay rest 
of my speech on the Table of the House. 

"Mahatma Gandhi, Dr. Ambedkar, Jawharlal Nehru, 
Abdul Kalam Azad, Vallabhbhai Patel and so on are the 
names of our great leaders and the makers of our history. 
So are the names of Sharimati Indira Gandhi and Shri 
Rajiv Gandhi. They had sacrificed their precious lives for 
our nation. So, Sir, it is unfair to criticise the scheme 
and projects named after great personalities as they were 
great leader of our country. 

In my State of Tamil Nadu, Sir, to name the scheme 
of the Government after great leaders like Thanthal 
Periyar, Rajaji, Anna, Kamarajar, Quaide Millate, V.O. 
Chitambaram Pillai, Jeevananatham, Thiru. Vi. 
Kalayanasundaram, Barathiyar. Barathidhasan and so on 
has become an accepted tradition. We are indeed happy 
to know such a tradition is followed by the Govemment 
of India. 

The Budget happens to be a great boon for the 
agriculture sector. The Government should come forward 
to strive for linking the rivers of India. Delhi prays for 
rains, but in Assam and West Bengal people are praying 
for stopping rains. Drought in one comer, deluge in 
another corner of our country. The river Hnking project 
will certainly mitigate the problems of both drought and 
deluge. So, Sir, the projects shall be taken up at the 
earliest with missionary zeal. 

Hon'ble Speaker. Sir, in U.A.E. and Saudi Arabia 
Khubs has become the food of the people. That is 
available everywhere any time. It is sold at the cost of 
one Dirham. It solves the food problem whether they are 
rich or poor. Similarly Rotis made of wheat may be made 
available everywhere anytime in the country. • Jantha Roti" 
scheme may be popularized throughout the country 
through the private sector agencies. 

It will facilitate feeding everyone with the minimum 
earnings; It will generate huge employment faciUli_; It 
will accelerate the production of wheat and rice and it 
will prevent dumping into the sea millions of tonnes of 
wheat grain. 

• .... ThI8 portion of the Spe8ch was laid on the Table. 

Moreover, the Govemment should some forward to 
establish Export Promotion Centres for agriculture products 
also. At present manufactured goods and products only 
come under the purview of Export Promotion Centres. 
Raw paddy, wheat, vegetables, flowers, groceries and 
the like should be encouraged to be exported through 
the Export Promotion Centres set up by the Govemment. 
In my Vellore constituency such an Export Promotion 
centre for agricultural goods shall be set up by the 
Government. 

The Budget gives very much importance for 
harvesting water restores. Rain waters should be 
preserved in tanks, ponds, etc. that was the practice 
from time immemorial. When we forget this precious past 
practice, we suffer from lack of water. This is a very 
good thing that the Budget aims at preserving water in 
tanks and ponds. All the available ponds and tanks should 
be preserved and work of deepening and desilting should 
be done speedily. 

The people of Vellore who have elected me to this 
august House have a long standing demand in this regard. 
The Vellore Fort of the 19th Century remains as the 
remarkable fort for secularism. It Is in fact called a secular 
fort wherein there is a temple, Jala Kandeswarar. Temple 
for our Hindu brethren, a church for our Christian brethren, 
and a mosque for Muslim brethren. This is the fort from 
where the first fight for independent India started in 1806. 
One Abul Qaslm who was assisted by the scions of Tipu 
Sultan inside the fort fought against the British. Abul 
Qasim's efforts did not succeed. He was killed and his 
body was exposed for birbs to eat. This historic fort of 
beauty and magnificence needs protection, preservation 
and beautification. The moats that surround the fort get 
water from one Suriyakulam in the adjacent area. 
Surlyakulam, the tank that is the source of water for the 
moats of tho fort are full of sUt and filth. Rubbish and 
rotten things are dumped therein. This Suriyakulam Tank 
should be deepened, de&ilted and purified and maintained 
clean and thereby maintaining the moats of the fort full 
of water. The Government should come forward for 
beautification of this historic Vellore Fort. 

Hon'ble Speaker, Sir, I wish to bring to the notice of 
the Government thet farm-labourers, particularly women 
folk in my Vellore constituency who have got loans for 
pun::hue of gas cylinders are put Into hardships. They 
are demanded by the banks to pay back the loans with 
combined interests running Into thousands. Poor village 
women folk who wanted to get gas facilitle& are now 
shocked to hear about the amounts demanded by the 
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banks. If there is any possibility of waiving such loans it 
will be of great benefit to the poor village farming women 
folk. 

Sir, Government announces loan schemes. Rules are 
laid for borrowing. But the ground reality is that most of 
the loan seekers are not helped in time by the banks. 
The procedures seem to be very much cumbersome. The 
psychology of the banks should be to help the people, 
rather than to hinder them from getting loans. They should 
be guided by the ethical code that proclaims that those 
who help the helpless will be helped by God almighty. 

In my Vellore constituency the township of Jafarabad, 
with more than five thousand people urgently need a 
Health Centre. 

Group Housing under Indira Awas Yojana should be 
extended to the beedi workers who are below poverty 
line. 

People of Tamil Nadu desire to have passenger ship 
service from Nagapattinam to Penang. This will accelerate 
trade and exports from our country. 

The plan scheme such as SGSY, SGRY and lAY 
contain specific reservation for beneficiaries belong to the 
Scheduled Castes and Scheduled Tribes, I request the 
Finance Minister to include in the list of beneficiaries of 
SCs the Dalit Chrisians and in that of STs the Karumans 
including Kurumbar, Kurumba, Kurumban, Kurumba 
Gownder, Kuruba, Kuruma, ali being the synonyms of 
Karumans. 

I congratulate the Finance Minister for having made 
additional allocation of Rs. 50 crore for the educational 
welfare of the minorities. The National Minorities 
Development and Finance Corporation should come 
forward to extend loan facilities to the youths without 
delay. SubSidy for the Hajj pilgrims shall be restored. 

The Budget that alms at maximum happiness of the 
maximum people of the country stands out as a super 
Budget. 

May God the Almighty shower his choicest graces 
for our beloved country to grow. and proper, develop 
and guide the countries of the world in peace and 
progress.· 

SHRI LALIT MOHAN-SUKLABAIDYA (Karimganj): Mr. 
Deputy Speaker. Sir, I rise to support the Budget 
presented by the han. Finance Minister for the financial 

(General) 2001-02 
year 2004-05. I support this Budget because it has laid 
emphasis on the needs of the poorer sections of the 
society. Fifty per cent of budgetary allocation to agriculture 
sector is justified because nearly 80 per cent of our 
people earn their livelihood from agriculture. Whenever 
we go to villages, We find that there is a demand for 
drinking water, medical care, electricity and education. 
The hon. Finance Minister has made provision for all 
these sectors in this Budget. He had announced 100 
days of guaranteed employment to poor people in our 
country. This Is a welcome step. He has also announced 
a health insurance scheme at reduced premium. Then, 
the marginal Income tax payers are exempted from paying 
income tax. He has announced the setting up of an 
Investment Commission which will solicit and encourage 
domestic a{ld foreign investment. He has also committed 
to quality education because he knows that education 
has taken a prime place in our life. For all these measures 
taken by our hon. Finance Minister, I appreciate him and 
I support this Budget. 

Now, I would like to say a few words about my 
home State, Assam. Our State is a very poor State. Till 
recently, as you know, our Government could not pay 
salarieS to our employees even on the 15th day of every 
month. But our Government, under the able leadership 
of our hon. Chief Minister Shri Tarun Gogoi, has improved 
the economic situation of our State and now we are able 
to pay salaries to our employees. 

Sir, there is a section of teachers in our State whose 
condition is very painful. They are teachers of recognised 
schools. These teachers in recognised schools perform 
the same duties as their counterparts in Government 
schools. We have thousands of teachers who are serving 
in secondary recognised schools. Then, we have some 
primary schools and middle schools where teachers are 
rendering honorary service since long. Many of them have 
already superannuated after rendering life-long honorary 
service, but their service could not be taken over by the 
Government due to want to fund. Our hon. Finance 
Minister announced imposition of two per cent education 
cess and he proposes to collect about Rs. 5,000 crore 
from that. I would like to suggest that a special package 
should be granted from this fund so that we can pay 
salaries to these teachers whose services could not be 
taken over by the Government. This is my earnest request 
to the Finance Minister. 

We suffer from devastating floods every year. We 
suffer loss of human lives, cattle and crop. We Incur 
millions of rupees as loss due to flood every year. I 
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request that adequate fund should be allotted for the 
protection of our people from the curse of flood. The 
share of R. 30 crore is not suHicient for the protection of 
our people. 

My last point is, we are proud of our tea industry. 
But our tea industry is sick now. In our State, one million 
labourers are working in the tea industry. 

24.00 hr •. 

If industry is not financiaHy supported, there will be 
huge unemployment. That will also very badly affect our 
economy. 

With these few words, I conclude my speech. I once 
again support the Budget placed by the hon. Finance 
Minister. 

(Trans/ation} 

MR. DEPUTY SPEAKER: Bansalji. what do you think. 
I feel that it would be alright if read out the names of 
the 11 members such have yet to speak. It will mark 
their attendance. 

Please tell me if some hon. Members finds it 
necessary to speak otherwise I would read out the names. 
The way you have raised hands it seems you all want 
to speak. Okay. You all may speak. But I request you to 
take only two minutes. 

{English! 

SHRI SURAVARAM SUDHAKAR REDDY (Nalgonda): 
Mr. Deputy Speaker Sir. on behalf of the CPI, I would 
like to say that there is an overall new approach in the 
Budget and we welcome it to that extent. There is 
certainly a concern in the Budget shown to the peasants, 
rural people, women, SCs and STs. But we feel that the 
provisions are not enough for different sections of the 
society. 

We do not think it is a dream Budget, but definitely 
it is a departure from the usual type of budgets, 
particularly from the NDA Budgets, for the last several 
years which they had presented. The previou8 NDA 
Government has brought disaster to the' economy of this 
country and very serious eHorts are to be made by the 
present Government to bring back to life several public 
sector Industries in this country and also agriculture. 

There were mass suicides in different parts of the 
country, particul~rly in Andhra Pradesh. This year itself, 
from 1 st January to 13th March, 550 peasants committed 
suicides in Andhra Pradesh. We expected that there would 
be a special package to give relief to the rural 
indebtedness. But unfortunately. our Finance Minister has 
not given any such proposal. I would request him that at 
least in his reply he should think of it and I propose that 
a Joint Parliamentary Committee, comprising ot the 
Members of Lok Sabha and Rajya Sabha, be appointed 
and the problem of the debt trap of the peasantry should 
be' studied. This Committee may present its report before 
the Winter Session to the Parliament so that the entire 
Parliament can discuss this and this important issue can 
be solved by us. 

I also propose that a comprehensive Bill for the 
agricultural labour should be introduced and there should 
be a provision in the Budget for relief to the agricultural 
labour, who is suffering quite a lot. 

As faf as FDI is concerned, a lot of discussions are 
going on. The former hon. Speaker of Lok Sabha was 
suggesting that the Left should team from China. In China. 
most of the foreign direct investments have come from 
the non-resident Chinese and not from the monopoly 
houses. We would certainly learn from them. We would 
like the Finance Minister to withdraw the proposals 
regarding the foreign direct investment in these key 
sectors. 

There is no mention about the parallel economy or 
the black money or about the tax evaion in the Budget. 
These things should be taken into consideration. 

Regarding package to Bihar, we understand the 
necessity of helping the most backward States. The 
Telangana region asked for a special package of Rs. 
5,000 crore because of the imbalance in the State of 
Andhra Pradesh and other areas. In other backward parts 
of the country, this type of special package is necessary. 
In my constituency Nalgonda, fluoride water is the biggest 
problem. That is the worst-affected district in our country. 
I want the Finance Minister to make special aUotrnents 
for fluoride water victims to supply clean and healthy 
drinking water. 

Thank you very much. 



575 Gsnera/ Budgst-2004-05 Gensral 
DiSCUSSion, Dsmands for Grants on 
Account (General) 2004-05 

JULY 20, 2004 and 
Oetnllnds for Exes$S Grants 

(Gsnt1f'lll) 2001·02 

576 

{Translation} 

PROF. CHANDER KUMAR (Kangra): Mr. Deputy 
Speaker Sir, I would like to congratulate the chairperson 
of United Progressive Alliance Shrimati Sonia Gandhi and 
the Prime Minister of our country Dr. Manmohan Singh 
for the budget presented in the House by hon'ble Finance 
Minister. The budget presented in the House has been 
formulated as per the expectations of the poor people 
and our common minimum programme. This budget 
envisages of main economic objectives to achieve the 
growth rate of 7.8%. Similarly basic education and health 
education has to be increased. Much attention has been 
paid towards social services. Poor people need three basic 
amenities-Food, Shelter and clothing. This budget 
stresses that people living in the rural areas should be 
provided with a house and food to eat. 

Sir, it is ironical that during he NDA Government, 
farmers were not getting remunerative prices for their 
crops and were compelled to commit suicide. Godowns 
of the country were full of foodgrains but poor people 
were compelled to commit suicide. We will have to review 
all these things so that the public distribution system 
could be improved. The main occupation of people living 
in rural areas Is agriculture. Today occupation structures 
of poor rural people are getting eroded and people are 
migrating to urban areas. Sir, in the State of Punjab to 
which you belong, many agricuhural colleges were opened 
during the Chief Ministership of Shri Kairon. At that time 
he was asked as to how the employment would be 
provided to the students ge"ing qualified from these 
colleges. He said that these educated young people will 
go for farming and contribute to increase the produce to 
such an extent in the country that Punjab would become 
renowned In the world. Therefore, the need of the hour 
is that we should give emphasis on agricuhure. It Is 
ironical that India budget is the gamble of monsoon. In 
case of good monsoon our growth rate increase and in 
the event of its faiiure, the growth rate comes down. 
During the 50 years we have not been able to identify 
the climatic zones, the areas which are rain deficit and 
water could not be made available there, the areas having 
scarcity of water and the areas where irrigation potential 
is less. We need to formulate a comprehensive plan for 
this purpose. You may be aware, several rivers like Ravi, 
Sutlej and Vyas flow from the State of Himachal to which 
I belong. Pong and Bhakra dams are on the soil of 
Himachal Pradesh. Earlier the entire Punjab remained 
submerged during rainy season. The farmers of Punjab 
remained busy in making 'dhosi'. Today they all are 
prosperous and floods have been controlled, there. 

Sir, we have completely banned deforestation, that 
is why there is no erosion In the catchment areas of all 
the rivers which flow from Himachal Pradesh. Supreme 
Court has banned deforestation. Sir, through you, I would 
like to request the Government that the State of Himachal 
Pradesh should be duly compensated In this regard as 
our catchment areas are intact. Shri Chidambaram has 
proposed several schemes in the budget regarding 
harvesting of rain water, ground water and surface water. 
Here, I would like to submit that the Himalayan ecology 
is very fragiie. In 1984-85 when hon'ble Rajlv Gandhi 
was the Prime Minister of India, I was the State Minister 
of Forests in Himachal Pradesh. At that time, Himalayan 
Development Authority initiated the concept to protect the 
Himalaya and to keep its catchment areas intact. I assure 
you that we can augment the availability of water by 
20% In whole of India if the forests of Himachal Pradesh, 
Jarnmu & Kashmir and the North-East areas are fully 
protected and kept intact. Long term efforts are required 
for this purpose. And the beneficiary States in this regard, 
be it Punjab or Haryana will have to give consideration 
to it. 

Through you, I would like to state one more point. 
Himachal Pradesh has the capacity to generate 22000 
Mw of Power. Various projects of Govemment of India 
and of neighbouring States are going on in Himachal 
Pradesh. My submission is that these projects are posing 
danger to the ecology and environment of the State. 
Therefore, the State Govemment should get water cess 
and tax for such projects 60 that the socially and 
economically backward areas of the State could be 
developed. Through you, I would like to submit that 
Himachal Pradesh is a small and peaceful State. Many 
north-eastern areas, the present Himachal Pradesh and 
some areas of U.P. were included under HIli Areas 
Council and the industries set up there were provided 
behefits extending to 10 years. In this budget this facility 
has been extended upto 2007. Therefore, I would like to 
request the Government and the hon'ble Finance Minister 
to extend the benefits of HiH Areas Council. More and 
more industries should be set up in Himachal Pradesh 
and we should be provided with the concessions we 
enjoyed earlier. 

With these words, I thank you for giving me an 
opportunity to speak. 

/English} 

SHRI G. KARUNAKARA REDDY (Bellary): Mr. Deputy 
Speaker, Sir, I thank you for giving me this opportunity 
to speak. I also thank people of my constituency, 
Bellary. 
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Sir. I am opposing this Budget because it has brought 
very much unhappiness and no word has been put In 
this Budget about the inter-linking of rivers project. The 
crores of farmers are looking towards this Budget because 
it not only solves the irrigation problems but also the 
water problems of the crores of people of this country. 

Sir, everybody says that the farmers are the backbone 
of the country but we are not giving importance to this 
project of inter-linking of rivers. Many say that Green 
Revolution has been brought. I think. only with the Inter-
linking of the rivers project, Green Revolution will be 
brought. 

Secondly, under IA V scheme, there is a 25 per cent 
discount to ses and STs for housing. In the urban areas, 
under the Valmiki Ambedkar Awas Vojana, 50 per cent 
discount is given to ses and STs. Why has this difference 
been brought by the Government for the rural ses and 
STs and urban ses and STs, I do not know. That has 
to be clarified by the Finance Minister. 

Thirdly, I come to the most important point, that is 
the crop loan of the farmers. The crop loan, which is 
required by the farmers, exactly is not given by the banks. 
Only partial amount is given to the farmers. With that, 
they cannot met their crop requirements. So, I would 
request the hon. Finance Minister, through you, Sir, to 
give direction to the banks asking them to give full amount 
which is required by the farmers. 

Sir, there are so many pOints. Vou just permit me to 
lay the paper. 

MR. DEPUTY SPEAKER: Ves, you can lay the paper. 

SHRI G. KARUNAKARA REDDV: I am laying the 
rest of my speech. 

·Farmers are getting a part of it and for the balance 
amount, they have to go to private moneylenders where 
they are charged like anything upto 36% as interest. This 
harms their whole life. Many States are affected due to 
drought during the last four years and the farmers are 
facing great difficulty in getting the return for their produce. 
I would suggest that if the farmers are giving full amount 
of crop loan by the banks which they require, it wiH be 
good support to them and repayment will not be a difficult 
for the farmers. 

• .... Thls portion of the Speech was laid on the Table. 

Sir, this Vojana was started by the last Government 
and with this Vojana, the rural roads are being connected 
with the urban cities. This project is getting improved 
and stili lots of rural roads are to be connected with the 
urban areas. It is very sad that the Finance Minister has 
neglected this important Vojana as there Is no mention 
in the Budget about the funds allotted for this Vojana. I 
appeal the Minister to allocate funda for the Vojana which 
wiN be helpful for the rural people to improve their living. 
I think that with this Vojana, the Gramin Vikas will be 
achieved fastly. 

The Minister has proposed to increased to cover 2 
crore families under this scheme. He has also mentioned 
that this scheme would received a subsidy of Rs. 3500 
crore. I would like to suggest that the Union Govemment 
have to purchase rice and wheat directly from the farmers 
which will uhimately help the farmers to get more retum 
for their produce. 

In the Budget Speech, under the heading -Irrigation, 
Rural Infrastructure-Restoring water bodies", the Minister 
has pointed out that the crisis of water is the biggest 
crisis that the world would face in the 21st century. To 
resolve this, the Minister has proposed to launch a 
massive scheme to repair, renovate and restore all the 
water bodies that are directly linked to agriculture. In the 
current year, he pointed out that we would begin with 
pilot projects in at least five districts, and we would select 
at least one district in each of the five regions of the 
country and the estimated cost is Rs. 100 crore and the 
funds for the five pilot projects would be drawn from 
existing programmes such as SGRV, PMGJSV, DPAP, 
DDP and IWDP. 

Sir, I would suggest that the district from the Southem 
Region be selected from the Kamataka State and I would 
be very much happy that if the Bellary district is selected 
for this purpose.· 

00.15 hr •. 

SHRI MANJUNATH KUNNUR (Dharwad South): 
Respected Deputy Speaker, Sir, I am very much thankful 
to you for having given me an opportunity to speak on 
the General Budget 2004-05. 

The hon. Finance Minister has said a lot about 
agriculture and rural economy. Even the Prime Minister 
in his address to the nation on 24th June, 2004 promised 
a 'new deal' for rural India. After listening to these 
statements and while participating in this debate, I am 
reminded of a saying by an English poet. He says, 'Words 
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are easy like the wind but faithful friends are hard to 
find." This Is what the farmer is telling everybody today. 

The Centre tells us about massive investments in 
agriculture sector. But how much will reach the farmers 
is a big question. I would like to remember what the 
then Prime Minister, Rajiv Gandhi had said. he said that 
out of whatever amount being given from the Centre to 
the States, only 10 per cent would be reaching the 
farmers or the public. A major chunk of the Central and 
State grants are siphoned off by the middlemen. 

Now what happened? Recently in Karnataka, in one 
of the schemes, which is called Koo/igagi Ka/u in Kanada 
and Food-for-Work programme In English, thousands of 
quintals of rice, which was given under that scheme, is 
being smuggled and it has been sold in Mumbal and 
Mangalore cities. So, the local police have registered a 
case also, but no action has been taken. No people 
have been arrested in this case. So, I want to know the 
details of this scandal. Since how many years this is 
going on? Who are all involved? How many of them 
have been arrested so far? In the same way, the money 
sent by the Centre is not reaching the needy persons to 
whom it is meant. This is a serious issue. 

There are many schemes proposed by the Centre, 
but the States are not implementing the same. So, I 
would like to request the Central Government to see to 
it that the schemes are implemented property so that the 
farmers can utilise them. Programmes like agricultural 
credit, irrigation and rural infrastructure, restoring water 
bodies, water harvesting, flood control and diversification 
of agricultural produce and others require an excellent 
monitoring scheme. If this is not done, I have no doubt 
in my mind that our country will be like an Andhen' Nagari 
Chowpal Raja. Hence, I hope the hon. Minister, 5hri 
Chidambaram, will take appropriate steps in this regard. 

Also, I would like to draw the attention of the hon. 
Finance Minister and the Prime Minister that long ago 
K.L. Rao had suggested that linking of rivers is important. 
He had also said that Ganga and Cauveri rivers have to 
be linked. Since we have the ritual discussion In this 
House almost every year on flood and drought, why do 
we not find out a permanent remedy for this perennial 
tragedy? I say this is a tragedy because if we do not 
give top priority to water supply related programmes. water 
shortage is going to be the most serious crisis in the 
21st century. So, I request,the hon. Finance Minister and 
the Prime Minister to throw light on this also. 

In my constituency, Kaveri district is the most 
backward area in Kamataka State. There Is one Tunga 
river. Now, the Upper Tunga river project Is going to be 
implemented. They are implementing this river without 
Malti reservoir. 50, they have to construct a Malti dam in 
Malti river at Tirtahilli village in Shimoga district. So, this 
has to be considered. 

In the Budget speech of the hon. Finance Minister, 
5hri P. Chidambaram, there is a mention about irrigation 
and rural infrastructure. I would like to bring to his kind 
notice that the Accelerated Irrigation Benefit Programme 
was introduced in 1997, and 178 large and medium 
irrigation projects were identified. Out of which, only 28 
projects have been completed. 50, thare are so many 
major irrigation projects which are to be completed 
immediately .. 

Whenever the Government of India is proposing a 
scheme, it is keeping the amount for such purpose. Now 
they have kept about Rs. 2,800 crore for Irrigation 
projects, but they have not given the particular plans and 
policies of the projects and how much amount is going 
to be given for each and every project. So, this has to 
be enlightened by the Government also. 50, accordingly, 
the amount should be allocated to the respective projects 
also. 

Kaveri district in my constituency is the most 
backward area. Therefore, one of the major industries 
has to be set up in my district to eradicate unemployment 
and also to develop my entire constituency. 

There are food processing industries in Haryana and 
Punjab but there are no food processing industries in 
Karnataka. Therefore, a minimum of three food processing 
industries have to be set up in Karnataka and one of 
them should be located in my constituency. 

In my constituency, we are growing a very good 
variety of chili at 8yadagi. It Is one of the best varieties 
in the international market but we are not providing a 
proper market for this chili here. Therefore, we have to 
have a proper market and also get a good price for this 
chili variety. For this, some arrangement should be made 
by the Central Government. Even last year, huge 
quantities of tomato were grown in Kolar and Bangalore 
but there were no buyers and so they had to be thrown 
out. So, marketing facilities should be provided so that 
the agricultural produce does not go waste again. 

The Central Government proposes to introduce VAT 
this year. There is a proposal to set up a technical expert 
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committee to go into the introduction of VAT for 
agricultural produce. I would request that on commodities 
like jowar and wheat zero per cent tax should be levied 
because we must look after the interests of the farmers. 
We must consider this aspect sympathetically. 

I have a copy of my prepared speech which I could 
not complete due to paucity of time. I may please be 
allowed to lay the remaining party of my speech on the 
Table of the House. 

·Sir, Karnataka State is reeling under severe drought 
for the last three consecutive years. There Is acute 
shortage of water in Rajasthan. Tamil Nadu is a1wa~ 
urging Karnataka to release more and more water. But 
in Assam and Bihar States, hundreds of people have 
lost their lives due to sudden floods. Why is this incident 
happening every now and then even after 57 years of 
our Independence? 

Therefore, I demand that the Government of India 
should grant the following: 

1. At least two cold storages should be sanctioned 
to my Constituency. 

2. There is not even one major industry In Haveri. 
Hence it is very essential to set up an industry 
here to provide jobs to the unemployed youth 
and to develop the district. 

3. In States like Haryana, Punjab and others, we 
have a number of food processing industries. 
Why don't the Centre have the same 
consideration towards Karnataka also. I request 
the Centre to set up minimum three food 
processing industries in Karnataka and at least 
one food processing industry should be 
sanctioned to Haveri. 

If we take up Upper Tungbhadra Project, 3 to 5 
lakhs acres of land will be irrigated. It covers entire Haveri 
District but Byadagi taluk is not covered. Top priority 
should be given to implementation of the Upper 
Tungbhadra Project including Matti Reservoir. 

Value-Added Tax Is a proposal laid down by the 
Hon'ble Finance Minister for current year. They have 
advised Technical Expert Committee to work with States 
closely before the end of 2004. Hence, I request this 
Committee not be levy any Tax on agricultural produce 

°Thia portion of the speech was laid on the Table. 

like Jawar, chillies, cotton, groundnut, paddy, wheat, etc. 
0% tax may be levied for seeds items. 

Sir, In fact, I have many more genuine demands of 
the people of Kamataka and particularly the people of 
Haveri district. I shall bring them to your kind notice and 
to the knowledge of the Centre when participate in the 
Supplementary Budget. Sir, I thank you for permitting me 
to put forward my views on the General Budget 2004-
2005 and with these words I conclude my speech.· 

SHRI MANORANJAN BHAKTA (Anclaman & Nicobar 
Islands): Mr. Deputy Speaker, Sir, I rise to support this 
Budget presented by the hon. Minister of Finance 
Chidambaramji. 

I support this Budget because it is a rural-oriented 
and employment-oriented Budget. This would help to 
ameliorate the poverty in our rural areas. 

I am sorry to say something here. The Union 
Territories are a part of India; they are not outside India. 
However, we find that the Union Territories are suffering 
everywhere. I have got this opportunity to speak at the 
fag end of the night. We do not have an Assembly In 
our Union Territory. So, only the Lok Sabha Is the place 
where the grievances of the people of Andaman & Nicobar 
could be raised. I want to state that the Govemment 
should take enough care to see that these Assembly-
leas Union Territories are property looked after. 

During the last five years, the NDA Govemment was 
in power. As a result of their wrong poliCies and wrong 
actions, our Union Territory has become something like a 
prison. This is because there is a total ban on collection 
of cess on quarries and a total ban on wood-cutting. So, 
all the Industries have been closed down. There Is only 
one public sector undertaking, the Andaman & Nlcobar 
Forest Plantation Corporation. That is also on the verge 
of closure. In such a situation, about one lakh people of 
our Union Territory out of a population of four lakh people 
have been rendered jobless. So, you can very well 
imagine the position. The hon. Minister of Finance Is a 
good friend of ours. I expected that he would declare 
something for the benefit of the Union Territories but 
unfortunately he has not done that. I will make some 
suggestions to you and through you to the hon. Minister 
of Finance that during the late Prime Minister, Shri Rajiv 
Gandhi's time, he constituted an Island Development 
Authority which was one body. Two meetings meticulously 
used to be held one in Deihl and one either in the 
Andaman or In the Lakshadweep, the two island territories. 
At that time, the development and all these Issues used 
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to be discussed and then the policy was determined. But 
since seven or eight years, this Island Development 
Authority's activity also is almost nil. Now, it is only for 
namesake and no activity is done. So, I would like to 
say that under such a condition, the hon. Minister of 
Finance should consider to again constituting the Island 
Development Authori~. It is not only that, we are also 
citizens like others and we are not outside India. So, 
whenever you do anything, rights of the citizens of 
Andaman and Nicobar Islands and Punjab or any other 
place are same. But public has no say in the 
administration. There is one-man administration. Under 
such a condition, how things can be kept in control 
because it will be very difficult. Young people are gradually 
becoming restless. 

As far as unemployment problem is concemed, I have 
already mentioned about it. If the Corporation is closed 
down, then about 25,000 people will be jobless because 
of direct or indirect employment. 

Then, there are some encroachments. However, that 
is being removed. So, everywhere we are in a very bad 
shape. So, the Parilament of India and the hon. Members 
of Parliament will have to see that the small territories 
are not neglected because after all we are law-abiding 
people. We cannot go like many other places, the way 
they go. But if the Govemment of India and the Pariiament 
do not consider our livelihood, the entire development 
activity wUI stop. There will be no road-construction activity, 
no building-construction actiVity and there will be nothing 
because you cannot collect sea-sand and you cannot 
collect stone. There will be no construction, I appeal to 
all of you, the Government, the hon. Prime Minister and 
the hon. Minister of Finance to consider these points and 
to create a package for these Union Territories. You are 
making a package for everywhere, but why not for the 
small territories. ... (Inlel71Jplions) 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): Please support 
the Budget and we will support you . ... (lntel71Jpfions) 

SHRI MANORANJAN BHAKTA: We are supporting 
the Budget. ... (Inlel71Jplions) There is no question of not 
supporting the Budget. ... (Inlel71Jplions) 

MR. DEPUTY SPEAKER: Please conclude. 

... (InltJnuptions) . 

SHRI MANORANJAN aHAKTA: I am concluding. I 
will not take much time because I am a very peaceful 

(General) 2001-02 
man. I would like to say only one thing that there is 
water problem and other problems are there. There are 
certain problems which need urgent attention of the 
Govemment. 

Then one more suggestion I want to make. The 
suggestion is that we find that every now and then there 
are changes in the economic policies. These economic 
pOlicies changes take place and when the earlier 
Government was, they had done in their own way. Then, 
UPA Government-our Government-has come and they 
have made some changes. But even frequently the 
disturbance is going on. So, there should be some 
consultation with all the State Finance Ministers, the hon. 
Minister of Finance and the hon. Prime Minister. 
Thereafter, there should be a common programme to 
finance economic policies which will continue for five or 
ten years. Once that is done, it will be applicable equally 
to any Govemment which comes to power. Then, the 
continuity of development will be better. That is my 
suggestion. 

Thank you very much for giving me this opportunity 
to participate in the debate. 

DR. K.S. MANOJ (Alleppey): Hon. Deputy Speaker 
Sir, thank you so much for allowing me to take part in 
the discussion on General Budget 2004-2005. Since 
many of the former speakers have praised the positive 
pOints in the Budget, I do not go into the positive aspects 
of the Budget. Even though many aspects of the Budget 
go on par with the National Common Minimum 
Programme's objectives, it receded from the NCMP in 
certain aspects like the move to raise the sectoral cap 
for FDI in telecommunication, civil aviation and insurance 
sector and also disinvestment of five per cent of holding 
of NTPC. As our Left leader' have pointed out, the Left 
parties will remain as watchdogs in implementation of 
NCMP of the UPA Government. 

Sir, I would straightaway go into certain sectors which 
have not found place in the annual Budget of the 
Government of India. As such, there are no welfare 
measures in the Budget regarding the fishermen folk. 
The coastal border of the country accounts for more than 
one-third of the boundary of our country. Kerala has got 
590 kilometres of coastal border. More than one crore of 
people are residing along the sea coast of Kerala. The 
density of population is around 5,000 per square kilometre . 
Fishing is the major occupation of the people. More than 
50,026 fishing crafts are there in Kerala according to 
1999 census, that is 100 crafts per square kilometre. 
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Fisheries sector is providing Rs. 6,928 crore to the 
nation's exchequer from exports of fisheries products. But 
in the annual Budget, this section of people are neglected. 
Only a meagure amount of Rs. 144 crore is allocated In 
the Budget for a section of people who are procuring 
Rs. 6,928 crore to the nation's exchequer. Some welfare 
measures should be directed to poor fishermen whose 
occupation is of very adventurous nature. 

The traditional fishermen are facing acute shortage 
of kerosene oil used for their outbroad engines· used in 
fishing boats. Only one-third of their requirement is 
supplied from the Central Govemment. So, they have to 
resort to private agencies who charge a very huge price. 
So, adequate quantity of kerosene oil should be supplied 
for the traditional fishermen. The subsidy on Imported 
kerosene 011 has to be waived off by the Central 
Government. So, I humbly request the hon. Minister of 
Finance to reintroduce the subsidy on kerosene oil used 
by the traditional fishermen folk. 

The outboard engines used by the traditional 
fishermen carry heavy customs and excise duties. It 
should be waived off by the hon. Minister as he has 
waived off the duties on tractors used by the farmers. 

The relief-cum-saving scheme existed for the 
traditional fishermen in which some amount is collected 
from the fishermen and equal share is contributed from 
the State and Central Govemment. But the Central 
Govemment has withdrawn this contribution. This has to 
be reintroduced. 

The coastal margin has to be considered as the 
boundary of the nation and has to be protected. Most of 
the time, every year sea erosions take place and many 
of the fishermen lose their houses. Out of Rs. n,ooo 
crore allotted for the defence, adequate amount has to 
be earmarked for the protection of seashore from sea 
erosion. Sea walls have to be constructed and 
strengthened. The Govemment has to withdraw the 
licences given to the deep sea fishing vessels. No more 
licence should be given as it will destroy the marine 
fisheries. 

The Murari Committee has recommended that 
strengthening of traditional fishing groups. Allocation should 
be made for strengthening of the traditional fishing groups. 
Funds allotted for the construction of harbours should be 
allotted for construction of mini-harbours and to construct 
breakwaters. 

The colr Industry of Kerala is also important. Out of 
Rs. 100 crore allotted for the traditional industries, only 
Rs. 16 crore have been allotted for colr Industry. The c0-

operative sector forms the backhone of the colr industry. 
So, rebate has to be given to the co-operative sector in 
order to strengthen the co-operative societies. 

Because of the emergence of middlemen, thEit is, 
depot system, small-sr.ale coir manufacturers are not 
getting the profrt of the industry. Only the depot holders 
and the exporters are getting the maximum benefit. So, 
minimum export price and floor price for the coir products 
have to be re-introduced. 

Houseboat tourism is gaining importance in Kerala. 
So, some budgetary allocation has to be given for the 
houseboat tourism. 

/Tl'8ns1a(ionj 

SHRi HARISINH CHA VOA (Banaskantha): Mr. Deputy 
Speaker, Sir, hon'ble Finance Minister has presented a 
very good budget. Every section of the society is happy 
with the budget. Therefore hon'ble Finance Minister 
deserves thanks for this and I support this budget. 

Sir, as a mother .... 

MR. DEPUTY SPEAKER: It would be better if you 
speak about the budget. 

SHRI HARISINH CHAVDA: Hon'ble Finance Minister 
should care the people of the country just like a mother 
looks after her child. Maximum provision in the budget 
should be made for the poorest and backward people of 
the society. My parliamentary constituency Banaskantha 
is the most backward area. Every year it faces famine 
are no industry has been set up there. It has been 
deprived of other facilities also. I have requested the 
hon'ble Finance Minister and Prime Minister to provide a 
special package to this area. I once again request them 
in this regard. Drinking water should be provided for the 
development of this area. Arrangements have been made 
to provide tractors to the farmers but they should also be 
provided with adequate quantity of seeds and 
remunerative prices of their produce. Besides, ali 
arrangements should be made for fertilizers, electriCity 
and water. The Govemment should consider to provide 
special facititiea to the pooreat sections of the society. 
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Sir, even after so many, years of independence, 
Harijans have not been provided with all the facilities. 
Govemment will have to pay speCial attention towards 
them. It is essential to include cultural values In out youth 
among with providing education to them if we want to 
brighten the future of our country. They cannot get the 
education by spending money only. Therefore, 
Government should pay attention towards them. They will 
face problems if Government do not take any step in this 
regard. Teachers are our Guru. Apart from giving 
education they inculcate cultural values in our children. 
Therefore, the teachers should possess good character. 
They should be paid good salaries. Rs. 2500 is a very 
meager amount they should be paid salaries amounting 
to at least 5-7 thousand rupees. A child's future should 
be given in the secured hands of good teachers. However, 
teachers are not given due respect. My opinion is that 
good teachers should be appointed and they should be 
paid good salaries. I request the Finance Minister to 
provide all facilities in backward areas especially in 
Banaskantha. People there are in distress because there 
has been no rains in that area. There is problem of 
drinking water in the area. In such a situation, my area 
cannot be saved till the Govemment provides facilities or 
give a package to it. With these words, I support the 
budget. 

/English} 

DR. KARAN SINGH YADAV (Alwar): Hon. Deputy 
Speaker, Sir, I did not know that my name was there in 
the list of speakers. But as you have called my name, I 
would like to take a few minutes and very shortly present 
the problems of my State. First of all I would like to 
state that I support this BUdget. 

I would like to bring to the hon. Finance Minister's 
kind notice the problem of severe drought in Rajasthan. 
With the special geographical condition of Rajasthan, it 
needs some special attention from the hon. Finance 
Minister. The State has sand·dune, and 56 per cent of 
the area of the State need special kind of privilege like 
the privileges enjoyed by States like Uttaranchal and 
Himachal Pradesh. 

I would also like to request the hon. Finance Minister 
to grant more money for the Rajasthan Canal Project, 
which has been lying incomplete for the last 50 years. It 
is the lifeline of Rajasthan, and it needs much more 
attention from the Govemment side. 

In my own constituency of A1war in Rajasthan we 
have a big Industrial area caned the Malaviya Industrial 

(Gensrsl) 2001-02 
Area (MIA) that is lying absolutely dormant or non-active. 
Approximately, eight years or ten years back, there was 
a large industrial township, which is now more or less 
deserted. So, I would like to draw the attention of the 
hon. Finance Minister to look into the problems that are 
faced by the MIA in Alwar. Please figure out some 
methods and devices that can be resorted to in order to 
further enhance the industrial climate in that particular 
area. 

The last submission, through you, to the Government 
is that the Excise Duty on edible oils should be reduced. 
The last Government created a lot of big industries in 
the Kutch area, where large plants had come up. They 
are Importing edible oils, and it has jeopardised the growth 
of the small-scale industries, seed gowers, and 011 plants 
in the country. As a result of this measure, the prices of 
oil seeds halle come down. One the one hand we should 
equate the prices, and on the other we should increase 
the Customs Duty on edible oil. The crude, which comes 
from foreign countries to the Kutch port, Is the basic 
reason for the small industries in States like Rajasthan 
not growing. It is a big problem, and I hope that the 
non. Finance Minister will take some action In this regard 
too. 

Hon. Deputy Speaker, Sir, with these few words I 
thank you for giving me an opportunity to speak on the 
Central Budget. 

SHRI TATHAGATA SATPATHY (Dhenkanal): Hon. 
Deputy Speaker, Sir, thank you very much for giving me 
this opportunity. 

MR. DEPUTY SPEAKER: Shri Satpathy, I would be 
able to give you only two minutes to speak. 

SHRI TATHAGATA SATPATHY: Sir, I will abide by 
your instructions. Two of my learned colleagues have 
already mentioned that the study loans has been a 
consistent problem with a lot of students. The hon. 
Finance Minister has also mentioned about the study loans 
in his Budget speech. The way in which he expressed it 
made it seem as if it would be easy for the students to 
get study loan. 

I would like to give an example of a student who 
was trying to get admission in the AMITY institute four 
days ago in Orissa. AMITY is a private educational 
institution, and that student needed a loan of Rs. 4 lakh. 
He went to three banks, namely, the State Bank of India, 
the UTI Bank and the Bank of India and they all said 
that the Budget is a joke. They said that they have no 
information about it, and said that the Govemment has 
not informed them about anything like that. They said 
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that they do not give loans like this. They asked him to 
bring somebody who was a PAN cardholder or a person 
who could stand as a guarantee or someone who Is 
able to give them some collateral money. They were not 
even willing to accept land as guarantee. They told him 
that it .'11e can get some collateral them only they would 
be able to give him loan. So, it is a joke. 

The next thing Is, the hon. Finance Minister claims 
that a lot of money has been given for horticulture. On 
one side, learned comrade has already spoken about 
this. There are no FCI godowns in most of the Statee of 
this country where you can store what the farmers 
produce. Cold storages in this country or cold floor is 
very limited. Wherever there are cold storages, 
maintenance is very poor. I do not know about Punjab 
or a few other States, but in most States, there is acute 
shortage of electricity and the cold storages do not work. 
Most of the cold storages do not have generators which 
can keep them going. So, what happens is where you 
have perishable products like flowers and vegetables being 
produced with intense investment In them, If you cannot 
store them, it has no meaning. So, this is a lopsided 
Budget. I think, this Budget will only hamper the growth 
of this country. 

As you know, four per cent tax has been increased 
on steel. ihat wiD have a negative Impact on growth. 

The last point I would like to say is, by bring up the 
base limit of personal income-tax to one lakh, supposedly, 
the Government is going to incur a big loss. As of now, 
the Government has not made paying income-tax an 
enjoyable experience for any Indian citizen. A PAN card 
holder is a non-entity in this country. He gets no benefit 
from the PAN card. It does not work as an identity card. 
He gets no priorities in simple things like train 
reservations, air reservations, electricity or buying land or 
anything. The PAN card is a useless piece of plastic 
which has no value in this country. 

My humble submission to the Government, through 
~, Sir, would be if the Government can conceive of a 
project by which the PAN card becomes a relevant 
document and an Identity, a thing of pride for the holder, 
then people would volunteer to pay income-tax. People 
would come and say, 'I would like to have a PAN card. 
I am willing to pay the Government Income-tax even if I 
am below one lakh as an earning person. Please give 
me the PAN card because I will get so many benefits.' 
It should entail, compulsory, mandatorily, a minImum 
guarantee of insurance, say of As. 50,000 or 

Rs. 1,00,000. He or she should have certain benefits 
attached to it. 

Finally, to sum up my speech-there are a tew other 
points, I will not mention It-what I would like to say Is 
that there has been no Imagination, no drive, no Interest 
put into this Budget. It is a Budget which Is lifeless, 
which is aimless and it is not going to take the country 
to any greater heights of economic independence. 

SHRI S.K. KHARVENTHAN (Palanl): Sir, I thank you 
for giving me this opportunity. I rise to support the Budget 
for 2004-05. 

Our hon. Finance Minister, Shri ChldambaramJI, 
submitted a very excellent Budget upon the advice ot 
our leader, hon. Soniaji, and our hon. Prime Minister Dr. 
Manmohan Singhji. He has covered all the areas, like 
agriculture, health, textiles, education etc. He has given 
more importance to agriculture. He announced a number 
of schemes to agricultUrists. In this connection I want to 
mention one point, which is about the launching of 
"National Horticulture Mission- to double the horticulture 
production and also to encourage horticulture, It Is decided 
to set up a State-level Cooperative Society In Anand 
Model for promoting horticulture. This hu to be applied 
to medicinal plants and other Important crops a180. 

In my constituency. there is a plant by the name 
'G/oris08 St.p!Itb8. It is exported to Italy, France, Germany 
and Swiss. It is purchased by one Attica International 
through the agents in Mulanur, Markampatti, Rajapalayam 
and Jayakondam. They are purchasing it from the 
agriculturists by paying Rs. 400 per one kilo, but they 
are selling to all the foreign countries at more than As. 
2,400. They are sucking the blood of the agriculturists. 
The agriculturists are Investing huge money for developing 
the above plant. Hence, these kinds of medicinal plants 
have to be purchased by the Govemment of India through 
the Cooperative Societies. It is only then that the growers 
of Gloriosa supelba will get a price not less than Rs. 
2000 per kilogram. 

There are more than a lakh of Tapioca planters and 
thousands of Sago factories in Tamil Nadu. The previous 
Government entered Into a Memorandum of Understanding 
with Thailand to import starch at a custorns duty of 30 
per cent. To safeguard the interests of the Tapioca 
planters and Sago factory owners, this Government has 
decided to raise the customs duty from 30 per cent to 
50 per cent. It is a welcome steps and it must be 
implemented Immediately. Customs duty on Palm 011 is 
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increased 70 per cent to 75 per cent. In our area and 
in Kerala, coconut and other oil seeds are in abundance. 
So, customs duty on Palm oil must be increased to 100 
per cent. Then only coconut growers and other oilseed 
producers will be saved. 

My next point relates to Pensioners and Senior 
citizens. They are mainly depositing their money in the 
nationalised banks. They live on the interest accrued on 
their deposits. Now, the interest rates are reduced. Hence, 
they are affected badly. The senior citizens must be given 
12 per cent rate of interest on their deposits. 

I thank the hon. Finance Minister for safeguarding 
the powerloom owners and hand loom weavers in my 
Constituency, and also particularly in my area, by 
cancelling the "Cenvat', the tax imposed by the previous 
Government. 

Another important decision announced in the Budget 
2004 is setting up of a Desalination Plant at Chennai. 
For a number of years, people residing in Chennai have 
been undergoing many troubles due to lack of water. 
The residents to Chennai are thankful to the Finance 
Minister for this. That scheme has to be started 
immediately. 

Oemsnds for Excess Grants 
(GtlntNIIl) 2001-02 

Hon. Finance Minister is a senior Advocate in the 
Supreme Court. So, he would appreciate this well. State 
Governments are responsible for funding the judicial 
institutions. However, no State Government is giving any 
money for construction of buildings and providing 
infrastructure facilities to the molussil courts. So, the 
Ministry of Finance of the Government of India has to 
allocate special funds for development of infrastructure 
facilities in courts in Talukas and Districts. 

Finally, I request the hon. Finance Minister to waive 
the interest and penal interest payable by the poor farmers 
to cooperative institutions. With these words, I extend my 
total support to the Budget. 

Thank you. 

MR. DEPUTY SPEAKER: List of speakers on General 
Discussion on the General Budget Ie finished. Reply of 
the Finance Minister will be today at 2 p.m. 

The House stands adjoumed to meet again at 11 
a.m. today. 

00.53 hr •. 

The Lok Sabha then adjoumtld till El8vt1n of 1M Clock 
on Wadf768daY, July 21, 2004/Asadhll 30, 1926 (Sskll). 
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